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LOR SABHA 

. -
W.ae,dD" April 15, 1987/ Chai"a 25. 1909 

(~_a' 

TIl, Lolc SabluJ mtl .t E/nen of lhe 
Clock. 

[MR. DEPUTY·SPEAKER In tile Chal,] 

[FAg/I_] 

MOTION UNDER RULE 388 FOR 
SUSPENSION OF QUESTION HOUR 

Mil. DEPUTY·SPEAKER Sbri 
Naaje Gowda ••• (lnt.,,,,ptio,,,) 

PROF. MADHU DA~DAVATE 
Before living ,our ruliol please listeD to 
01 ••• ('."rrup,'OJI() 

SHill BASUDEB ACHARIA: You 
pl_ IUS pend tbe Question Hour aDd take 
up tbis discussion •• (I,.,."llp,'on.) Now we 
want that the Prime Minilter Ihould make 
• ltalelDeDt.. (/."rrllpllfllU) 

2 

MR. DEPUTY ·SPBAKBR : We .re 
goiDa to discuss tbis matter after tbe 
MiDister makes a statement at 12 O· clock •.• 
Therefore, I do DO t toow wby ,ou Ibould 
raise it .0w .... (I.'.'I1lptf""s) 

MR. DEPUTY ·SPEAKER: Not all 
lite tbil. 001, one at a time. How caD I 
bear Hte tbis , 

MR. DBPUTY -SPBAKER Pie .. 
tate ,our aeatl •••• (I"'.,.,.",,'loru) 

SHRI C. MADBAV REDDI: I have 
liven notice for SUlpeDlioo 01 Question 
Hour 10 tbat we ma, tate up tb. dilcalaioD 
immedi.tely •••. (lnt.naptlons) 

MIl. DEPUTY-SPEAUR: It baa to 
be decided by tbe House. I caooot do it. 
ne Bouse bu to deciete it. 

'paop. MADHU DANDAVATE: 
UDder rule 388 I b.ve liven •• olice tlaat 
rule 32 be IUspeadod. tbe QUeitio. Hour be 
IUSpeDdecI. Tho Prime MiDilter .bould 
make a IlatImeDt ..... (lnt.""pli .. > 

MR. DEPUTY-SPEAKER How 
YR.. DSPUTY.SPEAKER.: Fint caD I do it" (In'~r' •• 'OIU) 

tate Jour aeatl ••• (/.",",ptlo&d 

PROP. MADBU DANDAVATE 
UDder ruk 318 I _w liven a aotice to 
... _ QuutiOD Bour •••• (,. .. ,.." •• ,) 

PROF. MADBU DANDAVATE : The 
Prime MiD".r aIaould mate a atatement on 
tho ..... tiOD of Sbri V.P. SiDab •••• t 
U. ill'_') 



)lOlto" U"der "lie 388 lor APR.IL 15, 1987 

MR. DBPUTY • SPEA KSR: If there 
, • CODseosus, cDI, tben I can take it up ; 
,tberwiae, I cannot take it up. Is the 
101118 willing to suspend the Que.tion 
lour ? 

SEVBR.AL HON. ~EMBBRS: No. 
• '''''rrup:loft' ) 

SHRI BASUDEB ACHARIA: Sir, 
let tile Prime Minister make a statement ..••• 
(I.'."llpt;o •• ). 

MR. DBPUTY SPBAKER = Pleale 
take your seats. Already you bave raised 
dais matter regarding the suspension of 
Question Hour but tbe House is not 
acceptiol. Sa. 1 cannot allow ..... 

(l"tel fllptio"S) 

SHRI r. MADHA'V RBDDI: Sir. 
you bave to decide not the House •.••• 
(l"terrllPllqns). 

MR. DEPUTY SPEAKER: No. no. 
Even if I bave to live consent, it bas to 
come from tbe House. Then only I can 
IUlpeDd tbe Question Hour ••.•• 

(l,.rerruption,) 

PROF. MADHU DANDAVATE 
llule 388 say" "Any member may, with tbe 
consent of tbe Speaker •..• C Interrup'io".). 

MR. DEPUTY SPBAKER 
tate your seats. Please order ..•. 

(Int. 'rllpliolU) 

MR. DEPt.) TV SPEAKf R 
please •••• 

Please 

Order 

MR.. DBPUTY SPEAKER: Rule 388 
.. 1St "ADY member may, with tbe coosent 
of the Speater7 move tbat any rule may b. 
IUlpeoded in it. application to a particular 
motto. before tbe Bou~e and if tbe motion 
h carr leJ. th:! rule in question sball bo 
IUlptoded for tbe time beinl. It 

PROF. MADHU DANDAVATB 
Under rule 388 we have liven tbe notice 
and you have liven the consent. You put 
it to vote •.•.. (lllt~rruptlo.,). 

MR. DEPUTY SPEAKER: I cannot 
bear all the Members. Sbri lodraitj 
Gupta •.•• 

MR. DEPUTY SPEAKER 
given consent to raise it. 

SHRI INDRAJIT GUPTA 
bel to move: 

I have 

Sir, I 

"That tbis House do suspend rule 32 of 
tbe Rules of Procedure and Conduct of 
Business in Lok Sa bba in its application 
to tbe discussion under rule 193 on tbe 
inquiry ordered by the former Minister 
of Defence into payment of commission 
by tbe supplier to an Indian _lent in a 
defence deal listed at item 9 of toda,'s 
List of Business." 

Sir, the point is that two very important 
matters have been put down in tbe List of 
Business r"r today and both of tbem wili 
take up considerabJe time because maDY 
Members win speek from both sides •••• 
(lnrerrllptiion8). Therefore, it ia a question 
of priority. You have got discretion to 
decide tbe priority. The bigbest priority 
sbould be liven to tbis issue . . (lnt~'rUpllon$). 
You can decide tbat. 

SHRIMATI GBETA MUKHERJEE: 
SIr. the Question Hour sbould be luspende-1 
to give priJrity to tbe otber two motions 
wbich are tbere. 

SHRI BASUDEB ACHARIA: Sir ••••• 
(InterauptlonJ ). 

MR. DBPUTY SPEAKER: You bave 
not liven the notice. I am call in. tbol • 
who bave liven tbe notice. 

SRRI DINESH GOSWAMI: Sir, OD 
1M matter of suspension of Qu.tiOD Hour ••• 
(l",e,tllpllonl ). 
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THB MINISTBR OF PARLIAMBN· 
TAR.Y AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAG,.T): Mr. Deputy Speaker. 
Sir )'OU have already very correct), quoted 
tbe rule. The question of any suspension 
of the Question Hour without tbe motion 
carried by the House, doe. Dot arise. 
Secondly, tbey aaked for a discu.sion under 
rule 193 and you. in ,our have admitted it. 
We are prepared for tbe discusaioD and we 
would like the discussion to start rigbt after 
tbe Question Hour, after tb e Minister's 
statemont. It may be done and after we 
have done that, tben we can take uD tbe 
No Confidence Motion against the Speaker 
also. Even if we have to lit let us finisb 
tbe wbole tbiol.today. 

PROF. MADHU DANDAVATE: Sir. 
I have just referred to rule 388 
(In,e,rllptlotls). 

Division No.3) 

MR.. DEPUTY SPEAKER: Do you 
WaDt me to put it to tbe vole of tbe HOlJ4Je'l 

PROF. MADHU DANDAVATB: 
Yea. Sir. 

MR. DEPUTY -SPEAKER Tbe 
question is : 

"That tbi, House do soapend rule 32 
of the Rules of Procedure and Conduct 
of Bu~iDesl in Lot Sabba in ita 
applicatjon to tbe discussion uoder 
rule 193 on the inquiry ordered by tb. 
former l.-linister of Defence into paymeaf 
of oommiss.on by tbe aUPI?I'er to aD 
Indian agent in a defence deal listed at 
item 9 of today's List of BuaiDCIS.·· 

Th. Lok Sabha dlvldetll 

ltl.17 brs 

AYES 

Acbaria, Shri Basudeb 

A ppalanarasimbam. Sbri P. 

Balu, Sbri Anil 

Bboopatby, Sbri G. 

Biswas, Sbra Ajoy 

Claatterjee, Shra Somnatb 

Cbinta Moban. Dr. 

Cboubey, Sbri Narayan 

Dandavate. Prof. Madbu 

Das. Sbri R. P. 

Datta. Sbci Amal 

Deb. Sbri Sarat 

Deo. Sbri V. Kishore Chandra S. 

Gbosb Goswami, Sbrimati Bibb. 

GOlwami. Sbri Dinesh 

Gupta. Sbri Indrlj it 

Bannan Moll_b. Sbri 

Ballad., Sbri MatUal 

Iyer. Sbri V. S. Krishna 

Jbansi Laksbmi, Shrimati N. P. 

Kalpana Devi, Dr. T. 

Kurup, Sbri Sureab 

Mahata. Sbri Cbltta 

Malik, Sbri Puma Cbandra 

Masudal Hosaain, Sbrj Syed 

Misra, Shri~Sat,agopal 

Mukherjee, Sbrimati Geeta 

MurlY, Sbri BbaUam SrirafDa 
Pathak, Sbri Ananda 

PenchaJliah, Shri P. 

Raju, Sbri Anaoda Gajapatbi 

Raju, Sbri Vij_,a Kumar 

Rao. 3hri A.J. V .. B. Mabes_ra 

Rao. Dr .. O. Vija,. Rami 

bo. Shri Sribari 

aao. Sbri V. SobhaDadrecawara 

Bataam. Sbri N. Veatata 
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&eddi, Sbri C. Madbav 

Redd,. Sbri B. N. 

Reddy, Sbri Bezawada Papi 

Reddy, Sbri K. Ramachandra 

Reddy, Sbri M. Raahuma 

Reddy, Sbri S. Jaipal 

Riyao, Sbri Baju Ban 

Ro" Dr. Sudhir 

Roypradban, Sbri Amar 

Saba, Sbri Ajit Kumar 

Sala., Sbri Gadadbar 

Abbasi, Shri K.J. 

Abdul Gbafoor. Sbri 

Adaikalaraj. Sbri L. 

Adiyodi, Dr. K.G. 

Agarwal, Sbri Jai Prakub 
Abmad, Sbri Sarrarlz 

Abmad. Sbrimati Abida 

Akhtar Hal .. n, Sbri 

Altba Rim. Shri 

Anand SiDlb, Shri 

Aojiab, Sbrimati Mannmma 

Anaarl, Sbri Abdul HaDDan 

ADsari, Sbri Z.R. 

Arunachalam, Sbri M. 

Atbitbao, Sbri R. Dbaaulkodi 

A"utbi, Shri Ja.dilh 

Azad, Sbri Bug"at Jb. 

Azad, Shri Gbulam Nabi 

BacbcbaD, Sbri Amltabb 

Bairaai, Sbri Balk.vi 

Bajoai, Dr. Rajeadra Kumari 
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NOES 

SaDya', Sbr; Manit 

ShababuddiD, Shri Syed 

Swamy, Shri Ka turi Narayana 

Thomas, Sbri l'bampan 

Tbota Sbri GopalK.risbaa 

Tirak" Sbri Pi,US 

Tulsiram, Sbri V. 

Venkateab, Dr. V. 

Yadav, Shri Vijoy Kumar 

ZaiDal A bedin, Sbri 

Bali, Sbrimati Vyjlyantbimala 

Banerjee. Kumari Mamata 

Basavarajolwari, Sbrimati 

Basavaraju, Sbri O.s. 

Basbeer, Sbri T. 

Bbaaat. Sbri H.K.L. 

Bbakta, Sbri ManoraDjaD 

Bbaral Sinlb, Sbri 

Bboi, Dr. Krupasindbu 

Dbolale. Sbri Prataprao B. 

Dboye, Sbri R. M. 

Bbumij, Sbri Haren 

Bburia, Shri Diltep Singh 

Birba1, Sbri 

Birinder Siolb, Shri 

Brabma Dult, Sbri 

Budania, Sbri NareDdra 

BUDde}a, Shri SujaD Sinlb 

Buta SiDlb, S. 

Chandraur, Sbri Chandulal 

Cbaodr_kbar, Sbrimati M. 
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Kbattri, Shri Nirmal 

Kidwai, Sbrimati Mobsina 

Kolandaivelu. Shri P. 

KODJak, Sbri Cbiogwang 

Krisbna Kumar, Shri S. 

Krisbna Singh, Shri 

Kuchan. Shri Gaoaadhar S. 

Kumaramangalam, Sbri P.R. 

Kunwar Ram, Shri 

Kurien, Prof. P.l. 

Lachchbi Ram, Sbri 

Law. Sbri Aautosh 

LONang, Shri Wangpbl 

Madhuree Singb. Sbrimati 

Mababir Prasad, Sbri 

Mahajao. Sbri Y.S. 

Mahendra Sinlh. Sbri 

Makwana, Sbri Narsinb 

Mallick, Shri Lakshman 

Manvendra Sinab, Sbri 

Mavani, Sbrimati Patel Ramaben 
Ramjibbai 

Meena. Shri Ram Kumar 

Mehta, Shri Har~obb.i 
.. 

Moira Kumar, Sbrimati 

Mirdba, Shri Ram Niwas 

Mishra. Shri G. S. 

Misbra, Dr. Prabhat Kumdr 

Misbra. Sbri Ram Nagina 

Misbra, Sbri Sbripati 

Misbra, Sbri Umakant 

Misra, Shri Nitya.aDda 

Mohanty, Sbri Brajamoban 

Motilal Singb, Sbti 

Mukhopadhya" Shri Ananda Gopal 

Murmu. Sbri Siclba Lal 

Murthy, Shri M. V. Cbandrashekar 

MUlbran. Sbri Ajay 

Muttemwar. Sbri Vila. 

Naik. Shri Sbaataram 

Narayanan, Sbri IC.. R. 

Neetbra, Sbri Ramelbwar 

Negi, Sbri Cbandra Moban Sinlb 

Netam. Shri Arvind 

Odeyar, Sbri CbanDajab 

Pandey, Sbri Damodar 

Panigrahi, Sbri Cbintamani 

PaD ita, Sbri Ram Pyar. 

Panja, Sbri A. K. 

Paowar. Sbri Satyanarayan 

Pcuashar, Prof. Naraio Chand 

Pardbi, Sbri Keshaorao 

Paswln, Sbri Ram Dbapt 

Patel, Shri Ahmed M. 

Patel" Sbri C. D. 

Patel, Sbri Ram Pujan 
Patel, Shri U. H. 

Patbak, Shri Cbandra Kilhorc 

·Patil, Sbri D. D. 

Patil, Sbri Prakash V., 
Patil, Shri Sbivraj V. 

Patil, Sbri Uttamrao 

Patil, Sbri Vija, N. 

Patoaik, Shrimati Jayanti 

Pannait, Shri Jagaonatb 

Peruman, Dr. P. Valla. 

Poojarl. Shri Janardbaoa 

Potduklae. Sbri S .... taram 
PradhaD, Sui ~. N. 

Purohit, Shri Baowari La, 
Purushothaman, Sbri Vatkom 

·wroDal, voted for 'NOY' 
.__ 
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Chandrashekharapps, Shri T.V. 

Cbaodrelh Kumari, Sbrimati 

Cbarlel. Sbri A. 

Cbaturvodi. Sbri Naresb Chandra 

Cbaturvedi, Sbrimati Vidyavati 

Chaudhary, Shri Manphool Sinah 

Chaudhry. Sbri Kamal 

Cbavao, Shrimati Premalabai 

Cbidambaram. Sbri P. 

Choudhary, Shri Jagannath 

Choudhury. Sbri A.B.A. Ghani Khan 

Dalbir Singh. Shri 

Da .. Shri Anadi Charan 

Dal. Shri Sudarsan 

Das Munsi. Shri Priya Ranjan 

DenDi •• Sbri N. 

Doora. Shri Murh 

Devarajan, Shri B. 

Dbariwal. Sbri Shanti 

DhilloD. Dr. G.S. 

Diahe. Shri Sharad 

Diavijay Sinh. Shri 

DiJvija,. SiDlh, Sbri 

Ditsbit, Sbrimati Sheila 

Dioelb Sinlb# Shri 

Doara. Shri GIL. 

Dora, Shri B.A. 

Dube, Sbri Bbisbma Dco 

Ba.ti, Sbri Biren SiDgh 

FerDandes, Sbri Oscar 

Gadlil, Sbri V.N. 

Gadbvi, Sbri B.K. 

Gaekwad. Sbri Raojit Sinlb 

Gamit. Sbri C.D. 

GaDdhi, Sbri Rajiv 

Ganga Ram, Sbri 

Gehlot, Sbri Ashok 

Gholap. Sbri S.G. 

Ghosa), Sbri Debi 

Ghosh, Shri Bimal Kanti 

Gohil, Shri G.B. 

Gomango, Shri Gridhar 

Gowda, Shri H.N. ~anje 

Gupta. Sbrimati Prabbawati 

Harpa\ Singh, Sbri 

Hembrom. Shri Seth 

Jatfgr Sharief, Sbri C.K. 

Jagannath Prasad, Shri 

Jain, Shri Nibal Singh 

Jain. Shri Virdhi Cbander 

Janarthanan, Shri Kadambur 

Jatav, Shri Kammodilal 

Jayamohan, Shri A. 

Jena, Shri Cbintamani 

Jhikram, Shri M.L. 

Jitendra Prasada, Sbri 

Jitcndra SlDab, Shri 

Jujhar Singh, Sbri 

Kamal Na tb, Sbri 

Kamble, Shri Arvind TuJshiram 

Kamla Kumari. Kumari 

KamsoD, Prof. Meijinlung 

Kaul, Sbrimati Sheila 

Kausbal, Sbri Jagan Nath 

KeD. Sbri Lala Ram 

Kcyur Bbusban# Shri 

Kban, Sbri Arif Mobammdd 

Khan. Shri Aslam Sher 

Kban. Sbri Mobd. Ayub 

KbaD. Sbri ZulOquar Ali 
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Po.bpa Devi, Kumari 
Quresbi, Shri Aziz 

Rai Sbri Raj Kumar , 
Raj Karan Singh, Sbri 
Rajcshwaran, Dr. V. 
Rajbans, Dr. G. S. 
Ram, Shri Ramswaroop 
Ram Ohao, Shri 
Ram Samujbawao, Shri 

Ram Singh, Sbri 

Ramamurthy J Sbri K. 
Rana Vir Singh, Shri 
Ran,a, Prof. N. G. 
RBO, Shri J. Chokka 

Rao, Shri J. Vengalai 
Ratb, Sbri Somnath 
Ratha wa, Shri Amarsinh 
Rathod, Sbri Uttam 
Raut, Sbri Bbola 
Ravani, Sbri Navin 
Rawat, Shri Harish 
Raw." Sbri Kamla Prasad 
Sait, Shri Azeez 
Sakargayen, Shri Kalicbaran 

Sanama, Sbri P. A. 
Sathe, Sbri Vasant 

Sayeed, Sbri P. M. 
Setbi, Sbri Ananta Prasad 
Seth;, Shri P. C. 
Shab Shri Anoopchand • 
Shahi, Sbri Laliteshwar 
Sbailesb, Dr. B. L. 
Shankaranand, Sori B. 
Shanti Devi, Sh, imat i 
Sbarm8, Sbri Nand Kisbore 
Sharma, Shri Nawal Kishore 
Sharma Sbri Pratap Bhanu , 
Shastri, Shri Hari Krishna 

Shervani, Sbri Saleem I. 
Shingda, Sbri D. B. 
Siddiq, Sbri Hafiz Mobd. 
SidDal, Sbri S B. 
SIDah. Ibri Bhanu Pratap 

SiD,h, Shri Cbandra Pratlp Narain 
Siagb, Shri Kam)a Prasad 
SiOlb, Shri Krishna Pratap 
Singh, Sbri Lal Vijay Pratap 

Singh, Shri N. Tombi 
Singh, Shri Sintosh Kumar 
Singb, Deo, Sbri K. P. 
Sinba, Shrj Atish Chandra 
Sinba, Shrimati Ram Dulari 
Sodi, Sbri Manlcuram 
Soz. Prof. SaifuddiD 

Sparrow Shri R. S. 
Sukh Ram. Shri 
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MR. DEPUTY -SPEAKBR : Subject to 
correction, the result of the division il: • 

Ayes: 58 ; Noes: 267 

(Int.rruptIDn, ) 

MR. DEPUTY·SPEAKER: Now, let 
UI take up QuestioD No. 655-Shri Nanje 
Gowda. 

-Tbe following Members also recorded 
their votes :-

AYES: 

NOES: 

Dr. A. Kalanidhi, Shri E. Ayyapu 
Reddy Shri D. Narayanan Swamy, 
Sbri 'B.B. Ramaiab, Sbri D.B. 
Patil Shri Mohd. Mabfooz Ali . . 
Kban, Sbri Manik Reddy, Shn 
Sode Ramaiah, Sbr i C. Sambu. 
Sbri Gokul Saikia, Sbri H.A. 
Dora and Sbri Samar Brahm a 
ChoudbufJ ; 

Shri It. .S. Gounder, Sbr. aadba-
kanta Dip), Shri Jaaaon_tb aao, 
Shri Prabbu Lal Rawat, Dr. C.P. 
Thakur, Sbri C.K. Kuppu.",a~y, 
Sbri TUakdhari SiDlb, Gopeshwar. 
Sbri Sritanla Datta Nar_simbaraja 
W_diyar. 

ORAL ANSWERS TO QUESTIONS 

r.a,.llIhJ 

Special CrlmlDat La. {or BaDk _ad 
JasonDet Olle.ees 

+ 
65S. SHRI,H.N. NANJE GOWDA: 

SHRIMA TI BASAV ARAlESW ARI: 
Will the Minister of fiNANCE be 

pllaIC4 to atate : 

(a) "bet bel tbe Centta\ • Vili\a~ 
.' bal , ...... ted a ,peel.l crimIna' CommISSion '....- • 

JI. for l--ank and insur.D. otreDceI • 

(c) wbether Government bave accepted 
tbe suggestion ; and 

(d) if so. tbe furt}1er action pro pOled to 
be taken in tbis regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (8) to (d) A 
Statement is liven below. 

StateDl_t 

(a) and (b) The Ce.tral Vililance 
CommissioD, while dealing witb cases relatina 
to frauds in banks and insurance companies, 
has observed that it would bo \1torth"biJe 
consideriol amendment in the law, includiDI 
provision for confiscation of ill-gotten wealtb 
and special courts, to enable lucb offences 
to be looked into and adequately punished. 

(c) and (d) Tbe IUllestions of the 
Commissions are beina examined in con-
solation witb the Rese"e Bank of India. 

SURl H.N. NANJE GOWDA: Sir, tbe 
need of the hour is to brioa about a Itringent 
law to punisb tho.. who commit frauds in 
tbe banks or in tbe LIC. Will tbe Minister 
please state when actually the Commiuioo 
suggelted to bring about this law, wbether 
discussions have been complete, whether aoy 
draft is prepared and by what date it is 
goioa to be implemented? 

SHRI JANARDHANA POOJARY : Sir, 
the Viailarce Commission has observed lbat 
there sbould be legislation and al80 pro-
vision for dealing with ofJ'tnces. In coulula-
tion with the R.oserve Bank of lodia, the 
logislation il being prepared and allo we 
are oxamininl all tbe aspects and brio,iDa 
the oeceaaa.rJ loli.l.tion "ery s.ortly. 

(Intel ruptioas) 

MR. DEPUTY-SPEAKER : May I 
request the Members to observe IUeaco 
,,1 ... '1 
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SHRI H. N. NANJS GOWDA: 10 the 
ADDual 'Report of tbe Central Viailance 
Commil.ion, in tbe year 198' tbe" are 
many cases where tbey have Itated tbat 
more paymeots were made to tbe contracton 
by the baok officers. In one case they have 
paid Rs 14.S lakh, aod io another case tbey 
bave P3 id Rs. 7 lakbs. I do not want to 
quote all tbose tbioll. Because of tbese 
tbinls naturally they do not favour I con-
tractor for nothing. I want a catclorical 
reply from the Gove nment as to ""hether 
tbey are goiol to brio& legislation to con-
fiscate tbis iUgotten money, whether of the 
LIe or of tbe banks. 

SHRI JANARDHANA POOJARY : Sir. 
tbe leaislation i s under consideration and 
I bave already stated, it will be brought al 
early as possible. 

( Interruption,) 

SHRIMATI BASAVARAJESWARI 
Sir. what are the total bank frauds so far 
unearthed, the number of official I found 
responsible and what action wal taken 
alainst them, and whether tbere had been 
greater attacks. lootings, robberies on tbe 
banks all over India for tbe last 2-3 years 'I 
By wbat time tbe Jaw to check the frauds 
and also formation of a National Bank 
Secwity Force on the lines of Central 
Industrial Security Force will be introduced 
and enacted to check tbe frauds and 
attacks 'I 

SHRI JANARDHANA POOJARY: 
Sir, in tbe year 1986. 1822 frauds were 
detected and a sum of R •• 44,42.00,000 have 
been involved. 

Sir, we have caken actioD apinlt th.1C 
emploJees and in tbe year 1986 W. lot COD-
victions aad 22 people were convicted And 
so for al tbe penalties are concerned. we 
have infi&cted major and minor penaltie. in 
449 cases, and in 243 easel, tbat means. 
243 people were dismiued and tbey have 
beeD removed from tbe Departments) 

So fat., tbe security is concerned, if 
ehe hoo. Member kinelly looka ., t'" 
question, it does DOt rolate to ,be aecurJty 
upect of tbe baDtm, aector. 

SHRI V. SOBHANADREESWARA RAO: 
Mr. Del'ut),,,Spfaker. Sir, tbis il a very 
impertant IUi&estion livtD by the Viailance 
Commilsion. I" ould like to know from 
the hon. Minister -whether it bas come to 
the notice of bis Ministry tbat some unscru-
pu fous traders and the companies are 
causinl fire accjdents with the connivance of 
some insurance authoritiel and are ,uecessful 
in takin& se,eral lakhs and lakhl of rupees 
as compensation wbile the farmers could not 
act the compensation though their crops are 
rean, affected. It i, bcca\.ose the defined 
area is not a revenue \lillage. He does not 
aet even a little bit of compensation for the 
crop lOIS But these tobacco company 
people and lome traders "'ho are dealiD8 with 
tbe cotton, ioc)udini those companiel \\hicn 
supply cotton in tbe purcbasin& centres of 
the Cotton Corporation of Iodia, in Guotur 
district, durins the last year and tbe Jcar 
belore lalt have lucce.ded in cheating the 
Government to tb. tune of crores of rupees. 

I would like to know wbether sucb 
instances bave come to the notice of the 
Ministry and if so. whether any enquiry hal 
been conducted and wba t action bas been 
taken aaainst tbe people wbo are found to 
be guilty. We requelt the Government to 
accelerate the process of enquiry on those 
easel for wbicb tbe enquiry bal not yet been 
started and to speed up lb. enquiry aDd 
take nccesllr, action. Will tbe Governmen& 
come forward with luitabl, amendmentl to 
take to task tbose pilty peoplo who are 
cbeatiol tbe Government? 

SHRI JANARDHANA POOJARY: 
Whenever frauds are reported and whcncyer 
we find prima !flde evidence, wo II... taken 
actioD in tbOie if tbe bon. Member ballot 
a.y inltance of fraud. it could be broulbt 
to our DO tice aDd action will be taken. 

SBal V. SOBHANADREESWARA 
RAO : You must come to my rncue. I put 
the Queltion wbether lpecific instaocet have 
come to bis notice from Guntur diltrict. He 
bu aivIn a len_ral repl,. I have lpeciftcall, 
alk.d .bout tho Guntur d.lcrice. 

MR. DEPUTY-SPBAKER.: U. hu 
told abou' that. He .ill take actioa. 
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(Trtl"8Iotlon J 

SHRI RAMSW AROOP RAM: Mr. 
Deptuy Speaker, Sir, keeping iD view the 
increaling incidents of crimes in Banks I 
would lIke to know from tbe bon. Minister 
81 to how many dacoitties bave been 
committed in the banks during tbe Jast two 
years and bow much loss bas boen suffered 
by the Government tbereby ? 

SHRI JANARDHANA POOJARY: 
The queltion relates to tbe recommendatioD 
of the Vigilance Commision and the legisla-
tion aeainst any criminal offences. It is not 
r.gardmg the security aspect and also 
dacoity. 

[Tra. 'Ia'/or.] 

SHRI GIRDHARI LAL VYAS: Mr. 
Depvty Speaker Sir, it bas been observed 
that cases of thefts robberies, etc. occurred 
tbe hanks due to lack of proper arraalement 
tblrt'. The caStes of fraud are also increasing 
day ry day. The rea!OD is that the big 
Offi~rs are hand in gloves with thc capita-
lists. We must have observed that in 
forei~D cnurltries also wbere Indian banks 
bave been opened, bundred of crores of 
rupt~' hn ve heen bungled by these personl. 
In such a situation will you make sucb 
arr8.n~tnlt!lIts that liJe bank officers who 
indulll'-" '0 frauds are apprehended and action 
is tQ.k.cn aialOst tbem? According to the 
th:ures available 10 'art action alainst only 
24 Plrson. bl. been taken out of one 
thousand casel. I t bas al.o comc to our 
knowledle that 8 kl. lold depolit.d in a 
bank in BJmbav is missing aod no action 
has b, en taken a~ainst any of tbe Bank 
Officer!. 

MR. DEPUTY SPEAKER: Do not 
make .. statrment. Put your question. 

SHRI GIRDHARI LAL VYAS: Will 
luch "meers be punilbecl? Whon the nexUI 
betwe~n tb~ crime and allo thil ol'oQce i. 

tbere, definitel, we have taken action earlier 
and we are gOiDI to take action in futare 
also and legilJation "in be brougbt to cov.r 
a11 the people. 

MR. DEPUTY SPEAKER : Sbrl 
Ba.udeb Acbaria. Next queltioD • 

SHRI VIJAY N. PATIL: Not Q.6'6 
but Q. 657 should be taken up because tbl, 
did not want the Question Hour to contiDUO. 
They wanted suspension of tb. Qucltioa 
Hour. It is aood on their part not to alt 
tbe question. You Ihould abide by tbe 
decision of the House. 

MR. DEPUTY SPEAKER: No. No. 
Order please. 

Views on Publle Berrowlaal bJ P.bllc 
Sedor uad.rt.klnls aad Mon.tar, 

Growtb Tara,ta 

+ 
*656. SURI BASUDEB ACUAR.IA : 

SHRI AMAL DATTA: 
Will the Minilter of FINANCB ... 

pleased to Ita te : 

(a) whether tile views of GoverDmeat 
are at variance with the yiews of the R.serv. 
Bank of India and tbe Economic Advisory 
Council in respect of (i) public borrowinp 
by the public sictor undertlkiols, (ii) per-
ferential treatment to the private sector aDd 
(iii) targets of mooetary growth. as reported 
in tbe Financial Exprl.1 dated 31 Decem",r. 
1986; and 

(b) if so, tbl ar .. 1 of difference IDd tilt 
reasons thl'refor ? 

THB MINISTER OF STATB OF THB. 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OP 
STATE IN THE MINISTRY OF FINANCB 
(SHRI BRAHMA DATT: (a) and (b) Tile 
Reserve Bank and tb. Govlrnmlnt work i. 
close conlultatioD on matten of commoa 
concern and tho views of tbe GovernmeDt 
are not at varilnce witb thole of tbe Relerv. 
Bank of India in tbe mattc,. referred to I. 
th. queltion. The Economio Advisor, 
Coucil bas not lubmitted .. , report to tIao 
Ooveromen, OD tbeae i.sues. 
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SHRI BASUDEB ACHARIA : A number 
of public sector undertakinas are iS4Juing 
bonda and Indian Railways have also formed 
Indian Railways FinlnC! Corpordtion to 
raise funds. I would like to know how far 
this raising of funds will help thelc public 
.ector undertakings in reducing their 
dependence on budgetary support. whether 
Reserve Bank of India has exprelsed any 
reservation in regard to raising fund by 
public sector ·undertakiDls, whether tbere 
will be distortion in juterest rate and whether 
tb s type of raising fund by the public sector 
undertakings will ultimately lead to internal 
bebt. 

SHRI BRAHMA DUTT: I am 
surprised that tbis qu;:stion is comiD. 
from Mr. Basudeb Acharia. He is a great 
,upporter of public sector. Public sector 
also requires funds end it bas to be given 
lome concessions And wben any publiC 
sector comes for cap tjl issue, we scrutinise 
tbe whole thing, tbe requirement and all 
tbat. But Government is of definite 
opinion that this issue cf raising capital in 
market by puhhc sector is not gdng to 
adversely affect any of tbe factors. 

SHRI BASUDEB ACH-\RIA: I want 
to kno\\' whether it is a!so a fact that 
private lectors are also allowed to raise 
fundi. I want to know the amount raised 
by public undertakings by i~5uing bonds so 
far and bow this amount has to be refunded. 

SHRI BRAHMA DUTT: It will be 
repaid from tbe earnmgl. Internal resource 
aeneratioo is obvious. Duriol 1986-87, tbe 
public ~ector umts namely, Li&Dlte Corpora-
tioo of India ralsed Rs. 61.2 crores, 
National Hydro- el:ctric Power Corporation 
Ltd. Rs. 146 crorel, Indian Petro-Chemicals 
Corporation Ltd. Rs. 9S crores, Madras 
R.efinerlls Ltd Ri. 15 crorel, Mahlnaaar 
Telephone Nigam Ltd Rs. 225 crores, 
National Tbermal Power Corporation Ltd 
Rs. 180 crores, National TeleJ)bone Indust-
ries RI. 150 crores. Indian Railway Finaoce 
Corporation Ltd R~. 250 crore. and 
Railways Ks. 256 crores. This amounts to 
Rs. 1,121. crores out of a total of Rs. 5,488 
crores which is practically 20.4". W. tat. 
-. of bo&b ebe &biJl&l. 

SHRI BASUDEB ACHAtlIA: My 
question is not anlwered as to whether 
priVate sectors are being allowed to raile 
funds by tbis metbod of i.luinl bond •• 

SH1I BRAHMA DUTT: They are 
allowed to raise ruods. But the methodo-
logy of raising is different. The methodo-
logy adopted for the Pubhc Sector is 
different tban tbe Private Sector. 

SHRI BASUDEB ACHARIA What i. 
tbat motbodololY ? 

(Interruptions) 

SHRI AMAL DATTA: ~ir, tho 
Minister has stated tbat the Goverumeot 
formulates its policies io consultaro:1 with 
tbe Reserve Bank. Tbdt of C(Jurse is a 
salutary ob) igation under the Reserve BaHk 
Act. But there are areas of diffC:lence 
between tbe Reserve Bank, the Op.DlODI 
expressed by tbe Reserve Bank and tbat of 
the Government. It is the duty of the 
Government to bring tbose dJfferC'nc~s 10 
Parliament and sort them CUt, ".kIDg 
Parliament into confider:ce. HOWeVl.!f, that 
bas never been done and thal IS why we 
have to rely on reports comiug uut ill the 
newspapers. 1 would [,-quest that o"lh.:: ... i\)f(h 
such differences, if any, &haUld be brought 
before us. At the momC:llt, tbe' qUtstton 
wbich has not been touched upon 
is the preferential treatment gIVen to 1-'11 vat.1 
Sector ••• (Jule""plions) The part of lbo 
question which has not been ans"ered 11 of 
tbe preforential treatment aiven h} P[!v&.te 
Sector. We all know that libcIali!atJon il 
tbe watch-word of this Government and It 
wants the Private Sector to play a I ar moro 
important part tban it has be~n hitherto 
aDd tbe policy of tbe Govern:nenl .•.• 

MR. DEPUTY SPEAKER ~ Mr. Amal 
Datta, put the qaestion. Wbat do you 
want? 

SHRI AMAL DATTA: Sir, in reaard 
to the borrowioll by the Private Sector, 
what new IiberahsatioDs bavo been allowed 
by the Government botb in reapect of 
domestiC and forcian borrowiql? Wb.t has 
been tbe total forciln borrowiD"s I.. f t.OI 
Pliv." Sector up &. dlto ? 
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SHRI BRAHMA DUTT: The question 
does not relate to foreign borrowing, But 
only I can say a bout tbe first part of tbe 
question of Shri Datta tbat there are no 
dlff.rences of opinion between the Govern-
ment and the Reserve Bank on the' matters 
rcf"rred in tbe Question. Dilcu!sions take 
place. There hal been no difference ?f 
opinion. I cannot promise that t~ere ~11I 
be no difference of opinion and I will brlDl 
it to tbe notice of tbe hone Members. The 
wbole tbing, the whole queltion bas arilen 
out of a mis-reportinl which was 
clarified later on by one of the newspapers. 
There is nO question of preferential treatment 
to thIS or to tbat. v._Ye have to take care of 
the Public Sector. We bave to take care of 
Private S\!ctor. We have lot different 
methodology. I caD assure tbe bon. Member 
at tbh time, there hal been no difference of 
opinion between tbe RBI and the 
Government .. 

(Interruptions) 

SHRI AMAL DATTA: That is a part 
of the origlonal question i.c. about tbe 
pref"rential treatment .•• 

<lntelruptlons) 

\ Hk.I BRAHMA DUTT: I dony it. 
1 Dele is no preferential treatment . 

(Interruptionl) 

SHRI ANANDA GAiAPATHI kAJU: 
Mr. Deputy . peak~rf Slf, recently the 
InJ.an Railways nused some funds tbrouab 
tel"'" aee bonds which tbey bad issued and 
tbe~e bonds were all cornered by tbe 
ccmmercial ba[lks and used tbem for re-
tinl'"lClog vanous operations. WouJd this 
kind of practice be stopped? These 
commerCIal bank. and tbe public unde-
takmgs are goinl to lake over tax-free 
bonds. Tb!D, the aeneral public will not 
have the advantage of tbis facUity and tbis 
will result in corner in. of fundi by certain 
quarters to the detriment of otbers .•• 

SHRI BRAHMA DUTT: We keep a 
c1\ '~e watch OD this sitoation. None of tbe 
!..;'-.:~ors is starved of fundi but rather tbey 
are ovcr·subaibod. W. keep. GI011 watch 

on tbe lituation. If a sit uation arises, we 
take corrective measures. Viby should w. 
imagine? 

SHRI C. MADRA V REDDI: Has it 
come to the notice of the Government tbat 
.everal State Governments had rrquested 
the Reserve Bank, Planning Commission and 
tbe Government of India to permit tbem to 
raise tax-free 10 per cent rate of ~Dterest 
bond. just like the Ceo tral Sector Com-
panies? If so, whether Government bal 
considered tbe request ; whetber Government 
is loing to permit the State Stetor also to 
raile bonds like tbis? Sir, in eaeb Annual 
Plans, in each Five Year Plans, public 
sector bas been allowed, tbe States are 
allowed and the Planning Commission anows 
the public borrowings, And that is decided 
on merit that where they have to borrow, 
what they have to do. We canDot live a 
blank,t cbeque to them. 

Utilisatioo of DepOSits In Nationalised 
Banks 10 Bihar 

*6S7. SHRI VIJOY KUMAR 
Y ADAV: Will tbe Minister of FINANCE 
be plealed to state: 

(8) the number of nationalised banks 
branches in Bihar; 

(b) the amouDt deposifed theroin ; 

(c) the PCrcentaae of the total deposits 
.pent on thr development works in Bihar 
and tb, percentage of tbe totlll deposita 
given to otber States ; and 

(d) the difficulties being experi.nced in 
spending most of tbe deposited amount for 
development work, in Bibar to accelerate 
tbe pace of itl development ? 

THB MINISTER OF STATE IN THB 
MINlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> to (d) 
A Itatement is giveD below. 

Statemeat 

<a) aDd (b) According to fbe provi. 
sional iDformation available from Reserve 
But of India, 28 pubJiG _tor bub. u 
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at the end of September 1986, bad 2443 
brancbes in Bibar with deposit balanco of 
Rt. 40jl crorel. 

(c) and (d) The credit depolit ratio of 
public sector baaks in Bibar as at the end 
of September 1986 was 36.3 per cent. 
Tbe present data reporting system does not 
yield information relating to percentage of 
deposits of any ODe State deployed in 
anotber State. However, the banks are 
now required to keep 37.5 per cent of 
tbeir total time and demand liabilities in 
G..:>vernmeot or approved securities which 
in turn is utilised for the- pur pOle of 
investment in various States. Tbo credit 
deposit ratio of banks in Bibar i, at a 
lower level tban tbe All India averaae and 
th: main factors responsible for it are 
erratic availability of power, unsatisfactory 
communication facilities inhibiting 
industrial arowtb and absence of adequate 
number of bankable schemos emanatina 
from tho Stat e, 

[ Tra",lal;on) 

SHRI VIJOY KUMAR YADAV: 
Mr. Deputy Speaker, Sir, tbt' question is 
about backwardnels of Bibar. Tbe bon. 
Minister has ttaid tbat credit deposit fatio 
in the different banks in Bibar is 36 3. 
It is lowor them All India averale and 
the money deposited in thue banks is 
utilised for otber statel. Tbis is what be 
has laid in his reply. I wou1d like to 
know from tbe bon. Minister whether it 
is a fact tbat in several states, out of the 
money deposited there in tbe banks, 
somewhere 80 per cent and somewbere 100 
per cent is utilised for the developn estat 
acti'Yities or i, liven as loan. If so. whicb 
are tbose Itates ? 

(Engli.h} 

SHR) JANARDHANA POOJARY: 
Sir no State bal Biven so far 100" ]oanl 
for' the developmental activities. The 
Hen. Member knows tbat and is also 
aware of the fact that out of Rs. 100 
deposit, tbe banks bave to make provision 
for 37.5" as SLR and also 9.5" for CR.R 
u raervalion aDd 10% incremonlal deposit '1 Additional CRa. So. out of Ra. 100, 

Ra. 57/- IOCS for tbil sector and out of 
remaininl RI.43/- we bave to lend as 
loans in the States. Now, bere, not in 
Bihar, I am just referring to the Hon. 
Member we have liven even more thaD tbat 
as loans to tbe State. Tbe credit deposit 
ratio of aU-India is 65.5%. So far as 
States arc concerned, even includinl your 
Bihar State, banks have invested in the 
securities and tbat bas been for develop-
mental activities. Bankl have invelted 
about Rs. 614 crores for developmental 
activities in the state securities in 1985. 

[ Tra".lation) 

SHRI VIJOY KUMAR ¥ADAV: 
Mr. Deputy Speaker, Sir, I have asked .1 
to which are those states where the credit 
deposit ratio is more thin All India 
averalle? 

SHRI JANARDHANA POOJARY: 
Sir, only in 7 States. the credit depOlit 
ratio il above 65% and in loml calel eyeD 
about 90%. Here, the amount bal lown 
from otber ~ectors allo Hke tbe R.eacr" 
Bank of India, from NABAR D and other 
lectorl. So, we accept tbe position that 
the credit deposit ratio is lower in Bihar 
because of want of certain infr.structural 
facilitios, bankable scbemes, IbortllO of 
power and want of communication facilid •• 
These are the factors which contribute aod 
exactly whicb are tbe States wbich bave lot 
moro tban fundI, I will furnish to the 
bon. Member. 

[ Tra"./atlon] 

SHRI VIJOY KUMAR YADAV : Mr. 
Deputy Speaker, Sir, tbe bOD. MiDilter l1as 
said tbat because of ccrtaia factor.. moro 
mone, cannot be invested tbere. Tbe 
question arises as to wbeth.r all workl are 
oot being done due to in.deguanc1 of 
fuods. You have said tbat tbe power 
supply is irr'lular. You have aIIo .id 
tbat communication facilities are UDlatil-
factory. All tbe~e Ibortcomu.. _ilt iD 
Bihar. Tbe realon is that per cap"a 
inveltment 81 •• 11 as the sene I dl pJ .. 
allotmcot iI dlo leu' iD Bibar. JD additioa. 
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whatever monl y people of Bibar tbemselves 
deposit tbat too is Dot utilised in tbat 
State and is given to otber States. Keeping 
in view all tbele thioll aod also the 
backwardness of Bibar, wbether tbe hoo. 
Minister will try to see tbat maximum 
allotment of fuodl is made to tb. State and 
tbe money whicb is deposited by the people 
in tbe banks is also utilised in that State 
itsclf_ It should also be ensured tbat 
re.ional imbalance is removed by developiol 
Bihar and brinling it at por witb other 
States. 

SHRI JANARDHANA POOJARY : 
It il a fact tbat tbe credit deposit ratio of 
Bihar is very low and tbat is why we have 
takeo .teps. Even tbe Re.erve Bank 
Governor had aone and met the Chief 
Minister. Action hal been taken and we 
are requesting tbe Hoo. Member to approacb 
tbe State Government. I have also written •.• 
(Ir"e""ptlons) • 

ReBardins tbe opening (If the branches, 
the State Government bas not sent the lilt 
of the branches duly ide£ltified. Out of 
38 diltricts tbey have identified centres only 
in 16 districts. Not only that. so far as 
the priority sector i. concerned, our banking 
performance is better in Bibar. As aaalDst 
40%. we have given in Bihar for tbe 
prior it, leCtor 56.S% .... (lnt."upt,oll"). 

He wants to know what steps we have 
tak.n. As far as the direct advance in 
agriculture is concerned, we have been able 
to give 19.9% as aaain.t J 6% of All India 
taract. In tbe calc of weaker sectioo, we 
have been able to live to the cxtent of 
21.9% as againl' 10.8% of all India fil'1[e. 
So. step. are beina taken. 

DR. C.P. THAKUR: Even after the 
mee'in. of tbe Chairman of tbe Reserve 
Bank of India, I doo', think tbe credit 
depolit ratio bal improved in Bibar. 
About 14000 small scale industries are lick 
and major industries liko Robtak, Soap 
Paper MUls are also sick. 's tbe Depart-
ment of Fioance, Ce.Jtral Government doms 
lODletbina pointed to accelerate tbe 
it1<t .... (flal deyelopmcDt of Blbar, 80 that 
.... 0 {.'IO will improyo t 

SHRI JANARDHANA POOJARY: 
Stepi are taken to examine tbe cales of all 
sick units and wherever it is neceslar, and 
wbenever it i. viable, action has been ,akea 
and accelerated flow of credit i. givcn to 
them; but on tbo merit of each individual 
calc. 

[ rrtJn,'ation] 

SHRI RAM BHAGAT PASWAN: 
The hon. Minister has said in bil repl, tbat 
Bibar has been provided RI. 6 J 4 crores. I 
would like to submit tbat even now in 
Bibar leveral .mallicalc and biB illdustri .. 
are almost on the verge of being clolCCl 
down due to financial crisis. I would lile 
to know from tbe hOD. Minister al to how 
many apDlicatioDs from tbe small Icale 
industries have been received from Bibar 
and how much payment bas been ma., 
against tbe amount demanded by tbem' 
Are you 80lOg to make payment accordiDI 
to tbe demands made ? 

[En,1I1h] 

SHRI JANARDHANA POOJARY: 
Sir, I don-t have tbe information witb me 
now. 

Uue'eared LoaD. given in Credit CamPI 

*658. SHit} NARSING SURYA 
WANShI : Will the MlDister of FINANCB 
be pleased to Itato : 

(8) whether Government have decided 
tbat uD~leared loans liven in credit campI 
could be written off at any period of tim.; 
and 

(b) if 10, tbe reaSODS for suob decision' 

THE MINISTER OF STATB IN THB 
MINISTRY OP FINANCE (SHRI 
JANAkDHANA POOJARY): <a> No. Sir. 

(b) Docs Dol arile • 
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SHR) NARSING SURYAWANSHl: 
J would like to know from the Hon. 
Minister what is tbe percentage of Joan 
.dvaDCf under anti-poverty prOlramme and 
what is tbe quantom of amount involved in 
lick iodustrie, and sucb anti-poverty 
prolrammes. 

SHRI JANARDHANA POOJARY : 
The latest figure that is available il; under 
anti .. poverty programme f('t weaker section 
we bave been able to give RI. S470 crores. 
Relarding tbe amount that is being lockedup 
tD sick industries in tbe large. medium and 
amaH scale sectors from tbe banking sector 
i. about Ra. 4000 crores. If you take ioto 
consideration from other financial institutions 
It will come to Rs, 4b04 crorel. 

IHRI NARSING SURYAWANSHI: I 
would like to know whether he bal gone 
~rou8b the book printed by tb. Karnetaka 
State Janala Party regarding these loan 
mil as and wbat is bis reaction ? 

SHR) JANARDHANA POOJARY: It 
II tnlo that tbe State Janata party bae 
printed a book on loan melas and they have 
eriti~i.ed. They bave printed in tbe book 
all tbe criticiam against loan (unctionl in tbat 
book and we do not wan t to react to tbat. 
Our commitment to the weaker sections is 
to accelerate flow of credit to them. We 
want to uplift the poor p~ople and we want 
to belp them. (lnlertuplro: .r) It ia tbe 
commitment given to the nation by our hone 
Prim" Minister. That commitment will be 
lIonoured. This commitment is given not 
only ioside tbc Parliament but outside tbe 
Parliament. Even if tbere is Itronl oPP08i-
tiOD from Karnataka Janata party-wbltber 
IOminl from Cb,ef Minister-we are 
Iporin, it and we are proceeciinl abead. 

(lnterruptio ",\) 

DR. V. VENKA TESH: Tlae Minister 
i. uliol tbis to tranish the image of tbe 
"aroataka Cbief Minister. (interruption.) 

MR. DEPUTY SPEAKER: I will 10 
~roulh tbe record. I bave called Silri 
Tulliram. Notbinl will 10 on record. 

(Inl.rru,"onl)·· 

"Not rec;ordld. 

[ Tlana/at/on] 

SHRI TULSI RAM: Mr. Deput, 
Speaker, Sir, I want to know Irom the hOD. 
Minister as to bow mu~h mono, bas beeD 
distributed tbroulbout India in the credit 
camps? (lnl~8rll.p"on.) 

If the loans have been provided in 
Andhra Pradesh, then bow mucb amount . 
bal ~een paid and bow mucb amount bas 
not been recovered? I also want to know, 
as bal been said by hon. Member Dr. 
Veokatesb and otber bon. Memberl, wbether 
it is a fact tbat in tbese credit campI, the 
genuin e poor people who Deed money are 
not getting JoaDs and Party members are 
letting tbele loanl ? CI.,.rrllptlon8) Is it also 
correct that you want to write off thelO 
loaD. ? (lnterftlptlonl) 

saRI JANARDHANA POOJARY : Sir. 
in tb. credit camps tbe loanl are IIYen to 
the weaker aectloal under diffe,ent pro 
gramm.s. The Joan. are liveD eveD .: 
Andbra Pradesh wbere I bave attended in 
numb.r credit csmpi earlier. There. Sir. 
tb.se 108n. are liven under IRDP pro-
gramme, andor DRI scbem., under .If. 
eduated unemployed .cberne and 10 maay 
otber schemel. Here the beneficiaries are 
identified by tbe State lovernments and tb. 
complaint is ••. (lnlel",ptton.> 

(1 nlerrllptton8) 

MR. DEPUTY SPEAKBR: Order, 
order. Order, plea ... 

SHRI BASUDEB ACHARIA: Guide-
lines are not foJloweiJ. Loans are distributed 
to CODllels(l) people. 

SHill JANARDHANA POOJARY : 
UDdcr IRDP, DO loan could be liven unl .. 
it is identified by DRDA and tbe local 
lovemment. If at all any compJaiDt il 
received, it il received from Andbra Pradnh 
tbat tbey are aiviDS loanl to Telu,u De .. m 
Party people. Tbat Is the complaiol w. bave 
rCGOived. 
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MR. DEPUTY SPEAKER: Order 
.,leBse. I am not allowing anyone. Nothing 

to 10 on record. 

World a.ak LOID for Import of Skimmed 
Milk Powder/Butter Oil 

*659. SHRI C. MADHAV REDDI: 
Will tbe Mini~ter of FINANCE be pleased 
to state : 

(a) whether Government propose to take 
World Bank or any other loans for import 
of skimmed milk powder/butter oil and 
otber farm products; and 

(b) if lOt the details tbereof? 

THB MINISTER OF SlATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MIN15TRY OF 
STATB IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT): (8) No, Slf, 

(b) Does not arise. 

SHRI C. MADHAV REDDI: Sir, 
maJI know whether tbe Government bas 
banned tbe import of milk powder in tb.s 
country' 1 would also like to know in 
1,SScS6 wbat is the total quantity of milk 
powder imported commerc:ially or al an aid. 

SHRI BRAHMA DUTr: Sir, in raet 
tbe mUk powdor il Imponed as alsistancc. 
punlJ a Irlnt. Tho queldon wal about 
loan. But I am tliliDI tbat thl total 
q8IDti&1 that il broulla, II lift : 

Skimmed milk 
powder 

Butter oil 

Butter 

2,31,959 tonnes ; 

65,55S tonnel ; 

20,669 tonnes. 

I 40 Dot have tbe value in rupees. If the 
.ODourable Member wantl.) can live in 
terma of tbat. 

--------------------~---~ 

SHR) C. MADHAV REDDI: My 
question wal addresled to the Ministey of 
Alriculture. Uofortunate'y it went to tbe 
Ministry of Financi and it 001, deals with 
the loan portion. I am at a losl to 
understand it. 

Tboulb you are Dot directly dealiol 
with tbe subject, I would like to know wben 
the powder is imported. bow it is beiol 
uled, who is ulinl it and at what price you 
are transferring it to the Dairy De'i'elopment 
Corporation. etc. 

SHRI BRAHMA DUTT: All tbele 
things are distributed through our National 
Dairy Development Board and Indian 
Dairy Corporation. How it is used, aU 
of U8 know wben we take milk. 

I tbink tbe bODourable Member il 
trying to know sometbinl elle. That I 
will explain. We take some loan allo but 
that loan is not to import commodities. It 
i. to create infrastructure like erection of 
chilling plant. No commodities are 
purchased from loans. Tb~)' are purel, 
obtained as lift or aSlistancc. 

SHRI R.P. DAS: Sir, it is not a 
question of loao or Irant. I would like to 
know whether the Minister is aware tbat 
this sort of import of skimmed milk powder 
or butter oil or any other product generaJly 
adverse), affects tbe development of animal 
husbandry in the country. Tbat is the 
question. Pleaso answor tbis. 

SHRI BRAHMA DUTT: Sir, I am 
unable to alree with tbo hODourable 
Member. In fact. this alliltanco bas been 
able to execute tbe Operation Flood-I.-II 
and Do,,-III. We bav. DO leparate ....... 
ment about tbe impact of Operation Flood. 
But in 1969 -70, the total production 01 
milk in India was 21.6 million tonnel. But 
today i~ 19S5-S6, it is 42.3 million toanes, 
practicany doubJe. 

saRI SHYAM LAL YADAV: Mr. 
Deput, Speaker, Sir, is tbore u, •• ranty 
about tbo milk powder and tbe butter oil 
w. rectivcd al aift. 7 10 miD, Europeaa 
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and maoy other countries somo doubts 
bave been expressed aod many countriu 
liko Saoaladesb bave returned tbe skimmtd 
milk and powder because it is apprehended 
tbat tbere miaht have been any radiation 
effect due to Cbernobyl le.kale. I alia 
want to know wha t is tbe procedure of 
their distribution to th. States' Co-operative 
Societies for preparinl milk? 

SHR.I BRAHMA DUTT: Sir, I bave 
already atated in the btainning tba t it is 
beina utilised (or Operation Flood 1 2. 3. 
Tbese items are distributed keeping in view 
the schemes running under Operation 
Flood 1, 2, 3 in each State. Both tbese 
oraanisations are world renowned organisa-
tionl. It is ensured that milk powder and 
butter oil arc: fit f\)r consumption and also 
tbat they do Dot affect bealtb adversely. 

SH~1 VUAY N. PATIL: According 
to our informatioD. tbe Government of 
West Bengal did oat produce sufficient 
milk in their State, tbat is wby, we have to 
supply them milk from Gujarat and 
Mabarashtra. Every day lakhs of Htres of 
milk are sent from NalPur and Gujarat to 
WISt Bengal. Will the Government consider 
to live them more powdered milk as 
compared to ot ber Statea so tbat we need 
aot send milk tbere and the West Bcnlal 
Government can meet tbeir requirements 
with powdered milk ? 

SHRI BRAHMA DUTT : I am unable 
to aareo to the proposal becau.e it will 
adversely affcct the economy of Mabarasbtra 
and Gujarat and also adversely affect their 
shoutiDB capacity bere. 

I r,,,,,,latlon) 

t..DI [or Parch- or ADbDals 

*660. SHRI DILEEP SINGH 
DHURIA : Will the Minister of FIN A NCB 
be plealed to Itate : 

<a) whether Government are aware tbat 
on tbe death of animall purebaltd with tbe 
amoUDt advancc4 II lous by banks under 
the Anti.Po",,, PrOiramme thl beoeficiarici 

are found unable to repleniSh the live-stock 
with tbe meagre amount of insurance 
claims resultlDI in hUle amounts of ciaim 
lying uDutUlaed in banka ; and 

(b) jf so, tbe remedial step. beiog 
taken in tbis regard ? 

[En,l'sla] 

THE MlNISTER OF STATB IN THB 
MINlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) aad (b) 
A Statement is given below. 

Stat.meat 

Tbe GoneraJ Insurance Corporation of 
India has reported tbat its lubsidiaries 
provide insurance covlr for livestock •• seq 
liYea under tbe Iatelra ted Rural D.velop-
ment Prolrarome Tbe sum insured is tbe 
total cost of animal and in tbe event of 
tbe deatb of tl]e animal, the claim amount 
received by tbe bank branch from Insurance 
Company is normally used for purcbasinl 
a new animal for tbe beneficiary. Wbenever 
tbe purcbase price of a new animal is bl.ber 
tban the claim amount received, banka 
also Irant additional loan, to tbe extent of 
the shortfall. OD merits of tbe case. 
However. if tbe beneficiary is Dot interested 
in acquiring a new ammll, the claim amount 
is to be adjusted to tbe borrower'. loan 
account. 

~ "'tI",latlon] 

saRI DILBEP SINGH DRURIA: 
Mr. Deputy Speaker. Sir. my question is 
limple and atrailbt. Wbatever lou il liven 
(or loats or buffaloes undor Ib, I.R.D.P., 
tbat is arraDled by tbe bank. Alter t be 
death of a cattle, tbe beneficiary hal to ruo 
f. om pi~lar. to post but be doe. not pt 
money ID time. I want to koow from tbe 
bon. Minister. ai to whether It is possible 
tbat arraoaemeota are mad. tbat within 15 
to 20 day. b. il able to r~star( bls 
prof_on? 



APRIL 15, 1917 

SHRJ JANAROHANA POOJAR'i: 
Wbenever tbe mOlley is realised from tbe 
iosurance company. it is adjusted alsinlt 
tbe amount due to the bank. In lome 
cases, even the Stat! Governments demand 
tbe subsidy amount to be adjusted from tbe 
amount realised (rom tbe insurance 
company. We are examining tbis question. 
It il a very pertinent question tbat bas been 
raised by the bon, Member. 

[Trun lllllon) 

SHRI DILEEP SINGH DHURIA: 
All the formalIties are completed through 
tbe bank by entering Into contract with the 
insurance COm')aDles 1 want to know as to 
bow much money is deposited in banks 
which bas not been banded over to the 
people and by when these casci will be 
dispostd of ? 

[ElIglilhJ 

SHRI JANARDHANA POOJARY: 
Tbe premiulD amount tbat has been 
collected by the insurance company is about 
RI. 51 crores. 

SHRI UTr AMRA THOD : Here. it is 
Itated that wheD tbe animal is lost, the loss 
il made up through tbe claim of the 
insurance company, and if some amount is 
lacking, tbe State Bank gives some more 
loan. I Nould J ike to know tbat if tbe 
periOD does not want to purchase the 
aDimal again baving seen tbe trouble, is be 
treated as a blnane ary under the lRDP '1 

SHRI JANARDHANA POOJARY: 
Actually, insurance is made for aU the 
JRDP cases. The amount is available once 
quid lor the purcbase of a second animal • .... 
"... ..tbero is deatb of tbe first animal and 
be il trcat .. ~ as a beneficiary of the IRDP. 

---

WRITTEN ANSWER.S TO QUBSTIONS 

DelDoUtioD of UaiOD Go,erameDt Balld"", 
tD RaJlEot 

635. SHRI~IATI PATEL RAMABBN 
RAMlIBHAI MAVANI: 

Will tbe Minister of URBAN DEVE-
LOPM BNT be pleased to state : 

(a) whetber some buildiDgs or structures 
owned by Union Government have heeD 
demolished by tbe Rajkot Municipal 
Corporation : 

(b) if so, the details thereof includiDg 
the reasons ; and 

(c) whether a city Corporation has tbe 
authority to demolish tbe buildings owned 
by Union Government and if so, in which 
circumstaDces ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (8) and (b) No 
building or structure owned by tbe Union 
Government under the control of CPWD 
has been demolished by the RajkOt Muni-
cipal Corporation. Information relating to 
tbe build iDgS under the control of other 
departmeDts shch as Railways etc. is beiol 
ascertained. 

(c) Government Building Act 1899 
(Central Act IV of 1899) exempts buildinls 
and lands which are the property or in 
occupation of the Government and situated 
within tbe limits of a municipality from 
operation of munic'pal buildinalaws. 

( T ra",'atfon] 

CODstractloo/Sale or Flats by DDA 

*636. SHRI RAJ KUMAR RAI: Will 
the MiDister of URBAN DBVBLOPMP.NT 
be pleased to state ! 

(a) the category-wise number 01 flat. 
coDstructed aDd IOld b, tbe Delbi DeYelop-
meat Authority in Delhi durial dlo I.,t 3 

years; and 
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(b) the category-wise number of fiats 
proposed to be constructed duriDg 1987.18 
and tho places where these fiats are pro-
posed to be constructed ? 

CONSTRUCTED 

THB MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (Il) Flatl COD-
atructed under various categories aad 
allotted darins tbe last three ,ears (upto 
28.2.1987) dre as under :-

SFS 
8223 

MIG 
9182 

L1G 
8910 

JANTA 
3083 

EWS ctc. 
3252 

TOTAL 
~32,650 

ALLotTED 
Geaera. 80usiDI Seheme : 

MIG 
19287 

LIG 
15740 

JANTA 
14488 

TOTAL 
49,515 

New Pattern Scheme 1979 (HUDCO) : 
MIG LIG JANTA TOTAL 

45.451 9801 15234 20~16 

Self Flaancing Scheme : 
CAT-l 
862 

CAT·1l 
8131 

(b) 28,696 Flats are proposod to be 
constructed during 1987-88 in the various 
colon ies aU over Delhi as per category -wise 
details given below :-

SFS 
MIG 
LIG 

JANTA/EWS/CSP -

Total 

9727 
7055 
4963 
6950 

28696 

Steel Stoek Yards In M.dhya Prad .... 

-637. SHRI K.N. PRADHAN: Will 
the Minister of STEEL AND MINES be 
plealed to at ate : 

(8) tbe names of cities of M~dh)'a 
Pradesh in which (be Steel Autbor,t, or 
India had decided to OpeD Iteel Itock 
,erde j 

(b) tbe nam"l of citi.. In •• Ieb ItOCk 
Iudl have been opened 10 rar ; .. 4 

CAT-Ill 
4947 

TOTAL 
13.940 

(c) the progress made in regard to 
opening of steel stc ck yards in tbe remaininl 
cities 'I 

THE MINISTER OF STEEL AND 
MINES (SHRI K C. PANT): (a) to (c) 
SAIL is already operaticg steel stockyards at 
Gwalior, Indore and Bhilai and a conlian-
ment aaency yald at Jabalpur in Madb,a 
Pradesh. It has no plan at prescnt to open 
au mOre stockyard in tbe State of Madhya 
Pradesh. 

fEngll,h] 

E,.luatloa of Opllatlon Flood-II 

·638. SHRI G.S. BASAVARAJU : 
DR. KRUPASINDHU DHOI : 

Will the Mini.ter of AGRICULTURE 
... pl.ased to Itate : 

<a> wbether a join! mission of EuropeaD 
I!coBomic Community and World Blat, 
.valuated tbe performanco of Operatioa 
Plood·1I Proll'amme recently i 
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(b> if so, the recO'1lmendatiollS made by 
the m is,ion ; and 

(c) tbe correttive steps proposed ? 

THE MINISTER OF AGRICULTURE 
(DR. O.S. DHILLON): <a> A joint misson 
of Consultants ~ppointt:d by tbe Europtan 
Economic Community (EEC) and tbe World 
Bank bad vilited India in July-Aulust, 1986, 
to rlview Opt ration Flood-II Project and to 
make an appraisal of the new Project 
Operation Flood· Ill. Tho EE~ bave 
informed tbat tbe purpose of tbe atudy by 
the Con~ultaDts was not an overall evaliJa-
tion Flood but to analyse specific aspects of 
the Project where knowledle bad been 
considered inlufficient for tbe preparation of 
a new project. 

(b) Some of the recommendationl 
contained in tbe draft reportlof tbe Con-
sultants are tbe followiDI :-

(O Internal production of dairy pro-
du;tllSMP and Butter) haa reacbed 
tbe level that India'. import of 
commodities (SMP and DO) for 
recombination into liquid milt 
during tbe lean season can be 
reduced substantially or terminated. 
Import. 0' dairy products (either 
donated, subsidised or commercial) 
can, in tbe present lituation of 
growing it.dilenoul stocks. damale 
tbe Itrengthening of the co-opera-
tive industry. 

(Ii) In tbe sbort run, solutions to the 
phenomenon of "milk bohdays" 
and sur pluses should be found 
tbroulb tbe expansion of processinl 
capacities and marketing. In 
particular, tbe ule of indlgenousl, 
produced commodities for liquid 
milk recombination .sbould be 
.expanded. 

(iii) An adequate statistica I I.Pparatus 
for tbe monitoriDI of evolution of 
production is greatly needed. 

(iv) There are taraet troups in tbe 
populatioD for which milk is COD-
lidcred to be indispeD •• bl. and for 

which market rates are prohibitive. 
Policiea could be planned and 
implemented to give tbem preferential 
accesl to milk through subsidiled 
distribution. both in rurtil and urban 
areas. 

(v) The newly established National 
Dairy Co-operative Federation of 
Jodia (NDCFI) can only a truly 
coordinating role at the all India 
level for tbe whole of tbe co-
operative industry when the demo-
cratic process from the arasl roots 
level upwards bas taken stronler 
bole.. Safeluards sbould be built 
in against the unequal strengths of 
regional interests entering into tbis 
national process of coordination. 

(vi) The ioput services programme is an 
essential component in tbe drive 
for production cnbancement aDd an 
instrumeat in tbe organisation of 
marketina co-operatives. Renewed 
attention should be given to this 
aspect of Operation Flot'd in order 
to take definite steps towards 
joteeration witb State Ser "ices 10 
as to acbieve bilbor levels of 
efficiency. 

(VIi) Glnetic upgrading of milk animals 
should be oriented towards indi-
genous breeds whIch have proved 
to have a milk potential, and 
towards buffaloes. 

(viii) On feedin8. improvement •• hould 
come from tbe commercial ezploita-
tion of all tbe tecDniques already 
d !ve)oped for improvinl the intake 
and digestibility of crop residues. 

(IX) Conso~idatioD and strengthening of 
existin!! village locietiel and milk-
sheds must be given precedence 
ov.r ezpandtda into new areal. 

(x) Thlre are .indicationl from Project 
Autborities tbat a renewed efFort 
sbould be made in investment for 
increasing tbe procelsiDI the pro-
ceiling capacity. It bas been 
estimated tbat tbo proceuiaa capa. 
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(xi) 

(xii) 

cit, should be, b, 1990. twice that 
presently inltalled. Tbil would 
i Dvolve aD enormous capital invest-
ment prOlramme which would have 
to be carried out at very bigh 
speed. 

Prescnt infrastructures are unable 
to cope with the preseDt and future 
needs of tbe milk aod dairy pro· 
duct. marketing question. Tbe fint 
priority il to establi,h a co-opera-
tive coordiDatina body at nation •• 
level witb appropriate tcchnical 
infrastructure and sufficient 
delclated decision makinl power 
over marketing questions. 

CoordinatioD and division of Jabour 
could be acbieved among different 
States and Federations for the 
production and marketioa 01 dairy 
products sucb al commercially 
produced Iweetmeats and aseptic 
milt. 

(siii) ODe po;nt of excellence in tbe co-
operative dairy industr, so far 
developed alonl the "Anaod 
pattern" IS its techoical efficiency 
in tranlf erring liquid milt over loog 
distances aod 00 a large scale. 
This bas a role in Indian dair,ina. 
The present seasonal oversupplies 
of milk miabl generate a rush into 
dairy product maoufacturiol 
investment. 

(xiv) Liquid milk stIes promotion should 
bave tbe .,igbest priority. 

(c) Since tbe draft reports indicated that 
the views of the consultants did Dot 
necelSarily represent any official view of the 
financiDg institution, the OovernmeDt did 
not consider it appropriate to take aOJ 
action in the matter. 

[rf.",'ationJ 

So,abea. Caltlfttto. 

.'39. SHItI HA&18H RAWAT: Will 
the Mlaister of AGRICULTUkE be pleased 
to atate : 

(a) wbeth.r there i. an), ccherne to 
encourage cultivation of soyabeaa in Uttar 
Pradesh duriDg 1987: 

(b) if so, tbo total quantity of lOyabean 
Jitel, to be produced iD tbe State duria. 
1987 : 

(c) whether some areal of the State, 
especially bill areas, are most suitable for its 
cultivation ; and 

(d) if so, the .tepa beinl taken to 
encourage cultivation of so,abean in tbese 
are.s? 

THE MINISTER OF AORICULTURB 
(DR. 0.8. DHILLON): (a) A sub-project 
increasing soya bean production under the 
Centrally Sj)Oosored National Oilseeds Deve-
lopment Project js in operation in Uttar 
Pradesh durml the Seventh Five Vear Plan 
period. 

(b) Tentative loyabean production taraet 
for Uttar Pradesh for 1987·88 i, 5.S0 lakh 
tOllDel. 

(c) and (d) Yes, Sir. All tbe potential 
dirtricts including hili district. have laken 
up for loyabean develop~eDt under National 
Oilseed. Developmcnt Project. 

lEngllsh) 

Subsitilled Foed.nlas to Worken .... 
NREP ... RLEGP 

·'40. SHlU S.G. OHOLAP: WDl 
the Minister of AGRICULTURB be 
pleased to Itatc : 

(a> whetber Union ·Oovernm.Dt are 
livin. foodlrains to States at subsidiled 
rates for distribution ImODlst tbe worken 
under the National R.ural BmpJoJ1Dc., 
Prolramme aad Rural Landlen BmplOJmeul 
Guarantoe PrOiramme; 

(b) if ,0, whether GoverameDt 01 
Mabar.shtra have requested for I .. pply of 
foodarains at IUblidiaed rates uDder thel 
Bmploymeat Guarantee Scbc_ be iDI 
impJemcDt~d by the State j ad 



(c) it so, tbe reaction of Union 
Governmeat tbertto? 

THE MINISTER Of AGR.ICULTURB 
(DR. O.S. DHILLON): (a) to (c) Under 
Nadon.l Rural Bmployment Programme 
(NRBP) and Rural Landless Bmployment 
Guarantea Programme· (RLBGP), it is 
obli.atory for tbo State Governments to 
live to tbe workers I kg. of foodgrain per 
manday as part of tbe wales. Tbe State 
Governments bavo to pay full cost of tbe 
foodaraios required for tbis purpose but 
the workers arc given foodgrains at subsi· 
diled rates. 

2. Durina 1985·86 it was decided that the 
State Governments wbich agree to live 
at least 40 petcent of tho wages to tbe 
workers in foodarains will be liven 
foodarains by tbe Central Governmcnt 
free of c')st. Tbis percentage bas now 
been raised to SO per cent of the wales 
p.,.ble to the worter •• 

3. Govommeot of Maharasbtra expressed 
tlaeir inability to live to tbe workers 
eoppd uoder NRSP/RLEOP more 
t.baD 1 kg. of foodarains per maoday. 
In view of tbil, r fCC foodlrains are not 
beiDa Ii "cn to tbo State of Mahar •• btra. 

•• The Government of Maharalbtr. asked 
for lupply of roodlrains at Il1bsidised 
ratlS ror distribution under tbeir 
BmploJIDent Guarantee Scheme (EGS) 
.uriol tbe,ear 1985-86. As Employ-
ment Guarantee Scbeme (BGS) is a 
Stale Scheme, tbis request was not 
accepted. 

Propoeal for Slam Impro,emeat .. 
Matlb'.Pr ..... 

*641. SHRI PRATAP BHANU 
SHARM -\: Will tbe Minister or URBAN 
DEVELOPMENT be pleased 10 atate : 

(a) whether Madhya Prad.h Govern-
ment baa submitted propoaals for slum 
imprcmHDenl in tbe State ror approval and 
~tioa b, Union GovornmeDl; 

lb) if 10. tho dctaill tbtieoI i 

(c) whether these proposals bave been 
auctioned ; and 

(d) if Dot, tbe reasons tberefor? 

rHE MINISTBR OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (d) Yes, 
Sir. The Government of Madhya Pradesh 
f?rwarded in February, 1986, slum upgrada-
lion schemel for Indore and Bhilai for 
securiaa aSlistance from UK Government 
or througb otber suitable bilateral assistanco. 
In lodore tbe projec~ envisales upgradin. 
27,000 dwclliol units on slum areas a t an 
estimated cost of Rs S57 lakhs. At Bbllai. 
ic is proposed to upgrade 27,427 dwelling 
units in slum areas at an estimated cost of 
Rs. 662.41 lakhs. These projects envisale 
environmen tal improvemevt of urban slums 
and ereatiDa infrastructurc lite flush toilets, 
tap-points, provilion or access road, street 
ligbt etc. The possibility of procuring DDA 
assistance tbrough UK. Government for 
tbose projects is beiDg explored. 

latenatioaa. Semla.r Orgaaised by 
I.L.O. in Deihl 

~4L SHRI THAMPAN THOMAS: 
Will tbe Minister of L~BOUR be pleased 
to refer to tbe reply given to Unstarred 
Question No. 1900 00 17 November, 1986 
relardiog International Seminar organised 
by ILO in Delhi and state: 

Ca> whether tbe detailed procecdinll 
and recommendations of tbe Seminar have 
been received ; 

(b) if so, wbetber Government have 
studied tbe recommendations; and 

(c) if so, tbe steps taken to develop 
more rural industries for aenerarion of Rlf-
emplo,meDt ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANOMA): (a) The detailed proceedinlS 
• ad recommendations of tbe Seminar bave 
not ret been received. 

(b) and (c) In view of tbe above npJ, 
to (a). do Dot uilo. 
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Ne1's Item "DDA Hordlesllrk BuUclers" 

.643. SHRI BALWANT SINGH 
RAMOOW ALIA : 
SHRI TElA SINGH DARDI : 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a> whether tbe attention of Government 
bas been drawn to tbe neWS items appearinl 
in the 'Times of India' dated 10 Marcb. 
1987 under tbe cap!ion "DDA burdles irk 
buUders" ; 

(b) if 80, the difficulties pointed out 
by the private builders in Delbi ; and 

(c) tbe reaction of Governmont thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes. Sir. 

(b) The news item. after meotioning 
difficultiel lake non-IDvolvement of private 
builder. and non-adoption of Dew tecbniques 
in house building, decrit"s tbe attitude of 
governmental aqencle~. like tbe Delbi 
Development Authority, for placin. hurdles 
in tbe way of buildors. 

(c) Government bave always been 
open to tbe suggestions of tbe builders or 
any other forum to increase bOUliog stock 
in tbe country. Tber~ is, no truth in the 
allegation tbat burdle. are beiol placed 
in the way of bUilders. 

(English) 

LaaaebiDg of Teletr.st of l.d .. 

.644. SHRI LAKSHMAN MALLICK: 
Will tbe Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

<8> wbether tbo TV Prolramm. Produ-
cer. Guild of India has decided to launcb a 
National TV News Agency 'Teletrust of 
India' to provide Doordarshan with daily 
video news-clips from all over IDdia alld 
abroad j and 

(b) if 10, the details in thi. relard , 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.k. PANJA): 
(a) and (b) Yes, Sir. The GuiJd has 
informed Doordarsban of tbelr decision to 
launch sucb an agency • However. DO 
details of tbe project have been fumisbod 
by tbem. 

Graat to Cblldrea·s Fil. Sodtty 

·645. DR. B.L. SHAILESH: Will 
tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(8) tbe amount of Iraots paid io the 
Cbildren's Film Society durjng the last two 
yean and proposed to be paid during tbe 
current yea r : 

(b) tbe check beiDI exercised by 
Government over the proper spendinl of 
tbis mODey by tbe Society aDd tbe type aDd 
quality of films produced by it ; 

(c) whether tbis SocietJ has recent), 
revised its production modality by intro-
ducinl a tbree-tier proaramme to encouraae 
talent and to promote better professionalism 
in tbo field of cbildren's film production; 
and 

(d) if so, the details of tbe Dew tbree-
tier format ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K.. PANlA): 

(a) (Rs. in latbs) 
Year Grants-in-aid sanctioned ------

Plan Non-PlaD Total 
1985-86 63.3; 10.00 73.35 
198'·87 33.25 11.90 4S.15 

A provision of Rs. 87.40 l.kbl (Ra. 95 
latb. on Plan aide and Rs. 12.40 lath. on 
Noo-Plan aide) lau bleD proposed ...... 01-
in-aid to tbo Society, in the budaet for 
1987-88. 

(b) to (d) A I'atemaat il 1ivt8 below_ 
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Sta .... t 

The ChildreD's Film Society, Jodia beioa 
ao autonomous body. tbe GovemmcDt does 
DOt cootrol its day- to-day activities. 
Bow."r. the Society is required to act it. 
accounts audited and to submit tbe audited 
account. alool witb tb. aDnual report for 
eacb finaDcial ,ear to tbe Government. 
Belides. tbe General Body of tbe Society 
aDd its Eaecutive Council, botb of whicb 
have two representatives of the Government 
of Jndia. are responsible for exercisiDI 
auperviaion oa the production and financia I 
actiyities of tbe Society. 

2. Keeping in view tbe need to have a 
profeslional approach to production of films. 
tbe Society bas introduced a tbree-ltaae 
productiOD procedure ainee June 1985. 
Under tb. Dew procedure. io tbe first stale, 
ODI, the story or synopsis of a script and 
approsimate budpt is required to be 
IUbmitted. al01l8 witb tbe prncribed entr, 
fee. If tbe story/synopsis is found suitable .. 
die perlOn concerned is asked, in tbe 
eecond .taao. to commence work on tbe 
actual script/screen-pia,. After be/sbe bas 
submitted a detailed script/acreco-play t tbe 
SOCiety pays a laed subsidy to bim tber. 
10 tbe tbird stalc. jf tbe screen-play il 
approved b, tbe Script Committec of tbe 
SocietJ. tbe project is conlidered for taking 

up lor production. Tbe pl'OIpective I'ro-
dacer ia invited to meet tb: production 
Committee wbile fin.Jisiol the bud,et and 
otber relevant details. 

AnlstaGee UDder World Food Proara .... 

*646. SHRI BANWARI LAL 
PUROHIT: Will tbe Minister of 
AGRICUL TURE be pleased to state : 

<a) tbe States tbat bave availed of tbe 
foodarains assistance under tbe World Food 
PrOilramme for various labour intensive 
works durins tbe year 1986·87 : 

(b) tbe quantum of assistance aiven by 
way of foodarains, pulses and veletable oil 
to dUfcrcnt Statea d urinl tbe period ; and 

(c) tbe assistance liven to Mabar.sbtra 
lind tbe extent to wbicb it bas been utilised 
durin. tbe above period ? 

THE MINISTER OF AGRICULTURB 
(DR. O.S. DHILLON) : (a) and (b) 
Commodity assistancc provided to differeDt 
Statel for labour intensive activities durial 
1986-87 under tbe World Food Proaramme 
(WFP) i. given below :-

(Quanti tie. in Metric Tool) 

STATE COMMODITIES ---- ---._-_ _,_------
Wheat Rico Veaetable oil Pul .. 

Sibai' 1000 100 

BarJaoa 2300 

lCamataka 7182 465 

Madb,a Prac1esb 1600 698 100 150 

Uabarubtra 4857 SOO 318 Or_ 
1000 500 SO 

Rajaatbaa 14178 1213 340 

Uttar Pradelh 4020 200 200 
_.~~-- -------------TOTAL ?6737 1198 2548 1218 ---- --.._--~--
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(c) Commodity .lsistll1ce provided b)' WPP to Mabaralbtra and itl utilisatiOD iQ 
1986·87 is as under :-

(Qoaatitie. in Metric Toal) 

Commodity Aid provided Aid utilised 
(lst April, J 986 to 311t 
Ma rch. 1987) 

(1st ApriJ, 1986 to 
31st December, J986) 

Wheat 
Velotable Oil 
Polan 

New Work Culture in Steel Plaats 
UDder SAIL 

-647. SHRI K. RAMAMURTHY: 
Will tbe Minilter of STEEL AND MINES 
be pleated to state: 

<a) tbe details of the new work culture 
introduced by tbe Steel Authority of India 
Limited (SAIL) in tbe public sector Iteel 
plantl; 

(b) whether this has resulted in a 
Ibortfall in production ; and 

(c) if 10, tbe steps taken to establisb 
avenues for adjustment to the new work 
etbos ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) The 
new work culture introduced by SAIL 
foculses primarily on better team work and 
bip.r levels of discipline. The maio 
ingredients of tbis DOW work culture are -

(i) Better team work aod coordination; 

(ii) Information sbariDI with reduced 
emphasis on hierarchical level. and 
status ; 

(iii) Better bUman touch to enhancc 
participation and dignity of tbe 
employees by dec::iaioD matios 
throuah participative forums, 
implementing procedures for quict 
ndteIIal 01 ..... acea .nd promo-
tion of S",csliODI Scheme and 
email poup activitill ; 

4857 
500 
378 

3,799 

379 
367 

(iv) Job enrichment by proper delega-
tion of autbority and accountability 
and an appraisal system and 
promotion policy based on rerfor. 
mance : 

(v) Better discipline-persoDnel, 
orpnisational and technoloaical-
to ensure tbat everyone works 
towards the same organisational 
goal, efforts to curtaal absenteeism 
and over-time, better safety and 
house keeping aid a sy .. tem of 
proper handiol over and takinl 
over of equipment at the end of 
.birt. ; 

(vi) Greater emphasis on operational 
conli,tency to sustain a high level 
of performance thrOUlbout tbe year 
ratber tban intermittent spurts of 
biab production; 

(YiO Human resource developmeDt 
tbroup continuous updatinl of 
kDowledp, skin and .ttitude. 

(b) In som~ planll of SAIL tbere wc'" 
lome initial problems of adjustment to the 
impro.ed work practices beiDI broUlbt 
ahout to brinl tbe desired dilCiplinc in 
areas like tecllnical, penonn.1 and IcchDOlo-
Bal. SAIL feell tbat DOW there is a better 
•• aren... of the Deed (or improvorcl 
dilciplioc ill aU .pbe.. and .ioce tbis fecliDa 
it aettiDa OODIOlid.ted, it will bave a sal uta,., 

' .... term cl'eet. 



51 ""'It~" Au.,., APRIL IS, 1987 

(c) SAIL employees are adjoltinl to 
the Dew work practices. Steps taken to 
enable the employees to adjust to tbe new 
work culture :ncluded educatinl and iavol-
"in. tbe employees tbroulh trainini 
proarammes, seminara. work.bops etc., 
seekina tbe cooperation of tbe trado unions. 
counleniD. tbe erring workers. looting .rter 
tbeir welfare, improvement in tbe workio. 
conditions etc. 

Predd~tloa in Units of HladllSt_ 
Copper Limited 

*648. SHRI A TISH CHANDRA SINHA: 
DR. V. VENKATBSH: 

Will tb~ Minilter of STEEL AND 
MINES be pleased to state : 

Month K.C.C. 

<a) wbetber the production in tbe .arioUi 
units of the Hiodustan Copper L mited bu 
betn faninl during tbe 181t six month.· , 
and 

(b) if so. tbe facta and reasons tbereof? 

THE MINISTER OF STBEL AND 
MINES (SHRI K C. PANT): (a) and (b) 
Hindustan Copper Limited bas tbree unit. 
viz. Khetri Copper Complcv (KCe) in 
Rajaatban, Indian Copper Complex (ICC) iD 
Bihar aDd Malaojkband Copper Project 
(MCP) in Madhya Pradesb. While ICC aDd 
KCC ba ve smeUiol and refining capacitia. 
only copper concentrates are produced .t 
tbe MCP _ The estimated month-wile pro-
duction during 1986-87 of Bliater Copper 
and metal in concentrate from these three 
units is as followl :-

(Unit : Tonnel) 

I.C.C. M.C.P. 

---- ---_. _.----
Blister Metal in Blister Metal in Metal iD 
Copper concentrate Copper conceotr. te concentrate 
--.- ---- ---- ---.--

Apr. 86 2020 109' 1050 794 928 

Ma,. '86 2100 1226 1201 1017 104~ 

Jua •• ' 86 1300 1250 1202 995 1004 

Jul,.' 86 2150 1695 1300 981 831 

AuJ.' 86 If30 1405 1100 1112 1259 

Sep.' 86 1500 1343 1261 1284 1472 

Oct.' 86 2200 1579 1301 1252 2028 

No,.' 86 1710 IS72 1052 117.5 1610 

Dec.' 86 2300 1889 87S 1235 1911 

Jan.' 87 2100 1148 1111. 1047 1864 

1t'eb.' 11 2104 1488 9)0 1083 2316 

Mar.' 87 3062 1834 950 1291 2104 

-- --- --- ---
Total 24826 18124 13333 13228 18376 

Grut Total I. Blister Copper 38J59 tooues 

1. Metal io CODOIDtrat. 49728 tODl* 

Tbe overaU production in BeL bal tbaJ Dot de~liood over tile .. ont •• 
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PDbUcatf_ of Yo)_ •• la KaD ••• a 

649. SURI V. S. KRISHNA IYBa: 
Will tbe Minister of lNFORMATION AND 
BR.OADCASTING be pleS\~ed to state: 

(a) whitner 'Yojana', a fortnigbtly of 
tbe Plaoning Commission, is being publisbed 
iD KlnDada ; 

(b) if 80, tbe price. per issue; 

(c) the anDual COlt of publishing tbe 
maaazin. ; and 

(d) tbe revenue realised per ,ear from its 
.. Ie? 

THB MINISTER OF STATE FOR 
INFORMATION & BROADCASTING 
(SHRI A. K. PANJA): <a> Yojana in 
Kannada publisbed by the PubHcati"os 
Division on bebalf of the Planning Commie-
lion is a monthly journal. 

(b) The price per copy is Rs. 2.50. 

Co) Tbe annual COSt of production on 
printing, cost of paper includiD~ editorial 
apenses il Rs. 1.55 laths approzimatel,. 

(d) The revenue realised from the sale 
01 Yojana, Kannada is as foll('ws :--

Period 

(i) Auaust 8S to March 86 

Amount in 
Rupee. 

3.880.60 

(ii) Apnl 86 tu December 86 4,389.60 

0 .. Age Pea,loB for Farm Workers 

.650. SMR1 AMARSINH RATHi\WA: 
SHRI CHINTAM~NI JENA: 

Will tbe Mioiuer of LABOUR be plea.ed 
to atate : 

(a) wbether Ur;o('to Governmeot have 
aDJ ICbem~ for grant Ctt o~d 8@C pensioD to 
farm workers when tbey become very old 
IDCI are uaable to do any wort ; ID1 

(b) if so, tbe detail. thereof? 

THE MINISTER OF STAlE OF THB 
MINISTRY OF LABOUR (<: HRI P.A .. 
SANGMA): (a) and (b) At P '~stnt there 
is DO such scbeme. Ho~tver, Kerala, Andhra 
Pradesh and Tamil ~'adu h(l\t PensioD 
Schemes for .Agriculturel LabcuJer!. In 
addition, almost all St&te5/UniPIl Territories 
have Old Ape Pensior Schemes throop 
wbich pension ranging telWten Rs 30/- to 
Rs. 60/- per month is paiG f(\ e\'eryeligible 
perlon, inc)udif\g agr·cl'l'u1.llJhrm 'Workers. 

COfer ... of Nebru Gold Cup IDdtatloD 
Football Tournament 

.'51. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the M;nister of 
INFORMATION AND BkOADCASTING 
be pleased to stafe : 

(a) wbether UnIon Government had ~ 
received any request from tt-e Keral. 
Government or fll Oi ttL ('rgfllj~ers of tbe 
Nehru Gold Cup I ::vitf t:Cf' F(ctb:.ll Tourna-
ment recentl) held at CaL\.l. t IL Kuala, fer 
adequate cover.le of the tcuInament 00 
Doordarsban ; 

(b) whether the tout Lan-.ent was fullJ 
covered by Doordanhan ; and 

(0) if Dot. tbe reaSODS therefor! 

THE. MINISTBR OF STATE FOR 
INFORMAlION A~D BROADCASTING 
(SHRI A.K. PANJA): (a) to (c) The 
request for adeq\ .. ate coveuge nf Nehru Gold 
Cup Invitation Pc,olban Tournament was 
received by Doordarstan. D "'ordaf~h.D laad 
telecaat live. 00 tbe national network 00 
5.2.1989 final match of tbe Nehru Gold Cup 
Invitation Football Tournam~r.t. Deferrtd 
COYerqe of ODe of the two semi-finals w •• 
allo put out on natiOnal network OD 
4.2.1987. Betides tbese, D,'orda~~h8" Kendra, 
Trivaadrum bad allo put "Uf f:~I)J)' biahliabaa 
of the various roa·ches kca i'. WbeaCftr 
raults w.re r~celvcd in time by DoordanbaD 
It_dra, Delhi, these were included as dr1 
DeWS ia tbe Dational bolleliDs. 
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Deposits of Tuagstea _d Silver 

*652. SHRI P. PENCHALLAIH: Will 
tbe Minister of STEEL AND MINBS be 
pl .. sed to state : 

(a) whether new deposits of tunlsten 
aDd lilver have been discovered recenrly , 
aDd 

(b) if so, tbe details tbereof , 

THE MINISTER OF STEEL AND 
MINES (SHRI K C. PANT): (a) and (b) 
In recent years, two new important tunlsten 
deposits in Kuhi and Khobna areas in 
NalPur district of Mabarasbtra and, Balda 
and Dewa-ka-Bera areas of Sirobi district of 
Rajastban have been discovered. Resources 
of 16367 toanes of Tunasten Trioxide in 
K.uhi-Khobna Zone-I Blocks and 438 tonnes 
of Tungsten Trioxide in Sirobi district, have 
been estimated. Anoth~r occurence of 
Tunlsten at Burugubanda area in Andbra 
Pradesh is alia being investigated. As rar as 
Silver is no independent Sliver deposit as 
lucb in the country. However, small 
quantities of Silver are recovered as by-
product from ores of Lead-Zinc. Copper and 
Gold. 

[ Tro"IIalion1 

Electricitf _. Water Fa~illties in 
U.....,aaorised Colonies 

*653. DR.. CHANDRA SHEKHAR 
TRIPATHJ : Will the Minister of URBAN 
DEVELOPMENT be pleased to atate : 

<a) wbether a decision is beiDa taken to 
provide electricity and water facilities in 
uoaatbori.ed colonies in Dolhi if so, by what 
tillw ; 

(b) wbether Government would also 
CGDIider to rcau)arise tbese co1onies : and 

(cl if so, by wlllt time end jf not, tbo 
r.s~us tber¢{or 1 

THE MINISTBR OF STATB IN THB 
MINISTRY Of URBAN DEVELOPMENT 
(SHRI DALBIR. SINGH): (a) to Cc) In 
accordancc with tbe Government ordels, 
uODuthorised colonies in Delbi covering 
resideDtial and commercial structures therein 
upto 30-'· 77 aJld 16-2-77 respectively are 
being replarised and provided witb electricity 
and water facilities. Besides it was decided 
by Delhi Administration to alluw electrifica-
tion of unauthorised colonies which came into 
existence upfo J.1.81. The DeJhi Administra-
tion bas also directed tbe MeD/DDA to 
conduct a survey of all unautbori •• d colonies 
in Delhi but no proposal for rcaularisation 
of unauthorised coloniel beyond tbe cut off 
datel of 30.6.'7' (or residential structures 
and 16.2.77 for commercial .uoctures is 
under consideration of tbe Go.,crnmeot at 
present. 

Allotment of Newsprint to Ne"s,.pen 

*6S4. SHRI VILAS MUTTEMWAR: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(8) the criteria followed for allotment 
of newsprint to newspapers; 

(b) whether Government haye received 
a compJaint against any of the newlpaper 
fer baving secured Goverement advertile-
ments and newsprinr b, giveD. fal .. statistics 
about their circulation; aDd 

(c) if so. tbe action taken in the matter? 

THE MINISTER OJ' STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING ISHRI A.K. PANJA): 
(a) Newsprint is anotted to newspapen and 
periodical, in terms of tbe Newsprint 
Allocation Policy Vi hich was laid on tbe 
Table of the Houle on 1'.11.86. 

(b) Yel, Sir. 

(c) Action bas been takeD a. pel rules/ 
prOQOClurc. of tbc Govemmcot. 
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Est.,. •• Co •• eretal Borrowl ... b, 
Private Sector Co., ..... 

·~61. S'iRJ SRIBALLAV PANIGRAHI: 
Will tbe Mini.ter of FINANCE be pleated 
lo.tate : 

(a) whether there has been a sharp rise 
in extornal commercial borrowioll a t a biBb 
rate of interest by various private lector 
companies and MRTP bouses duriollast 
three ,ears ; 

(b) if 80, tbe detail. of commercial 
borrowinls by private sector and MR TP 
campaDie" from e~ternal source. duriog tbe 
lalt three years ; 

(c) whether prior permission of Reserve 
Baok of India or Government is nece$sary 
in each case and if so, wbether there have 
been some cases in wbich permirsion of RBI 
was not souabt: 

Cd) the impact of such borrowings on 
tbe foreian excba r.ge reserves ; and 

(e) Government's approach towards 
commercial borrowinls by private sector ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MIN[STER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA VUrT) : (a) aDd (b) The 
external commercial borrow in s saoctioned 
to private sector companies includinl MR T P 
companies duriog tb. last three years ase 
liven as under : 

Ye.r (R.I. crates) 

1984-15 411.29 
1985·8, 318.42 
1086-87 361.74 

(c) to (0) Prior approval or tbe 
Qovernment il Dcocuary for all external 
commercial borrowiDIS "bi_ have a 
maturitr exceediol 180 da,s. In IUeb 
08I0It lollowiol GovcrGJ8N". apPI'O,aJ 
~e Bank of la4ia Ii... ,tat DOCOllaQ 

pcrmillioa under Poreip EschaDle ReluJ.-
tion Act. 1,,3 berore tbe loan caD tecome 
operatiooal. A cautioul approach is adopted 
in tb. policy of external commercial borro-
wing which J int.r alia. takes into accouot 
tbe need for sucb borrowiog and keepioa the 
debt service burden within prudent limits. 

ID.-s.det Jolat Spaee Researcia 

*662. SHRI PRKASH V. PATIL : 
SRRIMATI JAYANTI PATNAIK: 

Will tbe PRIME MINISTER be pleased 
to atate : 

(8) wbether tbe Soviet Union hal offered 
to augment its help to India to improve 
."aco technology for scientific aurposea; 

(b) if so, what is the offer lite; and 

(c) GovtrDmeDt'~ reaction tbereto ? 

THE MINISTBR OF STATE IN ms 
MIN)STR Y OF SCIENCB & TECHNO-
LOGY AND MINISTER Of STATE IN 
THE DEPART r.tEN TS OF OCEAN 
DEvELOPMENT. ATOMIC ENERGY. 
ELECTRONICS & SPACE (SHRI K. R.. 
NARAYANAN): (a) Activo cooperation 
between India and the USSR in Space 
Tecbnology is nearly liftteen Jean old. 
Recent meetlols between Jndia aDd SovIet 
teams have identdied a Dumber of areas 
where cooperat ion would be mutual interest. 

(b) and (c) The areas idcntifiod for 
possible cooperation on mutual discussions 
in-:lude-remote sen.iOlt .pace sciences aad 
satdlite aided search and rescue missions. 

u.. for B ... Pare ..... d ..... , 

*663. SHRI ~AMLA PRASAD SINGH: 
Wall tbe Miollter of FINANCB be pltulcl 
to state: 

(a) whother the banaau buses de __ 
recendy by the Delha TraG.pon Cofporatlon 
we,. pun;balCd by operators .ieb tbe 11:1" 
of bank loans ; 
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(b) if so, the deta,11 thereof with parti-
cular. of tbe b.nks. which sraoted tbe loa", 
and luarantors ; and 

(c) tbe steps proposed to cbeck such 
loaol by tbe bankl ? 

THB MINISTER OF STATE IN THE 
MINISTR Y OF FIN" NCE (SHRI 
JA~ARDHANA POOJ~RY): (a) to (c) It 
bas been ropor ted tbat in elveo cases of 
private buses pJyial uoder tbe operation of 
Delhi Traosport Corporation (DTC) certain 
dilCrepanciel were observed with rCldrd to 
particulars of operators. The DTe bas 
requested Delhi Administration to take 
appropriate actioo in tbes~ cases inc1ud :01 
leimre of vehicle wherever warranted. 

As per availabl~ information six public 
tector banks bave tinanced [bese buses in 
Delhi. The banks sanction loan for a bus 
after satisfying certain prelcribed conditions. 
mmelJ, tbe identity of ,be borrower, details 
of the agreement, if aD)" entered ioto with 
traDlport agencies/corporations. name aad 
address and net worth of tbe lurantof. A 
bus purchased out of the bank loan is to be 
Ily"_becated to the bank concerned aDd aD, 
cbaDae in its ownerlbiP cannot be effected 
without prior p ermillion of tbe bank. In 
accordance with tbe statute. 10veroiDl public 
IICtor banks, and as per the cultoms and 
.... prct'alcnt among th. bankers. the 
IDformatioD relatiol to the individual COD-
stituents of the banka caono. be divulpd. 
The :&elOrve Baok baa boca aaked to eoquire 
luto tbese specific ca.a io wbich CCI lain 
discrepancies were observed by D TC aDd to 
tate oeceasary corrective steps. 

Resoaree Poteatlal of Escl .. ". 
Eeoaomlc Zone 

-,64. SHRl V. KRISHNA RAO: Will 
the PR.IME MINISTBR be pleased to 
ltate. 

Cal whether th~ vast poteudal cf 
&c1ulive ~Domic Zone ba. been lollY 
exp10recl a 

(b) :r Dot. tbe e.ortl made to tap tbe 
WIt 1 ~ 0''''' IriDI iD the Blcluaivc 
~ ZoIlI ; IDcI 

(c) tbe details tbereof? 

THE PRI\1B MINISTER (SIIRI RAlIV 
GA NDRI) : (d) N\), Sir. The total area of 
the Exclusive Economic Zone (EEZ) il 
2 02 million SQ. Icm. The vast pC'tcntial of 
tbe Bxclusive Economic Zone bas not been 
fully explored yet. 

(b) Extensive surveys are being system-
atically undertaken using severa) oceano-
Iraphic veslels for both )iviDI and non-
)ivilll resources of tbe Exclusive Economic 
Zon~. 

(c) For DOD-living resources, exploration 
af the West Coast upto ~OO meL-'fS deptb 
and about 1/3 ef tbe East Coast upto 200 
metres depth bas been compJetel' - CODsider. 
able progress bas been made in our efforts 
to (Hscover new grounds of ) iving resourco§ 
afte r tbe recent acquisiriun of the Fisheries 
and Oceanoarapbic Research Vessel SAGAn 
SAMPADA. 

'.'eltigatloD Into Cases of Bank LoaDs 

*665. SHRI THAMPAN THOMAS: 
Win the Minister of FIN ~NCE be pleased to 
atate : 

<8> wbeth~r the State Bank of India, 
Delhi bas forwarded for investigation certain 
eales of loanl adv.loced b~ Tls Hazari aod 
Cbandni Chowk. Delhi brancbe. to Central 
Bur.:au of Investiaation; 

(b) if so. whetb.r the C.B.I. investiga-
tion bas beeD comploted ; aod 

(c) if so. the dc:tails tnereof ? 

THB MINlST'f_R OF STATE IN THE 
MINISTRY Of FINA:,CE (SHRI 
JANARDHANA POOJARY): (al to (c) 
State Bank of ladi. bas r:ported that 00 
CUeS of bank 10.0. PCaDicd at Its Cbaodni 
Cbowk aDd Til Hazan brancbes, DeJbi bave 
been forwarded for ill· .•• iaation to tbe 
Central Bureau of InvestiptioD. However • on receipt of written complaint. from a 
bank officer .neglDg :D"olv~meDt of lOme 
baDt of6cials in alleacd malpractices rel.tina 
to OLI firm. CBI baa undortaken a prell-
miDIQ iDqair,. 
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Fre'ght Equallsatloa Polle, 

·666. SARI B.'SUDE'R ACHARIA: 
SHRI ANIL BASU : 

Will the Minister of PLANNING be 
plealed to state : 

(a) whether the {reieht eaualisation 
policy has fa il~d to servo all economic 
purposes includiolt tbe avowed objective of 
diipersal of indu!;tries in tbe country: 

(b) if so, tbe reasons thereof ; 

(cl whether some rethinking 00 tbi, 
policy is being done ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLA.NNING (SHRI SUKH 
RAM): (a) to (d) Tbe Freiaht Equalisation 
Poliey bas been reviewed from time to time. 
The iS9ue wa~ last ~xamined by tbe Natiooal 
Transport Policy Committee, copic'l of tbe 
Report or \\ hicb were laid OD tbe 
ta ble of the HJus. in AUlu~t. 1980. The 
Committee was of the view tbat freilbt 
equalisation in iDdu~trial commoditIes did 
Dot meet tbe desired objective of dlapersal 
of economic act;vity in tbe country, but OD 
the other band could lead to non-optimal 
location of industries. Tbis was becausc 
tbe beneficial effect in terml of reaiona) 
dispersal as a result of frei@.ht equalisation 
was more than off-s"t by increase in the 
real transport eO&lS. The Committee also 
obQerved thd t tbe scb ?coe bad little effect on 
generating employment in the backward 
regions. Hence, it recommended tbe 
aradual pbasing out of tbe scbeme. 

The Government ac~ptcd in principle 
the recommendations of tbe Committee to 
phase out pradually the cl:ilting freight 
•• ua1isaiioJ in rcapee' of cement and steel. 
subject to subsidisation of transport for 
remot.. inaccessible and i.olated areas. It 
bal also been decided tbat no new scllcme 
of frlight equaliaation for industrial 
commoditiet or for essential iteml of masl 
consumption would be introduced except to 
aubaidise tr ansport COl t or iadUitrial 
commoclitiel iD tbe case of remote. inaCOllsi-
tie aDd iaoJated areas lik' North-EIIt ... 

Relion and bill and difficult areas. In the 
case of cement, pbasing out of freilbt 
equalisation bas alre?dy ccmmenced with 
the introduction of partial decontrol witb 
effect from 28.2.1982. Freight equalisation 
operate. only in respect of t~e levy portion 
of tbe sal, of cement which i, being pro-
gressively "duced. As relarda steel, tho 
Goveroment bas reviewed the earlier decision 
in tbe ]:abt of represrntationl rtc~ived from 
varioul State Governments and has decided 
lO refer the matt~r to the National 
Development Council. 

Disparity In Raral .. Urbaa lacome 

·667. SURI C. JANGA REDDY: 
DR. A. K. PATEL: 

Will tbe Minister of PLANNING be 
pJeaaed to ltat. : 

(a) whether tbe disparity in tbe iDCOlDl 
of rural and urban people bas increuecl 
enormously a. compared to lb., in till 
Fint PIID period ; 

(b) if 10. the r.alOOI thereof ; aDd 

(c) the steps proposed to bridlo dao 
pp? 

THE MINISTER OF STATB IN TBB 
MINISTRY OF PLANNING (SHRI SUItB 
RAM): (I) to (cl Separate estimates of 
inc-Jme of rural and urban areas were 
compiled by the C:ntral Statistical Oraanila-
tion for tbe fine time for 19";0-71 baled OD 
1971 Populatioo Census. In tbe absence of 
requisite data for other years it is Dot 
possible to say 9ibetber disparity in tbe 
income of rural and urban peopJe bat 
increased. However. the overall strateD 01 
the five year plans and tbe pattern of Irowtb 
are desianed to reduce disparity in income. 
In particular. there have been in o~ratiOD 
important beneficiary oriented proaramlDtl 
for apecific .. raet groups in the rural areu 
in the five ,ear planl. such as the Integrated 
Rural Development Proaramme" National 
Rural Employmc!1t Proararome. Tbeeo 
proar.mmes are beina continued in .. 
Sewea ... PlaD with aD accelerated paec. u 
....... , 01 which the dJlparity io iaCOIM 
blt .. _ rani ud urban area is hrectecl 
to be prop_ive1, reduced. 
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p ....... of s .. 11 Colas 

*668. SBRI RANJEET SINOH 
GAEl{ WAD: Will tb. Minilter of 
FINANCE be pleased to state: 

(a) 'aqet fixed for production of Dall 
coins by eacb mint in t.be couotrv durio, 
J~87 ; 

It 

(b) wbett.er tbe Committee set up for 
the selection of site for eltablisbiol ne. 
mint in the country .. for production of small 
coin. bas recommended a lite in Oujarat ; 

(c) if so, tbe details thereof and 

(d) when tbe 60a 1 decision is likely to 
be taken to establish a mint in Qujarat? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FIN4NCE (SHRI 
JANARDHANA POOJARY): <a> Tbe 
taraet of production of small coins (SO paise 
aDd below) fixed for tbe three Mints for 
1987 -88 is :-

Bomba, MiDt 900 mOlion piccn 
Calcutta Mint 900 million piec:el 
Hyderabad Mint 550 million pieces 

2350 millioD pieces -------------
(b) No. Sir. 

(c) aod (d) Do not arise. 

[T """ltItIoIIl 

...... Gap Pro)let .. Uttar PradeIb 

• ",. SHRI BARISH RAWAT: Will 
the MiDister of BNVIRONMBNT AND 
FORBSTS be pleased to state: 

(a) wIlethcr witb a view to ltudyioa the 
emiroomeotal aspeets experts of bis Ministry 
bad ....,ed tbe site in Pithoraprb district 
ia Uttar Pradesh for tbe purpoae of 
.coDItructioa of tbe propoled Db.ull·Ganaa 
ptWjIct daere ; and 

(I)) if 10. wIleD 1.11 IUIWJ VI" 
coaducted aDd die outeomc tboroof , 

THE MINISTER. OP BNVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL): 
<a) aod (b) Yes, Sir. ReconDaissance luney 
or tbe DbauJi Gaola project Ihes and tile 
catcbment area was carried out in May, 1986 
followed by detailed field Itudies of eoviroa-
mental aspects in October, 1986, based 00 
wbich tbe pruject authorities are prepariq 
action plans to mitiaate eDvirODmental 
adverse impact. 

HIDdt a. Medium I •• _IID Forest. Senlee 
Esa.la.ttoas 

*670. SHRI VIRDHI CHANDBR 
JAIN: Will tbe Minilter of ENVIRON-
MENT AND FORESTS be plealed to state: 

(a) whether Hindi bas been permitted 
al medium of examination for Indian Fomt 
Sc"ice ; 

(b) if not. tbe reasons tberefor ; and 

(c) wbether Gov.rnment bave an, 
propesa) to make Hindi a. a medium of 
examination (or tbi. Service ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL) : 
(a> No, Sir. 

(b) and (c) The scheme of permittinl 
use of Hindi and other Indian laDlualel al 
media for competitive examinations held by 
the Union Public Service Commilsion wu 
firlt introduced in 1979 for the Civil Services 
Examination. A detailed analysis of tbe 
work in. of tb. scheme has to be completed 
and tbe relults evaluated by the Union Public 
Seryice Commission before tbe scheme i. 
extended to other competitive examinationl • 

M .... to CIaeek Ad, ..... t .1 DeIert 

*671. SHRI AMARSINH RATHAWA: 
SHRI CBINTAMANI JENA: 

Will the Minister of ENVIR.ONMBNT 
AND FORESTS be pleued to .tate : 

(8) whether • ...... area of laDel is 
turn •• mto desert "111 ,.., i 
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(b) tb. approximate. area of land 
eocroached by de.ert every year ; 

"" 
(c) the main cause. tbereof; Bnd 

(d) the steps beinl taken to cbeck tbe 
advancement of desert ? 

. THB MINISTBR OF ENVIRONMENT 
AND FORESTS (SHRl BHAJAN LAL) : 
<a) to (c) It can not be Itlted witb 
certainity tbat a larae area of land is turning 
ioto a desert every year. However. the 
J'CIources within tbe desert areas are showinl 
indicationl of deterioration due to over 
exploitation and opportunistic land use 
tendencies OD account of increale in human 
and animal population. 

(d) The Government of India have 
Itarted tbe Desert Development Programme 
cnDP) in tbe Central .ector fOl controllinl 
desertification and restoration of ecological 
balance, in addition to otber afforestation 
Prolrammes. 

Establl.h.'Dt of Blos.,here Resen_ 

-672. PROF. P. J. K URI EN: Will 
tbe Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) the total number of Biosphere 
Reserves set up in tbe country 10 rar ; and 

(b) what extent tbe science of lenetic~ 
is being used in tbe conservation of biological 
al weD as genetic divcrsil, ? 

THE MINISTER OF ENVJRONMENT 
AND FORESTS (SHRI BHAJAN LAL) : 
<a> One Biosphere Reserve, YIZ. Nilgiri 
Bio.pbere Reaervo bas been set up so rar. 

(b) One of tbe important aims of 
Biosphere Reserves is to preserve biologicall 
genetic divenity. In view of t bis. research 
on bioJoaicaJ'acDetic diversity will be liven 
priority in tbe researcb activities undertaken 
in tbe Biospbere Reserve.. Genetic science/ 
oDlin.riDI as 8uch i. Dot. Component of 
the retearcb prOlf8mma to bo undertatln 
in Biosphere lleIerves. 

MODitoriDg of Projects 

*673. SHRI 
SETHI: WiJI 
PROGRAMME 
p1eased to Itate : 

ANANTA PRASAD 
the MiDi.ter of 

IMPLEMENTATION be 

(a) the Central Projects monitors by 
his Ministry so far ; 

(b) which of these projects are behind 
scbedule: 

(c) the reason) for tbe siiopages ; and 

(d) tbe corrective measures in:tialed by 
his Ministry in this regard ? 

THE MINISTER FOR PROGRAMME 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOl'DHURY): (a) 
and (b) Ministry of Programme JmpJemen-
tation monitors Central Projects co&ting Rs. 
20 crores and more. As on 30. J 1.1986 
tbere were 290 Central projects under 
implementation out of which 158 projects 
were behind schedule 

(c) The main reasC'n for delay include, 
interalia, problems coocerninl! land aCQu 1s1-
lion includ1D6 forest cleorance, delay in 
~upply of crrtlcial equ;pmeDt, cbange ;0 
scope of \\ork, non·avallablht) of cement, 
steel and law and order problem etc. 

(d) The correctiv~ measures in this 
regard jnclude effcc~ive monitoflng tbr 'ugh 
Monthly Flash Report and Quarterly Status 
Report S)&tt!m. blmpl:ficatJon of prl1cedures 
for dcreservatL n of forest land, greater 
dt!e~ation of power to proj:ct authorities 
and C0Ds:aot ~'r('lsure on tbem for expeditious 
completion. 

Natioaal Level A rex Or.aulsatlon for 
Tribal Areas 

*674. SHRI RADHAKANTA DIGAL: 
Will tb. Minister of WELFARE be p]cased 
to state: 

<a} whether Governn ~J.t f t '_ r,' _\' tll 

create a NatioDa) LeVeJ A pel. OIt;anisaljoD 
for tbe development of c:o-opcrati\'C Itructuro 
.. tribal aroal of tbe couaa, I IDd 
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(b) if so, tbe details thereof' 

THE MINISTER OF STATE iN THB 
MINISTRY OF WELFARE (DR. 
RAlBNDRA KUMAR1 BAJPAl): (a) and 
(b) A proposal to set up a National Level 
Apex Organisation which would inter-alia 
help in the development of co-operative 
marketing structure in tribal areas, is under 
active consideratjpn of tbe Governmeot of 
India. 

Retommeadatfoa of Study Group on 
LaDd HoldiDg Systems 

-675. PROF. NARAIN CHAND 
P ARASHAR : \\'ill the Minister of 
PLANNING be pleased to refer to tbe 
reply liven to Unstarred Question No. 4018 
on 13.8.1986 regardmg land problems of 
triball and state: 

(a) whetber tbe Study Group on Land 
Holding system in Tribal Areal, set up by 
tbe Planning Commission has since 
submitted its report ; 

(b) if so, when ; 

(c) tbe main recommendations made 
and the decision/action taken by Govern-
ment tber.on ; and 

(d) if not, the reasons for delay and 
the likely date of the submission of tbe 
report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAt~): (a) and (11) y~s, Sir. The 
Study Group Oil Land Holding Systems in 
Tribal Areas submitted its report to the 
Planning Cf'mmission on December 1, 1986. 

(c) and Cd) 1 be main recommendations 
made by the Study Group include examina-
tion of the question of communal ownership 
and management of land and land· based 
resources includina forest resources in tribal 
areas, taking steps to prevent d isposlcssion 
of tribals-tbrougb development programmes, 
enforcem(nt of tribal land alienation laws 
and rehabilitation of project displaced 
tribah. The report is under examination. 

Board for nevelopaaeat of Eastern U.P. 

*676. SHRI RAM DRAN: Will 
the Minister of PLANNING be pleased to 
Itate : 

(a) whether Governmeat propose to 
constitute a board for the development of 
the backward areBS of Eastern Uttar 
Pradesh; 

(b) if so, tbe function. of the board 
and tbe like)y time by which board will be 
constituted ; and 

(c) if not, tbe rtasons therefor? 

THE MINISTER OF STA TR IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): (a) No, Sir. 

(b) Does not arise. 

(c) Tbe State Government has liven 
priority to tbe development of Eastern 
Region in itl Seventh Fiv~ Year Plan keepial 
in view the locial and economic conditions 
or tbe area. The State Government do nOl, 
tberefore. think it necessary to constitute 
any Development Board (or the area. 

Sub-Stu.ard Mlterlall Ulled for S.F.S. 
Flat. ID Gulabl Bag., Deihl 

6419. SHRI SANAT KUMAR 
MANDAL: Will tbe Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether despite tbe fact tbat tbe 
Delbi Development Authority raised the 
prices of self-Financing Flats in Oulabi Bagb 
in Delbi by about 2S per cent and it uled 
only sub·standard material8laring structural 
d"fects were left unattended to while 
allottiog and giviol poslession of tbele flats • , 

(b) wbether tbe Vaisb Committee allo 
commented upon the poor quality of 
building material and construction of tbese 
flats; 

(c) if so, tbe action taken to improve 
the ayerall construction in tb. liabt of tbo 
V.ilb Committee's obsetva'ioDI i 
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(d) the number of flata in which serious 
structural defect. were pointed), brought to 
the DDA's notice ; and 

(e) the action takon to set tbem daht 
before handiDI over physical poueuion 
thereof? 

THB MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVBLOP-
MENT (SHRI DALBIR SINGH): (a) 
DDA has reported that tb3 increase in the 
fiDal disposal cost of SFS Flats in Gulabi 
Bagh ranges between 8.08% to 25.67%. The 
materials used for conltruction of tbose Oats 
was al prescribod CPWD specificatioDs aud 
the possession of the fiats was ghen to 
allottees after removing all defects. 

(bi Vaish Committee commeoted about 
tbe quality aspect of works aDd not about 
the quality of tbe material u.ed. 

(c) All tbe defects pointed oot by the 
Vaisb Committee have since been got 
removed and thereafter tbe fta ts were got 
load tested from lIT and found structurally 
safe. The contractor executing tbe work 
of 130 SFS fiats at Gulabi bagh was also 
debarred for tendering in DDA for a period 
of two years. 

Cd) No specific number of flats was 
mentioned in the rellort. However. defects 
in Blocks No. BI, B2, B4, El 8ad!E4 were 
pointed out and have since been got 
removed. 

(e) As indicated in reply to Parts (a) 
and (c) above. 

DevelopmeDt of WomeR aod Children ID 
Rura' Areal of Orissa 

6420. SHRI ANADI CHARAN DAS: 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

<a> tbe districts in Orissa wbere the 
scbeme f or Development of Women and 
Cbildren in Rural Areas is being implemen-
ted/propos ed to be implemented, number 
of Iroups formed and Dumber of women 
btDoit;iariel 10 far. 

(b) whether it is a fact tbat the 
coveraae of women in Ori~sa in general and 
Jaipur lub-division (Cuttack district) in 
particular il very low and postl like Gram 
Sevika and AI.istant Project Officers are Dot 
being filled from women candidates; and 

(c) the action ·proposed to be taken in 
relpeet of Cuttack DistrietfJaipur Sub-
Division which has a sizeable populatjon 
of Scbedult1 Caste~/ScbeduJed Tribes aod 
Economical1y Weaker Sections? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRJCULTURE 
AND COOPER~TION IN THE 
MINISTRY AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to (c) 
The Deve)opment of Women and Chj}dren 
in Rural Areas (DWCRA) is being imple-
mented in 5 dl~tricts of Orissa namely 
Kalahandi, Bola(jgir, Dbenkar aI, Sambalpor 
and Sundergarh. Upto 1986-87. aaainst the 
total allocation of I E'30 grf"lups or women 
under tbe D\\'CRA, 1464 groups ha\'ing 
3432S beneficiaries ha\e b.;en formed till 
January, 1987. This is ~ 0% achievement 
against the cumulatJ\e targer It is Dot 
correct to lay that gram sevikal and 
Assistant Project Officer wowen are not 
beinl filled by women candidates. Cullick 
is not covered under the DWCRA. 

MOD~tGriDI of Driokiag Water Stb,me 

6421. PROF NARAIN CHAND • PARASHAR : Will the Minister of 
AGRICULTURE be pleased to refer to the 
reply liven to Unstclrrcd Que)t1oo No. 281 
on 5 Novomber, 1986 regardlDg introduction 
of Centrally sponsorrd scheme and state: 

<a> wbeth~r any munitoring of tbe 
Centrally spoosOted scb.:mes for drinking 
water IUPPly in Hlmaeh~l Pradesh bad been 
undertaken dur 109 tbe course of the financial 
year 1986·87 ; 

(b) if '0, tbe Dames of tbe sucb 
Icheme •• district .. wi.e and the result tbereof I 
and 

(c) if Dot, whetber tho monitorinl 01 
tbese acbeOles would be ondertaitf'D at a.o 

carl, 4 .. t. dGtl III 1987-88 ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA TfON IN THB 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDR:A MAK WANA): (a) and lb) 
A monthly Concurrent Evaluation of Rural 
Water Supply Programme on a samp.le 
basis bas been started ;0 all States/UTs 
since October 1980 to know tbe status of 
drinking water supply facilities in rural 
areas. Schemes implemented under tb: 
CenteraU, Sponsortd Accelerated Rural 
Water Supply Programme (AR WSP) are 
also coveted under the evaluation. During 
tbe period October to December 1986, S 
villages each from 1 blocks each of Cbamba 
and Hamirpur districts of Himachal Pradesh 
were taken up for sample survey under the 
Evaluation. Tbe main findings of tbe 
Concurrent Evaluation with respect to 
sample vill.:lges surveyed in Himacbal Pradesb 
are :-

(i) On an average 6 sources of drinkiDJ 
water were available in a village; 

(ii) 5 out of 0 sources were based on 
piped water supply ; 

(iii) On an average 6 total sources of 
driokinl water were fUDctional ; 

(iv) Of tl)e sources found not workiDl, 
tbe reason for not fUDctionina in 
all the cases was pipe disruption; 

(v) About 35% of schemes surveyed 
had b.een completed under tbe 
Centrally Sponsored AR WSP and 
about SlJ% under tbe State 
Minimum Needs Prollamme 
(MNP) ; 

(vi) About 85% of \be sources had been 
installed less tban 2 years alO ; 

(vii) More tban 90% of sources provided 
sufficient water to meet aU require-
ments for Drinkiog" Cook inS. 
Wasbiol and Bathing purposes; 

(viii) Scbeduled Cute population has 
easy access to all tbe available 
water soutee. ; 

(ix) All source. were installed after 
conlultios tbe Scheduled Calle 
population and women; 

. (x) More tban 18% of all rhe water 
sources were maintained by 
Pancbayat. ; 

{xi) 10 the case of '2% of the sources, 
repair work was undertaken in 3 
days or less ; 

(xii) In 78% cases frequent treatment 
was provided to improve tho quality 
of water. Seldomly treatment was 
also liven in 19% cases. In 3" 
cases, no treatment was required. 

(xiii) The Scheduled Castes and 
Scbeduled Tribes ccnstituted about 
43% and 18-19% relpectivdy of 
popula tion of investiaated vilJaSts. 

(xiv) 47% sources Welt bas:d on ground 
water ~2% on pipe water connec-
tion and 1% OD spring: 

(xv) Tbe qualit)' of watt. was not found 
to be good for drinkinl in 1 % 
cases. 

(c) Doel not arise. 

Health Hazard to Worken In I.dustrles 

6622. SHRI H.D. PATIL: Will tbe 
Minister of LABOOR be pleased to state: 

(a> wbether Go\'ernmcnt have conducted 
an), survey regare ing the Dumber of tex,ile 
workers who succumbed to tbe cotton duat 
diseale and are be ina ox posed to varioul 
kinds of acid· rumes in subterrain electro-
plating operations, and potteries, ceramics, 
asbeltos and lead proces,jDI plantl in bil 
citia. iDcluding Delhi ; 

(b) if 10, tbo details thereof; and 

(c) tbo remedial aetiod Government 
propOic to tlke in tbe matter 1 
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THB MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANOMA) : (a) to (c) No specific studies 
relarding tbe number of textile workers who 
.uccumbed to tbe cottOD dust diseases bavC' 
been conducted by tbe Government. How .. 
ever, tbe Directorate General of Factory 
Advice Service and Labour Institutes bas 
carried out sample lurvey Istudy in respect 
of cotton texti1e. electroplating, potteries and 
ceramics, asbestos aDd lead processina plants 
in tbe different regiGn! of the country with 
a view to identifyinl the haz:uds. their effect 
on the health of workeis and suggesting 
remedial measures. Tbe recommendations 
meant for tbe industry as a wbole were for-
warded to the State Governments/Union 
Territories for necessary action. The State 
Factory Insoectors bave oeea trained abroad 
in the I attst methods of accident prevent10D. 
air monitoring aud pollution contrvl. 
Directorate General of Factory Advice 
Service arad Labour Jnstiru'es also conduct 
training programmes in occupational health 
for med ical inspectors, certifying surgeons 
and medical officers belonging to State 
Governmenta' Union TerritlJries, Employees' 
State Insurance Cor "oration and factories 
from time to time. The Factories (Amend-
ment) Bdl, 19~7 to amend tbe Factories Act, 
1948 witb a view to makinl safety provisions 
more Itrinlent and effective bas sinCe been 
passed by tbe Lok Sabba OD tbe 20th 
March, 1987. 

EselaaDge of Seeds 

6423. SHRI JAGANNATH PATNAIK : 
WiJl tbe Minister of AGRICULTURE be 
plea.ed to .tate : 

<a> tbe eff'orts made by Union Govern-
ment for exchaoge of seeds ; 

(b) tbe countries with wbom exchange 
w .. made; aDd 

(c) it. effect on food production in the 
couotry? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THB MINISTRY 
OF AGRICULTURB (SHal YOOBNDRA 
MAKW ANA): (a) Department of Agri-
out,utal Reaeareb and Bdueation throuah 

the Indian Council of I pricu1tural Research 
had created National Bureau of plant 
Genetic kcsoures (NBPOR) with a plimary 
mandate of exchange of seed/planting 
material at the National level. So far, 
National Bureau of Plant Genetic Resourcea 
(NBPGR) hal introduced 58,000 accession. 
of different agri-horticultural crops. In 
addition, 33,000 to '0,000 breeding lines, 
ad,'ance breeding material and international 
nurseries of different crops are also intro-
duced per year from several International 
Crop Research Institutes. 

(b) National Bureau of Plant Genetic 
Resources (NBPGR) New Drlhi bas 
exchanaed seed/planting material witb • 
number of International Crop Research 
Institutes and a large number of countries, 
the list of tbe same is given in tbe State-
ment-I given below. 

(c) The seed materia's introduced from 
different countries iccJudio& International 
Crop Reseach Institutes, bave tremendously 
helped in increasing the food production in 
the country tbrouah tbe identification of 
primary aDd secondary introductions, Data 
on production and productivity of food 
crops are given in tbe Statement-II liven 
below. 

A. CouDtries "Ith "bleb seed umaDges 
laave beeD made 

Afgbaniatan, Al&eria, Ar,entina. Austr-
alia, Banaladesh, Beliium, Bhutan, Bo\via. 
Botswana, Brazil, Bulgaria, Costa Rica, 
Canada, China. Cbile, Colombia, Cuba, 
Cyprus. Czecboslovakia, Denmark, DomiDica, 
Egypt, Etbioia, France, Fiji, GaboD. 
Gambia, Ghana, Greece, Guyana, Guate-
mala. Hunaary, Indonesia, Iran. Iraq, 
IreJand. Italy, Ivory Coast, Jamaica, Japan, 
Kenya, North Kore., LaOS,. Lesotbo. 
Liberia, Libya, Mali, MalaY'ia, Mexico, 
Mozambique, Monaolia, Madagascar, 
Malawi, Mauritius, Sultanate of Oman, 
Nepal, Netherlands. Nigeria, New Zealand, 
Pakistan, Peru, Panama, Parqua" P.PO? & 
New Guinea, Poland, Portu.aJ. PhilipPI.\..:-, 
Ila"anda. Romania. Somalia. ScoePl. 
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SiDI_pore, Spain, Syria. Sri Lank, Swiizer-
land. Sod an, Sweden, Surinam, SeJcbelles, 
Sierra Leon, St. Wel.na, St. Lousil, 
Solomon Island. Saudi Arabia. Tanzania, 
Thailand. Turkey, Tunisia. UK, USA. 
USSR. Ulanda.. Upper Votta. Venezuela. 
Vietnam. W. Indies. YUloslavia. Zambia 
Zimbabwe. 

B. List or IDterDatloaal Crop Research 
latltutes with whleb see4/plantlag 
• aterial has deeD escbaDged. 

1. Centro International Maa di Mejo-
ramiento de Trigo (elM MYT). Mexico. 

2. International Rice Researcb Institute 
ORR), Phillppioes. 

3. Intern. tional Centre lor A.ricuJtural 
Research in tbe Dr, Areas (ICARDA). 
Syria. 

4. International Institute for Tropical 
Aaricult. re (UTA), Nileria, 

5. Centro International de Agriculture 
Tropical (CIA T). Colombia. 

,. Centro International de Pa Papa (eIP). 
Peru. 

Sta ... t-II 

P,od",ctlon and P,IHI14cllvlt7 0/ FtJotl,rtll,,, 
In fhe eDlln',., /Nm 1981-82 to 1'8;.86 

Year 

1981-82 
1982-83 
1983-84 
1984-85 
191'·86 

Production 
(Milion tODDC,I) 

133.30 
129.52 
152.S7 
145.54 
150.47 

Productivity 
(KI/ba) 

1032 
1035 
1162 
1149 
1184 

SeUioa .p of 'IV Rei., CeDtr. at 
Wpalaurl 

65'4. SHR.I ANAND PATHAK.: Will 
tbe lv11'li._ of INFORMATION AND 
Ba.OADCASTlNG be pl.1td to Ita. : 

(a> wbether tbe T.V. relay centre will be 
set up in Jalpaiguri in 1987-88 ; 

(b) if so, tbe detaill thereor ; aDd 

(c) if Dot, the realOOI thereof' 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) No, Sir • 

(b) Does not arise. 

(c) Almost tbe wbole of Jalpaiguri 
district is within tbe I~rvice area of high 
power (10 K.W.l TV transmitter at 
Kurleong. 

NOD-Pa,meat of E.P.F. Dues by Intustrlal 
UDdertakiDgs 10 S:anpur 

6425. SHRf M. V. CHANDRA-
SEKHARA MUR1HY: Will tbe Minister 
of LABOUR be pleased to"state: 

<a) whether a larac number of emplyeea 
of various industrial undertaking, in Kanpur 
(Uttar Pradesh) have f_iled to let back their 
lelitimate provident fund dues despite aU 
eff'ortl ; 

(b) wbetbtr tbe owners of the mills and 
industrial undertakinll al e nealecting in 
depositing tbe dues of tbeir \\orkers in time; 

(c) If so, lhe details of tbe dcfaultioa 
organisatioDs and tbe cotal amount of tbe 
dues; !l0d 

(d) tbe action proposed to be taken to 
settle the outatandina dues of the emplo7ecs 
as allo tbe action proposed apinlt tb, 
defaulten ., 

THB MINISTER. OF STATE ('F THB 
MINlSfRY OF LABOUR (SHRI P.A. 
SANGMA): (a, to (d) The informatioD i. 
beiDa ceJlected and will be placed OD tbe 
Tabla of Lok Sabba in duo G01II'1O. 
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Broadeast or Talks about Role Pla,ed b, 
Freedom FI~hter. 

6426. SHRI VIJAY KUMAR YADAV : 
Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) wbether programmes about roles 
played by freedom fighters during the 
freedom struggle bav~ been broadcast from 
Delhi and Patol Stations of Aka,bvaoi ; 

(b) if 10. tbo detail, in regard to such 
freedom fillbter. ; 

(c) whether Government propose to 
cootinue this programme io future also; 
and 

(d) if so, tbe details in tbi. rellrd ? 

THE MINISTER OF STATE FOR 
INFOMATION AND BROADCASTING 
(SHRI A.K. PANJA): (a) to (d) Both AIR 
Delhi and Patna have broadcast proaramme 
about rotes played by frce,iom filhteR durlnJ 
tbe freedolP struBlle and propose to continue 
the broadcast of such prolrammel Detaill 
of such programmes are indica ted in tbe 
Slatement liven bolow. 

Stat.meat 

All India Radio DeIhl 

25 talks and poetry recitlltions about 
roles play(d by freedom fiahters durinl the 
freedom struBale were broadcast. 14 
freedom fighters were interviewed. 37 
coveralles of programmes on freedom 
Itru.lle were done. Proarammes were 
broadcast under tbe titles ·AZADI KB 
PARWANB', HAMADRE SHAHEED', 
'RASHTRIYA EKTA KE GAYAK', 
'BHARAT CHODO AANDOLAN'. 

Every fortnight a proaramme OD freedom 
fiahters is broadcast in the rural proarlmme 
aod in tbe leneral and special to udiencc 
pfO.ramme. The quantum of sucb pro-
l1'ammel is also proposed to be increued. 

~1I11ld1" Ifllllio PaIn. 

62 prOirammes OD freedom fiahten 
durina freedom struBlle were broadca.t 
under tile title. 'VASANTI CHOLA' and 
'AZADI KF. DIWANE'. leterviews of 
48 freedom figbter •• ere allo broadcast. 

Sucb proaramme. would be continued 
under tbe titless 'VASANTI CHOLA' and 
AZADI ICE DIWANE'. 

Ceatra' asslltaace to States for pro,ldlal TV 
.. ts to Pa.ebaJats 

6427. SURI JITENDRA PRASADA: 
Will tbe Miniater of INFORMA nON 
AND BROADCASTING be p1eased to 
state : 

(a) whether Union Government bave 
been living alsi8tance to the States for 
providiDI frte of co .. t TV setl to each 
panchayat or a .roup of villages ; 

(b) if so, tbe names of the States to 
wbom lucb an aSliltance was liven and who 
are providio8 fr=e of cost TV sets to the 
villalcs ; and 

Cc) tbe names of the Statea whicb haft 
not introduced lucb a Icheme so far and tbe 
re.SODS tbereror 1 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) to (e) Provilion of 2000 each of Direct 
Rrception aDd VHF TV sell for community 
viewiD, in selected viIJa&es of Andbr. 
Pradesb, Orissa, Bihar, Maharashtra, 
Gujarat and Uttar Pradesh was made under 
INSAT Scheme dUflD8 VI Plan. Tbe fact. 
however, remains that instaUation of TV 
setl in the 5tatel/Union Territoriea il 
primarily the responsibilit, of the Govern-
ment concerned. 11 bas been accordiDJly 
made clear to tbe State Govts./UniOD 
Territory Administrations to make their own 
provision for inataliatioD of communit, 
vie.iD, TV sets. However, as a special 
case aod in view of peculiar requirement 01 
Norrh-Bast ReaiOD, it bas been decided to 
inltal 5000 DR/VHF TV E.tI in aeJ"ted 
vii... of Arunachal Pradesh, Assam. 
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Manq,ur, Me,balays, Mizoram, Naaaland 
aDd Tripura at an estimated capital COlt of 
RI. I J 82 crores and revenue recurrinl 
expenditure of Rf:. 66.20 lakhs per aODum 
(for five years) to be funded fr()m tbe Non-
Lapsable Fund of Doordarsban/AIR. 

I.pro." VarletJ of RIce 

6428. SHRI R.M. BHOYE: Will tbe 
Minilter of AGRICULTURE be pleased 
to state: 

(8) whether it is a fact tbat a superior 
rice variety combining nuclear and conven-
tional breediog methods was evolved by tbe 
S:::ieDtists of Indian Alricuhuul Researcb 
Institute. New Delhi ; 

(b) if so, tbe pOlential yield of the 
variety ; 

(c) tbe areas considered to be suitable 
for cultivation of tbis varkty: and 

(d) tbe steps taken for its popularisa· 
tion amougst tbe farmers , 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTR Y 
OF AGRICULTURE (SHR} YOGENDRA 
MAKWANA): <a> Yes, Sir. 

(b) The variety is still under testina 
aDd nothing can be laid abOUI the yield 
potential at tbis staac. 

(c) Recommendations for ~suitabiJit' of 
the areas will be made after its approval 
for release in the workshop. 

(d) Docs pot arise at this Itaae. 

SIIorteoadngla Cooperathe 1.ltltatioDl 

6429. SHRI C. JANOA REDDY: 
DR. A.It. PATEL: 

Will the MiDiater of AGRICl1LTURB 
be p!ealed to state : 

Ca) \\betber a conference of Stat. 
Ministers of CooJ'eration was beld in Delhi 
in December, 1986 ; 

(h) if so, what were the sbortcominll 
noticed in the functioninl of cooperative 
inltitutions: and 

(c) wbether anI luidelinel have beln 
issued to the States and Union Territories 
in this relard aDd if 10, the detail. thereof ? 

THE MINISTER OF AGRICULTURE 
(DR. O.S. DHILLON): (a) Yes, Sir. 

(b) The sbortcominls in the coopera-
tive institutions related to operatioDal and 
structura1 weaknesses, overdues in the credit 
lector, management inadequacies and default 
in bolding timely and regular elections. 

. 
(c) 'Cooperative Societies' is a State 

subject Tte remedial measures as finalised 
by the Conferences have been recommended 
to tbe State Government. with 8 request 
tbat stratelY a~d action plan may be dovised 
to e'lpedite follow up action thereoD. 

It bas further been IUllelted that to start 
with tbe State Government may focus on 
tbe foil owinll four major problem area. :-

(0 Elections to Cooperatives must be 
held regularly and elected office bearer. 
allowed to manage tbe cooperatives without 
undue jnter'~rence from State Government. 
Frequent superse •• ioDs of tbese bodies have 
impaired the functioning of elected coolXra-
tives. Sucb action must be taken onl, 
when corrective action has failed to produce 
resultl. 

(ii) Overdue. in cooperatiye credit 
organisations need to be brought down 
substaDtially to re·open clogged channels cf 
credit. 

(iii) With tbe expansion in scope aDd 
size of operations tbrouab marketinl and 
ptoceaSiDI by cooperatives, there is a need 
for more prof.ioDal maDilement of tbe 
bodies. 
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(Iv) Tbe cooperative law needs review 
aDd amendment to provide for non-farm 
activities aDd also to enlure democratic and 
professional management. 

Telecast of ForellD Films 

6430. ssal PARASRAM BHARDWAJ: 
Will the Minister. of INFORMATION AND 
BROADCASTING be pleated to state: 

<a> the number of foreign films telecast by 
Delhi Doordarshao during 1985·86 ; and 

(b) tbe number of (oreign films received 
free of cost and Dumber of films for which 
royalty was paid ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b) 24 foreign feature tilml were 
telec.lt by Doordarshan Kendra Delhi 
durina 1985·86 out of wbicb eight were 
received for telecast free of cost and 16 
alainst payment of royalty. 

TrllDiug to Rural Youth UDder TR YSEM 

6431. SHal AJOY BISWAS: Will 
tbe Minister of AGRICULTURE be pleased 
to state: 

(a) whether the tarlet fix.d for traioinl 
of rural youtbl under TRY:iEM in 1985·86 
baa beeD achieved ; 

(b) if 10, tbe details thereof; and 

(c) if not. the reasons thereof '! 

THE MINISTEIl OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE <SHRI YOOENDRA 
MAKWANA): <a) to <c) No tarleCs were 
fixed for training of rural Jouth UDder 
TI.YSBM' in 1985-86. Tbe Dumber 01 
Jouth trained iD &bat '1&1' WI 1.'f.491. 

Allfltaaee t. Tribal. 

6433. SHRI SIMON TIOGA: Will 
the MiDist.r of AGRICULTURE be p]eased 
to state tbe details of tbe Central assistance 
liveD by wa, of Irants/loans to the tribals 
of tbe States of Bi bar, Madhya Pradesh and 
Orissa. for promotion of agricuUure duriol 
the last tb rce yearl ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): According to tbe practice 
in YOlue, Central assistance is given to tbe 
States for tbe State Plan as a wbole in tbe 
form of bl~ck graots/loans but Dot related 
to individual schemes. Additional financial 
assistance is provided by the Centre to tbe 
States for promotion of agriculture under 
the Central and Central1y Sponsored 
Scbeme~. in general and Tri bals, in parti. 
cular. Financial allccatioD is also provided 
by the Ministry of Welfare for hnp)errenta-
tioD of Tribal Sub-Plans for allroUDd 
development including development of 
agriculture in tribal areas. 

ProductioD of IroD Ore 10 Kudremakb 
IroD Ore Comp.D, 

6434. SHRI SIlIKANTHA DA TT A 
NARASIMHARAJA WADIAR: Will tho 
Minilter of STEEL AND MlNES be 
pleased to state : 

(a) tbo increase in production of iron 
ore by Kudrcmukh Iron Orc Company 
Limited duriDI 1986 as compared to the 
previoul year ; and 

(b) the quantum of iron orc produced 
. from Kudremukb in 1985 and 1986 ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) The 
increase in production of iron ore concentrate 
by Kudrcmukb Iron Ore Company Limited 
in calendar year 1986 was 139% over the 
prod~ctjoD in 1985. 

(b) The productioD of iron orc concen-
trate at Ku4rtmukb in 1985 lad 1986 was 
1.411 aDd 3.371 million tooDel respective)),. 



APIUL IS, 1981 W,ltten ,4n,,,.,., 84 

Slaortale 01 DriUIa& Water I. D ..... t 
lW'ected Stat. 

6435. SHRI MURLIDHAR. MANE : 
Will tbe Miniater of AGRICULTURE be 
pleucd to state : 

(a) whether Govemmeat are awan or 
abortaae of drinkina water io dr01l8ht 
affected Stat. : 

(b) whether Government bave taken any 
special mealore to overcome this problem 
durina the enauio. summer seuon ; and 

(c) if 10, tbe detail. thereof witb 
financial assistance given to each State 7 

THE MINISTBR OF STATE IN THB 
DEPAR.TMENT OF AGRICULTURB 
AND COOPERATION IN THB MINISTRY 
OF AGRICULTURE (SURI YOGBNDRA 
MAKWANA): <a> Yes, Sir. 

(b) and (c) 00 tbe basis of rcportl of 
Central Teams and recomm.ndations of tbe 
Biah Level Committee 00 Relief, a ceilina 
of expenditure of Ra. 71.0S crores has been 
approved 10 far under drougbt relief for 
solving drinking water problem durin. the 
pOlt-monsoon period of 1986·87 and Rs. 
32.7S crores for tbe year 1987-88. State-
wise detail. are liven below :-

SI. No. State/U. T CeiliDI of expenditure approved for drinkinl 
water programme 
----~--,-.--.------

For post-monsoon period For 1987-88 ---- ..._.~-------

of 1986-87 (Rs. in cror.s) (Rs. in crores) 

1. Andbra Pradesb 4.90 3.40 

2. Assam 0.41 

3. Haryana 1.7' 

4. Gujarat 10.99 9.27 

5. Madhya Pradesh 4.70 1.91 ,. Mabaruhtra 10.10 7.29 

v. Karoataka 1.90 

8. Rajasthan 17.81 10.82 

9. Tamil Nadu 14.82 

10. Uttar Pradesh 3.66 
--~-.- ---

H01III-1 Problela la 80 .... ' 

6436. SaRI GURUDAS KAMAT: 
WiD the Min.ter of URBAN DEVELOP .. 
MENT be pleated to state : 

<a) the ,stimated number of miarants 
to Bomba, dorina tbe lat three ,ean ; aDd 

(b) the ltops taken b, Government to 
tackle tbe taousina problem of mi ... 
population in tbe Bombay city? 

71.05 32.75 
.--

THE MINISTER OF STATE IN THB 
MINISTRY OF URB~N DEVELOPMENT 
(SHRI DALBIR SINGH): <a> and (b) 
Tbe information is being collected and wiiJ 
be laid OD the Table of tbe Sabha. 

[r,,,,'allonl 
JleaIstratioa of New T.V. SerI.II 

6437. SRRI DAL CHANDBR JAIN: 
Will the MiDis_ of INFORMATION AND 
BROADCASTING be pJ"'d to Itato : 
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<a) tbe realons for closing tbe reaistra-

tion of new serials for the past several 
months by Delhi Doordalaban : 

(b) whetber all the old serials have 
been telecast, if Dot, tbe time b, whlcb 
their telecast will be over ; 

(c) tbe time' by wbich relistration of 
new serials will be started ; 

(d) tbe guidelines followed by Door-
darsban for seJecting serials : and 

(e) wbether Doordar.ban provide. 
opportunity to new producers alia to eshibit 
their films on TV beside. to feature film 
producers, and tbe nature of facilities pro-
posed to be provided to them '1 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADC~SrING (SHRI A.K. PANJA): 
(a) RClistration of proposals for Dew 
aeriall has been stopped because at present 
DoordarabaD bas enougb approved pro-
posals and limited telecast time. 

(b) Tbe serials already approved for 
telecast are likely to cover tbe Dcxt two 
years. 

(c) No final decision bas w far been 
takeD. 

(d) Government have i.sued guideiinea 
for approval of sponsored programmes. The 
guidelion it' brief are giveD in the statemcet 
liven below. 

(e) Doordarsban is Dot commissioning 
outside produeers to produce TV serials for 
Doordarshan. TV serials submitted by 
outside producers are, bowever: approved 
UDder sponsorsbip scbeme. 

Statemeat 

Gllld611~' In Br'e/ Folio ,red by Doorda"haft 
lor sel,ctlon 0/ s,onlored P lOlramIM8 

The proarammc to be sponsored caD be 
on aoy subject or theme of bump inter.t 
10 1001 u tbe, OODform to DoordanbaD'. 

Code of Commereial Advertisiol. Proposal 
for spoDlOred proll'ammes will be cateloriaecl 
in broad .roups, namely i) Fiction jj) Non-
fiction iii) Animation. 

Proposal found suitable after a 
preliminary scrutiny are placed before the 
S.lection Committee CODStituted for thit 
purpose. The Selection Committee iI 
headed by the Director General. Door-
darshan and COIIIi.t. of three official. aDd 
two eminent Don-offiCia" a. memben. At 
least one of tbe two DOD-of6ciala will be • 
lad,. 

The Selection Committee considers aU 
proposals Pert.ioinl to. catelory IBroup as 
a Ii ogle lot. Ketping in view Doordanban'a 
need for sponsored programmes in a parti-
cular catelOry over a liven period of time, 
the Selection Committee selects tbe required 
Dumber from amoog al1 tbe available pro-
posall in that category. In approviDI the 
proposals, the Selection Committee keeps 
in view. inter- alia. the need to : 

i) promote the basic socio-cultural 
vaiues )ike human unit, and 
barmony ; equal retpect to aU 
reliaiODS ; rejection of violence. 
communal rivalries and tensions: 
liberation from superstitions aod 
prejudices j 

ii) project tbe ricb cultural divenit)' 
of tbe couotry. and 

iii) use the medium in such a way that 
it can help inculcate iD tbe Iro"m. 
leDerations tbe rilht kind of valucs 
outlook and Itandards. 

(&gIl811) 

Sua. rea .. ProdaetfoD III ADd.,. Prada 

6438. SHRI C. SAMBU: WI. the 
MiDistcr of AGRICULTURB be pl.1ed to 
state: 

<a) whether there bas been • sharp 
decline in luaarcaoe production in ADdhra 
Pradoah durio. the lilt tIIne JIII'I i 
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(b) if so, the details thereof year-wise. 
togetber with the reasons of shortrall in 
production; and 

(c) the steps taken by Union Govern-
ment to increase the production of sugarcane 
in Andhia Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) and (b) Table below 
lives production of sugarcane in Andbra 
Pradesh since 1~82-83 : 

Year Production (10 
million tonnes) 

---- ------
1982-83 12.61 

1983·8 .. 9.74 

1984 .. 85 9.79 

1985-86 9.57 

Tbe decline in productioa is due both to 
area sbifts from sUlarc.ne to other crops a. 
also lower productivity of sugarcane crop. 

(c) Towards increasing the production 
of sugarcane in ADdbra Pradesh and other 
States tbe Government of India is fixing I 

Itatutory minimum price payab1e by sugar 
factories every year. Tbe State Government 
also provides necessary incentives to tbe 
farmers by way of subsidy on good qualit, 
aeeds, fertilisers, plant protection measures, 
credit facilities etc. 

EDt" by Private Sector loto Mlniag UDlts 

6439. SHRI S. PALAKONDRAYUDU: 
Will tbe Minister of STEEL AND MINES 
be pleased to state : 

(a) wbether Government have all~v.:td 
the private acctor to set up ~e" mlDJ~1 
units for boosting mineral lDdustl'J In 
Andbra Pradelb ; 

(b) if so, the details tbereof; and 

(c) tbe steps taken by Government to 
promote and develop the mineral industry iD 
Andbra Pradesb ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF MINES IN THB 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAMDULARI SINHA): <a> 
to (c) The information is beiDI collected 
and sba)) be laid on tbe Table of tbe Houso. 

FSI DlspeDsarleslD A.dllra Prades .. 

6440. SHRI SRI HARI RAO: Will 
tbe Minister of LABOUR be pleased to 
.tate : 

(8) the total number 01 Employees 
State Insurance dispensariel workinl in 
Andhra Prad csb at present ; 

(b) whether tbere is some proposal to 
set up more ESI dispensaries in Andbra 
Pradesh; 

(c) if so, tbe details of the propolal 
togetber with tbe JocatioDs of tbe dispen-
saries; and 

(d) tbe amount allocated for tbe 
purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) 102. 

(b) Yes, Sir. 

(c) The details are al given in tbe 
Itatement liven below. --

(d) Tbe budaet alloeatiods are made by 
tbe State Government, wbo are responlible 
for administration of tbe medical care under 
tbe ESI Scbeme. The information rCllrdiDI 
amount allocated for conltruction of Dew 
dispensaries is Dot, therefore, re.dil, 
available. 
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Statemeat 

S1. Name and location of District where Present position 
No. proposed ESI dispensary located. 

I. Kattedan Visakhapatnam ~ The ESI Corporation have I 
2. Nawabpet Nellore I already accorded tbeir appr9Val 
3. An8nlapur Town Ealt GodaVilri ~ to the State Government for 
4. Bollarum Medat t letting up of ESI dispensaries 

J at tbeao place. 

s. Tada Nellore I The proposals received from 
6. Sarpavara East Godawari I the State Govemment for 
1. Gopalapatoam Visakbapatnam I construction of dispensaries 
8. Gajuvaka - do - , at tbese place are under 
9. Lalacberuvu Ealt Goda wari I considera tion of the ESI 

Housing Shortaae to Delhi 

6441. SHRI K.S, RAO: Will tbe 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

<a> tbe sbortage of dwelling unit. in 
Delbi upto the end of Sixtb Plan and tbe 
anticipated shortage upto tbe end of Seveotb 
Five Year Plan; 

(b) the steps Government propose to 
take to meet tbe aforesaid shortage; 

(c) whether it is a fact tbat in order to 
meet tbe shortage or bouses in Delhi 
D DA had invited tenders in 1985 for 
construction of bouses; and 

(d) if 10, the reasons for not takinl up 
tbe above Project ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) DDA bas 
reported sbortage or about 3.8 laths dwelling 
uoits at the end of 6th Five Year Plan /' 
beginniog of tbe 7tb Plan. Shortage upto 
tbe end of 7th Five Year Plan bas Dot been 
estimated. 

(b) DDA is makiog all efforts to try to 
meet Dolhi's Housing needs. 

(~) Y., Sir. 

Corporation. 

(d) DDA bas awarded tbe tenden 
invi ted for tbe conltruction of bouses in 
1985. 

MIDeral Deposits ia Keral. 

6442. SHRI T. BASHEER: Will the 
Minister of Sf EEL AND MINES be 
pleased to state: 

(a) whetber any lurvey bas been 
cODducted to find mineral deposits in Keral.; 

(b) if so, the findinls thereof; and 

(c) tbe sttpS being taken to explore 
them? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF MINES IN THE 
MINlSTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): 
(3) and (b) As a result of tbe survey 
conducted, depOSits/occurrences of gold, 
bauxite, . arapbite, iron ore, Ilass sand and 
limestone have been established. Besides 
minor occurrences of Chrysoberyl, CoruDdum 
I1meoite. Mooazite, Mica, Peat. LigDlle. 
SiHimeDite, Steatite and Limesbell have also 
been reported from tbe State. 

(c) Exploration. beiDI a continuoUi 
operatioD is beiDa carried out over some of 
thes e deposita/occurrences. How~vort taking 
up of detailed exploration d ;ptnds OU 
p romi.inl dlPoaita boiaa iDdootifitd. 
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AIR ... Ooodanll •• Programmes OD 

EadaeIIt PenoaaUtles 

6443. SHRI SYED SHAHABUDDIN: 
Will tbe Minister of INFORMATION AND 
BR.OADCASTING be pleased to state : 

<a) tbo Dames of eminent personalities 
iocludiol freedom fighters who were subjects 
of special programme of tbe AIR aod the 
Doordarshan durins 1986·87 ; 

(b) the average duration of tbe pro-
pamme 00 the AIR and Doordarshan 
separately ; and 

(c) the nature of the programme, 
whether talks or discussion or reports on 
public functions ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
Ca) to (c) Tbe requisite information is Dot 
kept Centrally in a com oiled form. Broad-
cast/telecast of programmes by eminent 
personalitiel and freedom fighters is a 
continuous process and tbe media keep 
broadcutinl/tclecastinl sBch prOlrammes 
from time to time. The proarammes are 
broadcast/telecast in the form of talks. 
features. discussion. etc. 

DIIeue P ..... OceapatiOllS for WOlDeD 
Ia I ..... trlal Sector 

6444. SHR.IMATI MEURA KUMAR: 
Will the MlDister of LA30UR be pleased 
to state: 

(a) whether Government are aware of 
the disease prODe occupations for women in 
IDdultrial sector in the country ; 

(b) if so, the details tbereof ; 

(c) "hother tbere is some scbeme under 
CODIideration of Government to ideatif, 
Reb disease prone industries ; 

(d) if 80, tbe steps beinl tatOD by 
Government to provide protection to women 
workers asaiDst tbe diseaso, ; 

(~, if 10. the detaU. thereof; and 

(fJ 

THE MINISTER OF STATB OF THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : <8> No identification has been 
made of disease prone occ;upatlons for 
women in tbe industria] sector. 

(b) Does Dot arise. 

(c) No, Sir. 

Cd) to (f) Do not arile. 

Telecast of IDterviewl 08 Budget 

6445. PROF. MADHU DANDAVATB: 
\\ .11 the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether the leaders of various 
groups in the ParHament and other MPs 
were invited by the Doordarsban authorities 
for interviews on 28 February, 1987 on the 
Union Budget for 1987-88 ; 

(b) if so, whether a number of intcr-
views taken by tbe Doordarshan authorities 
were Dot telecast at all on 28 February, 1987; 

(c) whether snbstantial portions of 
some of the: interviews which were biabl, 
critical of the Budget were dropped b, 
editing the interveews ; and 

(d) if so, the reasons tbereof ? 
THE' MINISTER OF STATE OF THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
<a> Yes. Sir. 

(b) No, Sir. 

(c) No, Sir. 

(d) Does not arise. 

l Tranllallon] 

Settla, up of T.V. TraDs.Uter at MalDpari 

6446. SHRI BALRAM SINGH 
Y ADAV: Will the Minister of 
INFORMATION AND BROADCASTING 
bo ploascd to Itato : 
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(a) whether Uttar Pradesh Gov. rnment 
bavo aJroe~ to bear tbo COlt of settie g up of 
• TV transmitter at Mainpuri ; aod 

(b) if 10. the details thereof and tbe 
time by which Government propose to 
inltal TV towe, in Maiopuri ., 

THE MINISTER OF ST ATB OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a> Yel. Sir. 

(b) The Governm,ot of Uttar Pradesb 
bave deposited a sum of Rs. 37.0S lakhs 
toward tbe capital COlt involved in setting up 
of a 100 Watt TV transmitter. The equiD-
ment for this purpose bas been already 
ordered The proposed 100 Watt transmitter 
at Mainpuri is expected to be commissioned 
during 19~7 .. 88. 

Fertilizer Plant In Bangladesh 

6447. SHRIMATI JAYANTI PATNAIK: 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

<a> whether Government propose to let 
up a fertilizer plant in Bangladesh ; 

(b) whetber tbe said fcrtilize~ plaD~ is 
loiol to be sct up in collaboratloD With 
Banaladesh ; 

(c) whether any agreement has ,*:D 
ailned between India and BaoaIadesh 10 

this regard ; aDd 

(c) if so. the detaill thereof? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURB 
(SHRI R. PRABHU): (a> ~ • pr~pos~1 
b "'-n received for Indian partiCipatIon 10 a.~ . . 
• joint venture fertilizer project 10 

Banal.desb. 

(b) to (d) No decision b •• u yet. boeo 
CUID OD tho proposal. 

vtntutloa of C.. Col"" for 
Promoflaa R .ad 0 I. leAR 

6448. SHRI C. MADHAV REDDI : 
Will tbe Minister of AGRICULTURB be 
pleaaed to Itate : 

(8) wbetber Government are aware that 
a commodity ceo levied for years by Indian 
Couned of Agricultural Research is not 
being entirely spent on Rand D effort for 
tbe correlponding commodities ; 

(b) whether it is also a fact that the 
eesl proceeds have been diverted by ICAR 
to cover routine non-plan expenditure; and 

(c) if so, tbe realons thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) to <c) Accordiol to the 
provision. of tbe A.P. Cess Act, 1940 Ie., 
of celS by way of cUltoms dut, on "POrt 
of specified articles has been autborilCd by 
tbe Government of India for makio. bitter 
financial provision I for the Indian Coancit 
of Agricultural Researcb for carryiDl out its 
objecti~es u laid down in tbe Memorandum 
of A.sociation of tbat Body. ICAR mean 
expenditure out of ita financial reaourceB 
towards the attainment of objectives laid 
down in tbe Memorandum of Allociation. 

Nllelear Eaeru .. Field of AariadtIn 

6449. SURI PRAUSH V. PATIL: 
Will the Minister of AG RICULTURB be 
pleas.d to state : 

(a) whether use of nuclear Ineray in the 
field of agriculture has Dot made substential 
beadway duriDg tbe lut five ,ean ; 

(b) if so, tbe reuoDl thereof ; 

(c) tbe unit. or Indian Council of 
Apicultoral Researcb let up for tbe purpoae 
State-wise and tbe nature of beaefiC beiaI 
c10rived b, tbe fumen ; 
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(d) whether it is a fact tbal in some 
foreian CORDUies appreciable results bave been 
achieved by applyiol nuclear oncrlY in tbe 
.pbero of fruit and vClotable farming ; and 

(e) if la, wbat future plans have beon 
envisqed for tile use of nuclear cocrlY in 
the field of qriculture 'I 

THB MINISTER OF STATE IN THE 
DEPARTMBNT OF #AGRICULTURAL 
AND COOPBRATION IN THB MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): <a> No, Sir. 

(b) Quostion does not arise. 

(c) The main unit for Nuclear Research 
in Apiculture was established by tbe Indian 
Council of Aaricultural Research in 19 oJ 1 
UDder tbe name • 'Nuclear Rescarcb Labora-
tor," a t Indian Aarieultural Researcb 
IDltitule, New Delbi. No State-wise units 
were eatabl ilbed. Sipificant benefits which 
accrued due to tb. application 01 nucloar 
eoem inclu.e; <a) development. of 
improved varieties of oilseed; (b) evolution 
of drouabt resistant varieties tbrouab quicker 
screeniDl technique; (c) optimum utiliza-
tioD of applied dose. of zinc aDd nitrolen; 
.nd (4) judicious application of pesticides 
'or non-residual toxicity; (e) preservation 
of fruits aDd veaetables. 

(d) Yes. Sir. 

(0) Tbe nuclear eneruJin tbe form of 
pmma rays is already in use fo~ preseiva-
tion of fruits and vegetables. It IS proposed 
to iDteDlif, this work in future. 

All ...... for CoaItnetloa of Pueea 
...... Aadlara Pr.d .. 

6450. SHRI V. TULSIRAM: Will 
the MiDister of AGRICUL TURB be pleaaed 
to state : 

(a) tbe averale leDlth of pucca roads 
in ADdbr. Pradesh and bow it compafCI 
with tbe natioDal ...... ; 

(b) tbe steps taten to provide extra 
linanci.l •• sistanco to Andbra Pradelb for 
construction of pucca road. to brio. the 
SCate at par witb otber developed Statea ID 
tbe couotry ; aDd 

(c) the details of tbe fioaDcia I aasillance 
proposed to be provided and if not. tbe 
reuons therefor? 

THB MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THB MINISTRY OF 
AGR.ICUL TURB (SHR.I YOOENDRA 
MAKWANA) : (a) A. per information 
available in the Planninl Comminion th. 
road density for Andbra Pradesb as OD 
31.3.1985 was 26.91 kms. of surface roads 
per 100 kml. of area compared to tbe All 
India averalc of 25.32 tml. 

(b) and (e) Construction of rural road. 
is mainly taken up as part or Minimum 
Needs Programme in tbe State Sector and 
funds for tbis programme are proyided in 
the State Plans by the PlaoniDI Commilsion. 
The Stato Governments includinl And bra 
Pradesb have, however, been advised to 
pool the funds available under varioDs rur_1 
development proarammcs like RLSOP aDd 
NR.EP and make concerted efforts to connect 
as many villalCl a. po.sible by all weatber 
road.. In Andbra Pradesh tbe cost or road 
projects sanctioned under RLEGP durinl 
the Sixtb Five Year Plan wal Rs.4860.78 
laths and RI. 3333.03 lakhs durinl the first 
two yean of the Seventb Five Year PIg 
upto 16th February. 1987. Under NRBP 
also total road length of 331!J2 tOll. bas 
beln constructed /strengthened duriDi tbe 
Sixth Plan and 3228 kms. duriDI tbe first 
two yearl of tbe Seventb Pian upto 
December, 1986. Besides, 12 roads 
mea'Olin. 52.6 kms. and COItinl Rs. 73.70 
latb. have been sanctioned in the State 
under 100% srant-in-aid Centrally Sponsored 
Scbeme of road coDstruction in tribal arcas • 

Prograaaesia MaitMU Laa __ 
AIR_TV 

6451. SHRIMAn MADBURBB 
SINGH : Will die Minister of INFORMA. 
TlON AND BROADCASTING be pltaaecl 
to .tate : 
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(a) wbetbtr Government propose to 
iDcreaIe the Dumber of pro.rammes in 
"althUI lanlU.. on All India Radio and 
".,.108 ; and 

(b) the .tcpe takeo to eocoaraa. 
MaitbUi .i~len ? 

THB MINISTBR. OF STATB OF THB 
MINISTRY OF INFORMATION AND 
BR.OADCASTING (SHRI A.K. PANJA): 
(a) Doordarsban does not telecast pro-
... ~m. io Maithili languale. However, 
IODP io MaitbUi JaolO8lo are GecasioDally 
telecast from Muzatrarpur .ad io area 
lpecific prOirammea for Bibar. 

Maitbili Proll'ammel are broadcast from 
AD India Radio Patna and Darbhaola. 
PalOa broadcalts 2 composite programmes 
of 30 minutes duration every week. All 
Jndia Radio Darbbanga broadealts the 
foDo"iDa prolrammel :-

(i) Rural Proarammes compared in 
Maitbili-60 minutel ever) da,. 

(ii) Thoulht for tbe day-S minutes 
everyda,. 

(iii) Folk MUlic i8 Maitbili-30 minute. 
everyday. 

(Iv) Vidyapathi Goct-lS minutes twice 
a week. 

(v) Drama-30 minutel durauon twice 
a mODtb. 

The principal lao.oale of botb those 
All IDdia &adio Station. in Hindi and tbe 
oIicial Janlua .. of the Slate is also HiDdi 
whieb is undentood by tbe people. Aa 
there il DO communication imperative. All 
IDdia aadio does not propoae to furtber 
iDcr .. ~ duration of Maitbjli prolramme. 

(b) Poll Music Audition Committees 
IDCl fUDCtiolliDa at AU India Radio Patoa 
aad Darbaoilla for approviDI mualo "til" 
.. YaitbllL 

VocatloDal Md Appnatleesll'p Tn ..... 
.. Nertla·Eut Regloa 

6452. SHRIMATI BASAVARAJESWARI: 
SHR.I H. N. NANJE GOWDA : 
SHRI G. BASAVARAJU: 

Will tbe Minister of LABOUR be 
plealed to stale : 

<a) wbether Government bave drawn 
up special prolramme to improve the qualit1 
of vocational and apprenticeship trlinin, 
including oppcrtuniti:s fer upgradation of 
stills in the north-elst relion ; 

(b) if '0, the main featu .... thereor ; 

(c) tbe time by wbich tb. prOllamme 
is Ijtel, to be introduced; 

(d) tbe extent to which tbis will belp 
the Dortb .. east relioD ; and 

(e) tbe total expenditure like', to b. 
incurred on tbe prOlramme ? 

THE MINISTER. OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b) A Centrally-
sponsored scheme for tbe up&radaticn of tbe 
State Government Industrial Training 
Institutes for improving the quality of 
trainiol (replacement of machinery) hal been 
formulated for implementation dUrlal the 
Vth PlaD. This will also cover the Industrial 
Traininl lustitutes in tbe North Ealtern 
Relion. Thil Icherne will help in improviDI 
tbe quality of trliniDI of apprentices al 
lOme of .ho ex-ITI trainees join in('ultriaJ 
entcrprilci as apprentices under tbe Appren-
tices Act 1961. 

Under this acheme, tbe Central Govern-
ment meet SO" of tbe expenditure on the 
replacement of machinery in Government 
Industrial Traininl Inatitutes which are more 
than 15 years old. It ia proposed to COver 
'1 Industrial Trainirr Institutes covering 6 
St.tea/Union Territories io the North EuterD 
aeaion durin, tbe 7th P'an. Durin. lb. 
JOU 1986-87, a sum of R •• 2 laths has been ,...1Id to tile State OOvtmmoat 01 Aaam • 
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A special "ro~r!lmme for tbe training of 

yocatinnal instructors or ITls of Nortb 
Bastern States ",as organised by AdvaDccd 
Training Institute, Howrah (und~r Directo-
rate General of Emp:oyment and Trainina), 
in collaboration with tbe State GovemmeDt 
of AlsaUl. In the first pbase of tbis pro· 
gramme 6 "ecks tr.Jniog was imparted t(l26 
ITls instructors in the area of Trainiol 
Methodo)OIY. Further six weeks trainiDg 
would atso be provided to these instructors 
under tbe secon j pbase of this prOlramme. 
Traiaing of vocational instructors would 
eventually improve the quality of traIning in 
lb. ITIs of nortb eastern states. 

For the uOlradation of skUls of indu.trial 
worken the "roject of Advanced V \)Cational 
TrainlDg S)stcm was implemented in ITI, 
Guwahsti. As~am. Uud er this project 
sophisticated foreign equipment worth about 
US £50,000 was provided to this institute. 
p~ve staff members of the institute were also 
trained abroad and in India for impartioll 
advanced training to industrial workers in 
four d1sciplines. 

SelV.cc T~cbniciao Coursos for trai1inl 
in the reoair and maintenance of common 
electronics produCtS and computer courses 
under tb. Craftsman Trainin@ Scheme are 
also beiDI introddced in tbe ITls in A •• am 
and Manipur States. For this, fit!ancial 
assistance is being pro'Y tded by tile Depart-
ment of ElectroDics. The States of 
Naga\and and Arunachal Pradesh would be 
covered to the second pbase 01 Implementa· 
tion of senlce Tecbnician Course in 
collaboration wllh tbe Department of 
Blectronics dUflog 19&7. 

(c The above programmes bave already 
been taken up. 

(d) Tbe abo\c rrcgrammes will help .in 
devt.loy lO& r.ecessary skills of the potential 
and eltlstmg lDdu trial workers. Tbe 
training will in-;reac;e the emrloyability . of 
tbe school lea vers who join ITls for lettlDS 
trained in various occupations. 

(e) The total amount of Central 
A!~istanct! uDder tbe Ceotrally·apODIOrecl 
Sct ern i Jr Upglcldation of ITls during the 
11.b plao to tbe 6 States/Union Territori~' 

in tbe North Eastern Reaion would be .1. 
140.00 lakhs. This will update aDd uPlbde 
training facUitJ in tbe ITls aDd thue impr~ 
tbe quality of trainiol. . 

Pro4aetlo. of Pepper 

6453 SHRI V. KRISHNA RAO: 
W.II tbe Minister of AORICUL TURB be 
pleased to state : 

<8> tbe total production of pOPPlr ia 
the country during tbe year 1986 ; 

(b) wbether there is any SDcreale in tbe 
production of pepper over tbe previous Jear; 
and 

(c) if so, tbe details tbereof? 

THH MINISTER OF STATB IN THB 
DBPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHR) YOGENDRB 
MAKWANA): (a> to (c) Tbe total 
production of pepper in the country durin. 
the crop ,ear (July-June) 1985-86 wal 30.39 
tbousand tonDeI, .8 compared to 18.22 
thousand tODnes during tho crop ,oar 
1984.85. showing an increa. of 66.8 percent. 

Use of ModerD Teduaolog, for Grow ... Jute 

64S4. SHRI AMAL DATTA: WiD 
the Minister of AGRICULTURE be pJIUId 
to Itato : 

(a) whether Government are 8W.,. dial 
the Jute Aaricultu.al Relelrcb IDititute , 
Barrackpore. has developed a new tecbnolOlJ 
to grow IODler jute aod tbercby uve per 
Icre yield subitaDtiaU,: 

(b) whether Government bave In, plla 
to iocrcase tbo productivity of jute b, 
application of mod ern tecbnolOlJ ; aDd 

(c) if 10, tbe detaila th,noI., 
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THE MINI~TER OF STATE IN THE 
DEPAR.TMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTR.Y 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): <a> Yel, Sir. There is a 
report from Jute Alricultural Researcb 
Institute, Barrackpore that inoculation of 
rice necrOlis virus can increase growth aod 
productivity or jute crop. This also results 
in saving of half tbe recommended doel of 
fertilizer. 

(b) No. Sir. At present there is no 
plaD to use it for commercial jute produc-
tion, because tbis report needs further 
confirmation. An adboc research scheme 
is beiDI considerd to take up this work. 

(c) Does not arise. 

[T,a",latlon 1 

lat_Im Rell.r to Worldog JourDalist. 

645S. SHal NIRMAL KHATRI: 
Will tbe Minister of LABOUR b. pleascd to 
ltate : 

<a) wbetber Government have received 
aD, demand for aranting anotber instalment 
of iDterim relief to work iDB journa tists ; and 

(b) if so, tbe action being taken thereon? 

THB MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRl P.A. 
SANGMA>: (a> No, Sir. 

<b) Does Dot arise. 

Houses Constructed by DDA 

(456. SHRI P KOLA NDA IVELU : 
Will tbe Minister or U RB.~N DEVELOP-
MBNT be pleased to state : 

(al tbe Dumber of houses cODstructed 
iD 1985-86 it, tbe Delhi Devetopmeet 
Autbority ; 

(b) the Dumber of bouses allotted anel 
or tbOII l,illl "acaot ; 

(c) whether the DDA proposes to sell 
the boules which are vacant under open 
auelio. ',Item and if 10, tbe reasonl 
thereof; aDd 

(d) tbe number of applicants on the 
waitiDI list for allotment of housel ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH): (a) 16,51g. 

(b) 22,792 houses were allotted uDder 
various schemes of DDA, J ,678 allocations 
made and 5,025 fiats were allotted under 
Self Finaacing SchelI'e Information of 
houles lyiDI V6cant afrer aJlotment is Dot 
readily available. 

(c) Tbere is 08 such proposal. The .. 
have to be anotted to registrants only. 

(d) 1,55,219 is the backlol of tbe 
reaistrants with DDA as per fchcme-wise 
break-up given below :-

General Housing Scheme RPS 1985 4J7v 
New Pattern Housing Scheme 1979 120995 
Self· Financing Scbeme 1st to 6tb 298'4 

Total 1.55,219 

[ Trt,".lalion) 

ne,eloPlHnt of 8.al1 aad Medium ToWIIS 
fa Madhya Pradesh 

6457. SHRI KAMMODILAL JATAV : 
Willthe Minister of URBAN DEVfiLOP. 
MENT be pleased to state : 

(a) the number of small and medium 
towns in Madhya Pradesb developed 10 far 
under tbe Scheme of Intclratcd Development 
of Imall and medium towns • • 

(b) tbe expcnditure incurred thereon • , 
(c) whether Sbeopur Kalan hal beeD 

'Dcluded under thil SCbeme · aDd , 
(d) if Dot. tbe nuoal tbeRfOl · • 
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THE MINISTER OF STATE IN THB 
MINISTRY Of URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) 
24 towns in Madbya Pradesh have been 
included under tbe Scheme of Intelra ted 
Development of Swall and Medium Towns. 

(b) Till 31.3 1987, Central assistance 
of Rs. 670.27 lakhs has been released to tbe 
Govt. of Madbya Pradesh uDder tbe Scbeme 
for development of these towns. 

(c) No, Sir. 

(d) within tbe over-aU allocation, tOWDS 
for inclusion under the Scheme are sanctioned 
tlking into consideration the recommen-
dationl of the ~tate Government .. 

Slleep De,elop_eat Projeet with World 
Bank Aid 

64S8. ~HRI h.G. RAMULU : 
SHRI M.V. CHANDRA-
SEKHARA MURTHY: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government of Karnataka 
have requested Union Government to 
provide World Bank financial assistance for 
sbeep de"e)oproent in the State; 

(b) jf 10. the reaction of Government 
in tbis reaard; and 

(c) tbe allocation proposed to be made 
for tbe purpose durin& tbe year 1987-88 ? 

THE M1NISIER OF STATE IN THE 
DI:.PARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE {SHRI YOGENDRA 
MAKWANA}: (8) Yes, Sir. 

(b) and (c) The policy of tbe Govern-
ment of India i. to encoura.e suc:b project •• 
This project il under examination in 
consultation with the State Government and 
certain ciallfications relardin. fundinl the 
project from the State Government is ,et 
awaited. 

AulitallCe ror Dro.pt Pro.1 Anu 

6459. SHRI V. SOBHANADltSBSWARA 
RAO: Will tbe Minister of AGRI-
CULTURE be pleased to Itate : 

Ca) tbe Dumber of block. io Andbra 
Pc_dab recognised al drought pronl for 
which Central assistance is beiDI aranted : 

(b) tbe rate of tbe aSlistance IlaDted 
per block; 

(c) whether Government of Aadbra 
Pradesh have reque.ted for J'lCOlnition of • 
some morc blockl al drouaht prone ; 

(d) if 10, tbe decision 'lkeD tberlOD; 
and 

(e) if Dot, tbo realonl therefol? 

THE MINISTER 8F STATE IN TBB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINISTR.Y 
OF AGRICULTURB (SHRI YOOENDB.A 
MAKWANA): Ca) aod (b) 69 Block He 
covered UDder Drou.ht ProDe Area Pr~ 
.ramme in Aodbr. Pradesb. Tbe allocatioa 
durina 1987-88 is at the rate of Ils. IS laths 
per block whicb "ill be Ibared by tho 
Central Government and tbe Stale Govera-
men c on SO : 50 balil. 

(c) No, Sir. 

(d) aDd (e) Do not arile. 

Closure of I. ... AI_Dla. Plat 

6461. SHRI BARIHAR SOREN: 
Will the Minister of STESL AND MINES 
be pica oed to Itate : 

(a) wbetber Government baye. pro-
pOlal to Ibut down tbe ~orba alumiDium 
plant. 

(b) if 10, tbe rcasODl tberefor ; 

(c) tbe number of emplo'_' lilli, to 
be readered jobleu ; aad 
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(d) the Iteps propGIed to provide them 
with alteroate employment ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAMDULARI SINHA): (a) 
No, Sir. 

(b) to (d) Do not arile in view of <a) 
above. 

Espeadita,. on Researeb 08 Flsberles 

6462. SHRI SRIBALLAV PANIGRAHI: 
Will the M.inister of AGRICULTURE be 
pleased to state : 

(b) Oraanisations funded. ,---------
leAR Fisheries Researcb Illltitutcs. 

Coordinated Projects 

Ad-hoc Researcb Ichemol in Universities/ 
collelcs. 

[Tranllatloll J 

Grants for Parch_ of Sprlaklers 

6463. SHR.I DILEBP SINGH BHURIA: 
SHRI AJAY MUSHRAN: 

Will tbe Minister of AGRICULTURE 
be pleased to state : 

(a) whether tbere ia any Celltrally 
sponsored ICbeme under wbich grantl are 
provided to alriculturists for purcbase of 
sprinkler. for irrigation purposes; 

(b) if 10, whetber Irants are provided 
at different rates to various States; 

(c) if la, tbe rates tbereof; and 

(d) wbetber Government propose to 
formulate a scheme to provide grants at a 
wilorm rate to •• riculturists for tbe 
parchlle or apriDtien 1 

(a) whetber it is a fact tllat tbe Indian 
Council of Agricultural Researcb ia fundiD. 
several institutions/coordinated projectl/ 
universitiel etc. for researcb on fisberiel; 
and 

(b) if 10. tbe detail. reprdiDI die 
expenditure incurred during the lal' three 
yoars, year.wise 7 

THE MINISTER OF STATE IN TBB 
DEPARTMENT OF AGKICULTURB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTUR.E (SHRI YOOBNDRA 
MAKWANA): (a> The Indian CouociJ 
of Agricultural Research (lCA.R) coDtiDUCI 
to fund Institutions and Uniyenities for 
research in filberies, wnereas fundina tbe 
AU·lndia Coordinated Researcb Projecta 
cealed v.ith effect from 1.4.1985. 

Rupees in laths 
--.-.-. ----.--,---

1984·85 
902.88 

3.2S 

7.27 

1985-8' 

980.13 

198'-87 
Not let 
finalised. 

Stopped since I It April,S' 

11.87 23.39 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTR.Y 
OF AGRICULTURB (SBRI YOOBNDR.A 
MA&.WANA): (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d) Do not arise. 

(Engli.rh] 

Agreemeat "It. Hoogo •• 111 lor Sa"., 
of Hot Blast Sto,e eda.olol' 

6464. SHRI H.N. NANJB GOWDA: 
SHRIMATI BASAVARAJESWAU: 

Will tbe Minister of STBBL AND 
MINES be pleased to It ate : 

(a) wbether the Stoc1 Autbori&r of 
lodia bas siloed as •• reemeDt willa 
Hoolovens 01 tbe Netberlancll for surp'J 01 
bot blat stove tecbnol.,., ; 
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(b) if 10, what are the maiD reatures 
01 till _emeat : 

(c) tile ateDt to which the qreIIDCDt 
will be helpful to Jodia ; aDd 

(d) tile time b, wbicb' till implementatiOD 
of the aarenaeat il likely to take place ? 

TJIB MINISTER OF STEEL AND 
NINES (SBRI g.e. PAN'n : (a) Y., Sir. 

(b) TIle maiD features of ,Iae ApamcDt 
ue:-

(i) TraDlfer of HooaoYeDl Hot BI •• t 
Stoye TcchDoIOI)' to SAIL. 

('0) Bot maat Stoves of tIM Blast 
Fumaces can be desiped for 
1250°C of of blat temperaton. 

(iii) POI' identified projectl coveriDl four 
di8'aeot types of .toves would be 
takeD up JDodemisation. While 
doioa desigD and enaineerina worts 
for , ..... four projects, HOOIovenl 
eoaiMen wiD wort cloacl, witll 
SAIL eqinecn. 

(lY) Inotvement of HOOIoveo. in &be 
lit Project win be almost lOO1t 
and thereafter, it would decrease 
proar_ivel, 10 tbat iDvolvcmeot 
of SAIL eoPaeen it lOGS in tbe 
4tb Project "ben UpoD BOQIOYCD'I 
reapoaaibilit, will reeluce to 
cbIctiDI 001,. 

(c) Tbil tecbDolOlJ j. apectcd to 
briDa about die foUo"iDa beD.fits :-

I) lItaI.r tberma) elicieDC1 of bot 
blaat lto'fCI. 

2) Loqtr It ... lif •• 

J) 
, -
IDl~t ia Blul Purauo 
PIOIIuIidftO. 

Cd) Tbe term of the A@reemeDt i. for 
ten Jelln from November 19, 1986. It iI 
expected tbat adequate tnowledlo will be 
acquired and desiln and eDlineeriDI 
Capabilities will be developed iD SAIL ia 
five ,eare. Tbe four projects arc liko), &0 
be implemented by tbe end of 1992. 

PaJ Cit ..... for Allo.at of Go, .. _t 
Ac:eoauaodatto. 

646S. SHRI RAM PUJAN PATEL : 
Will tbe Minister of URBAN DEVELOP. 
kENT be pleased to .tatc : 

(a) whether Government have aiD eo 
taken a decisioo 00 the recommendation of 
tbe Fourth Pa, CommilsioD relardiot tile ',pe of accommodatioD to wbicb aD emp)o,ee 
will be eDtitled ac:cordiDI to his buic pa, ; 

(b) if so" tbe details of recommendation. 
accepted by GoverDment ; 

Cc) wbether Govflrnment are consideriol 
to allot type 'Dt accommodation to oflieerl 
drawinl a montbl, basic pay of RI. 2200 
.. bicb is tbe init ial start of a Groap • A' 
post in tbe recently reviled leales i 

(d) if 10, tbe detaill thereof and til. 
timo by whicb it will be implemonted ; aod 

(e) if Dot. tbe realonl therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENr 
(SHR) DALBIR SINGH): Ca> No, Sir. 

(b) Doel Dot arise. 

(c) to (e) The matter rel.tiDK to .. , 
raolo r or eatitJement to Government 
accommodation for varioul catCioriea of 
emplo,.1 il under coDlideration 01 
Goftl'DlDent. 

Natte.l Ceaua ..... _ La .. 

6466. SHRIIlADHAKANTA DIGAL : 
Will tbo MiDia. of J..ABOUR. be p .... 
to _te: 
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<a) wheth.r there i •• propoI.l to let 
up a National Commission on Labour 10 
1987-88, witb itl brancbes in the varioa. 
State. : and 

(b) if 10, tbe atepa taten b, Govern-
meDt in this rogard ? 

THE lAlNISTER OF STATE OF THE 
MINISTR.Y OF LABOUR (SHRI P.A. 
8AHOMA) : (a) and (b) Tbe Prime 
Miaister, in hi' Budget Speech, aODouncecl 
tbat a National CommiyioD on Rural 
Labour will be let up. Action is beinl 
taken accordiolb. It is not proposed to 
bave itl branches in various States. 

C_traetlon or HOUle. by DDA 

6467. SHRIKAMLA PRASAD SINGH: 
Will tbe Miniater of URBAN DEVBLOP-
MENT be pleased to state : 

(a) whether bouling has been accorded 
bilb priorit, in tbe Seventb Five Vear PJao 
b, tbe Debli Development AutboritJ ; 

(b) if so, the steps taken 10 far to meet 
the Plan taqets ; and 

(c) tbe number of house. constructed 
so far, tbe number of bouses proposed to 
be constrncted aod how much of tbe backloS 
ia houlio. abortaae is propoaed to be covered 
"')fiOI tbe PliO period ? 

THB MINISTER OF STATE IN THB 
MINISr ,," Y OF URBAN DBVELOPMBNT 
(SHRI DALBIR SINGH): <a) DDA 
HOUlio. is not a Plan Item. Flata are 
constructed by DDA from itl relources aod 
u sucb tbe question of accordinl biah 
priority does not arise. 

(b) DDA is makiDI efforts to mitlpto 
tbe sbort'le of bouses 10 Delhi witbia its 
available rClOurCCl. 

(c) J,37,916 bouses btve been con,trac-
ted by DDA so far. DDA bopoa to 
complete 28,696 duriol 1987 -88, in ... 
oY~.ll Backloa of l a55.219 r",raD'1 under ... ~ ....... 

c;o.,_ .... Gr.p lie 7 .1 ..... 

6461. SaRI CHARANJIT SINOH 
ATHWAL! WiD tbe MiDiater of URBAN 
DBVELOPMENT be p ...... to Ita,. : 

(a) wllether it ~ a fact t..-t 'Or""" 
ROUliDI Societiee w'bleb bave ~ ~llot~ 
laad in Delhi are required to Ht _ide 3O.S 
1'Cr cent of tbeir land for common -yicls, 
lite .boppiDg centres. schools aocl otber 
public fadlitlea ; 

(b) whether the D.D.A. il Dot providial 
tbeae commoD laciliti .. iD spite of tbc COlt 
of laud aad development cbaqe. _viDa 
been paid to tbe DDA by tile lOCi.ti.·; --

(c) whetber GovernDlCDt an aappoaed 
to provide tbese facilitieS at' tbeit _ 
eapeD" ; aDd ' . 

(d) if not. tbe maDDer ill wldch 
Goyernment pr~~ to com~~te .... 
loeieCia? -

THB MINISTER OF STATB IN TBB 
MINISTR.Y OF UR.BAN DBV!!LOPMBNJ 
(SHRI DALIIR SINGH): (,) to (cI) r~ 
informatioD il heiDI collected and will be 
laid on tb: Table 01 tbe BOUlt. 

'469. IBRIMATI N. P. JRANI! 
LAKSHMI: Will tb. MiDiiter 01 AGRI. 
CULTURE be pl.led to stalo : 

(a) whetber GO •• DlDeDt pr~.., 
iDtroduce a scheme for 'pra, 01 iDIecticdcIeI 
on I cooperative buil : 

(b) if 10, the details thenof and tile 
beDefits lbat will accrue, puticaIarIJ ia 
rural are .. ; aDd' '. 

(c) tbe iDt~~i~~ iayo1yed iD 
implemeatiDl tlao ICbeme , 

THB MINISTBll OF rtAtE IN TBB 
DBPAIltMBNT OF AGRia 
AND COORR4DON IN 1:BB .. ,n' 
OF AGaICULTUP (1BlU Y ~ , 
IlAItWANA): (a) Ho. 1Ir. f • 
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(b) and (c) Do Dot arise. 

~ of Realollal News I. unto froID 
Galberaa Radio StatlOD 

6410. SRRI NARSINO SUllYAVANSI: 
wm the Minister of INFORMATION AND 
BROADCASTING be pleased to .tate : 

(a) whetber Government are aware that 
tbere il a constant demand for broadcasting 
of reaionl1 news in Urdu laeguaae from 
GulbeJ'lI radio station ; and 

(b) if so. the ateps taken in tbis relard 
10 far' 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BllOADCASTING (SHRI AllT KUMr\R 
PANJA): (a) .nd (b) No, Sir. In 
Karnat.ta, tbere aTe two Regional News 
'Units fuoctiooiDI at Bang_lore and Dbarwad. 
The intertltl of Gulharla at. takon care of 
b, the ReaionRl News Units aDd Cortes-
poDdeDts posted in K.atnataka. The people 
of Gulbar.. understand Kaooada, tbe 
olicia' laaauSe of tbe State. The new,-
fan from Gulbar,a is also neglilible. 

Growth of Blue ROles 

6411. SHRIMATI D.K. BHANDARI: 
Win the Mioister of AGRICULTUKE be 
p1cale4 to Itate : 

(a) whether lome forellD horticultural 
iDstitute bal proposed to If OW blue rOs es in 
tbI couatry ; 

(b) if 10. tbe particulaR thereof witb 
aamo of ,be count" ; 

(e) the time by which the project is 
libl' to be taken up; and 

(d) the amount proposed to be .pent 
OD this vlnture ? 

TBB MIN1STBil OF STATE IN THE. 
PBPAll'TtAENT OF AGRICULtURE 
AND COOPBllAnON IN THB MINISTRY 
OF AO\\lCULTU&B (SHill ~OOENDIlA 
lIAKWANA): (a) No. Sir. 

(b) to (d) Does not arile. 

6472. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of AGRI-
CULTURE be pleas.d to slate: 

(a) wbether Primar, cooperative 
societies in variou. States blve betD faciDI 
financial djmcu~ie. at present: 

(b) if 10, tbe names of tbe Statn in 
which sucb societies are involved • , 

(cJ wbether some State Government. 
bave rtcently approaebed tbe Union 
Government to writt-off a staggering Imount 
as bad-debts • , 

(d) if so, tbe names of the Statci 
tOlether witb tbe amount to be .ritten-off'· 
and ' 

(e) tbe reaction of GovemmeDt in tbis 
relard? 

THE MINISTER OF AGRICULTURE 
(I?R. GoS. DHILLON): (a) and (b) Yel. 
S.r. A 1ara. number of Primary Agri-
cultural Credit Societies (PACS) are fac' 
ft . 1 dom . IDa 
n~ncJa 1 cultles. As o. 30.6.1984 ~321 

~C1mary Agricultural Credit Societies' were 
In dorma~t condition aDd 34.121 Societies 
were rUDOIDI at 1011. Sucb Societies are 
Ipread over all tbe Statel aDd Uo· 
T . . wn 

crrltorlCl except Laklbadweep. 

(c) No, Sir. 

(d) and tel DO Dot .riac. 

Illegal CoIIItraetioa I. DDA Col._ 

6473. SHRI DAULATSINHJI JADEJA: 
Will tbe Minister of URBAN DEVELOP· 
MBNT be pleased 10 state: 

:t. (I) whether Goveromeat are •• are of 
IU'.II conl"uclioDI ill DDA COIOD.-, 
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(b) tbe ltepa tateD for tbe lalt ODe Durial the ,ear 1986. 13,069 unauthorised 
rear to remo,e illeaal and uDlutbori,ecl • constraction. were removed. 
c .... tractioD ; 

(c) wlaetber ilireotioDI bave b,eD i.ued 
to lOul officeo to act promptly on luch 
complaints ; aod 

(4) if DOt, ",. r-.on, tberefor ., 

THB MINISTER OF STATB IN THB 
.,INISTRY OF Ua"AN DBYELOPMENT 
(lHlU DABI& SIKDH): (a) Ye .. Sir. 

(b) to (el) FoUo"iD. ItoP8 bave beeD 
tak,n to remove tb, unauthorised 
coDltQJctiQDI :-

, 
i) Removal of fresb encroachments 

throuab Mobile demolition squad 
.r DDA. 

ii) Prosecution UDder tbe amended 
provisioDa 01 Dell'; Deve)c,pment 
Act. 

iiI) Action b, Special c:oll of tbe Police. 

if) lD.tr~ioDi have beeD iuued by 
$..e LG to the SHOt to check fresb 
eDcroacbmeot. 

. 
v) Orden matiDa the cODcerD~d field 

ttatf person all, rclponsible at 
various lovels bavc beCll illued. 

JoIII Seek .. AInad 

6474. SHRIMATI PRABHAVATI 
GUPTA: Will tbe MiDister of LABOUR 
be pleased to It ... : 

(8) the details of penons who went 
abroad for seetin. job linee 1980, country-
wise aDd catelory-wile ; 

(b) tbe number of jobseekers cheated by 
recruiting alencies and returned durin. tbe 
laid period to Jndia ; and 

(c) tbe atopa taken by Government 
apinlt lucb fterUitiDa aacncia ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) As per Statement liVeD 
below. 

(b) About 2100 casel Of alJeaed 
cbeatiol and 16000 ca.es of deportation for 
want of valid employment documents came 
10 the Dotice of thi' MiDistr, durio. 1982 to 
1986. 

(c) Reaiatration Certificatel of 9 
recruitiol qenciea have been clnceUed and 
suspended in respect of 30. 
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CQt~,or,..,. "dleme,.,t IJ/wtlrkerl '41'" 
abroad .rl", 1984 1 2 

Catelory Number of worke(1 
Gardner IFarmer 376 

deployed. Store Keeper 230 

1 2 
Clerk/T,pist 2615 
Sale. man 4062 

Labourer 85797 Accountant 227 
carpenter 7740 Seer.tar, "24 

MalOD 21419 Calhler 60 

Steel Pixer 4410 Office Boy JO 

Fitter 3478 Officers/Office staff 249 
Operator 2938 Nurses 2184 
Foreman 1131 X-Ray Techoician 208 
Supervisor 17S Lab-TechniCian 238 

Enlineer 670 Other. 17669 

Welder 1429 ----
Total 2,05,892 

Painter 3818 ---
Fabricator 132 

Blacksmitb/Barbendcr 138 Ca'egor~.wl,e Stateme"t of Wo,ke" .nt 
Draugbtman! 344 Abrood D8rt", 1985 

Rigers 380 ----- -----

11548 
S. No. Catelory Number of 

Driver workc:rs 
Cleancr 754 

1 2 3 
Electrician 6903 

Plumber 2997 1. Carpenter 15,059 

Cook 4155 2. MaSOD 15,227 

Mechanic 5330 s. Labour 53.278 

Ale Mechanic SI28 4. Driver 8.'63 

Houseboy 1M aid 2402 5. Tailol 4,191 

Tailor 5645 6. Mechanic '.'72 
Denter 77 7. Tecbaiciao 2.605 

Block Maker 262 8. Eiec:uic:ian 4.634 

Waiter 546 9. Plumber 2,650 

TecbDJcilD 1'5' 10. Painter 2,678 

f OoktImitb Ifill 11- Still Piar 3.368 



t 1 t ,.; ! "Ie. Mlnr' 

1 2 3 

12. Pitter 3,(147 

13. Hospital Staff 1.20S 

14. Operator 2.336 

1 s. Cook 3.269 

16. Welder 1,651 

17. Salesman 3,372 

18. Housemaid/House 
Servent 2.232 

] 9. Oftice Sta« 2,168 

20. Enaineen 537 

21. Foremaa 420 

22. Otbers 25,973 

Total 1.63,035 

Ctllqor'_",'. StaNlllettt 0/ W tI,br • • ", 
ab,GtHt ."'" 1986 

C'teIMJ 

J 

Carpeater 

Driver 

Electrician 

T cclloician 

Mecbaoic 

Mason 

Foreman 

Plumber 

Paiotlr 

Numb er of workers 
deployed. 

2 
----------

1380 

297' 

2402 

2639 

8945 

479 

lOIS 

1681 

1 

Steel Pixer 

Welder 

Barbead.r 

Office Staff 

Nur .. 

TaROt 

Operlfbr 

Surveyon 

Supervisor 

""t,.. A."." 120 

253' 

1663 

744 

2898 

976 

3027 

1009 

102 

Hospital Staff 

229 

199 

199 
• 

EDliDeer 

Unskilled 

Otbers 

Total 

2336 

42449 

19250 _ _..., 

113649 ---
Sa".,.f Go, ...... , Q ......... 

Anal .. .. .... ~ -
647S. SHRIMATI PRABH~VATJ 

GUPTA: Will tbe Minister of URBAN 
DEVELOPMENT be pleased to state: 

Ca) whetber Government b*" COD-
dueted a sDrvay or T,pe. B Govemm ... 
quarters in Aram BI.b, Delhi coDstructed 
by CPWD wbere quantity of sand osed II 
more tban tb. cement ; 

<!) if 10, the reault thereof; aad 

(c) tbe actiOD tlken ..... t otBcIn 
concerDed ? 

1'11£ MINISTER OP STAT! IN TBI 
MINISTRY OF URBAN DEVBLOPMBNI 
(SHill DALBIR SINGH): tal _ (&) Y •• 
Sir. 1'Ite quarters ha.. beea i...,.. .. bJ' 
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tb. Qualit, Central WiD, of tbe CeotNl 
Public Work. Department .1 a110 by tbe 

: Chief Tecbnica) Examinel-' OrpnisatioD of 
the Central VigilaDcc Commission &ut 
aeitber U Ie of more land Dor 1'.1 ccmeo t 
tbaD wbat is required u per Ipecillcatioal 
has been fond. 

(c) Queltion doea Dot arilc in view of 
reply .piDlt (a). (b) abover 

DroIIpt •• II._t Vadetl. of .ood Crops 

6416. SHRI ANANTA PRASAD 
SETHI: Will dae Minister of AGRICUL-
TURB be pleued to state: 

(a) tlie Dumber of droulbt relistant 
varieties of wbeat aUd otber food crops 
releasld durin. tbe last tbtee yearl ; 

(b) tbe lalitot featore of tbeae varietiel ; 

(0) whother tbese varieties have found 
wide .~ptanc: amooast tho farmerl in tbe 
ceuDt1'1 i and 

(d) if 10, lbe sources of luppl, of luch 
varieties ? 

THE MINISTER OF IrATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERltl'lON IN THE 
MINISTRY OF AGRICULTUR.B (SHRI 
YOGBNDRA WAKWANA): (a> The 
total Dumber of drouabt reliatant Varieties 
of VI heat aDd otber food crops released 
durina tbe last tbree ,ean (1984·86) are 5 
and 69', rClpectivoly : 

(a) These drouabt' resistant varict~s of 
food crops oot 001' POlsesS bilb yield but 
alao combine adequate levell of resistance to 
m.jor diaeues and insect pests aDel lood 
acceptability of tbe produce. 

(0) Yea, Sir. 

(d) Cortifted leeds of Ib .. varietiel .ro 
available with tbe NatiODal Seeds Corpora-
tiOD,\ .,.t6 Seed (;OrlfOrationl, Stlte Farms 
Corporation of ladi., State Department. of 
",'UII IDd priv." IItd c;omploill. 

PrIorIt, LIlt .... New Pau.. 
SdIetae, U79 

6477. SHRIPRATAPRAO B.BHOSA~ 
Will tbe Minister 01 URBAN DBVELOp .. 
MeNT be plealed to ltate : 

(a) whet.r Delbl Development AUtho-
rity bad prepared a priority list of re.tend 
periODS under New Pattem fiUDCO 
&heme. 1979 ; 

(b) if 10, broad objectif. 01 Iacb 
priorit, list ; 

(c) tbe Iteps DDA .... taken to appriel 
the roailtered perSODI about tbe poIilioa 01 
allotment of flat. from tim. to time ; 

(d) if not, tbe re .. 0111 tfaenlor ; 

(0) tbe total 8dmbet' C'If ftall allotted to 
relislered perlODI iD eaell eateaorJ ADd 
locality·wile as OD 311t MarcIa, 1981 ; aad 

<0 the time by which tbe priority lilt 
will be available for aale to ........ 
perSODj? 

THB MINISTBR OF STAYs 1M TBB 
MINISTR Y OF URBAN DEVSLOPMBNT 
(SHal DALBIR. SINGH): <a) Yea. Sir. 

(b) The Prloritr List wa. prepuecI to 
enable everr reaiatrant to tao" bis padtiaD 
in rllard to tbe allotmCM' of flat. 

(c) The relult of dra .. II diaplayed OR 
tbe notice Board of DDA IDd publtsbecl iD 
leadiDI Newspapers. Priority List il alto 
available at tbe couoter in Vitu SadaD. 

Cd) 00. Deit arise io .ie. of repb to 
Part (0) abeve. 

<e) A. per I1ateaNlll ..... bel",. 

(f) Tb-e Priority Lilt it uacler * procell 
of PriDtioa and will be OD lale .fter so.., 
ti ..... 
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........ t 

u" 0/1'11118 1111.,«1""., Ne. Ptl;'~'" Sc.". Colon,. ... Catl6ory-wl.IIIO" 
Jl. 3. 1987. 

s. No. NAME OF SCHEME MIG LIG JANTA 

1. Rajoan Gardea 97 670 424 
2. Vita Puri 2,643 1,57. 2.424 
3. Avsntik. 2.169 
4. Amok Vihar 119 
S. Janak Puri 78 750 
6. Ram Pora 96 303 307 
7. Dilshad Garden 4,006 1,290 2.557 
8. Nand Naari 142 1.000 2,015 
9. Pitam Pura SS6 2,320 898 

10. Shalimar Baah 202 715 974 
11. Lawraace Road 461 
12. Trilot Puri 1.252 1,358 
13. llobni 369 1.776 1,506 
14. PalChim puri 1.080 1,315 
15. Priy. Danhoi Vihar 48 
16. S .... tri Park 232 
17. Maalrover Part 330 328 
18. Nirman Vihar 30 ~ 

19. Jlail Mill 795 
20. Safrabad 254 
21, Madipur 21' 
22. Ma,a puri 44 
~3. Qui pori 954 
24. Sarita Vihar 966 
25. Badarpur 786 
26. Dakabin puri 322 
21. Tiari 382 
28. IChirki 384 
29. eanceUtd and YacaDt lata aDder 

variOUI colonia 676 
30. LawraDGe Road (AlIocat_> 960 
31. K.alkaji (AlIooa") 304 

--- --- --
Total :- 9.101 15,234 20,41' --- --
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DIn.tllfaetloD AIDOIIllt t .. ' ........ t 
DoeIIlDeat.1')' Fli. Muen 

6478. SHRI RANJITSINGH 
GAEKWAD : Will tbe Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a) whether there is a growing dissatiara-
ction amonllt tho independent documentary 
11m maken; 

(b) if so, the loan facilitiea provided to 
the independent film makers by tbe 
National Film Development Corporation 
and tbe criteria to finallce tbe documentaries 
by N.F.D.C. ; 

(c) the realons for dislat'sraction 
amongst tbe documontary makers ; and 

(d) tbe steps proposed to oneoura,. 
tbese producers '1 

THE MINISTER OF STATE OF TqB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRf A.K. PANJA) : 
(a) N!>, Sir. Tbe Gover,~ment is not aware 
of any lucb alleged dillatisfaction. 

(b) to (d) Do not arise. It ma, bow-
ever. be mentioned that the Natioaa) Film 
Development CorporatioD, a public sector 
undortakiol under the MiDistry of Informa .. 
tion and Broadcasting, gives financial 
aSlistance for production of documeotary 
films whicb are sponscred by tbe Films 
Division or any other Government Depart-
mont/Ora_Dilation or a Public Sector 
UDdertaklng. Loanl are granted upto 70% 
of tbe total bodgetted COlt limited to Rs. 
1.50 lakbs, Films Division also assilns 
production of some of its documentary films 
to ind~pendent producers on contract basis. 
In addition, Film, Divili~n purcbases 
dQCumentarJ film made b, independent 
producers/aaenciel on tbair own. Films 
made by voluntar, 'Iocial and other 
ora_oisations tbrough independent producerl 
are alao accepted by tbe Films Diyision as 
donatioo from such organisatioDs for ~leale 
darOUlh lt1 circuitl. 

Loll to ,...... Gol4 Mlaes 

6479. SHR.I KAMAL CHAUDHRY: 
WUI the Minister of STEEL AND MINES 
be pleased to Itate : 

(a> tbe losl suffered by tbe InditD 
Gold Mines 1 imited during tbe last tbree 
,ears, ,ear.wile ; 

Cb) wbetber tbe Indian Gold MinIs 
Limited is stiD runoina at a Joss • and , 

Cc) if 80, tbe Iteps takeo to cbeck tbe 
losl? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA). 
(a> to (c) The 10lsel suffered by Bbara; 
Gold Mines Ltd. (BGML) durinl tbe I .. t 
three yean are as followl : 

1913-84 
1984 85 
1985-86 

(Ra. in laths) 
569 

1200 
419* 

(* After adjustment of subsidy of Rs. 
1320 lakhs) 

The CompaDY continuo. to incur 10IIeI. 
AmoD. tbe Itepa taken to cbeck the Josses 
are : 

1. Stoppago of recruitmcnt and ban 
creation of new Polts accpl in 
uoavoidable Circum~taDces. 

2. CUttiDI down or production from 
uoeconomic zones. 

3. Divlnification of operatioDi. 

(Trun ~/lIllonJ 

HIaIIer POI" ia G.O.I. p .... 

6;so. SHRIMATI VIDYAWATI 
CHATURVEDI: Will the Minister of 
URBAN DEVELOPMENT be pleaMd to 
ltate : 

(a) wbetblr orden ba,e been issued." 
all ~e Gonmment P..... tbat perlOn. 
workq there canDot apply'f. Iaiaber POSts' 
ID u, GIber deputlDtat/MiDIatrJ i IDd 
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(b) if 10, tbe bal. OD wblcb tboac 
onItn hive bleD iliuM , 

THB MINISTBR OF STATS tN THE 
MlNISTR Y OF URBAN DEVELOPMENT 
(IHltI DALBlll SINGH) ; (a) and (b) The 
"'ormation il beiDI collected fr9m tbe 
Ooftmmeat of India Prelles and will be 

laid OD the Table of tbe HOGle. 

(...".] 

J--=e ~. for Bee4I Worters 

6481. 5HRI A. c. SHANMUC;~Jd: 
Will the Mini.ter of LABOUR. b~ pl"a~ .... : 

(ta) -botlaer aoy inlurance scbeme has 
... formulated for tbe Beedi "orten who 
... frotJl disealel like tubJreulQSi., canocer 

-i 
(b) if 10, whether tbey would be liven 

__ aatt COIJlPOllUtiOD after death ; 

(c) if 10. the detaill tbereof ; and 

ms MINISTEB. Of STATE OF THB 
It-lISTR Y OF LABOUIl (SHRI P. A. 

IAMGMA): (a) No, Sir. However. 
~ for medical bcDefit of beedi workers 
aad dIeir famil, IDCIDbIn have belD 

, .. alated, iDler-alia, for 

1. aeim ......... t 01 ••• 1 aoat' of 
trcattMDt of caDCU • 

2. ........ 01 bedl in T. B. ....... ; 

(b) to (4) Doel DOC ari ... 

6412. SURI NITYANANDA MISIIIlA:1 
Will tbe MiDister of AGRICULTURe be 
pleated to Itate : 

(8) tbe taraets lixed for diltribptioD of 
land lite. to Scbeduled Calt. and Scbedulod 
Tribes in differeDt States durio. tbe Jut two 
yearl i and 

(b) tho taraets achieved in OriN. dQrinj 
tbe above period ? 

THB MINISTER OF STATE IN THB 
DEPARTMBNT OF AGRICULTURB 
AND COOPERATION IN THE MI"ISTIl~ 
OF AGRICULTURE (SHRI YOOENDRA 
MAKW ANA): (a) aDd (b) Overall anDual 
taqets for diltribution of ceilio, earpllll 
land are 6sed b, CeDtral GO¥efDlJileDt in 
CODIultatioD with tbe concerned State 
Governmeotl aDd tbe Planoin. CoIDID.iOD. 
AltboUlb DO "eparate tar.etl iD rolatioa to 
to Scbeduled c.ltea/Scheduled Tribel bave 
beeo stipulated by &he Ceptnl Go.vet'NJIDt, 
tome State Govemmeau 181)' b, laiaa'" 
tarlets 00 dleir OWD. Howev.r J aoconlinl 
10 tbe Central GoveJDm.at 1U1dolio.. while 
d.iltributiaa ceil.. .rph. I ... d. priori" 
,"odld be ai.en to tbe land'" apiculttnl 
worken, particular), tbose bclonaiDa to . . 
,GblduJcd ea_ apd Sclacdulcd l'dbca. 

Tbe GO,. ... Di of Oriaa baN r.POtted 
dial tIae PI'OIR'II ia die .. t .. 01 cIiIari-
butiOD of ceilioa .urpl. IIDClIDd ...... 
Ii. .to mcmblt. ef Scbect... g,. 
ScIIIdIIld Yd •• dariaI lII4-U .... _. " ... .,_u, ..... :. 
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D .. trIMI .... of .... .., ....... : 

(a) total ceiliDI lurplUi land diltributed 
• f , • 

(in acrel) 

(b) total Dumber of famme. to wbom 
.urplu. laad wa. diltributed. 

(c) Dumber of Scheduled Caste families 
'* - _... .. ..... ..-

i neluded in (b) above. 

(d) Dumber of Scbedulcd Tribe families 
iacluded in (b) above. 

te) total Dumber of families provided 
witb bOUle-,ilea. 

(I) Damber 01 Scbeduled Calte I.mili •• 
iocluded ia Co) above. 

(I) number of Scbeduled Tribe famili .. 
included io (0) above. 

[1'''''''''0''1 
State p.,.. Ia tile CountrJ 

M83. SHRl JAGDISH AWASTBI: 
Will tbe Mioilter of AGRICULTURE be 
pleued to state : 

(a) the names of tbe States wbere tbe 
Stall Parma CorpolatioD of India Limited 
"VI their farm. tbe locations of these 
farm. and tbe area covered by each of 
tbem. 

(It) tbe cateaoriea of tbe employees 
appoiDted tbat beadquarters in Delbi and 
at other farm. indi~!ltiol tbe number of 
.. pJo,eel accordiDI to tblir pa, ICII .. ; 

(0) tbe delaOI 01 crop' ... ~" 
poW •• , .. fum t 

1984-85 1915-86 --
'595 8609 

9887 9343 

3918 3332 

3122 3141 

44608 7t81S 

12557 191'. 

12263 24992 

(d) whetber the .. id corporation 
certifies tbe seeds of treea/cropi and plaots 
Irown at private farm. ; and 

(e) if 10, tbe ruIeI aDd criterioD followed 
iD thi. reprd 'I 

THB MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THB MINISTRY 
OF AGIUCULTURE (SHRI YOOENDRA 
MAK WANA) : (.) to (c) Tbe informatioD 
called for the puts (al, (b) and (c) of tbe 
que •• ion i. liveD in the I'atements I. II IDd 
01 liven below. 

Cd) No, Sir. 

(. Doll DOl arlee, 
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Stat __ t·1 

S'a'~nt S"".,,,, 1M Namel n/ the Statel and LoClltlons 0/ ,,,. Farm, wi,,, Are. Co",d 
by 'him ., Mtlnagtd by S'Dle Fa,,,,, Corporetlo" of 1,,111. Lim' •• 

Name of tbe 
State 

Raj •• than 

Rajastban 

R.ajasthan 

Haryana 

Punjab 

Kamatata 

Tami10adu 

Assam 

- do iii 

Mizoram 

Iteral. 

Vt tar Pradesh 

\J ttar Pradesh 

Name of the 
Farm. 

Central State Farm, 
SUlatgarh. 

Central Statf" Farm, 
Sardarlarh. 

Central State Farm, 
Jetsar 

Central State Farm, 
Hissar 

Central State Farm, 
Ladhowal 

Central State Farm. 
Raicbur 

Central State Farm, 
Cbengam 

Central Stat, Farm, 
Kokilabari 

Barpeta 

Central State Farm. 
Mizoram 

Central Stat. Farm, 
Canoanore 

Central State Farm, 
R.ebareli 

Centra! State Pttm. 
Babraicb 

LocatioD 

District 
Sriaanlanagar. 

Di.trict 
Srillnlalla.ar. 

District 
Sri.anpnalar. 

District HiSl8r 

District 
Ludbi,na 

District 
Raicbur 

District 
North/Areot 

Di.tricc 
Balpet. 

• do· 

District 
Cac:bar 

District 
CUDaoore 

Diltrict 
RaebareU 

Diltrict 
Babraicb 

Area (io 
Beet. 

6,297 

4,595 

5.393 

2.115 

1,163 

2,960 

3,604 

."86 

100 

'23 

3.060 

191 

',121 



ih w. It',,, "'"",t CHAlTaA 25, 1909 (5,fK.4) 

StatemeDt.11 

St",.",.", Showln, th, Ca'.,orle, 0/ the Employee, with their Nllmbe, ~orkl"6 

In Ihe S,al. Far".. Corporal Ion of r,.dia Llmlled In LJelhl and at other ParmI 

Place Catclorv Pay Icale 

SPCI HBADQUARTBR.S I Rs. 2000·2250 
Rs. 1800·2000 
Rs. J 500-1800 
Rs. 1300·1700 
Rs. 1200-1600 
RI. 1100.1600 
RI. 700-1300 

II Rs. 650·1200 
RI. 550 .. 900 
Rs. 500-900 

III Rs. 425-800 
Rs. 4!5·700 
Rs. 425-600 
RI. 380·560 
Rs. 330·560 
RI. 260·400 
Rs. 260·350 
RI. 320·400 

IV Rs. 200·250 
RI. 196-232 

Central State Parm (Suratlarh) 
(lncludiol Land D.velopment Unit) 

I RI. 2000·2250 
Rs. 1300 1700 
RI. 1100·1600 
ks. 700·1300 

II RI. 650·1200 
Rs. 550·900 

III Rs. 550-750 
Rs. 470·7,0 
RI. 455·700 
RI. 425·800 
Ra. 42'·100 
RI. 4lS·600 

Number of 
employoes. 

J 
1 
1 
3 
1 
8 
6 

S 
11 
9 

16 
S 
1 
2 

32 
13 
2 
1 

8 
IS 

1 
1 

10 
4 

, 
7 

1 
1 
4 
2 

24 
~ 
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Place Pay ICale 

CSF SURATGARH DI RI. 380-560 
(lncludiDI LaDd Development Ra. 330·560 
UDit) R.I. 330-480 

Rs. 320-400 
RI. 260·400 
Ra. 260-350 

IV RI. 200-250 
RI. 200·240 
Rs. 196-232 

CSF SARDARGARH 1 RI. 1500-1800 
Rs. 1100·1600 
RI. 700·1300 

II Rs. 650-1200 
R •• SSO-goo 
Ill. 500-900 

III RI. 5S0-750 
al. 425·700 
RI. 425·600 
al. 380·560 
RI. 330·560 
Rs. 330-410 
Rs. 320 .. 400 
Rs. 160·400 

IV R.s. 200-250 
Rs. 200·240 
RI. 196-232 

CSF JBTSAR I RI. 1500-1800 
RI. 1100.1600 
as. 700-1300 

II RI. 650·1200 
RI. 550·go0 

ID al. 550-750 
RI. 455-700 
RI. 425·800 
RI. 425-100 
RI. 425·~ 
RI. 310-$60 
RI. 330-560 
RI. 260-400 
RI. 260·350 

IV RI. 200-250 .... lK·232 

.", .. ..." Iff 

Number of 
employ .. 

40 
23 

2 
29 
38 
40 

4 , 
142 

1 
3 
3 

6 
J 
1 

1 
26 

3 
19 
8 
1 

IS 
13 

4 
1 

92 

1 
4 
4 

4 
2 

1 
1 
1 

20 
4 

20 
7 

36 
11 

4 
33 
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Place CatelOl'Y Pa,lclle 

CSF HISSAR I Rs. 1500-1800 
RI. UOO·I600 
RI. 700·1300 

II Rs. 650-1200 
RI. SSO-goo 

III RI. 425-800 
Rs. 425-600 
RI. 380-560 
Rs. 330-S6O 
RI. 320-400 
Rs. 260-400 
RI. 260-350 

IV RI. 200·250 
fl Rs. 196-232 

CSF LADHOWAL I Rs. 1800·2000 
(PUNJAB) Rs. 1100-1600 

Rs. 700-1300 

II RI. 650-1200 
R.I. S50·900 

III RI. 455.700 
RI. 425·800 
RI. 425-100 
RI. 425-600 
RI. 380·S6O 
RI. 330-560 
Rs. 330-480 
R.I. 320·400 
Rs. 260-400 
RI. 260-3S0 

IV RI. 200·250 
RI. 196-232 

eSF CHBNGAM I RI. 1500-1800 
(TAMIL NADU) Rs. 1100-1600 

R.s. 700-130) 

II Rs. 650-1200 
a.1. 550-900 

III Rs. 550·750 
R.I. 455·700 
RI. 425·700 
RI. 380-560 
Rs. 330-560 
RI. 320·400 
RI. 260-400 
RI. 260·3'0 

Number of 
employ .. 

1 
3 
2 

6 
3 

I' 2 
10 
10 
21 
25 
5 

1 
10 

1 
2 
1 

5 
2 

1 
2 

10 
2 

11 
5 
1 

14 
15 
10 

1 
13 

1 
3 
1 

2 
1 

1 
1 

13 
8 
5 

15 
J5 • 
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Cateaor, Pa, lCIIe 

IV Ra. 200·250 
al. 196·232 

CSP BAHRAICB I RI. 1500·1800 
(UTTAR PllADBSH) RI. 1100·1600 

RI. 700·1300 

II Rs. 6'0-1200 
RI. 550·900 

ID RI. 550.150 
RI. 470-750 
RI. 45S.700 
RI. 425·700 
Ra. 42S.6OO 
Rs. 380·560 
RI. 330·560 
RI. 320·400 
RI. 260·400 
Rs. 260·350 

IV R.I. 200·250 
RI 200·240 
Ill. 196·232 

elP ARALAM (ICBRALA) I RI. 2000·2250 
(CANNANOIlB) al. 1100·1600 

RI. '00·1300 

II Rs. 650-1200 
RI. 550·900 
Ils. 500·900 

81 RJ. 550·'50 
RI. 425·700 
Ra. 425·600 
Rs, 310·560 
Ra. 330-SbO 
al. 320-400 
Ill. 260·400 
Ra. 26O·3S0 

IV Ita. 200·250 
RI. 196-232 

CSP KOltILABARI (ASSAM) I al. 1800·2000 
(INCLUDING BARPBTA) RI. 1100-1600 

U al. 650·1200 
Ita. 550-900 ... 500·900 

Number of 
emplopell 

1 
16 

1 
I 
1 

4 
3 

2 
2 

2 
15 
2 

18 
9 

13 
16 
9 

3 
I 

10 

1 
1 
2 

5 
3 
1 

1 
14 
1 , , 
6 

3_ 
a 
S 

12 

1 
2 

1 
3 
I 
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Cateao.., Pa, seal. NlImber of 
employ .. 

III RI. 455·700 1 
Rat 425-700 , 
al. 425·600 1 
RI. 380·560 4 
KI. 330·560 C6 
RI. 320·400 15 
Rs. 260-400 (; 
as. 260-350 8 

IV RI. 200·250 1 
Rs. 196·232 3 

CSF BAICHUIl (KARNATAKA) I Ill. 1500·1800 I 
Ra. 1300-1700 1 
Rs. 1100- .600 2 
Rs. VOO-1300 2 

II Rs. 650·1200 2 
RI. 550·900 3 
Ra. 500-900 J 

III B.I. 425-700 14 
Rt. 425-600 1 
RI. 380-560 9 
Rs. 330-560 5 
al. 330-480 11 
Ill. 320-400 31 
Ill. 260-400 17 
Ill. 260·350 10 

IV RI. 196-232 10 
CSF RAB BARELI I al. 1100-1600 1 
UITAa PRADESH 

11 RI. 650-1200 2 
111 a .. 425-700 I 

Rs. 380-560 1 
Ill. 333-5~ 1 
Ill. 320-400 2 
R .. 260·400 4 

IV Ra. 200-230 1 al. 196-232 II 

CSP MIZORAM 1 Ill. 1500-1800 I Ra. 700-1300 1 
II Rs. 500-900 1 

III Rt. 425-800 I Ill. 425-700 , 
RI. 425-600 1 al. 380-560 2 RI 330-560 4 R.I. )20-400 , ... 260·400 , ... __ 350 • IV Its. 196 .. 232 II 
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8tat __ t·11I 

SIll'''''' Showln, the Delal,. 0/ Crops lind Plonts Grown ot Ftlrl'll8 o[ ,IN Sltlle 
FtIfIIIs Corporation o/l1lditl Limited 

Name of tbe Farm 

CeDtral State Farm 
Surataarb 

Central State Farm 
Sardaraarb 

Central State Farm 
Jetlar 

Central State Farm 
lliuar 

Central State Farm 
Ladbo".1 

c.tral State Farm 
Ballraicb 

Detail, of Crops 

EIIa"f 
Paddy, Cotton, MOOD., 
Urd 

Rabl 
Wheat, Gram MUltard 

Darlf 
Paddy, CottOD, MOODI 
Urd 

Ra'" 
Wheat, Gram, MUltard 

Darif 
CottoD. MooJll, G. Nut 

·Wheat Gram Bajra 
MUltard. 

Rabl· 

Kbarlf 
CottOD, MOODI, Urd 

Rabt 
Wheat, Gram, Mustard, 
Toria 

Kharlf 
Paddy J Maize 

RaM 
Wbeat Barle1, Potato 

Ella..., 
Paddy, SOy_beOD Su,-reane 

.... 
Wheat. LeatH 

Detail. of PlaD,. 

Citru., Guava, Ber 

Anar, Lime. Malta, aDd 
Mosomi. 

Citrus. Guava, Ber, 
Grapes, Pomearanate, 
Malta aDd MOIODIi. 

MaDlo. Citrus, Guv •• 
Ber, Grapa, Pomeara-
nate, Misc. Crops. 

MaolO, Citrus.. Guava, 
Ber. Gra.,.. 

MaDlo, Citra., Guava, 
Ber, Gr_pe.. BaDaD .. 
Ulcbi, Papa,. . 



Name of tbe Farm 

Central State Farm 
CbcD.am 

Central State Farm 
Mizoram 

Central State Farm 
Cannanor. 

Central State Farm 
Ilaebareli 

Ceotra' State Farm 
Kotilabari 

(IDCludiol B~rpeta) 

Central State Farm 
ltaicbuf 

CHAITRA 25, 1909 (SAXA) 

Detaill of Crops 

Khartf 
G. Nut, Jowar, Maize 
CottOD. 

RabS 
Tomato, Dajra 

Darlf 
Paddy. 

Raba 
Paddy. 

Pla.tatioD Cro,. 
Coconut, Cashewnut, Rubber, 
Paper, Cacao Arecaout, 
Tapioca, Til 

Darl' 
Paddy. 

R.bl 
Wheat. 

Itbarlf 
Padd" Soyabeeo, Fodder 

crop. 

Rabt 
Wheat, Mustard, 
Fodder Crop. 

Dulf 
Cotton, Sunflower, Jute. 

RabI 
Wbtlt. 1uDfIowIr, Jo"ar. 

Details of Plantl 

Mango, Guava, Ber, 
Grapes, Banana, 
Casbewnut. COCODut. 
Sapot •• 

Coconut, CalhewDut, 
Mango, Coffee, 
Orange, A •• am Lemon 
and Litchi. 

MaD 10, Citrus, Guava 
Banana, Cashewnut, 
Coconut, Arecanut, 
Spota, Rubber, Paper, 
Cacao, Coffee, Lime, 
Jack. 

MaDlo, Ci truI, Guava 
Ber. 

MaDlo, Cltrul, Guava 
Banana, Casbewnut. 

Mango, Citrus, Guava 
Ber, Banana, Coco-
nut Spota, Papaya. 
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R .... tratloa of Liad/PIet .. Dellal 

6484. SRRI PRAK.ASH CHANDRA: 
Will tbe Mioister of URBAN DBVELOp. 
MBNT be pleased to state: 

(a) whether U DioD Government ° pro-
pose to open reaisteration of land 10 the 
UnioD Territor" of Delbi for land/~lot 
bolders, havinl land/plot in reaularlsed 
colonies instead of transfer 00 power of 
aUoraey buis ; 

(b) if 10, tbe time by wbich a decision 
would be takeo io tbis roaard ; and 

(c) whetber UDion GovernmeDt propose 
to issue neccl .. r, instructions 10 MeL'! and 
DDA to approve bouse-plaos of rasldents 
reaulari~ed colooies ? 

mE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (8) an~ (b) 
Laod in tbe UnioD Tenitory of Deihl can 
be transfened/reaiatered under the process 
of law with tbe approval of competcot 
autborities. However, the Delhi", Land 
(Restriotions on Transfer) Act. 197. pro-
bibi tl traosfeJ I reli'tra tion of Notified. .I~nd 
under Section 6 of tbe Land ACqUllltlOO 
Act 1194. , 

(c) The Miniltry of Urban Developmeot 
"d pnblic notice dated 2.1.1986 bas 

VI e - "b . to allowed additions/alterations ID t e eX1S ~& 
bu·ldiol8 CODstructed prior to 16.2.1977 In 
~ of commercial boUdinBS .Ro.d 30:6.1977 
. _.. of residential bUildings ID tbe 10 ~ • 
unauthorised regul.riled colooles. 

Admlalltratl,. AatborllJ f. N.e.R. 

6485. DR. G.S. RAlBANS: Will the 
MiDister of URBAN DBVELOPMENT be 
pleased to stat. : 

<I) whetber Union Government ba. 
formulatod any scheme for development of 
tb. .atelUte tOWDS arouod Delhi included 
in tbe National Capital Region and for 
providinl adequate facilities like Water and 
electricity t J them ; 

(b) if so, tbe details thliereof : 

(c) wb~tber any administrative aUtbority 
consilting of representatives of the Central 
Government and State Governments con-
cerned hal been !let up for tbe purpoae ; 
and 

(d) if la, the composition thereof and 
itl main fonctionl and progresl achieved so 
far! 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVBLOPMENT 
(SHRI DALBIR SINGH): (a) and (b) Yel 
Sir. The NCR Planning Board formuJared 
aD Interim Development Plant 2001, for 
the barmonised develcpmcnt of the National 
Capital Region, which bas idcDt!t1ed 8 
towns/complexes for priority devclopml!Qt in 
tbe region. Tbe to\\lnsjcomplexei arc 
Meerut, Rapur, Bulandshahr-Khurja, 
Panipat. Rohtak. Palwal, Rewarl.Bbiwadi. 
Db.rubera 2nd AJwar. Tbe development 
proposals include inter-alia provision/ 
upgradation of infrastru;tural fnClllties.· The 
IDP contains a package of policy mealures 
in rapeel of Delhi, DMA towns aDd the 
rest of tbe rOlion, for achieving the NCR 
objective. 

(c) and (d) Tbe Statutory NCR PJdDUlDg 
Board was conltltuted on 28th Marcb. 1985. 
Tbe composition and functloos of tbe Bo~ud 
are indicated in the Statement given below. 
The Board bas preparC'd of Interim Deve-
lopment Plan. The draft Region 1 Plan is 
uoder preparation and is expecred to be 
read, b, mid-1987. Tbe preparation at 'he 
draft Plan involvel a number of Surveys and 
Studies which are in progress. StUdy 
Groups on different a.pects ba ve been 
conltitutcd. 8U"eY8 and Studies have bl:en 
commiaioDed lor collection of bUic data 

.... inputs for tile draft "GOal 'lao. 
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ClImpolilion of the Nat/DI'III Capltlll R.g." Pian"',,, BfHlrd 

I. Union MiDister for Urban Development 

:!. Chief Minister of Haryaoa 

Chairman Member 

3. Ch;ef Minister of Rajastban 

4. Chicf Minister of Uttar Pradesb 

5. Lt Governor, U.T. of Delhi 

6 St'cr .:tary. Ministry of Urban Development 

7. Secretary, Department of Expanditure, Ministry of Finencc 

8 Member (Urban Development), Planning Commi.sion 

9. Chid Planner, lown & Country PlaoniDIOrpnisatioD 

10. Union Minister of State for R.ailways 

1. UOlI. n MlDi~ter for Industry 

~ 2. lJmon Minister of State for Surface Traosport 

13. Chic:f EAccutive Councillorr Delhi Metropolitan Council 

14. Chief Se~retary, Delbi Adminiatration 

15. oM lDlb=er of State in cbarge of Urban Department. GovernmODt of 
Uttar Pradesh 

16 S.!cjetary, Hou-;ing and Urban Development Department. Government 
of Uttar Peace h 

17. ChIef St ;retary, Govcrnml"nt of HaryaDa 

lb. MlOl~tcr for Town &, Country Plaonina. Government of aaryana 

,~. lVl.~ ~ter for Urtan Development, Government of Rajastban 

20. Chi\!f S~creta) y, Government of Rajasthan 

21. ~h.moer·Sc;:cr .. tar/, NCR Pianoing Board. 

Co-Opted Members 

1. Chief Minister of Madh,a Pradeab 

2. Secretary, Mini.try of Iadultries, New Delhi. 

3. Chairman, Railway Board, New Delbi 

4. ~ecretarY, Mloistry of Surface Transport, New Delbi. 

s. Advisor (HUD), PIIDDina CommillioD. Now Dtlbi 
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FlIlICtio'" of 1M Natlon'" e",tt'" ~ID. 
Plannl", BOtJrd 

I. To prepare the Reaional Plan and the 
FUDctiooal Plans ; 

2. To artaOle for the preparation of sub-
regional plans and project plaos byeacb 
of tbe participating States and tbo 
Union Territory ; 

3. To coordinate tbe enforcement and 
implelJentatioD of the Reaional PlaD, 
fUDctional planl, lub .. relional plans and 
project plans tbroup tbe participatinl 
Statca and tbe Union territor, ; 

4. To ensure proper and systematic pro-
.rammiDI by tbe participating States 
and tbe Union Territory in regard to 
project f.rmulation, determination of 
prioriti~s in the National Capital Relion 
or sub"re,ioDs and phasinl of develop-
ment or tbe National Capital RelioD in 
accordance witb stalC' indicated in tbe 
regional plan. 

S, To arranle for, and oversee. the financinl 
of selected development projects in the 
Nationa) Capita) &eaion tbroulh Central 
and State Plan funds and otber souren 
of revenue. 

I.creal Ia Number of Uaemplo,ecI 
PerIOItI 

6486. SHRI ~. MOHANDAS: Will 
tbe Mlni.ter of LABOUR be plc.aed to 
atate : 

Ca) whether tbe Blures of unemployed 
penon! have been increasiol durin, the past 
five years: and 

(b) if so, tbe rate of increase? 

THE MINISTER OF STATE Of THE 
MINISTRY OF LABOUR (SHRI P. A, 
SANG MA) : (a) and (b): InformatioD OD 
charles in unemployment durinl tbe put 
five years is Dot available. Available 
information relates to tbe level of unemploy-
ment at tbe be.inning of tbe Seventh Plan 
(Marcb, 1985), wbich was estimated at 9.10 
million for tbe ... poup 5 and above, 
GCGOrdiD, to tbe SevCDtIa Plan cJoeumeDt. 

[TralillatIDII] 

Allot.eat of Plots .. Roialal SeIIeaDe 

6487. S8RI SHANTI DBARIWAL: 
Will the Minister or URBAN DBVBLOP-
MENT be pleated to states : 

(a> whether it is a fact tbat DDA bad 
allotted MIG plot, of 32 Sq. Mts. by dra" 
onder tbe Rohini residential .cheme in 
1982 ; 

(b) whether the successful applicants of 
J 982 draw were liven the pOlleSiion of 
plot. by DDA in 1984 ; 

(c) wbether it IS a 'act tbat allot tees of 
MIG plots who bad been liven possession 
of plots by DDA On 30 July, J 984. have 
Dot been informed of tbe site plan 10 far: 
and 

(d) if so, the reasons therefor and the 
action beina t8ken in tbe matter? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR. SINGH) : (a> Yes, Sir. 

(b) Possession letten are i •• ued on 
receipt of full payment and requisite 
documents. 

(c) The site plan were published in 
June-July. 1985 were liven to individuals OD 
rtceipt of the requ Ilite documents. 

(d) Question does not arise. 

COIIIamptloa of FertlUzenl. K .... 

6488. SHR} V.S. VIJAYARAGHAVAN: 
Will tbe Minister of AGRICUTURB be 
ple.sed to state ; 

(a) wbether tbe percent.,e 01 con.ump-
lion of fertilizers has been increuiDI in 
Kerala dUriDg tbe palt five ,ear. ; 

(b) if 10. tbe detail. thereot • 
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(c) wbetber there it a likelihood or the 
conlumption of fertili20n loin. up in the 
Soatb a. a wbole in tbe comios ,ear. : 

(d) if 10, tbe estimate of the increase in 
tbis rea8rd ; and 

(e) whether any Dew fertilizer unit is 
loiDg to be set up in tbe Soutb in tbe near 
futule ? 

THB MINISTER OF STATE IN THE 
DBPAR1MENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
Of AGRICULTURE (SHRI YOGENDRA 
MAKWAN~): Ca) and (b) Yes, Sir. 
Except for tbe year 1984-85 when tbere was 
a shurt-fall, tbe consumption of fertilizera 
in Kerala bas been increasiol as can be 
seen from tbe following Table : 

Year Consumption of Percentage 
fefUliter nut· increase over 

rreDts previous year 
(N+P+K) 
(Lakb tonnes 

-- ------- ------

1982-83 1.08 13.7 

1983-84 1,29 19.4 

1984-85 1.28 (-) 0.8 

1985-86 1.41 10.2 

1986-87 (Eatt.) I.S7 11.3 

(c) aod (d) Yes, Sir. Tbe fertilizer 
consumption in tbe couuuy, includiol 
Soutbern States. is expected to go up COD-
siderably to achieve a national taraet of 
consumption level of 13.5 to 14.0 millioo 
tODDel of ftrtUner 'D'Utrients by the ond of 
7tb Plao. 

{e) tbe foUowiol ntw/c]lpansion pro-
ject. iD tbe Soutb are under implementatioD 
aDd are 'Scbeduled to be commiS6ioned 00 tbe 
._ io4iQtcd aaaiaat caGb of tbem; 

Name of the 
Project 

Expected date 
of Commission-

ing 

1. Tuticor;n (DAP Retro- July, 1987 
fitting Project) 

2. Kakinada DAP December, 1987 
Project 

3. Udyogamaodal Capro- July. J 988 
laclam! Amonium 
Sulpbate Project) 

4. Kakinada Nitrogenous January, 1990 
Fertiliser Project. 

T,a"slat,on 1 ) 

R.plyment or LoaD by Madhya Pradesh 
Dairy Development Project 

6489. SHRI MOHA.N LAL JHIKRAM: 
Will tbe Manister of AGRICULTURE be 
pleased to state: 

<a) whtther in February, 1986 Govern-
ment of M-idhya Pradesh bad approacbed 
Union Government for Irlnt of moratorium 
on loan repayment b) rhe Madbya Pradesh 
Dairy Development Project to the Indian 
Dairy Corporation for atleast four yean 
and also for waiver af inter~st for tbat 
period; and 

(b) if so, the action taken by Union 
Government thereon? 

lHE MINIS1ER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAl{ ""ANA) : (a) Yes, Sir. 

(b) Tbe State Governmef\t wal 
informed fbat no further liberahsallun was 
feasible and it shvuld bonour its Iu&raotec 
for repa)ment of loan and interest. 

lEngll.sll] 

ADDeDateDleDt of Natloaal Pntaraa .. 
in Hilldf aad EaaJlsh 

6490. SMRI K. PRAl)HANI: Will tl·e 
Minister of INfORMATION Al'D 
BROADCASTING be plcued to Ita" i 
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(a) whether DoordarsbaD has resumed 
anDouncement of National pro8l'ammes both 
in Hindi and English; and 

(b) ir so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINlSTRY OF !NFOMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) and (b) Yes Sir. The pattern and style 
of announcement in tlte National proaramme 
of Doordarshan is cbanged from time to 
time to bring in variety in presentation 
technique. 

UDempJOyed 10 tlae ('ouatI'J 

64'H. SHRI BHATTAM SRIRAMA-
MURTHY: Will the Minister of LABOUR 
be plcased to Itate : 

(a) th~ number of the unemployed 
persons on the live registers of Employment 
Exchanges at tbe end of 1980 and tbereafter 
upto date anDually ; 

(b) tbe backlog of unemployed perlons 
at each year end bow many entrants entered 
iato the labour market ,every year durinl 
tbe above period ; 

(c) tb: estimates of seasonal employ-
ment of under-employement durinl tho aid 
period annually ; and 

(d) tbe total Jabour force of five plus 
age group in 1985 1 

T~iEMINlSlLR OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a> Tbe numbc!r of job-
seekerl on tbe live relisters of Employment 
Excbaoles not all of wbom are necessarily 
uaemployc:d are as below :-

Year No. of personlon tbe Live 
Register of Employment 
Exchangel ai at tb. end of 
tbe ,ear In latha) 

1980 
1981 
1981 
1983 
1984 
,,)85 
AM 

162.00 
118.38 
197.53 
219.53 
135.47 
262.70 
301.31 

(t) AccordiDI to the Seventh Five Year 
PlaD document, for tbe ale ,roup S +, the 
backlog of unemplo,ment in March 1985 i.-
estimated at 9.2 millions and the not 
additionl to tbe labour force during the 
Plan period i.e 1985·1990 is tstimated ae 
39.38 minions. JnfermatioD is not available 
for each year. 

(c) The availabJe results of tbe various 
quinquennial surveYI OD employment-
unemployment conducted by the National 
Sample Survey Oraanisatiotl dUI in~ the 
period 1973-83, reveal that in the age sroup 
S +. about 4 to S% or the rural male 
and female population and 1 to ~% of 
urban male and female population c1a\sified 
as having lome work in Ii weak, do not find 
work on all tbe day. of week. and remain 
under-util iled. Annual informatIon is lot 
aVlilable. 

(d) Accordin& to the Seventh Five Year 
Plan document, the total labour force in the 
ale-group '-plus in March, 1985 in 3L5.40 
millions. 

Output of MlDerals 

6492. SHRI HUSSAIN DAl WAI : 
Will the Minister of STEEL AND MINES 
be pleased to Ita te : 

<a> the an:lual output of m ineral~ in 
tbe CouDtry ; 

(b) tbe per ,ear output avail.ble througb 
public aDd pri'fate sector, separately; and 

(c) the namel of main mioerah. which 
are available in bUle quaotlues / 

THB MINISTER OF STATE n, IHE 
DBPARTMENT OF MINtS l~ l ... .lE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAMDULARI SINHA): (a) 
aDd <b) Tbe information is liven ID ,he 
atatement given below. 

(c) The maio minerall produced in 
India in larlc quantiti .. aro : 

Coal and Lianite, Lim.stone Iron ore, 
Petroleum (crude), Copper or., Bauxite, 
Dolomite Lead It Zinc ore, &yp~umJ Qu~rtz 
& Silica, Manpn_ on,Pbosphatlc mlOela15, 
K..aoliD (Cbinaclay), Barytes. (';b[Omltc, 
.... oOlite aDd S&oatito. 
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6493. S8RI SANTOSB &UMAa 
SINGH: WUI tbe MiDilter of URBAN 
DBVELOPMBNT be pleased to ltate : 

(a) whither proper civic ameDities have 
Ii .. beeD provided b, Delbi Development 
Authorit, in an tbe urban vila.... of Delhi 
New Delbi includilil ZaIDrudpur : aDd 

(b) if 10, the cIetaiII iD abil ..... d Ind 
if DOt, the nalon. therefor ? 

THB MINISTER OF STATB IN THB 
MINISTRY OF URBAN DEVBLOPMBNT 
(SHRI DALBIR SINGH): <a) and (b) 
Tlaere are 106 Urban villa .. located in tbe 
territorial limits of the Municipal Corpora-
dOD of Delhi. 96 of tbem have Mea pro-
vided wltb civic amenities like roads, water 
Iupply, aew,rap, drains. community balli, 
etc. 

Teo of tbe urban villalel inclodinl tbe 
villue Zamroodpur have been declared 
Slum. lad their deyelopment is being 
carried out undcr tbe scbeme of Environ-
mental Improvement in Slum Areas'. 

.... __ tat .... A ..... t New p ...... 
p • ., 

6494. CH. RAM PRAICASH : 
SHRI K. PRADHANI : 
SHRIGURUDASKAMAT: 

Will the Mani.ter af AGRICULTURE 
ba pleuecl to atate : 

(a) whetber Govenament ha VI received 
repJ'IICDtatiool from trade organisations and 
uaociations alainlt the recent), anDounced 
aew &lbin. policy; 

(b) if 10, tbe detaiis tbereof, and 

(c) tbe action contempl. ted by Oovera-
mellt OD tbeM representationl , 

THB MINISTER OP STATB IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOP.ERA'l'ION IN THB MINISTRY 
O' AO&ICULTUaB (SHill 'YOOiNDRA 
MAI.WAN4): (a) Y .. , Iir. 

(b) The lollo"iDI maiD points have been 
railld-

(i) CbarteriDI policy lbould be "iI-
cootinued. 

(ii) Joint veDture in deep sea fisbiDl 
sbould Dot be tbrown open to 
MRTP/FERA companies as it does 
not involve any transfer of 
tecbDOloay • 

(iii) Import of deep sea Babin a vessell 
sbould not be practised and 
indileooul construction should be 
encouraled. 

(iv) Tbe pari-passu condi~ion sbould 
Dot be rclued from 1; 1 to 2: 1. 

(v) Proper bertbiog faci1ities for tbe 
proposed 500 deep sea fiabinl 
vessels to be introduced by 1990 
should be created. 

(c) The relevant points were tateo ioto 
consideration and the concerned agencies 
including tbe fisbing industry were conlulted 
before finalising the new policy. The 
qUCltion of taking furtber action will arise 
only after tbe implementation of tbe poliel 
bas beeD watched for some time. 

TraiaIIIg of Eqi..,. ... TedIIIldut of 
V ..... pataam Steel Plat .. 

Soriet Va .. 

(49's. SHRI E. AYYAPPU REDDY: 
Will tbe Minister or STEEL AND MINES 
be pleased to state : 

(a) tbt numter of eo&ineers, Tecbnicians 
in Visakbapatoam Stecl Plan t proposed to 
bI trained in tbe Soviet Union ; 

(b) the number 01 EOlineers aod 
tccboiciaos in all tbe ateel pluta in the 
couotry wbo have undergone traioiDa in 
U.S.S.R. : aDd 

(c) whether there aro proposals to ,et 
•• iDlerI aDd tec:bDiciaaa of our steel of an 11 
trIiaItI ill Japao aad Sou ... &Or,. also 1 
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THB MINISTER. OF STEEL AND 
MINES (SHRI K. C. PANT): (a) 264 
Engineers and 120 Technicians of Visakha-
patnam Steel Project are to be trained in 
USSR. 

(b) 15'0 Engineers and 671 Technicians 
have been trained /undergoing traininl in 
USSR. 

(c) Tbere is no decision to train 
Engineers and Tecbnicians of Steel Plants in 
Japan acd South Korea. 

[Tra",/allo i J 

AsslstaDce Provided b, NODB to St.tes 

6496, SHRI MAHENDRA SINGH: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the assistance provided by National 
Dalr~' Development Bo_rd to the States 
during the last three )ears, State-wite ; and 

(b) the nature and objectives for which 
the assistance was provided ? 

THE MINJ~TER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) ND1)B provided 
financial assistance to various Oil seeds 
Growers Cooperative Federations, al IboWD 
below:-

(April-March) 
Funds Released (Rs. in 

laths) Comulative 

State 1 ~84 .. 85 1985·86 1986-87 
FederatioDs 

Gujarat 3907 

Madhya Pradesh 867 
Tamjl Nadu 124 

Andhra Pradesh 283 
Orissa 339 
Maharasbtra 117 

Karoataka 27 

4632 

1633 

530 

451 
629 
317 
107 

(upto 
December 
1986 only 

4821 

1994 

606 

696 
652 
409 

270 

In addition to this, NDDB also provided 
funds on sbort term Joan for procurement 
of oilseed. on a season to season basis to 
the exteDt of Rs. 5821 lakhs during 1984.85 
Rs 6601 lakhs duriog 1985·86 and Rs. S4d4 
lakhs during 1986·87 (Upto December, 
1986). NDDB also offers turnkey, con-
sultancy, training and technical services in 
areas like milk and edible oils. 

(b) Tbe objective of assistance provided 
by NDDB (financial, tecbnical turntey· and 
consultancy) is to help create "ADand 
Pattern" Cooperatives owned and controlled 
by tbe producers wbich belp them obtain 
best values for their agricultural produce. 
(sucb as oilseeds and milk) by linkinl them 
with the market. 

(E.nglt .. hj 

Pilot Project for Child Labour iD Matcb 
aDd Fire·\\'orks IDdostry la 

Si~.kasl (Tamil Nadu) 

6497. SHRI N. DENIS : Wi)) tbe 
Mmister of LABOUR b~ pleased to state: 

(a) whether Union Government hive 
consider a request from Tamil Nadu 
Governmrnt for additio.pal allocatio~ of 
Rs. on;: crore for· pilot pf('\ject for tbe 
WelfiJre of child labour in match and fire-
works industry in Sivakasi ; 

(b) if so, wbether the Committee 
appointed to look into thi' problem has 
undertaken tbe proposed survey for 
suggesting various measure" to be adopted 
by the State Government for poverty 
alleviation in tbe relioD ; and 

(c) if so, tbe result. thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI,P. A. 
SANGMA) : (a) The State Government of 
Tamil Nadu had sent a request for 
additional funds of Rs. on-:" crore for 
implementing vatious poverty ame'ioratiOD 
scbemes like IRDP/NREP/RLEGP etc. to 
benefit cbild labour families. The Sivakai 
Child Lal10ur Project, however, db. dOt 
CL \ if81C prc\'idir i 81)' fUllds iD addittc1D~ to 



tbe fonds provided under these on-Ioinl 
schemes. Tbe Tamil Nadu GOVI. has been 
informed accordingly. 

(b) No Committee bas been appointed 
by the Central Government to undertake a 
survey for sUlgesting various mealures 10 be 
adopted by tbe State Goverment for poverty 
alleviation in tbe relioD. 

t c) Does Dot arise. 

ReglstratloD of New.paper. 

6498. CHI RAHIM KHAN: w,n the 

tdinisttr of INFORMATION AND 
BRO.t\DCATING be pleased to state: 

(a) \\-bether a number of appitcations 
seeking resistratioD of small newspapers are 
pending in tbe Office of Registrar of News-
papen for India; 

(b) if 10, the details of such applications, 
year-wise aod State-wise; and 

(c) the reaSODS for delay in giving 
rellstratioD 'I 

THE MINISTER OF STATE OF THE 
M1NI~TL{Y OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) and (b) The details of applications 
pending witb Re&istrar of Newspapers for 
India is given ;0 abe statement given below. 

(c) The main reason sor tbe deJay in 
such cases is tbe nOD-submission of docu-
mcnt~ and cOl'rpktion of necessary formal,-
ties under tbe Prell and RegisteratioD of 

Boob Act 1867 b, tho publlsherl. 

St.temeat 

SI. No. State/Union Registered PendiDI 
Territory 

1. Andbra Pradesh 64 55 

2. Assam 11 6 

3. Bihar 48 8 

4. Oujarat 

S. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. ~adbya Pradesh 

11. ~1aharasbtra 

12. Manipur 

13. Megbalaya 

14. Mizoram 

15. Nagaland 

16 Oria.a 

17. Punjab 

) 8. Rajdstban 

19. Sikkim 

20. Tamil Nadu 

21. lrlPura 

12. Uttar Prade!b 

23. West Bengal 

24. Cbandigarh 

25. Delhi 

26. Goa 

27. ADdaman & N Lcobar 

28. Dadra, Nalar t Havlli 

29. PO:1dicberry 

-- -- - ........ _..___.._ 

TOTAL 

18 

26 

2 

17 

93 

56 

R7 

97 

1 

3 

19 

35 

83 

1 

17 

147 

52 

9 

181 

2 

2 

1132 

8 

19 

10 

8 

76 

98 
135 

118 

7 

S 

12 

6 

23 

39 

35 

1 

8S 

2 

152 

192 

9 

84 

4 

4 

-, 
1108 -----------------
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6499. SHRI KUNWAR RAM: \\'ill tbe 
Minister of JNFORMA T JON AND 
BROADCASTING be pleasC'd to stat. : 

(a) tbe places where 10 K W Door-
darsban relay centres are under construction 
in Bibar ; 

(b) tbe atage a(wb:ch tbe construction 
work of 100 watt relay centres stands at 
present; 

(c) tbe time by which these centres wiJl 
be completed; and 

(d) tbe percentage of population in 
Bihar likely to ber,efit O~ their com::,letion ? 

THE MINIS1ER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) Establisbment of a biah power (10 K \V) 
TV tranlmitters each at Katihar and 
Daltoolanj in Bihar is included in tbe 
Seventh Plan of Doordarshan. 

(b) Orders for tra(j~milters and associated 
auxiliary eq ~jpmeDt have been placed. 

(c) Completion and commi'isioning of 
tbe transmitters is d~pendcnt uoon toe 
supply position ot equipment and anoual 
allocation of Plan reiources. 

(d) OD compjetioD of scbemci included 
in the Seventb Plan of Doorcar lban. TV 
service is expect'!d to be available to about 
91.3% popuiatlcn of .8mar. 

Sdlemn Uuoder IRDP 

6500. SHRI MULLAPPALLY R.AMA-
CRANDR.;N : Will tbe Minilter of 
AGRICULTURE be pleased to state: 

(a) tbe activities. other than aaricultural 
development wb;cb are promoted under the 
Int·-grated Rural Dev,lopmlat Proarammea ; 
lOw 

(b) tbe details of achievements mlde III 
theae projects in the State of Kerala durio. 
1986 'I 

THE MINISTER OF STATE IN THB 
DEPAR1MENT OF AGRICULTURE 
AND COOPERATION IN THE. MINISTRY 
OF AGRICULTURE (~HRI YOGENDRA 
MAKWANA) : (8) and (b) All ecoDomicaU, 
viable sch err. es in primary, secondary aDd 
teniary s~ctor5 are eligible for .asiltaDol 
Integrated Rural Development Prolramme. 

In 1986.~7, 1,28 500 families were to be 
assiatcd ur.d~r tbe Integrated Rural Deve-
lopment Proe!ramnlf> 10 Kerala. Uptn tbe 
end of February, 1 ~87, 1,23.933 femil_ 
bad been assisted. 

Winding up of Bu~iDeu by Ageadel 
Engaged in SeDding Skilled/ 

L'Dlkilled Workers Abro.d 

6501. DR. CHA~DRA SHEKHAR. 
TRIPA 1 HI : \\ 111 tbe i\hoistcr of LABOUR 
be pleased to state: 

(a) whether 8iencies enaaged in aeadio. 
skilled dnd u:JskHled workers for jobs to 
icreign couPtrjf~ have: b .. eo forced to wind 
up their t w. :nes) a~ tbeu busiDe.. b .. 
deCfC'ase(j cuosJd:..ra bl)' ; and 

(b) it ~O. the maID reasOIl toaet_ 
with octaits lbelefor ? 

IHl:. Iv'u~lSTE.lt 01' SlATE OF THB 
MINIS J R'y uF LAB;'; LR (SHRI P. A. 
SA-NGMA): ( .. ) BI:d (b) We have 1119 
recrulUDa agencies rcalatered and about 250 
are aCli, e whJl~ rem~uniDI are inactive. 
Howevei, tbore tlai been some decline iD 
overseas emplo)'m~Dt due to ecooomic: 
recess IOU and completlon of tbe eoaltruc:tioD 
projects 10 the Middle East. 

Housioa Colonies for Go'er ...... t 
Employe.s ia Karaataka 

6':03. DR. ". Vi:.N""AIESH : Will til. 
Minister of llRBAN DEVELOPMENT be 
plcucd to .,.te : 
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(a) wbetber Goverment are consideriol 
• proposal for settioR up of housing colonies 
lor industrial workers and Centilil Govern-
IDIOt emp10yeei in and arou.~1 Kolar 
dlltriot of KaraDtaka ; a'lJ 

(b) if 10 .. the detli'g th~r~ ,r? 

THE MINISTER OF STATP. IN THE 
MINISTRY OF URBA '\l DLVElOf~~ENT 
(SHRI DALB1R SINGH): la) There is no 
proPolal with the Union (k'vernment for 
.ttiDK up bOl'siDIl ,::olonks for Centra) 
Government Employtes in and around Kolar 
district in the Stute r;t K arnataka Ac; 
relards, industri31 \\ (' ker". tbe hou'\~s! re 
constructed either by ,"'e ~tQt~ Go"~rnment 
or by the industrial ~ \ hbn·~' lents t.hem 
.Iva. 

(b) Does not arise. 

EatabU.bment of Air Stations In Karol taka 

6504. DR. V V. NKA TESH : Will tbe 
Mini.ter of }NFOR \y' ATION AND 
BROADC~STING be p}ea~ed to sta'e : 

(.) whether Go~eromtnt have rec('jved 
.veral represeDt:;tlon~ from a Cf0S"'I c:rctioD 
01 tbe people from K .. roataka sug~~tiDI 
cbanln in tbe programme pattern of All 
India Radio; 

(b) if so, tbe fae's aDd details tber~of; 

aDd 

(c) tbat etTorts being made tJ expe1ite 
tbe procoss of setting Uf' of tb~ stations in 
the State '1 

THE MINISTER OF STAlE OF THE 
MINISTRY OF INfORMJ\TION A ~D 
BIlOADCASTING (SHRI J\. K. PA1'-JA): 
(a) No, Sir. 

(b) Does net alis(. 

(c) Duriog tbe 7th f)~e Year Plan AIR 
propose to set up DtW radio stati~Ds at 
Mercu •• Hassan, Karwar. Hospct, Buapur, 
Chltrador. and Ralcbur in tbe Stat: of 

· KalDltata. Sites at all the abovo ccntres 
IIIIPl ~r bave been takeD over. Tbo 

preliminary e!timates (or tbe buildinll at 
Hassan. Hospet and Cbitradnra bave also 
been sanctioncd. The construction of these 
buildings are exrected to corr melJcc ~boritJ)'. 
Action bas also been initiated to take over 
the site at K2t~at ard preparation of 
preliminary estiD"atts for tbe buildings at 
Me:cara. Bjjapur and Raicbur. Meanwhile. 
tht equipment required for the proposed 
radio sfatjon~ has teen orcered JD December. 
1986. 

Setting up or 1V Rell, Ce.tre at Jlm ..... r 

6505. SHRIMATI PATEL RA~lABEN 
RAMJIBHAI MAVANI: Will the Minister 
of INFOR"vlATION ~ND BROAD-
CASTl NO be pleased to .tat~ : 

(a) wbether Go~ernmeDt propoH to set 
up aT. V. relay centre: at Jamnalar ; 

(b) if so, the action taken in thia regard; 
and 

(e) jf DOl. tbe reasons th:rcof? 

THE MINISTER OF STATE OF THE 
MIN1S1RY OF INFOMATION AND 
BROADCASllNG (SHRI A. K. PANJA): 
(a> No, Sir. 

(b) Does Dot arise. 

(c) Jamnaaar is within tbo service area 
of Hi,h Power (10 K W) TV transmitter at 
Rajko,_ 

S .. II aDd Medium Towas .. Kana ... 

6506. SHRI H.B. PATIL: WiJl tbe 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) tbe names of tbe small aDd mldium 
towns in Karnataka I8lect.d (or develop_ 
meat under tbe Integrated Development 01 
Small aDd Medium Towns Scheme· aDO • 

(b) the nama of sma)) and medium 
towns whlcb have received tho tin, insta). 
meDt after iDtroductaoD of dlC _emc! 



APRIL 15, 1'87 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SRRI DALBIR. SINGH): (a) and (b) 23 
tOWDS viz. Haslan, Chitr.durga, Tbumkur. 
Ralchur. Hospet. Cbanoapatoa, Kaoakpura. 
Mapdi, Humoabad, Holenarelpur, Sqar, 
Slb.pur, Jamkbandi. Kusbal Nallr. 
ReDibeDour, Klrka1a, Cbikkabal1apur. 
Ramansaaaramt Sirsi, Haribar. Sindaour, 
ICollepl aod Ookak have been includ ed 
under tbe Scheme of Integrated Development 
01 Small and Medium Towas in Karnataka. 
One an more instalments of Central 
usiatance bave been released for all these 
tonI. 

prolltabillt, Tar~ets of N.B.C.C. 

6S07. SHRI CHINTAMANI lENA: 
WDI the Minister of URBAN DEVELOP-
IIBNY be pleased to atate : 

<a> tbe profitability targets of National 
BuDdio. Construction Corporation durio8 
tile ,ear 1985 .. 86 ; 

(b) tbe actual profitability acbieved : 

(c) whether tbe actual profitability 
achie.ed was less than tbe tarlet fixed, if 
10. tbe reasons ther~for ; 

(4) the target fixed tbe year 1986-87 ; 

aDd 

(e) tbe achievement made? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
SRR.I Dt.L9IR SINGH): Ca) Rs. 1.65 
Clora. 

(b) al, t.22 crores. 

(c) The sbortfall was primaril, 00 
account of tbc heavy incidence of int~t 
d .. to delays in payment of tbe outstaodln. 
duel bJ the Corporation'l oversons client •• 

(4) al. 1.70 crores. 

(e) The accounts for tile ,..r 1986-87 
art )'et UDder fiDalizatiGD. 

Hoase 8 ....... g Adt..., to Go ..... t 
E.plo,.. 

6508. SHR} LAKSHMAN MALLICK : 
Win tbe Ministe" of URBAN DBVELOP-
MENT be pleased to state: 

(a) whetber aceiliol bas been fixed on 
the advance admissible to Government 
employee. for house building purposes from 
tbeir parent offices ; 

(b) if 10, the details tbereof ; 

(c) bow doet it compare with tbe 
restrictions, if any. put OD the total coat of 
tbe bouse to be purcbased or let it con-
structed throulb Houlinl Co-operative from 
the Delhi Development Autbority ; 

(d) wbether Government pro,ose to 
raise tbe bouse-buildinl advaoce ceilinl. 
particularly for the Celltra 1 Government 
employees wbo are 00 tbe ",eqe 01 
retirement considering tbe OPF IGratu ity 
and Paosion due to tbem ; and 

(e) if 10, wben a decision i. likely to be 
taken in this reprd ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. 

(b) Tile amouot of advance sanctioned 
i. limited to tOO timel the basic payor 
RI. 1.25 Lakhs, or estimated cost of 
construction or the re-paying capacity. 
wbichever il tbe least. 

Cc) In the .. catel tbe amouot of advance 
is limited to 100 tima the balic payor RI. 
I 25 Latbs, or COlt of tbe flat or tbe 
repaying capacity. wbicbever i. tb. Itau. 

(d) and (e) Th. &eneral questioD 01 
reviowiDl tbe boUle buildiDI advaoco rules 
81 recommeDded by tbe Pourtb Pa, 
CommillioD i. uoder actift toDlkteradoa of 
the GOY«DmtDt" 
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A.iltaDce for Droagllt Pro .. Are .. 

6509. SHRI LAKSHMAN MALLICK: 
Will the Mini~ter of AGRICULTURE be 
pleased to Itate : 

(a) whetb* any committee is propoaed 
tQ be set up to work. out freab Dorml for 
USiltance to cbronic drought prone areas 
In the countr), particularl, in f.vour of 
Orissa ; aDd 

(b> if so, tbe dotails in tbis resard ? 

THE MINISTER OF ST A TB IN THE 
DBPARTMENT OF AGRICULTURE AND 
COOPBR.ATION IN THE MINISTRY OF 
AGRICULTURB (SHRf YOGENDRA 
MAKWANA): (a) and (b) It is propoaed 
to set up a Committee to carry out aD 
apprrisal of tbe work beIng done for droulbt 
Proofinl etc. through activities undertaken 
under Droulht ProDe Areal Prolramme in 
13 Statel includinl Orissa: wbether tbe 
.iltiDa stratelY of development. proaramme 
coverllo and content, scale and DormS of 
wiltance under tbe prolramme require any 
revision may also come up for review by 
this Committee. Aa appropriate decision 
taken on the recommendatioa. of tbis 
Committee will be conlidered for implement-
ation from the beaiDl'liol of tbe 8tb Five 
Year Plao. The composition of tb. 
Committee and it. exect terms of. reference 
etc. have not ,et beeD finalised. 

.lllte MWs '8 Defao,t.f E.P.P. Depoel .. 

6510. SHRI M..V. CHANDRASBK.HAIlA 
MURTHY: Will ... MiD.ter 01 LABOUR 
be plluod to .taCt : 

<8> whether a larae aumber 01 jadustrial 
uncertakinll including jut. mill. in aDd 
around Calcutta have failed to deposits the 
curren t deductioDs and the arrearl of the 
provident fund dues of tbeir employeea witb 
tbe RelioDa) Provident Fund CaIDPli.lioner, 
Calcutta ; 

(b) if so, the details thereof j aDd 

Cc) tbe action beinl taken in · tbil 
relard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : <a> Yea, Sir. as 00 30.l:.86. 
1133 unexempted cstabH.hments in West 
Benlal RelioD ".re reported 10 te iD 
pa,ment of EPF due •• 

(b) A list of unexemptcd establiabm.nll 
in Weat BeDpl RelioD which were indi-
vidually in arrears of over Rs. 50.000/- as 
on 31.10.1986 il given below in tbe 
Itatomcnt. 

(c) The EPF authorities are takina tbe 
followinl action. for realisatioD of tbe 
outstandiol dues :-

(i) Revenue Recovery Certificat. are 
issued under section 8 of tbe EPP 
Act. for recovery of tbe outstandlDI 
dues ; 

(ij) ProaecutioDS are filed under section 
14 of the BPF Act; aod 

(ijj) Complamta arc filed und~r .ectioo 
406/409 I.P.C. for non-paymeot 01 
emploJCel' share of contribution 
declactecI from the wqea of ~ tID""", but DOt dcpaeite4, 
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RBGION: WaST BENGAL 

81. No. Name of .tablilbmtat Amount in default 
(R.upees ia latbs) 

I 2 3 

I. AlIOCiated A.by lad. Calcutta 6.60 

2. Aarind PabricatioD. Calcutta 2.01 

3. Anti Cotton MiDI 4.12 

4. Ambari Tea Satate, Jalpailari 2.04 

5. Allied ResiD " Chemical, Calcutta 8.90 
6. Betrame Scott. Titaaarb 3.67 

V. B.S. Boa •• Corpn. Calcutta 3.35 

8. BritaDDia BId •• & Iron Co. Calcutta 1.78 
9. Bird aDd Co. Calcada 8.20 

10. Brilht Wirel (P) Ltd •• MadbJ8lDll'am 2.82 

11. Benpl Fin SpDI ... Weyg. Mill (No.1) BOOIhl,. 11.50 

12- 1IeDp1 Textile Mm .. Couimbazar 6.30 

13. BeDp1 Lumi Cotton Mills, Hooahl, 3l.59 

14. DaDaame Cotton Mi1II 31.23 

IS. Banlad.,. Cotton MiUa, Panibati 2.90 
16. Boo181 Beltiol Wort. Ltd., Booahb 2.90 

17. Beach Tea Estate, Jalpaiauri 8.46 

18. Bbatpara Tea Batale, JalpailOri 2.88 

19. Bharat Jate MilII Bowrab 90.06 

10. Belor 0 .... Workl Howrah 2.28 

21. Brabmacbari Relearcb 108t. (P) Ltd. Calcutta. 2.70 

22. Bharat Chemicals (It.M. Chemicall) Calcutta. 2.10 

23. Buumad Corpn. Calcutca .. 5.63 

24. Bharat OYer ... (P) Ltd., Calcutta 6.92 

25. Calcutta Electric LampI. Calcutta 1.83 

26. CorporatiOD Boil- (I) Ltd., CaIaaua 1.01 
J.1, CaDfOO CarpeDta,." Work,. CalcuttJ 16.52 
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21. Coal Field BD •• Burdno 1.08 

29. Cieco (I) Ltd., Calcutta 4.30 
30. Cbai'" lodia (P) Ltd., Calcutta 4.04 

31. Carter PoU.r " Co. Calcutta 11.96 

32. Contra! Cottoo Milia Howrab 13.16 

33. Cbudmani T.E. Sililuri 8.32 

34. Cedor T .B. Darj.elioa. 3.d6 

3S. Calcutta Glass" Silicate Calcutta. 3.42 

36. Carew & Co. AI.Dlol. 1.20 

37. Duraapur Fty. & Bnll. Saajib BDu. Co-operative 
Society Ltd. Durppur. 1.45 

38. Dblkel.ari Cotton Milia. AaanlOl 8.90 

39. Oem Dim., Jalpaiauri 30.00 

40. Dominion R.ubbor Works. Bo.rab. 3.23 

41. Dr. Paul Lobman (I) Ltd., Calcutta. 1.26 

42. Blectrical lodl. Corpn. Calcutta. 4.60 

43. Ealtern Typo FoUDdry Calcutta. 2.40 

44. Bait India Inds. 24 Paraanu. 8.20 

45. Calcutta Jute Mfl. Co. Calcutta. 25.67 

46. GaDa. Printina & Ink Fty. Bowrab. 1.14 

47. Howrab Steel & Wire Pdts. 5.14 

41. Howrab Bnll. Concern Palcboudbur, LaDe. Bo"rah. 1.20 

49. Ho.rab Iron" Steol wort. Pvt. Ltd., Howab. 6.20 

SO. India Rubber Good. Mra., Howrab. 2.40 

51. India MaUeable Canteenl, Calcutta-'6 4.41 

52.. India llubber Mfg .• Ltd., Howrah. 2.24 

53. Iodia Cycle Mfa., Co. Ltd., Calcutta. 2.64 

54. 1nd1. BquipmeDtI (P) Ltd. calcutta. 2.15 

SSe l.diaD MecbaDil.tioD & Allied Pdta. 2.41 

56. lateroatioDal R.ubber. Calcutta. 3.14 

57. Indiao Byelet ladl. I.N 

58. lDclia Capaeiter. calGuaa. 6.1' 

~,. "oti W •• v_ 'tl. CaIoaUa-46. ,.12 
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60. Kalpaoa EOII. (P) Ltd .• Calcutta. 2.10 

61. Itoymor BOIOboule Mfl. Co. (P) Ltd. 13.28 

6i. Ku.ai Tea Estate, Jalp.iauri. 13.32 

63. Karala Valley Tea Estate. 9.'8 

64. Kedar R.ubber Ltd. Calcutta 2.70 

65. Kri.bna Silicate Works, Calcutta. 19.84 

66. Kolay Biacuit Co. Calcutta 4.00 

67. Lasmi Narayan Cotton Mills, HOOlbl,. 16.21 

68. Lootsan Tea a.tate, Jalpailuri 6.29 

69. L ily Biacuit Co. 3.80 

70. Maniodra Milll Ltd., Murshidabld. 1.80 

71. Majerdabari T.E. Jalpailuri. 6.30 

72. Meecbpara T.E. lalpaiauri. 0.76 

73. Maocleko T .E. Darjeeliog. 4.00 

74. Metro Gla. WorD, Calcutta. 2.01 

7S. Madbepra.ad Mobabirprasad (P) Ltd., HOOIbly. 0.62 

76. NatioDal Screw &. Wire Pdt •• Calcutt~. 3.84 

17. Nurbul T .E. DarjeeliDl. 1.54 

78. NatiooallroD & Steel Ltd., Howrab. 56.92 

19. Okaity T .E. Darjeelina. 2.00 

80. Oriental Reseafcb Cbemicals. Calcutta. 1.28 

81. Peoples Motor EDlinecriol. Howrab. 1.98 

82. Peoples Motor BOlineeriD. (Fl,. No.2), Hownb 3.86 

83. Poddar Sanitary Works, Calcutta. 7.35 

84. Paharimato Iron Works (P) Ltd •• Howrah. 3.30 

85. M/. HOOIbly Dock" Port Bnp ... r. Ltd., Howrah. 3S.92 

86. Precision Indl. (P) Ltd •• Calcutta. 9.20 

17. Paahok T .B. Darjeelial. 7.02 

88. PaDdoom Tea Estate DarjeeliDa. 3.12 

~ PetODl T.E. DarjeeliDa. 2.57 

90. Poobaol T .B. DarjceliDi. 1.40 

91. Priti Paper Board Paper MDII. BooJbl,. 4.00 ,z. P.IIL .t Co. I." 
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93. RaymoD EOII. Works, Howrah. 1.78 

94. Rampooria Cotton Mills. Hoogbly. 33.62 

9'. Ramsbai T .B. Jalpaiauri. 2.52 

96. Rajabbat T.B. 2.90 
97. RaDlmock T .B. Darje.linl. 10.42 
98. R .B.S. Rubber. Howrah. 1.08 
99. Shalimar Work' 6.00 
100. Sureodra Enll. Worta, 24 Parlanal. 0.90 
lOt. Shaw &. Co. Calcutta. 1.36 
102. Sur &. Co. Calcutta. 2.44 
]03. Sbree Laxmi Iron & Steel Works Howrah. 0.70 
104. SprlO& Salc:s, 24 Paraanas. 4.16 
lOS. Sankar Industries. Howrab. 0.82 
106, Sodepur CottOD Mills, 24 Parpnaa. 1.99 
107. Sbree Maha Laxmi Cotton Mills Falta, Titaaar b. 9.00 
108. Sbalimar Rope Works Howrab. 10.56 
109. Satali T .E. DarjeeliDI. 1.30 
110. Siolle T .B. Darjeelinl. 3.22 
111. SarusaoD T .E. Darjecliog. 7.82 
112. SI'oaJi T .E. Jalpailuri. 5.08 
113. Sodepur Pottery 24 Par •• nas. 4.16 
114. Sulekba Works, Calcutta. 1.05 
115. Satyajug Pub JicalioD Pvt. Ltd. Calcutta. 5.42 
116. Spencer Aerated Water, Calcutta. 1.IS 
117. Tbakurdas Sureka Iron Faciory, Howrab. 1.06 

118. Thakurdas Sureka Iron Factory (Factory No.2). 0.12 
119. Taped aDd Dies Ltd. Calcutta. 3.10 
120. Taxwell (P) Ltd. 1.60 

121. Tropical Rubber. Calcutta. 1.22 
122. Universal Lamp Work •. 200 
123. Union Enla. Works, Howrab. 1.10 
124. Wire Machinery Mfg. Co. 24 ParlaDas. 5.20 
125. Vab-Tukyar T.E. DarjeeliDI. 3.00 
126. Ga)'8aaDla T.E. Darjeelirl 3.36 
127. HiDdock EOII. Co. 1.tO 
128. Baltorn Paper Mill •. 23.74 
129. Motor Machinery Mf •• 6.32 
130. National Razor Blad •• 102 
131. Albr.oo Metal Worts. 2.01 
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132. National Pipes and Tuba. 4.00 
133. Shalimar Groups (p) Ltd. 2.36 
134. Ma)'uraksbi Cotton Mill. Ltd. 4.52 
13S. The S.G.R. nsdl. (P) Ltd. 9.01 
136. The Calcutta Silk Mfg. Co. 1.10 
137. M/s Chemical Fabricators (P) Ltd. 1.54 
138. M/I Kislul Powers EOll9 (P) Ltd. 1.84 
139. B •• teDd Paper Iods Ltd. 8.46 
140. M/s The SmaJl Tools Mfg. Co. of India Ltd. 15.48 
141. M /s India Machinery Co. 8.03 
142. MIs M M Prasad (P) Ltd. ].82 
143. Mis D1S Consultants, 21A, Shakespeare Sarani. 5.00 
144. Mis India Hard Metals Ltd. 11.48 
145. Solim Hin T .E. 1.25 
146. Teesta Valley T.E. '.48 
147. North Tukvor P.E. 1.77 
148. Tungsang T .B. 2.81 
149. CbOOgtoDI T .E. 9.00 
ISO. Rabimpore T.E. 2.63 
151. Jaybirpa{a T .E. 4.77 
152. Makrapara T .E. 5.71 
IS3. Gopalpur T.E. 5.2S 
154. Atal T.E. 2.00 
ISS. Manjha T.E. 3.23 

156. Maxalbari T.E. 4.14 

i57. Sacbindra Chandra T.B. 5.00 

IS8. Maligara T.E. 2.65 

159. Toonbarie T.E. 1.83 

160. Kadambini T.E. 1.83 

161. MIs Ajkal Publication (P) Ltd. !'.02 • 

162. M/a Coroorat:on Composing Priatiol (Cal.) Pvt. Ltd. 2.17 

163. M/, Scientific Indian Glas Co. Ltd. 13.02 
i64. Mis Hijli Co-operative Society Ltd. 4.13 

165. M/_ A. Stock and Co. 1.76 

166. M./s Ealt Asia SkiD Corpn. 5.11 

! 61. Rajbhat T .B. Jalpaipri .2.90 

~68. Cooeb BIbar T.B. a.. 



189 W"lt." An .... " CBAITRA 25; 1909 (SA~~) 

.......... o, ... PIQI 

6511. PROF. NARAIN CHAND 
PARASHAR : Will tb' Minister of 
INFOR.MATION AND BllOADCASTING 
be pl.led to .tate : 

(al "betb. GoverameDt propose to 
eocoorale tbe productioD of radio playa for 
tbe students aod non-atudlnt youth durinl 
the seventh Five Year Plao ; 

(b) if so, a brief outline of tbe pro-
Ifamme in tbis relard ; 

(c) if oot, the realOOI tberefor ; and 

(d) whetber tbe steps would be taken 
to encourage tbe writinl aod production of 
sucb pJays at the Ichool/colleae/uoivenit, 
levels in tbe remaioinl yean of the Seventh 
Plan? 

THB MINISTBR OF STATE OF THB 
MINISTRY OF INFOllMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a), . b) aDd (d) Yes, Sir. Provilion exists 
for students and Don-Itudeot ,outhl to 
provide scripts of radio ptay. and to produce 
tbem. Plays produced b, schOOls/coUeges 
are broadcast if tbey are of requisite 
standard. All India Radio Station hold 
auditions for selectinl voices to pia, variou •. 
rolel in raclio pIa,s broadcast from Yuvavanl 
service. 74 All lodia Radio Stations are 
providinl a forum under tbe title Yuvavani 
to tbe youth for articulatlol their talents 
and view points by participating iD a wide 
range of prol1'ammes like talts, interyie"I. 
pia,s, etc. 

(el Does Dot arise. 

Hole of Pleld Publlclt, tJalts 

6512. PROF.. NARAIN CHAND 
PAIlASHAR. : Will tbe Mioi.ter of 
INfORMATION AND BllOADCASTING 
be pleased to .tate : 

(a) whetll.r most of tbe Field Publicit, 
Uaitl loel that either tbeir projecton or 
tbelr yehic1el are of teD eat of order or tbeIe 
.... DO' bel ... atDiDd proper" ; 

(b) wbftber any survey has been COD-
ducted to evaluate tbe role of Field Publicity 
Units, as also about tbe resources made 
available to them in tbe SIxth and Seventh 
Fivo Year Plans ; 

(c) if 10 tbe detaill tbereor: and 

(d) if not, tbe reasons therefor' 

THB MINISTER OF STATB OF THB 
MINISTR.Y OF iNFORMATION AND 
BROADCASTING (SHRI A. K. PAN1A) : 
(a) No. Sir. 

(b) and (c) An (valuation study of tbe 
two Field Publicity Units in Rajasthan w .. 
carried out by the Indian Institute of Me. 
Communication in 1986 wIth a view to 
aoelling tbe adrquac7 of their varied activi-
ties in relatioD to tbe wi der natioDal loala 
and the people's De eds. The main fiodinp 
were as uDder:-

I. Tboulb the films sbown by the Field 
Publicity Unh. were OD a variety of 
thems witb emphalis on family planning. 
tbe people needed more informatioD OD 
aaricultural, animal husbandry and other 
activities \\< bich are of direct economic 
intemt to them. 

2. The cartooD films deaJiDI with more 
sophisticated and unfamiliar themes were 
not suitable for rural al1diences. 

3. Photo exhibitions are popular in educa-
tional institutioDs, rura1 and otber distant 
areas. 

4. Posters and pamphlets distributed did 
DOt prove to be much effective. 

5. The remuneration paid to tbe pappet 
partie. was inadequate. 

6. Thougb the Field PublicitJ Uakl 
aeDerally co-ordinated tbeir activit" 
wltb otber aaenciea. tbere was scope '01 
improvement. 

No lpecifiC stud, to evaluate tilt 
teIOarcel availabJe to the Field Pnblicitl 
Valts bu beta made. ProvidiD. I'IIOUICeI 
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to difl'ereDt media units 01 the Ministry ia a 
reptar activit, and tbe actual allocation 
depeoda on the level of the activit, envisaled 
aad fundi aVlilable. 

(4) Does Dot arise. 

6513. DR. B L. SHAILESH: Will 
tile Minilter of AGRICULTURB be pleased 
to Itate : 

(a) wlaetber any research Itudies have 
been coaductcd by Government on the 
prospects of puttinl Neem tree to use not 
oal, .. tbe catalyst of rural development, 
but allO a source of aoti-iDaecticide chemicals 
In view of the hazards and peril, assoeiated 
with the Iprayio. of Iynthetic insecticides : 

(b) if so, tbe outcome tbereof and how 
tbe use of 'Neem- is being exploited ; 

(c) wbetber tbe Alian Development 
BaDk has lponlOl'Od. project for develop-
ment of pest manqemcnt technique. for rice 
aDd other important foodl1'aios by USiDI 

NeIlD ; and 

(d) if 10, tbe result achieved an d the 
p1ace where the project il located ? 

THE MINISTER 8F STATE IN THB 
DBPAllTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Yea, Sir. 

(b) Neem iI well known for its insect 
flPllleDt. aoti-leedant and insecticidal' 
propert.. Conliderable amount of research 
iDlormatiOD it DOW available OD tbe bioloaical 
.am" of ncem aDd its products apinst 
_ ... It ialCCt peats of crops and there i. 
..... , aD)' doubt reprdiol the potential 01 
... of th& Neem coDltituents in pest 
........... t. Boweva-. ther. arc certain 
...".,u Rich aced to be iovest.ted furtber 
to I.blt ita tu*IIfallOmmercia' cxpJoila-._, 

(c) Recently the Asian Development 
Bank (ADB) bas approved 1250,000 technical 
elsiltaocc to Jnternatiuoal Rice Research 
Iostitute, Manila, Philippines for tbe purpose 
of research on botanical pest control in tbe 
Bank-I selected developio8 member countries 
includinl India. Under thil, leAR-IRRI 
Collaborative Project. research OD botanicals 
for mana.ement of iOlect pestl of crops 
under rice baled croppinl 5Ylteme will be 
taken up. 

<d) Tbe projtct is yet to take off. The 
research under tbis project will be coordi-
Dated by tbe Directorate of rice research, 
Hyderabad at sis locationl in the counrry. 

Sane., for Desert National Park 

6514. DR. B.L. SHAILfSH: Will 
tbe Mini.ter of AGRICUL TlJRE be pleased 
to state: 

(a) whether tbe Arid Zone reaearch 
scientists have completed a detailed sur"e), 
for cltablisbin& a Desert Nationa] Park in 
Rajasthan; 

(b) 
and 

if so, otber higbliabts of the survey. 
J 

Cc) the Iteps Government propose to 
take in tbe various Ipberes in tbe light of the 
"research bilbUlbts" ? 

THE MINISTER OF STATE IN THE 
DBPAR1MENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOOENDRA 
MAK W ANA): <a) to (c) The information 
ia beiDI collected and wilJ be placed 00 tbe 
table 01 the Sabba. 

laterat ...... CODlerlKe OD AgrJcultare 

6515. SHRI MVLLAPPALLY 
RAMACHANDRAN: Will tbe Minilter of 
AGRICULTURE be pleaaecl to atate : 

fa) tbe Dumber of iDtefa.tional 
meetinll/coDf.reocel bOlted b, India oa 
llrioulture durm, the ,.., 19M-a, I 
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(b) tbe Dumber of time. India particl. 
pated in tbe conferences ora,oiled by Food 
aDd Agriculture Organisation aDd other 
international oraaoilations abroad. durio. 
Ihe above period ; and 

(c) tbe outcome thereof? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION IN THe MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MA~WANA): (a, Nil. 

(b) India participated in several 
meetings/conferences organised by interna-
tional organisat.oDs. Some of tbe more 
important amoog tbem are :-

i) FAO Regional Conference held in 
Rome in Jub. 1986 ; 

ii) 90tb Session of FAO Couocil held 
in Rome in November, 1986 ; 

iii) 21st and 22nd Session of the 
Committee on Food Aid beld in 
Rome iD May aod October, 1986 ; 
and 

iv) 9tb Session of tbe Committee OD 

Agriculture held in Rome in Marcb, 
1987. 

(c) Participation in internat ional mee-
tinal/conferences provided opportunities to 
identify areas of technical cooperation and 
exchange of ideas with participllots from 
other countries in the field of alricultura) 
development. 

Flsb Farmers' Development AgeDfles in 
Kel'lla 

6'16. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will tbe Minister of 
AGRICUL TURB be pleased to state: 

(a) wbetber Union' Government have 
rective4 any propoaa\ for settinl up Dew 
Fiab Farmen' Development Alencit.. in 
KerB" ; Bod 

(b) if 10, tile ckciaioD tabo in tbis 
r~ard 7 

THB MINIS1ER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA110N IN THE MINJSTRY 
OF AGRICULTURE (SHRI YOGBNDRA 
MAKWANA): (a) Yes. Sir. 

(b) Tbe scbeme js Dot yet approvetJ by 
tbe Government. 

World Baak AUoeatioD for Bo .. ba, 

6517. SHRI GURUDAS KAMAT: 
Will the Minister of URBAN DEVELOp. 
MBNT be pleased to sta to : 

(a) the allocation made by World Baok 
and other international financial institutionsl 
for various schemes of tbe Bomba, MUDicipa 
Corporation duing the l8It tbree yean: 

(b) whether Union Go,ernment bay, 
received the amount from the World Bank 
and passed OD tb, entire amount to tbe 
Bombay M uoicipal Corporation • • 

(c) if not, tbe amount actually received 
from the World Bant and the amoUDt 
disbursed to tbe Bombay Municipal Corpo-
ratioD i and 

(d) tbe reasons for not disbursiol the 
full amount received from tbe World Bank ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHR! DALBIR SINGH): (a) As far 
•• World Bank assisted urban Development 
and Urban Water supply and Sewerall 
Projects are concerned. tbe poaitiOD in tbe 
lut tbr. ,ean are a. follows :_ 

(I) "ba, Dr.... DeYelop .. , ProJect 
The Total project COlts Rs. 282 crores and 
is for a ~Iried of seven years from 1985-92. 
The detads of tbe project include schemes 
r.latiDI to land infrastructures scrvidq 
proaramme. slum uparading proaramme. 
locallovemmeDt. finance administration and 
aerv.ices. technical assistance. .tainiDa and 
eqUlpmcat. The project is beiDi implemen_ 
ted ." various ... ocin IDcJudiq the Bomba 
NUDIIipal Corpontioa. ¥ 
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fll) Steo.t Boaaba, W.ter Sop,l1 ... 

Sewerage ProJect: This pro~t was DeaO-
tiated on 13th November, 1978 aad it cnda 
on 31.3.1987. However, tbe closinl date 
is being extended upto 31.3.1988. Out of 
tol .. l Credit amouot of 196 million US 
dollars an amount of IS1.30 million US 
dollars hal been disburaed Up&o February. 
1987. Tbe Project aim. at augmentiDI 
driokiol water supply by an additional 450 
mId treatment facilities for tbe additional 
water pum~ and distribution, construction 
of plant reservoir. sew_Ie concetion and 
conveyance sJstem for fivt zones aod renova-
tion of existing sewale treatment plants. 
sewage treatment and dilPosal by two 

.... ubmari(ie outfalls in Bombay. 

(lfi) "'hay III W.ter Suppl, .1Id Sewerage 
Project:- The ,total coat of the IDA Credit 
amounts to 14S.00 million US dollers aDd 
IBRD loan of 40.00 million US Dollers. 
Tbis project was approved on 16tb December 
1986 and the clO1ing date is 1993. The 
credit bas not yet been declared etl'ective. 
The proj~t envisages increase in thc supply 
of Water Supply to the Bomba, Municipal 
Corporation area by 4SS mid, elltendinl tbe 
Sewerage facilities in isclated are. which are 
already sc"ed. improve sector efficienc), 
tbrougb project manaaement, procurement 
and improvement in billinl and collection. 
Itak detection and repair etc. It alao extends 
waler supply and sanitation facilities' for the 
urban poor. evaluate exprriencc and develop 
appropriate sew.ge treatment design elc. 

(b) to (d) Apinst tbe committment 
made during tlie last three yean, tbe amount 
disbursed by tbe World Blnk is 8.62 million 
US dollers under tbe Bombay Urban Deve-
lopD1cnt Project. Under the second Bomba, 
Water Supply and Sewerage Project upto 
February, 1987, an amount of lSI 3u million 
US dolla" have been disbursed. The 
proceeds of tbe credit a~ ~t passed 00 
to abC implemeotiDI "coclet directly but .r. 
receiyecl by tbe Oem. of IDdia and mad. 
.... ble to tbe Govt. of Maharashtra in 
acconJaocc with tile ltandard .~oaeme~CI 
for ..,.lopmental _ittaace. and Wttb projeCt 
implemeDtation sdledoles extenckd o.('r tbe 
.1i11 lif. of , projeoC. 

St.r,atloD Deat'" 

6518. SHRI BANWARI LAL PUROHIT: 
SHRI JAGANNATH PATNAIIC : 

Will the MiDister of AGRICULTURB 
be pleased to state : 

(a) whether any survey bas ,inee beea 
conducted to as... the actu.. Dumber of 
deatbs every Jear due to starvation : aDd 

", 

(b) if so, the detail. thereol and further 
action contemplated by Govornment in tbi, 
reaard ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THEMINISTR.Y 
OF AGRICULTURE (SHRI YOGBNDRA 
MAKWANA): <a> No State Goyernmeot 
has reported death due to starvation 10 
recent yoa",. Hence no sucb survey is 
coDsiderd DecessarJ. 

(b) Does not arise. 

New Polley P ...... g by Natlona. 
Coopentl,. U.lon of I",. 

6519. DR. V. VENKATESH : WUI the 
Minister of AGRICULTURE be pleased to 
Itatc : 

(a) whether a new pOlicy plaaninl for 
co-operative mOVfment that would bland 
technology, innovative locial eDlineeriDi and 
competent democratiC, technical 8nd GeAl. 
tive management bas been urled b, tbe 
National Co-operative Union of ladia. , and 

(b) if 10, the reaction of Governm ... 
tbereto ., 

THE MINISTER OF AGRICULTURS 
(DR. G.S. DHILLON): (a) and (t) Tbe 
National Cooperative Union of Jodia 
prelCnted a paper CODtaiDiDI ita viewl OD 
approach to Cooperative deveJopmemt ia tho 
SeYCDth Five Year Plan in May. J984 lor 
ooalidention in the PI.ODiDI eommiaJon • 

Tilt -iratelY lor coopeaati .. dl9DJop. 
_I under tbe lev.... Five y.... ..... 
embodi~s tbe followina maiD tub : __ 



(i) comprebensive development of 
primary agricultural credi, IOClchel 
to function as multi-purpose "iable 
UDit. ; 

(ii) reali.omeo t of tbe policies and 
procedures of cooperatives to 
expand tbe flow of credit and 
ensure supply of inputs and 
service. particularl, to weaker 
sectioDs; 

(iii) taking up of s~ ccial cooperative 
proar,mmci for implementatiou in 
tbe uoderdeveloped States specially 
in the North Eastern Reaion ; 

(iv) strengtbening tbe consumer coopera-
tive movement in tbe urban as well 
as rural areas 10 tbat it cao play a 
pivotal role in the public distri-
bution system ; and 

(v) promoting professional managemeot 
and strengthening of effective 
traminl facilities for imploviDI the 
operational efficiency. 

Proposal to De,elop RaiD Water Harvest 
Technique UDder Dr, La_ 

.De,elopmeat Board 

6'20. SHRI V. S. KRISHhA IYER: 
Will tbe Minister of AGRICULTURE be 
pJeued to state: 

(a) whether Government of Karoatata 
bave forwal d(d a propo~al to UDion 
Government for obtaining fir.ancial assistloct: 
from foreiaD 81cncies to de"elop rain water 
b.ryest technique under Dry Land Devetlp-
mint Board; 

(b) if so, wben the proposal wa. scot 
by tbe State Gov~rnment ; 

(c) tbe tolal tinaDcial assistance lousbt 
for tbe purp(\sc ; and 

(d) tbe action taken b, Union GOVCrD-
.... , la tbi. rqud , 

THE MINISTER OF STATE IN THE 
DEPA.RTM.tiNT OF AGRICUL1URE 
AND COOPER.ATION IN THE MINISTRY 
OF AGRICULTURE (SHR) YOOENDRA 
MAK W ANA) : (I) to (d) Kolaramma Tauk 
Watersbed project in Kolar District and 
Nalarlballi.DeveaaJJi Watersbed project in 
Mysoro District of Klroataka State, at an 
(slimated cost of Rs. 235.34 lakhs and 
Rs. 221.35 1atbs respectively were received 
from Government of Karoataka in 
November, 198J. After examination theae 
proposals were returned to the State 
Government for revising tbe projects. The 
project proposals have Dot been received 
from the State Government after reviaioD. 

) .C.R.C. Project 18 Madras 

6521. SHR) K. RAMAMURTHY: 
Will the Minister of URBAN DEVELOP· 
MENT be pJ eased to stale ; 

<8> wht ther tbe Jnner Circular Rail 
Corridor (lCRC) project in Madras hal 
been sent back to the Government of Tamil 
Nadu for re·establisbing tbe justification of 
tbe project, and if so. tbe reasons therefor • , 

(b) whether the Rail India Technical 
and EcoDcmic Services ba. be"n asked to 
study tbe traffic pOltntial of tbe Corridor 
and the enl\DCCrina feasibility aDd if so, tbe 
reaSODI tberefor; and 

(c) by what time this stud, is iikcly to 
be completed '! 

THE MINISTER OF STATE IN THB 
~tiNISTRY OF URBAN DEVELOPMENT 
(ShRl D.6.LBIR SINGH) : (a) aDd (b) Tbe 
State Go\,ernn.ent, wblle forwardlDI tbe 
proposal ('0 18 8.85 bad stah:d ,bat tbe)' are 
taking up a re-survey of tbe areas tbrouab 
whicb tbe rails have to be laid for imple-
mentioi tbe loner Circular Rail S.:hcme with 
tbe 8s~istance of tbe Metropoluao Transport 
Project (Railways). The results of tbe re-
lur'VC7s arc a"aitod. 

(c) No time limit can be laid down 
tin tbe c('m~):te project repolt is mad. 
available to tbe Govornment and tbe project 
is iDcluded in tbe State PlaD by the Plal'DlDI 
CommillioD . 



Sappl, of Gifts b, E.E.C. 

6522. SHRI C. MADHAV RBDDI: 
Will the Minister of AGRICULTUR.E be 
pleased to ltats : 

(8) wbether a biBb level delesation of 
tbe Buropean Economic Community (EEC) 
visited India recently. as reported in tbe 
Economic Times dated 7 Marcb, 1987 ; 

(b) if so. tbe details thereof j 

(c) whether it is a fact tbat tbe EEC is 
not iD favour of contiouio. qricullure 
commodity gifts to India as theso aifts are 
destroying tho prOlress towards self-
reliaoce ; 

(d) whether in place of commodities, 
EEC is pl.oniDa to export as lift biab 
pediaree cattle to India ; 

(e) whether it is also!a fact that EEC 
proposes to stop import to animal feed. 
from India; and 

(f) if 10, the details thereof? 

THE MINISTBR OF STA TE IN THE 
DEPAR.TMENT OF AGRICULTURB 
AND COOPERATION IN THE MINISTR.Y 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) The first meetinlof 
tbe Indo-European Community Work in. 
Group on Industrial CooperatioD w.. held 
in No" Delbi OD 25·26 March, 19.7. 

(b) Tbe talks covered a ~ ide raop such at iDdultrjal standards, quality assurances 
and conformance testiol, industrial techno-
loay data bank in India, access to Buropean 
data banks. telecommunications. science aDd 
lCCbnololY iocludinl bio.tecbooIOlJ. 
_tablilhment of an Enerl' ManaBement 
Institute, sericulture, common faciUty centJes 
for woonen knitwear, packaaiDI and 
footwear. 

(c) No sucb decilioD bal been comm-
unicated by E.E .. C. 

(d) No proposal bas been received from 
BEe to luppl, biab pediaree «:attle to lodia, 
IDltCad 01 commoditJ ailll. 

(e) aDd (f) Animal feed like sOYI-meal 
i, beiDI exported from India to tbe E.B.C. 

[ T rans/atlon 1 

Clvle Amenities in Relularlled CoIoD_ 

6523. SHR) RAJ KUMAR RAI: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

<8> tbe detaill of tbe private colonics in 
Delbi wbich are beiDa considered for 
relularisatioD durin, 1987·88 : 

(b) wbether civic amenities are beiDI 
provided in the colonies whicb have beeD 
reaularised earlier C 

(c) if 10, the details of tbole coloniea i 
and 

(d) if not. the rea ~ODS therefor and th~ 
time by wbicb these amenltie. will be 
provided there? 

THE MINISTER OF STAlE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (Q) OU! of. 
list of 607 un8utboriled colonies compiled 
DDA/MCD for consideration for relulariaa-
tion in accordanc:e with the policy for 
reaularlsation of sucb colonie. coveriDi 
residential and commercial structures COD-
structed therein upto 30.6.77 aad 16.2.11 
re,pc~tively, S39 colonies have already beeD 
relularised. 56 colonies have been rejected, 
7 bave been transferred to notified sluma 
and cabeS of remaininl colonies are stiD to 
be decidej. 

(b) to (d) Besides electrification aDd 
water supply lervices provided by DESU 
and Delbi Water supply at Sewage Disposal 
Undertaking, tbe MCD is providiDl 
amenitics JiJce approacb road., parks. 18J111 
and metallin& and premixiD& of damqcd 
brick pavementl itatoba lanes in the coloDi. 
relulariaed by it. The MCD bal aIIo 
reported Ibat 137 relul.rised c:oiODili 
tratlsfcrred by DDA to tbc MCD I'CCeDtI, 
were also provide\! with lOme .mouiti ... 
The uceutiOD of dcvtlopDllDt wor •• iIa 



io 1 Writ,., .4",,,.'; CHAITRA 25, 1909 (S.4KJf) Written .tf"'WI" 202 

reaulariled unauthorised colonies depends 
upon availability of fuods aDd payment of 
de veJopment chlrles by beneficiaries and no 
time limit can be prescribed for the purpose. 

Low Power TV Tnn!mltter at Ma1l1latb 
RIa.ajaD ia Azamgarh nlltrlct 

" 

6524. SHRI RAJ KUMAR RAJ: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a> whetber Doordarsban facility is 
availabje in Maunath DhaojaD, an industrial 
town in Azamaarb district, Uttar pradesh; 
and 

(b) if oot, tbe time by which low power 
TV tr41nsmiuer will the installed there '1 

THE MINISTER OF STATE FOR 
INFORMATION AND BROADCASTING 
(SHRI A. K. PANJA): <a> and (b) 
Azamaarb district is within the service area 
of higb power (10 KW) TV transmitters at 
Varanasi and Gorakbpur. Maunath Bbanjan 
lies on the fringe of the service area of these 
two transmitters and is reported to bo 
etting service with tbe help of taU receiviog 
aotennae and boosters, etc. Any further 
trengthening of lV service in tbe area will 
depeod on tbe availability of resources in 
future Plans of TV expansion. 

RegularisatioD of Dally Wage Work en 
iD D.D.A. 

652S. SHltl RAJ KUMAR RAI: Will 
the Mini&ter of URBAN CE.VELOPMENT 
be pleased to state : 

(a) tbe number of workers working on 
daily wages in tbe Delbi D~"elopment 

Authority as on 28 February, 1987 and for 
how many years tbey bave been working 
tbere : 

(b) tbe rules framed by Go\eroment to 
rClutariac servicci of tbese workers; 

(e) whetber tbe laid Autbority is com· 
plyiol with these rules; 

(4) if Dot, tbe f.llODI tberefor; IDci 

Cel tbe time by which tbc.e worters wiJl 
be reaulariled ? 

THB MINISTER. OF STATE IN THB 
MINISTRY OF URBAN DE'ELOPMENT 
(SHRI DALBIR SINGH): <a> to (e) The 
information is being collected and wi)) be 
laid on tbe Table of the Sabba. 

[English] 

CODyeatlon of Food Set.tlsts 

6526. SHRI G. S. BASAVARAJU : 

SHRI H.N. NANJE GOWDA: 
Will the Minj~ter of AGRICULTURB 

be pleased to state : 

(a) whether a tbree-day Convention of 
food scientists and !fcboololists was held 
in Mysore 00 3 Marcb, 1987 ; 

( b) if ~o, the major recommendations 
made by abe CO'"Jveotion and whether 
Government have considered them • and 

J 

(c:) jf 10, tbe action taken to implement 
the recommendations? 

THE MINISTER OF AGRICULTURB 
(DR. G .S. DHILLON): A Convention of 
Food Scientists and Technologists was beld 
by the Association of Food Scientists and 
Technologists of India at eFTRI, Mysoro 
from 27tb Februar, to 1st Marcb. 1987. 

(b) A statement indicating the main 
recommendatioDs of tbe CODYentioa 
furnished by the Department of ScientifiG 
&, Jndustrial Researcb is livto below. 

(c) The concerned departmeata .. 
con._i~¢r the recommend.tiooa .fter ..... 
are forwarded to them by tbe Alaociatioo 01 
food S;iCDtista " TCGbDoloait~ 
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. Stateameat 

'Aloin kcomlller.dolions 0/ cOl/ventlon 01 
Food Selentllts lind TechnologiSt. uld til 

M,Mlre/,om 27th February to 16f 

Ma,.ch. 1987 

I. A judicious and need leased mechanisa-
tion of airlculture in tbe form of an 
aariculture revolutaon followina areen 
revolution will only inCleale employment 
opportunities. With this in view tbere 
is a need to develop implements and 
machines for harvesting threasbiDa and 
cleaning at appropriate levels of opera-
tion and disseminated wide), amonl 
producers. Appropriate machanizatioD 
of Brain bandling in leg Glandis to avoid 
losses. 

2. Tbere il an urlent need to develop 
dryaDS aDd otber systems for preserva-
tion of hiab moisture arain harvested in 
areas in times of rain. 

3. Usc of bullet for mIlling parboiled 
padd, for trade purpOS~8 in parboiled-
rice eatiDg States sbould be discouraled 
to prevent wastage of valuable .bran for 
oil extraction. A distinction is caUed 
for between bullers for small custom 
milling and hullers for large trade 
(business) milliog. 

4. Research anJ Development attention 
sbould be aiven to Improve tbe operation 
of Cbakki (used for I,indlo. AUa) 
Ipecially to reduce power consumption. 

s. Gradiol of wheat accordio. to protain 
cooteDt and otber spICUle quality 
parameters should be practised durin. 
procurement and distribution in.lead of 
misinl of procured wheats to.ether. 

6. Laboratory milliol unit. sbould be 
desiaoed. developed aDd marketed in 
tbe country for use in laboratories al 
.. II .1 in rice. dbal and wbcat malla. 

,. E&9Ort of ataiD bran. aDd od.ced 
ea&ractiODI .boilid DOt be encouraaed in 
view 01 their acte Ibortaae in dae countr" 
r~ .. iNd for prcpariDa cempouad , ..... 

8. In "jew 01 the abundant .vail.bilit, 01 
wheat in the country diverse metbodl Of 
it. utilization iociudID8 rolled. Baked. 
malted aod extruded productl. read, 
mixes for bread, cake and industrial 
utilization for starch and Ilut ... to 
uparade the quality of wbeats used for 
bread and biscuit and for otber indultrial 
purposes sbould be urgeDtly exrlared. 

9. Roller flour mills, Dot only Ule specific 
wbeat for o!'taioing flours for specillc 
ules but alao use mill proc~durel and 
adort ,special millio8 .ystems to produce 
flours of dlvers~d quality for specific 
eod use~. 

10. There is a creat need to develop techno-
logy and macbinery for production and 
marketing of indigenous traditional 
foods in properly pacted forms. inc)udiDI 
puffed, flaked, deep fried, fermented, 
etc. preparations. 

11. System. for ucilization of surplul hybrid 
jowar not suitable lor traditional usea, 
other lodustrial ullhzatton, n~mcl,y. 
fiakcs. puffes, starch, brewinl, liquid 
Ilucose should be developed. 

J 2. It is desirable to mechanise appropriate), 
the production of verious traditional 
food formulations such as flakes, puff., 
fried products, fermented products from 
food arains tor us.: by trade. There il 
aJlO a care for production of newer 
produtts like roller and flaked cereall, 
eXfruded arain product., variou. bakel'J 
products for diverse tastes aDd appea-
ronce~ lDcluding bakery productl 
traditionlll louch. Appropriate tecbDO-
logie:!. systems and machinery for tbis 
$bould be developed in full. 

1 1. SCitDti~ts have identified the phYlico-
chemical and histochemical parameterl 
aasocialed with the properties exhibited 
by differtDt f(lod grains I'or variou. aDd 
u.... Jo tbe chaoled situatiOD of 
surplus production and eeDtratised pro-
~ .. ioa, food grams are uled not 001, 
for tradJtlonal edible purposes, but .Iao 
as indusli ial raw material for non-
traditioDal use luch .s for productioD 01 
braD oil .. Gaulc food. ibluiatiaa boar .. 
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pbarmaceut;ca11, wa'Xer, cement, silicate 
etc. in addition to tbe ,ield, resistance 
to insects and diseases and .similar 
characteristics normally. Screenhg and 
breedioa of food grains should include 
their suitability for Don-tradithDal 
industrial while improving their yield 
resistancc to pelts etc. 

Dea ... s of Nltlonal FlsllenDea's Forum 

6S27. SHRI G.S- BAS A V ARAJU : 
SHRI BALWANT SINGH 
RAMOOWALIA : 
SHRI TEJJ\ SINGH DARDI : 
DR. KRUP\SINDHU BHOI : 
SHRI H.N. NANJE GOWDA: 
SHRIMATI BASAVARAJES-
WARI: 
SHRI RAMASHRAY PRASAD 
SINGH: 
SHRI P.M. SAYEED: 

SHItI CHINT \oMANI JBNA : 

Will tbe Minister of AGRICULTURE 
be pleased to state: 

(a) whether NatiODa1 Fisbtrmen's Forum 
luuched a Dation-wide a,itation to hiabliabt 
tbeir proble ))s and the De..:d to regulate 
mechanised filhing trawlers in order to 
protect the fish resources; 

(b) if so tbe details of demands made 
in tbe repr.sontation submitted to Govern .. 
ment : and 

(c) tbe action taten thereon? 

THE. MINISTER OF ST\TE IN THE 
nSPARTMfNT OF AGRICULTURE AND 
COOPERATION IN THE MINISIRY OF 
AGRICULTURE (SHRl YOGENDRA 
MAKWANA): <a> Tbe pre!!s reported 
about tbe a,itation by the National Fi.her-
meD'1 Porom in Marcb 1987. 

(b) A repre8entation from the National 
Pilbermeo', Porum dates 21 9 1986 
ODDtaiolna 15 demands was received b, tbe 
Goveramellt ~ followl ;-

1. Enact and implement Marine FishiDa 
Regulation Act in all coaltal States of 
Jndia. 

2. BaD the use of purseine and Trawl Dets 
upto 20 kms from tbe sea sbores in 
coaatal waters throughout tbe country. 

3. In order to protect our fish resources, 
we demand that no untreated eftluentl 
should be discharged into lea, rivers and 
Jakes. 

4. Ban tbe use of trawling aDd puneiniol 
duriDg night and monsoon time. 

5. We demand tbe minimum mesb size of 
I'uneine and trawl nets be fi~ed at 35 
mm. 

6. Stop joint ventures and promote deep 
sea fi.hing in public .ad cooperative 
sector with tbe active particioation of 
fisberroJkl. 

7. We demand th .. t the riabt \0 own and 
use fisbiog implements in territorial 
waters should be exclusively liven to 
fisher folks. 

8. We demand an immediate chanae in 
policy and Itop indiscriminate eviction 
of fish in, communit, from the coastal 
areas and riversides in tbe Dame of 
tourism and development. 

9. Ulistate and implement labour la_ 
and workirl and service conditioDs for 
the women employed in fisb processin. 
and marketing Ind the crew members of 
mechanized bOlts. 

10. We demaDd exemption of excise duty ma 
imported outboard enaioes and suppl, 
of sufficient quality of kerosene at 
reasonable price. 

J I. We demand a total recrientatioo 01 
Fisberies Research, in CORnillace with 
tbe traditional Icience or smaII-scal. lab 
worters and developiag tniaing centres 
to ieI'Ve their aceds. 

12. Control effectivel, the eaport of mariDe 
produm, in order to lerve the liveli-
hood of ftsb workers aocl tbe proteioo 
Deeds of Iodin OODiumcr. 
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13. Introduce schemes for small-Icale fishing 
implements and net~ and old ale pension 
scheme for fisb worken. 

14. We demand that inland fisherfolks 
should be assisted and full), incorporated 
in an acquaculture and fisk culture pro-
gramme carried out with Government 
assistance. 

15. We demand that fisherfolks be given 
title deeds of tbeir house sites wherever 
they reside. 

(c) The representation bll been examined 
by tbe Central and State/U Dion Territory 
GOYerDments for actIon wherever pOlsible. 

(Trans/tltion J 

Bro=dcalt of Program •• by A1R Statloal 
aader ODe Radio St.tio. 

'~28. SHRI BARISH RAWAT: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a> whetber his Ministry hal made anv 
aaenment of the necessity to put all the 
stations of All Jndia Radio to be set up in 
the eight hill districts of Uttar Pradelb under 
one radio station and to Prepare and broad-
cut their proaramme, from one sucb stalion; 

(b) if so, wbether Government propose 
to uPirade any of tbo eXlstiDI stations of 
AlllDdia Radio for tbis purpose during tbe 
Seventh Plan period ; 

(c) if 10, tbe station selected thtrefor: 
aad 

(d) if not. the reasons therefor? 

THB MINISTBR OF STATE FOR 
INFORMATION AND BROADCASTING 
(SBRI A.~. PANJA): (a) No, Sir. 

(b) No, Sir. 

(e) Does Dot ad •• 

(d) Tbe buic stratle, of AIR is that 
it should reacb tbe maximum population 
and cover the maximum afta of the country 
in its broadcalt. For this purpose, out of 
the eiaht bill districts in Uttar Pradesh. five 
districts have been identifi.d for lettinl-Up 
Radio Stations. These are Almora, Chamoli, 
Pauri, Uttar Kasbi and Pitboralarb. These 
Radio StatioDs would meet the listenin. 
requirement and cultural demand of the 
listening community in tbe transmilsion 
ZODe of tbese Stations. It would, therefore, 
not be adv;sable to bave all tbe districts 
under one Radio Station. 

LaacI of SettlDR up of AIR Station i. 
Pltbongarll 

6529. SHRI BARISH RA WAT : Will 
the Mini.ter of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whetber tbe land for settina up a 
radio station ha. been made available in 
Pitbora.arb district of Uttar Pradesb ; 

(b> il so, whetber provision has been 
made for settiol up tbe radio station durinl 
1987-88 ; 

Cc) if 80, tbe amount provided ; and 

(d) tbe time by whicb the construction 
work is likel, to start , 

THE MINISTBR OF STATB FOR. 
INFORMATION AND BROADCASTING 
(SHRI A.K. PANJA): (a> No, Sir. 

(b) aDd (c) A provision of al. 8.20 
lakb. bas been made lor the project durin. 
1987-88, towards cost of equipment and 
land. 

. . (d) Tile state Government bal not 
IndICated any firm date for bandin. over tbe 
poa.euiOD of tbe land at Pitbon .. rb. A, 
loon u the IaDd it banded over b, Stat 
Government, further actiOD to .. rda f:ODS. 
traction of the buUdio. would be fakeD ., •• 
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,.rtIIIHr .... .., .. Plaa Es ...... tare 

6530. SBRI BARISH RAWAT: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) wbether Government bave reco-
mmended to tbe Ministry of Finance to trelt 
tbe sublidy being li'eo on fertilizers 8' Pl.n 
allocation expenditure; and 

(b) if so, the propriety of makiolsoch 
r(commendation ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SBRI R. PRABHU): (a) No. sir. 

(b) Does not arile. 

Rural ROM CODstroded aDder NREP Ia 
Uttar Prades. 

6531. SHR) BARISH RAW AT : Will 
the Minister of AGRICUL TVRE be plealed 
to state: 

<a) tbe total lengtb or rural roads or 
patbways constructed durinl tbe last tbree 
,ears under NatiooaJ Rura) Employment 
Programme in Uttar Pradesb and tbe total 
Dumber of POriODS provided employment 
Doder tbis proarlmme durin. tbe same 
period ; 

(b) tbe totallenltb of roads or path-
way. proposed to be constructed in the State 
~urinl 1987-88 under tbis prolramm. : 

(c) whether aoy assessment bas been 
nade or the achievements made under tbi. 
programme in the State ; 

(d) if so, tbe outcome tbereof; and 

(e) if not, whether Government propose 
:0 make an uses.meot iD near future , 

THE MINISTER OF STATE IN THB 
)BPARTMBNT OF AGRICULTURE 
~ND COOPBRATION IN THB MtNJSTRY 
)P AGRICULTURE (SBRI YOGBNDRA 
\fAItWANA): Ca) A total Jeoatb 01 
3940 lems of road. • .. COOl ...... 'im-
roved uDder National Rarat BmploJIMDt 
"....-m1De ill Uttar Pradllh dillin, 1984-8$ 

1985-86 aDd 1986-87 (upto Dec.: 1986). 
The empJo,ment aeoerated in tbe State 
duriD, the same period comes to 1281.52 
lath manda,s. 

(b) Anoull Action Plans under NREP 
are finalized at tbe DllDA's level. Informa-
tiOD in this relard is not available with the 
Central Government at tbis stage, beiDa 
faidy early in tbe 1987-88. 

(c) to (e) Evaluation Studies in respect 
of the achi~vemeDt made uDder NRE' hal 
been conducted by tbe Programme Evalua-
tion Oraanis8tioD of tbe PI.ODiDI Commi •• ion. 
Its report bas yet to be finalized. 

[&gll'''J 

1.dlra HoulDl Complu ID MI.,. Pn ... 

6532. SHRI PRATAP BHANU 
SHARMA: Will tb. Mini.ter of URBAN 
DEVELOPMENT be pleased 10 state: 

(a) wbether Iud ira Housinl Complu 
in Vidisba (M.P ) i. still incomplete; and 

(b) if so, tbe r.aaofts tbereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMBNT 
(SHRI DALBIIt SINGH):- (a) aDd (b) 
Tbe information i. being coneeted and will 
be laid on tbe Table of tbe Sabba. 

Hoallag SellelDei b, BUDCO la Ma6,a 
P ..... h 

6533. SHRI PRATAP BHANU 
SHARMA: Will the MiDister of URBAN 
DEVELOPMENT be pleased to .tate: 

(a) tbe tOlal number of .cbcmes r sanc-
tioned under EWS, LIG, MIG aDd BIG 
hoosiog project. in Madhya Pradesh duriag 
the Ja,t two yearl or tbe current PliO period 
by BUDCO ; and 

(b) tbe detail. of t"" ICbID'Jel and 
the proaresl made •• far in the COItStructiOD 
of lloUlOl/flats ? 

THE MINISTER OF STATE IN THE 
MINISTRY OP llRBAN DEVELOPMENT 
(SBRI DALBIR SINGH): (a) and (b) 
, •• per detaill ai .. below :-
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1,.'·" 1'86·8' 
(Ult to 28.2.8t) - • ".........,..- -----

No. of ScbemeI '2 41 
Project Colt IlL ".72 Cr. RI. 32.34 Cr. 

LoaaAm_t ltL 24.94&. Ra ••• 18 Cr. 

.,. .... 11 .. jtJeta 

1985·86 • '86·87 1'85·86 .986-87 
-~ --- -----

aws "14 '1~2 598 
LTG 2102 2102 648 
MIG ~2 2112 644 
BIG 85' 55 186 _- --- -- ---

14131 11581 207' 

Otben 1008 ---
3084 

Balie SuitalioD Uoita 1981·1' 1986·87 

51011 2854 

The conltracti9P or dwell_ uoJ" .. done bJ tlte r.PJCtiyc BorIO"ina apnciea 

IAI_ .. 'NIdI ••• ' " ....... L ..... 

6534. IB&I BAN WAR. LAL 
PUROHIT: WUI the MiDis'er of AO&I· 
CULTUllP ". plMttd 's) ,.,.. : 

(a) ... _... N_aaal p..uiDn 
LilQi&e4 ..... r ..... iN ja&o "*" ...... 
the Jut ICYcraI ,lUI ; 

(b) if 10. the ~'of 1011 ,atrered 
by the National Pcrtp~ Umited. , ..... 
wile. duriDa the lut dII'Ic ,.an j 

(0) wbetber GoverDIDCDt baYI liDee 
iaQ8iIt4 kdO .. wort .. eI dlil1IDCIIrIUiDI 
d8riDI tIM ......... ; aDd 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THB MINISTRY OF AGRICULTURE 
(,HRI R. P&ABHU): (a) No, Sir. 
Na'jonal Fertilizers Limited hal been 
makiDi protlll ,inct 1981-82. 

(b) Doea Dot arile. 

(0) No. lir. 

(d) Doea Dot &rile. 

I.L.O.c. ... 

a"~,. SJIJU &. a"""MURray . 
wm -14-- of WBOUa 1M .....d '0.": 
• fa) ., ..... , 'tt4-- of 32 ..... 

- III lD ..... tioaal Labour OrJID.~ ' •• ,1.. ., lad. aDd ..... t of _ .,,.1.*11 •• II .. ...., , 



(b) the principal reatures 01 28 conveo-
tioos of International Labour Orpni.tion 
Dot ,et adopted by Unloa GOYemmeot": anel 

(c) tbe reIIOGl for Dot adoptiaa tile 
lame? 

THB MINIsria OF STA TB OP TBB 
MINISTRY OF LABOUR (lBRI P.A. 
SANGMA): (a) to (c) eoo .. tioD aN 

'adopted b, the General Confer.eIi of tlie 
loter.doaal Labour Oraaaisatioa. Of tile 
162 Conventlonf adopted 10 far, lodi. bas 
ratified 34 Conventions. A CoaveGtiOD 
.when ratiOed eotails full compllaooe. The 
text of a Conveution toaetb* "ith a Ita ... 
mont of action taken or proposed to be 
taten, includinl r..oM for aon-ratific:alioa, 
i. placed before Parliament in eacb cui. 

c ........ 0,.. .. CIIartend Deep I. 
V ... 

6536. SHRI It. RAYAMURTBY: 
Will tbe MiDister of AGRICULTURB be 
pleased to atate : 

(a) tbe particulars 0 f Indian tilllbla 
=ompaniea operatiDl chartered deep·_ 
trawlen and tbe Dumber of tra.1en under 
IJplration ; 

(b) tbe particulan of for'ian compaaiel 
fo whicb tbeee tra.len bcJODI ; 

Cc) wbetber tbe objeclin of traDafer of 
tecbDOIOU bu been acbleved bJ tbe policy 
of chut.ria. fontao ... 11 ; 

(d) if 10. tile namber oIlDdiaDI traiaed 
u .... mem ... ollUCb era.1In i IDcl 

(e) eM n ..... 0( tbe ports to .hie .. these 
trawlen report alter tbeir YO,... ? 

THB MINISTBR OF STATS IN THB 
DI!PARTMBNT OF AGlUCULTUIlAL 
AND COOPBRATION IN THE MINISTB.~ 
OF AGRICULTURE (SBRI YOOBNDRA 
MAK.W ANA): (a) and (b) A .tatemeat iI 
Ii .. bIlow. 

(c) ad (d) AI per the tenDI and 
cooditioDl of tbe charter policy eauocilted 
in 1'81. the charterer dIIIl eDlUre tUi at 
leut 2or. of the crew are IadiID citizeDI aDd 
are poated aa UDder atact_ to lbo fenian 
akipper. tbe eaiioeer aad to the other 
operational crew. About 350 Indian crew 
bave 10 f.r beeD traiDed uoder tbe above 
cateaoriel. 

(e) After completioa of YO,. tile 
cbartered velie" report at Madril. Cocbia 
Goa & Oklaa .bieh are the .... of 
oporatioD at preadDt for ..... YCIICIa. 
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Setttal up .f AIR Stat.. Ie lIeN.pore 

'6537. SUR.l ATISH CHANDRA SINHA: 
Will tbe Mini.ter of I NFOMATION AND 
BROADCASTING bo pleased to state : 

Ca> whether an, prOlress bas been made 
in the iritplementation of the proposal 
pending for tbe establishment of All India 
Radio station in Berampore. District 
Murlhidabad, West Bengal; 

(b> whethor State of West Benlal have 
now offered tbe land for tbis purpose ; 

(c) if so, when tbe land will tranlferred 
and the work statted ; and 

( d) tbe details of prOlres. made, 10 
far , 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
<a> Yel. Sir, 

(b) to (d> The State Government of 
West Bengal has been requested to tranafer 
1.46 acr.s of land adjoining tbe existinl TV 
transmitter for radio transmitter & studio 
set up and 3 acres, opposite to Mursbidabad 
Institute of Technology, for tbe construction 
of staff quarter., to AIIl. Tbese sites ale, 
bowever, yet to be banded over to AIR by 
tbe State Government. In order to avoid 
delay in implemcntinl tbis scbeme, it bas 
boen decided to utilise tbe land available 
with DoordarsbaD for tbe construction AIR. 
stuCiio and transmitter boUdinl. The 
preliminary estimate for tbe building bas 
been lanctioned and ci vii works awarded. 
The construclion of the buUdinl is likely to 
commence sbortly. 

Oilleeds Output .. )[am.tata 

6538. SURI V. S. K.R.ISHNA IYBR.: 
Will tbe Minister of AGRICULTUR.B be 
pleased to state : 

(a) wbether Klmatata Government 
propose to implement a programme to 
iIler •• se tbe output of oilseedl in Mala-
prabba, Gbataprabba and otber arcu of 
dIo State i . 

(b) if 80, tbe salient (eature of the 
schome; 

(c) whether Uni on GoverDment propolC 
to provide any Central assistance for tbe 
purpose ; and 

Cd) if 10, the deteaill thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION MINISTRY OF AGRI-
CULTURE (SHRI YOGE "DRA 
MAK.WANA) : (a) and (b) A letter bas 
been received from tbe Chief Minister of 
Karnataka urgina Government of India to 
sanction a special scbeme to tbe Government 
of Karnataka in completinl tbe iailalion 
projects of Malaprabha, Gbataprablm, 
Upper Mullamari and Otebole, inter-alia 
IUigeltin8 tbe allocation of Rs. 200 crores 
as a soft loan for completion of tbeae 
projects. 

(c) and (d) AI these projects come un~.r 
tbe purview of Ministry of Water Resources, 
tbe matter was referred to tbat Miniltry 
who have expressed their inability to support 
the proposal and the same bas been 
communicated to tbe Chief Minister of 
Karnltlka. 

AllocatioD for HoUies UDder IadJra 
AwauYoju 

6539. SHRI V. s. KRISHNA IYBR : 
SHRI SRIK.ANTHA DATTA. 
NARASIMHARAJA WADIYAB.: 

Will tbe Minister 01 AG&ICULTURB 
be pleased to atate : 

<a> tb. amount allocated to States for 
conltruction of bouses under Indira Aw_ 
Yojna durin. the ,ear 1986·87 ; 

(b) tbe State-wile Dumber of bODIes 
conltructed and all otted to tbe poor plopl. 
durin. 1986·87 : and 

(c) tb. Dumber of Scbedulecl Cutes an" 
SclMdalod Tribea out 01 tbIm ? 



THE MINISTER OF STATE IN THB 
DBPARTMBNT OF AGRICULTUIlB 
AND COOPERATION IN THB MINlSTll~ 
OP AGRICULTURE (SHkl YOGBNDltA 
MAl{ W ANA) : <a) aoel (b) A atate.CDt is 
liveD below. 

(~ UIfdeJrIad_ A .... Yoj ........ 
are conltrucled lor Scheduled C.ltel, 
ScbIdutc4 TrU,. &Dd' ... ., bodckd 
labour. The majorit, ot a. C08Itracfld' 
1I0Ulel, tbetlfoN, I0Il to dae ~ 
eal" and Scbeduled Tribel. 

SI. No. Namo of State/UTs 

1. Andbra Pradesh 

Assam 

3. Bihar 

4. Gujarat 

5. Haryaoa 

6. Himachal Pradesh 

7. Jammu " Kasbmir 

8. Kamataka 

9. ({erala 

10. l4adb,a Pradesb 

11. Mabarasbtra 

12. Maoipur 

13. YePalay. 

14. Naplaod 

15. Orilla 

16. Puojab 

1'. a.j.thaD 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21: Uttar Pradoala 

22. W.t ..... 

st. .... t 

AlIocatioD 
(Ra. in lakbs) 

1190.00 

251.00 

1750.00 

410.00 

115.00 

78.00 

94.00 

515.00 

470.00 

1033.00 

991.00 

14.00 

1'.00 

15.00 

548.00 

123.00 

417.00 

10.00 

979.00 

42.00 

2192.00 

'B.OO 

No. of 
hoal. 
plaDDed 

28483 

2630 

25634 

7000 

1810 

690 

1661 

10608 

17560 

10866 

8800 

58 

156 

228 

'544 

5'67 

6150 

150 

25504 

1019 

28JCM 

14132 

No. of 
boUlel 

CGDltructed 

486S 

18221 

5702 

1610 

172 

N.A. 
N.A. 

3747 

N.A. 
N.A. 

M.A. 

M 

101 

1141 

86$ 

M.A. 
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tr ... Dft., .... Certoratloa .. 
Kanatab 

,,.. SBIU V.I. KRISHNA 1YE1l: 
Will the MiDia. of AGRICULTURE be 
pleated to .tate : 

fa) ..,.,.. Ualoa Govemmem are 
.,,_. tbat K. ..... ka Govemmeat propole 
to.t up a Fodder DevelDpmeat Corpora. 
tIeD in coUa __ iOD wilb tile NatiODal 
91.,,,laDd DPelCJfllllODt Bear. : 

(b) if 10, .'ether otber Ita.. are.lIo 
.ttina up loch a Corporation : 

(c) whetber Union Government propol. 
to illu, pideliD. to .11 Stat. for eettiDI 
up Fodder DevelopmeDt Corporatio.. for 
manqinl fodder banta ; aad 

(4) tbe ii.aerial .. i,l.ance IOUlbt by 
Call1atab IDd propoaed to be IiVCll by 
UniOD GOvem.lDt. 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHltl YOGBNDRA 
MAKWANA): (a) to (b) Information is 
beinl collected 'rom the State Governmentl, 
etc., and will be placed on tbe Table of tbe 
Sabba U lOon as received. 

Mewapapea 

bdio 

1984·85 

(Ill.) 
4,35.42,916 

1,34,72,000 

92.07.080 

(b) A. in the .tatemeot aWco below. 

(c) Y .. Sir. 

(cI) DOlI Dotl .... 

ADa ... t S .... t _ Gcn .... t 
. Ad,ertllemeata 

6541. SHRI PRAKASH V. PATIL: 
Will the Minister 01 INFORMATION AND 
BROADCASTING be pleated to atate : 

(a) the total mone, apent aODDally OD 
Government advertisements in newspapers, 
radio..,d television separatel, doria. the 
last three years ; 

(b) tbe oames of tbe first three bia 
newspapers, smalJ newspapers and small 
Dewspa.,. rl in relional laaluages wbicb are 
.'ttinl tbeae advertisementl : 

(c) whether tbe present pattern of 
allocation i. bel prul r or the .ro'Wtb of sman 
newspaper. ; and 

(41) if Dot, tb. chanles contemplatld ill 
the advertisement allocation policy ? 

THE MINISTER OF STATE OF'IHB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) Total money spent annually by the 
Directorate of Advertisinl and Visual 
Publicity on Go,ernm.nt Advertisements II 
as foDowa:-

1986·86 

(Rs.) 
4,'4,41,059 

1,66,97,000 

1986-87 
---" 
(Rs.) 

1,95,41,414 
(upto Sept. '86) 

69,49,000 

9',24,000 
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Wlleat ProdllCtlaa 

6542. SRRI PRAKASH V. PATIL: 
Will tbe Minister of AGRICUL TUR.B be 
p_1Id to ltate : 

(a) wbetbel' tbe production of wbeat 
whicb has ushered in the area revolution 
bu reached a plateau : 

(b) If 10. wbether lome more avenue. 
... beiDI created to utilise tbe farm products 
.t tb. field level to aUlment the income of 
the farmen of all tbe wbeat IrowiDI ar_ ; 

(cl if so. tbe plans drawn b, tbe Union 
Goyernment or in con_boratioo with tbe 
r.poeti" State Governmonts lor "rOGOlliol 
., wbeat ; and 

(d) if so, tbe details tbereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTl.l,llB 
AND CooPBRATION IN THB MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a> No" Sir. 

(b) to (d) Do Dot arise. 

ero,. UDit ---
1. &ice Million TODDeI 
2. Wbeat .. It 

3. Coarse GraiDi ", .t 
4. Puls.1 t' " 
TOTAL FOODG&~INS ,. tt 

P. CapIta ec. ........ of c..Jt 

6543. SHRI PRAKASH V. PATIL· 
Will the MiDi,ter 01 AGRICULTURB": 
plealld to state : 

(a) whether Goiernment ha.e let aD, 
taraet to .Dcrea tbe per capita coolumptiOD 
of cereal a and otber food durio, tbe SeveDth 
Plan period : 

(b) if 10. the detaill thereof • , 
(c) the crop-wise achievementl thereof 

durin, the lalt three yean • , 
. (d) to what extent tbe vario. anti-

poverty alleviation proaramme. bave 
auameDtod tbe purcbasinl power of tbe 
rural people to buy more • and • 

(e) whether increued conlumptioD hu 
encourq.d tbe cultivators to produce more 'I 

THE MINISTBR. OF STAYS IN THE 
DEPARTMBNT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAK WAN A): (a) and (b) Crop taraets 01 
tbe Seventb Five Year Plan have been fbed 
in terma of production and not consumption. 
Tile tarletl of foodarainl production fiaed 
for tbe Seventb Five Year Plan are u 
UDder :-

Talaetl 

73.00 - 75.00 
56.00 - 'f.OO 
34.00 - 35.00 
15.00 - 16.00 

1'8.00 - 183.00 

(c) TIM estimatel of loodaniol prodactiOB .iDIe 1914-8' an u ander :-

( MUlion To ..... ) 
Crop "84·85 1985·86 1986-87 (aaticipatcd) --- --._,_- ,-.-~--

llice 58.34 64.15 59.50 - 60.00 
Wbeat 44.01 46.89 48.00 - 49.00 
CoUll Clre.ll 31.17 26.46 28.50 - B.tO 
PIIlIeI II." 12 " 13.00 ........ 14SeM 1"." 1 •• 00 -- I'I.GO 
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(d) The incremental income that bal 
been geDerated uDder IRDP y.rie. from 
beDeficiary to beneficiary. It is. tberefore, 
DOt possible to live tbe exact filures relati .. 
to tbe increase in tbe purcbauDI PO" of 
tile beneficiaries assisted under the pro-
aremme, However, tbe concurrent evaluation 
of the Programme for the period October 
1985 to September 1986. beiDg done ;n 
practically all districts of tbe countrry based 
on sample surveys indicates tbe net 
incremental incDme to the beneficiaries as 
follows: 

The as •• ts bad geDerated incremental 
income of more tban RI. 2,000/- in about 
26" cases, tbe incremental income was 
between Rs. 1.00' to Rb. 2.000/- iD 24" 
easel and between Rs. SOl and Rs 1,000/-
in J '" cases. It was upto Rs. SOO in about 
11" ca.el. 

(e) Increased cODlumption il just one of 
the lactors wbicb induce cultivators to 
produce more, it is, therefore, difficult to 
mate any quantlfative analysis 00 this 
.spect. 

Agrlealture Protlaett. Ia Stat .. Ia 
EasterD a" Weltera Zelle. 

6544. SHill PRAKASH V. PATIL: 
Will tbe Mtoister of AGRICULTURE be 
pleased to state : 

(8) the .rowth rate of alricultural 
production in tbe States In Eastern Zooes. 
leparately, durin. tbe la.t tbree yeara ; 

(b) the crop·wile details. of eacb sucb 
State and tbe growtb rate doriDB tbe 1.lt 
three yeal's, ycar-wise ; and 

(c) the causel of sbortfall, if ao" and 
tbe step. taken to improve tbe sitoatioD , 

THE MINISTER OF STATE IN THE 
DBPART"ENT OF AGRICUL lURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULIURE (SHRI YOOENDRA 
MAKWANA) : Tables living crop-.ise 
production/growth rates ID rcapect. of 
prinCipal crops lor abc Sta ... in Butero/ 
We3tern Zones arc liv. in ."tllDonts to 
IX lIveD below. 

(c) There Itave Dot been an), major 
sbortfan. in production durin. tbo palt few 
years .. In order to incr.ase tbe production 
of various crops. following steps are bein8 
~bo: . 

(i) Muimisation of productivity in 
irriaated and rainfed areal • , 

(ii) Timely, easy and adequate lupply 
of agricultural inputs like techno-
101Y, leeds, f.rtilisers, implements, 
plant protecUoD chemicals and 
credit etc. ; 

(iii) Increasing the coverqe of area 
undor bilh yieldinl varietiel • • 

(iv) Production of sufficient seeds or 
different clasles namely, breeder. 
seed, foundation seed and certified 
so as to cover tarlotted areas 
under hagb yielding varieties • , 

(v) Implementation of tbe national 
proarammes like Special Rice 
Production Prolramme in tbe 
Eastern States, Small and Marlin.l 
Farmers Proaramme. Nadonal 
Dry lind Farming Programme 
Nationa 1 Pulses Development Pro: 
gramme and otber concerned 
Central and Centrall, Spoasored 
proarammos; 

(vi) Propagation of rainfed f.rminl 
tecbnololY on watershed manage-
ment basi. both for crops and 
relions which have performed 
poorly and have Dot shown biBh 
arowth ratea ; 

(vii) Adoption of area approach in 
potential districts for increasinl tbe 
production of various cropa ; 

(viii) Adoption of intelrlted plant pro-
tection meuures ; aod 

(is) ASluriDI remunerative prices for 
various crops to tbe f"mer. and 
oraanil8tional support for Die of 
gommodtti •• , , .... p ..... : 
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APRIL 15, 198' 

Black Head. Cater Pillar Pelt 

654'. SHRI H.G. RAMULU : 
SHRI M.V. CHANDR.ASBKHARA 

MURTHY: 
Will tbe Minister of AGR.ICULTURE 

be pleased to atate : 

(a) whether Government are aware that 
tbo coconut plantation in Karoat3ka State 
bas been soverly affected due to black 
headed cater pillar prst ; 

(b) whether Government of Karnataka 
bas seDt a scheme to the Coconut DoveloD-
ment Board to effectively control tbo spread 
of black beaded cater pillar pelt ; and 

(c) the detculi oi the scheme and tbe 
reaction of Governmcnt in tbi' regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
AND COOPt:.R,-. lION IN THE !\,lIl'.lSTRY 
OF AGRICl.Lf""RE (SHRI YOJE~DRA 
(MAKWANA) : (cl) and (b) Yes, Sir. 

(c) The (,OCOL ut D(velopmont Board 
bas included a project for 'Inte.rated 
Control of leaf-eatlDl Catelp,Uar' 10 their 
Seventh Plao pio.;osals at a total cost of 
RI. 17.120 lakbs fve Implementation In the 
States of Karn~ta.lt.:a ana Orissa on 50 : 50 
Ibarinl basIs oel "een tbe Board and tbe 
coDCffoed States. Ibe objectlve 15 to cbeck 
tbe spread of tbe pelt and mJDlmise Its 
emerlen~ ClDd j)'Dtlje ,y (1) ostabhshlDl a 
central laooratory r Jf culturaDI multtplYID& 
and m~ntalD'ui parasites for release in pelt 
prone areas, (2) euabhsblO& a mobll. PJant 
protection aqua j f:>r attendlDl emeraeocy 
work lit! cllem,c~l Iprayiol. Surveillance 
etc., in tbe uljd and (3) undertaluni Jarae 
Kalc PUOllClty aod propaganda to create 
awarcnes. amo0i: the coconut arowers 00 
the pelt and Its con:rol. 

The proposal~ of tbe Board require 
deh lted examlDation aDd bavo DOl b.tD 
_, P' oVId ,et. 

I ..... fa COlt of I.puts for Aarlcaltural 
Protaet1e8 

6546. SHR) C. JANGA REDDY: 
DR. A.K. PATEL: 

Will tbe Mini.ter of AGRICULTURE 
be pleased to state : 

(a) tht- percentage by which input cost 
or ",heat, flee, gram, barley, luaarcane, oil 
seeds, cotton and jute bas increased during 
each of the last three years and the current 
year. separatc)y ; 

(b) .. the percentage increase in support 
price for each commodity during the saId 
period; 

(c) whetber the steps taken by Govern-
ment have neutralised tho increased co.t of 
the Inputs, each time; and 

(d) if not the exact position thereof? 

THE "llNISTER OF STATE IN THE 
DFP.c\RTlvll.Nf OF AGRICULTURE 
AND COOPERAT10N I~ THE MINISrRY 
OF AGkICULTU1<E (SHRI \'OGr.NDRA 
MAKWAN A) : (a) and (b) The available 
mforma.ion IS Jlven JD Ita lemenl liven 
below. 

,c) and ld) Government docides support 
prices of aancultural commodities on the 
baSil of tbe recommendations of Cc.mmlssion 
for .b,.aricultural Cost. aDd Prices (CACP), 
the views of tbe State Governments, Central 
Minlltnei as well as other relevant factors. 
The C~CP for its part takls loto account a 
comprehensiv: ovtr·vlew or the entire 
economy besides a number of ImpOl tant 
factors such as cost of production, cbanle. 
in anput prices, Input-output price pat ity, 
etc. It al.o provides a reasonable marlin 
of proHt to farmor. so al to provide 
necessary incentives to them for invellmcDt 
and adoption of improved alricultural 
technology. Thu. it is always the endeav-
our of the Government to provide remunera-
tive prices to farmers. However some 
variation may occaasionaJly manifest In some 
Stat. for some crop in lome year, due to 
VariatiODI ill aaro-climatic: ad other lacton. 



1. 

2. 

3. 

4. 

3. 

6. 

7. 

8. 

CHAITRA 25, 1909 (S .4K..4) 

Statemeat 

PerC'RIGg' Inc'ea'~/D,c'ta,e o/lnput ColtS fJ"d SlIpport P"~, 0/ Different 
CIOPI Over 1981-82 

Crops States Input Coat Support Price (All India) ------ - -~-_..- ---......_---_ 
1982·83 1983-84 1984·85 1982-83 1983·84 1984-85 

Wbeat Haryana 10.4 15.2 15.S I 
Punjab 5.4 15.7 148 I 6 • .1 7.0 10.6 
Rajastban 0.2 13.5 17.4 

Paddy Assam (-)2.4 14.7 260 
Onssa 27.6 (-)1.1 7.0 6.1 14.8 19.1 
Punjab 1.5 19.6 33.9 

Gram· Haryana (-)17 .• (-)1.5 (-)67 f 
Madhya ( -)13.2 13.S 45.3 I 2.1 

Pradeah I 
Rajasthan (-)~.9 JO.1 42.9 I 

Barley· Raiastbln 2.5 11.2 11.8 

Sugarcane Haryan. 9.6 12.1 8.1 I 
Maharaslltra S.7 f 0.0 3.1 7.7 , 
Uttar I 
Pradesh (-)11.3 J 

Ground- ADdhra 1.8 14.6 , 
Nut Pradesh f 

Gujarat 34.2 24.0 f 9.3 167 25.9 
Tamil Nadu 33.2 20.1 f 

Cotton- Gujarat 4.6 20.6 
Maharasbtra 17.4 (-)8.9 
Pnojah 20.1 79.1 7.8 

Jute Alsam 14.2 16.1 32.3 
Orissa (-)8.1 (-)5.5 0.0 5.7 11.4 
West BeDgal 1.0 9.4 

NOTB: -indicate tbat " are Dot worted out becauae baae ,oar filuros of 1911-81 are 
Dot available. Based on data from Comprehensive Scheme for Stud,ioa the 
Coat of Cultivation of PriDoipal Crops. 
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'541. SRRI C. JANOA RBDDY : 
DR.. A.I{. PATEL : 

WI. the MiDilter of AGRICULTURE 
.. pIeaed to state : 

(a) whether accordiDI to the •• Alricol-
taral Price policy a 10Da term penpeclive" 
.... price support mechanism needs to be 
.........,.. to remove reaioDal imbalaDCIS 
ID productioa 01 oilseed .. pol_ 'UlareaM 
aDd coal'll .... ins aDd tbe coat of production 
of aport orieated commodities needs to be 
CDlDpetitiYl witb tbe BlOit ellicient procedures 
18 tile international market i 

(b) if 10, tile .tepa taken 10 tbis directioD; 
aDd 

(c) the IaUItI acbieved 10 fir. 

TRB MINISTER. OF STATE IN THB 
DSPARTMENT OF AGRICULTURB 
AND COOPER An ON IN THE MINISTRY 
OP AGR.ICULTURE (SBRI YOOENDRA 
MAlCWANA): (a) to (c) The imbalances 
.. tile production of Oilseedl, pul ... , 
_,cane aDd coane cereal. .re souaht to 
he removed tbro ....... urance 01 remUDera-
tift .... to culti.aton, pacta., of 
IIDpIond tecIaDolou, lapp), of key inputs 
IIICh al fenD.rs at .ablicliaed ... tel, 
..... aad ateDlioa lappotl, development 
01 aldlcractural 'acilidea. etc. 

aorta are allO beiaa made to reduce 
.... COlt of production bJ increuiDl the level 
~ prodactiYitJ tbrouab evolviol improved 
1ICIIDoI0IJ lUitable to local coaditiODs 10 
• to make oar aporta competitive ill 
lDIIrDatioDal martell. 

IAII to SAIL 

841. SBRI AMAL DAtTA. : Will tbe 
...... 01 S I1!BL AND MINBS be pleued 
to ... : 

ta) tile accamalated and CDl'NDt Ion of 
... AatboIi., of India; aad 

(b) die boot .... and CUlI'IIIt ftIae at pM'" prieee of tbe a..... of l1li Stell 
..... aad.SAlL' 

.. 
THB MINISTBR. OP STI!L AND 

MINES (SBRIIe.C. PANT): (a) Accumu-
lated 1011 of SAIL II on 3t.3.198' was 
RI. 165.10 cror~l. The accounts for 1986-87 
have Dot 10 lar been finaliled. 

(b) Th' following .t.tement shows 
SAIL', Det fi&ed aSHts, capital wort-in-
prolrel. aDd current assets at book value 
and at corrent prevailiDI prices :-

(R.. in crora) 
Net Capital Current 
Block W .I.P. A •• ts -.- _......_ ---

At Boot Value 3361.90 2132.27 2845.62 

At curreat 
preYailiDl prices 
(as aD 31.3.1986) 9331.34 2132.27 2938.7J 

c.-u.p .. of Stell 

'549. SHRI AMAL DATTA: Will 
tbe Mini.tt'r of STEEL AND MINES be 
pleased to .t,1e : 

(a) the manDer in whicb demamd pro-
jectioD made by Joint PlaDt Committee wu 
met duriol tbe ,ears 1983-84. 1984-85 and 
1985-86 ; 

(b) the consumption of .teel durin. tbe 
yean 1983-84 to 1985-1' and estimated for 
198'·87 ; aDd 

(c) tbe reasons for .bortf.1I in demaDd, 
if any? 

THE MINISTER OP STESL AND 
MINES (SHRI K. C. PANn: (a) Table 
below lives tbe total .... saed nflulremeDu/ 
demaDdI aDd availabOitJ 01 iDdiaeDOUl 
fIoiabecl Iteel iD lbe COUDt17 from 15)83-84 
oawarda :-

(Millon tOIl ... ) 

Year A..... IDdileDOUI Gap 

Im·I' 
1914·15 
1_·86 

reQuimJJfJ8ta/ avallabDlty 
demandl 

'.92 
9.01 

11.35 

8.57 .... 
10M 

(-) 1.35 
(-) 0.15 
(-)0." 
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Import. were allowed to the exent it 
wal Dot possible to meet tlte demand \from 
domestic prQduction. 

(b) Required information is ,ivea 
below:-

(MiJJioD tonne.) 

Year ConlumptioD of 
fiDished .teel 

1983-84 9.57· 
1984·85 9.35* 
1985-86 (Provisional) 
1986-8' (Estimated) 

10.90· 
11.84· 

·Excludes Don-canatised imports. 

(c) Does dot arise. 

E.P.F. aud E.S.I. Dues Oatalaadlna 
A.alast Jate Mills 

6550. SHRI AMAL DATTA : Will the 
Minister of LABOUR be plealcd to state: 

(8) tbe industry .. wil: break-up of 
Employees Provident Fuod and Emplo,ees 
State Insurance dues from tbe jute indultr,; 
aDd 

(b) tbe steps beiDI 'akea to realise the 
duel and to take penal action alainst tb. 
maDalements concerned ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI P. A. 
S1\NGMA): (8) A statement jndicatiDa 
esteblisbment-wise break-up of EPF and 
ESI dues againlt the jute industry in West 
Benpl is given below. 

(b) The E PF aod the ESI authorities 
are takiftg necesaary leaal and peaal action 
in accordance with tbe provisionl of the 
EPF/BSI Act, as allO under sections 406/ 
409 1 PC alainst tbe management of !be 
defau1ting jute mills. However, in the case 
of certain defaultiDI jute mills who bav. 
given their conseD t to have tbe arrears of 
ProvideDt Fund and ESI dues upto 306.86 
deducted at tbe tate of 8 per cent from out 
of all purehatel on Government accoont, DO 
penal action i. bema taken for default for 
tb. period upto 30.6 1986. 

St.t .... t 

81. No. Name of Establishment EPF duel ESI dues 
(A! 00 30.9.86) (A. OD 31.)2.86) 

(Rupe. iD latbs) 

1 2 3 4 

1. Slari Ambica Jute Mills Ltd. 238.52 128.26 

2. Barana.ore Jute Mills Ltd. 400.00 121.86 

3. HaDuman Jute Mill, Ltd. 40.75 

4. KaDt.Darrah Co. Ltd. 233.08 22.74 

5. Naif.r Chandra Jute Mills Ltd. 18.49 9.82 

6- Howrab Jute MUI. Ltd. 3OS.75 119.S5 

7. Delt. Jute lodaltri. Ltd. 251.33 53.15 

8. MIlO. MiU, Ltd. 364.00 47.84 

9. CaWODiaD JaIl Milia Ltd. 18.5~ 0.02 

10. PortWIIIam c.. Lt4. $6.05. 0.43 
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- -- --
1 2 3 4 

11. Sbri Gauri.haokar Jute Mill Ltd. 76.00 761 
12. Agarpara Co. Ltd. 113.38 0.79 
13. N.ihati Jute Mill. Ltd. 150.65 25.26 
14. Anaus Co. Ltd. 382.13 8.71 
15. SbyamDqar Jute Mill. Ltd. 399.P2 59.24 
16. Victoria Jute Mills Ltd. 23(.68 66.36 
IV. Nuddea Mill. Ltd. 374.98 12200 
18. Gooripore Co. Ltd. 287.28 156.99 
19. Kelvin Jute Co. Ltd. 274.10 141 37 
20. Titaprb Jute Co. Ltd. 413.00 84 " 
21. Bird Jute & &port Ltd. 16.18 
22. Budle Bodge Jute MDII Ltd. 156.00 3966 
23. New Central Jute Mill. Ltd. 590.00 5605 
24. Dalhousie lUll Co. Ltd. IS0.00 3435 
25. Sastern Mfa. Co. Ltd. 135.00 86.00 
26. North Brook Jilt. Min. Ltd. 115.02 43.71 
27. Welliol Jute .ills Ltd. 64.26 
28. ladia Jute }\~'Jls Ltd. 34.97 11.10 
29. Gauses Mfa. ("~. Ltd. 12.86 I.US 
30. Bharat Jute MUll 132.00 46.21 
31. Calcutta Jute Milia 28.,,5 23.64 
32- Empin Jute Milia 208.00 82.66 
33. JIooIIa., MUll Ce. Ltd. 

(j) Calcutaa 16.86 
(ii) Waverl., Jute Milll. 39.97 

34. M/. Naskarpar. Jute Milil. 14.27 
35. M/. N.J .M.C. Ltd. 

(i) UnioD Jute 11.58 
(ii) Kbardah Uoit 13.51 
(iii) Head Office 0.30 

36. M/. AllioD Milia 2.40 
37. Slaree Ram Jate Milia 1.83 
38. M/I Kamarhad Co. Ltd. 3.04 
39. M /s Hutum ChaDd Jute Mills 1.98 
~. MI. Cbampadaai Jute Mill 2.12 
41. MI. Pnbartak Jute Mill 0.13 
42. M /. AlcuDdaria Jate MUla '4.55 
43. MI. "laD ..... luto Mill 69.82 --- ------

6344.52 1113.'9 
or or 

R.~ 6'.45 Cr .. Ra. 1'.14 orona 



Prlee of.' Steel 

'SSt. SHRI AMAL DATTA: Will 
the Minister of STEBL AND MINBS be 
pleased to Itate': 

(a) wbether the" price of ,t.eel bad beea 
kept below COlt of production at an, It ... : 

(b) if ;0, for how long and bow much 
below tho cost tbe price hal been kept ; 

(c) the ohjective thereof and tb. e)ltent 
to whicb it was fulfilled; 

(d) wbether tbe Iteel indust.., hu 
luffered as • result tbereof and if 10. the 
extent tbc,:,cof ; and 

(e) whether Government lave any 
subsidy to keep the prices low ; if so, tbe 
amount of subsidy liven from 1980 
onwards? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): <a) to (c) 
The price of steel is determined by JPC wbo 
take into account, inter alia, tbe COlt of 
production, tbe open market prices and tbe 
impact OD tbe leneral price level. 

(d) Tbere have been Jears wben tbe 
public sector steel plaots were not able to 
Ilnerate enough internal resources and tbeir 
"orkio. reluItI were advenoly affected. 

(e) Takio& into account SAIL'. overall 
financial p,1sition, Government IraDted a 
waiver of inttrest on Government loans 
liven to SAIL to tbe extent of Rs. 7' crores 
in 1~83-84 and Rs. SO crore. in 19U-lSS; 
apart from this, a waiver of Rs. J .37 crorea 
of peDal intc:re.t was also liven in 1984-8'. 

Gas basld Fertiliser Plats 

6552. SHRIMATI JAyANTI PATNAIK: 
Will tbe Minister of AGRICULTURE be 
pleased to state: 

(8) the number of lal ba.d fertilise, 
plang act up at dittcrcDt pluea in tbo 
IOUDtr1; 

(b) the num ber out of them wlaich ue 
expected to 10 into .tream b, lbe ead of 
1987 ; aDd 

(c) tbo capacity and locatiOD of these 
plants' 

THB MINISTER OF STATE IN THB 
DBPARTMENT OP PBlt.TILIZBRS IN 
THE MINISTRY OF AGRICULTURB 
(SHRI k. PRABHU): (a) to (c) . The 
number, location aod capacitJ of tho 181_ . 
baaed fertilizer plants already in oPeration 
and tbose scheduled to 10 on Itream by the 
ond of 1987, are Indicated below :-

Total 
number 
ofplanh 

Location Annual Capa-
city based oa 
.. - (in thou. 

IaDd tODD. of 
oitroaea) 

A. Plats ...... , Ia operatloa T_ , .... 
Ten plants Namrup I (A._am) 45 

Namrup II (Assam) 152 
Trombay (Mihara_bin) 90 
Tromba, V 

(Mabarashtra) 227 
ThaI (Maharalhtra) "3 
(2 plantl) 
Kalol (Gujarat) 240 
Baroda (Giliarat) 92 
Hazira (Gajarat) 668 
(2 plants) 

B. Piaatl to 10 oa Ilna. b, t .. 
"011987 

Two plants Namrup III (A .. m) 152 
Vjjaipur (Madb,.-

Pradosh) 3M 

MICA J)eposJtI .. 0 ...... 

6SS3.IHRIMATI lAYANTI PATNAlIC: 
Will tbe Mini.ter of STBEL AND ,MlNBS 
be plealCd to stat. ; 



APRIL 15. 19.' 
(b) if 10, tbe names of placel and tbe 

approxima,e dopoaits of mica located io 
those areas ; aDd 

(c) tbe details thereof? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF MINES IN THB 
MINISTR.Y OF STEEL AND MINBS 
SBR.IMATI RAM DULARI SINHA): 
(a) to (c) No Mica deposit of economic 
lipificance has been Joca ted in Orissa so 
far. However. minor occurrences are 
reported from parts of Cuttack, Oanjam. 
KalabaDdi, Koraput and Ma, urbbaoj 
dilrricts. 

AIR 0, __ Senice ID Telup 

6554. SHRIV. SOBHANDREESWARA 
BAO: Will the MlDister of INFORMA. 
nON AND BROADCASTING be pleased 
to .tate ; 

<a) wbether Government propose to 
broadcast Telulu prolramme on General 
Overseas Service of All India Radio; 

(b) if so, tbo details thereof and the 
likely time by wbicb sucb brcadcast will be 
lalroduced ; and 

(c) if not, tbe reasons therefor? 

TBB MINISTER. OF STATE OF THE 
MINIS~Y OF INFORMATION AND 
BIlOADCASTING (SHRI A. K. PANJA): 
(a) to Ce) A proposal to introduce 
Telup sef'\lice for listeners in Soutb .. East-
Alia region 15 covisaJed as a part or tbe 
All ladia ~dio's Software Development 
Scbemcs Dod" the Seventh Plao. As tbe 
proposal would lequire approval of various 
auttaoritJcs, It cat-oot be said with certainty 
U to "ben the service would be introduced. 

IadIIa LaIIpar .. M-"" 
6555. SaRI ~UB.ASH YADAV : 

SHRl nHA\tA M PAL SINGH 
MALIK. : 

$HBl PIlA",.a Cal\NDR.A : 
Win the M;ailter 01 L.Ua .,. p-.s 

to atale : 

<a) tbe estima.ted Dumber of Indian 
labourer. workiDe i. Malaysia ; 

(b) wbether tbe. Indian labourers in 
Malaysia are boiDa badly treated ; 

(c) if so, tbe facts thereof; anel 

(d) the steps beinl taken, by Union 
Government to protect tbe interests of 
IDdiana working abroad, particularly in 
Malaysia? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHR.I P. A. 
SANGMA): Ca) to (d) Tbere is no Indian 
labour workinl in Malaysia. Aa lucb tbe 
question of their i'l-treatment does Dot 
ariae. 

Cbln. Cia, Mlals 

6556. SHRI HARIHAR SOREN : WIll 
the Mil1ister of STEE'..I AND MINES be 
pleased to state : 

<a) tbe number of china clay mines in 
Orina ; 

(b) tbe locations tbereof end the qua-
lity and quantum of Cbina clay deposits 
available in tbose mines? 

(c) the ,tepa taken for tbe proper 
utilisation of cbina clay (GUDd in Ori.sa ; 
aDd 

Cd) tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MlNHS 
(SHRIMATI RAMDULARI SINHA) : 
(8) to (d) The information is beioa collected 
aod IbaU be laid OD tbe Table of tbe HOUle. 

De"., of Populatiolli. Metropolt .. 
Clttea 

6557. SHRI SRIBALLAV PANIGRAHI: 
Will tbe Mioilter of URBAN DEVELOp .. 
MENT be pleased to state : 

(a) tbe per Iquarl kilometre deDli" of 
populatioD in Delhi, Bomba, aocI ea .... ; 



(b) the density of population per square 
kilometre iD tbose cities a. compand to 
LondoD, Now York and Tokyo; and 

(c) tbe steps Government are takinl to 
reduce tbe density of population in Delbi, 
Bombay and cr.alcutl. ? 

THE MINISTER OF STATS IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) As per tbe 
Census of India 1981, tbe den.it, of 
population in Delhi. Bombay and Calcutta 
is as fo)lowl : 

Delhi U.A. 
G. Bombay 
Calcutta (UA) 
Calcutta (MC) 

10,995 per Iq. km. 
J 3,610 per sq. km. 
JO,188 per Iq. km. 
31,179 per Bq. km. 

(b) A similar information relatinB to 
London, New York and Tokyo is Dot 
availlble. 

(c) The Government proposes to develop 
each of tbe • ., Ca ties in the context of • 
larger mctropoUtao relioo and in luch a 
mlDDer that extra population is absorbed 
b, counter-magnets outlide tbese reaions. 
Tbis is proposed to be achieved tbroqb a 
pactale of development and employment 
incentives in counter-maIDet. aad outer 
areal of the metropolitan reaions, on period 
basis. 

ReaIoaallmb.laace I. R " DID ICAR 

6558. LRUPASINDHU BHOI: Will 
tbe Minister of AGRICULTURE be pleased 
to state: 

<a> wbether tbere exis t reliona. 
imbalaaees in tbe Research and Development 
work done by Indian Council of Alricultural 
aeaeareb; 

(b) if 10, the reaSODI tbereor ; and 

(e) the steps envisaaed to removi such 
Imbalances , 

THE MINISTER Of STATE IN THE 
DBPARTMBNT OF AGRICULTURE 
AND COOPER.ATION IN THB MINISTaY 
Of AGRICULTURE (SHRI YOGBNDRA 
MAKWANA) : (a) No, Sir. 

(b) The question ct .. not arise in yjeA 
of ao.".r at <a) above. 

(c) TIle questiOD doa Dot arise in vI,w 
of aDS .. r at (a) above. 

( rrtlll,ltJtloll] 

Loa .. to States lor Apic.".ral ..... 
6S59. SHRI DILEEP SINGH BBURIA: 

Will ,be Minister of AGIUCULTURB be 
pleased to state : 

(a> whither Government prcmde .. ort 
term loanl for alricaltural inputs to YBrioUi 
States •••• 

(b) if 10, tbe rate at wbicb the loan. are 
prOvided ; 

(c) the amount of lucb Ibort term Joana 
demanded by and provided to various Statea 
duriol. tbe last three yean, ,ear-wile; aDd 

(d) the Dames of the State. wbicb ".e 
not been provided loaol accordiol to their 
demand or requiremeot and tbe rea.oDS 
therefor? 

THB MINIStER OF STATE IN THg 
DEPARTMENT OF AGR.ICULTURB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURB (SHRI YOGBNDRA 
MAI{WANA): (a) Yea. Sir. The Ceatral 
Government protidel abort-term loan to 
various States, leparately for Kharif and 
Rabi seasons, for the purcbaae ad distri-
bution of aaricultunl inputs. nameI, 
fertililen, seed. aDd pesticides. 

(b) Tile Dormal rate of interest is 61/4'1. 
per aDOum. with 1/4% rebate for timely 
repayment and 21/2% additional iDterest for 
delayed repayment. The repayment of Joan 
b, tbe States is to be made OD tbe expiry of 
liz moatbs from the date of drawal. 

(c) The details of Sbort-term loan 
demaaded aDd saDctioned to various States 
durio. tlao lut three years i.c. 1984-85 
1985-86 and 1986-81 are aiveD in * 
ItatemeDt liven below. 

(d) ~lmOit aU the States have Dot :: 
provided Siaon-term Ioaaa accordiDa to 
demud bccauIe of limited buctac' prov·· 
atliJablt f_ alii ,...... . 
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CBAJDA 2~. 'tot (SAI'~) 

Vlja'_ .... Steel Plats 

6560. SHRI V. KRISHNA R.AO: Will 
tbe Minister of STBBL AND MINES be 
pleased to ltate : 

Ca> wbether Government havt tboulbt 
of external assistance for tbe establishment 
of Vija,anllar Steel Plant in Karnataka ; 

(b) if 10, tbe namos of countries witb 
"hom Delotiations bave been beld ; 

Cc) tbe names or countries which have 
offered tecboo·ecoDomic consultancy services 
for tbe Vijayat1agar Steel Plant ; aDd 

(d) tbe steps taken by Government to 
expedite tbe lettioa up of Vijayanqar Steel 
Plant? 

THE MINISTBR OF STBEL AND 
MINES (SHRI K. C. PANT) : (a) No, Sir. 

(b) and (c) Do Dot arise. 

(d) Due to overall constraint. of 
IC8lOurces. it would Dot be pOI.ible to take 
lubltansivo step. for tbe lettin8 up of this 
plaot durio. tbe 7tb Five Year Plaa. 

Closure of Go'. MID. 

6561. SHRI V. KR.ISHNA R.AO: 
Will tbe Minister of STEEL AND MINES 
be pleased to atate : 

(a) whetber lomo lold min •• of Kolar 
Gold Field. are goina to be closed sbortl, ; 

(b) jf 10. the reason I thereof; 

(c) the Dumber of worken thlt are 
10iDa to be affected ; 

(d) tbe .1terDate arraqeDllDta made by 
Government to ablorb tbe. affected worters; 
ucl 

(e) tile detalll thereof , 

THB MINISTER PF STATE IN TBB 
DEPARTMENT 0" MINBS IN THE 
MINISTRY OF STBEL AND MINES 
(SHRIMA'fI RAM DULARI SINHA): 
<a> to (e) Three gold mines of tbe Bbarat 
Gold Minea Limited (BGML) at tbe Itolar 
Gold Fields bave been un'J!er operatioDs lor 
over a bundred years. ~s a result 01 fall 
in grade of ore, increasing depths at wbicb 
mininl is being carrif'd out \aDd rise in tbe 
cost of inputs, the Company baa bleD 
incurrin, losses continuousfr. Amon, the 
Itepa which bay. been takea to cbock till 
losses are :-

1. Stoppaae of recruitment aDd ban on 
creation or new po.t. except in Doa\'Oi-
dable circumstances. 

2. Cutting down of production Irom uoeco-
nomic zones in tbe minel. 

3. Diversification of opentions particular., 
by eblalina the workers in sh.ft liakiDi 
operation •• 

The foture of tbe minea at lCaJar Wbicla 
are virtually exbausted bas been enaaaiDi 
the attention of tbe Government. BetON 
final decisions are taken all _pectl of tbe 
matter will be carefully CODlidered. 

W .... fMlDe Work .. 

6562. SHRI V. KRISHNA 
Will the Minister of LABOUR be 
to Itate : 

(a) wbether Govemment bave .... 
an, review of pa),meDt of .... to the ..... 
worken in different parts of the COUDtl'J a 

(b) if 80, wbotber tbere is. diI.-.., 
in tbe waaes between male aDd Ie ...... 
worken, apecially in irOD and IM ..... 'I 
mina; 

(c) if 10, the atePi tat_ by ~ 
men' to remow the dilpuitJ aDd to "' 
equal ... ea to male aDd female wort .. a 
aacI 

(d) * dttaiII tblnol , 
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TBI! MlNISTBR OP STATS OP THB 
MINISTRY OF LAJoUR. (SimI P.A. 
SAHOMA): (a) aDd (b) The miftimulIl 
.... of tbe "orten employed i. minml 
acetor inehldiaa tbole eapzed in iron ore 
and man.aoese mina were reviewed aDd tbe 
rates were revised/lixed on 29.10.1986. tbe II" of "1&eI fistd fot male aDd female 
workers are tqoaJ. 

(c) aDd (d) Does Dot arise. 

Esp ..... of AIR Network .. Rural Ar_ 

6563. iRI V. KRISHNA RAO: 
Will the Wi ster of INFORMATION AND 
BaOADCA TING be pleased to .tate: 

Cal ;tber An India Radio network 
... Dot ed ..... , rural ar... in tbe 
COUDtrJ ; 

(b) if 10, wbetber OotmnDeDt bave aD, pro .... 1 to expend AIR. network in 
rural a~ : aDd 

(e) ir 10. tbo dotails thoreof? 

THE MINIITER. OF STATE OF TBB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SBRI ~.IC. PANJA): 
(.) At present 90.32" of country'. popula. 
tion is covered by All India Radio. Thi. 
includes cover.le to rural a,eas as well, 
bowever, certain rural areas In the country 
.... Itill out,ide the coverage of All India 
Radio. 

(b) .nd (c) Yel Sir. Five Radio 
Stations of tbe 6th PI8D bal cODtiouin. 
ICbeme, and lOS New Radio Stations in the 
7th Plan are propo!ed to be set up, which 
would mainly provide coverage to tbe rural 
are.l. Baides. power of a Dumber 01 
eaistiol MW and SW Transmitters are allo 
beiDl uPln*d to provide better Coverage to 
rur.1 al'Oll. The details of all these schemes 
may be seen in tbe statement giveD below. 
With the implementation of tbese ICbemel 
radio coveraae to rural are.. will further 
improve aDd 97.'" of country'. POpulatiOD 
would be aerved by All lodia Radio. 
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B. D.t.lls Indica,;,., UnrtHltltlon 0/ T,o"'''''''.' Powr "t Bxl",'" dIR C."tre8 

I. M E DIU M W A V B 

s. No. State Place present propOiod 
power power 

t 2 3 4 

1. And bra Pradesh Hyderabad 1 KWMW 3KWFM 
2. .. Vijayawad. 20 KW MW 100 ItW MW 
3. Bih.r Patn. (VB) I KWMW 3 KW PM 

4. Oujarat Ahmedabad '0 KW MW 200 KW MW 
s. Jammu & ".sbmir Srina •• r (YV) 1 KWMW 10 KW MW 
6. ,. Jammu 1 KWMW 10 KW MW 
7. If Jammu SO KW MW 300 KW MW 

I. Karnatak. BanaaJore SOKW MW 200 KW MW 
9. Kerata Tricbur 20KW MW 100 KW MW 

10. 1\f ad'lll Pradesh Bhopal (VB) 1 KW MW 3 K,W FM 

11. ,- BhoPal I KWMW 10 KW MW 
12. " Indore 1 KWMW 3MW PM 
13. " Jab.lpur 20 KW MW 2XlOO KW MW 
14. Mabarashtra Bombay SO KW MW 100 KW MW 
IS. II Bombay 20KW MW 100 KW MW 
16. ,- PUM (VB) 1 KWMW 3KWFM 
17. " Nagpur IKWMW 2X3 KW PM 
18. Ori". Je),pore 20 KW MW 100 KW MW 
19. Punjab JalaDdbar SO KW MW 300 KW MW 
20. RajatthaD Surataarb 20 KW MW 300 KW MW 
21. ,- Bikaner 10 KW MW 20 KW MW 
22. Tamil Nadu Madras (YV) 2.5 KW MW 20KW MW 
23. ., Tjrucbirapalli .so KW MW 100 leW MW 
24. Uttar Pradesh LuckDOW (VB) 1 KWMW to KW MW 
2S. .. AUahabad 1 KWMW 2XIOKW MW 
26. •• Var.nasi 10 KW MW 100 KW MW 
27. Btl' Benpl Calcutta 2.5 KW MW lOKW MW 
28. " Calcutta SO KW MW 100 KW MW 
29. ArUDICbal Pradolb Passiahat LPT 10 KW MW 
30. t' 

Tczu LPT lOKW MW 
31. ,. TawaD. LPT 10KW MW 
32. CbaDdiaarh (UT) Cbandiprb lKWMW 3 KWFM 
33. Delhi (UT) Delbi lOO~W MW 2X 100 K.W MW 
~4. Goa, DlIDaa -' Diu PaDaji 10KWMW lOOllw MW 
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1 2 3 

B.II UPI,tulatlon 0/ Short wave Tranlmlt ter' 

35. ~Ddhra Pradesh Hyderabad 10 KW SW 50 KW SW 
36. Alsam GuY/abati 10 KW SW SO KW SW 
37. Himachal Pradesh Simla 2.S KW SW SO KW SW 
3lS. Jammu & Kashmir Srioagar 7.S KW SW SO KW SW 
39. Madbya Pradesh Bhopal 10 KW SW SO ~W SW 
S6. Mabarasbtr. Bombay 10 KW SW 50 KW SW 
41. Nalaland Kobima 2KW SW SO KW SW 
42. Tamil Nadu Madral 10 KW SW SO KW SW 
43. U Uar Pradesh LuckDOW 10 KW SW 50 KW SW 
44. West Deolal Calcutta 10 KW SW SO KW SW 
45. " Kurseolll 20 KW SW SO KW SW 
46. Delhi (UT) Deihl 10 KW SW SO KW SW 
47. " Delhi SO KW SW ICO KW SW 

48. .. Delbi SO KW SW )00 KW SW 
49. " Delhi 20 KW SW 50 KW SW 
SO. n Delhi 20 K.W SW SO KW SW 

C. Conlinlling Sclume8 S"Ued over /'0111 the VIlli. Plan 

1 NEW RADIO StATIONS: 

1. Madurai 10 KW MW Transmitter 

2. Alra 10 KW MW Transmitter 

3. Jamsbedpur 1 It W MW Transmitter 
4. Keoojbar 1 KW M W Transmitter 
s. Dipbu 1 KW MW TraDsmitter 

11 SCHEMES OF UPGRADATION OF POWER :-

1. 
2. 
3. 
4. 
s. 
6. 
v. 
8. 
9. 

Dibrugarb 
Rajkot 
Ajmcr 
Madras 
Sililuri 
Rancbi 
P.toa 
Tura 
Gao8tok 

100 KW MW Tr. t(' 300 KW MW 
20 KW MW Tr. to 3JO KW MW 
20 k.W MW Tr. to 200 ICW MW 
20 KW MW Tr. to 200 KW MW 
20 KW MW Tr. to 200 ~W MW 
10 KW MW Tr. to 100 KW MW 
20 KW MW Tr. to 100 KW MW 

1 KW MW Tr. to 20 KW MW 
10 KW MW Tr. to 20 KW MW 

III PROVISION OP NATIONAL CHANNEL :-
I. Nqpur 1000 K:W MW TrIDIIDI_ 
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1_,.tI .. T ....... r. Water Sapf" 

6564. SHRI B.N. NANJB GOWDA: 
SRRIMATI BASAVARAJBS· 
WARI: 

Will the MiDi.ter 01 AGRICULTURE 
be pleued to .tate : 

(a) wbether Government have decided 
to promote iDDOVltive tecbqniues for tlppinl 
•• an.blt local resources to mitipte tbe 
problem of driDkiDl wlter in tbe rural area ; 
.Dd 

(b) if 10, tbe details thereof' 

THB MINISTER OF STATE IN THB 
DBPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (8) Yes lir. 

(b) UDder tbe Tecbnology Mission on 
DriatiDl Water and Related Water Manage-
ment special empbasis bas been liven on the 
improvement traditional sources throulb 
better engineering desilO as we)) as throuah 
iDtroductiOD of purification mctbodololJ, 
rain water harvestiDI structures including 
iDteosive watersbed manal~ment like 
CODItruction of percolation tankl. aunJ banda 
tbadiDl, tats. etc. 

TIll DIposICI .. Malta ..... Area, on.. 
656S. SHill RADBAKANT A. DIGAL: 

Will tbe Mini.ter of STEEL AND MINES 
be pleased to ,tate : 

(a) .. hether Geological Sarv., of India 
baa foud tiD deposits in MaltaDliri area of 
K.orapa t district iD Oria.a ; 

(b) if 10. lbe approximate qaaDtit7 of 
ti~ doposits fouad in tbe area ; 

(e) wbetber tiD depositl are.1Io fouad 
ID 10l1li GIber .... 01 Ibo S&ate , ad 

THE MINISTER OF STATE 1N THB 
DEPAR.TMBNT OF MINES IN THB 
MINISTRY OF STBBL AND MINES 
(SHRIMATI RAMDULARI SINHA): 
(a) and (b) Geololical Survey of India 
ha. carried out iDve.liBations for tin at 
ditrereat are •• of K.oraput district of Oril'. 
iDCludiDl Malkallliri area. As a result of 
investiaations carried out. 0.1 million tODne 
of low grade tin ore was established in 
MUDdaguda area of Koraput district. 

(c) No. air. 

(d) Don Dot ari.e. 

Backlog la ConstruetlOB of Hoasel by DDA 

6S66. SHRI KAMLA PRASAD SIt\GH: 
Will tbe Manister of URBAN DEVELOP· 
MBNT be pleased to atate ; 

(al tbe number of bouses under 
construction by DDA jn DelDI to dear tbe 
backlOi of registrants und.r tbe New Pattern 
HUDCO Scbeme, 1979 ; 

(b) tbe time by wbich and tbe places 
wbere tbe boUlCI arc expected to be read, 
under varioul cateaorjes ; and 

(c) whether tbere is aD1 proposal for 
partial financiol of tbo coasllUCUOD of DDA 
MIG ftatl under tbe New Pattern HUDeO 
Scheme ., 

THB MINISTER OF STAlE IN 1HB 
MINlST!<. Y OF URBAN DEVELOPMENT 
(SHR) DALBIR. SINGH): (a) 4S,927. 

(b) Tbeae boulea aro likel1 to be com-
pleted duclnl 1987-88 and 1981$·89. HoulCs 
are UDder COOltructlon ID tbe various colonies 
an over Delhi hkc Vlkal Pun, Pascblm Puri, 
Dilibad Garden, Pnampura, Asbot Vabar, 
Shabmar Baab, Malia Khan, Sarai Khalil, 
MaciaDlir, Madaapur Kbadar, Jhdmll, 
Trilokpuri, KoodU, Gbaroli, Ba., of Looi 
Road CIG. 

(c) No.lir. 
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Esport of Cattl. 'eed 

6567.. SHltl C. MADRA V RBDDI: 
Will tbe Mini.ter of AGRICULTURE be 
pleased to state: 

<a) whetber it i. a fact that tbe entire 
\luaolit, of soy.been oile. i. exported as 
cattle feed ; 

(b) if so. tbe detail. of productioD and 
export tbereof durio. the last tbree yean ; 

(c) tbe reasons for aport as an anim.l 
feed when it can b. retaiDed al human food; 

(d) whctber tbere is a SbON,. of cattle 
feed ID tbe country ; and 

(e) if 10, tbe steps taken to enhance tbe 
output of caule feed' 

THE MINISl ER OF STATE IN THI:! 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 

\ OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : <a> Tbe Eaport Policy for 
oilmea)s/extractiool is fbat tbe aport of 
Expeller cakes, all varieties, (except Cotton 
Seed Expeller cakes) is not Dormally allowed. 
The e~port of soy.beeD rstractioo./meal, 
however. is allowed freely alainlt reaistration 
of contractl with tbe Sby.been Processors 
Association of India. 

(b) Tbe details of production and export 
of loyabeen extraetioD /meal durin. the past 
three years bave been approximately of tbe 
r.nOWiDI order. 

Year ProductioD 
(QuaDtity) 

(Quantity: In M. TI.) 
(V.lue: RI. in ero .... ) 

Export 
Quantity Value 

---------------------
1984-85 3,SI,711 2,60,213 60.88 
1985-8' 5,51,549 4.81,366 91.82 
1986-87 4,26,600 4,09,815 21.61 
(Apral to December, 1916) 

Source: SoYIMoo ProGMIOn AlIOOia-
dOD of ladil. 

(c) aDd (d) The prccile ttquiremeota of 
various cattle feed j tem. in tbe COUDb'J are 
not kaown. However. a. indicated abov .. 
&eneral tbe export of Expeller cakes (except 
COttOD Seed Expeller cakes) is not allowed. 
In tb. case of soyabean, only 10yabeaD 
extraction/meal i. allowed for export. freel,. 
It may be mentioned tbat tbe export poliCJ 
for otber item. Damely De-oiled Rice Braa 
(Rice Bran ExtractioD), De-oiled GrouDdnot 
cake (Extractioa>. Solvent Extracted COl too 
aced cakes (Decorticated and uodecorticatecl) 
il restrictive. tbey .re allowed for aports 
onl, within limited ceiliop. In allowinl 
even tbe extractioaa/meala for exports, the 
Government bave to balance a Dumber of 
consideratioDs inc)udioa the iDtem.) require-
ments of Oilm •• II/ExtractioDI. edible oil. the 
viability of oilaced production and pro-. 
cessio .. lbo imperative Deed of maimisills 
fortiaD achao. eamia .. etc. 

(e) The Government Oft taken • 
Dumber of meaur. to .u ..... t the pro-
ductioD of oilleOds which .bowd mult iD 
matinl avaUable • laqer quantitJ of 
oilmeal/extraction for UII .1 cattle letd. 

T_ ABorted for U'" p ......... bJ 
G._. AIR ... TV c.tre 

6568. SHal NARSING SURYAVANSI: 
WDJ abe MiDister of INFORMATION AND 
BROADCASTING be pleued to state : 

<a> wbetber Govemmeat are aware that 
very little time bu been allotted for Urdo 
propammes at GaJberaa Radio and T. V. 
Centfll • aDd 

(b) if 10, tbe It ... propoeed to iacreMI 
tbe time of Urdu proarammoa from tta.e 
ClDtIes 7 

THB MINISTER OIl STATE OP ras 
MINISTRY OF INFORMATION AND 
BROADCASTING (SBRI A.E.. PANJA) : 
(a> and (b) AU India R.adio 00100" is 
broadculia& Pl'OIhIDID8I in Urda for a 
daratioD of 30 miDu_ every week. TIle 
ptl'CeDtqe of urdu .peat.... population fa 
GIl PI'OIf8mme ZODe of Gulberp is about 
Iss. TIle Urda lpeetlDa population .Iao 
UDdentaDd ICumada .lUcia II die State 
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aIIciaI I.DIU.... AI loeb, there il DO '.It 
communication nnd f('r incroaliDI tbe 
duration of Urdu programmes. 

AI far as Doordarthan is concerned, 
Gulberga is Dot a Programme Production 
lteDdn. 

New Selle .. for Runl UpliftmeDt 

6569. SHRI PARASRAM BHARDWAJ: 
Will the Minister of AGRICULTURE be 
plcaled to .tate : 

(a) wbether Government have formulated 
• Dew scheme for tbe rural uplirtment which 
envisages creation of 8 cadre of young men 
aad women particularly In tbe remote .reas, 
lor penons wbo are williD8 to adopt rural 
de"lopment al their prolo'lion ; 

(b> if 10, the salient features of tbe 
ICbem.; and 

(e) the maDner in wbich tbe scheme is 
tilet, to help in providiDg aainful employ-
ment to tbe rural poor 'I 

THE MINISTER OP ST A TB IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SBRI YOGENDRA 
MAKW ANA); <8> to (c) No such Dew 
ecbem. bas beeD formulated by tb. 
Department. 

Telecut of Art FIIaas 
65'70 .. PROF. MADHU DANDAVATE: 

wnl tile Miaister of INFORMATION AND 
BROADCASTING be pleated to .tate : 

Ca) wbetber Government are conScioUi 
of the need to lelect art films for telecalt 10 
.. to wldvate a talte for them in tbe ,ounl 
.... ion viewer. j 

(b) if 80. b01r maD, art filma were 
Ibown GO the tele .. i.ion clariDa the I .. , two 
,..,.; .Dd 

(c> whctbor .. , ilDprovemeat ilespected 
.. tbil llwadoD , 

THE MINISTER. OF STATB IN TBB 
MNISTRY OF INFORMATION AND 
BR.OADCASTING (SHRI A. K. PANJA): 
<.> to Cc) It i. the endeavour of the 
Government to promote Rood cinema 
througb Doordlrlban. All tbe films for 
telecast on Doordarshan are .. Iected 00 tbe 
basil of their artistic merit •• cinematic valuel 
and suitabilit, (or family viewiDI. However. 
it is Dot possible to catelorlCI tbe fil_ 
exclusively a • Art movie' etc. 

Scope _. CODt .. t of PI'OKr •• DlM of 
Doo .... n .... 

6S71. PROP. NARAIN CHAND 
PARASHAR: Will the Minister of 
INFORMATION AND BkOADCASTJNG 
be pleased to atate : 

(8) what il tlae exact nature, scope and 
coo tent of the ·prim.rf, #Dational' lad 
'local I.rvice' in tbe prolrammes of 
Doordarsban ; 

<b) whetber tbe Decasary inlraltructure 
for tbe production of proarammes in tbe 
primary service in each State would be 
provided by tbe end of Seventb Five Year 
Plan; 

(c) if 10 .. "rief outlines or tbe prOlramm. 
of action in this regard and wbether inter-
IC.tndra exchallie and telecalt of TV 
proafamme witbin • Stat. would be enlored 
b,. tbe end of Seventb Five Year Plan ; 
and 

(d) if not, tbe realOOI therefor ? 

THB MINISTBR OP STATE OF THE 
MINISTR.Y OF INFORMATION AND 
BROADCASTING (SHR.I A. K. PANJA): 
(a) A ltatemcDt il liYOo below. 

(b) to Cd) The dillemjnation of prima" 
.rvice in a State requires establishment 0' • 
pro .... mme prodlCtiOD centre and ita linkqe 
witb tbe traumilterl in tbe State. With 
tbe completioD of Ichemes iDcladed ill tbe 
VII PlaD of Doordanbaa. Studio Cealnl 
ate enviaaaed to become available iD all 
Stat_/UDioD Territon. ace,ti ... Lat ..... 
.., aDd Dad ... Napr Bay., 
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Tbe primar, service has alread, beoD 
Introduced in whole of Mabara.bU. aDd 
And bra Pradesh and in parts or West 
BeDlal, Tamil Nadu and Uttar Pradesh. The 
VII Plaa of Doordlnban further envisalel 
dissemination of primary service in part. of 
Punjab, Bihar ,nd Kerala by providing 
microwave linkl. The primary lervice iD 
West Benaal, Tamil Nadu and Uttar Pradesh 
il also envisaled to be furtber extended in 
the relpective State. Relay of primar, 
IOI'Vlce will, however, depend upon the 
provilion of microwave links by Department 
of TelecommunicatioDs and availability of 
additional transponders in lNSAT-2 
ICheduled to be launched in oarly 1990s. 

Inter-Kendra excbaDle of prolramme. 
il already beiDa done to tbe extent possible. 

Sta ... t 

To utilile fbe medium of T.V. for aidiDI 
tile achievement of varioul national objec-
dves, it is necel.ary to create facilities for 
communicating with tbe people in their own 
lanau_ge and, at tbe same time. make tbe 
viewerl in ODe part of tbe country 
aware of tbe culture, tradition, develop-
OlCntl, etc. in otber partl. In keepiDI 
witb this, there il a plan to have tbree-tier 
service comprisiDI primar), lervice. ne tional 
.rvice and local service. Each major State 
will ultimately bave its own primary service 
iD the lanluaae of the State, oririo.tin. 
from tbe TV centre at tbe capitll. This 
.rvice over a periOd of time will be 
avanable throuabout tbe State. Programmes 
in Dational service will continue to be 
contributed allo by reaionat Kendra. and 
tile .. "ice will originate from Delhi. to be 
rela)'ed by .11 tran.mitterl in tbe country. 
Tho local lervice will be available for a 
limited duration OD tbe primary channell 
traDlmitterl, to cater for local requirement' 
and eventl in culturall, distinct. important 
parts of major Statll. In four metropoHtan 
cidea, wbich bave multi-linloat vlewenbip 
with distinct cultural Charlcteri.tieI. local lin_ requires Ioaaer traDllDiIlioa dille aDd 
.... parate uaDllDlttere, 

8ettbIa ., of TV T ......... Catnl 

6'72. SHKI CHINTAMANI lBNA : 
SHRI HUSSAIN DALWAI: 

Will tbe Minister of INFORM ATION 
AND BROADCASTING be pleased to 
state : 

<8> tbe .percentale of populatioD in eacb 
State covered by tbe TV 10 far ; aDd 

(b) the prolramme of tbe GovCtnment 
to inltal TV. transmis'lon 'Centres in tbe 
country durin. 1987-88 and tbe number out 
01 it likely to be installed in Orils, ? 

THE MINISTER OF STATE Of THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR) A. K. PANJA) : 
(a) A statement Ihowina tbe percenta&e of 
population cowered by TV "rvice in Statel' 
UnioD Territ.riel is liveD below. 

(b) 63 Dew TV trlosmittfll are expected 
to be installed aDd commissioned during 
198' -88. Three out of these traoami'ten 
would be located in Orilsa. 

Stat __ t 

TV CO'.'IlI. ill Stalesl Unlo" 7""1011., 
(AI on 13.4.1987) 

s. No. State Popolation (~ 
covered 

I 2 3 

1. Andbra Pradesh 6S.7 

2. Aruoachal Pradesh 4.9 
3. A.sam 43.9 

4. Bihar 7S.0 

5. Gujarat 69.0 
6. HaryaDa 99.5 

7. Himachal Prad.b 45.4 

8. Jammu " Kalbmir 89.0 

9. KamatUa SO.8 

JO. tt .. 77.' 
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---- -
1 2 

11. M,db,. Pradab 

12. Mabarubtra 

13. Manipur 

14. Meahala,a 

15. Mizoram 

16. Naaaland 

17, Orilla 

18. Punjab 

1,. Rajasthan 

20. Sikkim 

21. Tripara 

22. Tamil Nadu 

23. West Benpl 

24. Uttar Pradlsb 

u ... TerrltGries 

1. Andaman ct Nicobar 
I.lands 

2. Cbandiprb 

3. Dadra aDd Napr aavlli 

4. Delbi 

s. Goa. Daman and Diu 

6. PODdicherry (locludioa 
Mabe, 1 anam and 

Karaital 

7. Latahcte.p Islaad. 

3 

40.5 

5'.4 
21.4 

32.0 

23.0 

21.5 

53.4 

99.0 

54.5 

60.2 

93.3 

,'.7 
95.1 

14.4 

42.5 

91.0 

100.0 

92.7 

100.0 

32.9 

Jute YIUI .. DeraIIIt .r EPP .,.. 

6513. S8R.) CBlNTAMANI lBNA: 
Will tho Minister of LABOUR be plealCd 
to .tate : 

fa) tile total Dumber 01 j1lte mUl 0"'" who have failed 10 live aD UDder-
tatiDI to tile GovernmoDt for recovery 01 
provideD' f.d arnan from tbolD .. apiDit 
those who bavc liVeD ,be .. odcrtakiQa 10 
tbia IIIIId , 

(b) tb. total amount of aneln due at 
the end of 1985-86 as compared to tblt at 
tbe eDd of tbe year 1984·85 ; 

(c) tbe ateps taken to reaUse tbe arrean· 
ud ' 

(d) tbe total lum collected as couotri-
butlon toward. the provident (und durin, 
1984-8S aDd 1985-86 ? 

THB MINISTBR OF STATE OF THE 
MINISTR.Y OF LABOUR (SHRI P. A. 
SANGMA): <a) The owoers of 32 
defaultiDg jute mills in Welt Bengal wtre 
asted to furni ... tbe undertaking for recovery 
of PF arrears apinst bill. for supply of jute 
100ds purchased on Government account. 
out of wbich 20 mills have furniabed tbe 
undertakiol. The position regardlDg tbe 
remaioinl 12 mills is as given below :-

(i) 7 milll are already paying the EPP 
dUll in punu.nee of instalment 
facilitiel Iran ted by Hilb Court' 
General Purpose Committee of the 
CBT aDd as such it is Dot 
considered necessary to have tbe 
uodertakina from them .1 Jonl as 
tbey continue to remit tbe due. in 
instalment ; 

(U) Four mill. are reported to be under 
closure. ne, would not, therefore. 
be makiDI any supphes a,aiolt 
wbich recoveries could be made • J 

(iii) One miD is reported to be 00 lonler 
maoufacturisl jute lood.. They 
would Dot also be making aoy 
lappliel alainst wbich recoveries 
could be made. 

(b) The total amount or PF arrears.1 
at !be end of 1985-86 was Rs. 58.30 crorel. 
as qaialt B.a. 52.30 crores at the and 01 
1984-85 ; 

(c) The EPf autboritiea are takiDa 
__ •• " leaal aDd peDal actioD in 
aocordaDce with tbe provilioD8 of the EPP 
Act," aIIo UDder ... Ioa 406·409 IPC 
a .. iDlt the maoalement 01 defauldo. jute 
aulil. Jlo"ever, iD the case of DlillI wlaicll 



293 W,i"." J4uwer, CHAITRA 25, 1909 (SAI'.4) ""n .. AIIN... 294 

have liven their consent to have tbe arrean 
of PF dues upto 30.6.86 deducted at tbe 
rate of 8 percent from out of purchases of 
Government account, no penal action is 
beiDI taken in respect of default for tbe 
period upto 30.6.1986. 

(d) The total lum collected from the 
exempted and unexmpted establiabment 
towards I:: PF contributions was as liVeD 
below:-

Year 

1984-85 
1985-86 

Amount 

RI. 1320.07 crora 
RI. 1548.11 crore •• 

AlIot.eat of TIlDe for Tel ... of 
Advertlse_als ud Serials ID 

RegioDal Lugual_ 

6574. SdK! V. TULSI&AM: WiD 
the MInister of INFO&MATION AND 
BR.OADCASTING be pleased to ltate: 

<a) tbe policy relminl allotment of 
time Jor telecast of advertisements and 
sellals In rellonai laoiua... like Tamil, 
ICI&l&u, M"layalam and Kanaada from 
vanous Doordar.han K.endr.. iD tbe 
couotry ; 

(b) tbe proportion of time a110ted for 
aa v.nliCW~O'" aua lenalJ lclecaat ID Mmdl, 
'I eJ~u ana DeD,." durlol ,be lul 1m 
munlo, i all" 

\C) "DeL.b~, lbole; IS aD)' P1'Opoaal 10 
In~l~M:ac .1o,u,u IIerl.ill duna, 19~/-8& and 
11 :'0, tDc oc,.l1, tbereof ? 

l'H.t. 1\11NISTER OF StAtS OF THB 
M.lNl~.lK~ OF INFO&MAi,ON AND 
BKUr\.l)l..AS fl/.'lO (~.tiR' A."-. PANJA): 
lilJ 1 une Aut 'C'C~I' 01 aGVC'UlOmoolS aDd 
"""Is IU lCihJO&l ia~u.,cs .1 auolCd by 
ro~"ccu vc (o,&\)l1a' Atcodras. fDe mam 
IU1~CUug. lor "U~Ii'IOQ of 'Iale for acavCl'UIC-
mi:U" .,,' al ,\)!!gW, ;-

I) rim.; I' aU\J;.uod on Dr., QOID. dr.' 
• ,yea Dalli. 

ii) Duriol I'UIb period, the available 
time il allocated in such a way as 
Co benefit as maDY clicpts al 
possible without uDdue dominaDce 
of ao, clieot, reatrictiDI tbe time to 
eacb client to 30-40 seconds per 
proaramme. 

The allocati!>Q of time for serials i. 
decided u per tbe prOiramme requirements 
of eiacb Doordanbao tendra. The reaional 
kendru can accept upto five leriall a week, 
if tbeir prOiramminl permits sucb an 
arrlDpmenL 

(b) Sucb information i. not maintained 
laoaU8lC-wise. 

(c) No~ Sir. 

Use of Cllelalcal Ferti .... 

657.5. SHRI V. TULSIRAM: Will 
tbe MiDi.ter of AGRICULTURE be pleased 
to ltate : 

(a) whelller fertile land in tbe country 
baa become prone to \lie of chemical 
femli .. ; 

(b) wbether ,iold of crops IS DOl 
.. tiafacloty unless dlemical f,rtuller II not 
applied iD ,be field. ; 

(e) lbe ateDl to wbl~ the fertil"y of 
tbe soil baa docrcasod as a r~suh of usc of 
c:bImical fertilillr ; and 

(d) lbe .cops tatoo to reduce tho 
dopeodaDce on c:bemical fortililers ? 

THE MlNISTBR. OF STATS iN rHB 
DBPAR.TM.ENT OF AGRJCULfU&B 
AND COOPb&ATION IN TliB M1N1SfJiY 
OF AGJlICUJ..TU&E {SHkI YOGbL'tDttA 
MAl' WANA): (a) No, :ill. On IDO 
otbor blDd &bo .pp1a~.1UOD 01 tcnll,z:, 
iDelCUCI tbe proaucu\,jll of laod and ua. 
crop llOld. 

(b) As tao iD&eDll ve erupplOi deplct. 
tho lOiI 0* osscntial aUUICDtI. tM appucatlon 
of CDOJDlc:al forulaer ,~ IUppJy tbo .. 
DlIlI'ieDli 18 0II0D&ial co ObWa too .. tllfs;-&or, crop .,lOlci • 
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(c) In view of (a> above, tbe question 
docs Dot ariae. 

(d) To supplement tbe use of cbemical 
fertilizers, Government hal sanctioned a 
Natiol'al Project 00 "Dt'Velopment and Use 
of Bio- fertilizer". 1 be State Governments 
are .Iso regularly advised to step up tbe use 
of organic manures. 

Floor Price f. eoeoaat 

6576. SHRf V. TULSIRAM: W111 
tbe MlOister of AGRICULTURE be pleased 
to state: 

<a> whether Government bave filed 
floor price of coconut in the country ; 

(b) if so, tbe detads tbereof. Statc,,"~e; 
and 

(c) tbe extent to wbicb such a price 
will be hel prul to tbe COCODut Irowen in the 
coconut Iro"'lDl Statcl, particularly ID 
ADdbra Pradesh '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SURI YOGENDRA 
MAKWANA): (a) and (b) The Govern-
moot of I~dia have decided to fix minimum 
lupport Price. for CQCODutjcopra 00 a 
reaular ba,il. 

(c) As In the \:ale of other al1'icultural 
commoditics, the fixiol of mloimum support 
prices at remunerative Jevell, after taklD, 
due account of cost of cultivation and otber 
relevant factors, will provide an incentive 
to lhe coconut arOWers lO increase 
prod.wtion. 

Claaqe of Proeedan 18 DOA 

6577. IHRI PRATAPRAO B. 
BHOSALE: Will tbe Mlniater of URBAN 
DEVE.LOP MENT be pleased to state: 

(a) whetber it is • fact lbat DDA bu 
revamped tbe prOaldur. to deal with tbe 
grievances of pcno .. rCllltorcd uader the 
~ .. Panora BUDCO SQbcmo. 1'19. 

(b) if so, tbe time schedule fi&ed for 
reaistered perSODS to tat.e poslCssion of the 
Bat; 

(c) tb. time scbedule fixed for cban •• 
of registration io case of deatb ; and 

(d) the time schedu1e to allot ncw 
relistration number in case of cODversion of 
catclory wben requests received in this 
bebalf are complete in all respects ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a> Yel, Sir. 

(b) On allotment of a ftat and after 
completion of the formalities ordinarily l' 
da)8 il filed to take POsStlllon of the flat. 

(c) After submission of tbe requisite 
documents. complete in all respects luch 
cases will be finalised w:thin ODe montb, 

(d) The time limit fixed is 20 days 
from tbe date wben the applicant bal 
submitted all the documents, complete in 
all respect. 

MIDI Steel Pla.t 18 Karaataka 

6578. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will 
tbe MUilster of STEEL AND MINES be 
pleased 10 atale : 

(a) whetber Government propose to 
let up a mini ateel plant in tbe State of 
Karnalaka In place of tbe PIOPOiCd Vajay •• 
napr Steel Plant; aDd 

(b) if 10, the steps lakeD in that 
direction? 

THE MIl'.ISt ER OF STEI:L AND 
MINES (SHRI K. C. PANT): (a) 
Government do not propole '0 lOt up an, 
mIDI lteel pIau tI. 

(b) DOlI DO\ arile. 
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Settlaa .p of Door.na. K_r. I. Blttl. 

(;579. SHRIMATI D.K. BqANDARI: 
Will the Minilter of INFORMATION AND 
BROADCASTING be pleased to state: 

'. 
(a) whether Government propose to 

open Doordar.ban Keadra at GaDltot or 
at any otber p1ace iD Sikkim durin. the 
current year ; 

(b) if 10. tbe location tbereof and the 
time by which it il likely to btl set up ; and 

(c) if DOt. the reasonl therefor? 

THe MINISTER OF STATE OF THB 
MINISTR.Y Of INFORMATION AND 
BROADCASTING (SHRI A.K.. PANJA): 
(a> to (c) The Seventh Plan of Doordarsbao, 
IDter-alia, provides for repl.cement of tbe 
exist in II 100 W tV traDlmitter at Gangtok 
by a Hilb Power U K W) transmitter with 
a TV Studio Centre and establisbment of 
tbree new 2 X 10 W transmitters, one each 
at Mao18n, Namcbi and O,alsblnl. 
Completion 01 'bese project' would depend 
00 tbe supply position of equipment and 
an Dual allocat\OD of Plao relOurCCI. 

Couectl.g Villages wida R.II Road. 

6)80. SHRIMATI D.K.. BHANDARI: 
Will tbe Minister of AGRICULTURE be 
plcased to Itate : 

(a) tbe Dum ber of villalel connected 
witb roads under MNP, NREP and RLEuP 
durinl 1984, 1 ~85 and 1986 ; 

(b) tbe total Dumber of vinalel 
proposed to bo coonected UDder these 
proarammos dunnl 1987, 1988 and 1989 ; 
and 

(c) the dotaill tbereof ? 

THE MINlSCEll OF SIArE IN THB 
DEPARTMENI OF AG&ICULTURB AND 
COOPBRATION IN [HE MINISI'Rr OF 
AGRU;ULfU&ti (SHRI YOGBNDRA 
MAK. W ANA): <a) to (C) TDc de icJopmCQ' 
of rural roads forms part of lbe i\(IDllDU1D 
~ooda PrOiralDlDo (hlNf') ill &lao Seac. 

sector and outlays for Ihta prOll'amme are 
provided in tbe plaos of tbe States/UTs. 
Under MNP all viJJaaes witb populatioD 
over 1 SOO and 50% of villain with popula-
tion between 1000 and 1500 are to be 
connected by 1990. Tbe total number of 
lucb villales connected by IU-weather 
roads under MNP b, the end of 1984-85 
was 78227. Duriog tbe Seveoth Five Year 
Plan 4328 villages were connected in the 
year 198'·86, wbile 3208 yill... are 
expected to be connected duriol 1986-87. 
The tarlet for 1987-88 is 3163 villqel. 
Targets for 1988-89 and 1989·90 are Dot 
available 8S they are fixed on year to rear 
balis, based on tbe availability of resoarces 
and tbe balance number of 'Ylllalel left to 
be connected. A. regards NREP and 
RLEGP, these are basically employ meat-
generation programm~l. Information about 
villag. connected by road. under tblle 
prOlrammea is not maintained in tile 
Department. 

LoaDs to Statel for Aarlealtare I.puts 

6581. SHRIMATI D.K.. BHANDAIlI : 
Will tbe Minister of AGRICUL TURB be 
pleased t8 state: 

(a) wbether Govornment provide loaDl 
to State Governments for purcbaso of 
aaticultural inputs ~Dd distribution tbereof ; 

(b) if 10, tb~ amOUDl sanctioned to 
Sikkim duriol tbe peraod from 1983 to 1986, 
year-wise: 

(e) the number of familia COyered 
under tbe proaramme dUIIDI tbe abovo 
period; and 

(d) the Dumber of fam,liel propolld to 
be provided wnb ioanl uoder tbe scheme 
dUIIDllb" period Jrom j~1$7 to 19~O. JC&l. 
Wise. 

THE MINISIER OF SrATS IN TBB 
DEPARTMENf OF AGttICULTURB 

. AND COOPE&Al10N IN THB MJNISf&Y 
Of A\.iR1CULTURE (SHRI ~OGBNDRA 
MAK.WANA): <al Yes. Sit. lho Cootral 
Government provides Ibol '·'~lm '088 to 
various StallS, separately toe Kbarit aacl 
Rab! sca:;ons. ,'or lbe p.l(Cbas~ ud distriba. 
&'00 of aaClculturalloputl. oamel, fcu,JI"n, 
IMdI aad pc&tiGld •• 
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(b) AD amount of RI. 3 latbs was 
IUctiooed to Goycmment of Siktim durin. 
tbe year 1983-84. There was no demand 
for ahort-term loan from tbe Government 
of Siktim duriol tbe years 1984·8' and 
198'·86 aod tberefore, DO Ibort·term Joan 
_al sanctioned to Sittim durio. tbese ,ean. 

(c) and (d) The short-term loan sanc-
tiooccl to States U to be utilised by 
iaatitutional aleDcie' maiol, for purchase 
aDd disuibution of aaricultur.' ioputl. This 
1080 is Dot meant for belpiDI tbe culdvaton 
directly. 

Telecast of TV Serlall _ Eplcs.f 
our .. t R.eUaIoas 

6582. SHRIMATI D.K. BHANDARI: 
Will tbe Minister of INFORMATION AND 
BROADCASTING be plealed to state : 

(a) wbether Government propose to 
telecast serials 00 epics of dlffereDt religions 
to foster coIlural bcritalo of India ; 

(b) if so. tbe details thereor ; and 

(c) if Dot, tbe reaSODS tber.ror ~ 

THE MINISTER OF STATE fOR 
INFORMATION AND BROADCASTING 
(SHRI A.It. PANJA): (a) and (c) No, 
Sir. In selection of aerials. Doordanban 
does Dot follow the cnterion of relilion, but 
takes ioto coDsideration tbe cullural beritaac, 
Art aDd hiltol'J of India for fostel'iDa UDlty 
iD divenit,. 

(b) DoeI Dot ari!c. 

Reun- of Maj_ ""'11 
6513. SHRl SYBD SHAHABUDDIN : 

Will ,be MlDiater of STBEL AND MINBS 
be pIIuId to ltall : 

(a) tile know ....... of major JDiDerala 
in tDe COUIltrJ aDd tbI proportiOD dloreof 
..... Ia8abar ; 

(b) the annual production or eacb 
durinl tbo lut year and tbe percenta.e mined 
in Bihar in eacb cue ; 

(c) whetber tbe market values of tbese 
minerals at mine-beads hay. gone up durinl 
tb. lalt fiyo )'ean: if so, the percentage 
variation in eacb calo ; and 

(d) whether the existing ro)alty is on 
ad-valorem basis or 00 the basis of market 
value? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF' MINES IN THE 
MINISTRY OF StEEL AND MINES 
(SHRIMATI RAM DULAK.l SINHA): 
<a> to ,d) Information is be IDS collected 
and will be laid on the Table of th..: House. 

Beedi Workers Welfare Scheme 10 Blbar 

6584. SHRI SYED SH~HABUDDJN: 
Will tbe Muuster of LABOUR be pleased 
to state : 

<a> tbe particulars of the welfare 
prollammes/scbemel for tbe beed. workers 
In Bibar currentl, under implcmentcltloD • , 

(0) the estunated numbc:r 01 oLedi 
worker. 10 Babar and tbe: UUOJ ber of b~cdl 
worker. who arc c.&umaled to t>~uc:ut Hom 
tbe pl'oarammes,schem~s dUI"lJ, tu... 4..UIIcot 
year prolrammcjscbeme-wlse ; aoo 

(c) tbe addltiODil! plu~'dmIDC: or 
scbcmc:s un~c:r CODbldtlatlOl) 101 ihe COmlDAl 

1car ano tbe esumatod Dumber "f wor~crl 

expeclcd to beoclu abel.trom, PIOjf4Wmei 
__ bome-wllC ? 

THE M!NiSlER OF ~ r .t\ T1:. OF 1 iib 
MJNJ~IRY OF LA80UR ,bHkJ l'.A. 
~A.NGMA): tal Welfaro 1a~l&ulc,. iucb 
BI. mOGIQ&!, DOOlin" cdu~~u,ou.! aDd 
""o&clonal arc a\'adablc I'" UtO beoch 
worker. 10 Bdlar. 

(b) Tbe eltlln~ted D.mbcr u& becdi 
worker. in Bihar lit .>.50 laths. 1.:>0 lakobl 
identitY Garda bave been Issued. AD 
ideallt, card ICDuaU, co~.ra mor c lbaD 
ODe WOlter. 1dcDI.l1 carda .. bio 1M 
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worken to let medical facilities from tbe 
medical institutions of tbe Welfare Puod. 
and also help them to become elilible for 
other benefits. There are 36 medical 
institutions of the Welfare Fundi in Bibar 
where tbe beedi worker. can let treatment. 
These medical inltitutions maintain infor-
mation about tbe number of patients treated 
every day. Since some patients vilit 
medical institutions more tbaD once. it i. 
Dot possible to live tbe number of beodi 
works:r, treated. No assistance for boulin, 
b~s been sanctioned to any worker during 
tbe current y~ar. Scholarships worth RI. 4 
laths to 877 students were liven in 1985.86, 
1nformatioD about 1986 .. 87 is not available. 
The mo~ile cinema units of tbe Welfar. 
Funds provide recreation to tbe beedi 
workers Information about the number of 
workers who have leeo cinema .bows ia 
not maintained. Sportl meets for beedi 
workerl are also ora.oiled. Information 
about the number 01 workers who have 
benefited from tbese sports meets is Dot 
maintained. 

(c) It il our conltant effort to enlarae 
tbe scope and coverale of tbe welfare 
schemes and to introduce new scbemel. 
For instance, tbe amount of subsidy under 
the bousin. scheme for ecoDomicaU, weaker 
section. of tb. people has been increased 
w.e.f. 1.4.87 from RI. 3000/- per tenement 
to Rs. SOOOr per tenement. It is Dot 
possible to estimate the number of wor~cn 
expected to benofit from tbe new schemel. 

658S. SHill SYBD SHAHABUDDIN : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to refer to 
the reply given to Unltarred Question No. 
3813 00 23rd Marcb. 1987, rCllrdina 
documentaries on freedom tipten and 
state : 

<a> tbe names of Jeaden/freedom 
filbters on wbicb 58 c10cuGleDtariea bave 
been producod by Films Division witb tile 
Dam,. of State. 10 .bleb tIle1 belOJIIICI , 

(b) the Damet of leaders/freedom 
filbter. on whom BJms are carrad, undor 
production ; 

(c) tbe namea of leaden/freedom 
filbten 00 wbom films ar. present), UDder 
consideration ; aad 

(d) tbe avera_ lenalb/COIt of docu-
mentaria at tbe curront prices , 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SBRI A.K. PANJA): 
<a) A ltatement cont.ioiDI tbe information 
is liven below. 

(b) (i) Dr. Babuabeb Ambedkar 

(ii) M. N. Roy 

(iii) Pandit GoyiDd V.uabb P .. t 

(i.) v.~. ~Ima Menon 

(y) Sheikh Moblmmad AbduILll 

(vi) Nubar Vuou Gadail 

(Yii} s. s.tJamUl'ti 

(c) Preload, DO proposal for...,.ucb 
11m. i. uDder GODlideration. 

(d) Tbe average looatb of • tbeatrical 
rei.. film produced b, FUma DivisioD 
raDICI from 10 to 20 minutes. Tho 
approximate COlt of proclucdoD of a 10 
minutes fUm ill 3'mm colour ia between As. 
1.30 laths to 1.60 lath.. However. aact 
GOIt 0' productiOD of a 8lm depeDda OD 
ftl'ioaalacton soeb u IeDatb 01 the film, 
ita batmlDt, Dumber of locatioDI covered. 
ae&tiDp. proportiel wbetbcr seuooll sbootiDI 
it iIlYOlved. 1bDt f.e_ cto. 
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Name of leaden/freedom tigbten 

2 

Lotmanya Tilak 

Vinoba Bhave (2 ftlms) 

Lal Babador Shastri 

SarvspalU Radbakrisbnan 

Dr. Zltir Hu ••• io 

Mahatma Gandhi (3 films) 

Sardar VaUabb Bbai Patel 

C.R. Dal 

Sbahid Bbagat Sjoab 

Netaji Subbasb Chandra BOle 

Lala Laptrai 

Sarojioi Naida 

Jatiodranatb Mukberjee 

J.,.prak.lb Naray.n 

C. Raja.opalacbari 

Acbar,. KripalaDi (orilin.lI, from B,derabad (Sind) 

Dr. B. C. Roy 

'.",&badel Nehru (' films) 

Dr. Babuabeb Ambedbr 

RabiDdran.tb TalON (2 filml) 

Chandra Sbekbar Azad 

MauiaD. AbuJ ICs1am ADd 

Mustavi Bham 

Neelam SaDjiv. Redd, 

Raja Ram Mob .. IlOJ 

Smt. ladira GaDdbi (7 films) 

Baba J ... Smp AWe .. l. 
Maidaili S_an Gap. 

SlaabN ... ~ 

Stat .. 

3 

Mablrashtra 

Maharasbtra 

Uttar Pradesh 

Andbra Pradesb 

Uttar Pradesb 

Gujarat 

Gujarat 

WISt Benlal 

Punjab 

Welt Beopl 

Punjab 

Andbra Pradesb 

WClt Bon .. l 

Bibsr 

Tamil Nadu 

Weat Bengal 

Uttar Pradesb 

Mabar.btra 

Weat B.p) 

Uttar Prad.b 

WOIt BlD181 

Tamil Hadu 

Anetbr. Pradesh 

W.t BcDlal 

UUar Pradalb 

Punjab 

Uttar ...... b U_,... 
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30. 

31. 

32. 

33. 

34. 

35. 

36. 

2 

Barindraoath CbaUopadbyaya 

Dr; Rajendra Prasad 

Klmaladevi Cbattopadby.y 

Pandurlng Mahadlv Dapst 

Fakruddin Ali Ahmed 

Nawab Ali Yawar Jung 

Acbarya Kat. Sabeb Kalelkar 

3 

Andbra Pradesb 

Bibar 

Karnatata 

Maharasbtra 

Alsam 

Andbra Pradesb 

Maharasbtra 

37. Khan Abdul Gaffar Kban (Non-Indian) 

38. Dad •• abeb Gaikwad 

29. Kamala Nehru 

40. Maulana Mobammed Ali Jobar 

41. Rao Tula Ram 
42. Kamraj 
43. Rajasbri PUflhottam Das Tandoo 

44. Veer SaYartar 

MlalmoBl Walel for PlutatlOD Labour 

658'. SHRI RADHAKANTA DIGAL: 
Will tbe Minister of LABOUR be pleased 
to Itate : 

(8) the stepi taken for the reV'llon of 
minimum wage of plantation labour; 

(b) wben the minimum wiles of 
plantation workers are revised ; 

(c) tbe present rate of minimum waps 
being paid by different States to these 
workers: and 

(d) tbe details thereof ., 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): <a) to (d) For filation and 
revision of minimum ",agea in plantations, 
State Governments are tbe appropriate 
Governments UDder tile M.uimum Waaa 
Act. 1948. loformatiOD ID tbil reprd is 
Dot .aiDtaIDed bJ tbe Ceo'" Ooycmmeat. 

Maharasbtra 

Uttar Pradesh 

Uttar Pradesh 

Haryan. 
Tamil Nadu 
Uttar Pradesh 

. Mabarasbtra 

Dolomite R .... 

6587. SHRI RADHAKANTA DIGAL: 
Will tbe Minilter of STEEL AND MINES 
be plcased to state : 

(.) tbe Dames of areas io which dolomite 
reser"cl bave been located in different 
States ; 

(b) tbe eatent of dolomite deposits 
found in Orisla aod otber Stltea ; 

(c) whether Goyernment bad advised 
tbe Steel Authority of Iodia Limited to 
increase the consumption of dolomite froID 
tbe captive mines as well .s the private 
mines for the steel plantl; and 

(d) if so, tbe Iteps takeo by SAIL ia 
tbis regard duria. 1986·87 7 

THE MINISTER. OF STEEL AND 
MINBS (SHRI K.C. PANT): (a) aad (b) 
Estimated ,,,v. of dolomite State-w_ 
...... follow.; 
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Name of State 

Andhra Pradeab 
Arunachal Pradesb 
B;bar 
Quj.rat 
Itlmatat. 
Madhy. Pradesb 
Malaarubtra 
Orissa 
bjaltbaa 
Tamil Nadu 
Uttar Prades .. 
West Ben18' 

Bltimated resel'ftl 
(in mDHoD tODD.) 

127 
426 

35 
245 
334 

1,426 
260 
668 

90 
2 

53 
258 

(c) and (~) SAIL', present policy is to 
maaimise dolomite utilialtion from itl 
captive mines and purcbase the balance 
requirement frum otber sources. 

Ceetral State P.nat .. AaAnI PrMeIII 

6588. SHRI V. TULSIIl 4.M: Win 
tbe Minister or AGR.ICULTURB be pleued 
to state: 

(a) tbe number of Central State Farm. 
in Andhra Pradesb ; 

(b) tbe numt e- of lucb farml to be 
closed in the State and tbe reasons for their 
closure ; 

(c) whether Governmeot are consideriDl 
to prov;de fir anciat a.istance to the farms 
to .f.oat d tbe inlCl'Cltl of the employees 
and airicullur8J workerl io tbe State ; aad 

Cd) if 10, tbe extent to wbich ftnancial 
.. iItaDce will be provided' 

THB MINISTBIl OF STATB IN THB 
DEPARTMENT OP AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDIlA 
MAK.WANA/ : <a) aDd (b) In ADdbr. 
Pradesh tbere are DO Central State Par .... 
... oqc4 by State Ft.r"" Corporation or 

Jodia. Rowever. Nat hmaJ Seeds Corpora. 
tion is baving one of its Foundation S •• d 
Parms measuring about 200 bectare, located 
at Tbanaadaneba, Nandikotkur Tal uk. 
District Kurnool. Andbra Pradesh. This 
farm is 00 leale witb National Seedl 
Corporation upto 1993. Nation'll Seeds 
Corporation does Dot bave an, plans to 
close tbi. farm. 

(c) No, Sir. 

(d) Does not arile. 

Allocao. of Fuads under IRDP 

6589. PROF. NARAIN CHAND 
PARASH .. R: Win tbe Minister of 
AGRICUL TURE be pleased to refer to 
tbe rep~, liven to Unstarred QuestIon No. 
910 on 29 July, 1985 regarding creation of 
CD Blocks and Itate : 

(a) the details of tbe system of alloca-
tion of funds under Integrated Rural 
Development Pro,ramme during the Sevent. 
Plan Ind bow doel it dJffer from tbe 
system in practice duriog tbe Sixth Plan; 

(b) wbether any of tbe States have 
louallt modificatioD of the new system ; 

(c) if 10, the namel of tbe Statea 
coacerned alonlwitb tbe modificatioDS 
desired by tbem ; and 

(d) the ro_poose of tbe Union Govern-
ment to the modification sought by tbo 
States ? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICUL TURB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKNANA): (8) During the Sixth Plan 
allocation of fundi to Statea was made on 
tbe basis of number of blocks. Since 
inc ideoce to poverty varies from area to 
area. It wal dedded tbat during tb. SeY~Dtb 
Plan tbe allocatioa will be made OD the 
... 11 of incidence of poverty. Ho"ever. in 
order to bave allow chaDI' over from 
_foradtJ to iDcideooe of poverty, duriDa 
tbe ftrtt tWO yean of "wada Piaa. viz • 
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1985-86 and 1986-87, SO% of allocatioD' 
bave been made on tbe basis of Dumber of 
blocks a~~ in the Sixth Plan and the remaio. 
iog 50% on tbe bdSis of incidence of poverty 
as determined by the National Sample 
Survey Organis3tion. Additional funds had 
allo been released to some State. and UTI. 
whose allocation during 1985·86 as per thi. 
formula was Ic\s tban 'be aliocatioD made 
during t Sl84· 85 i.c=. the last year of tbe 6th 
Plan. 

(b) to (d) Some States bad SOUlbl 
modificatIon in tbe new I)stcm. It was 
decided, in cODsultatioD with the Planaina 
Commi!osioD. that tbe allocations for tbe 
year 1987 .. 88 would be one-third on the 
bas.s of Dumber of blocks lbat existed at 
the end of SIxth Plan and 2/3rd 00 tbe 
basIs at HIC c ecce "f poverty in rural area' 
as brOukht OUt by 3~th round NSSO survey. 
n Will bt: Ij4tb and 3/4tb respectively duriol 
1 ~8~- ~9 and entire on tbe basis of 
incldcoc pllvcny ID .t98~·~O. For tbe 
State of Arunacbal Pradesb, Mizoram. 
'Na~aland. Slkkim and UTs where the data 
of perIOD!! below poverty line in rural areas 
ar. not separately available, it bas been 
decided tbat allocation to tbelo Slates may 
be made on tbe basis of Rs. 8 lakhl per 
block. for 1987-88. Annual allocations are 
worked out on year to year basis. 

Development or Farm Credit Sodetl. 
b), NatloDal Cooperati,e Defelop .. ' 

CorporatiOD 

6590 SHRIMATI JAYANATI PATNAIK: 
Will tbe MlOist.r of AGRICULTURB be 
plecased to state : 

(a) wbether tbe National Cooperative 
Development Corporation bas a proposal to 
d.velop farm cr.dit societies in tbe couou)' ; 

(b) if so, tbe amount earmarked for 
implementanon of tbe above propOial by 
the CorporatIon durioS tbe ,ear 1981.88; 
aod 

(c) the otber prolramme. propoled to 
be implemented by tho CorporalioD duriq 
tbe above period ? 

THE MINISTER OF AGIUCULTURB 
DR.. G .S. DHILLON): (a) J)e.oI0PlDCot 
'-f Prlmar), Alri;ultural CncUt Sooit&ila • 
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multi-parpate cotiti. 'or providing pactale 
of services, particularly di.tribution of inputs 
and consumer articles in rural areas, is one 
of ,b. strategies incorporated in National 
Cooperative Development Corporation'. 
prOlramme of activities for 1987.88. 

(b) The amounts earmarked by National 
Cooperative Development Corpore! tion for 
tbis porpose UDder various ~hemel arc as 
under: 

S. No. Pro.ramme Auiataocc ear-
marked (Rs. 
crores) 

i) CODstruction of rural 39.75 
lodoWD •• 

ii) Anj'tance to PACS for 5.00 
distribution of consumer 
articles in rural areas. 

iii) A.sistance for distribu- 3.95 
tion of fertilizer and 
other inputs. 

iv) Integrated Cooperative 13.12 
Development Projects 
in aelected Districts. 

----
61.82 

(c) Tbe other prOilralPmes proposed to 
be implemented by National Cooperative 
DeveJopment CorporatioD during 1981-88 
iDvolve a total outla, of RI. 113.18 erores 
U detailed below: 

s. No. PrOl1'amme. 

----- -_.----~ 

i) MartetiDI 
ii) IDputs 
iii) SUlar factories 
h) Sp;DniDa mills 

y) Soyabeen and Oi1aecd 
projects. 

vi) Other procossinl 
vii) Cold Stora •• 
viii) Weaker section. 
ia) PromotioDal aDd 

DeftlOpIDeotal 
proaramm •• 

TOTAL 

OLdays 
(Rs. in cror e) 

20.94 
I.OtJ 

10.10 
34.-.0 

12.60 
1.27 
6.9' 

14.26 
5.46 

---
i13.1S --...... 
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AUoeatioa for I.Y.S.H. Pro ...... 

6591. SHRI MURLIDRAR MANB : 
Will the Minister of URBAN DEVELOP-
MBNT be pleased to state : 

<8> whether Govtrnment have drawn 
up an, programme in the "Internationll 
Year of Shelter for the HomeJess" ; 

(b) jf so, tbe det.ils tbereof and if Dot, 
tbe reasonl therefor ; aDd 

Cc) the detail. of pre-afar-unc n 
Mabar.shtra State tOlether with financial 
allocation made for tbe purpose 7 

THE MINISYER OF STATE IN THE 
MINISTRY OF URB~N DEVELOPMENT 
(SHRI DALBIR SINGH): (8) and (b) 
Yes. Sir. Housinl being a State sub;ect, 
tbe State Governments/U.T. Admns. have 
been requested to declare at least one of 
tbeir projects as State Demonstration 
Projects identify tar,et poups, select 
programmec; for Homeless and earmark 
financial resources for the implementation 
of IYSH projects. 

<c) AI per tbe information received so 
far, tbe followio. programmes bave been 
taken up in Mabarashtra : 

(i) Affordable low income abelt.r 
Proaramme for one lakh slum dwellers in 
tbe Bombay Metropolitan Resion and 
persons from Low Income catelories and to 
develop 85,000 plots in Bombay Metropolitan 
llction Deyelopmlnt Authority. 

(ii) A bousing complex for Beedi 
Workers at ICharadi in Punl. 

BUDCO bas also sanctioned 17 schemel 
in Maharashtra under International Year 
of Shelter for Homeless, at a project cost of 
RI. 2450.14 lacs witb 8 JOin component of 
as. 1763.25 lakh., to enable conltruction of 
27467 units. 

Allocatlo. of P •• d. for Housllll 

65,2. SHRI GURUDAS KAMAT: 
Will tbe Minister of URBAN DBVELOP-
MENT be pleased to state : 

<a> tbe details of fundi allocated to 
different States for housing durins the last 
three years ; 

(b) tbe basis of this allocation • and , 
(c> the allocations for tbe purpose to 

be made durin& the remaiDio8 period of tbe 
Seventh Plan, State-wise ? 

THE M.NISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c) 
Houlioa i. a State subject and provision. 
are made by the State. Govts./UT Andms. 
in their plan/budget. A statement sbowinl 
Seventh Plan allocations and allocatioos 
made for tbe first tbreo years of tbe Seventh 
Plan is liven below. 

Central financial aSBiltance is liven in 
tbe sbape of block )oanl and block Irants 
without being tied to any particular scheml 
or boad of development. 

Sta .... t 

(RI. in lath) 
-------- --- - - -

States/UTI 7th Plao 1985·86 1986-87 1987-88 

1 2 3 4 

1. Andbra Pradesh 25740 5145 6375 7499 
2. Aruoaclaal Prad" 1100 302.50 400 700 
3. ASlam ~ 832 1032 1032 
4. Biha, 18tO 2064 2185 2800 
J. Gujarlt 16442 I'" 193J 2'00 



; J~ ~'ill'n dn.twir, 

1 2 3 4 

-
6. Raryaol 4750 729 729 802 
7. Hholchal Pradesb 1500 395 604 620 
8. Jammu & Kashmir 2700 592 1214 1434 
9. Karoatata 12100 2323 3360 3370 

10. lCer.l. 6500 1000 800 880 
II. Madb,a Pradesh 10749 1613 1800 2ot8 
12. Mabarashara 24427 3751 5812 7356 
13. MaDipur 840 200 225 275 
14. Meabala,a 1040 290 320 40S 
IS. Mizoram 900 J60 187 216 
16. Nalal80d 1650 396 396 400 
17. Orissa 4080 699 620 1132-
18. Punjab 7174 1160 1593 @ 

19. RajasthaiJ 4846 690 700 80S 
20. Sikkim 460 85 88 90 
21 Tamil Nadu 16500 3317 47JO 5379 
22. Tripura 1300 260 317 338 
23. Uttar Pradesh 26158 3219 520S 6924 
24. West Bengal 10075 ~800 2864 2500 
_. ---------._--.__.__---._._.----------.. ---

Total Sta tes : 194891 33781.50 43469 49955 

----_.--------------------~----.__- ---...... ---_-
1. A & N Islands 702 125 100 263 
2. Cbandigarb 2860 594 610 650 
3 D &, N Haveli 182.75 30 16.30 15.60" 
4. Delhi 15320 2900 2736 2761 
s. Goa. Daman " Diu 1140 190 195 ISO 
6. Laksbadwcep 413 81 92 54.3l 
7 • Pondicherry 132S 265 167 298.50 

..... .._..-----.--~--_...-..__.--------_.--_.---
Total 
U. Ts. : 21942.,5 4185 4016.30 4192.42 
Grand Total 216833.75 37972.50 47485.30 54147.42 

-.._~--~ .... .._---._--._.-~.__~--~-----~--- .... -..__. 

• Includes R.I. 31 Z lakbs for developmeet scbeme of Police Depu • 

• 1 locludu RL 1.00 lalths lor Poli" Fire Service " "i~Jeal. 

@ Oada, Dot ,It IDalilld. 
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6593. SRRI T. BASHEER : Will tbe 
MlDilter of AGR.ICULTURE be pleased to 
state : 

(a) "bether it is a f.tet tbat site invcsti· 
.. tiODI for determining tbe feaaibility of. 
.evelopiq a fi.hinl barbour at Mutbalapozbl 
ill Cbirayinkil, Kerala "ere conducted 
recentl, ; 

(b) it 10, "bother Gov.rnmeot bave 
received any project report in Ibis roprd; 
aDd 

(c) if 10, tbe action taken thereoD ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGR.ICULTURAL 
AND COOPERATION IN THB MINISTR~ 
OF AGRiCULTURB (SHRI YOGBNDRA 
MAKWANA) : <a' Tbe Government or 
India have not conduct.d any site iovestiga-
tions. However, the G:)veromeot of Ker.i~a 
have reported that sam" preliminary investl· 
ptions hlve been coojucted by t~em to 
determine tb, feasibility of dcveJoplo, a 
mini fisbiog barbour at Mu t baJapo1hi in 
CbirayintU. Ker 11a. 

(b) No, Sir. 

(c) Does not arile. 

AII.taaee c. SIMI. ad M ........ Farmen 

6594. SHRI SYED SHAHABUODIN : 
Win tb= Mioister of AGRICULTURE be 
pleaed to atate : 

(a) tbe brief particulaR of tile prOjecCl 
uodertakeo under the scbeme of .I.islance 
CO Small aad Mar.iaaJ Farm.,s ; 

(b) tbe CeDtral outla, 00 tbe Icbeme 
dud... 1986-81. wlda break· up 00 various 
i*I.; .... 

(e) ta. lJrcat-up 0' total ouda, b, 
...... Uaioa rerril .... , 

THB MINISTER OF STATE IN THE 
DBPA&TMBNT OF AGRICULTURB 
AND COOPERATION IN THB MINISTRY 
OF AGRICULTURE (SHRI YOOENDRA 
MAKWANA): (8) Under tbe Centrally 
Spoalored Scheme Df Alsiltaace to Small 
aDd Marginal Farmers for Increasing 
Agricultural Production, three component • 
namely minor irrilation programmes. land 
development works aDd distribution of seed 
minikits of oilseeds, pul,. and coalle araiDI 
are beinl implemented. 

(b) Central sbare 00 the 6cbeme 
amounting to Rs. 5774.84 laths during 
1986-87 was released for mloor JrrilatioD, 
seed mioitits and land development works 
iDC~udiDI cost of staff. Wbile Rs. 973.60 
latbs, Rs. 1287.00 latbs and Rs. 1100.59 
laths was specifically released for minor 
irrilatjon. distribut,oD of leed minikits and 
land development worka respective\y, an 
amount of Rs. l091.1S laths was reh:as~d to 
the State Governments with the advice :0 
utilise these (uods for tbe various components 
io accordance "jtb tbe IUldelhles J~sued for 
tbe scbeme. In addition Rs. 3.!2 50 lak"s 
was released to Uttar Pladesb Governm~nt 

to meet tbe excess expenditure incurred 
duriag 1985-85. 

(c) State/Union Terrltory.wi.e break-
up of Central sbare relea!led is liven in tbo 
Itatement liven below. 

Stat .... t 

(Rs. ID lalth) ----------- - -_ .. ----
s. States/Union Territoriea Releaae of 
No. Centra) share 

during 19~6·87 ---------------1 2 3 

1. ADdhra Pradesb 704.22 
2. Auam 50.25 
3. Bibar 220.12 
4. Gujant 295.97 ,. Har)u. 34.87 
6- Himacbal Pradolll 25.87 
v. JalDlDu aDd ~bmir 28.12 .. ~_&ab 204.68 
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2 3 
--------,----- ----

9. Keral. 
to. ~adhya Prad~lh 

11. 

12. 
13. 

M aharaaMra 
Manipur 
Meghal.ya 

J 4. Nagalaod 
J5. Orissa 
16. Punjab 
17. RajalthaD 
18 Sikkim 

19. Tamil Nadu 
20. Tripura 
:"' 1. Uttar Pradesh 
22. West BeDlal 
23. ~ndaman and Nicobar 

24. AruJacbal Pradesh 
2S. Cbandilarh 
26. Dadra aod Napr Haveli 
27. Delbi 
28. Goa. Daman aDd Diu 
29. Lak.badweep 

30. Mizoram 
31. Poodicberry 

TOTAL 

113.25 
423.93 
222.00 

9.75 
9.00 

34.56 
367.25 
44.25 
88.50 

4.68 
400.72 
13.50 

2132.41 
256.19 

3.7S 
36.00 
0.75 

0.75 
3.7S 
9.00 
3.7S 

~O.OO 

3.00 

5774.84 

Alloeatlo. of Faads to Stat ..... 
IRDP DurI811917-88 

6595. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pleated to 'late: 

<a) tbe amount earmarked for imple-
mentation of IDtear.ted R.ural Development 
Proal amme durinl 1987 -88 ; 

(b) tbe amount allocated to Oriua for 
implomentation of IRDP durio. tb, abo .. 
perjod : 

{c) tbo amouot allocated to other Stat. 
for impl.mlDtatioD of IR.DP dari.. till 
lame oeriod : 

(d) wbether Government bave a pro-
poul to increase tbe allocatioo UDder IRDP 
to Ori •• and other backward States duriol 
1987-88 ; aDd 

(e) if 10, tbe percentaae of incre_ 
propoaed to be made in tbe allocatioo or 
funds to Orisi. in 1987 -88 ? 

THE MINISTER OF STATB IN THB 
DEPAR.TMENT OF AGRICULTUllB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) During tbe year 1987. 
88 an amount of a .. 310.00 crodS bave 
been earmarked under Intearated Rural 
DeveJopment Pro,ramme (IRDP) in central 
lector wbich includes Rs. 308.14 crore, for 
release al central share to Diltrict kuraJ 
Development AlcDcies for implementadOD 
of tbe prOiramme aDd It I. 1.86 crores for 
VoluDta.., Apneies, Central Cell, Monitori .. 
Cells and Researcb and Concurrent 
Evaluation etc. 

(b) DuriDl tbe year 1987-88, a. amoUDt 
of Rs. 16.22 crores bas been proviaiooaUr 
allocated as Ceutra1 Share to Orissa for 
implementation of IRDP in the State. Tbe 
matchiDK share wiU be provided by till 
State. 

(c) State-wise provisional allocation of 
fundS for IRDP duriol 1987-88 is SbOWD iD 
the Statement liven below. 

(d) Durin. the fidt two years of SeveDtb 
PlaD viz. 1985·86 and 1986-87, 50s of 
allocation have been made on the basis 01 
an equal aUocation per block as in the Sixth 
Plan aDd the rem.iniDl So,r. on the buia of 
incidence of pover', as determined b, 
National Sample Surve; Oraanisation. A 
departure has been made durinl 1987-88 b, 
liviDI weiabt_ae of 2.13rcla on incidence of 
poverty aId 1/3rd 00 uniform allocation u 
per the number of [blocb. Tbos Ircater 
weilbla8e bas beeD aiyea to incidence 01 
povert, in alJoc:ation of fundi duriaa 
1987·88. 

(e) Durm. the )'ear 1986-8', an .maUDl 
of Ils. 14.86 erores bad been allocated for 
implem.alation of 11\DP in Ori .... The ..... 
fore perceata.. iDcIeaae in allocation u 
c-c»mpand to 1986-87 worb oat to 9.15. 
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.41111"'10" of'''''. ""tle, IltDI' ."".1987-88 (P,Q,I8'01lll1) 

SI. No. Name of the States/UTI. ALLOCATION FOR 1987·88 (Ra. lak.) 
...... --~-----------------

Total allocation Central Share 

I. ADdbra Pndeab 4347.718 2173.859 

2. Arunachal Prad.b 384.000 192.000 

3. A .. m 1365.164 682.582 

4. Bibar 8410.680 4205.340 

5. Gujarat 2123028 1061.514 

6. HarJ.na 673.454 336.72' 

7. Himachal Pradella 315.758 192.879 

8. Jammu & Kalbmir 606.136 303.068 

9. lCarD.taka 2593.468 1296.134 

10. Kerala 1635.488 81'.744 

11. Madb,. Pradelh 5851.954 2925.977 

12. Maharaabtr. 4424.248 2212.124 

13. MaDipur 129.142 ~.571 

14. MtlbaJ.,. 192.962 96.481 

15. Mizoram 160.000 80.000 

16. Napland IA.OOO 84.000 

17. Orisaa 3244.502 1622.251 

18. Poojab 728.952 364.476 

19. aljutbaD 2879.054 1439.'27 

20. Sittim 32.000 16.000 

21~ Tamil Nadu 4234.504 2117.252 

22. Tripura 153.116 76.558 

23. Uttar Pradesb 11651.516 5825.788 

24. West Bca •• 1 4725.096 2362.548 

15. A ct N Illaadl 40.VOO 40.000 

2(;. Chaodiprb 8.000 8.000 

21. D" N Haveli 8.000 8.000 

28. Delbi 40.000 40.000 

29. Goa Daman aDd Diu 96.000 96.000 

30 .. Labbadweep 40.000 40.000 

31. PoodiclllrQ 32.000 32.000 

ALL INDIA 61364.000 30814.000 ---
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Proposal lor Merger of MECON 
wltla SAIL 

6 ~96. DR. D.L. SHAILESB: Will the 
MiDister of STBEL AND MINES be pleased 
to state: 

(.) whetber tbere i. an, proposal under 
conlideration for tbe merger of Metallurgi:al 
and Engineering Consultantl India (MBCON) 
witb tbe Steel Authority of India Limited 
(SAIL) ; 

(b) if so, tbe reasons therefor ; 

Cc) tbe reason for entrusting the work 
of making the project rei ort of Rourkela 
Steel Plant's modernisation plao to Dastur 
aDd Company insltad of MBCON j and 

(d) the remuneration paid to Dastur 
and Company for tbis assignment? 

THE MINISl ER OF STEEL AND 
MINES (SURt K.C. PANT): ( ... ) No, Sir. 

(b) Does Dot arise. 

(c) Keeping in view the level of work-
load cn MECON, Steel Autbority of India 
Limited considered it advisable to 
commission MIs. Dastur and Co. as ton-
lultant for tbe asp Modernilation. 

(d) The remuneration to be paid to 
Mis. Daltur and Co. is under finaliaation. 

AllotlDeat of Roues ." DDA 

6597. SHRl IC.AMLA PRASAD SINGH: 
Will tbe Minister of U kBAN DEVBLOP-
MENT be pleased to refer to tbe reply 
liven to Unstarred Question No. 660 00 
2 Marcb, 19R7 tegardinl allotment of bouses 
by DDA aDd state : 

(a) tbe number of housing locietiet of 
di.eroDt types tbat bave been relistered 
after 1979 b, DDA and anotted land; 

(b) the detan. thereof tOle ber witb 
realooa for allottiDlland to tIlem. eapeciall, 
wben 1.22 lakh people were ..... d' on tbe 
ftl'" lilt of aatt liDcI 19119 : ad 

(c) whether it I. proposed to .top 
funbar allotment of Ilad to houliolsocieties 
or 8Dcb otber iDStitations completion of 
allotment of aat, to a11 tbe rqisfrant' by 
DDA? 

THR MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b) 438 
Cooperative Group Houling Societies 
reJistered after 1979 upto 1983 were 
registered with the DDA for allotment of 
lind. These have been allotted land by tbe 
DDA. After June 1983 a total of 41.c; 
societies "ere reailtered out of whicb 1220 
societi~s were spon8ored to the DD A for 
allotment of land. Sche"llc for allotment 
of land to tbese societies i. being formulated 
by tbe DDA. Allotment of land to locieties 
and allotment of 1Iats to rellitraots in tbe 
waiting Jist an two leparate scbeme. 

(c) No. Sir. 

RemaGeratioa Paid to Es-A ... , mea lor 
Man.ln. D.M.S. Boo. 

6598. SHRI KAMLA PRASAD SINGH: 
Will tbe Minister of AGRICULTURE be 
plea' ed to refer to tbe reply Jiven to 
Unstarrfd Question No. 1797 on 9 Marcb 
1987 reaardi DI repJacemeJlt of Itudent sale~ 
assistants employed in Delhi Milk Scheme 
and state: 

(a) the rates paid to ex-Army men aDd 
bow do tbey cODlpare witb tbose liveD to 
the students ; 

(b) tbe reuolls for paying hitber ratel 
to ex-Army M.D ; 

(c) tho steps proposed to be taken tl) 
con.ider educated unempJo),ed youtbs alao 
for tbe job ; and 

(d) tbe details of procedUre for selectiul 
ex-Army Men for tbe purpose ? 

THB MINIS1BR OF STATE IN THI:! 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION I~ THE MINISTRY 
OF AGRICULTURE (SHRI \'OGENDRA 
MAItWANA) : (a) The ex-servicemen co:!-
GIIIloDarlea .10 allowed a commilaioD of 
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five paise per litre of milk aold upto fir.' 
SOO ltrs. and @ tbree paise ptr litre beyond 
Soo Itra. p~r day However. for home 
delivery depots. they are allowed a 
commission @ 3 paise per Itr. only. As 
regards students. a Senior Depot Alent geta .1. 6/- per da, per shift and a Depot Alent 
's. 4/-per day per sbift. 

(b) Ex .. servicemen concessionaires work. 
for longer bourse They take fun responsi. 
bility for sale of entire quantit, of milk 
indented by them and cannot return any 
UDlold milk. 

(c) There is no such proposal for the 
preseot. 

(d) Tbe namel of Ex .. serviceman are 
~ponsorcd by tbe Directorate General of 
Re .. settleG ent and Employment to Delhi 
Milk Scheme (DMS) A selection committee 
consisting of DMS offic.:rs and a representa-
tive of tbe Directorate General of Re-
settlement & Employment selects suitable 
Ex .. servicemen for apPOintment as Con-
cessionariel. Tbereafter, the selected Ex-
servicemen furnish a bank luarantce of 
Ill. 11,000/· after depositing Rs. 6,000/- to 
• Nationalised Bank in addition to furnhbing 
two suretie, of Rs, S,Ooo/- eacb. Only 
tbereafter they are appomted as Concession-
•• rees to man a depot operatiog borb io tbe 
lOoming and in the evening. 

A,erag Yield of PlDeapples 

6599. SURI AJOY BISW AS: Win tbe 
Minister of AGRICULTURE be pleased to 
• tate: 

(a) whether average yield of P!Deapple 
l*' bectare in different States of North 
l!a,terD ReliOD is very low ; 

(b) if 10, tb. dotail tbereof; 

(c) wbetber tbe leAR bal made aay 
Itud, for such low prod~ivit' of pioeappl •• 
iD the Soutb Eastern Rea,on ; 

(eI) if so, tbe detail of the .tady made; 

\84 
(e) tile remedial measures luaeatect b, 

CAR in tbis respect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP AGRICULTURE 
AND COOPERATION IN THE MINISTR.Y 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : <a) Yes, Sir. 

(b) The averale yield in different States 
of North Eastern Rtlion is arouod 8.0 
toooes per hectare. 

(c) Yel, Sir. 

(d) Tbe low productivity of pineapple 
in this region is due to low plant popula-
tion per unit area, contiDuouS ratooning and 
poor manalement practices followed. 

(e) Tbe following improvements ba.e 
been au.gested after field trials canied oot 
by tbe Indirn Council of Alricultural 
Research in different States of tbe resion : 

(0 PJantinl of pineapple in AUIUlt. 
September acrols the slopel in double roWl 
with spacinl of 2S X 4S X 9S ems and plant 
population of 50 to 60 tbousand per beetart. 

(ii) Application of 121m each of 
nitrogen and potasb per plant per year . 

(iii) Not more tban one ratoon to be 
taken per plot • 

(iv) APplication of 2S ppm, ethrel+ 
2% urea'+O.4% sodium carbonate for 
inducinl early flowerinl and staqeriDI of 
barveat. 

Application of the above practicel bas 
b~l ped in achieving yield rangiol fcom 38 to 
SO tonnes bl • 

Fill." of Recover, certUlcates UDd. 
EPF aad MiscellaDeous Pro-

,1.IoDI Act, 1952 

6600. SHRI JAGDISH AWAITBI: 
Will the Minister of LABOUR be pleaaed to 
.tate : 

(8) the adminiitratiYe mecbanil1D wi .. 
tbe Central Government tbat ensures reaalar 
paJ1DeOt or Provident PUnd Iban by tbI 
.tablilbments, both under aemptecl aDd 
... empted cateaoriel : 
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(b) the procedure followed for filiol 
recovery certificates under tbe Employte. 
Provident Fund and Miscellaneous Pro-
visioo. Act 19S2; 

(c) the level at which the decisions are 
taken for filio. such certificates; 

(d) tbe circumstances under wbich 
prosecutioos are launched .eaiust establish-
ments for Don-payment of EPF dues; aDd 

(e) the number of prosecution case. 
launched under Section 4 of tbe Act since 
October. 1986 , 

THE MINISTER OF STATE OF THE 
M1NISTRY OF LABOUR (SHRI P. A. 
SANGMA) : \a) Tbe EPP Orianisation bas 
set up 16 Regional Office. and 39 sub-
relional offices with Regional Provident 
Fund Commissioners as Head of Office. for 
enforcement of the provisions of tbe Act 
(includinl recovery of coutlibutioDS). The 
Relional CommIssioners are assisted by 
Enforcement OfficerS/Provident Fund 
Inspectors in covcrin& all the establishments 
coverable under tbe Act and securing full 
compliance from tbe covered estab lishments 
tIlrouah their pet iodical insrectioD of tbe 
establishments. 

(b) In tbe case o( unexempted establisb-
moDt. which faU to depOSIt tbe provident 
fund dues tbe Regional Commissioners 
determine tbe quantum of contflbutlons and 
olber charles due. and direct the establilb-
monts to deposit tbe same within a specified 
time. If tbe estabhsbments f:lils to respond, 
the RPFC, is~ue recovery celtlficates for 
realisation of tbe due~ under section 8 of tbe 
EPF Act.)n tbe case of exempted 
establisbments, tbt're is at pr.sent no pro-
yilion for filiol recovery certificates; 

(c) R.egional Provident Fund Commis-
lioner. 

(d) where an I employer of an unexempt-
ed establisbment fa Is to deposit the dues 
age •• ed under section 7 A of the Act witbin 
the time specified in tbe assessment order. 
tbe, Rel·onal Provident Fund C()mmi~sionerst 
in addition to hsuiog tbe Revenue Recovery 
Certificates, sanction. tbe launching of 
prosecution against tbe defduhang employer. 
Til ... prosecutions are filed in tb' appro-
prlat. Courts and are pursued by tho 
...... Dt Fuod Iospocton/BnforOlllMDt 

Officer.. In tbe case of exempted establish-
ment, prosecution cases are filed for violatiOD 
01 tbe terms aod conditions of exemption, 
aon-payment of in.pecti~n charles etc. 

(e) Accodina to available imformatioD, 
2,923 prosecutions were launcbed under 
section 14 of tbe EPF Act apina, the 
defaulting rmployers during the period from 
October. 1916 to February. 1~87, 

Agro·Senlee C.tres 
6~1. SHRIANADICHARAN DAS: 

Will the Minister of AGRICULTURB be 
pleased to state : 

(a) tbe Dumber of Agro-Service Centres 
established/proposed to be established under 
tbe Centrally Sponsored Scheme. State-wise • , 

(b) tbe nature of activities undertaken 
by tbem ; aod 

(c) the places io Orilsa where sucb 
Centres have been opened or proposed to be 
opened? 

THE MINISTER CF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION MINISTRY OF AGRI-
CCLTURE (SHRI YOGE"_"DRA 
MAKWANA) : (a) and (b) : 

(i) 1 t is proposed to establish alfO-
ser~lce centres 10 10 States. namely 
!,ndbra Pradesh, Assam, Bibar 
Karnataka, Orissa, MadbY~ 
Pradesh, Mahal.~h'ra, Tamil Nadu. 
Utt3r Pradesb and Rajac;tbao under 
a CentraHy Spousored Scbeme. 

(ii) The agro service celltres aro being 
established by the State Agro 
Industries Corporations. Coopera-
the Sccietles, State Department of 
Agriculture, etc. 

(iii) The alro service centres would 
provide the custom hiring facilities 
for agfl~ultural hand tools. animal 
drawn ImplemeRts and auricultural 
machinery It would also extend 
repaIr and servicin~ facilities (or 
the agllcuhurdl equipment besides 
their sale. 

(h') The ngro ser, ce centres wouid also 
~upply otber agricultural inputs. 

(c) Dellils arc aiven in tbe statemcnC 
"YOO below. 
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Statement 

PIQces ... ·latre A,ro Servlu C~nt"a$ w.r~ EJtQb,'lsIr~dl P'OptJlM to be Ellablt'hed I" 
0,.1"0 ~ t.,. 

Name of tbe 
Diltrict 

Balasore 

Bolanlir 

Cuttact 

Dhenkanal 

Gaojam 

Kalahaodi 

Keonjbar 

Koraput 

Mayurbhaoja 

Pbulbaoi 

Puri 

Sambalpur 

Suoderprh 

Fanners AltO Service 
Centres e.tablisb~d 

Deula 
Jales"ar 
Nilliri 

Du::l~uripali 
Bangamunda 

Patkura 
ErakaDa 

Dhenkanal 
Dbapur 
KOla). 

Digpbaodi 
Cbatrapor 

Nawapara 
Dbawaoipatoa 

Keonjbar 
Jubumpur 

Bllam Cullack 
NawaraolPur 
Kalaara 

Badaaahi 
Betaoati 
Babalda 
KaPtipada 

Pbulbaoi 

Balipatna 
Nimapara 
GaDsadbarpur 
Jabkia 
Pipili 

Baraarh 
Bhedco 

Maneswar 
Jamankira 

TaDprapali 
Biraokar. 
LabuDipada 

Farmers lagro Service Centres 
proposed to be establisbed 

Simulia 

Jaipur 
Kcodrapada 

Bahkuoda 

ADlu) 
Atbamalik 

Aska 
Purusotampur 

Hatadihl 

GUDupur 

Baripada 

Doudb 
G. Udayagiri 

Nayalath 

Padampur 

SundOI.arb (Sadar) 
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Sett.a. up of. Real.a' 'arm Meltl_eo 
TradlDI aDd TeltlDI '.,tltute I. Orl ••• 

6602, SHRI ANADI CHARAN DAS : 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

<a) whether·, there is aDY proposal to set 
up a regional farm Machinery Training and 
Testing Institute in Orissa, with a view 10 
impart training to farmers, technicians and 
State Officials in operating machinery and 
equipment and . testiDa of alricultural 
machinery; and 

(b) if 10, tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISfRY 
OF AGRICUL fRE (SHRI YOGENDRA 
MAKWAN,\) : (.) and b) Government of 
India hal a proposal to set up 8 Farm 
Mach Inory Training and Testinl Institute in 
tbe eastern region. Its location il yet to be 
decided. 

Sub-studard CO.ltructloD of Vltu 
Sa •• D aDd DDA FlatliD East 

Delhi 

6603. SHRI JAGDISH AWASTHI: 
Will the Minister of URBAN DEVELOP-
MENT be pleastd to state : 

Ca) \\ bether comp laints about sub-
standard c~)nstruction of DDA Flats in East 
Delbi have been received; 

(b) whetber lhese complaints have beeD 
investigated, if so, tbe details thereof and 
tbe action taken in tbis relard ; I 

(c) wbothor sub·slandard material bal 
been used even in tbe coostructioo of Vikal 
Sadan j aDd 

(d) if 10. tbe action taken or proposed 
to be takeo by Union Governmeot aaaiDlt 
the perlonl reaponlible" 

THE MINISTBR OF STATE IN IHE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): <a> Son'~ 
c:omplainCI about def.ctl ill CODstruction 0.-
DDA boUils in Bait Delhi "tarO reooiftd. 

(b) Tbe complaints were of general 
nature II.ke seepage, sJop~s. leakaae of ~torale 
tanks. shutter repaJr. elC., which are beinl 
looked into by DDA and action for ractifica-
tion of tbe defects will be taken jf within 
the liabilIty period. Wherever, aoy action 
81aiost the staff is warranted, the same will 
also be initiated. 

(C) No specific complaint about tbe use 
of sub-standard material in tbe construction 
of Vikas Sadan bas been received. 

(d) The question doe. oot .rile in vicw 
of reply to part (c) above. 

Deposits by Buyers with DDA 

6604. SHRI JAGDISH AWASTHI: 
Will tbe MiDlster of URBAN DEVELOP-
MENT be pleased to state : 

(8) tbe yearly deposit, by tbe prospec-
tive buyers of fiat. constructed by Delbi 
D~velopment Autb~rity during tbe last tbree 
years; 

(b) how the depositor's money have 
been invested ; 

(c) tbe total outstanding" against DDA 
for tbe last tbrc:e lears • aod , 

(d) the sources of income of DDA and 
tbe yearly income from eacb source ? 

THE MINISfER OF STATE IN THE 
M1NIS1RY OF URBAN DEVELOPMbNT 
(SHRI DALBIR SINGH) : (a) 1 be requisite 
information is as under : 

1983-84 
1984-85 
1985·86 

Rs. 0.87 crora 
Rs. 2.11 crores 
Rs. 23.52 crOIes 

(b) Depos~tors morley bas been utili.eJ 
on development and c, 'llstruction works 01 
Housing. 

(c} At tbe close of • , 
1983·84 Rs. S5.~3 crorn 
19~4·8S Rs. 75.67 crores 
1985-86 Ra. 90.7! c(orci. 
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(d) The maio activities of tbe DDA are tinanced aod accoanted for UDder General 
DeftJopment Account maintained by it. Tbe receipts UDder it are from vBrio. IOUCCI 
a. noted below for tbe 3 ,earl cDdinl J 9'5-86 : 

i) P~emia on disposal of bouses' 
sbops (including receipt of bire 
purchas. instalmentl) 

ii) Interest on hire porchall 
instalments. 

iii) Premium, around rent & otber 
receipts relating to Work. & Dev. 
Scbeme. 

iv) Interest from ibvestDJeot 

v) Other Milc. receipts. 

Strellat ... laa of State Lefel Ollseeds 
Growers' 'ederatl08 

6605. SHR) K. RAMAMURTHY: 
Will tbe MIDlster of AGRICULTURE be 
pleased to state : 

<8> tbe efforts made so rar to streDatben 
the State-lev.:) ollseeds gro "" ers' Federatioos 
orlanised under tbe NatIonal DaIry Deyelop-
ment Board's Ollseeds Project ; and 

(b) how far tbe production of oil leeds 
bal been enbanced as a relult thereof? 

THB MINlSrER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAWANA): (a) So far seven oilseed. 
arowers' federations bav. been e.tablisbed 
as tbe implementing agency of tbe NDDB 
vClctable oil project. NDDB baa provided 
tbese federations wltb financial auiltancc, 
edible oil for sale so as to create an 
iDfraltructurc for marketiol aad techoical 
a4 V lce in project impllmeotatioD. 

(tiaures in crores of RI.) 
1913-84 1984-15 1985-86 -- --- ---
129.87 15CS 04 160 94 

2.14 l.16 4.92 

8.29 6.60 1'.2' 

1.04 1.17 0.84 

4.05 6.31 5.78 
--- ------- ...... 
145.39 173.28 187.14 

-- ...... _ 
(b) Tbe most Important contribution 01 

:r-cDDB YCletable oil project apart from 
operating the input delivery system, il tbe 
inculcation of cooperati,e structure amonl 
the oilseeds growers' so as to provide a 
remunerative market (or their produce. As 
a result of the various activit lei of oilseed. 
development both throuab extension aad 
tbe N DDB Proaramme there bal been a 
~onsiderable improvement of oil seed. 
production in tbese Statea. 

(Tran,/atloft ] 

T ...... ,er 01 Realttra •• Ir .. RVDCO 
Sdleme to Roldal sm.. 

6606. SHRI SHANTI DHARIWAL: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to stale : 

(a) whether Delhi Development Audao. 
rit, bad allotted plots under Robini 
raideotial ICbeme iD 1982 : 

(b) wbether perscDs , .. iataed UDdIr 
RUDCO ScMme were aIIo iDChldId ia dIiI 
IcbIaae i 



Cc) whetber tbose persons who bad lot 
their reaistratioD traDsferred from HUDCO 
Scbeme to Itobiai Scbeme are beiDI asted 
to bring thdr documents pertaininl to 
.... I.tration .pd lease died etc. from 
BUDCO ICbema whicb il resultioa in dela, 
iD compleuol tbe formalitiel reBardiol 
reailU, and lease deed ; 

(d) whether while boldin, draw of 
aobini Scheme, the DDA bad Dot scrutinised 
the record of RUDeO Scbeme; and 

(e) if Dot. tbe reasons tberefor and if it 
bad been done, tbe reasons for askinl tbe 
persons who lot their relistration transferred 
from RUDeO IcholDe to Robini Scheme, to 
brioK tboir documents pertainiDI to l'OIistra-
tioa uDder HUDeO scheme? 

THB MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes. Sir. 

(b) Yes, Sir. AI per terms and 
conditions giveD in Para 4 of the Robini 
Brocbare relealed in J 981. it il clearly 
meDtionecl tbat PORODS wbo are rqisterecl in 
DDA under aDY of its Boulin, Schemes or 
New Pattern Scbeme of 1979 are allowed 
to aet tMir tqiltration tranlferred to Robin. 
aad will form a separate block of registra-
tion aDd priorit, in the matter of allotment 
will be liven to them. Tbere is 12" 
neervation for tbis catelory for priority 

allotment. 

(c) aad (d) Only transfer eDtries are 
belol made throulb HouliDI Accounts 
Department 01 DDA. 

(e) Tile ..-doD doel DOt Mile in view 
of nlt1, to 1)lftl (0) aDd (eI) abo,e. 

6607. SHill RAJ KUMAR RAJ: Will 
tbe Minister of AGRICULTURE be pleased 
to Itate : 

(a) percentale of families of Imall 
farmers and other farmen who bave been 
covered under tbe recommendations of tbe 

workinl group of tbe Ministry ; 

(b) tbe Dumber of sucb families broOlbt 
above the poyerty line in dift'ereat Stata 
upto 3 t January, 1987 ; 

(c) the number of sucb 'amilies in Uttar 
Pradesh ; and 

(d) tbe stepa taken to improve tbe 
fiaancial condition of these families? 

THE MINISTBR OF ST A. TE IN THE 
DEPARTMENT OF AGRICULTUllB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGBNDRA 
MAKWANA): <a> to t d) No workin. 
&r0op to cover small 'armen and otber 
farmen wu appointed. Small and mar.inal 
farm.-s are, however. covered under povertJ 
alleviation PJ'OIrammea lucb al Intell'8ted 
Rural Development Programme (IRDP). 

Under this programme families of small 
aad maqiDal farmers. a.riculturallabouren, 
rural artilanl and etbers wbose annual 
famil, income is less than Rs. 4,800/- aro 
.... ted. Tbe State-wile details of familia 
belOllliDa to tbe above cateaories assisted 
UDder tbe IRDP upto 31. t .1987 in 1986-87 
II ,,"0 in Itatement liven below. It i. 
ItW premature to sa, bow man, 01 thOle 

aIIIItecI duriq 1 tN.17 bave "oiled tbo ,0"" line. 
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Stat ... t 

StQte-wll~ totol ""mb~r DffQml/(~' al'/Ited 1I,..r lRDP In 1986.81 (.pto 31.1.1981) 

81. No. Name of the Statel/UTs 

I. A ndbra Pradesh 
2. Allam 
3. Bihar 

4. Gujarat 

5. Haryana 
6. Himachal Pradesh ,. Jammu &. Kaabmir 

8. Karnataka 
9. Kera'. 

10. Madbya Pradesh 

11. Mabara.btra 

1:. Manipur 
13. Meabalaya 

14. Napland 

IS. Orissa 

16, Punjab 

17. Rajasthan 

18. Sikkim 
19. Tam" Nadu 
20. Tripura 

21. Uttar Prad.,b 

22. West Bengal 

23. Andaman &. N icobar IIlaods 

24. Arunacbal Pradesb 
2S. Chl.od11arh 
26. Dadra and Napr Haveli 

27. Delbi 
28. Goa, Daman and Diu 

29. Laksbadweep 
30. Mizoram 
31. Pondicberry 

ALL INDIA 

Annual tarlet 
(Nos) 

241500 
70500 

460000 
122500 

54000 
31100 
38500 

145500 
121500 
335000 
220000 

8800 
8800 

13500 
234000 

91!OO 
155900 

3700 
246500 

15000 

632000 
189500 

1800 
16600 

2500 
1000 
5100 
9300 
13,,0 

12100 
4000 

3580000 

Total families 
aSlilted (NOI.) 

183520 
37490 

361015 
109317 
3 946 
30204 
18833 

107081 
120982 
258741 
160141 

9891 
4504 
2534 

114476 
49278 
79412 

2272 
185379 

8305 
477773 
140583 

1881 
5909 

131 
700 

3301 
8047 
230 

6919 
2649 

2525504 
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LoI ••• Due to BallI ... Ia HafJ-

6608. SHR) SHANTI DHARIWAL: 
Will tbe Minist.~ of AGRICULTURE be 
pleated to sta te : 

<a) ",beth,r Union Government bad 
leot a team to assess the losies caused by 
baitstorm in Haryana ; 

<b) whether any report bas been liven 
by tbe team ; and 

Cc) if so, the details or recommendationl 
made and tbe action taken thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOOENDRA 
MAKWANA): (a) to (c) Tbough the 
State Government bas submitted a prelimi-
Dary report about damage caused b, 
bailstorms in Har,ana, it bas not yet 
submitted a Memorandum seeking Central 
.ssistance. No Centra) team has, tberefore, 
been deputed to the StL teo Howe \er, at 
the requ"st of the Government of Ha ryana 
an officer of tbe Ministry of Agriculture 
was deputed to make a preliminary survey 
of the dam_Ie in somo of tbe affected areas. 

Urb •• Rule Se"lcei Proll'UllDe In Delhi 

6609. DR. O.S. RAJHANS: 
SHR) KAMA! NATH: 

Will tbe Minister of URBAN 
DEVELOPMENT be pleaaed to state: 

<a> wbether a seminar aamlDl at 
improviDI tbe facilities available under 
Urban Basic Services Prolramme in Delhi 
was beld recently ; 

<b) if so. tbe main recommendations 
mlde al tbis seminar; and 

(c) tbe stept taken by Government to 
implement the laid prolramme ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes. Sir. 
A .. minar wu .flani.. bJ Delhi Admiai.-
trIdOD from 25.2.1'.' to 27.2.8f. 

(b) The recommeactatioDs made at tbe 
SemiDar In lilted ia tbe statement liveD 
below. 

(c) The Government of lodia have 
iSlued detailed guidelines to tbe State 
Governments/Union Territory Adminiltra· 
tionl for implementation of the Scheme. 

Besides this, GoverDmenf of lodia have 
released its sbare of UBS funds amounting 
to Rs. 49.00 lakhs in advance to 14 State. 
and one Union Territory al in statement· II 
given below durinl 1986-87 to enable tbe 
State Governments/Union Territory Adminis-
tration to irnplem~nt the UBS Programme 
.ffectiv.ly. There ale continuous monit<'-
rinl and farming programmes at all lrvels. 

Statem.t·1 

1. In scalinl up, build on tbe experience 
of tb. Itaff in three way~ : (a) by having 
a sYltcm of inler.a) promotions for tbe 
most effective stiff, lnc/"dtr.g comm",,'t, 
voJ.nlee,s; (b) by usiDI older projecb 
as trlinin. lites; (c) by USiDI experienced 
staff a. consultants to new projects on 
a time b\..und but continuous basis. 
This applies to NGO staff of good 
projects. lucb as Mobile Creche •. 

2. The best 20 family units and basti 
development committees as trainer. 
conluhantl for other neighbourhoods 
which are just startiol. .. 

T,alnill., 

3. An appropriate traiDing desiln for 
community oraanizer. needs to be 
formulated and implemented b, a 
periOD or an apacy who has bad ao 
adequate experience in working witb tbo 
arbaD poor with the eDd in view of 
tl!mpowerinl the people towardl s.lf. 
determination venus oraaDiziDI the 
people to facilitate tbe implementation 
of aay a1CDc,'6 prOlremme. Definitely 
the CO. will Dot entirely lohe t~ 
problem of either tbe communities or 
the qeacIea. Bat Itrona participatory 
tralDiDa wD1 .. ilt tbem in their tasts r 
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4. A coroll • .., .otivk, I. the proYili.' of 
adequate expert_ to tbel COIIHBuDi~ 
aDd tbe autbori" to traDal ate projtDt. 
components into viable practieea. In 
addition, intermediate technolOlJ needs 
to be developed based 00 tbe cultural 
traditior s and resources of tbe Commu-
nity/Cit,. 

I.rvlce.. Healtb volunteers. aDlan"adA 
worken. etc. can be "trainers" withiD 
tbe commuoity, 

Tral""" I" PartlelPII,lon : 

lion/lorin, : 
6. It is important to build iD a participatorr 

monitoriDI syatem on tbe balis of tbe 
situational aoalYlis and have tbe 
Monitorinl and Bvaluation Cell prOClll 
tbe data and feed it back 01 ('QC" In.l. 

5. To develor trainiol content 00 the 
different areas (healtb. pre-achool care, 
nutrition. education, environmental 
saoitation) to be transferred to people 
from tbe communit, (volunteers). They 
could then take more responsibility for 
tbo d.liver, of the different lociai 

Commu,,'IY Pa,tleipctID" I" Sanitation, 
7. An etJort I"ould be made to develop a 

"partnership" between community r.i-
dent. and DDA for environmental 
improvement. perhaps starting with 
better use of the park especiaU, for 
Imall children. 

5.t ... t·11 

NQIM D/ tlte St ... , 'ltdlul"'~ d/,trlell) to "0. I. "till' """" U,ba" Balle Senlce 
lwme Iuu "-,, r.'.lINd d"rl", 1986-87 

I. No. 

1. 

2. 

3. 

4, 

5. 
6. 
7. 
I. .. 
9. 

10. 
11. 

12-
13. 
14. 
15. 

Name of tbe States and Districts 

Andbra Pradeab 

Mabarashtra 

Rajastban 

Alaam 
Jammo & K.aahmir 
Punjab 
Poodicbm7 (UT) 
Haryana 
Itarnataka 
Ken" 

Madbya Pradelia 
W.t Benpl 
Tamil Nado 
Maaipur 

Mebaboobnapr 
AnaDtbpur 
Cuddapab 
NallODda 
Srinakulam 
Sambalpur 
Pori 
Kalabaodi 
lCeoajba. 
Bolanair 
Sumbar.ub 
RatnaBiri 
Sindbudurg 
BaD!Wara 
Bbil.ara 
~amrup 

Anantoq 
LuetbiaD. 
Pondicberry 
Faridabad 
Tumkur 
BrnatuJam 
Alleppcy 
Indon 
DarjceliDl 
TuaJa .... 
Impbal 

Amt. released 
(in laths) 

RI. S.60 

RI.7.00 

Rs. 370 

Rs 5.60 

RI.O.90 
RI.2.30 
RI.3.4O 
RI. 1.60 
RI.3.552 
Ra.3.70 
AI. 2.76 

a .. 2.76 
RI.2.76 
RI.2.768 
1t1.0.60 

4'.00 -----
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Prodactl_ of ".tlltzers b, IPI'CO 
PIa.t, 

6610. DR. KRUPASINDHU BHOI: 
Will the Mioister of AGRICUL TURS be 
dJeased to state : 

(a) the production of fertilisera by 
Indian Farmers FertiliAr Co-operative 
Limited PI.nls durlD8 tile last tbree ,eaf. 
and the profit earned; 

PRODUCTION (COOP. YBAR) _ _.._----.-----
Urea-Kalol 

-Pbulpur 

- TOTAL UR.BA 

KANDLA 
NPK-IO:26:26 

-12:32:16 
DAP -16:46:0 

TOTAL NPK/DA~KANDLA 

PROFIT (before tax) 

(b) the total stocks (includlDI imported 
DAP), duriog tbe last three years. were as 
UDder :-

Year 

1983·84 

1984·85 

198'·86 

Total.tocks al on 
30th June 
(in '0 0 TE) 

189.0 

305.6 

599.7 

(c) Some of tbe steps proposed are ; 
improviol tbe number of field werebou ... 
arraDaina lupphes at tbe doorsteps of tbe 
Primary Level Cooperative Societies, increa-
.ina promot lonal activities, Particularly in 
naaote and dl,)'laDd areas, iDtensifJinI 
",",opJDeDt iD about tweDty .elected 
•• .,lota, .tQ. 

(b) the take ewer stocks, if aDY ; and 

(c) the 'tepa IFFCO propo.. to take 
to meet tbe competition in tbe market on 
tbe sale of fertilizers , 

THB MINISTER OF STATB IN THB 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(R. PRABHU): (a) t.e prOduction and 
profits durinl tbe lalt tbree CO-oPerative 
,ears were al under :-

('000 TB) 
1983·84 1984-85 1985·86 --- ----- --.-. 

382.6 388.0 327.4 
322.8 430.9 450.0 -----. _._--.-- -.-
705.4 819.5 777.4 -- -.-
100.1 255.2 212.2 
335.4 464.5 562.2 
344.3 292.8 159.1 ---- ---- ..... -.-
779.8 1012.S 1003.' --- -.-'-

(Rs. in lakbs) 
4133 4917 3870 

Subl", to F.r ..... for Parellase or 
....... Iam Balloet Cart 

6611. DR. KRUPASINDHU SH01: 
Will tbe Minister of AGRICULTURE be 
pleased to stat. wbether Government propose 
to li.e an, subsidy to tbe farmers for 
purchase of aluminium bullock. cart witb a 
view to savini 00 fuel aDd to help in solvin. 
the eoerlY eri.is , 

THB MINISIER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERA1'lON IN THE MIl'tISfaY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) No, Sir. 

Resen.tlo. for SC/ST In EmploJIII 
State .... ce CorJOl'8t1oa 

6611. SHRI ANADI CHAllAN DAS: 
Will the MiDiater of LABOUR. be pl-:asc:~ 
to ... ; 
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Ca) whetber a separate cell. witb • 
Chief LiaisOD Officer. bu beeD let up in tb, 
Employees State Insuraace Corpo ration &0 
look after the interests of tbe Scbeduled 
Caste/Scheduled Ttlbe employees ; 

(b) jf Dot, the reaaODI therefor ; and 

(c) the time by which such a cell wilt 
be set up ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANG MA) : (a) A cell consisting of one 
Assistant and one Section Officer is alreldy 
working under a liaison officer of tbe rank 
of Administrative Officer in tbe Emplo7ees 
State Iosur4nce Corporation. 

(b) and (c) Do Dot arise. 

Telecast of Telag. FDms DudallM 

6613. SHRI V. SOBH£\NADREESWARA 
RAO : Will the Minister of INfORMA-
TION AND BROADCASIING be pleated 
to state 

(a) tbe' names of Teiugu films shown 
on the National hook.-up of Doordarshan 
durioK i 986 ; 

(1:') the amount paid to the producer 
of tach tilm; and 

(c) ,be criteria for selectiol film\ to be 
SDOWD on the National hook-up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADC.~srING (SHRI A.K. PANJA): 
(a) and (b) The namel of Telulu films 
telecast '0 tbe National Notwork of Door-
darshall durin. 1986 aDd tbe amouDt paid 
for each of them is liven below :--

Titl. of tbe film Amou.t paid 
---------------- - ...... ------

1. Saptapadi Ill. S 00,000 

2. Shankarabbaroam Rs. ~"'OO.OOO 
3. Oka Ooriiekatba Ila. 5,00,000 

4. P4Cldanti Kapuram RI.5,oo,OOO 

(c) Doordarsban considers for national 
telecast thole relional lanluaae feature film I 
which have won tbe National Award for 
Best Feature Film in tbe respective lanluale 
or tile 'Second Best Feature Film' (in all 
lanluaael combined) or have entered in the 
Indian Panorama Section of any Internationa. 
Film Fe slival of India from 1980 onward •. 

Uparadatloa of AIR VIJa,awada/H,derabad 

6614. SHRI V. SOBHANADREES. 
WARA RAO: Will the Minister of 
INFOR~1ATION AND BROADCASTING 
be pleased to state: 

<a> wbether Government propole to 
uparade Vijayawada or Hyderabad StacioD 
of AIR into sbortwave station for tbe 
beDcfit of tbe people of Andbra Prldesla 
durio. 1987-88 ; aod 

(b) if so, tbe details thereof? 

THE I\UNlSTER OF STATE OF THE 
MINISTRY OF lNFOR~IATJON AND 
BROADCASIING (SHRI A.K. PANJA): 
(a) and (b) DUCIog the 7th FIve Year Plan 
(1985- 90) tbe power of tbe exitting 20 
K W MW tr30smitter at Vijayawada is 
proposed to be upgraded to 100 KW. Tbe 
power of the 10 K v..' SW transmitter at 
Hyderabad is also propoted to be u 'araded 
to SO KW SW. Beside~, the 1 KW MW 
transmitter at Hyderabad is proposed to be 
replaced by a 3 KW F~ traDsmitter. The 
100 KW MW VljaY3wada transmitter is 
expected to be ready for comm"lioninl 
duriog 1988. lb. upgradation of tbe 

• traotmitters at Hyderabad is cllDccted to be 
compleled duriol I 'J89-~O. 

Addltloaal A I 0 to Audia,. Pradesh for 
CyeloDt' Vitti •• 

661S. SARI V. SOBHANADREES. 
WARA RAO: Will tbe Minister of 
AGltICULIURJ:. be pleased to state: 

(a) wbether Government of Aodhrl 
Pradeab bas sou.bt additional alliltaact 
over aDd above the ceiling fixed by Unioa 
Government for immediate relief aDd 
rebabilitatioD of November, J984 Clcloae 

viGtima ; 
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(b) if so, the action taken thereon ; 

(c) tbe likely date by which the sanction 
will bo accorded ; snd 

(d) if not, tbe reasons thelefor 'I 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF AGR.ICULTURE AND 
COOPERATION IN 'THE MINISTRY OF 
AGllICULTURE (SHRI YOGENDRA 
MAK.WANA): (8) Yes, Sir. 

(b) to (d) The request of the Government 
of Andbra Pradesb for enhancement of the 
ceiling of ezpenditure bas been considered 
by Oeveroment of Jodi. and it has been 
decided not to reopen the case since tbe 
~eUjnls were fixed on tbe basis of tbe report 
of tbe Central Team and recommendations 
of the H iab Level Committee OD Relief 
thereon. 

Deell .. 10 Fllb Cateb I. Orll.a 

6616. SHRI K. PRADHANI : Will tb. 
Minister of AGRICULTURE be pleased to 
state : 

(a) whelher Government are aware of 
tbe decline in fish catcb off Orissa coast due 
to increased tra\\)er actlvitiel by charter.:d 
fishina trawlers and llrae imponed fiabinl 
boats; 

(b) if 10. tbe details thereof; 

(c) wbetber Government bave conducted 
any survey on tbe declinina trend in fish 
catcb 00 Orisla coast ; and 

(d) if 10, the tietaUI tbereof , 

THE MINISTER OF STATE IN lHE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGIlICULTURE \SHRI YOGENDRA 
MAKWANA): (8) There bas been DO decllDC 
in fisb catcb ott Onssa coast due to increased 
tr.wler activiti. bl cbartered Dabiol trawlers 
and 1a'ie imported fishinl boata. 

(b) Question dOli not arile. 

(c) aDd (d) Since tbere ia DO decline in 
filh catcb on Oriasa coal', tbe question of 
conductio, ao, lur.e, for tbia purpa. docs 
Dot uin. 

R .... tr.tloa of tra.f. of LaadI .. DeIhl 
uDder Power or AtiOlDe, 

6617. SHRI JAG DISH AWASTHJ: 
Will tbe Mini.ter of URBAN DEVELOP. 
MENT be ple •• ed to state: 

<a) wbef ber power of attorney for 
transfer of lands in Delhi noti6ed UDder 
sections 4 and 6 of tbe Land Acquisition 
Act~ 1894 requires reaiatratioo compullorilJ ; 

(b) if so, tbe Dumber of lucb reliltra-
tions made durin. tbe last three 1ears; and 

(c) if Dot, the realons tb.r.fol ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVEWPMENT 
(SHRf DALBIR SINGH): <a> No, Sir. 
Tbe Power of A norney is onl, on optioaal 
document under Indian Reliatntion Act. 

(b) and (c) Question do not arile. 

Settla. up of AIR Stattou ia Td ... 
Areas 

6618. SHRI PRATAP BHANU 
SHARMA: Will tbe Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

<a) wbether Government bave aDY 
special plan to set up All India Radio 
Stations in the tnbal areas of varioQl Stat. 
dUllDI tbe current Plan penod ; 

(b) if so, tbe detail, thereof; aod 

(c) tbe pr08ress madelState-wiae in this 
resard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATJON AND 
BROADCAS1ING (SHRI A. K.. PANJA): 
<a) Yes, Sll. 

(b) aDd (c) The detaill m., be seeo in 
'he ltatcmeat liven below. 

It may be noted tbat 6 out of 128 tribal 
dasulct. wblch w~re uo-covered by radio.1 
the end of the Sixtb Plan will be covel C;Q 

duriDa the curren, Plaa. 
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TrIbal Popa"" Co,'" by Doortanhaa 

6619. SHRI PRATAP BHANU 
SHARMA): Will the Minilter of 
INFORMATION AND BROADCASTING 
be plealed to state : 

<al the tribal population covered uDder 
televilion network in Madb)'a Pradesb and 
otber States ; 

(b) whether Government or an)' other 
a,ency have conducted any survey relaId in. 
the response and acceptability of tbese 
programmes by triblls ; 

(c) if so, tbe details tbereof; and 

(d) if not, whether Government propOie 
to cOflduct lucb a survey in tbe various 
tribal areas of tbe country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF JNFORMATlON AND 
BROADCASTING (SHRI A.K. PANJA): 
Ca) Out of 2 J tribal districts in Madhya 
Pradesh 17 are presently covered wboll, or 
partially' by TV service. With the im~le­
mentation of VII Plan Schemes, aU trIbal 
districts in tb~ country, iDcludiDI tbose in 
Madbya Pradesb, are ezpected to be covered 
wbon, or partially. 

(b) Cc) tt (d) Doordarshanl bas com-
missio~ed Kane Ioatitute of Social Service. 
Pune to undertake a researcb project on 
impact of Television in IDdia-a Sociolo-

~ical studY'. Tbe study sltall cover tbe 
States of Gujarat, Uttar Pradesb, West 
Bengal, Tamil Nadu aDd Mabarasbtra, 
including their tribal areal. 

New Taleats lor AIR PrOl ....... 

6610. SRRI RANnTSINGB 
GAERWAD: Will tbe Minister of 
INFORMATION AND BROADCASTING 
be pleased to Itare : 

(8) whether tbe A.I.R. bal an, institu-
tiona1 arraDgement to iDtroduce ncw talent 
witb a view to improve tbe quality of tbelr 
proaramIDC and broadcastiol; and 

(b) if 10, tbe details thereof? 

THE MINISTER OF STATE OF THB 
M1N'~TllY OF INfORMATION AND 
b' 0 DCA -,TJNG (SHRI A K PAl"·.JA): 
't) Yes, Sir, 

(b) The introduction or new talent in 
All India Radio has cODltituted a Muaic 
Audition BOlrd It tb. HeadquarteR Ind 
Music Audition Commit teel It various 
centres for Induction of new aspirants for 
participat ion in music proar.mmel. Similarl, 
in tbe field of drama, Drama Addition 
Committrls ba\le been constituted at varioul 
centrel for induction of new aspirants for 
participation in Drama proarammel. 

AJI Iadia Radio recruits fresb taltot II 
Announcers. Production Alsistants, Inltru-
mentalilltl, Script Writers. Reportefl. 
En.jncerinl Alsistantl, Alsistant Station 
EDliDee,. and Pro,ramme Executive" etc. 
under releveDt Recruitment Rules. 

Allot_ .. t of Flats oa th Buls of 
Computerised Na .... 

6621. SHRf KAMLA PRASAD SINGH: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to refer to the r.ply 
liven to Unltarred Question No. 1310 on 
28th Jul)" 1986 regarding allotment of Bau 
on the basis 0' computerised DumbeR aDd 
.tate : 

(a) tbe .tepa taken to 18)' the compu-
terised li.t on the Table of tbe House : 

(b) wbetber DDA bas revised the 
procedure of allotment of flats under 
HUDCO PatterD Scheme. t 979; aDd 

(cl ir 10, tbe roasonl for recbaoainl 
tbe procedure to seniority.wile determined 
by computer 10 tbe disad,ant8,e of tbose 
who booked in accordance witb tbe oriliaal 
leho ... ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHill DALBIR SINGH): (a) No 
commitment to Jay tbe computeri.ed lilt 00 
tbe Table of tbe HOUle W81 liven in reply 
to Lot Sabba USQ. No. 1310 for 28th 
Ju1" 1986. 

(b) No, Sir. DDA bu reported tbat 
earlier allotmeat. were beial made tbro ..... 
draw of lots from amonllt tbe .... i.tnD •• 
uDder thil ecbeme. wbereas aUotmeatl are 
DOW mlde tbrOqb draw of loti from am: .. , 
tbe reailtrants baaed on priorit, Dam n 
_tIDed to tbe rqiatnatl b, ftD ID 
numi-fr ir.dieatora tecbDlque b, die caaaPllter 
tbrouab draw of 10'1. ' 
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(c) Priority list wal prepared to enable 
every re.ialrant to know hil pOlilion iD 
regard (0 tbe allotment of flat. 

IDee.tb. for Poultr, F.rmlDI 

6622. SHRtMATI N. P. JHANSI 
LAKSHMI : ',Will tbe Mjnister of 
AGRICULTURE be pl.a~ed to Itate : 

(a) whetbtr Government propose to 
provide any incentives to tbe {armen either 
directly or indirectly in order to encourale 
Poultry farminl ; 

(b) whether State Governments bave 
allo been advised to encourage poultriel; 
and 

(c) if 10, tbe detans thereof' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THB MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) and (b) Yes, Sir. 

(c) 10 older to encourage poultries ia 
the country. Government of India has 
requested the State Gov,rnmeDts to live 
poultry farminl for production of ella and 
table poultry tbe status of Agriculture for 
the purpose of olectric ,ariff. 8alos tax, 
iOltitutiooal finaneillg, labour and land 
law., octroi, etc. Tbe State Governments 
are also requeued frt.)m timo to time to take 
up various pouitr), de\'elopment prolramme. 
to eDcoural~ peoplo for takiol up poultry 
farminl_ 

TnlUDlltsloa of MalayalalD ,rolra ••• 
by TV relay eeatrel 10 Kera •• 

6623. SHRl V s. VllAYAIlAGHAV~N: 
Will tbe Minister of INFORMATION AND 
BROADCASTING be plea!e to .tate : 

(a) wbether tbere i. aDy propolal to 
provide facilities in aU tbe TV relay centres 
in Keral. to telecalt Mala yalam prolrammea 
from the Trivandrnm transmission centre. ; 

(b> if so, tbe detail. tbereof ; .ad 

(c) tbe time by wbicb It wiD be lotIO-
dUCOCl , 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a> to (c) In order to enable tbe TV 
transmitter (10 KW) at Cocbin to telecast 
proarammes produced at DoordarsbaD 
Kendra, Trivandrum, firm demand hal been 
placed witb tbe Department of Tclecommu-

· Dieations for a microwave link between 
Trivandrum and Calicut via Cocbin w tb end 
links at Trivandrum and Cochin. As per 
present indicationl tbi. link il Ixpected to 
be establilhed during ] 988. Tbere is a110 
a propolal in the Seventh Plan of Doordar-
Iban for providiDI an Ind link at Calicut, 
subject to availability of resources, so that 
the Low Power Transmitter (100 W) at 
Calicut caD relay prolrammel produced at 
Trivandrum. 

Applleatfo. for Forelp CII.rteted 
FI_IDI Boats 

6624. CU. RAM PRAKASH: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a> tb. number of applications received 
for forei8n chartered tilbing boats sine.; 1 
January, 1987 ; 

(b) tbe particulars of such companies 
and their Director. ; 

(c) tbe total consolidated number of 
chartered trawlers sought • , 

(d) wbether Government are aware of 
the total collapse of fisb and prawn catcb in 
January, 1987 ; and 

(.) if 10, tbe Itlpa taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF .~GRICULTURB 
AND COOPERc\TION IN THE MINISTRY 
OF AGRICULTURE (SURI YOGENDRA 
MAKWANA): (a) and (b) A statement is 
liveD below. 

(c) The total consolidated Dumber of 
cbartered traw)erl souabt by tbe various 
applicants il 55S. 

(d) There i. no evidence of. collapse 
of alh and prawn catcb in Januar,. 1987. 

(e) QaeatioD dOlI DOt uIIe. 
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Name, 0/ CtHJJptI",., wIlD Iun~ 011,11",/", CIIa,.t.I'I", 01 Fo,.',,, FI,,,,,,, y ... I, 
Slife, Ja"uar, I, 1987 Gfld ,la, PartlcMI.I" 0/ Director, Q' FII,nl6Mt/ b)' 1M 

ComJHIIII,. (111'10 lith Ifprll '87) 

Name and addreu of tbe Name of DirectOR 
Company 

2 3 

Saocbeti Food Products Ltd, E. A.hot Sancbeti 
7-17-13, Kirlampudi E. Pradip SaDcbeti 
VisakbapatDam-'30023. 

Banford Investment Ltd, Asbok SaDcbeti 
'-17-13, Kirlampudi D.C. Botbra 
Vi.akba patnam-S 30023 . B.C. Surana 

P.K. Jalao 

.Aasociated Fisheriel Ltd, Alhok SaDcbeti 
7-18-11, Kirlampudi Colony V.S. Bartatiya 
Plot-42, Vilakbapatoam-SOOO23 Pradip BbaoBali 

Royya Aquaculture (P) Ltd, Asbot SaDcbeti 
7 .. 18-11. K.irlampudi Colony, Pradip SaDcbeti 
Plot-42, ViskbapatDam. 

CODOOilleun Sea Foods (P) Ltd, K.l.S. Sethi (MD) 
48- C, Kirlampudi, Mrl. SatiDder Setbi 
Visakhapatnam. 

Goyeraments Sea Foods (P) Ltd, .. do -
C-316, 'KantiBikara, PUDjalotta. 
H,derabad-SOO482. 

Saprika Sea Crarts Ltd., Gopal Kbemka, 
4727, Lumi Bazar, Samit Kumar AII.rwal 
Delhi Vijay K. Gar. 

Yoplh MUDjal 
Maj. Geo. N.L. Ber, 
Y.K. Sharma 

Ocean Products &. SbippiDg Ltd., O.P. Sabbanral 
79-A. Kirlampudi. Ani) Sabbarwal 
VilakbapatDAID. Majoj Sabbarwal 

Maruti. S. Naik 

Gerose Sbippiol AleDciel (P) Ltd., Mr. G.M. Peril 
301. Atar Terncea, 19, Cuffe Parade, Mra. R.M. Peris 
eelabe, Bomba,. Dr. S.V. Gokbale 

S.M. Mehta 
LV. Peril 
R.P. Peril 
William Jack Barretto 

S. SeuoDiCI (P) Ltd., Mr •• Seema Mukberjte 
A/', V .... t Vibar Mr. IaDje SiDIb 
N .. DIIbL 
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1 2 3 

- --
II. Latsun So. Foods & Melriol Productl, Y.T. Merana 

(P) Ltd., 17, Merryland, IlIrd Floor, Mrs .. Sunit. T. Meraoi 
Dr. Tbad_oi Marl, WorJi Sea lace, Capt. Rajagopalan 
Bombay. Arun Kaushal 

12. Orissa Maritime and Cbilka Area S.C. Patnaik (MD) 
Development Corporation Ltd., 
Ill, Surya Nagar, Bbubaoeswar, Orilla. 
(A Govt. of Orilla Undertaking) 

13. Ronkan Fisheries (P) Ltd., Mrs. R. M. Peris 
IV Floor. Bathtawar, Nariman Point. V.D. Chowaulc 
Bombay. v. V. Cbowgule 

S.L. Cbowgule 
14. Holy Island Fisheries (P) Ltd, A. Dasnaviil Fernando 

104, Maharaja House. 7, Middle St. M. Benoedict 
Ramesbwaram-Tamil Naduo V. Jayaraj 

A. Gunasekaran 
A. Eanesteen 

1'. Victoria Fisheries (P) Ltd., A. Mlcbealdoss (MD) 
102. Mabaraja House, 7. Middle St, I. Jesu AlaDraram 
Ramesbwaram-Tamil Nadu M. Santbiyagu 

A.. Dasnavis Fernando 
16. Tri Marine (P) Ltd., Arun Sinha 

212· B. Jolly Maker Apts-I, 1.M. Bhandari 
Cuffe Parade. Bombay. Alok Sinha 

A.T. Sbariff 

17. Seamen Filherios (P) Ltd. A.S. Udayakumar (MD) 
J.34. AnDa Nalar. Madras A.S. Saktbivadivel 

A,S.lIaogo 

18. Consolidated Sea Flrminl & l.R. Gaind (MD) 
Sbippiog (P) Ltd., M.R. Tuli 
C·13,Anand Niketan. New Delhi. 

19. Ketao Sea Foods (P) Ltd., Kewal Gupta (MD) 
137. Queenl Court. Montietb Road. Prem Gupta 
Madras. Salish Gupta 

Jaadish Gupta 
Ani) Gupta 
Kamal Gupta 

20. All India Scheduled C •• te Devt. B.P. Sikder (MD) 
Co-op. Society Ltd .• H. HanumantbapP3 M.P. 
203, 1st Floor, Municipal Market (Chairman) 
Karol Baah, New Delhi. Ganga Ram. M.P. 

MallitarjuD Kharle 
Narpat Ram Barwar 
R.P. SumaD, M.P. 
Jbaocndra Prasad Barman 
Amar Singb DhlDat 
A. G. K.rilban8 
G.M. Jlldiab 
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--~---------------------------------------------------------21. Dceean Marina Product (P) Ltd., Girisb C. Josbi (MD) 
8-44-3. Cbino. Waltair ColoD)" Dr. (Mu.) Sbaabi JOibi 
Visakbapatoam. Capt. C. Sasidbaran 

22. Anit Sea Food (P) Ltd., 
15-10-3. Krisbna Na,u 
VisakbapatnaDl. 

23. United Fisberies (PJ Ltd., 
J93. Under Defeoce Colony Flyov.r, 
New Delbi. 

24. Surya A ~ua Products (P) Ltd •• 
S-61. Greater Kailasb P-II. 
New Delhi. 

2S. Neptune Fisheries (P) Lid .• 
8-44-11. Chinoa Waltair. 
CDI, Office Road, Visakbapataam. 

26. Surya Sea Foods (P) Ltd., 
10-2-317/19. ViJayana.ar Colon" 
Hyderabad. 

21. Matlyita Exports Ltd., 
0-52, A&bok Vibar Phase I, 
New Delhi. 

21. B.R.S. Marine. Ltd., 
F-S/l, Vasant Vlbar, 
New Delbi. 

29. B.R.K Marines Ltd., 
38, Community Centre. 
Basant Lot, Vasant Vibar, New Delhi 

30. Sea Ba, Venture (P) Ltd •• 
P.B-S74, Lakshmi House 
2nd Floor, Willinldon Island, 
Coehin. 

31. NeW_Ie Fisberi.s (P) Ltd., 
94-95, D.B. Gupta Road, 
Karol Balb. New Delhi. 

32. Anchor Piaheries & Sea Poods Ltd •• 
B-2/13, S.fdarjuol EDclaw, 
Now Delbi. 

F.C. Morais 

M.R. Nair 
Mrs. Vijayam Nair 
Sbakti Singh 
A.P. Kumar 

Amlr Pal Siuab 
P. Sinlb 
S. Tiaai 

Girisb C. Joshi 
S. TiaJi 
A. J.Jabalan 
Mr •• R. SaiD';' 

S. Tiagi (MD) 
Mrs. C. Tiagi 
S.K. AmiD 
B.S. Sandhu 

CHI Kisbore Kumar (MD) 
B. Dayakar Rao 
Dr. CHi Vasant Kumar 
CHI Tiropati Redd, 

MrI. G. Aaaarwal 
S.P. GOJal 
Rakesb Bebl 

Lt. Col. G.S. Randbawa (Reid.) 
J.S. Bbullar 
Mrs. SatiDder Raodbwa 

Lt. Col. G.S. Randbawa (Retd. 
J.S. BbuUar 
MR. Kuldiab Kaur Bbullar 

Capt. C.G. NatarajaD (MD) 
K.P. BenD)' Robal 
P. V. Madhavan 

K.A. Pushkarln 

S.N. Munjal (MD) 
J.M. Bhandari 
1l.M. Bhandari 
Vijay Bhandari 
Mrs. Nalini Bhandari 

Surjit s. Ghuman (MD) 
Surinoer SiD'" 
Mr •• Nirlep Kaur 
Mrs. NeOla GhlllDaa 
satiab laual 
lbubi RaJ S_ 
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33. Sea Trucks (P) Ltd., 
No. XXXV /2288. Karimpetta Road, 
Pallimukko, Cocbin. 

34. Cholamlndal Sbipping Co. (P) Ltd .• 
33. lit Floor, 10tb Avenue, 
A.bok Nalar .. Madras 

35. Pri,adarlini Sea Food Ltd •• 
8-2-350/28, Road No.3, 
Banjara Hills, Hyderabad. 

36. Charita Sea Foods (P) Ltd .. 
No. I, Badam Sobana Apartments 
Raj Bbavan Road, Hyderabad. 

37. Bait West International Hotel. (P) Ltd •• 
aabmar Apartments, 1st Ploor, 
Noar St. Andrew'. Church 
Va. coda Gama, Goa. 

38. Shravani Sea Food. (P) Ltd., 
1-2-56/60, Domalgud. 
Ryderabad. 

39. Royal Marine RtlOurcea (P) Ltd., 
60, Dayanand Road. 
DarYllanj, New Delbi. 

40. Dr. M. Soy General Food Ltd., 
16/7764, DoB. Gunta Road 
Karol Balb, New Delbi. 

41. A.V. Fisberiea (P) Ltd •• 
A-79, Naraina Industrial Area·I, 
New Delhi. 

42. Sri. Vena Retcab Foods (P) Ltd., 
11/2. Malbaranj. Indore. 

43. DaDa Tnvlers (P) LId •• 
B-', Blrid"ar Apartments. 
ICUIb Kumar ROld, MaDllmbltt • ..., 
IIadru. 

3 

!c'.P. Benoy Rohal (MD) 
P. Roney Robal 
Kuriatose P. MaDi 

A.T. SbarUf 
K. RejeDdra Cbowdbary 
R.C.M. Koodaiab 

U. Prabbakara Rao 
K.It. RastOli 
G. Subrabmanyeawara Rao 
Mrs. U. Varalaksbmi 

C. Anil Kumar Reddy (MD) 
A. Ramakrilhna Redd, 
K.L.N. Reddy 

P.D. AI"anU 
R. P. As"ani 
B. Meoezea 
S.V. Pitre 
S. V. Gokbale 

Mp. MoN. Redd, 
Mrs. M.S. Redd, 
Smt. P. Pramatbi 
Mr. P.J. Reddy 
Mr. M.R. Reddy 

Dipantar Sinha 
Atul Goeota 
Pawan K. Poder 
Sanat SiDlb 
Capt. Jayabrata Sinah 

Pram Prakalh 
Dro M.P. Gupta 
Albot Kumar Tallian 
Ani) ~umar 
Saojay Ba,ari. 
A .. Mukbarjee 
U.K. Jain 

Aron ICaUlbal 
Vinay Malik 
Dr. M. lUjvansbi 
Kusum Malik 
Suja, Abuja 

IC .... Gupta 
Gopal Praaad Aprw.1 
M.S. Raja 
Capt. S.S. ICbarvi 

N.P. Gopala KriIImaa 
Omtah Gopal Oa. 
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44. Dana SbippiDI Ltd •• 
B-S. Haridwar Apartments, 
Kusb Kumar Road, NUDgambakkam, 
Madras. 

45. Andhra Pradesh Fisheries Corpo. Ltd .• 
Tank BUDd Road, 
Hyderabad 

46. Tropic India Marketing (P) Ltd., 
C-30, Defence Colony, 
New Delbi 

4'. N.G. Marine (P) Ltd., 
39, Kirlampodi Layout, 
Visakhapatl'am. 

48. Nekt.nti Sca Foods Ltd., 
6-3-899/4. Somjiludl, 
Hyderabad. 

49. Sagar Pi.beries (P) Ltd, 
4.5-259, Pan Bazar, 
Secunderabad 

SO. Oriental Fisheries (P) Ltd., 
F. 3 &. 4. Satellite Batatc 
Balanaaar, H,derabad. 

51. Overseas Fllbericl Ltd., 
Vidyavibar ~cboollloa. 
Riog Road, Guntur. 

52. Mlvidi Marine Products (P) Ltd. 
Mavidi House, OalaviUi (POIt). 
ViziaDapram Di.tt. 
Andbra Pradcab. 

'S. Graod Marine (P) Ltd., 
5-14, Green Park Eato. 
N_ Delbi. 

54. R.L.S. MarioeLccl., 
Plo&-14. Doctor. Coloa, 
,. .altar, V"kbepetn,m. 

JVrI".. dMtN,. 368 
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N.P. Gopall Xrilbaao (MD) 
R N. Hatir.mani 

M.C. Mabaparra (MD) 
D. Yeludaa 
N.R. Murt)' 
P. Dinakar RIo 
T.S.L. Naicker, M.L.A. 
B. Sarabaudi 
SmL B. Seetbaravamma, M.D. 
M. Kamaraju 
Dr. C. HanUqlaDtba RIo 
Kum. It. Sujltbe Rao 

Mrs. Maoitba SiDlb (MD) 
Rao Inderjit Sinlb 
lodcr KhOila 

G. Pritbivi Raj (MD) 
G. Vijaya Laklbmi 
N. Krilbna Moban 
N. PbaDiki.bore 
N. Sriniv"ul 

A. Subba Rao (MD) 
A.S.M. Rao 
N.S.R. Murth, 
Dr. Ie.L. Narayana 
B. V. Thrimadb 

G. BaDumantba Rao (MD) 
V. Vell.oki 
Y. Vecrabbadra 

Vellaoti V. Rao (MD) 
M. N.rD~ 
Dandawudi 
Jqdilb Pr ... d 

A. Napiala 
A. Sabba Rao 
A. PUDDalab 

M. Vilweawara Rao (MD) 
M. aama Rao 
V. A.ot Cbatravartlli 
G. Subba Rao 
O. Malli ~ajgDa Rao 

A.bot Kumar 
Arvind Kumar D •• 
Smt. Alba SWIIb 
C.". Euwaraa 
V. Ram ... 
X. Sudb.k., a.oactar, 

w. LIakbma Bao 
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". Tar.,. Marinel " BOlineert (P) Ltd., Ann Verma 
B-26, Aoaod Niketao, Alfred Louil Cyrill 
New Delbi. Soreab CbaDd Sinpal 

Anil Verma 

U_ S.B.S. Marine Ezportl Ltd., B. Srinivaaa Rao 
16-1-13, Official Colooy. Ch. Veerabbadra Rao 
Visakhapataam. B. Ram Moban Rao 

V. Janati Ram Rao 
K. aama Rao 
B. Geetba Sudba 
M.S. Josepb (Nominee) 

". Sbri L.ksbmi Marioe Producta Ltd., K. Ventateswara Pralad 
12, Ocean View Elltn. C. Padma Raja 
VlsakhapatDam. C. Padma Raju Chowda.., 

C.S. Prasad 
M. Vera"a Cbowdary 
M. AlUtay,a 

5S. Samrat Marine Productl (P) Ltd •• M. Nap Raju Manteenl (MD) 
2nd Ploor. Samrat Comples Sri KrilhDa Subba Raju. 
S-9-12. Saifabad. Hydcrabad. ManteoB 

59. lodra Mari ... Products (P) Ltd., O. Subba Rao 
Door No. 2S-~.7, Bathina Booraiab 
ViDukoada Vari Itreet, Kanakala Sesha aao 
KUloada. Guoda Pakir. R.a 

lCothapalH Venkata aao 
C. Padma Raju 

'0. Sea Hone Piabttriel (P) Ltd., N.A. Kani 
B.SI7. Valant Vibar Ie K. Trivedi 
New Delhi. Mn. R.am Rati 

P.K. Taaor. 

61. Southern Cold Stora,. (P) Ltd •• D.IC. Na. (M D) 
128. Rub Blbari Avenue, R.IC. Dult. 
Calcutta. 

62. 0ms0D1 Mario •• Ltd. O.P. Dbamija 
49. DesapIIII Hills, Imt. N.P. Dbamijl 
Villkbapatnam. Rear Adm. (ltetd) aajoadra 

Rai SoocI 
Mn. Sheila Iood 

6'. Pisen Pooda (P) Ltd., C. Saa,aftthi 
Plot 13", Road No. 45 lin. N. Paclma,. 
Jabilee 1fftII, PrabIIa a.aua 11,.....4. N. VIDbt &10 
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Coaatruetloa \V ..... 01 HSCL 

6625. SHRIMATI N.P. JHANSI 
LAKSHMI: Win the Minilter of STEEL 
AND MINES be plealed to Itate : 

(a) whether conltraction work und.r-
taken by the Hindustan Steel works 
Construction Limited at Bbilai is being lot 
done tbroDlb a COD tractor ; 

(b) if so, tbe reasonl therefor; IDd 

(c) wbether H.S.C.L. is runniDl at a 
loss and its workers are being retrenched ; if 
so, tbe details tboreof ? 

THE MINISTER OF STEEL AND 
MINEj (SHRI K.C. PANT) : (a) HSCL 
is executiDI cODstruction work at Bhilai Steol 
Plant botb througb ita departmental work-
force and tbroulb contractorl. 

(b) There are certain jobs in which 
adequate Dumber of worken bavinl tbe 
requisite skills and officieDc, are not availabl. 
to execute tbe work solei, by departmental 
workfore. As a result. it became Decellar, 
for HSCL to employ contracton to execute 
tbe work ia accordance witb tb. tlllet. 
tlxed by tbe clieot. 

<c) HSCL bal been incurrina lou. 
since 1978-79. As on 31st Marcb. 1986, 
the CompaD), had an accumulated loss of 
Rs. 65.02 crorea. No worker bas 10 far 
been retrencbed. 

Release of New. Varletlel of Sp_ 

6626. SHRI E. A YY APPU REDDY: 
Will the Minister of AGRICULTURB be 
pleased to atate : 

<a) whether the All lodia Co-ordinated 
Researcb Project on Spicea bas recommended 
the releate of Gioaer-35, Turmeric-PTS-JO. 
etc. varieties of spices) to tbe farmers ; 

tb) whetber tbe National Researcb 
c· nt e fvl Spices bas undertaken quality 
evaluation of dae .piela:1 

(c) tbe .teps taken to iDcrease th. 
output and development 01 Dew varietia 01 
Ipicea; and 

(d) tb, amount allocated for r .... reb 
development of new improved varieties 01 
apices lite coriander cardamom and pepper ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHBI YOGBNDRA 
MAKWANA): (a) Yes, Sir. 

(b) ~ os, Sir. 

(c) A full-Bodied NatioDal Reloareb 
Centre on Spices bls been atabUsbed at 
CaJicut in tbe eurrent Plan to strenltben 
researeb efforta for developing new material 
and improved prod uct ioo techno)ogi •• 
Similarly. for location specific problems, tbe 
All India Co-ordinated Research Project 
bal also been Itnnathened. Tbe Depan-
ment of Aaricu)turc and tbe Spices Board 
bave taken up a Dumber of farmer oriented 
development prOlrammes includinl demoaa-
tration and trainiDg. 

(d) A total 01 Ra. 1981.41 latb. baa 
beeD allocated for research and development 
of all spices by tb. Centre duriDI Seventll 
Plan. 

Ratb Committee Report lor eo.pOatioa 
of CoasulDlr Price lades 

(627. SURI AJOY BISWAS: WiD 
tbe Mini.ter of LABOUR be pleued to 
state : 

<8> wbether it i. 8 fact tbat the R8th 
Committee advocated constitution 01 I 
tripartite committee witb trade union 
representativ .. to supervise tbe price collec-
tion machin • .., II well II compilation 01 tbe 
price indu ; and 

(b) if sOt the reaction of Governmeat 
tbereto? 

THB MINISTER OP STATE OF 1'88 
MINJSTRY OP LABOUR (aHRI PA. 
S~NGMA) : (a) Rat. CommlUII .... 

Jlcommended State Lml Tripartite StIDd .. 
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Committees to scrutinise t h. price data and 
also examine other related questions and an 
All India Tripartite Standinl Advisory 
Committee to advile tbe <)overnment on 
board issues and provide a continuing from 
for consultation on matters relatinl to the 
iodex. 

(b) Central Government feels 'bat State 
Level Committees consisting of officials and 
economists should be set up to scrutini.e 
and supervise tbe price data for tbo a1l 
India series compiled by tbe Labour Buroau 
as well as tbe States series. Also, tbe 
representatives of tbe State Level Committees 
Ibould be associated \\itb the dilcusdoDI in 
tbe Technical Advisory Committee on 
Statistics of Price and Cost of Livinl 
(T ACSPCL) on matters relating to Consumer 
Price Index series for ceDtres lncated in 1be 
respective States. 

Simplification of Procedure for Settle-
ment oC E.P.F. Claims 

6628. SHRI AJOY BISWAS: Will 
tbe Minister of LABOUR be plealed to 
state : 

<a) whether the pre!ent procedure for 
settlement of tbe B.P.F. claiml il cumber-
lome and leads t:> barassment to tbe 
claiman ts ; and 

(b) if so, tbe steps taken to simplify 
the procedure for settlement of tbe EPF 
claims of tbe workers to avoid baraumlDt 
to tblm ? 

THE MINI;TER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI P.A. 
SANGMA): (a) aDd <b) The proctdure 
for settlement or claims bas already been 
streamlined and simplified to eliminate 
delafs and avoid barassml!nt to tbe 
claimants. 

Corrupt Praetlett b, Mlddle __ I. 
Settlem_t of EPF C ..... 

6629. SHRI AJOY BISWAS: Will 
the Miniater of LABOUR. be pleased 10 
ltato : 

(8) whetber Government are aware of 
the existence of middlemen who middle in 
tbe settlement of Employees Provident fund 
claims in favour of .beir clients; and 

(b) if 10, tb.e steps Government have 
taken to curb the activities of luch middle-
lBen in the Employees Pro\'ident Fund 
Orlani •• tion ? 

THB MINISTER OF STATE OF THE 
MINIS1RY OF LABOUR (SHRI P.A. 
SANGMA,: <a> Tbe EPF authoritIes havo 
reported that lome lucb instances ba'Yf 
come to their notice ; 

(b) Tbe following steps have been taken 
to prtvent outSiders (other tban tbe rjlbtfal 
claimants) to have any accels to the staff of 
tbe Provident Fund Office :-

(i) A s,ltom of beariD. public arie-
vancci bal been introduced to 
facilitate ri&btful claimants to 
approacb diroctly tbe cOucerned 
official I in case of delays in tbe 
lettl,ment of claims etc •• 

(ii) The RPFCI bave been instructed to 
ensure lpeedier settlement of the 
claims and to d ilcouralc any unfair 
activities ; 

(iii) Wide publicit, IS being given abollt 
tbe .rievanccs redressal macblnery, 
for tbe benefit of tbe members of 
tbe EPF. 

(T'lI""'on] 

ProdactJOII ad Collectl. of Milk uacler 
Nadoaa. Milk Grid Selleml 

6630. SUaI MAHENDRA SINGH: 
Will tbe MlDister of AGRICULTURE be 
pl.sed to state: 

(a) tbe tarlet set and tbe actual achievo-
ment of Milk produced/collected iD rural 
areas UDder National Milk Grid Schome 
durin. the year 1986. Sta te-wise ; 

(b) the number of schemes undertaken 
b, Union GO'Mlnmtnt to provide pure nliJk 
• tIao people i aDd 
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(c) the financial position of tbe schemol 

and tbe tarlets ac'bieved ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): <a> National Milk Grid has 
primarily been developed to lint the deficit 
areal with surplus areas No taraets. either 
for milk production or collection b •• e been 
laid do\\o uncler the National Milk Grid 
Scheme. 

(b) All the milk supply achemel in the 
public and cooperative sectors in tbe countrJ 
except Delhi Milk Scbeme and Mothor 
Dairy. Delhi are owned and manaled by lb. 
respec:tive State GovemmentslState Spon-
sored Organisations or State Coo~tat ,~e 
Dairy Uniona/FedoraLiobl. 

(c) Durin. 1985.86, the Motber Dairy 
Delhi earned a profit or as. 1.47 lath, while 
the Delbi Mdk Scbemc suffered a loas of 
RI. 7.66 cror. (Provision_I). 

During 1985-86 Mother Dairy, Delhi 
lold on an average about S.8 lakh litres of 
milk per day while Delhi Milk Scheme sold 
about 3.08 lakh htres per da, qainst their 
installed capacities of 6.S lakb litres per da, 
and 4.1 S lakh litres per day respectively. 

[&WI""] 

ProIBott. of ..... C"'lal Matic 
Thro .... A1R 

6631. SHRI RANJJTSINGH GABKWAD: 
Will the MiDister of INFORMATION AND 
BROADCASTING hc plealed to Itate : 

(a) wbether Government bave ao)' pro-
Iramme to promote Indian clUlical mUlic 
tbroaab All India lladio ; aDd 

(b) if 10, tbe detaill thereof ? 

THE MINISTER OF STATB OF THE 
MINISTRY OF INFOllMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(I) and (b) Yes. Sir. Am COIItioaoual, 
IlllbllUltaiDecI cl'ortl 10 promote ladlaa 

Clalsica1 Music. AIR Stations devote 
39.23" of their broadealt time to pro_ 
trammel of music, of wbich 33.26% II 
c.aSlical music. A weekly National Pro-
gramme of music ODd oiabt concerti of 
vocal and inatrumental mUlic. the Annual 
Radio Sanleel Sammelao and MUlic 
Competition to discover and eDCOUlBaO 
)'01101 artiltl, are some of tbe importaDt 
programmes for tbe promotion of Indian 
Clalsical MUlie. 

Colt of Set.ta. ap of A LPT T ......... 
C.tre 

6632. SHRI HUSSAIN DALWAI : Will 
the Minister of INFORMATION AND 
BROADC ASTING be pleased to state: 

<a> tbe COlt of settiog up of Jow powlr 
TV Transmission centre; aod 

(b) tbe voltage required for lower power 
TV IraDsmission centre 'I 

THE MINISTER OF STATE IN THB 
MINISTR Y OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
<a> The capital cost involved in settioa up 
of a 100 Watt TV transmitter is estimated 
at R.I. 37.05 lakbs. 

(b) 230 Volts A.C. 

6633. SHRI P.M. SA YEED: Will tb. 
Minister of UR.BAN DEVELOPMBNT be 
pleased to atatc ~ 

(8) tbe amount recently relealed for 
improvement of sluml and re.ettlemlDC 
colonies in tbe Union Territor, of Delbi ; 

(b) bow thil amount is proposed to be 
speat to briD. about impro~ement in till 
sluma in different zonel of Delhi equitably; 

(c) whether tbe acbeme coven tb. 
jbua ... railed at tbe unluaboriled litll iD 
varioUl plrtl of Delhi ; 



(d) if Dot, whetber any alternative 
ICbeme pertaining to the jbullies is uDder 
cOOlideration ; and 

(e) if so, the details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (al A sum of 
Rs. S crores bas be(D earmarked for 
improvement of .Jum dWeJJers under tbe 
scheme of EnviroDmenta. Improyement in 
Slums. RI. 7 00 crores bave been released 
durin. 1986-87 under tbe scbeme for pro-
vidinl additional facilities in resettlement 
colonies. 

(b) This amount il being spent for 
improving the quality of life of Ilum 
dweJlera by providing minimum basic 
facilitiea lik. Water Supply. sewerage .ystem, 
storm water draios ItC. 

(c) to (e) In tbe Seventh Five Year 
Plan. there is an approved plan scheme of 
Environmental Improvement of lbugliel 
witb an outly of Rs. 10 crores for provision 
of basic amenities in jbugli clusters for 
improving the qualit, of life of jhugai 
dwellers. 

RequlremeDt of FIIII'D. Tra"lers 

6634. SHRI SOMNATH RATH: WJII 
the Minister of AGRICULTURE be pleased 
to state: 

( a) tbe requirement of deep-sea fisbiOI 
trawlers aod otber mechanised vessels for 
full exploitatioD of tbe potential of deep-
sea areas ; and 

(b) whetber any phased programmo bas 
been drawn up to meet tbe requirement aod 
if so the details tbereof' , 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHkl YOGENDRA 
MAKWANA) : <a) It il estimated that 
about 1500 deep sea fisbing vessels will be 
required for tbe exploitation of the potential 
of deep aea areal in tbe Indian Bxclusive 
SooDomiG ZODI. 

'Written tt4nlWnl 3'18 

(b) Tarl!"t for introduction of deep sea 
fisbinl vesseJs is fixed under each Five Year 
Plan. It is proposed to raise the number of 
deep sea fishing ve!'seJs to SOO during the 
Seventb Five Year Plan. 

Distribution of Nelnprlnt 

6635. SURf D.L. UAITHA: Will tbe 
MinilOter of INFORMATION AND 
BROADCASTING be plealed to state: 

I 

(a) tbe total quantity of newsprint 
distributed tu various new~papers in the year 
1985-86 and 1986-87 ; and 

(b) the quantity of new.prant allotted to 
each new~paper ? 

THE MINISTER OF STATE FOR 
INFORMATION AND BROADCAStiNG 
(SHRI A. K. PANJA) : (a) and (b) A total 
quantity of 4,84,S85 MT of Dewsprint was 
allocated to 244 5 nCW$pa'Pcrs in tbe .,eat 
1985-86. AI regards 1986-81, 2885 appli-
cations were receIved and the total allocation 
of newsprint is esrimated to be of tbe order 
of 5.30 Jakb MI. The quaatity of news-
print allocated per nCV\rspaper during 1986·87 
bas ranged from one reel (330 KG.) to 
17,581 MT, dcpcndioa upon tbe periodicity. 
Size and circulation of the newspaper u 
also the period of time for whicb neWlprint 
was a II ocatetl. 

Allotmeat of Sbop. b, NDMe 

6637. SHRI SIMON TJGGA: Will 
the Minister of URBAN DEVELOPMENt 
be plealed to state: 

(a) tbe number of sbopi built by the 
New Delhi Municipal Committee durinl tb. 
last tbrel years and their location ; 

(b) [he numbtr ('f applications receiyed, 
particulars of the persons to whom these 
sbops baye beln allotted and tbe eliaibility 
conditions prelicribed for allofment ; and 

(c) whether these shops ba \ e be. 
allotted to &enui •• penoo. 1 



THE MINISTER OF STATB IN THB 
l\1INISTR Y OF URBAN DBVELOPMENT 
(SHRI DALBIR SINGH): (a) A, detailed 
below. 333 sbops baye been built b, tbe 
NDMC for allotmeDt doria. tbe la,t three 
JOUI. This. boweyer. does Dot me1ud. 
lIrVice luaael or kiosk .. etc. 

Location 

1. Palik. Place 

No. of 
Sbops 

(R. IC. Alhram Mar,) New Delbi 183 

2. Palike Bba wan, 
(R.K. Porem. Sector·XIII) 

New Delhi 130 

3, Palika Parkinl. 
(CODoaDabt Pleee Opp. Rq.)) 
New Delhi, 20 

333 

(b) Tbe NDMC bave reported tbat 
abopa are leDer.Uy anotted OD tcoder buia 
through advertisement in leadina daili •• 
The lilt of allottees 10 whom llaOPI bave 
beeD allotted are being allotted, il liVID iD 
the Itatement liven below. 

Bvery penon baa a rilbt to lubmit 
tender for tbe IiceDliDI of ,hop provided 
(i) ber or an) of hi. dependent or 00 wbom 
be depends. bas not been aUotted • sbop 
or stall either by tbe Govt. or by a Local 
Bod, in Delhi, New Delhi or Faridabad (ii) 
be is Dot 80 employee of tbe CeDtral or an, 
State Govt. or Local body aDd ; (iii) be dOlI 
Dot own and occupy eny otber ahop iD 
Delbi or Faridabad. 

Some sbops are reserved for allotment 
to sucb aquatters who arc to be sbifted in 
publfc interest. Sueb allotmeDta are made 
to tbeae persolls as a rehabilitation mealure 
on economic rent a. fixed by tbe NDMC 
UDder tbe Rules. 

(c) Yes. Sir. 

List 0/ P_rMJn6 10 who", ,It. 8110]18 Iun~ bren .IJ()I/~d QI Palik. Bhawan. R. K. Pur"., 

s. No. Name of allottee Shop No. 

1. Sbri Fakir Chand G·1 
2. Mo. Sh •• hi Kalra G-2 
3. Sbri Amtit Sialb 0-3 
4. Mn. Kbaabeed 0·4 
s. Sbri Davinder Dube, G·' 
6. Smt. Vidya Rani Ka.ra 0-6 
7. M/_ Mra. laternatio.a. Mkt. 0·1 
8. M/_ Pra, G·I 
9. Sbri Ranjit SiDlb 0·9 

10. Sbri Na .. h Kumar 0·10 
11. Sbri Sudhir KhanDa G·l1 

" 12. Smt. Munni Devi G-12 
13. MR. Mohni Batra G·13 
14. Sbri Om Namia 0-14 
15. 8bri Viaod KbaDDA 0-15 
16. Ma. V ... CblDdok G,JI 
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s. No. Name of all ott. Sbop No. 

17. Sbri Buant La) Bajaj G·17 
18. Sbri PaDkaj Bajaj 0-11 
19. Sbri RajiDder Natb Abrol G-19 
20. Sbri Ram Sarup G-20 
21. Sbri Rosban Kumar Gupta G-21 
22. Sbri Vinod Kumar Gool 0·22 
2'. Sbri loderjeet SiDP 0-23 
24. Sbri Ravinder I(aur 0-24 
25. Shri Muneer Alam 0-25 
26. Sbri Abdul Raseed 0-26 
27. Sbri Ja,disb LaL ADand 0-27 
21. Sbri Mabamod TaUa 0-28 
29. Sbri Bbadur Bbai 0·29 
30. Sbri Albot Kumar Sbarma 0-30 
31. Sbri Alul Uppal G-31 
32. Sbri Rajinder Singb G-32 
33. Sbri Raja G-33 
34. Shri Vijay lood 0-34 
35. Pusbpa Rani 0-3S 
36. Sbri Asbot Kr. JaiD 0-36 
37. Kumari PUDaDl 0·37 
38. Bbri Mobd. Sultan 0·38 
39. Sbri R.K. Talani G·39 
40. Shri C.K. Madbot 0-40 
41. Shri Rakesh Kumar 0-41 
42. Sbri Davinder Kumar 0-42 
43. Sbri D.S. Rava 0-43 
44. Sbri Sbailnder Jqdi ... 0-44 
4S. Shri aajinder Sinlb 0-45 
46. Sbri Ramesb Cband 0·46 
47. Sbri Dbaram DaIS 0·47 
48. Mrs. Sujcet Kaur 0·48 
49. Mn. Leola ADand 0.49 
50. DSeSe G-SO 
51. Sb. Deveoder 0-51 
52. Sb. lCuDwar laiD 0·52 
53. Mohd. Ajmal 0-53 
54. Sbri N.zir Allmed 0·54 
55. abri SI,. &am 0·55 
M. .lari Sbi. leumlf G"H 
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s. No. Name of allottee Sbop No. 

57. Sbn Ravi Shanker 0·57 
58. Sbri Cbeela Lal 0·58 
59. Sbri Azad Parka.~ 0·'9 
60. Sbri Birtnan, Dal. 0-60 
61. Shri Jawal. Parsbad 0-'1 
62. Smt. Sheela Devi 0-62 
63. Sbri Sunebri Lat 0-63 
64. Sbri Har Parslaad G-64 

65. Sbri Chand Gupta G-6' 
66. Sbri Keabev Dev G·66 

67. Shri Girisb Cband Tyal i G-67 

68. Smt. Laxmi G·68 

69. Sbri loney Dasham 0-69 

9O. Sbri Ralbubir T,ali 0·70' 

11. 8lari Raviader Siolb M-I 

12. Sbri Rajinder Anand M-2 

73. Sbri Baldev Sinah M·l 
74. Sbri Deepak M·4 
15. 8mt. Malini Sriva.tava M·' 
16. Sbri Satya Naraia M·6 

7'. Shri I{uldeep Kumar M.' 
V8. Sbri Gapn Kumar M-I 

99. Sbri Asb.ani Dbawan M·' 
10. Sbri Sanjiv Kumar M-JO 

81. Smt. Nafsa Begum M·l1 

12. Sbri Aruo Babl M-12 

83. Sbri Indor Pal M·13 

14. Tbe Cooper.,tive Store Ltd. M-J4 

85. Sbri Urminder Sinab Setbi M·15 

86. Sbri Jai ICr. Gupta M.lt; 

87. stari Shankar Dau M.19 

88. Shri BIlrbas SiDab M-l. 

89. Sbri Vija, IC.r. JaeJa M·19 

". Sbri K.r. Cbopra U!"20 
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s. No. Name of allottee Shop No. 

--
91. Misl Bala M-2! 
92. Sbri Gulam Hyder M-22 

93. Mi .. Reena Rai M-23 

94. Sbri GiaD Chand Gara M·24 

95. Sbri Rajinder Kumar M·2S 

96. Sbri Balbir Singh M·26 

97. Sbri Kewal Kumar Seth \" .. 27 

'8. Sbri Ramjl Lal Malwaliya M·2x 

99. Sbri Susbil Kumar M-29 

100. Mrs. Charao Kaur M·3D 

101. Sbri Vipul Mabajao M·31 

102. Sbfl Rajesb umar M-32 

103. Sbri Deepak Chopra M-3) 

104. Sbrl Karm ioder Sinab M·"" 

105. Smt. Kauahilya Rani ~1.;: 

106. Sbri K.K. Puri ~~~-36 

107. Shri Jaspal Singh M-37 

108. Sbri Prao Natb Kapoor M-38 

109. Miss Anupam Kapoor ~f-39 

110. Mrs. Rita Danai M-40 

Ill. Sbri Aabok Kumar M-41 

112. Sbri Asbok Jindal M-42 
113. Sbri Rajesb Gara M·4' 

114. Mrs. Raj Kr. Janak M·44 

115. Sbri Rajesb Kumar Srivastava M-45 
116. M-46 I 
117. M·47 , 
118. M·48 I Vacaot 
119. M·4~ f 
120. M-SO f 

121. Smt. Bina Devi M·51 
122. 4Jbri Natbu Ram M.S2 
123. M.53 Vacant 
124. Sbri Chander SaiD M-S4 
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s. No. Name of allottee Shop No. 

125. Imt. Santoab Kamari M·55 
126. Sbri Suoil M·'. 
157. S.B. of Travencore M·S7 VacaDt 
128. Mn. Sbam Bal. M·58 
129. Sbri Paramjlt Sin", M·59 
130. Sbri Tilak Bbardwaj M·60 

SHOPS AT PALIICA PARK.ING, CON. PLACE. NBW DBLHI 

131. Mn. Anita Aaarwal 1 

132. Shri Kanabya NI,pal 2 

133. Shri AnU Cbadba 3 

134. Sbri M.L. Na.pal 4 

135. M!. Modern Ove..... Corpn. S 

136. Shri Ramji Da .. 6 

137. 7 Vacant 

138. Sbri Kanwar Pal 8 Relerved 

139. M/. Fo_jabt System Ltd. S) 

140. Shri Ieutori Lal 10 

141. Sbri Umesb Via BaDke, Via. 11 

142. 12 Vacant 

143. Mobd. ShakiD )3 

144. Sbri Sahibji Leatben 14 

145. Sbri Kailasb Galati IS 

146. Sbri Sbanti La) 16 Reserved 

147. Shri Satjader Rashav 17 

148. Sbri S .. ,am Sunder A.aarwal 18 

149. Sbri BaI"80t Sinab Santok Sinab 19 

150. Sbri Dalip Sinp 20 

SHOpS AT PALIKA PLACB, R.E. ASHRAM MARO, NBW DELHI 

1" 1 to 333 All tbe 183 sbops are to .. allotted al nbabftltatloD ......... to , ... I,all 
holders of R.IC. AsbratQ ""'.It BOld. 



H ..... &cIa._ bJ HVDCO 

6.38, SHRI VIRDHI CHANDBR JAIN: 
Will the Minister of URBAN DBVELOP-
MENT be pleated to .tate : 

(a) tbe Dumber of bOUlinl ICbemII 
sanctioned by the BOUIia. aDd Urbaa 
Development Corporation 10 far in tbe 
Sta- of Andbra Pradesb, ilajuthan and 
GuJuat; 

(b) the particulan of tbe tOwal covered; 
lid 

Cc) the Itoup-wi., number of • la, 
hoUles constructed/allotted and likel, to be 
alloued in tbe current ,ar? 

Cateaory 

THB MINISTER OF STATE IN THE 
MINISTRY OF URB..\N DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The Dumber 
of Ichemes sanctioned b, HUDCO sioce 
iDception apto 28.2.87 il .1 follows: 

Andbn Pradesh 
Gojant 
aajutban 

632 
~39 

438 

(b) The nama of tbe townl/cities 
covered are liven in tbe Statement liveo 
below: 

Cc) Tbe Dumber of dwelliDl uaill 
sanctioned durin. the ,urreot year aa on 
28.2.81 i •• 1 fo11o"l : 

_.._.----.-_.._ _ _....._---------- -----..-~ 

State BWS LIG MIG BIG OTHEll TOTAL 

Andbra Pr.delb 43984 1512 1315 249 130 47190 
Gujarat 24582 5323 29J2 5S0 0 33387 
Ilajaltban 2710 2143 1446 lUi 0 '101S ---------. ---

The coDstruction of b01Jlel lat. and their allotment i. the responsibilitJ of the 
rapecti,e qeoCJ wbicb tat. loan from RUDCO, 

NtUMI 0/ TowlJ.f Cor"., '" ,,,. S, •• , 0/ dnllh'G P,II4"h Gu}",., .. IIJIjtUlluut 

State/Townl Stat./Towna 

ANDHRA PRADBSH ANDH&A PltADBSH 

1. Visllatapataam 14. Saaaarodd, 
2. Hyderabad 15. Nizamabad 
3, Waraopt 1 •• Ramcbandrlpuram 
4. Guntur 17. Bhadrac.alam 
5. Manaaatqiri 18. Sritakulam 
6. Karimn ... , 1'. Nalaonda 

'. NelioN 20. Bapatla 
I. Vijaywada 21. ADatapalle 
9, Sur,.pet 22. Mandapata 

10. Tbirupati 23. PitJaapuram 
II, Adil.bad 24. Tadipatri 
12- PalYaDGba 25. QaeopurapaDI 
'3, lC.aklDlda .. Cadda .... 
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State/Towns State/Town. 

ANDHRA PRADBSH ANDHIlA PRADESH 

27. Vinukonda 68. Amlapuram 
28. Gadwal 6\). Siddepet 
29. Peddapuram 70. Tadepalliaudam 
30. Pedana 71. Nir,alluda 
31. Nafsarlopet 72. Bbanjir 
32. Challapalle 73. Kbamman 
33. Dlllrmavaram 74. Tanuka 
34. Markapur 75. Gudivada 
35. Mabbubabad ". Vikara"ad 
36. Naraaonapet 77. Adoni 
37. Armur 78. Hindupur 
38. Baolwada 79. Nandikotkur 
39. Peddapalle 80. Parai 
40. R.a,adurl 11. Makrapur 
41. Kadid 82. Prakalam 
42. Palasa 83. lala_on 
43. Vizianaaram 84. Kazipet 
44. Chiuoor 85. Rangareddy 
4S. Mintakal 86. Wanlpartby 
46. Poraddatur 87. Waddapll1y 
47. Bluru 88. Nanda,al 
48. Anantpur 89. Macbilipatnam 
49. Gudur 90. Rama8undam 
SO. Ammadalavalasa 91. lalityal 
SI. Sir.lIla 92. Bcllampally 

S". Macherla 93. Dbone 
53. Kollapur 94. Madanapalle 
54. Zaheerabad 95. Vemulawada 
55, Cbecrala 96. Anantbapur 

56. Kurnool 97. Kovvur 

57. Medak 98. BlngginapalJ7 

S8j1 Puttnr 99. Kavali 

59. Tenali 100. Narsapur 

60. Vetapalem 101, Bbimavaram 

61. Onlole 102. Puliveodala 

62. Giddalur 103. Dowlaiswaram 

63. Sat\anapall, 104. YemmiaaDDr 
64. Naaat Kurnool 

105. Sadui~pet 
66. Rajamanduri 

66. Jamalamaa 106. Kapilkonda 

67. Tuni 107. Kamaredd, 
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State/Towns State/Townl 

ANDHRA PRADESH GUJARAT 

108. Tandor 12. Kalol 
109. Kapr. 13. Palaopur 
110. UJcbala 14. Bbuj 
111. Kagaznaaar 15. Amreli 
112. Parvatbipuram 16. Gandbidbam 
113. Kotbaludam 17. Kapadvanj 
114. Sattonapallo 18. Bbaurch 
liS. Srikalahalti 19. Nandeari 
116. Atmapur 20. Vitbal 
J 17. Badepalle 2). Narod. 
118. Bad vel 22. Gandhinaaar 
119. BodbaD 23. Naaaipur 
120. Chandur 24. Banl8thanta 
121. Cumbum 25. Morvi 
122. Dommarananday.I 26. Kaira 
123. Gorty 27. Rajpipla 
124. Kaailiri 28. Una 
125. Korada 29. Chitra 
126. Salur 30. Odbav 
127. Sirpdur 31. Paod.arai 

128. Sompeta 32. UmborsaoD 
129. Itazole 33. V.Uab Vid,l Nalar 
130. Rljam 34. Billimora 
131. Ponnur 35. Varaval 
132. Samalkot 36. JUDagadb 
133. Veparal. 37. Omreth 

38. Mobalna 

GUJARAT 39. Barlod 

40. Halvld 
1. aljtot 41. Modasa 
2. Ahmedabad 42. Bhodaj 
3. Baroda 43. Kalvi 
4. Nadiad 44. Valsad 
s. .bavDalat 45. Kbeda 
6. Surat 46. Himmat NI.lr 
7. JamDaaar 47. Porbandar 
8" SurendraDqae 41. Godbra 
9. Vapi 49. Petlad 

10. NaYasari 50. Dwarka 
11. ADklalawar '1. Valbipur 
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StateJTowns State/Towns 

GUJAkAT RAJASTHAN 

52. Rundb 11. Hanumanprb 

53. Sachi 18. Tont 

54. Avoda 19. Kankroli 

5S. Damn .. ar 20. Balotra 

56. Paaandhro 21. Surat.arb 

57. Sadlam 22. Bbiwadi 

58. ebbataval 23. Varshali Nlllr 

59. Hatizan 21. Barmer 

60. Vadodbar 25. Jalore 

61. SonIa dam 26. Bea.,a, 

62. Hamsod 27. Sitar 

63, Panch Mal 28. DUDaarpur 

64. Kesbod 29. Sirobi 

65. K.athor 30. lai.almer 
66. ebbaoi 31. Siwana 

32. Jbalawlr 
RAJASTHAN 33. Dhawaoi Mandi 

1. Jaipur 34. Unipur 

2. Kota 35. Swaimadbopur 
3. Ajm.r 36. Gulabpur 

4. Banswara 37. Churu 

s. Jodbpur 38. Nawa 
6. Btkaner 39. Sumerpur 
v. Udaipur 40. Baran 
8. Pali 4J. Pratapo_sar 

9. Jbuojlauou 42. NalPur 
10. Saol"ara 43. Sumel 
11. BbU"ara 44. Natbdwara 
12. Bharatpur 

45. Naltalai 
13. AI"ar 

14. Cbittoqarb 46. Hatwara 

15. Sri.aoaa Naaar ". lanpler 

,,,. BUDdi 48. ~imba" ... 
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6639. DR. B.L. SHAILESH : Will tbe 
MlDilte, of AGRICULTURE be pleased to 
ltate : 

(a) wbetber Government are aware 
tbat tbe FarQ1 Ministers of tbe European 
Ecooomic Community have imposed a 10 per 
ceDt cut on output of milk recent., resultinl 
in a larae Dumber of well bred COWl 
rendered lurplus ; 

(b) if 10, wbetber Government propose 
to import lome of tbese COWl; and 

(c) if not, tbe t1SI'101 thereof? 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF AGR1CULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE ,SHRI YOGENDRA 
MAKWANA): <a) Yel, Sir. There are 
reports tbat restrictions bave been imposed 
and incentives withdrawn on higber milk 
production in European Economic Commu-
oit, countries. As a result, the farmerl try 
to decrease milk production and reduce the 
Dumber of animals. 

(b) aDd (c) Larle-scale import of 
temperate dairy cattle in India is not 
desirable because tbey are bjgbly suSCtptible 
to tropical deseases and bave low beat 
toleranco. Tbe conditions of feediDI aDd 
man8lement with mOlt of tbe farmers in 
tb, country arc also Dot ~onducive to their 
maintenance and economic production. 
Recently limited number of animals (843 
beifen and '6 bulls) have been imported by 
Indian Dairy Corporation under Indl-FRG 
Bilateral Proaramme between January and 
Marcb, 1987 to be supplied to .elected 
proarelsive farmers aDd located lome of 
them at organised Bull Mother Farms. 

8,ra, of lueetleldes 

6640. SHRI R.M. BROYB: WiD 
tbe Mini.tor of AGRICULTURB be pl.ue4 
to ltate : 

<a) .beth ... billelt impedim ent in .tbl 
ooDlrol 01 '!Coisbi' is tbo lack of OdllCltlOIl 

to tbe larmen who are ilDoraDt about tbe 
sprayins process including the proper· time 
for Iprayinl ; and 

(b) if 10, tbe .teps taken iD tbis 
direction? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION MINISTRY OF AGRI-
CULTURE (SHRI YOOE "DBA 
MAKWANA): (a) and (b) No, Sir. 

The Govornment of Mabarasbtra ba" 
taken timely and appropriate atcps to 
educate tbe farmers about tbe apr.yin. 
procell and tile proper time for spraying. 

1.,estiI8t'.. Charges Alafalt Of8elals 
of the HIDdastan Copper Limited 

664). SHRI ATISH CHANDRA 
SINHA: 
DR. V. VENI{ATESH! 

Win tbe Minister of STEEL AND 
MINES be pleased to state : 

Ca) wbetber investilation of cbaqea 
made against some senior officials of the 
HindustaD Copper Limited has now been 
completed; 

(b) if 10, the facts tbereof • and , 
(c) tbe action proposed to be taken in 

tbil regard ? 

THE MINISTeR OF STATE IN THB 
DEPARTMENT OF MINES IN THB 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAMDULARI SINHA) : 
(a) to (c) Out of tbe 12 cales a .. inst 
senior officers of Hindustan Copper Limited 
peDdinl io November, 1986-87 bave since 
been finalised. Tbe remaioin. 5 cases are 
under investiaation. 

Use of CIIe.leal Fertlltzen 

6642. SHRI C. MADHAV REDDY. 
WiD the Minist.r of AGRICULTURE b~ 
pleUld to ltate : 
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(a) whetber Scientific studies conducted 
in Philippines, Thailand and Japan bave 
shown tbat use of biofertilisers for paddy 
and otber crops is replacing/substitutinl 
chemical fertilisers ; 

<b) jf 10, tbe steps taken in tbis 
direction in the country to rtduce depence 
on chemical fertiliser. ; and 

(c) whether a national ,roject on bio-
fertilisers was started in March, 1983 and if 
so, tbe tarlet set and achievements made 
thereunder ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THe MINISTRY 
OF AGRICULTURE (SHRI YOGBNDRA 
MAKWANA): (a) and (b) It is not a fact 
tbat biofertilisers used for paddy and otber 
crops in Pbilippines. Thailand and Japan 
are entirely relpacin8 'substitutlDg chemical 
fertilisers. However, Azolla a non-symbiotic 
biofertiliser. is u'ed as a green manure for 
rice on a larae scale only in a few countries 
like China and vietnam. Realisin, tbe 
importanc,", of btofertilisers in supplementinl 
tbe nitrogen requirement of lpecific crops 
the Government bas sanctioned a National 
Project on Development and Ule of 
Biofertililers. 

(c) Yel, Sir. A National Project on 
Development and use of Bio-fertilisers was 
lanctioned in Match, 1983. Tbe production 
taraet of the project bas been fixed at 600 
tonDes each of Rhizobium culture aod Blue 
peen Allae per Bonum. The eltimated 
production of Blue greeD algae (BGA) durin. 
1984-8S and 1985-86 through BOA sub-
centres have been of tbe order of 75 tonnes 
and 125 toooel respectively. 

De,elop ... t of Bie-fertllizen 

6643. ~HRI C. MADHAV ltEDDl: 
Will tbe Minister of AGRICULTURE be 
pleased to atate : 

(a> wbether a areat stresl bas been laid 
on development of biofcrtiliscfs - both 
symbiotic aDd noo-symbiotic &luriDa tbe 
Seventh PI aD period ; 

(b) if 10, details tbereof and tbe work 
undertaken in this direction : 

(c) the results achieved 10 for : 

(d) whether it i. a fact tbaJ experiment. 
have sbown tbat biofertirsers cln reduce 
tbe use of cbemical fertilisen by 40 per 
cent; 

<e> the detaifs of field triall conducted; 
and 

(f) tbe time by which tbe relults are 
likely to be implt"mented ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAK WANA) : (8) to (c) Ye., Sir. Witb 
tbe continuation of tbe National Project 
on development and use of biofertilisen, 
stress bas been laid on developm eot of botb 
symbiotic and non· symbiotic biorertiliaers 
duriol the Seventh Five Year Plan. Under 
tbo Na tiooal Project sanctioDed by tbe 
GovernmeDt. it i. proposed to produce 600 
tonoes of rbizobium culture aad 600 toanel 
of Blue Green Algae per annam 
tbrouab the establishment of one National. 
8 Relional and 60 Blue Green Allae lub-
centres. The estimated production of 
Blue Green AI,ae during J 984·85 and 
1985·16 tbrouah tbese .ub-centres bal been 
of tbe order of 75 tODnel and 125 tODOes 
relJ)eCtiveJy. The production of rhizobium 
culture could Dot be taken up due to the 
dela, in tbe establishment of National and 
RelioDal ceotrca. 

(d) to (I) Tbe experiments conductecl 
bave shown tbat application of effective 
strains of 500 'grams of rhizobium culture 
add about 60-65 kilograma of nitrolen per 
bectare in pul.. and le&umo-oilleldl. 
Application of 10 kiloarlma of Blue Greon 
Alpe to woUnd padd, add. about 25.30 
kilolrama of nitrolon per hectare. Tbese . 
biofertiliser. are loil and crops specific and 
"in aUlmeat tbe oitroaen lupply depcodiol 

• OD tbe efl'ecti.enea of tb. Itrain. aDd 
apeci6c crop. However, tbeir laqc .... 
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adoption is yet to take p1ace. Tbe NatioDal 
" iron and steel for this consignment ale 6 C)' • 

Tbe awardee~ bowever, failed to ful61 tbe 
terma of contract reauUin. in caDcenatiOD of 
tbe contract. The coDtract WI. tbereaftor 
awarded to another party. The CODsiplDeDt 
agcncy-c:um-tranlit ,Ird bas since beccme 
operational witb .freet from 22nd Februa!'J, 
1987, 

Project has a component to popularise tbeir 
Ole amODa farmers tbroUlh demoo.·tration 
and traioiog prolramme. 

[Trans/atlo, ] 

Steel Steeb .... fa "ratp., 

6644. SUR I SHANTJ DHARIW AL : 
Will tbe Minister of STEEL AND MINES 
be pJeased to state : 

(a) whether Steel Authority of India 
Limited had decided to set up a sfeel 
stockyard in Bharatpur; Rajastban ; 

(b) if ~o. whetber SAIL bad invited 
tenders for handlins. stor81e and tranlpor-
tation for this stockyard in October, 1985, 
and if so, the details thereof; and 

(c) tbe decision takeD to run the 
Bbaratpur steel stockyard on the IiDes of 
other .teel stockyards of SAIL functioninl 
in tbe country by providinl -I) tbe facilities 
there? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : <a) No, Sir. 
SAIL bad decided to ·open a transit-cum-
consignment _seney yard at Bharatpur io 
Rajasthan. 

(b) and (c) SAIL bad iovited teoders 
for tbis cODsilom;nt agency in March. 
1986 aaliast which 4 teoder quotation. were 
received. A leUrr of intent was issued to 
tbe lowest teadenr ewudlDi the coDtract 
ff>r h,.dUn •• Rorate and ... portatiOD of 

ADIo •• t to States 'or Aatl.POYeI1J 
Proa ...... 

6645. SHRI VIJAY KUMAR YADAV: 
Win the MiDi.ter of AGRICULTURB be 
pleaaed to sta Ie : 

(a> the amount liven to eacb StateJ 
Unfon Territor, for poverty alleviation 
programmes darlD. 1984-85, 1985-86 aDd 
1986-87 ; and 

(b) tbe amount 'pent by each Statel 
Uaion Territory dUlin, fbi. period? 

THE MINISTER OF STATE IN THS 
DEPARTMENT OF RURAL DEVBLOP. 
MENT IN THE MJNlSTRY OP 
AGR.ICULTURE (SHRI RAMANAND 
Y ADA V) : <a> aDd (b) The three mlio 

· ~ r anti-poverty programmes are lntearated 
Rural Development Proar.mme (lRDP) 
Nationa. Rural EmpJovm-t p I 

~ -.. roaramme 
(NREP) and Rura) LaDdies. Em I 

p o)'ment 
Guaraotee Proarlmme (RLEGP) S 

. • • tatementa 
Ibowma centra) abue releued and total 
ImOUDt .tOiIed are aiven iu the "at .... e." r. D IDe! DJ " .... be,ow. 
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... ,,,,.,,.,., .,.1 IN,.,,,,., I'rtJIrG"",. ('RDP) I 

(RI. lath.) 

Sl. Name of tbe Central Release Utili •• tion including 
No. Statta/UTa. -- --- State sbare (till Jan.) 

1984·85 1985·86 1916·87-------------
1,84·85 1985·86 1986·1' 

1. Aadbra Pradesb J265.00 1333.19 1869.18 3155.31 3109.28 3~26.2' 

2. Alsam 1223 •• 461.42 628.30 2332.53 1244.01 66701+ 
3. Bibar 2224.29 2417.45 3382.5. 5621.68 4954.45 3310.19@ 
i. Gujarat 812.50 845.97 989.74 1951.11 1511.05 1693.77 
S. Haryue 349.00 372.00 445.59 838.19 804.53 571.31-
6. Himacllal Pradeab 276.00 215.44 218.88 654.06 552.02 S13.S8 
,. J & It 230.00 286:29 348.19 713.18 599.80 399.65 
8. ICarnatab 1031.15 863.28 1016.90 2166.01 2043.07 1621.22-
9. lCerala 605.28 669.94 1043.98 1491.35 982.65 1774.58 

10. Mad.,. Pradesh 1722.00 1882.38 2536.89 3946.62 3688.51 3374.56 
11. Maharubtra 1361.53 1526.10 1712.53 2884.74 3336.09 2133.12 
12. Manipur •• 92 77.60 17.41 143.68 J35.21 . 215.43 
13. Meabata,a 48.00 48.72 81.54 101.43 177.94 179.07 
14. Haplad 14.00 84.00 126.00 196.72 208.30 77.0S 
IS. Oriua 1190.00 1098.11 1237.73 2045.19 2245.60 1476.'5-
16. Punjab 472.00 457.19 812.49 1055.59 87218 670.97 

11. Rajasthan 974.00 8'8.91 118'.63 2052.49 1934.71 1034.43-
18. Sattim 16.00 13.02 21.05 38.41 27.38 27.OG 
19. Tamil Nadu 1327.00 1512.01 2097.'6 3375.19 2985.89 3024.Ofi 
20. Tripura 68.00 82.88 142.74 184.53 236.87 216.32 
21. Uttar Pradnb 3488.69 3440.51 5014.83 9244.04 7814.29 7828.40 
22. Weat Ben .. - 1152.70 1500.29 1935.15 2392.33 4107.1 J 2038.29 
23. A & N Illands 10.00 24.00 45.15 6.74 12.70 5.84" 
24. Arunachal Pradelb 252.00 187.82 243.52 191.76 195.41 151.90 
25. Chandiprb 4.08 4.00 NA NA 1.42* 
26. D & N H."eli 8.00 8.00 22.79 11.07 7.16 9.22 • 
27. Delhi 35.00 39.44 100.58 45.78 39.38 64.45 
28. G.D • .t Dkt 96.00 95.00 95.52 96.00 86.61 104.5' 
29. Labltadweep 20.00 40.00 11.09 61.39 33.13 9.27£ 
30. Miuram 160.00 160.00 184.68 167.20 127.05 223.58 
31. PODdicberrJ SO.94 32.00 76.75 . 49.70 37.92 37.12-

ALL INDIA: 20695.90 20710.03 27880.50 47220.09 44110.38 37580.88 

• Information tUI Dec •• 1986 + Inlormation till Sept., 198' 
@ Information till Noy .. 1986 •• ItfplaatioD till I\aaIIIt. 1986 
£ I , mali" till Occnber, h6 .... '''''_tioe NiL 
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!JIlt", up of Midi..., to Settle Dllpatel of 
£.,10,_ ID & ••• fla' Sed .. 

6646. PR.OF. MADHU DANDAVATB: 
Will tbe Mini.\er of LABOUR be pleased 
to Itate: 

(a) whetber tbe Government propose to 
CODSUU varioul 'Central Trade Union 
Ora.nisatioDI rClardinl &cttiDa up of a 
special machinery to expeditiousl, settle tbe 
disputes and demands of employees in 
essential aectors like bospitals and otber 
fields so as to avoid incoDvenience to people 
and at the same time ofrer speedy jilitice to 
tbo employees ; and 

(b) if so. tbe detail. of 8ucb proposall ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR <SBRI P.A. 
SANGMA): <a> No, Sir. 

(b) Docs Dot arise. 

Seearlt, Arra....... for N.tIoDal 
Geopla,sleal R .... ra lastltut. 

6647. SHRI 
MALIK: Will tbe 
be pleased to atate : 

PURNA CHANDRA 
PRIME MINISTER 

(a) wbetber proper security arraOle· 
meats have boen made in the National 
Geopbysical Research Inltitute, Hyderabad ; 
aod 

(b) if so, details tbereof ? 

THE MINISTBR OF STATE IN THE 
?,_,·INlSTR Y OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATB IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELBCTRONICS AND SPACE (SHRI 
IC.R .• NARAYANAN): (a) Yes, Sir. 

(b) The important details are as 
UDder :-

(i) Physical secorlty of tbe Institute II 
ensured with tbe provision of 
compouod _II. faciol, proper 
locldaa aDd block .. 01 buUdiDIIl 

"".""".."" 414 

(ii) Movement of material I, coatrolled 
tbrouah the Gate Pa. aDd decla. 
ration ',Item ; 

(iii) Entr, of visitorl i. resalactd 
tbrouab a Pan after atrict verifica. 
tioa ; 

(iv) Proper lightina 1,ltem luch .. 
street li.btl, .arch Ii.bts. emer. 
aeney liabtl etc. bas bela 
provided ; 

(v) Movement of penon. ioeladiDa 
emplo,eea. viaitors and lupplien it 
cbecked at the Gate before eatrJ 
u well •• while leaviOl 'lie 
premieel ; 

(vi) The aboye securit, arranpmema 
are dul, lupervised and control,. 
by tbe Security 08icer who • 
positioned in tJae Institute with the 
belp of a Securit, A.iltant .... 
continlent of 52 Security Guardl ia 
Ibifts round tbe clock. 

Data of U ..... ·EIa'IoJ II •• 

6648. SHRI BAlU BAN RIY AN : 
Will tbe Minister of PLANNING be 
pleued to Itate : 

(a) tbe number of penODI UDder. 
employed io tbe couatr, .. per tbe lat_ 
lurv., ; aDd 

(b) tbe metbod of compilinl .... _ 
omploJmeDt data ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): (a) The Dumber 01 
perlonl ($ ,ears and above) uader-emp1oJed 
in tbe couotry is estimated at 60.7 miUioa 
00 the basis of the surve, conducted b, the 

.National Sample Surve, Orpaisalion iIa 
their 32nd round, (Jul, 1917-luoo I,.,.). 
Similar data for NSS 38th round, (Jan.-
Dec. 1983) is ItUI at proceuq ltate. 

(b) The information liven 10 (a) abene 
II arrived at by aatiDa a di... ~ 10 
.... penons caleaorised u usuall, ··wortt .... 
(or employed) jf abe, were a .. Habie f_ 

additioaal wort. 
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!Ie"'" Tribes .. A .... eII.l Pr .... 

6649. SHRI P. PBNCHALLAIH: 
Will tbe Minister of WELFARB be pl.locI 
to .tate : 

(a) wbetber Scheduled Tribes in Aruna-
chal Pradelb atill follow Aryan Tradition ; 

(b) Wbetber an, stud, bal been made 
b, any researcb institule or directorate of 
the Government of Arunacbal Pradesb : jf 
10, tbe fiadiDl1 in tbis relard ; and 

(c) - tbe steps proposed to preserve the 
socio-etbnic identity or lbese tribes 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARB (SHRI 
GIRIDHAR GOMANGO): (a) to (c) 
Inlormation bas been called for from the 
Gowroment or Arunachat Pradelb and will 
be laid on tbe Table of tbo HOUle wben 
receiftd. 

R ......... of AMI ... ' C .. ,... f .... 
Borrowers 

6650. SHRI SYED MASUDAL 
HOSSAIN: Will the MiDister of FINANCE 
be pleased to ltate : 

(a> wbetber Nortb Malabar Gramia 
Bank hu i •• oed circulars to realise addi-
tiOllal cbar... from tbe bonowen in 
addition to interest ; 

(b) whetber it is apiD.t tbe principle 
of Reajooal Rural Baot and iDltructioDS 
01 Raerve Bank of Jndia ; and 

(c) tbe actioD tlkeo/proposed in the 
matter ., 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHR, 
JANARDHANA POOJAIl Y): <al and (b) 
NatioDal Bau for Apiculture and Rural 
J)lvelopment (NABARD) ... reported tbat 
Nortb Malabar GramiD Bank baa been 
dlar.iul' inspection fCCl from tbe borrowera 
Ia addition to evaluation fee. which is 
contr.ry to iOltructio.. _cd by tbe 
NABI\RD and a.... BaU of India 
(1l11). 

(c) NABARD bas boon askod to advise 
tbe Gremin Bank to realise charges/interolt 
strictly in aocordaoce with tbe iQstrllctioas 
of RBI. 

Proposal to let up MarketlaJ: Estate!.' 
I.D.B.l. 

66S1. DR. B.L. SHAILBSB: Will 
the Minister of FINANCB be plealed to 
state : 

Ca) whether the Industrial Development 
Bank of India proposes to let up mark.tiDI 
estates as part of its scbeme to revive amall 
sick units; 

(b) if so, tbe broad outline. of tbe 
proposal and how it will be implemlnted, 
particularly tbe role likely to be alsilDed to 
tbe various State Governoient. ; and 

(c) ita financial implications? 

THE MINISTER OF STATE IN THE 
MINISYR Y OF FINANCB (SHRI 
JANARDHANA POOJARY): <a) IDBI 
has reported tbat it has no sucb propOial 
at prescnt. 

(b) and (c) Do not arile. 

6652. SHRI IC. RAMAMURTHY: 
Will tbe PRIMB MINISTER be pleased 
to ltate tbe details of empowered taat 
lonces and workins aroups set up in each 
of TecbnololY Milsions on an inter.laenCJ 
balis for work in. out implementation 
.trateaiea ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
BLECTRONICS AND SPACB (SHRI 
Je.R. NARAYANAN): The detlill of 'be 
Tuk Porcel/WorkiDI Group. set up iD eacb 
of tbe 5 Technolop Miaionl aro I. 
folowa ; 
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Name of Mislion 

I. Vaccination & Immunisation 
of vulnerable population, 
lpecialJ), cbildren. 

2. Edjble oil seeds-intensive 
cultivation and oil manufacture. 

3. Better CommuDlcations 

4. DrirJking water in every 
village and water maoagement 

s. EradicatioD of illiteracy 

Task Forcetl \lorkin. Groaps let up -----.. ~~ .. -----------
At tbe national level an inter-departmental 
coordination committee is pro pOled to be set 
up to coordinate aad overlee tbe Mission 
prOlramme 

No empowered talk force OD workinllroup bas 
been set up_ However. In inter.departmental 
Standing Committee bas been con.tituted by tbe 
nodal Department to review tb. Mission progrel. 
periodically and provide guidance for the proper 
impJemeDtation of tbe Million. 

Tbe Department of Telecommunication has set 
up 31 Task Forcel/Workinl Groups to ,uI,e.t 
implementation strataaies for improvement in 
quality of service and acceptability within 
existina network, and indi.enous development 
of selected technologiel and products. 'fhese 
are not empowered talt forcel. 

The Department of Rural Development ha. set 
up an inter·departmental empowered Committee 
for implementation of tbe Mil.ion objective •• 

The Million document is stiJl to be 8naJiaed. 

Proposal for UpgndatioB of J ..... ar 

66S3. SHRI NARSINH MAKWANA : 
SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

As per eatent criterioD, cities/towns are 
classified for House Rent AUowace and 
Compensatory (City) AUowance OD the basis 
of their population as rnealecf in the 
deceonial canlua filUJ'll. Tbe criteria 
followed in tbis naard 81'1 as folloWI :-

Will the l\1inister of FINANCE be 
pleased to state : 

(a> whether Government have received 
Iny IUlleltion for upgrading lamoa.ar 
Town al B·l claas ; 

(b) jf so, tbe dccisioB of the Govern-
mont tlaereon ; and 

(c) if Dot, tbe reasonl tberefor ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJAR Y): (a) to (c) 
ROPJeIO.Dtatioo. have been roe.ived in tbe 
MinIstry of FinanGe for uP8fl4atioQ of 
Jama ... r as a B-1 oi11. 

Class Population --
'A' More tbln 16 lath •. 
D-l A bove I lalths but not 

uceediol 16 laths. 
B·2 Above 4 laths but Dot 

eXceedin. 8 laths. 
··C' Above 50,000 but not 

exceediDI 4 laths. 

-No Compenaatory (Cit,) Allow.Dce is 
admis,ible iD IC' Class Cities. 

In clauification of citia on the bali, of 
their dOCCDOial CenaUI popuJatioD, tbe 
population of manicipal area of the city is 
tN. lido acoouat for a.ll.A. pur .... 



and the population' of Urban Aillomerat;ou 
of the city. wherever. sueb U.A. nitts, 
otbrrwise mun ici pal area of the cit)', i. 
taken into account for C.C.A. purpose. 
R.R.A as admissible in a city on tbe 
basis {'f its classification witb reference to 
its population in tbe municipal area, bas 
also been made admissible in its Urban 
Al!gloneration w.e.r. 2t-.IO.1977 al a result 
of decision of the Goverameot on tbe 
demand of the Staff' Side. 

The current clalsltieation of cities is 
based on the population CensuI'1981 whicb 
indicate the Doputation of Jamoapr (M) 
and Jamnagar U.A. as 2,77,615 and 3.17.362 
respectively. On tbe basis of tbis, Jamo .. ar 
doe~ not qualify (or classilicatioD even as a 
B-2 city. 

6654. SHltI MULLAPPALLY RAMA· 
CHANDRAN : Will tbe Minilter of 
FINANCE be pleased to state : 

(a) tbe scbemes for tax free deposits 
introduced by Govetnment (foring 1985-86 
and J9R6.87; and 

(b) whetber Government intend to 
mobiHse more public depolits during 
1987·88 : if 10, tbe details of tbe proposed 
schemes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PeTROLEUM AND 
N~TURAL GAS ANn MINISTER OF 
STATE IN THB MINISTRY OF 
FINANCB (SBRI BRAHMA DUTT): 
(a) Government have not introduced an, 
scheme for Tax Free Depolits during 
1985-86 aad 1986-87. However, Goyern-
ment haft introduced a ICbeme lor i.sue of 
Tax Free Bonds by Public Sector 
Bnterprises. 

(b) The tot,,1 faod allowed to be raised 
tbroulb these Public ! ector Bond, during 
1987·88 will be delerlDtoed. IIt."m,. in view 
both tbe private sector needl 8.,d the plans 
of the various key i8fnfstrU¢tual iOtksfrie-s 
i, ·be public ~r. 
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Earl, Retlre.at to Gcna_t £iI,I.,.. 

6655. PROP. NARAIN CHAND 
PAR.ASHAR: Will the PRIMB MJNISTEIt. 
be pleased to state : 

(a) whether Government propose to 
l1'aDt early retirement to GoverDment 
emplo,ees on aUaining the ale 01 50 year. 
or OD completion of 2.5 years service, 
wbichever is earlier, after payin. 100 month •. 
la)al'1 ; and 

(b) if 80, detans tbereof' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGR ENGTI): (I) No, Sir. 

(b) Does Dot Irise. 

nRA Vielatleas 

66S6. SHRI SOMNATH RATH: 
Will the Minister of FINANCE be pleased 
to state: 

('l) tbe number of cales of violation of 
FEB.A "~Iistered in 1986 aDd so far in 
1987 ; .ad 

(b) the Dumber of convictions secured 
durlD. tbe same period ? 

THB MINISTER OF STATB OF THE 
MINISTRY OF PBTROLBUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTR.Y OF 
FINANCE (SHRI BRAHMA DUTT): 
(a) and (b) Duriol tbe period, 1.1.1986 to 
31.2.87. tbe Directorate of Enforcement 
(FBRA) ftliltered 12247 enquiries for 
violatioD of the various provi.sions of tbe 
Act an d secured cODvictioDS 01 430 pellCJDI 
b, the courts. 

6IS7~ "'1 MOHANBHA. PATt!tt.: 
Wflt t~ PRIMB MIl"IITSR be pit ••• 
\9 state; 
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(a) tbe cletails of projects takea for 
s~i=l1cc aod tcchoologt proaaocion in tbe 
~ouotr, aDd particularly in Oujerat ; 

(b) tbe acbievement made in tllis fieJd 
10 far; 

(c) _betlaer any fonian tecbnolOl' baa 
been obtaioed ; aDd 

(4) if 10, &lie details '_eof ? 

THE MINISTSR OF STATE IN THE 
MINISTRY OF SCIENCB AND TECHNO· 
LOGY AND MINISTER OF STATB IN 
THB DSPARTMBNTS OF OCBAN 
uEVEWPMBNT, ATOMIC ENERGY, 
ELEC1R.ONICS AND SPACB (SHRI 
K.R. NARA Y ANA.N): (a> and (b) A 
larac Dumber of projects IClence and techno-
loay promotion have been sponsored by tbe 
various scientific Departments of Govern-
meot of India and their details and 
acbievement made. are liven io Annual 
Reports of the concerned Depclrtmentl. 
With particular reference to Gujarat, a 
Council on Scien~ aDd Tecbnoloay wal let 
up in September. 1986 witb tbe assistance of 
tbe Department of Science and TecbDOlo". 
The Council a:ts as a focal forum in 
formulation. plannlD&, coordination and 
promoting science and tecbnololY activities 
within tbe state. In addition to tbis tbe 
Department of Science and T~hooloay bas 
establisbed tbe IOltitute of Plasma Research 
at GaodbiD81ar and Data Base is beinl set 
up at Kbcda District as part of .the Natural 
Resources Data MaoaacmeDt System 
(NRDMS). 

(c) aoJ (d) Foreign technolo8Y has 
been obta ned in ddfercnt areal as per 
requirements from time to time. Applica-
tiODS for fordiD collaborations are centrally 
malDtained by tbe Secretariat of Industrial 
Approval. (SIA) in tbe Ministry of Inc ustry. 
Tbe details of for:ign collaborations made 
are periodically pubhsbed by India Invest-
mlDt Centro. 

KIlO'" CODItnlDts .aced bJ 
CO_.fela. Baaks 

6658. SHRI RADHAtcANTA DIGAL : 
Will tile Mini.tor of FINANCE be pleased 
\0 atate : 

<a> wbether lome Commercial Banks 
bave been faciDI resource constraiDts for 
lome time; 

(b) if so, tbe detail. of tbose commer-
cial banks ; aDd 

(c) since wbon tbose banks bave been 
faciDI resource coollraints ? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): <a> to (c) 
ID~ividual banks at certain stages may find 
lome resource cODstraint. However. such 
instances are not representatives of tbe 
overall bantin~ system and tbe liqUidity 
pOlition of tbe bankinl s,stom as a wbole 
is quite confort_ble. lbe arowtb of non-
food credit excluding petroleum credit In 
tbe current finaacial year upto M (l rcb 13. 
J987 was Rs. 6,762 c.rorel (13.5%) as agalDst 
Rs. 5,733 crores (13.3%) ill tbe correspondlDJl 
period of tbe previoul year. 

NeelD 'rree PIa.tatloa 

6659. SHRI KRISHNA SINGH: '" Ali 
tbe Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether researcb instilutions 1D 

India, ChlDa, Baolladesb and PblhpPlOes 
bave lately been vI80rously studying the 
prospects of Plaoliol 'neem' trees f",r ,he 
81 a catalyst for rural development; 

(b) if 10. tbe names of research 
institutions in Jndia tbat bave been carryJDB 
out tbe research aDd tbe success/debleved 
so far; and 

(c) wbelber there ill any arrangement 
in Ind:a for monitorio, tbe success iH.DleVL.d 
in tbis research work In different counlflCS • , 
If 10, wbat is tbe success 810bally acbleve~ 
in nspeet of Ibis researcb work ? 

THE MINISTER OF STA TB IN THB 
MINISTRY OF ENVJRONMENT AND 
FORESTS (SHRI Z.R.. ANS ~RI): <8> 
Aceor4i,g to a,ailable information 'Neem' 
is beiaa 11 • ...s OQI, iD aanlladesb and 
IDdia. 
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(b) and (c) Tbe Indian Council of 
Forestry Research aDd Education. wbich has 
been cstablished recently, is charled witb 
tbe responsibility of carryinl out research 
in this relard and set up a network 
to coordinate tbe activities of various 
ora.Disa' ions, national and international, 
cnpged in this field. Research on planting 
of 6Neem' bas been undertaken by Forest 
Research Institute, Debra Dun, and its 
Regional Centros and tbe Institutes under 
tbe Indian Council of Agricultural Research 
(lCAR). Some laboratories of tbe CouDcil 
of Scientific and Industrial Reaearcb inclu .. 
dina National Chemical Laboratory, are 
conductiol research on cbemical and other 
properties of 'Necm'. 

Sur,., 01 Forests ID AllAra Ptadelb 

6660. SHRI S. PALAKONDRAYUDU: 
Will tbe Minister or ENVIRONMENT AND 
FORESTS be pleaaed to Itate : 

<a> whetber Union Government have 
conducted any survey in Andhra Prade.h 
forests for Bower plants. berbs and medicinal 
plants; and 

(b) if so, the detaill of tbe survey 
conducted? 

THE MINISTER OF STATE IN THE 
MIN1STR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): <a> 
and (b) Extensive ftoristic lurvey of tbe 
forests in Medak Adilabad, East Godavari, 
West Godavari, V;jayaoaaaram. Srikakulam 
and Vishakapatnam district in Andhra 
Pradesh have beeD carried out. 

Vaaae" in IDCIIaD ECODO.ae Ser,lee 

6661. SHR) NATAVARSINH 
SOLANKI Will tbe Minister of 
FINANCE be pleased to state: 

(a) the ,car-wi .. vacancies in Grade II 
of the Indian Economic Service duriDI 
1984, 1985 aDd 1986 ; 

(b) tb' number of tbose vacancies 
BRed durina tbe reapective ;years aDd tbo 
backlOil of tbeIe vacuciel .. on 31 
J)ocemblr, 191'; Ind 

(c) the stepi Government are taking to 
fill up tbe backloa of vacancies? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTY): 
(a) and (b) Tbe year-wise estimated vacsn-
cie. in Grade II of tbe Indian E:ooomic 
Service, number of sucb vacancies filled up 
and backlog as 00 31.12.1986 are as ' 
iodicated below: 

Year No. of Vacancies Backlog .s 
Vacancies filled up 00 31.12.U --- ---- --- ----

1984 15 15 Nil 

1985 6- nil 6 

1986 8- nil 8 

• Estimated number 

(c) All the Grade II vacandes remaiD-
iDa unfilJed as on 3J.12.1986 have since 
been filled up. 

Pro,idiDg EmploymeDt to Displaeed 
peno.s at Vltram Sarabla.1 Space 

CeDtre, Tbumba 

6662. SHRI T. BASHEER: Will 
the PRIME MISISTfR be pleased 10 
state : 

<a) tbe Duinber of people displaced at 
Tbumba in Kera). at the time of lettiD, up 01 
Vikram Sarabbai Space Centre • , 

(b) wbether it was stipulated that tbe 
persons displaced would be provided 
employment ; 

(c) if so. the number of people emplo-
yed so far j 

(d) the number of persons to be 
provided employment j aDd 

(e) the stepa takeD iD tbis r'aud ., 



THE MINISTER OF STATB IN THB 
MINISTR Y OF SCIENCE AND TBCH-
NOLOGY AND MINISTER OF STATE 
IN THE DBPARTMENrS OF OCBAN 
DEVELOPMBNT. ATOMIC ENERGY, 
ELECTRONICS AND SPACB (SHill 
K.R. NARAYANAN): <a> Tbe number 
of families displaced at tbe time of lettiol 
up of Vikram Sarabhai Space Centre at 
Tbumba WIS 550. 

(b) While there was no formal agree-
ment botween VSSC and the perlons who 
have been evicted from tbe lands acquired 
for VSSC for providing jobs, a certain 
understanding for living priority while 
making rccruitmeDts was reached after a 
series of meetings between VSSC and 
representatives of tbo local persons and of 
the State O"vernment. The details are as 
under: 

(i) Evicted Catelory 

Persons rendered homelesl due to 
acquisition of land for establishing VSSC 
and who are sUitable for employment. are 
ll!quired to registef witb VSSC after 
obtaining necessary Evicltlon Certificate 
from an officer of the Revenue Department. 
Sucb ~f tbose qualified persons evicted from 
their la!lds with homestead and fulfillang the 
norms for recruitment are conSidered by 
VSSC for appolDtment to Group 'c' and 
'0' posts after interview Itest subject to 
availabtllty of posts. Only one member 
per eVleted family is eligible for tbis benefit. 
The 'Family' for tbis purpose IS confined to 
hUIband/WlfeJcbl1dren and Ifand cbildren 
only. 

(II) Affected Catqory 

Persons coming under this category are 
local flsbermen whose filbing prospects in 
the area were affected due to rocket launch-
inlS. The State R.evenue Autborities bave 
proyided a list of sucb affected persons to 
VSSC. The eliaible Plrsons from tbil bst 
meetins the norms are considered for 
appointment in tbe uOlkll1ed ,roup su-bject 
to availability of posts in Group 'D' cateaory. 
Tbey aro also onlaled on dally wale balis 
in works loch a. 10adini/unlodlDJ etc. 
TbI above benofiC i •• vailable to oDlJ ODe 

penoo from each affected fa mil,. compri-
sing busband/wife/cbildren and srand 
cbildren. 

(c) 254 evicted and 69 afl'ected penOOI 
have 10 far been provided with emplo.1meot. 

Cd) 282 evicted and 141 affected perlons 
wbo are eligible, are yet to be coDiidered 
for appointment ~ 

(e) All effort are beinl made to recruit 
as many persona as po.sible from tbo 
evicted and affected cate.ories. sobject to 
availability of vacancies and meeting statutol')' 
requirements rolatinl to reservation in 
ser,ice •• 

Researtb iIIItltute lot Tropical CJC)oae 

6663. SHRI SRI HARI RAO; Will 
tbe PRIME MINISTER be pleased to atate: 

(a) whether there il any propOl8I to 
establish a researcb institute in Anclbra 
Pradesh, exclusively to deal With tropical 
cyclones ; and 

(b) if so, tbe details of the proposal 
and tbe amount earmarked for the 

o purpose 7 

THE MINISTER. OF STATB IN THB 
MINIST« Y OF SCIENCE AND TECHNO-
LOGY AND M,NISTER OF STATB IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARA YANAN): (a) No, Sir. 
However, University Grant Commission 
(UGC) bal approved a proposal of Naaar-
junasaalr University, Andhra Pradesh to 
establish a Disaster Mltiaation Laboratory 
in tbe areas of Flood. Cyclone and 
DrOulbt. 

(b) Tbe objectives of tbe scheme are : 

1. Inter-disciplinary aDd actioD orientld 
research in disaster planolDI and admhia-
tration ; 

2. Non-formal trainiDI for peIIODael 01 
10VerDDleDtai aDei yoluotalJ IIODean i 



3. EDen.ion work for relief operation sad 
dissemiDatioD of relevant information to 
,roups vulnerable to disalte-rl, policy 
makers and administratoR. 

Trasler Polk, Ia Uee But 

6664. DR. P.IVALLAL PERUMAN: 
Will tbo Minister of F INA NCE be pleased 
to state: 

(a) tbe transfer polley laid down by 
the United Commercial Bank for its officers 
and ,taft' ; 

(b) whether tbis Bank is fonowinl 
Government's orders regarding postiog of an 
Officer at tbe same place whore bis or ber 
lPOUIe is working ; and 

(c) if DOt, tbe reasons therefor? 

THE MINISTER OF STATE IN THB 
MINlSTR Y OF fiNANCE (SHRI 
JANARDH-\NA POOJAR Y): (a> Officers 
Service R.egulations provide for all India 
transfer liabillty for tbe officers. The 
clerical staft' is also tNnsferable \~itbin tbe 
same state or language area in which the 
employee is serving. Uco Bank has reportod 
tbat tbe transfer poltcy formulated by it 
for its officers provides toat officers sball 
not neumally be retalred outside their 
respective parant dIVISions for more than 3 
years at a stretch: DO officers sball normally 
bo retained at a very dIfficult place for a 
period in exc~ss of 2 years ; the m~. 1I.imum 
retention period in a particular post Will be 
3 to 4 years in the normal course; tbe 
movement of officers from 00. station to 
anotber will be made 00 tbe basis of IODlest 
ata, • CJfficers who have served outside tbe 
state' of domicile for a continuous period 
of more tban 3 years are eJ.empt from inter-
atate transfers provided tbat tbe serNice 
durioS tbe period was in prescnt acale. 

(b) aod (c) The bank baa advised tbat 
it lid prov,d~d for posting of husband and 
wife at the same station wben both are in 
,be ...vice of tbe bank subject to availability 
of yace .... correspondiol to til.r acaIe/ 
av.~ ac lUCIa _trel. 

............ SEPUP 

6665. SHRI SYBD SHABABUDDIN : 
Will tbe MiDilter of FINANCe be , ...... 
to .tate : 

(a) tbe number of beae8ciariel. State-
wise, dUriD. 1986-87 of tbe self-employment 
programme for urban poor ; 

(b) tbe total amount lanctiODecl and 
disbursed durio. 1986-87 and its break-up 
State-wise ; 

(c) tbe break up of beneficiar_ and 
tbe total amount sanctioned and disbursed, 
trade or profeuion-wile; aDd 

(d) tbe Dumber of applications received 
and rejected, State-wist, duriD. 1986.87 ., 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (d) 
Reserve Bank of Jndia bas reported tbat 
tbe complete State-wise data UDder Self-
Employment Programme for Urban Poor 
(SEPUP) during 1986-87 rc,ardin. tb. 
number of cases and amouot. sanctioned, 
amouDts disbursed, tbe number o( applica-
tions received and reJected ba. Dot yet 
become available. However, al por the 
interim data available witb tbem 2,42,906 
cases involvinl al. 79.44 crores were 
sanctioned by tbe middle of February, 1987. 
The complete picture re,ardiol abe proarcu 
of SEPUP would emerac onl, after ,. 
complete data for Ibe wbol. floaDcia) ,oar 
become. available. 

Orders Regar.m. PaJlllellt of A ......... to 
Peas ..... 

6666. SaRI P .R.S. VENKATESAN: 
WiIJ tbe palMS MINISTER. be ploued '0 
state : 

<a) whetber OOVel'lUD8Dt bave iuued 
orden reprdiDI pa,mont of revisca pcosioas 
dearn.. relief aDd arr..... thereof to 
pensioner. ; 

(\) if 10, dMaiII .... , i 
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(e) wbdtbIr ..,.ment thereof bat been 
made to tile -penlioa •• : 

(d) if not, tbe reatenl thereror ; aDd 

(e) tb. time b, wbicb orden win be 
laaed'l 

THB MINISTER OP STATE IN THE 
MINISTRY OF PBRSONNEL. PUBLIC 
GR1EVANCES AND PENSIONS AND 
MINIS11!R OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR) 
P. CHIDAMBARAM): (a) to (e) Tbe 
requisite orderl, wbicb involye la,lnl down 
detailed procedure for dealinl witb ditl'erent 
catelorlel of pen sioners are in tbe J)rocess 
of fioali.tion and are ex~ted to be ilsu ed 
Ibortl,. 

SdIeIa' of l ...... t ."Id, for W __ 
lilt..., ...... 

f667. SHltl AJOY BISWAS: Will 
the' MiDilter of FINANCB be· plealed to 
state : 

(a) whether tbere are Ich.ma of 
interest sub'slely OD bank credits for women 
_terprcn.urs; and 

(b) if so, tbe detan. thereof' 

'fHB MINISTER OF STATE IN THB 
MINISTRY OP FINANCB (SHRI 
JANARDHANA POOJARY): <a> and (b) 
Reserve Baok of nadia 1Iat' "'POrted tbat 
banks do not bave any specific scheme for 
Ilvini interest sot;sidy to womeD eotJ'e1)rI-
oears. However t the rates of int~rest 
char.ed on the advan~ to womeD 
entrepreneurs under priority ,ector, a. liven 
in tbe luideUocs is.ued by Reserve Bank of 
India to all Icheduled commercial banks 
arc .. under: 

Rate of InteRlt "-
per annum 

A.VllDeIS to ptolelliooall slid 
Self.amplo,.cl .... 81 beIIo.-
1111 to· se/ST add, womtO 
_reprebeatl : 
(I) Advance b, wa, of lOins 

other tbaa t.rblloaa, 
(b) T.m loul 

14.0 

Il.5 

I.''''eat I. Relliaft Shares b, Isle of 
MaD Co .. paa" 

6661. SHRI RAJ KUMAR RAJ: 
Will tbe Minister of F]NANCE be pleased 
to state: 

(a) whether the Relerve Blok or India 
bas verified aDd satisfied itself tbat Isle of 
Man Companies contioue to remain eligible 
to hold their investment in Reliance Shares 
even after transfer of their sbares to Britilb 
Virgin Island Company ; 

(b) if so. how; and 

Cc) tbe detan, about the pGlition of 
ownersbip interest in tbe British Virlin Co. , 

THE MINISTER OP STATe OF THB 
MINISTRY OF PETROLBUM AND 
NATURAL GAS AND MINISTER OF 
STATB IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTY): 
(a) '\ eSt Sir. 

(b) aDd (c) Tbe shareboJdm of life of 
Man Companies recOianhed tbeir hold .... 
and in tbe process transferred their Ib.r •• 
to be respective bolding companies incorpo-
rated in British Virgin Islands The investor 
companies continue to remain eligible to 
bold sbares in the Indian company under 
the existing NRI Investment Scbeme. Tbe 
Non· Resident Indiaos who beld pre-
dominant beneficial interest in tbe Isle of 
Mao Companies hold pre-dominant interest 
in tbe Briti!b Virgin Islands Companies. 

SIne, RepnllDtc SdIet1aled C.t. 
Below Powertr Llae 

6669. DR. V. VENKATBSH: WiD 
the Minister of WELFARB be plealed to 
Itate : 

(a) whetber Government btlve CODduo-
ted any survey reprdiDI Scbtduled Caatoa 
liviDI below the poverty line in .... 001 
parts of tbe country ; 

(b) if 10, the detail. thereof: .., 

(c) the steps taten to brin, Schedu'ed 
Cute people above the poverty line , 
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THB DEPUTY MINISTER IN THE 
MINISTR.Y OF WELFARE (SHRI 
OIIllDHAR GOMANGO): (a) to (c) 
No aurvey bas been carried out of ascertain 
tile exact Dumber of SC families livina 
below povert)' line in various parts of the 
country. State Governmcnts/UT Adminis-
tration. have, however. been advised to 
coeduct luch surveys. Witb a view to 
briDling tbe people above poverty line, a 
Dew Itrategy comprising of three component. 
'yiz-. (l) Special Component Plans of tbe 
Statel and Central Ministries (SCP), (2) 
Special Central Assiltancc (SeA) and (3) 
Scheduled Castes Development Corporations 
(SCDes), was evolved and implemented 
duriDl the VI Five Year Plan and is bein g 
continued durioS VII Five Year Plan allo. 

'DIIabIed alldrea .. Rural Areal 

6670. SHRI ANANTA PRASAD 
SETHI: Will tbe Minister of WELFARB 
be pleased to state: 

(a) wbether Goveroment have condu:-
tid aD, survey to find out tho number of 
disabled cbildren in tbe rural areas aDd tbe 
.. ore of tbeir diaabilitic. ; 

(b) if 10, tbe details tbereof ; 

(c) tbe facilities provided in the rural 
...... for tbe rehabilitation of tbe disabled 
cbildren; and 

(4) the steps taken to improve tbe 
faeilities and to set up specialised institutions 
ID tbe rural areas to rehabilitate the disable 
ucI handicapped children? 

THB DEPUTY MINISTBR IN THE 
MINISTRY OF WELFARE (S~RI 
GIllIDBAB. GOMANGO): <a> Yes. Sir. 

(b) Accordinl to national sample lurvey 
ooacIactod in 1981. there were 21.27 latu· 
.. bled children in al' Iroup of 0-14 

• Tbe laue bas been arrived at on tbe 
basil of preyaloDce rate in 1981 witb the 
population base of 1981 cenSUI. The 
fiIutc doea Dot include tbe number of 
children in tbe qc Iroup 0-4 ,earl for 
apeecb and bearinl disabilitiea ~ for 
these disabilitiel no SQ"eJ for til- .. 
"oupw ...... 

,ears in the rural areal su8'eriDg 'rom 
.itber Visual or beariDI. lpeecb aad 
locomotor disabilities. The survey did not 
cover mental bandicaps. 

(c) and (d) District Rehabilitation 
Centres have been set to provide compre-
henlive rebabilitation lervices to the 
handicapped persons, including from rural 
areas. Under tbis Scheme 10 pilot projects 
bave been let up. Each District Rehabili. 
tation Centre has two primary health centres 
which are covered intensively for providing 
services to tbe handicapped. The three-
tier service is given to handicapped -at tbe 
"illage level, at tbe primary healtb level and 
at tbe district level. A statement is liven 
below reludinl the otber on-Ioiog pro-
grammes throu,b whicb dilabJed children 
from rural areas are also aSlisted. 

Statelllellt 

I. EDUCATION OP THE HANDI-
CAPPED: 

(I) Speemlselaooll for t.e .... Ieapped : 

Central Goyernment lives a'iistance to 
voluntary Orlanilation. to let up .peela] 
schools ,ud vocational trainiol centre. for 
tbe handicapped under which 90" of tbe 
estimated COlt or the project is liven. 

(il) IDtearat~ l'Al .. tlon : 

Department of Education in Ministry of 
Human Resource Development have a 
prolramme known a. intearatcd education 
of bandicapped students in normal schooll. 
100% asti.tancc is giYeD to tbo State Govern-
ments ror implementiol tho scheme of 
Intelrated Education. 

011) Se_lanldps : 

Scbolanbipa are availabl e to handicapped 
penODS from 9tb clu. onward.. In additioD 
to the amount of scholarship to bl ind 
persons arc liveD reader-s allowance &ad 
orthopaedic.lly baDdic. pped are liveD aD 
aUoWlnee for maintenancc of aids/appliances. 
Transport allowance il also liven to blind 
and orthopaedic bandicapped Co cnablo 
tbem booomo mort mobile, 
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Government of India bas let up 4 
national institote. namely National Institute 
for Visuall, Handicapped at DebraduD. Ali 
Yavar JUDI National Inltitute for tbe 
Hearinl Handicapped, Bombav, National 
Institute for Mentally Handicapped, HYdera-
bad and National Institute for Ortbopaedi-
can, Handicapped. Calcutta. These 
National Institutes are apex level organisa-
tions in tbe field of researcb. material 
development manufacture of low-cost aids 
Ind trlininl of professionals in tbe field. 

2. PHYSICAL RBSTORATION 

Ministry of Welfare bas a scheme under 
wbich assistance is given to b1ndicapped 
penons for purchase/fitmeot of aida and 
appliances. Aids costin. between Rs. 25/-
and Rs. 3,000/- are given either free of cost 
or at 50% of the COlt depending upon tbe 
income of tbe handicapped individual or 
parents/auardains or the handicapped. 

Import Doty OD Goods/Equlpmeat Imported 
by RebabllitatioD Valtl for Mentall, 

Retarded Pen"" 

6671. SHRI V.S. KRISHNA lYER: 
Will tbe Minister of FINANCE be pleased 
to state whether Government propose to 
wlive off import duty on the goods and 
equipmentl imported by tbe recognised 
rehabilitation UDits for mentally retarded 
penons '? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANI\ POOJARY): No, Sir. 
There i. no proposal under tbe considera-
tion of Government to grant exemption 
from payment of customs duty in respect of 
loods and equipment imported by recolnised 
rehabilitation units (or mentany retarded 
penons. 

Ceatral Asslltaaee to Bib. for Sebeda'ed 
TrIbeI 

6673. SHI.IMATI MADHUREB 
SINGH: Will the MiDisfer 01 WELPAllB 
b. p l ... ed '0 state : 

(a) tbe amount of CeDtla) Assi.tance 
liven for development' of the Scbeduled 
Tribe •. in Bibar durins tbe last tbree ,ears. 
ycar-Wlse ; and 

(b) tbe amount out of the Central 
.ssistaDee earmarked for 'be development 
of prim itivc tribes in Bihar? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIR~DHAR GOMANOO) : (a) and (b) 
SpecIal Central Assistance given for 
dev~lopmeDt of Scheduled Tribes in Bibar 
during the Jast three yean and the .mount 
earmarked tberefrom for Primitive Tribes 
are as follows :-

V.ar Total Special A mOunt out of 
Central SeA earmarked 
ASlistance (or Primitive 

Tribe. --- -----
(RI. in Lakha) 

1984-85 1832.41 55.04 
198'·86 1964.41 56.00 
1986·87 206605 62.00 

Seizure of Gold bJ ludla. Alrllaes 
latelllgeDte Valt at Bomba, 

6b7S. SARI K. RAMACH\NDRA 
REDDY: Will tbe Mini'ter of FINANCE 
be plealed to sta re : 

(a) wbetber lold worth 7 laths of 
rupees ba •. been .seized in December. 1986 
by tbe Indian Airlines Intelliaence Unit t 
Bom '-'ay Airport Terminal.1I • a , 

(b) jf so, the qoaotity of loki seized. 
and ' 

(c) action taken .a.inat the offeDd 
and the result of the jnvelti_tion ? ers 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SMal 
JANARDHANA POOJARY). () 
Tb H 'b . I to (c) e 00 Ie Member pel;I.Aft• h . tb . U_yv as iD mInd 

• &eJZUre .ff~ctod (tD, 22. JJ .1986 by Air 
C~toms IntcUaaeace UBit attached to IaJaar 
AU'pOr', 8omba)', " ~O ,old bin vlJuccl .e 
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RF. 8.4 lakbs from a passeDger wllo had 
arriv~d from Dubsi. Investil8tioos revealed 
tbe involvement of a loader of Indian 
Airlines. Both the passenger and tbe loader 
involved have heen arrested. The loader 
bas been detained under the COFEPOSA 
Act. 

Restructarl.g of Atomie £lleq, 
Commiisio. 

6676. SHRI H.M. PATEL: 
SHRI CHIRANJI LAL 
SHARMA: 

wm tbe PRIME MINISTER be pleased 
to state: 

(a) ",betbrr Government propose to 
restructure the AtC'mlc Energy Commission 
to mate it more eifect1Ve, "iable aDd respoo-
live the needs of the country; and 

(b) if ao, the details tbereof? 

THE MINISTER OF STATE IN TqE 
MINISTRY OF SCIENCE AND TECHl\O-
LOGY AND MINISTER OF STATE IN 
THE DEP\RTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELFCTRONICS AND SPACE (SHRI 
Ie R. NARA YANAN): (a) No, Sir. 
Government ~elieve tbat in ite present 
structult", tile Atomic Energy CommislioD IS 

able to eif(ctively carry out the responsibili. 
ties placed OD it. 

(b) Ooes not arile. 

Rehabilitation of SCI/ST. 

6677. SHRI ANADI CHARAN DAS : 
Will the Minister of WELFARE be pleased 
to stat~ : 

(a) wbether two lat .. Scbeduled Ca.te 
and Scheduled Ttibe peopl. hid milrated to 
Madbya Pradesh fr'lm Kalalaandi, Bolanair 
and Sambalpur districts of Ori... in tbe 
)'ear 1966 doe to drouabt condition: 

(b) wbether tbey are heiDI exploited 
in Madbya Pradeab b, tbe contracton, 
'Cahnlrarc' Anti indulfria.lilb : and 

(c) tbe steps propotled to rebabUitat. 
tbem in Madhya Pradesh or in Orisi. ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHR) 
GIRIDHAR GOMANQO): (a) to (c) The 
information is being collected from tbe 
State Governments and will be laid on the 
Tlble of the House when received. 

[Tranl/at/onl 

Beag.ry PreveDtloD Measures 

6678. SHRI KAMMIDILAL RATAV : 
Will the Minister of WELFARE be .,leased 
to state: 

,a) tbe man ncr in which the Union 
Government impresses upon States/Union 
Territories to implement tbe bel gary preven-
tion measures ; 

(b) tbe efficacy thereof ; and . 
(c) what other holp Union Government 

propose to reDder to State! IUnion Territories 
f!)r abolition of bellary ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (8) Tbe bellary 
Ilrevention proaramme! are implemented 
by tbe State Governments and Union 
Territory Administrations under tbe provi-
sions of various State legisJationl. 

(b) At prel.nt IS State Governments 
and 2 Union Territories have enforced anti-
bellary laws which 99 institutions for the 
care, treatment and rehabilitation of be.gan 
are work in. in the country. 

(c) The present policy of purluading 
States/Union Territorits to effectlvel, 
im"lemcot aoti-beggar) laYws is bting 
pursued. 

(Engll,hl 

Stt.&are of HerolD 

6699. SHRI KAMAL CHAUDHRY: 
wm tbe MIDister of FINANCE be Pleased 
tn .,.te ! 
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(8) tbe details of quantity of heroin 
seizeJ during tbe 'ast three yearl livina 
yearly figures for eacb State/Union Territory 
indicating the value of the beroin seized al 
per local and international market separa-
tely ; 

(b) tbe qua~tity out of tbe above 
seized from tbe borders and tbe quantity 
seized from within the country; 

(c) tbe manner in wbicb the seized 
beroin was disposed of ; and 

(d) the Governm~Dt organisations 
concerneo 10 the seizures and the amount of 
rewards di:,bufsed annually for sucb ~ejzurel 

to indh iduaJ~ aoj/or organisations during 
tbe last three years ? 

THL lVHNISTER Of ST A l.E. IN THE 
MIN1S1RY OF FINAN2E (SHRI 
J/\NARDHANA POOJARY): (a) and (b) 
A statemt nt mdiciltmg tbe oetails rtf state-
wise seizure~ (if herOln during 1984, 1985 
and i 986 :s gIVen below As regards value 
in local il'ld lnl~rnatlODal IlJarkets, nf) 
preCise value of the drug seized can be 

furnisbed as tbe illicit market price 'Varies 
widely depending upon various factors Uke 
purity of tbe drug, place 01 origin, local a 
demand and suppl, pOSition, etc. 

Tbe break-up of the quantitie.s ·viz·. 
internal slizures, illelal import and attempted 
export is also furni.bed in the statement. 

(c) Exceptiol opium and morpbine, 
the othlr drols includlDI beroJD are &cncrally 
destroyed. 

(d) Various Central and State drug 
law cnforcement agencies 'viz.', Customs. 
Centra) Excise. Central Bureau of Narcotics, 
DirectoJate of Revenue lr te1llgence. 
Narcotics Control Bureau. Central Bureau 
of lnvestieatio",. Central Econolr.e Intel,i-
gence Bureau, Border Secur t)l FOace. 
State Excise, police, Drul Control authorities 
etc. are concerned with tbe enforccment 
action against drug traffi~kers. 

The details regarding the total amount 
of reward paid to the officers,lDfurmclS, In 

last three year!. i. not readu)' avalh.ble. 
The informauon is beIDg coliecttd and will 
be laid on lbe Table of the House. 

Stat __ t 

~:ateme.r 1"dIC(Jlinr Dflalls of ~tate-wI6e Seizures 0/ Dru,s dUlin, 1984.19~5 QI.d 1:186 
(Flgurel PrOVI$lonlll) 

s. .. arne of the 198 4 198 5 198 6 
No. State, Union --- ......--.-,-.. --- ----------

Territory No. of cales Qty. No. of casel Qty. No. of cases Q1Y. 

1 2 3 4 5 6 7 S 

(Quantity in kilolrams) 

1. Bihar 1 1.000 • • . . 2 4.845 

2. Delhi 43 63.183 37 88."86 2J 186.320 

3. Goa, Daman 
aod Diu 7 0.762 '1 0.076i 47 20.881 

4. Gujarat -. 1 1.940 ,. Himachal Pradesh 3 0.094 2 0.005! . . 0.010 

6. Jammu" Kaabmir • • • • • • • • 1 1.~"U 
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1 2 3 4 6 7 8 

7. Kerala . . 1 0.011 2 6.900 

8. Karnataka . . 1 0.2'0 

9. "'-iadbya Pradesh . . . . 2 0.140 I 1.000 

10. Mabarasbtra 15 32.458 31 128.222 67 1630.300 
+4J Ltra 
liquid 
beroin 

11. Manipur 2 0 .. 371 7 0.175 6 0.639 

12. Megbalay 0.3CO 1 0.100 

13. Mizoram 3 1.060 4 0.190 3 0.2(S 

14. Na,aland . . . . 2 1.150 

15. Punjab 12 10J.486 7 150.000 7 78.290 

16. Rajasthan . . 5 370.8S3 9 574.160 

17 .. Tamilnado 2 0204 11 16.270 20 20.796 

18. Uttar Pradesh 4 1.975 12 2.945 9 6510 

19. West BODlal . . 4 3.021 S 0.500 -----.__.-------_ _..----- --
92 202593 131 760.695 207 2536.456 

+401itres 
liquid 
beroia 

----.-_.~ ---------
Sttll~men' ~lao winl 1M Break-up of Numb~, of ClUe. a"d Quantity 0/ H.,olll 

t elud In India duri"g1984. 1985 & 1986 

Yea r 

1984 

198' 

ISM 

Intema) -------
No. of Qt)'. 
cases seized 

37 22.831 

68 160.994 

116 242.689 
+40 Ltrl 
liquid 
beroin 

IlIeaaJ import AttempteJ Blport 
---.---...-. ----. ...._,_ -----
No. of Qty. No. of Qty. 
caaes Hized cases seized 

(Quaatity ia kilopaml) 

30 119.983 25 59.929 
30 557.447 33 42.254 
42 2213.864 49 79.903 
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Lou A.lltaaee to Stat. Aplalt ... n 
I.,lap Collect ... 

66800' SHRI BANWARI LAL 
PU ROHIT : Will tbe Minister of FINANCE 
be plealed to state : 

(a) whetber Union Government provide 
loan assistance to eacb Scale alaiolt small 
saviol collections ; 

(b) if 10, bow mucb loan "Iiltanee 
bas beea liven to Maharashtra duriol tbe 
lalt throe years under the scbeme ; 

(c) wbether tbere il a steep Ibort-fall 
in small savings loans due to which the 
State Government is facing difficultiel to 
bridge tbe aap : 

(d) if 80, the reaction of Government 
tbereto; 

(0) whether Government propose to 
enbance tbi. loan alsistaoce ; and 

(f) if so, tbe time by which final 
decision will be taken ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (8) Yes Sir. 

(b) to (f) Tbe loans saDctioned to 
Maharasbtra durin. finaDcial )ears 1984·85, 
1985.86 aod 1986-87 were for Ra. 435.96 
crores, Rs. 5S9.81 crores ao~ Rs. 572:00 
crores respectively. Loan assistance alalDst 
amall saviDls i. progressivel, iocreasiDI. 

Reaio.a. ImbalaDeei 

6681. SHRI V.S. VIJAYARAGHAVAN: 
Win tbe Minister of PLANNING be 
pleaaed to state : 

(a> wbether a great imbalance in 
development still exilts amODI difFerent 
relions and StatCi in tbe countr, ; and 

(b) if 10. thl lteps beiDa tateD to 
r.IDOVI tbe 1mballDCll iD clo,olopmlDt , 

THB MINISTER OF STATB IN TRB 
MINISTRY OF PLANNING (SRRI 
SUKR RAM): (a) and (b) In a vat 
country like India, reaiooal imbalaacel 
have arilcn due to several 'acton, IOCb u 
differences in resource endowment.. dispui-
tics in availability of inftastructual'aciliti., 
leograpbical condition., etc. The develop-
meot of the backward regions wfthio the 
Stat .. is the reapoDlibDity of the concemed 
State Gov.rnments. Several States bave 
identified backward "'lions witbin tlleir 
r.pective territories and adopted an additive 
'uodin. approach for accellratinl their 
development. The Central Government baa 
been takin. mfalurea to removo iDter-State 
disparitiea wbich include tbe followina : 

(i) Tran,fer of resources from tbe 
Central GovernIDCnt to tbe State 
Goverom.ntl for meetiog their 
Plan expenditure accordiq to a 
formula wbich is wei&hted in favour 
of tbe backward States wbOle per 
capita iocome ia below tbe national 
averaae· 

(i i) Develution of noo-Plan resources 
in accordance with the award of 
Eiabtb FlDanco Commiaioo which 
fa .. ours tbe backward Stata aDd 
seeks to reduce resiooal imbalaDcea 
betweeo the States io addition to 
coverinl tbe revenue laps. 

(iii) Providiol Special Central AsaiitaDc:l 
for tbe development of backward 
anas in tbe 8tatel lueb u. bill 
areas, dOler' areas, drouaht-prODO 
areas and .110 areas baviDl CODGID-
tration of tribal populations. 

(iv) Settiaa up North Butern Council 
for tbe intearated and coordinated 
development of North Butera 
Reaioo comprisin& States of ~, 
Manipur, Meabala,.. NaplaDd, 
Tripura. Arunachal P ... dcsb aDd 
Mizoram. 

(v) Providio. special incentive. in tbe 
from 01 investment subsidy, InDS-
port subsidy. subsidy for iafra-
.truc:tural developmlDI aDd 
cooeossional 6D8DCO for ..... Ii ... 
tbe iadustrial dew10pmeat of t. 
ind_td.lty bact"... rtliona ill 
tboSta ... 



Fonl.. Debt 

6682. SHRI BANWARI LAL 
BAIRWA: Will the Minilter of FINANCE 
be pleased to state : 

<a> tbe amount repaid by Government 
on foreilo debt io 1985-87 and its percentalo 
to national income/arMs national product; 
aad 

(b) tbe steps taken by Government to 
cDcourale foreign assiltance to productive 
private cnterpriaes from various international 
qencies ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE <SHRI BRAHMA DUlT): 
<a) The amount to be repaid by the 
Government durin, 1986-87 on foroiln debt 
(on Government Account) is estimated to 
be Rs. 1011 crores. Firm data with regard 
to debt repayments in 1986-87 and Groas 
National Product/National I~come for 
1986-87, arc not yet available. For 198'·86. 
tbe . amouot repaid by the Government on 
loans on Government Account, as a percen-
tage of National Income and Grosl National 
Product <at factor cost aDd current prices) 
... s about 0.36% and 0.33% respectively. 

(b) Goyernment do not naard external 
assistance al an effective substitute for 
YilOrous domestic resource mobilisation. 
Our basic objective is to attain self-sustained 
lI'0wth tbrough self-relianel and our policy 
in teprd to external fioance is selective. In 
respect of enterprise. where bightecbnology 
inputs are ne~ded" we welcome foreign 
capital in terml of tbe selective policy as 
oudined in tbe TecboolOlY Policy Statement 
of lt13. 

IIMk Daeolt" 

"'3. BBI.I KAMLA PRASAD 
llAWAT: Will tb, MiDister of FINANCE 
'" pi ..... to Ita" : 

Wrllten ~n'w" 444 

<a) . wbetber bank employee. bave beon 
found involved in some cases of robberies/ 
dacolties in banks; 

(b) if so. the number of such cases 
that were detected during tbe ,ear 1986 : 
and 

(c) the action takeo a,ainlt tbose 
employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF fINANCE (SHR) 
JANARDHANA POOJARY): (a) to (c) 
Involvement of bank employees has been 
reported in a few cases of bank robberiel/ 
dacoities. AI per available information in 
1986 in conntction with three cases of 
bank robberjes/dacoities. 4 baTIk employees 
were reportedly arrested by tbe r ohce. Of 
them, one bas becn dismiss~d from service 
and 2 have been placed under sus plo!l1sion 
by the banks concerned. In two otber 
cases, 3 ba~k employees were interrogated 
by tbe police, but they were released, aa DO 
taogible evidence was found against them. 
Further action, a. ma) be appropriate" will 
be taken by tbe concerned bankl on 
completion of police investigation • 

Allocation of plan EspeDditore to SJkklm 

6684. SHRIMATI O.K. BHANDARI: 
Will tbe Minister of PLANNING be 
pleased to state tbe amount allotted to 
Sikkim durin. tbe lalt throe years as plan 
expenditure, lector-wise ., 

THB MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SH&1 
IUKH RAM): A statement i. liveD below. 
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Sta_IDt 

PIa" 01lt/01 allocutlo" dllt',,,, 1984·85 ,01986-87-Slkk,,,, 

(RI. lakha) 

Plan outla, allocated 
Sector ...-.----- ..... .._.--

1984·85 1985-86 1986·17 

-----
1. Agriculture & Allied Service 818 845 8ft3 

II. Rural Development. 64 90 91 

III. Irrigation & Flood Coatrol. 140 160 230 

IV. Energy. 298 581 873 

V. Industry and Minerals. 148 170 204 

VI. Transport. 794 730 9SQ 

VII. Science, TccbnololY and 
EnVironment. 1 10 IS 

VIII. General Economic Services. 48 59 7f 

XI. Social S~rvicel 1141 1370 149& _.._..-----_......... 
or which: 

(8) Education S7S SSO 725 

(b) Health 140 157 !32 

(c) Water Supply aod Sanitation 230 440 3~5 

(dl Housing & Urban Development 102 120 137 

(e) Welfclre of SC/ST & OBC. 28 25 30 

(I) Nutrition 30 4' 
X. Gencral Service •• 56 85 140 

ORAND TOTAL 3588 4100 5000 --- ---
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C.U.bGratlo. _ltIl Netb.r' .... 

6685. SHItIMATI BASA VARAJBS· 
WARt: Win tbe PRIME MINISTER be 
pleased to Itate : 

(a> whether aDY projects have been 
ic1enti6.d for collaboration witb the Netber-
land, ; and 

(b) if SD. tho details thereof '1 

THB MINISTER. OF STATE IN THB 
MINISTRY OF SCIENCB AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THB DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
BLBCTRONICS AND SPACE (SHRI 
K.R.. NARAYANAN): <a> and (b) Yes. 
Sir. In tbe Indo-Netherlands Joint 
Committee Meetinl on Science anel Techno-
1011 beld in Marcb 1986 followiDa area, 
for co-operation in tbe field of Science and 
TecbnolOl'l were identified :-

I) IDAtrument.; 

2) Anaerobic wast. water treatmeDt of 
pollution control : 

3) Sunreyinl and Mappinl Tecbnoloa, ~ 
and 

4) AltroDomy 

Specific projectl in the different areas 
are beilll worked out. 

Tatlle MlU. Modenltat'" F .... 

6686. SHRIMATI OBSTA MUKHERJEB: 
WiD tbe Miniater of FINANCE be pleased 
to .tate : 

(a) whether tbe Industrial Development 
BaDt of India bas act up. Textile Mm. 
Meclernilatioo Fund and if 10, details 
tboreof ; 

(b) wbeD it wu lit up : 

(e) tbe dew II of tb. .pplicatioDl 
bJ the bank for 1oaDa'ram lbi. faDd aod tIM 
actual diabUl'llllll8lIO far i 

(d) whether tbe demand from tbe sick 
tea tile mill. is Dot encouraginl ; aod 

(tt) ir 10, the reasons therefor and 
Iteps taken/proposed to be taken in tbis 
rOlard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (ShRI 
JANARDHANA POOJARY): (a) and (b) 
The Industrial Development Bank of IDdia 
has iDtroduced tbe Textile Modernisation 
FUDd Scheme w.e.f. lit AUlust, 1986 for 
providing moderDhatioD as.iatance to viable 
textile units at concessioDal rate of interest 
of 11.5% p.a. on loans uPlo Ra. 6 crores. 
Special Loao aSlistance to tbe extent of 
80% of the minimum stipulated promoter's 
contribution to weak but viable units to 
meet Ibortfall in promoter's contribution 
can also be coDsidered. 

(c) to (e) IDBI bas reported that 
during the period tbe scheme has been in 
operation DOW. tbe demand for 8.listanct. 
bas Dot been discouralinl. The financial 
institutions received I J S applications for 
assistance Illrelating Ra. 440.39 crorel 
wbicb included 31 proposals lor Special 
Loan A,sistancc for ao amount of Rs. 16.75 
crores as at the and of 31st March. 1987. 
The Institutions have sanctioned 42 proposals 
{or an amount of RI. 15&.75 crores including 
.even proposals for special loan alsistance 
ag&reaating Ra. 2.11 crOrH and have allo 
di,burled Ra. 29.41 crore. including special 
Joao assistance of al. 0.3 crores upto 
31.3.1987. Meetioll are beiDa arranled by 
institotions with industry /entrepreneurs to 
ascertain tbeir problems. 

Ker.la', S •• re Ia Rledroala Prodaetloa 

6687. SHRI K. MOHANDAS: Will 
tbe PRIME MINISTER be plealed to 
state : 

(a) th. Ibare of lCerala in the total 
llectrona productioD • , 
. (b) .~.tber tbe Centre proposes to 
Inerel. tbls abare durin. tbe current plan. 
ad t 

(c) illO, the dotejla tbereof1 
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THB MINISTBR. OF STATB IN THB 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DBPARTMENTS OF OCEAN 
DBVBLOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN): <a> The sbare of 
Korala in tbe total Electronics productioD 
in 1986 wal a bout 3" percent. 

(b) and (c) It i. tbe policy of tbe 
Government of India to assist all States 
to increa Ie electronics production in tbe 
country. The Centre is already espanding 
the production at tbe Indian Telepbone 
Industreis at P81gbat in Kerala with an 
in.eatment of about RI. 61 crores during 
tbi. plan period. 

Raflo.l.hatlo. of Import Out, o. 
Capital Goods 

6681t SHRI HUSSAIN DALWAI: 
Will the Mir.lilter of FINANCE be pleased 
to state the dftaiJs of results a:bieved due 
to rationalisation of import duty on capital 
,GOds? 

tHE MINISTER OF STATE IN THB 
MINISTRY Of FINANCE (SHRI 
JANARDHANA POOJARY): The object 
of rationalilation of import-duty on capital 
100dl is to further accelerate tbe growth 
of tb, domeltic capital good! industry. It 
il too early to indica to the result of the 
rationalisatioD. 

OpeD'DI of NatloDlllled Ba.k ••• 
R.gIoIa_1 Roral Buk. BraDe" 

laM.P. 

6689. SHRI PRATAP BHANU 
SHARMA: Will the MiDister of FINANCE 
be pleased to It ate : 

(a) tbe number of new brancbes of 
nationalised bank. and relionsl rural bankl 
I&Dctioned by Reserye Bank of India for 
Vidilb., Raiten aDd Sibore districts of 
Madhya Pradeab dorin, 1986·8' ; 

(b) details of plaoea aDd 0...... at. 
or tbe .. br.~bc .... 11 U .... 19'9 , 

(c) the number out of them which 
could not be opened witbin tbe pre~cribed 
time: and 

(d) tbe rea.ool tberefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA ,OOJARY): (a) to (d) 
Reserve Bank of India (R 81) has reported 
that on tbe basis of lists of identified centres 
received from the State Goyernment of 
Madhya Pradesb, 22 eligible centres have 
been allotted to Public Sector Banks aod 
Regional Rural Banks for openin, brancbel 
in Vidisba. Raisen and Sehore Districts 
under tbe current Branch Licenlinl Policy 
for 1985·90, as per details liven below :-

Name of Districtl Name of centres -------- ---------
Vidilba 

Raisen 

Sebore 

Jabod, Pabai B.soda, 
Gbatera. Sojn&, Lay.ra, 

Mahaluva, Babal Bamora, 
Unarsbi Kala. Jobad. 
Bicilbia, Dehri Madho 
and K.lb. Tal 

Bartbera, Seerm.u and 
CbikbJi. 

Ajlas, Cbhepaner. Semri, 
Dodi, NipaDiya Kalan, 
Jan pur Ba wadi,a and 
Abidabad. 

RBI hiS reported tbat allotment of these 
centra have been made to bants after 
31. 12.1986. RBI hal also adviaed tbe 
banks tbat branches should be -opened 
alaiDst the licences issued in a pbued 
maDner over tbe remain ina period of tbe 
Branch Licensiog Policy. 

Ne" SdaImeI of Valt Trost of 'adia 

6690. SaRI SHANTARAM NAIK: 
Win tbe Minister of FINANCE be pleased 
to Itate ; 

(a) number of schemel' Unit Trust of 
lodia is implementinl at present ; 

(b) Dew sc ..... if an,. proposed to be 
..a ..... b, U.T.'. ; ud 
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(c) the details theRof , 

THB MINISTER OF STATE OF THE 
MINISTRY OF PBTROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THB MJNISTRY OF 
FINANCE (SHRI BRAHMA Dum: 
(a) At present Unit Trult of Jodia (U.T.I.) 
is operating tbe following schemes/plao. : 

1. Unit Scheme 1964 
2. Unit lioked Insurance Plan-19'71 
3. Unit Scheme for Cbaritable and Reli-

gious Trults and Rc,istered Socities 
1981 

4. Income Unit Scheme-1982 
~. Monthly Income Unit Scbfme (1)-1983 
6. Growth and Income UDil Scbeme-1983 
1. Monthly Income Unit Scheme (2)-1913 
8. Capital Gains Unit Scheme- 1983 

Monthly Income Unit Scheme (3)-1984 9. 
1985 

10. Incomt Unit Scheme 

M ontbly Inceme Unit Scbeme (4) 1985 11. 
Monthly Income Unit Scbeme (5) 1985 12. 

13. Growina Income Unit Scheme -1986 
14 Monthb Income Unit Scbeme witb 

Growth (6) 1986 

Cbildren's Gift Growth Fund Unit IS. 
Scbcroe-1986 

I'. India Fuod Unit Scheme -1986 
17. Matual Fund Unit Scheme -1986 
18. Montbl, Income Unit ScbeG.1e with 

extra Growth (7) 1986 
19. Growing Income Unit Scbeme -1987 
20. Muntbly lo~ome Unit Scheme with 

extra Bonut aDd Growtb (1)-1917 

(b) and (CI Of tbe above Scheme. those 
at 51. No. 19 and 20 have: been introduced 
recently. Tbe Unit Trust of India is also 
considering introductinl of a few Dew 
ecbeme which are in a very pre liminary staPf 

... lIlIItatloll ofT ..... bJ S.8.1. 

6~91. SHill HAlUHAR SOREN I 
Will tbe Mioistfr of flNANCB be pleased 
10 .tate 

(a) wIIetber State Bank or JDdia bal 
takeo lteps to rebabilitate tbe tribals • , 

(b) if '0. in whicb Statel, and the tribes 
rebabilitated by S.B.I. Ichemes in those 
Statea; and 

Cc) whetber Government propose to 
rehabilitate the Lodb. tribal. IiviDI in 
Mayurbbanj district, Orissa ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA P001ARY): (8) to (c) 
Rehabilitation of tribals i. primarily the 
concern of respectiYc State Governmentl 
Union Territory administration. The bank. 
onl, provide credit lor economically viably 
activities. The banks have been advised 
tbat 10 per cent of tbeir lotal advances 
should 10 to 'weaker section,' which amOD, 
otbers includ. S : eduled Tribes also. The 
State Bank of India his allo been providio.s 
credit raci1ities to tribals for varioul ac;tivitie 
and as at the end of June 1986 tbe baok 
bad aHilted 4.30 lakb beoeficiariel' belonging 
to Scbeduled Tribes with aalrelate outltaD-
din, of Rs. 114 crorel. Out of these in tbe 
State 01 Orissa 70 tbousand beneficiarie, bad 
R I. 8.36 crotes outstandiog advances. 

BaD BraeIIes Ia Mahboob NIg., Dlstrkt 

6692. SHRt V. TULSIRAM: Will 
tbe Minister of FINANCE be plea led to 
state: 

Ca) the Dumbtr of branches of tbe 
nationalised bank. in Mahboob Nagar 
Diltrict. Andbra Pradesh as OD 31 December 
1986 ; 

(b) v hother there is aDY proposal lor 
opcninl morc branches of nationalised bank' 
in tbat district ; and 

(c) if 10, tbe number of new branches 
PI'Opoaed Co be opened by tbe end of 
SeYentb Plao? 

THB MINISTER OF STATE IN THE 
MINISTIlY OF FINANCE \SHRI 
JANA&Q!iAN~ POOJAR Y): (a> Reserve 
Bank of India (RBI) hal reported that a. 
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at tbe end of December, 1986 Public Sector 
Banks bad 107 branches in Mabboobn81ar 
District of Aodbra Pradesb. 

(b) and (c> On the balis of liat of 
identified centres for openiDI braocbes 
received from tbe State Government of 
Andbra Pradesh, RBI has allotted I' eliaible 
ccotres to Public Sector Baaks includiDI the 
Regional Rural Bank for openinl branche. 
in Mabboobnagar Di.trict under tb~ current 
Brancb Licensinl Polic, for 1985·90 I co-
terming, with tbe Seventb Five Year Plao. 

Research and D.,elopment ceDtr. Ia tbe 
CODDtr, 

6693. PROF, RAMKRISHNA 
MORE: Will the PRIME MINISTER be 
pleased to state: 

(a) the amounts spent on tbe develop-
ment of science researcb in tbe country 
durlOg the successive Five Year Plans: 
Plan-wise; 

(b) the number of Research and Deve-
lJpment Centres working in tbe couotr, and 
what on ail averaie is the ADnual expendi. 
ture incurred on each of tbe ccntres ; and 

(c) the major a reas of research and 
development taken up by these centre. 
with the achievements made so far by each 
of them and the extent t~ which foreign 
dependency hds been reduced in those areas 
as a result tbereof ? 

THE MINISTER OF STATB IN THB 
MINISTR Y OF SCIENCB AND TECHNO-
LOGy AND MI '-lISTER OF STATE IN 
THE DEPARfMEN1S OF OCEAN 
DE.VELOP 1\1 EN 1'. AIOMIC ENERGY, 
ELbCTRONICS AND SPACE (SHRI 
K.R. NARAYANAN): (a) Total Expendi-
ture \botb plan aDd non .. plan) 00 Science 
and Tccbnoi.J1Y over the s~sjve Pi" 
\clr PIaD periods is a. under: 

Period Plan Non .. Plan Total (Rs. 
in crorel) 

,_. ........... _- --- --- ---
First Plao 
Second Plan 

14 
33 

Third P Jan 71 
Fourth Plan 142 
Fiftb Plan 69J 
Sistb Plao 2064 
Seventb Plao 4398 
(Proposed) 

(; 

34 
73 

231 
68. 

1652 

3137 

20 
67 

144 
373 

1381 
3116 
7535 

(b) Tbere are about 200 research insti· 
tutioDI/laboratories under the various major 
scientific agencies funded by tbe Central 
Government. Tbe anoual expenditure in 
respect tbereof varies from laborator, to 
dcpcodiol upon the size. area of speciali-
sation and dearee of sophisticated infrastruc-
ture required etc. 

(c) With the significant emphasis ,iveD 
to science and techoololY ov~r the successive 
plan periods, a wide infrastructure coveriol 
a broad spectrum of disciplines and capabi-
lities have been tuih up. Considerable 
achievements bave been made in tbe areal 
of all'iculture" atomic eoergy, space techno-
)OIY, oceanolraphy, def.nce and indultrial 
research to reduee forcian depenJency. In 
tbe atomic energy proll.amme, a bi.b 
degree of self-reliance bas been attained in 
terms of de.ian, fabrication and commi-
ssionin. of nuclear power reactors aod all 
associated elements i.cluding production of 
heavy water. In the space pro.ramme, 
capabilities rc)ating to desian aDd fabicatioD 
of latellites and low orbit satellite launch 
vebielel have been developed. In tbe field 
of agriculture, a areen re\ olution has been 
usbered and self-~ufliciency 10 food Irains 
achieved througb massh e application of 
scieDce and tecbooloay. 

Credit Camps Held 18 Deihl 

66~4. SHRI YASHWANtRAO 
GADAKH PAlIL: Will the Minister of 
FINANCE be pleased to state: 

(a> tbe detaill of credit can.ps held in 
lb. Union Territor, of Delhi duriaa 
191'-81, ucI 
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(b) tbe amount of bank loans disbursed 
to tbe w~ater sections ()f society at tbese 
camps and tbe number o( beneficiaries' 

THE MINISTER OF 51'ATE IN THE 
MINISTR Y OF FINANCE (SHRt 
JANARDH~NA POOJARY): (a) aod (b) 
Credit camps are organised as a part of tbe 
overall measures taken by banks to bring 
about accelerated credit assistance to tb. 
weaker sections. The prescnt data reporting 
system of banks does Dot yield inCormalion 
in respect of the number of credit camps 
"held in various parts of the country, amount 
disbursed and beneficiaries involved since n~ 
central monitoring of tbese credit camps 
is being done. However, in the Union 
Territory of Delbi as at the end of December 
1985 the total outltandios advances of all 
Scbeduled Commercial Banks to wea1c.er 
sections were Rs. 20.13 croreS in 63583 
borrowa) .ccounn. 

Saney about Economic, Socia. a .. 
Edueat'oaa' Ceadltfoas ill Gaj .... t 

TrU.ts 

669S. SHRI AMARSINGH RATHAWA: 
Win the Minister of WELFARE be 
pleased to stat~ : 

(a> wbether her Ministry bas conducted 
aoy survey about the economic. locial and 
educational conditions of tribals in the 
country and particularly in Gujarat : 

(b) if so, the details rhereof ; and 

(el the steps l'roposed fOI their 
upliftment and to solve their educational 
pro\)\ems 1 

THE DEPUTY MINIST~R IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b) 
No comprebensive socio-economic survey 
bas been conducted by the Ministry. It bas 
however, been IPODIOrinl studies speCially 
of aD evaluative nature tbroulb researcb 
OflaDisations 00 telected sectors of tribal 
dcvelopmcat. The State Tribal Researcb 
IOltitutes 8110 coadact specific .'udin OD 
vaJioUl upec:tI 01 tribal d ... lopaJeDt. 

(c) Tribal Sub·Plan approach will 
cootinue to be tbe main instrument for 
uplift of Scheduled Tribes. In tbe cootest 
of New Educational Poli~y, sp~cific mealures 
bave been proposed for educational develo1)-
ment of Scheduled Tribes lucb as (8) 
incentive to jndilent families to lend their 
cbildren to scbool relutarly till tbey reacb 
tbe age of 14; (b) openinl of more 
primar), schools, residential schools and 
Ashram Schools; (c) recruitment ot ST 
tracbers; (d) preparation of primers for 
classes 1 and II iD tribal lanlualel havinl 
more thaD 1 lakh speakers. etc., a;med at 
removal of di~parities and equalisation of 
educational opportunities. 

ProgramlDe by Scientific (CooperatloD 
with ERe 

6696. DR. B.L. SHAILESH : 
SHRIMATI BASAVARAJESH-
WARI: 

Will the PRIME MINISTER be pleased 
to Itate : 

(a) whether India bas a programme of 
scientific cooperation with the 12 Nation 
European Economic Community (BEC); 

(b) if so, tbe broad outlines o( tbe 
project. proposed under tbe Indo-ESC 

.Science Proeramme ; aod 

(c) tbe prescot ltale of the prolramme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MiNiStER. OF STATB IN 
THE DEPARTMENTS OF OCEAN 
DE..'ELOPlv1ENI, ATOMIC ENERGY 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN): (a) There is DO 
separate prolramme of scientific cooperation 
with the EEC. Howcver, under tbe 
Commercial and Economic Co .. operatioD 
Aareement l etween India and EEC (1981), 
tbere il a provision (or collaboration iD 
ScieDce and TecbnololY. 

(b) and (c) A project on .' Air Pollution 
Monitoring in relation to Human Health 

iD Metropolitan citiol in IDdi." il UDder 
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implementation. This project aims at 
establisbinl continuODS multi.parameter air 
pollution monitorinl stations at Delbi and 
Calcutta and evaluation bealth statuI 01 
population around tbe established atadoOl. 
The Contra' BOlrd for Prevention and 
Control of Water Pollution. is to provido 
tbe infraltructur,,' facilities for execution 
of tbe project. 

Few other areas for collaboration in 
Icieoce and tecbnololY a re also under consi-
deration such al I=nmunology and Immuno-
prophylaxis of Leprosy, Bio-technololY 
aad Information Technology etc. 

Aehle,emeat of NSTEDB 

6697. SHitl K. RAMAMURTHY : Will 
tbe PRIMS MINISTER be plealed to 
state the extent to which tbe National 
Science and TecbnoJOIY Entrepreneurlhip 
Development Board. set up in 1982. has 
succeeded in acbieving tbe objectives like 
preparina a ba~ket of emplo,ment oppo:tu-
nities and channehsiog institutional finance 
for promoting self-employment among 
SCientific and technological persoDnel ? 

THE MINISTER OF STATB IN THE 
MINISTR Y OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENrS OF OCBAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECfRONICS AND SPACB (SHRI 
K.R. NARA Y ANAN): A Itatement is 
Biven bolo •• 

Statemeat 

1. The National Science and Tecbnology 
EntrepreneursblP Developmont Board 
(NSTEDB). since its inception in 1982, 
bas been enilled in promotion of 
cntrepreoeursbip amODI Science aDd 
TecbnololY persoos in various partlof 
,be country. 

2. 10 order to creat a basket of opportu-
oiti. lor tbo ScieDce and TecbDoloa, 
Ir.duatel, tbe Board bas l.uocbed tbe 
foUowiDIlCbtm. : 

(i) Preparation of district opportuaitJ 
profiles. A Icheme OD preparatioD 
of resource and tccbooloU baaed 
opportunity profile. for UIC b, 
Science aDd Tecbnolou perIODS 
bas been initiated receatly in 13 
backward districtl Mimed in 
consultation witb PlaDoinl Commi-
uioD. 

(ii) Surveys and studies are beiDa 
conducted in various Statca to 
identify opportunities available for 
S & T perlonl. So far, 0 luch 
Surveysjltudiel baye been initiatod. 

3. FollowiDI actions have been initiated 
for promotiDg self-employment amOOI 
Scientific and TecbDolOllcal pellOnl aDd 
cbaonclisinl institutional finaace. 

(i) NSTEDB laal been cODductq 
Eotrepreneur.hlp Dcvc)opmcat 
PrOltammes (EDPs) specially 
suited to the Deca 01 Sand T 
perlons in various parts of tbe 
country. in collaborauon wltb aU 
India Financial Inltitutlons (IDBIP, 
ICICJ AND I FCJ). So far 73 
Sand T EDPs have been cooducted 
rOlultinl in traiolDI of approxima-
tely 1()()() Sand T perSODS ill 
entreprlneunbip. 

(ii) The scbeme on Sand T entrer;n-
neurship Parks (STEPs) started bJ 
NS rEDB would provide facilities 
to S aDa T persons for .. If emplo,-
ment and te&,booJolY dev6lJopmCJllI 
tecbnolou lreD.fer. SiK STBPI 
are beiDa catablilbed with tbe jom' 
eilott, of NStEDB and all lama 
FinancialloltitotioDi. 

(iii) NSTEDB bas also laUDcbed vmo. 
otber schemes sucb U orpa_tioD 
of Entreprcocunblp AWareDe88 
Camps, conduct of TraiDer's Train-
iq PrOirammes. Establlsbment of 
ED trepreneunbip Devclopmeatl 
Cella, Promotion of Groap Self-
EmploJment Projects etc. willa tile 
ultimate objective of promotilll 
Intreprlneunbip ~ODII' S anel T 
penoDl. 
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Nattoaal Tnl.... PrOlra.me fa 
•• t .. ted Raral EaeraJ Pla.IDI 

6698. SaRI K. RAMAMCRTHY : Will 
tbe MlDister of PLANNING be pleased to 
.ta.e : 

<a> tbe details of national training 
programme in Integrated Rural Eocrl' 
PI~DniDI .rlanised b, the P)aoniol Commi-
uion 10 far from tbe be&inDing of tbe Sixth 
Five Year Plan to date ; and 

(b) wbether tbe oroposed national 
traininl centre has been set up and if 10. 
the location and the composition of tbe 
training centre 1 

THE MINJSTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): (a> The Plannlog Commi-
ssion has or.anised two national traininl 
PfOIl'8mmes on lREPP. The first training 
proaramme was organised at 1.1. T. Delhi 
from 30tb September to 6th October, 1987. 
The second trainin. prOltamme was orlani~ed 
at Madurai Kamraj Universit), Madurai 
in l'amil Nadu from 1 Yth to _4th January, 
1987. The Third IraiDlol programme is 
beiDa organised at B.H.U. in Varaoali from 
11th April to 17th April, 1987. 

(b) The Irainiol Centre for IREPP 
is beiol set-up near Bakoli villale in tbe 
Union Territory of Delhi. The composition 
of the traioin. centre. and otbor relevant 
4etails. are being worked Oul. 

SeIzan of Narcotics OD hlClo-Pak Border 

6699. SHRIMATI N.P. JHANSI 
LAKSHMI: Will tbe Minister of FINANCE 
be plcaIcd to atate : 

(a) tbe item-wise qaantity of heroin 
and olber narcotics seized by Goveroment 
08 the 14do-Pak. border durinl January 
aDd Fcbruat" 1987 ; and 

(b) the procedure of disposal of various 
Darcota, like hcr~. opium aod brown 
-.r "tcr dacir leizurc 2 

THE MINIS1ER OF STATE IN THE 
MINISTRY OF FINANCE (SHRf 
JANARDHANA POOJARY)! (a) AI 
per tbe reports made available to tbe 
Government. following quantifies 01 drugs 
were jeized OD the Indo·Pak. border during 
tbl montbs of January and February J 1987 : 

S. No. Name 01 drug Quantity (tl.) 
( provisional) 

1. Heroin 17000 
2. Mandr.x tablets 60.600 
3. Charas 340.300 

(b) While opium and morphine, after 
cO~fiscatroD, 8fe used by 1be Government 
Opium and Alkaloid Works, Ghczipur for 
further proc-essing/re-pro:essing, as the Case 
rna), be the other narcotic druis are &cnera))1 
destroyed. 

Project. for ScleDce aDd Technology 
PromotioD fa Orissa 

6700. SHRI CHINTAMA1\1 JENA: 
Wlll tbe PRIM!:. M1NISll-R be pJeased 
to state: 

(a~ tbe detail, of projects undertaken 
for sCience and technology promotIon in tbe 
country and particulatly in Orissa • 

t 

(b) tbe achievement made in thiS field 
so far; 

(c) ~betb~~ any foreien l..lJOYibow bas 
been obtained ID thlS field; aDO 

(d) if so, tbe delad, tbereof 7 

THE MINISTER OF STATE IN 1HB 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINJSTbR OF STATE IN 
THE DEPARTMhNTS OF OLEAN 
DEVELOPMENT, ATOMIC ENbRGY 
ELECl RONJ("S ANI.) SPACI: (SHRi 
K.R. NARAYANAN): (a) aDd (b) A 
Jarae Dumber cf ~Tojects for .clence and 
tecbnol08Y promotion have been sponsored 
by the various sCientific Departments of 
Gc~ernment of JodI. and their detail. and 
acblevement made, are liven in tbe Annual 
ilcporll aad Porfo,maD~ BudlOt of tbI 
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respective concerned Departments. With 
particular reference to Orissa. a €ouncil on 
Sck.1ce, TechndolY and Environment was 
set UP on 26.9.1983 under Department of 
Science and T ecbnolo~y scheme on •• Assis-
tance for the development of State Councils 
on Science and Technology." Tbe Council 
acts as a rocal forum in formulatioD, 
plannina. coordination and promoting 
science and technology activities within tbe 
State. A Data Base IS being set up at 
Koraput under Natural Resources Data 
Management System (NRDMS) project of 
Department of Science and Technology. 

Cc) No Sir. 

(d) Doeq not arise 

Rate of lDterest on Loa.s to SSI Ualt. 

6701. SHRI MllLLAPPALLY RAMA· 
CHANDRAN : Will the Minister of 
FINANCE be pleased to state: 

(a) wbether tbere have been requests to 
lower tbe rate of interest on loans advance 
to the small scale sector b, tbe National 
Small Industrie-s Corporation and tbe Indus-
tria1 Development Bank of India; and 

(b) if so, the decision of Gl vernmeot in 
tbe matter of reductIon of interest? 

THB Ml~lSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) aDd <b) 
Tbe lOB, bas reported tbat there have been 
requests from small industrialists an~ their 
Assoclat'ons for lowerio8 tb. rate of IDterest 
on loans to small scale sector. With effect 
from lit It pril, 1987 lendiol rates of 
ICheduled commercial banks above IS per 
cent bave been reduced. Certain special 
scbemes for SSI sector also provide for 
CODCc5sIooai rate of interest. Tbe rates 
effective on ht April. 1987 in respect of SSI 
uaits are as uad.r :-

Catelor, of tbe 1080 Rate of interest 
(per cent per 

annum) 

Compolile IDfJns .,10 Rs. 25.000 
i) Backward areas 10.00 

ii) Other areas 12.00 

Shor' t.rm od,o"ces wl,h 11""18 
i) U pto and inclusive 

of Rs. 2 lakbs 
12.50 to 14.00 

ii) Over Rs. 2 laths and 14.00 to IS.,O 
upto Rs. 2S laths 

iii) Over Rs. 2S laths 

r.rm IDIJ'" of not IISI lilan j 

peors dll rotlon 

i) Back ward areas 

ii) Other areas 

16 SO 

12.50 

13.50 

Dlsburse.eats uDder D.R.I. sa... 

6702. SURI PARASRAM BHARD-
W AJ: Will tbe Minister of FINANCB be 
pleased to slate : 

<a) tbe total amount di.bursed under 
D.R .1. scheme durioll tbe lut three yoan 
and tbe total Dumber of beneficiaries • aDd • 

(b) the number of Scheduled CutIS 
aod Scbeduled Tribes beoeficirries amonl 
tbem and the total amount disbuned to 
them? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): Ca) aDd (b) 
Reserve Bank or ladia bas reported Ihat 
!he data .reportinl system or bants ylel. 
Information OD ad 'anees outstandiol at a 
point of time aod DOl disbursement. ma: 
durin. a particular period. The outstaadj. 
advaoces of public sector banks und r 
Dift'erential Rate of Interost (DRI) Seber:. 
as allo the share of the Scbeduled Cut 
and Scheduled TriJ) .. fDr abe yean 198~ 
1984. 1985 and upio September 198~ • • b~ J vart lOt out .0 te, 0110"" table : 
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(No 01 A/CI in latb.) 
(Amount in Rupees in crotes) 

Years Total DRI Advance. Of wbicb to ECa/STs ---- -------.----- ---.-.--.- -.--
No. of 
Ales 

Amount No. of 
Oatstao- A lei 
din. 

AmoUDt 
Outltan-
dir.. 

Percentage or DRI 
advances to 
SCI/STI 
(Target 40%) 

---~~----.-----~------- ----.---
December. 1983 37.44 367.99 18.54 184.32 50.1 
December. 1984 42.72 441.38 21.28 224.83 50.9 
December. 1985 43.18 462.70 21.62 23£.73 51.2 
September, t 986 45.36 535.70 22.56 271.85 50.7 ._.--,_..-----,_._------------------------.-

(Data Provisional) 

0 .... of Brada of LIC .. 
1IIIBdIa1 ....... 

6703. PROP. NARAIN CHAND 
PAllASHAIl : Will the Mini.ter of 
FINANCE be pleased to state : 

(a) tbe Dumber of braocbea of Life 
IOlurance Corporation functioniDI in eacb 
State a. on date; and 

(b) wbether any new brancb bas been 
propoaecl to be Idnctioned for Himachal 
Prad.b and if 10. tbe details tbereol , 

THB MINISTER OF STATE IN THE 
MINISTR Y OF FINANCe (SHRI 
JANARDHANA POOJARY): <a> The 
Dumber of BraDches of LI fe losuraoce 
Corporation fUDctionina al on date i. giveo 
In tbe Statement below. 

(b) There is DO proposal u of now to 
open au, Dew brancb of LIC in Himacbal 
Pradesb. 

...... t 

N"mhr III Brll'lclla of U/. I,..r."u 
eorptJrt,J'iIlIJ IIIBCII."',,, In ellt:IJ 

S'lIle Md U"lon 'Territo" 

S. No. Namo of State/Union No. 

I 

Territory 

2 

State 
I, AIIdbra"... 
2. Aaam 
3.; , .. 

4 

109 
28 
05 

1 2 3 

-------------- --
4. Gujarat 
5. Haryana 
6. Himacba1 Pradesh 
7.. Jammu and Kashmir 
8. KarBataka 
9. Kera1a 

10. Madbya Pradesh 
11. Mabar.sbtra 
12. Manipur 
13. Megba).,. 
14. Napland 
15. Orisla 
16. Punjab 
17. Raja'tbaD 
18. Sitkim 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 
22. Weat Bcnlal 
2). Arunachal Prado ... 
24. Mizoram 

Union Terrltor7 

86 
2S 
13 
J2 
92 
~2 

81 
159 

1 
2 
3 

30 
43 
65 
1 

lOS 
3 

156 
85 

I 
J 

25. ADdaman Nicobar Islands J 
26. Chandi .. rb 4 
2.1. Dadr. Napr HaveU 
28. Delbi 41 
29. Goa. Diu and Daman 6 
30. Latlhadweep 
31. PODdicberry I 

Total: 1271 ---.... 
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R"',a. of 18do'trlal U.1ts by aaDb 

6704. SHRI PRAKASH V. PATIL: 
Will tbe Minister of FINANCE be pleased 
to atate tbe specific guidelines for 
altiooalised banks to make aU efforts to 
revive industrial units whicb are malfunc. 
tioning due to reason. ' DO t conoected witb 
ma.alement '1 

THE MINISTER OF STATE IN THE! 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): The 
Reaerve Bank of India blve issued luidelines 
to banks from time to time conceroinl 
various aspect. of industrial sickoes.. sucb • a., identification of tbe causes of industrial 
sickness at tbe incipient stage, settiog up of 
special caUs at their Head Office/important 
Relional Offices for dealing with sick unirs, 
etc. Banks have aha been impressed to 
enllore prOller coordination with term 
lending institutions in the formulation and 
Implementation or rebabilitation packales 
for potentially viable sick units. RBI hal 
laid down certain parameters for prOVISion 
of reliefs/concessions by banks under 
rehabilitation pack_lcl and these inter-alia 
IDclude funding of intere.t. reduction in tbe 
rate of inter.t. r.schedulement of over-
dUI', Irant of need-based workiol capital 
and term loan facilities. 

Ceotr •• Fa .... to States/u.loa 
Territories 

6706. SHa) RADHAKANTA DIGAL : ., 
Will tbe Minister of WELFARE be pleased 
to state = 

<a) the funds released under Article 
275 (I) for the development of Scheduled 
Tribes in different State~/Union Territories 
duriag 1983 - 87 ; 

(b) if 10, tbe details tbereof? 

(c) wbether tbe utilisation of funda i. 
monitored ; and 

(d) if 10, details tbereof, State-wile , 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF WELFARB (SBRI 
GllUDHAR OOMANGO): (a' ud (b) 
.. docaiJJ of lb. fUDd. r'" CO lie 

States/UTI. durinl 1983-8; are liveD in the 
Itatement below. 

(c) and (d) Th. funds under Article 
215 (1) of tbe constitution for tribal 
development are reltased to tbe State 
Govt,. aod Administrations of Union 
Territories io jastalmenfs. Detailed guideline. 
are liven in the letter conveyiol administra-
tive approval emph •• ilina the Deed for 
taking up .cbeme. of direct relevance to 
tbe socia-economic uplift of tribals The 
unilisation of funds is monitored throUlb 
quarterly expenditure returns whicb tbe 
State Govts. are required to submit. Further 
tbe ma tter is dilcuS1ed witb tbe officers of 
tbe State Govts., durioa Annual Tribal 
Suh- Plan disculsions at Delbi and during 
visit to States by Officer. of tbe Ministr,. 

Stateaeat 

Special Cenrraf Asslltance ,e'ea,etl to 
States/Union Territories end., Article 
275 (1) of the COII".'tutloll 10,. Tribal 

Development ,,"lnI1983-87 

STATE 

Andbra Pradesh 
Assam 
Bihar 
Gujaf.t 
Himachal Pnadcsb 
Karnataka 
Kerala 

Madbya Pradesh 
Maharasbtra 
Maoipur 

Orissa 
Rajasthan 
Sitkim 
Tamil Nadu 
Tri.ura 
Uttar Prad .. b 
West Btnlal 
A & N Islaad. 
a., PapI8Q aad DiU 

AMOUNT 
RELBASF.D 
(Rs. in laths) 

'~9L 0 
2359.94 
7429.82 
4369.50 

805.98 
464.98 
174.29 

15127.17 
3580.77 

969.79 

7348.'6 
349J .. 59 
144.30 
56'.31 
895.)0 
129.36 

2342.24 
168.00 

24.00 
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P_tat_ 01 TneI ........... 

6107. SHRI VIRDHI CHANDBIl 
JAIN: Will the Miotster of ENVIRON· 
MENT AND FOR EITS be pleasecl to 
atate : 

(a) tbe provilion mlde by UnioD 
Gmeroment for plantation of trees in 
Rajastban for the ,ear .987.88; 

(b) whether top priority will be liveD 
for plantioa trees aloDI tbe railwa, tracts 
between Balotara and Barmer 00 Jodhpur-
Barmer Railway route; and 

(c) if so, by wbich time the same is 
litely to ~ completed 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHkl Z.R. ANSARI): (a) 
The tota1 allocation likel, to be made to 
Rajaltban b, the Union Government under 
tbe Central/Centrall, spoDiored schemes 
or tbe foreatry sector, Rural Development 
aDd Soil Conservation Scbemes durio. the 
,ear 1987·88 i. R.s. 2461 lakhl. 

(b) aDd (c) Tbe ioformation will be 
collected and laid 00 tbe Table of thl 
Bouse. 

Da ... 11 AhI to Iadi. 

6708. SHRI H.N. NANJS GOWDA: 
WiD the Minister of FINANCB be pleased 
to ltate : 

(al wbetber Danish aid to India bal 
been discontinued ; 

(b) if so, tbe rcuonl thereor ; 

(c) wbetber the Danilb GOV«DllleDt 
...... req .. ted to provide rurther aid • 
aad 

(d) if 10 tbeir reactioDi and whetber 
.., .. vc ap~ to CODlider tbe .... , 

THB MINISTER. OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATB IN THE MINISTRY OF 
FINANCE (SHR) BRAHMA DUTY): 
(a) No. Sir. 

(b) Doel not ariee. 

(c) and (d) During tbe recent bilateral 
discu •• ions, tbe Danish authorities affirmed 
their cootinuiol interelt in alsistinl India'. 
development and poverty alleviation effortl. 
They have aareed to provide Ifaot allil-
tancc of 200 million Danisb Kroner (Rs. 
36 crores approx.) during 1987, compared 
to 165 million Kroner (RI. 29.7 crores) 
provided in 1986. In additioD. an interest 
free loan of 250 million Kroner (Rs. 45 
crores) i. also espected to be available in 
tbe near future. 

L.I.C. Lou to U ..... Local Bodies 

6709. DR. V. VENKATESH: Will 
tb. Miniater or FINANCE be pleased to 
ltate : 

Ca) wbether lome urban local bodies 
iD lOme Itatea/Union Territoriea bave been 
benefited undor the Life Insurance Corpora. 
tion Scheme of loaDs to municipalities aDd 
urban local bodi. for their water ,uppl, 
and .ewer.le scheme ; 

(b) if 10, the detail. thereof ; 

(c) the State-wise break up of the 
loans advanced by Lie to urbaan local 
bodiel duriol 1984-85, 1985 .. 86 and 1986.87· , 
and 

(d) tbe amoUllt outltandiol al OD 311t 
Marcb. 1986 and 311t March. 1987 ? 

THB MINISTER OF STATE IN THE 
MINISTIlY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yet. 
Sir. Upto 31.3.1987 LIe bas financed 
1504 Local BocIi. for their Water Supply 
aod lewer .. Scheme. 

(c) ad (d) Ita... cletalll of loanl 
aDtt .uatWsnt plan alleeatloM are 1i'ND iD 

tbe ........ beIow. 
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lta,_t 

Stal_menlll' RI/_"ed 10 ,,, bpi), to PIIT'. (e) & (d) 0/ ,h. Lok Sllbha Un".'" 
0 ... ,10" No. 6709/0' 1 j .4.1987. 

Sr. 
No. 

1. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

10. 

1]. 

12. 

13. 

14. 

15. 

16. 

Loan Dilburaed 
--~----.-

1984·85 1985.16 

Andbra Pradelb 3.S8 2.40 

Oujarat 7.S7 

Haryao. 1.85 

J&K 2.35 1.00 

Karoataka 2.73 3.82 

Kerala 3.24 3.8S 

Madbya Pradab 7.35 6.'5 

Mabarasbtra 8.96 10.50 

Manipuf 0.27 

Naaaland 1.25 

Oril.a 0.36 0.47 

Punjab 2.S3 2.79 

Raja_tbad 1.91 0.63 

Tamil N.du S.12 6.66 

Uttar Prad.b 

West Boolal 6.58 4.11 

(Rupees in Cror .. ) 

Loan 
Sanc:tionod 

1986·87 

2.8l 
• 0.16 

**8.07 
1.58 

2.43 

4.43 

• 2.50 
2.36 

11.50 

0.47 

··0.21 

• 3.07 

• 3.07 

2.32 

• 2.20 

• 0.69 
2.01 

Unutili.ed Plan 
Allocation _..-._,__.-----

1985 .. 86 1986-11 

0.16 2.81 

8.33 9.16 

1.59 2.85 

2.55 

1.33 '.39 

11.50 

- 0.30 

0.75 0 .. 47 

I 2' 1.93 

1.66 

1.94 

3.21 7.36 

-Tbe 6.ufts marted with • aro amouotl ro .... d duriDi 1986·17 • 

•• fbo ft._rea marttcl •• are alDOUDll releued duriaa 1986·81 but 
laac:doDtd iD 191$· ... 
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laclaslo'D of Laalaale uti Literature of 
Certal. Lanp ... ia Ci,1I Services 

~PrelilD".rJ') kalDlaatioD 

6710. SHRI RAJ KUMAR RAI: 
Will tbe PRIMB MINISTER be pleased to 
state: 

(a) wbether Government propole to 
include lanlu_le and literature of Hindi. 
aDd otber Indian Languales as one of tbe 
optional subjects in tbe .yllabus for Civil 
Services (Preliminar,) Examination ; 

(b) if so, tb~ details tb:reor ; aDd 

(c) if not, tbe r.:asons therefor '1 

THE MINIS1ER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDA' IBARAM) : (a) No. Sir. 

(b) Does not arise. 

(c) Tbe Committee on Recruitment 
Policy and Selection Methods, commonly 
know as Kotbari Committee, had recommtn-
ded tbat tbe hst of optional subjects should 
be neither so reltrictcd al to discouraae 
promising candidates from takin. tbe 
examination Dor too larae to seriously affect 
uniformIty of standards. Besides al tbe 
Preliminary Examination is only a screening 
test and tbe mark' obtained in tbe Prelimi-
Dary ExamlOatlon are not counted for tbe 
purpo~es of competitive ranking. a candidate 
may not find It dIfficult to choose one of the 
optional subjects already prelcribed for tbe 
Prebmaoary Eaamioalion. 

AiiocatiOD fer Natlo •• 1 R01ll18. Baak 

6711. SHRI PRAKASH V. PATIL: 
SHRI K. RAMAMURTHY : 

Will the Minister eI FINANCB be 
plealed to Itate : 

(a) wbetber it is a fact tbat the Planniog 
Commiuion bas approved tbe proposal 
made by hi. MiDilb7 to lit Uf' NatioDa. 
Ho ....... ; 

(b) whether any allocation bas been 
made tberefor under the Seventb Five Year 
Plan; 

(c) wbother auidelinel for allocatioD of 
tbis fund have been formulated and if 10, 
tbe details thereof ; aotl 

(d) what are tbo sources identified for 
funding tbe Bank apart from tbe Plan 
alsistance ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINNACE (SHRI 
JANARDHl\NA POOJARY): <a> to <d) 
The Planning CommIssion at the time of 
finalising Seventb Five Year Plan bad 
appro\ ed a proposal made by the Mini.try 
of Urben De\e!opment for settmg up a 
National Housing Bank, and an allocation 
of Rs. 50 crores was also made for tbi. 
purpose. In addition, an authorised capital 
of RI. 100 crorel for tbe National Housin, 
Bank (NHB) ~ln be fully contributed by 
Reserve Bank of India. Besidel. NHB will 
raise resources by way of loans, bonds. 
debentures as also by rai!1D1 fixed deposits. 

NRIIDvestmeDts wltb Repa'riatioa BeDeftt. 

6712. SHRI H N. NANJE GOWDA: 
SURI O.S. BASAVARAJU: 

Will tbe Minister of FINANCE b. 
plea led to sta te : 

(a) whetber GovernO"ent are aware of 
views of the UDJted Nations Development 
programme on scbemel introduced by Union 
GO\'ernment for attracting investments b, 
Non-Resident IndIans involviog repatriation 
in foreiao excbanle ; and 

(b) if so, Government's reaction 
tbereon? 

THE MINIS1ER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT) 
(a) No, Sir. 

(b) DGCI not .riM. 
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6713. SHR.I H.N. NANJB GOWDA: 
SHRI G.S. BASAVAItAJU: 
SHRI DHARAM PAL SINGH 
MALIK: 
SHItI SUBHASH YADAV : 
SHItI" PRAKASH CHANDRA: 

Will tbe Minister of PLANNING be 
plea.ed to .tat. : 

Ca> whether tbe developmental tempo 
in the States during 1986-17 has declined 
in real term. in view of .harp fall in tbe 
arowth rate of developmental expenditure a. 
compared to 1985-86 ; 

(b> if so, the main reasons for decline 
in developmental tempo ; 

(c) tbe estent to wbich it was less in 
1986·87 in comparison to 1985·86 ; 

(d) wbetber State Governments bave 
bien asked to give tbe realons for the 
decline ; and 

(e) wbetber this will Ireatl, affect the 
whole devclopmtnt in the country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): <a> No, Sir. The arowtb 
of expenditure under tbe State Plaos in 
1986-87 over tbe year 1985-86 wal CODsider-
ably hilber ill real terms than the growth of 
oxpenditure under tbe State Plans in 1985·86 
over tbe previoul ,ear. 

(b) to (e) Do not arise. 

0,.1111 of BnDChel of I ..... 8aDk for 
Small Seale UBltl 

6714. SHRI 0.5. BASAVARAJU: 
Will tbe Minister of FINANCB be pleased 
to state: 

<a) wbetber tbe I ndiao Bank propoaes 
to let up .even brlnches exclusively to cater 
to tb. DCld. of Imall-seale unitt in tbe 
OOUDUJ ; 

(b) tbe names of placel cboaen for 
openinl tbe brancb.a : 

(c) wbetber any scheme, bave bleD 
prepared under wbicb loanl will be Ii .. ; 
aDd 

(d) if 10,. tbe detaill thereof aDd by 
what time tbe scbeme il likely to be imple-
mented ? 

THE MINISTBR OF STATB IN THB 
MINISTRY OF FINANCE (SHR.I 
JANARDHANA POOJAR.Y): <a) to (d) 
Indian Bank has reported that it hy 
proposed to set up a few brancbes. initially_ 
at Madras. Bombay, Delhi. Calcutta. 
Hyderabad, Bangalore aDd Coimbatore 
for financing Small Scale Indu.tries excl.i-
vely. Tbe bank has reported tbat DO 
special scbome as such bal beln prepa .... 
in respect of fiaanciDI by t bese branch •• 
However. these branch .. will cater eaclasiv.l, 
to the Small Scale Industry Sector. 

[Tr.""lItIDII) 

Purclaase .... Sale of Gold 

6715. SHR.I BARISH RAWAT: Will 
tbe Minister of FINANCB be pleued to 
state : 

<a> the total quantit, of lold parchued 
and sold in tbe country duriq the lut two 
,earl; 

(b) whetbor this purchase and aale 01 
lold is more as compared to previous yean 4t 

ud • 

Cc) if so. tbe mea.urea tatOD to discoa-
rap tbe. tendency of purcha.ina aacl 
boarcliDI of lold ., 

THB MINISTER OF STATE IN TBB 
MINISTRY OF FINANCE (IBRI 
JANARDHANA POOJARY): (a) to (0) 
Tbe information to tIae ealODt .,...ib'e is 
beiDl collected aDd will be laid 00 l .. , 
Tab" of lilt HOUI. 



6716. SHRI C. MADBAV REDDY: 
Will tbe PRIME MINISTER be plealed to 
atate : 

(a) whetber 13 Science and Technology 
MillioD' bav: alread, beeD launched ; 

(b) if 10, the detail. tbereof and their 
present status, iodicating tbe names of 
Commaoder-in-Cbief of each Mislion ; , 

(c) whether aD), mid-course corrections, 
includiDI dropping of over-ambitious targets, 
,bave beeD made/proposed ; 

Sl. No. TccbnolOilY Million 

I 2 

1. Vaccination and Immunisation 

(d) wb.ther any time-frame baa been 
set for each of these projects and if so. the 
details tbereof ; aDd 

(e) tbe proposed outlay for each 
Milsion aDd funds actuaJly spent ., 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIBNCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMBNTS OF OCEAN DEVE-
LOPMENT ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): Ca) and (b) Yes Sir. 5 
Technology Missionl, and 8 Science and 
Technology projectl! to be implemented in 
Milsion-mode, have been taken up. The 
names of the various Technology Mission/ 
Science and Technology Projects, the nodle 
apncies and tbe Head of each mission are 
as follows :-

Nodal Agency Head of Mission, 
Science & Tecbno-
10lY Project 

3 
----- -

Ministry of Health Secretary Ministry 
of vulnerable population, specially and Family Welfare of Health aod 
cbildren 

2. Edible Oil Seeds-Intensive Department of Aari-
cultivatioD and oil man ufacture cultural Researcb and 

Education 

3. Better Communication Dopartment of Tele-
communications 

4. Drinkinl Water in every viUaae Department of Rural 
and water manalement Development 

S. Eradication of Illiterac, Department of 
Education 

SCIENCE AND TECHNOLOGY PROJECTS 

Development of immuDodiaaoositics Indian COuncil of 
Medical a.carob 
(leMa) 

Family We-Ifare 

Secretary, Depart. 
ment of Aaricultural 
Research aod 
Education 

Secretary. Depart-
ment of Telecommu-
nications 

Secretary. Depart. 
ment of Rural 
Development 

Secretary. Depart-
ment of EducatioD 

Director Gentral, 
Indian Council of 
MedioalB. ..... 



CHAITRA 25, 1909 (S.4KA) 

____ -- --------------
1 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

2 

Immunololical approaches for 
fertility control 

Intearated Vector cootrol of 
malaria, filaria and otber vector 
borne diseases 

CootroJ of Iodine deficiency 
disordt:rs in Uttar Prade:,h 

National Medium RaDge Weather 
Foreca4\ting Centre (NMR \\ Fe)-

setting up of and development of 
agro metropological services 

Embryo transfer in cattle and 
buffaloes 

Establishment of pilot plant for 
amorphous silicon soler cells and 
modules-l Mw. 

OperationalisatioD of National 
Natural Resource Management 
System (NNRMS) 8Dd Natural 
Resources Data Manalement 
System (NRDMS) 

ICMR 

ICMR 

Ministry of Heal tb 
aad Family Welfare 

Department of 
Scicnce and 
Technology 

Department of 
BiotecbnololY 

Department of Non-
Conventional Energy 
Sources 

Department of 
Space/Department 
of Science and 
TecboololY (DST) 

"rltt .. blwe" 478 

3 

Director G~neral. 
leMR 

Director GlDeral. 
leMR 

Secreta..,., Ministry 
Healtb and Family 

Welfare 

Secretary. Depart-
ment 01 Science and 
TecbnoloaJ 

Secretao. Depart-
ment of BiotecbDoloay 

Secretary Depart-
:nent of Non-
Conventional Ene..., 
Source. 

Secretary. DePI rt-
ment of Space in 
reapect of NNRMS 
aDd Adviser (BS), 
DST in respect of 
NRDMS 

Besides the nodal Mioist.ry/Oepartmeot, 8 number of Departments/Or,aDisationsl 
AgenCies to be associated witb each Technology Mission aDd Science and TecbDclOU 
Project have ~een identdied. Tbe Mission Documents have been finalised. However 
document in the case of MisslOR on ··Eradication of Illiteracy" i. under preparation ar.d 
wiU be completed shortly. The project documents in respect of tbe eight Science and 
Technology Projects are al,o in different stages of finelisation. Various items of wort 
pertainin~ to the Mtssions aDd Science and Tecbnology Projects have been initiated by 
tbe concerned Ministries! Departmentl Alencie. as part 01 their ADoual Action Plan. 

(c) Various tecbnololv mislions/Science and TecbooloaJ projects bave receDt., beea 
launched aod are beiol! continuously monitored to eOlure tbat slippalCS to tbe exteDt 
foasible. are avoided. Mid-couse correctionl if necessary. would be carried out. 

(d) and (e) Each technolol), milsion/Science aDd TecbDoloay project involves a number 
of sub-milsioDS and implcroentinl alencies. Definite tarpts bave been worted out for 
different activities to be carried out duriDI tb, 7tb Plan period under each mission. d'taJII 
of wbich are liveD in the mi.lion documents prepared by tbe respective Dodal ,,'DC_. 
Varioul alel'ciel are to i .. plemellt tbese proarammea witbin cb. oYerall allocations for tbe 
VtIl PIID. 
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THB BOARD PHYSICAL TARGETS AND FINANCIAL OUTLAYS IN RBSPBCT 
oP BACH TECHNOLOGY MISSION/SCIENCE AND TBCHNOLOGY PROmey ARE 
AI FOLLOWS: 

1. Vaccination and Immunisation 

2. Edible Oil aeed. 

3. 'Better Communications 

4. DrinkiDI N a ter 

!. Eradication of Uliterac1 

Universal immunisation by 1990. 7tll PlaD outla, 
18 Rs 240 crores. 

No separate financial tarletl. Self·reliaDce in 
edible on. b, 1990. 

Separate targets have been laid down for 
improvement in dil'erent area. or Telecommuni-
cations services by 1990. No separate outlay 
for tile mission. Improvement IS to be made 
within 7th Plan allocation. 

2.27 lakh residual problem villa.os to be covered 
bv J 990. Proposed outlay Rs. 3953 crorts 
durin,7th Plan. So far about RI. 1493 croret 
have been spent under various prolrammes. 
Milsion docomeDt beiol finalised. 

SClBNCB AND TECHNOLOGY PROJECTS 

Taraet Date Total outlay Expend iture 
UplO end of 
1986·87 ,_._-.--

(All filures are in crom of Rupees) ------ ...... ----,....-.-~ 
1. J)tvelopmcnt of ImmunodialnOitics March. 1990 

2. ImmuoolOlical approacht~ for 
fertility control 

3. IDtear-ted vector control or 
malaria, filaria etc. 

Marcb, 1995 

Marcb.1910 

3.8 

52.0 

15.0 

1.12 

4.33 

2.60 

4. IodiDe deficiency diaorderl Project document is UDder finaJisation. in Uttar Pradelb 

5. Natiooal Medium Ran .. Wlletber March. 1990 50.0 
Forecaltina Centre (NMR.WPC) 

6. EmbrYo traolfer iD caUl. aDd 
butfaloes 

V. BltabUsblDeDt of pilot pllDt 
for amorphoua .ilicoD IOlIr ceU. 

I. OperationalilatiOD 01-
(a) NNJ1MS 

(b) NllDltIS 

Marcb,1993 

March, 1990 

, Re.ional 
Remote ..... 
Ceot,. 
." Marcb, .990 
5 Diltric Data .... '" March, 1990 

18.0 

18.0 

'5.0 

1.24 

0.60 

2.25 

5.00 

0.70 
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Sale of Super C01B)MIter b, So,let VaIoD 
to .ad .. 

671'. SHRI PRAKASH V. PATIL : 
SHRI DHARAM PAL SINGH 
MALIK: 
SHal SUBHASH YADAV; 
SHRI PRAKASH CHANDRA : 
SHRI H. B. PATIL : . 

Will the PRIMS MINISTER be pleased f 
to Itate : L 

Ca> wbether Soviet Union bave offered 
to sell Super Computerl to Iadia ? 

(b) if 10, Government', reaction 
thereon ; and 

(c) wbether an, final decision bave 
been taken to lapp)y of Super Computen 
b, USA and if 10 tbe detaill tbereof? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER. OF STATE IN 
THE DEPARTMENTS OF OCBAN 
DEVELOPMENT, ATOMIC ENER.GY, 
BLECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b) The BLBRUS 
Super Computer bas been included tn the 
protocol siloed by tbe Inde-Soviet Workinl 
Group on Computers and Electronics in 
Marcb 1986. 

Adequate information on tbe power of 
SLBRUS-3 Super Computer in comparison 
with tbe Super Computer models like eRA Y 
XMP /24 and Cyber-205 il not a fail.ble so 
I.r. Detailed specifications of the system 
bave been S8l11bt from tbe USSR. 

(c) No, Sir. 

LIeeaceI for M ... facture of Eltctroaie 
P .... Battoa Tel.plloa. 

6718. IHlU C. JANGA REODY : 
DR. A.IC. PATBL : 

Will tbe Minister of FINANCE be 
ploued to ltate : 

(a) oamu of lector/projects whicb 
IndUitrial Development Bank of India hal 
identlled .. pouible sick: 

(b) wbetber manuf ... "., electroDic 
pub botton tolepb.. laM allo been 
~"Ild ..... po8IIbl. lick ""'r • 

Cc) wbetber licences for manufacturio. 
of these telephones bave been issued for a 
capacit, of about 10 million units; 

(d) wbetber accordiaa to the projectionl 
of the Department 01 Electronics. the demand 
for these telepbones il like), to be a bout 
2 million units by tbe end of the Seventh 
Five Year Plan ; and 

(e) if 80. tbe action taten/proposed to 
be taken in tbis regard ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRf 
JANARDHANA POOJAR Y) : <a> Industrial 
Deve.opment Bank of India (IDBI) hal 
reported that units in textile, SUlar, cement, 
paper II balic metal aDd enlineerina industrica 
hive .hown aiaDS of sickness. 

(b) No, Sir. 

(c; Yes, Sir. 

(d) The aonual demand- of telepbone 
instrumentl is expected to grow to about 
3 million by tbe end of SeveDth Plan. 

(e) The institutions bav~ provided 
financial assistancc to 7 units witb ao 
aggregate licence capacity of 3.S mOlioa 
Dumbers. NODe of aSlisted units have 
commenced production so far. Demand 
and other relevant aspects would be reviewed 
by the inltitutionl belore taking up otber 
projects for financial assistance. 

PoJlatloll from C .... ieal ladastrles .. Gtajerat 

6619. SHRI RANJITSINGH GAEKWAD: 
Will tbe Miniater of ENVIRONMENT AND 
FORESTS be plea led to state : 

(a) the number of iocidents 01 leak .. e 
of poisooous au from the industries roported 
iD South and Central Gujarat during tbe 
year 19~6 ; 

(b) tbe namea of tbe iodultrie. 
responsiblo for the leakage of dead), lUes 
and tbe Dumber of livel lost and tbe number 
of penonl aft"ected b, tbese incidents • • 

(c) tbe auistaDce provided to t. 
yictiml of tbe Ps I.ak.le and action tat ... 
a .. inst tbe industries .... pon.ible ; and 

(d) tbe IODI term mealuna proposed 
W bo t,keD to PfeftDt tb. Ie ..... of , .... 
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in tbo areas hilbly concentrated by the 
chemical and las based industriel in central 
and lOoth Gujant , 

THB MINISTER OF STATB IN THB 
MINISTRY OF ENVIR.ONMENT AND 
FORESTS (SHRI i.R. ANSAR.I): (a) to 
(d) Information is beinl collected and will 
be placed on tbe table of tbe HOUle. 

IDea.' Sale of Dabl. 
6720. SHRI RANJITSINGH GABICWAD: 

Will the Minister of WELFARE be pleased 
to state: 

':a) . wbetber 1.lt of babies of destitute 
and abondoned motbers livinl in rescue 
homa is on increase ; 

(b) wbetber tbe Supnm. Court bu 
recentl, iuued an, directivea to tbe State 
Governments in tbil reaard ; 

(c) tbe .mea of the Statea from wbere 
cases of illelal adoption of destitute cbildren 
baye been reported witb Stato-wise filures; 
and 

(d) tbe detaill of steps propoled in tbe 
lilbt of tbe Supreme Court directives 'I 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GO MANGO) : <a) and (c) No 
lach information is available. 

(b) and (d> The Supreme Court ba. 
recently given some directives to be followed 
in cases of adoption of children. Purluant 
to these directives a number of IPncie. 
have been recogniled or enliited within the 
countrJ and abroad to procell lucb cues. 

Vaeut POit. of J.t SecretarIII 

6'21. SaRI N. VBNICATA RATNAM: 
Will tbe PlUME MINISTBR be pleased to 
state : 

<a> tbe perccotaae of vacancies at tho 
Cenlre at lhe level of Joint Secretaries and 
in public sector undertakinJl of 'A' and 'C' 
catea°riea ; 

(b) for bow 1001 the, bnve bleD vacaat 
aod ill .ect on admiDiitratiOD ; aad 

(0) tbe atepI lakeD or propoeed to au 
ap tbe vacaooiN 1 

THE MINISTBR. OP STATB IN THB 
MINISTRY OF PER.SONNEL, PUBLIC 
GRIEVANCES AND PBNSIONS AND 
MINISTBR OF STATB IN THB ,\tINISTRY 
OF BOME AFPAIRS (SHR.1 P. 
CHIDAMBARAM): (a) to (c) No definite 
percentale of vacancies can be indicated 
as tbe number of vacancies fluctuate. from 
da, to day. However, alternativefofficiatiDl 
arraDlemlnti are invariably mad' to ,nlare 
tbat tbe work doel not Buff'er. 

Advance action i. initiated 10 tbat, .. 
far a. po •• ible. the POIt. do Dot remain 
vacant. In tbe case of vecanciel in tbe public 
leCtor under 'akiD,' tbe Public Boterpriaea 
SelectioD Board bat made it a point to meet 
twice a week to consider Selectionl to tblle 
vacaociea. 

[Traula,'on] 

C ___ IOII to AI_b_ Sa"_ •• Certlfleat. 

6722. SHRI MARISH RA WAT: Will 
tbe Minister of FINANCE be ple.led to 
atate : 

<a> wbetller Government propose to 
raise the amouDt of commisaton paid to 
commission alcntl on lale of varioUI tJpea 
of laviDII certificates; 

(b) if so, tbe details therlof ; and 

(c) if Dot. tbe reaoDI tberefor ? 

THE MINISTER OF STATE IN TBB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR. Y): (al No Sir, 

(b) Doel not arise. 

(c) Tbe exiltinl ratel of commission on 
8a)0 01 varioul types of Sa viOl Certificatea 
are considered adequate. 

[",11.111 

ProIts of ComlDel'CJal Bub 
6723. SHRI MOHANBHAI PATEL: 

S8RI CHINTAMANI lENA: 
WiU tb' MiDiater of FINANCE be pJeuecl 
to .tate : 

~ ')II ct',.~ of profit earned by eacb 
~ ~k in the COUDtl'J d1lJ'iq dae 
1.,t tbree ',,", 'e ........ ' ad 



(b) tbe .umber of braoche. of each 
bank functioniol in the country., . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): <a) Tbe 
details of profits'. earned/losses incurred by 
tbe commercial baok8 operatiol in tbo 
country duriog tbe year. 1983, 1984 IDd 
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1985 .1 furnished by Reserve Bank of India 
are liven below al Statement-I. Tbe 
accouots lor tbe yoar 1986 have Dot been 
finalised b, all of tbem lolar. 

(b) The number 01 brancbes of Scbeduled 
Commercial Baoks fUDctionin. in tbe couotry 
88 00 31st December. )986 al furnilbed by 
Reserve Bank of India are liven below a. 
Statement II. 

8 ..... -1 

PIlbllc "ctor .1Ik~PabII'"'' Projil. 

(Amount in luba of rupee) 

PUBLISHBD PROFIT -----
Name of the Bank 1911 1984 198' -----

A. SToATE BANK OF INDIA OROUP : 
1. State Bank of India 2315 2402 3204 
2. State Baok of Bikuer and Jaipur 30 29 45 
3. State Bank of Hyderabad 18 17 30 
4. State Bank of Indore 9 9 13 
S. Stato Bank of MYlore 21 20 30 
6. State Bank of Patiala 11 17 32 
7. State Baok of Saurasbtra 13 11 20 
B. State Baok of Travanoore 29 28 40 

-~------~ tOTAL OF A: 2512 2533 3414 
--~---------

B. NATIONALISED BANKS: 
1. Allahabad Bank 170 180 272 
2. Bank of Baroda 860· 701 986 
3 Bank of Iodia 511- 530 BS3 
4. Bank of Mabaralbtra 19J· 120 227 s. Canara Bank 4" 551 1101 ,. Central Bank of lodi. 399 307 675 
7. Dcoa Baok 120· 81 175 
8. lodiao Bank 140 141 352 
9. Indian Ovenel. Baok 47,· 482 SOO 

10. Punjab National Baot 853· 901 1;,00 
11. Syndicate Baot 494 508 S99 
12. Union Bank of lodia 290 311 50' 13. Uoited Bank of India 136· 118 22 
14. UCO Bant 23'- 236 SO 
15. Aodbra Baot 248 264 384 
16. Corporatioo Bant 93 110 137 
17. New Bant of lodia 72 2' 16 
i8. Oriental Bank of Commerce 72 82 149 
19. Punjab and Sind Baat 62 65 68 
20. Vijl,. Bank 5 6 31 ---....-- --TOTAL OF B: 5923 S7ZO 8363 --.... 

TOTAL OP A+B: 8435 8253 11777 
- SubjoOl to proYialcSa'Ioi .... 
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(iD latha of rupee) 

Name of tbe Baot 1983 1984 1985 

1. Karnataka Bank Ltd. 20 20 25 
2. Vysya Baok Ltd. 23 32 100 
3. Bank of Karad Ltd. S 7 9 
4. Ratn.tar Bank Ltd. 3 3 4 
s. Sansti Baok Ltd. 10 10 22 
6 .. United Western Bank Ltd. 23 30 32 
7. Gaoesb Bank of Kururdwad Ltd. 1 0.26 0.37 
8. UDited Industrial Bank Ltd. 4 4 17 
9. Purbaocbal Bank Ltd. 5 2 2 

10. Bank of Rajastban Ltd. 41 45 52 
II. Bareilly Corporation Bank Ltd. • 12 IS 
12. Benarel State Bank Ltd. 7 17 8 
13. National BaDk Ltd. S 7 10 
14. Kalbinatb Seth Baok Ltd. 11 1 
IS. Jammu and Kashmir Bant Ltd. 38 42 46 
16. Punjab Co-operative Bank Ltd. 2 2 2 
17. Traders' BaDk Ltd. 1 2 2 
18. Bari Doab Baot Ltd. 4 3 3 
19. Baok of Madura Ltd. 41 51 66 
_0. Bank of Thanjavur Ltd. 14 (; 9 
21. BaDk of Tamil Nad Ltd. 10 9 10 
22. Bb~at Overseas Baok Ltd. 28 28 32 
. 23. Karur V,.ya Bank Ltd • 22 14 29 
24. Kumbatonam City UnioD Bank Ltd. 6 6 7 
25. Laksbmi Vilas Bank Ltd. 16 12 18 
26. Tamil Nad Mercanti.e Blnk Ltd. 49 58 90 
27. Catholic Syrian Bank Ltd. 22 28 31 
21. Dhanalakabmi Bank Ltd. 0.31 0.53 1 
29. Federal Bank Ltd. 17 35 4' 
30. Lord Krishna Bank Ltd. 1 1 2 
31. Nedunpdi Bank Ltd. 2 $ 8 
32. Parur Ceotnl Bank Ltd. 2 0.31 0.37 

33. Soutla Indian Bank Ltd. 12 16 30 
34. BiDduatan Commercial But Ltd.· 18 2 -66.32 (!.oil) 

• Ie baa aiaGo beIo mtrpd wilb 'UDjab Nttioll11 Bank 
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Profit' Btl,,,. 6;, P"re,,11 B.,k, '''' ",. r.II" 1983, 1984 " J915 

(in Laklll of RI.) 

Name of the Bank 1983 1984 1985 

1. Abu Dbabi Commercial Bank Ltd. 5.34 0.78 3.53 (Lou) 
2. AJaemene Bank .Nederland 68.29 77.10 97.88 
3. American Bapreu Bank Ltd. 207.80 223.25 87.19 
4. Bank of America Nt and Sa 215.12 423.19 534.66 
5. Baok of Burin and Ituwait BIe-
6. Bank of Credit aDd Commerce 1.62 42.35 214.20 

lot,mational (oversea) Ltd. 
v. Bank of OmaD Ltd. 42.13 23.40 41,,40 
8. Baok of No.a Scotia-· 31.58 (Lost) 0.81 (Loll) 
9. Bank of Tobo Ltd. 91.55 119.35 124.11 

10. Banque IndOlUez 20.10 55.01 61.14 
11. Banque National·, De Paria 11.62 3.40 38.05 

(Loll) 

12. Britilh Bank of tbe Middle Eut 59.69 '0.43 109.21 
13. Citi Bant N .A. 465.49 545.99 810.30 
14. Deutscbe Bant (Alia) 28.33 40.38 52.1' 
15. Grindlays Bank P .L.C. 629.75 716.94 '167.93 
16. Honltool and Sbaopi Bantill. 236.28 247.46 480.38 

CorporatioD (H08stool Bank) 
11. Mitlui Bant Ltd. 20.f9 27.93 35.'1 
18. Omao Intemational Bank/SAD £ 12.14 (f,oa) 
19. Sociat. Generale £ 3.97 
20. Sonali Bank 0.75 2.2' 15.00 
21. Standard Cbarterecl But 116.99 62.67 11'.12 

(Loll) 

• CommcDced fODctioniDa iD 1986 
£ eommcneed fuctioaiq in 1985 
•• CommlDOld fUDctioniol in J 984 

Profil earn_ItA"., IIIea,,.d 6;, 'M ll.,tt1lllll .,tI' Bail 

(RI. iD lakbs) 

Y.r No. of Rcaionsl AmoaDt of profit No. 0 f ROIioul AlDOUDtof 
RUral BaDb Rural Bant, Lou 
IU'DlDa proBI iDc:arriDl loa. 

IS83 50 356.5S g, 965.53 
1914 43 318.33 130 158530 
1,85 3. 325.61 152 290.17 
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Nil"", 0/ Brtl"dra tJf Sc" •• ,,~ Co",,_rcllll Blink, til"" 3111 D.c,mbe, 1986 (P,ovlslolla/) 

Name of tbe Baok Branches 

I. STATB BANK OF INDIA GROUP: 
I. State Bank of lactla V467 
2. .. to Baak of Bitaer and Jaipur 628 
3. State Bank of H,derabad 596 
4. State Bant of Indor. 2RS 
s. State But of MJIOr. 463 
6. State Bank of Patiala 526 
'r. State Bank of Saurashlra 298 

8. Stale Baot of Travaacor. 570 ---
TOTAL: 10833 ---

U. NATIONALISED BANKS: 

9. Allahabad Bant 1307 

10. ADdbra Bank 829 

11. BiDt of Baroda 1089 
12. Bant of lodia 1900 

13. Bank of Mlbarasbtra 984 
14. CUa,. Bank 1149 
15. Central Bank or India 2490 

16. corpontlon:Blnt 402 .7. Della Bank 985 
18. IDdiaD Baat 1116 

It. IDCtiaD Oveneu Bank 1090 
20. N.., Bant of IDdia 547 

21. Orielltal Bant of Commerce 457 
22- Punjab National Bank 2420· 
23. PUDjab and Sind Bank 64S 
24. Syndicate Bank 1450 
25. Union Bank of India 1623 
26. UDited Bank or ladia 1075 
2'. UCO But 168Ci 
21. Vija,. Bank 679 --

TOTAL: 25423 ---
• tt includes branchel 01 Hindultan Commercial Bank Ltci. wbieb wal merpd io 

J)coemblr. 1'. tritll PaDJab Nltioaal Blat. 
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Numb" (J/ B,are"" 0/ R"io1l,,1 Rural Ba"k. afl" .,M, I-dll#l &cIJ •• 'ed CDIII,.,dIII 
BtI"k, a. 0" 31,t D.cemb., 1986 (P,oP'.'OIIal) 

Name of the Baok BrlDcbet 

III. REGIONAL RURAL BANKI 12788 

IV. OTHER INDIAN SCHEDULED COMMBRCIAL BANKS 

1. Bank of Karad Ltd. 45 
2. Bank of Madura Ltd. 243 
3. Baok of Rajastban Ltd. 259 
4. Baok of TbaDj~ vur Ltd. IS' 
S. Bareilly Corporation Baok Ltd. 52 
6. Benarel State Bank Ltd. 92 
7. Bharat Overseas Bank Ltd. 38 
I. Catbolic Syrian Bank Ltd. 225 
9. Dhanalaksbmi Bank Ltd. 122 

10. Federal Bank Ltd. 326 
11. Jammu and Kashmir Baok Ltd. 261 
12. Karnataka Blnk Ltd. 268 
13 Karur Vy.,a Bank Ltd. 151 
14. Kumbatooam City Union Bank Ltd. 7V 
15. Laklhmi Vilal Bank Ltd. 1'3 
16. Lord Krishna Bank Ltd. 65 
, 7. Nainital Bank Ltd. 42 
18. Neduo@adi Bank Ltd. 136 
19. Punjab Co-operative Baat Ltd. 8 
20. Porbancbat Bank Ltd. 3. 
21. Ratn.kar Bank Ltd. 53 
22. SangH Bank Ltd. 167 
23. Bank of Tamil Nad Ltd. 99 
24. Sooth Indian Bank Ltd. 291 
25. Tamilnad Mercantile Bank Ltd. 108 
26. Traders' Bank Ltd. 34 

27. United Industrial Bank Ltd. 144 
28. V,sya Bank Ltd. 269 
29 United Western Bank Ltd. ." 
30. Parur Central Bant Ltd. 5. 

4158 
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Name of tbe Bank Branches 

v. FOIlEIGN BANKS: 

I. AJaemeoe Baok Nederland N. V. 3 

2- American Express Bank Ltd. 3 

3. Bank of American National Tur.t and SaviDls A •• ociation 4 

4. Bank of Tokyo Ltd. 3 

5. BaDque National. De Pari. S 

6. British Bank of tbe Middle Bast 1 

7. Bank of Credit and Commerce Intemational (o,eneal) Ltd. 1 

8. Standard Cbartered Bank 24 

9. ati Bank N.A. 6 

10. Orindla,. Bank PLC 56 

JI. BODatolll aad Sb ....... i Bankinl Corporation 20 

12. Mltaul Bant Ltd. 1 

13. Sonali Baat 1 

14. Baropean Aliaa Bank 1 

I'. ._ of 0IDa Ltd. 

16. Abu D •• bi Cammercial BUlk • 
17. Banque IDdoIaa J 

18. Buk of Nova Scotia 1 

19. Soclote Oeoeral. Plri. (FRANCE) I 

20. 0aIaD la .... tioD.1 Bask S.A.O. 1 

21. BaDk ., Babrain aDd K.uwait (D.S.C.) I 

---
TOTAL 136 
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Foreign Excbaage Rererves 

6724. SHRI KAMAL CHAUDHRY: 
Will tbe Minister of FINANCE be pleased 
to atate : 

(a) whether foreign exchanle reserves 
have registered a decline during recent 
months ; 

(b) if so, tbe extent of decline during 
tbe last six month! eodiDi February, 1987 ; 

(c) the reasons therefor : and 

(d) tbe fsteps beiDg taken to check tbe 
fan in foreign exchange reserves? 

THE MINI~TER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT): 
(a) and (b) No, Sir. The foreign exchange 
reservrs (excluding Gold and Special 
Drawing Rights) which stood at Rs. 6754.27 
crores at the end of September, ]986 
increased by Rs. 210.21 crores to RI. 6964.48 
crores at tbe end of February. 1987. 

(c) and (d) The detailed Bal anee of 
Payments data, with the details of the 
individual factors affecting move'ments in 
(oreign exchange assets during tbis period, 
are not yet available. 1 be level of reserves 
Is continouslv kept under review with a 
view to ensuring that the couotr:,. 's commit-
ments with regard to debt service and 
requirement of goods and servkeli are met. 

"JastlnatioD of Effluent Treatment 
PI.Dts la Delhi" 

6725. DR. V. VENKATESH: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a> whother Government propose to 
set up emuent treatment plants in all tbe 
industrial estates of De1hi ; 

(b) whether a pilot project i. being 
launched witb the .,siltance of MUDicipal 
CorporatioD in tbls regard; 

(c) it so, aJlccations made for this 
project in tbe Seventh Plan; 

(d) whether such plants are beiDa Ie' 
up as anti-pollution measurel ; and 

(e) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
No, Sir. Tbe industries are required to 
inltall effluent treatment plants on their own. 
However, in certain industrial estates with 
clusters of small scale industries, financial 
assistance i~ given for setting up of common 
effluent Irealment plants. 

(b) to (e) To prevent pollution fcom 
the industrial areas, tbe Delhi Administra-
tion has formulated a scheme for settin. up 
of commOD effluent treatment plants in 
Naraina, Jbilmil Tahirpur. Mayapuri and 
Rohtak Road. ~be scheme is to be executed 
by the Municipal Corporation of Delhi 
during tbe Seventh Plao period. The cost 
for settiug up of treatment plants will be 
sbared by the Delhi Administration aod tbe 
individual industrial units located in these 
ar~as. The Seventh Plan allocation for tbe 
scheme is Rs. 2S0 lakbs. 

RehabllltatioD of PoteDtially Viable Sick Uait. 

6726. DR. B.L. SHAILESH: Will 
the MiDi!ter of FINANCE be pleased to 
state : 

(a, whethfr tbe Industria) Credit and 
Inveslment Corporation of India has sioce 
announced a rebabiJitatiC'D patkage pro-
gramme to revive tbe potentially viable sick 
unit. in tbe country ; 

(b) if SOr tbe broad outlines (,r ICICr! 
revival package of sick units; 

Cc) tbe particulars of the industriel 
I ikel, to be covered ; and 

(d) the aick units which come for" .• rd 
to avail tbemselves of this pactale ? 
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THE MINISTBR OF STATB IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): (I) to (d) 
ICICI. otb~r financial Institutionl and banks 
in their normal fUDctioninl work out 
rehabilitation packaaes for potentially viable 
units on the lines of RBI guidelines OD the 
subject, recommending inter-alia melsurel 
such al waiver of penal interest, fund in. of 
interest, reduction in rate of interest" 
rescb~duJement of overdues. grant of need-
based working capital and term loan facili-
ties, etc, The ICICI hi. also let up a Cell 
for precessing cases of sick units to be 
reported to the Board for Industrial and 
Financial Reconstruction Sit up under tbe 
Sick Industrial Companies (Special Provi-
sions) Act, 1985. 

Stheme for Development of SeI.Dee aDd 
Teebnolog), iD Blbar 

6727. SHRI VIlAY KUMAR YADAV: 
Will the PRIME MINISTER be pleased 
to state: 

(a) v.hetber Government have formula-
ted any scheme for development of science 
and technololY in Bihar ; 

(b) if so, 1be details thereof ; and 

(c) if not. tbe reaSODS therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY A~D MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN); (a) Yes, Sir. 

(b) Some of the important schemes 
for the development of science and techno-
logy in Bihar are :-

1 • Establishment of a Science and Techno-
10lY Council in tbe State in 1984 under 
the Scheme " ASlistance for Development 

. of State Councils for Science and 
Technology" of tbe Ministry of Science 
and TechnololY. 

2. Settio. up of a Remote Sonsial Ceatre. 

3. Establishment of a Centre for Appro. 
priate Technoiol'. 

4. Support for New and Emerging Techao-
10lies. 

S. Settinl up of InstrumentatioD and 
Repair Cells, at Bibar Institute of 
Technology, Sindri and Regional Institute 
of Technology, Jamshedpur. 

6. Establishment of an electronics R&D 
Centre at Muzafarpur Institute of 
Technology. 

7. Coordination of Scienc:e and Technology 
Components of Socio·Economic Sectors. 
in tbe State tbrough Science and Tech-
noloay application. 

8. Entrepreneurship Development Pro. 
Irammel including establishmeDt of a 
Science and Techno)olY Entrepreneurs 
Park at Bihar Institute of Technology, 
Raachi. 

9. Provision for financial assistanco to 
Rand D projects in various universitiel 
and institutionl in the State and for 
development of basic infrastructural 
facilities for conducting research in the 
fields of environment and metallurgy. 

(c) Tbe question does not arise. 

Corrosion iD ,arioul Sec:tors of EcoDomy 

6728. SHRIMATI BASAVARAJES-
W ARI: Will the Minilter of SCIENCE 
AND TECHNOLOGY be pl'!aled to state: 

(a) wbether any study has been made 
about the loss incurred due to corrosion 
io variou. lectors of tbe economy ; 

(b) if 10, the outcome of sucb study? 

(c) tb e approximate loss to economy 
anoually due to corrosion ; and 

(d) tbe remedial step, beina taken ill 
tbla reprd' 
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THB MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATS IN 
THE DEPARTMENTS OP OCBAN 
vEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN): (a) No. Sir. No 
official study bas so rar been made to 
estimate tbe extent of loss in various sectors 
of economy due to corrosion. 

(b) Does Dot arise. 

(c) Though it is difficult to make a 
realistic estimate, based on the report. or 
studies carried out by U. K. and U.S.A., it 
is estimated that the loss due to Metallic 
CorrOSIOD can be rougbly of the order of 3% 
of the Gross National Product. 

(d) Researcb work on corrosion is beinl 
carried out in several National Laborato-
ries supported by the Government. In 
addition Universities and IITs are also 
carrying out research on various aspects of 
corrosion. 

Total Tribal PopulatloD aDd Per Capita 
la,estlDeDt 

6729. SHRI RADHAKANTA DIGAL: 
Will tbe Minister of WELFARE be 
pleased to stale: 

(a) the total tribal population covered 
by the lntegrated Triba1 Development 
Projects in tbe country; 

(b) the per cJpita investment In Tribal 
Sub-plan areas during Sixth Five Year 
Plan from various sourcls of find ina. ; 

(c) the details tht"reof ; 

(d) tbe nalPes of primitive tribel 
identified in first two year. of the Seventb 
Plan; and 

(e) the programme envisaaed for tbem ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARB (SBRI 
GIRIDHAR GOMANGO): <a> The 
total Scbeduled Tribe population eo,end 

by tbe In.tearated Tribal Development 
Projects (ITDPs) in tbe country is about 
313.21 lakbs as per 1981 census. 

(b) and (c) The per capita investment 
during the Sixtb plan period in Tribal lub-
plan areas works out Lo about Rs. 1020/.-
The estimated investment during Sixth Plan 
from diffelent sources was as follows :-

SOllree (Rs. in crores) 

i) Flow from State Plan to 3482.35 
Tribal sub· Plao 

ii) Special Central Assistance 486.11 

iii) Central and CentraJJy spon- 700.00 
sored schemes 

iv) Institutional Finance 800.00 

TOTAL : 5468.46 

(d) During the first two years of tbe 
SeveDtb Plan, Koraga in Kerala wal identi-
fied as primitive tribe. 

(e) Special programm~s for the deve-
lopment of tbe primitive tribal groups are 
implemented by tbe States fot which tbe 
Centre provides Special Ctntral Assistance. 
The major scbemes taken up include 
enforcement of protective measures in the 
field of alienation of land, money lellding. 
forest. excise and provision \·f credit and 
marketin. facilitiel and developmental 
programmes, such as provision or bcules, 
bousebold otensils. drinking water. educa-
tional facilities,. plantation in shlftiog 
cultivation (Podu) areas' soil conservation 
supply of animals, agricultural implement; 
and tools, training in crafts and develop-
ment of communication. 

AlloeatloD of AmouDt to Sikkim 

6730. SHRIM,t\TI D.K. BHANDARI: 
Will tbe Min ister of WELFARE be pleased 
to state: 

tbe amount allocated to Sikkim dllrioa 
1986-87 gDdor Special CompODent Plao? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHA R GOMANGO): The State of 
S,tkim bas earmarked 'in its Special 
Component Plan (SCP) for tbe year 1986·87 
an allocation of Rs. 41 J~4 laths out of the 
total Plan Outlay of Rs. 5000 laths for 
tbat )'ear. To this tbe Govt. of India bas 
IraDted Special Assistance (SeA) to SCP of 
RSI 4.02 laths. 

Welfare Projects for Tribll Aresl 

6731. SHRIMATI D.K. BHANDARI: 
Will the Minister of WELFARE be pleased 
to state: 

(a) wbether Govtrnment bave under-
taken several welfare pro;tct in the tribal 
areas in tbe country during 1983 to 19f)6 ; 

(b) if so, tbe number of projects 
(armarked for Sikkim ; and 

(c) the orjectives of these prcjects ? 

THE DEPUTY l\-UNISTER IN THE 
MINiSTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) Yes. Sir. 

(b) Tbere are four Integrated Tribal 
Development Projects in Sikkim. 

(c) , he objective of tbese Plojects is 
to d=velop tbe Scheduled Tribes by takin8 
up programme. under aU relevant sectors. 

Credit Camps 

6732. SARI AMAL DATTA: Will the 
Minister of FINANCE be pleased to state: 

(a) the names of the Ichemes under 
which loans are sanctioned Ihrouah credit 
~8mps ? 

(b) tbe Dumber or beDeficiaries under 
sucb schemes. bank-wile, for J98'·86 aDd 
1986·87 ; 

(c) the procedure for invjtiug applica-
tiODS, distribution of application forms 
and selection of beneficiaries for credit 
~ps;' 

(d) whetber the procedure differed from 
one baok to anotber ; and 

(e) if so, tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCe (SHRI 
JANARDHANA POOJARY): (a) to Ce) 
Credit camps are organised as part of tbe 
overall measures taken by banks to briDg 
about accelerated credit assistance to weaker 
sections under various schemes. The present 
data reporting system of banks does 'not 
yield information in respect of the number 
of beneficiaries assisted in sucb camps and 
amount involved therein since no central 
monitoring of credit camps is beinl done. 
The bank~ are expected to folJo\1t Reserve 
Bank of India guidelines applicable to 
priority sector/weaker sections regarding 
identification of beneficiaries, sancticn and 
appraisal wbile sanc,ioning Joans. includinl 
tbose disbursed in credit camps. 

Dbbursement or Loans Througb Credit 
Camps 

6733. SHRI AMAL DATI A: Will 
tbe Minister of FINANCE be' pJeased to 
state : 

(a) the total amount sanctioned and 
number of beneficiaries participating in tbe 
credit camps by aU-banks together in J 985.86 
and 1986-87 ; 

(b) out of the sanctioned amount how 
much bas been disbursed and to bow many 
beneficiaries ; 

(c) whether tbe disbursement to luch 
bencfici~ries is poor; and 

(d) if 80, tbe reasons therefor '1 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHR) 
JANARDHANA POOJAR Y): Ca> to (d) 
Credit camps arc orgaDised 81 part of tbe 
overall measures taken by banks to briDa 
about accelerated credjt assistance to weaker 
leetions. Thc prescnt data reportiDI ',Item 
of baDks does Dot )field iDformatioo in 
respect of the oumber of boock.rica allel 
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amount involved. since DO central monitoriol 
of credit camp is being door. As at tbe 
eod of September. 1986. advances to weaker 
section by pub1i; sector banks stood at Rs. 
5470 crores (involving 194 lakh borrowal 
accounts) represeotioJ:! 10 8% of total 
advances 'of publIc sector banks (tbus 
exceeding tbe target of ten .,ereent given for 
tbis purpose). 

Rehabilitation and Welrare of 
Handicapped 

6734. SHRIMATI JAYANTI 
PATNAIK : Will tbe Minister of WELFARE 
be pleased to state : 

(a) wheth r Government ha\c taken 
some steps recently to augment tbe rehablll-
talioD and welfare of the handicapped; 

(b) if so, tbe steps taken for promotmg 
education, imparting vocational tralOlD'; and 
providing self-employment to the handi-
capped; and 

(c) tte details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GtRIDHAR G OMANGO) (a) The 
Government ba ~ a number of on-goin. 
• chemes for Ib~ welfare of tbe handicapped. 
Duriu~ tbe course of tbe last two years, a 
proje ct ca1J~d "District R ebabilitation 
Ceo tre Scheme" has been taken up 00 a 
pilot basis for deveJopm~nt of comprehen .. 
sive services to the disabled in the rural 
areas. 

This scheme has been launched in 10 
districts of tbe country covering two rrimalY 
health centres each. The locations of these 
centres are as follows : 

l) Virar, Distt. Thane (Mabarasbtra) : 

2) Bbubaneswar. DisH. puri (Or~ssa) ; 

3) Kharagpur. Dislt. Midoapur (West 
Be Dial) ; 

4) Silapur, Distt. Sit.pur (U,P.) ; 

S) CbiDllepet. Distt. CbiDaJepet. (Tamil 
Nadu) ; 

6) Mysore, Disu. Mysore ([(arnataka) • 

7) Kota, Di~tt. Kota (Rajasthan) : 

8) Bbiwaoi. Distt. Bbiwani (Haryana) ; 

9) Bilaspur. Distt. Bilaspur (Madb,a 
Prad.!sb) ; 

10. Vijayawada, Distt. Kri~bna (Andbra 
Pradesh). 

This Project bas been launched for a 
period of five years. and after evaluation 
and ~ubject to the availability of funds a 
decision will he taken reg9rding its further 
expansion. The Scheme envisages pro-
grammes for tbe identificatlCD of tbe 
disabled through house to bouse survey, 
rrovision of physical restorative services, 
intervention in tbe areas of education and 
vocational training with the ultimate objec. 
tive of rehabilitating (be disabled individual 
so th 1t he becoll'es a productiv: member of 
the society. 

(b) and (c) A statement on tb= on-goinl 
programmes is given below. 

Statemeat 

The welfare of handicapped is primarily 
tbe r.esponllbllllY of the Stale Governments • 
However, Central Government bave a 
num ber of ongoing programmes in tbe 
cfJtlcal areas of research. education. traioinM 
aod employment of tbe handicapped. Tbo 
oo-goiDI programme. are al follows :-

1. PhYSical ,eh;1bllltollon :-

i) AssistaDce to Disabled Per50 as for 
Purchase/Fitting to Aids/Appllaaces. 

Aid. aod appliances costing between Rs. 
2S and Rs. 3,000'- are provided free of cost 
to tbose bandicapped persons whose income 
is upto Rs. 1200/- per mODtb and at balf 
tbe cost fa perscns whose income is 
between Rs. 1200/- and Rs. 2500/- per 
month. The scheme includes lupply of 
wbeel·cbairs, tri-cycles, calipers, artIficial 
limbs, beariog. aIds, educational kils for tbe 
blind comprisiol braille-slates braine-, 
pocket frame. abacus Ind measuriDI-tapea 
for bilb lChoolltudCDII; braille mcuuriDI 
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devices liko micro.n~ters, clliP,rl et c. (or 
vocational trainees in the relevant trad:. In 
addition braille writer and tape-recorders 
for blind students eDron~d in post graduate 
classcs are also giVfD. 

2. Educallon 

.) Special Sebooll for tbe Handieapped:-

Voluntary Or@aoisations are given 
financial assistance to set up special schools 
for educational and vocational traio:og to 
disabled children. In addition CeDtral 
Government and State Governments and 
UTs are also running such institutions; 

b) IDtegrated Education fo, Disabled Cbll· 
drea. 

Ministry of Human Resource Develop-
ment gives 100% financial assistance for 
promoting Iotegrated Education of disabled 
cbildren iD normal schools For this 
purpole certaill facilities are given to the 
handicapped children and the teachers in 
tbe schools where sucb a programmes is 
undertaken ; 

c) Seholanhlps to tbe baadjeapped 

Education is available free to disabled 
students upto 8th class in schools and 
iostitutions run by Government of India and 
Stale Governments. To a\sist in securmg 
education, acadcmlc. technical/professional 
training on the shop Iloor of industrial 
establishment, scbolanbips/stiocods arc given 
from 9th class onwards. In addition to tbe 
6cbolarship, reader's allowance is 12ven to 
blind students. Conveyance allowance and 
an allowaDce is liven to orthopaedically 
handicapped for maintenance of aids and 
appliaoces. 

J. YocrJliofllll T,alllJ"1 

16 Vocational Rebabilitation Centra 
bave been set up by tbe Ministry of Labour 
(DGE&T) to aISCI. tbe residual ability of tbe 
disabled, arrangc the traininl and place 
them in rcaular employment. ~ix skill 
traiBinl workshops bave been added to 
these Vocational Rebabilitation Centres. 11 
Rural rehabilitation centres have been 
added in order to promote tho placemcDt of 
die baDdtcapped in rural areas. 

b) As,istaoce to Voluntary Organisa-
tioD' is liven to set up Vocational Traininl 
Centres for the handicapped under the 
scbeme of Assistance to Voluntary Ora_Di-
sations for the bandicapp:d. 

4. Emplo:yme'" 

I) ReservatioD 

3% reservation is liven to physically 
handicapped 1% each for tbe visual. be Irina 
aod ortbopaedically handicapped in group 
C and D posts for appointment in Central 
Government and Public Sector UndcltakiDls. 
Similar reservarions have been given by 
State Governments. The handicapped arc 
also given 8ge conces~ions in the upper age 
limit and relaxation in the medical standards 
for entry into Governm ent services; 

ii) 22 Special Employment Exchanges 
and 40 Special CeUs for the handicapped 
persons have been let up exclusively to help 
tbe handicapped persons in placing them in 
gainful employment. Besides the normal 
employment exchanges also help the handi .. 
capped persons in finding out suitable 
employment ; 

). Self-Emp.'oymelll 

i) Loans are available from nationaliaed 
banks at nominal rate of interest so as tbe 
eoa hie the handicapped persons to set up 
felf employment ventures ; 

ii) Public Telephone Booths are liveD 
to physically handicapped persons to hel p 
them earn a hving. 

iii) State Government and urs allot 
veodiol stalls. kiosks and petty shops; 

iv) 71% r-,servation in distribution of 
las a,ellcies. petrol pumps, keroscne depots 
etc. 

v) Loanl upto Rs. 35000/ .. are available 
under Icbeme of 'Employment of Educated 
Youth'. 

vi) Handicapped persons also act 
assistaDc, in sclf-employment under various 
Ichemos for Dormal PCrlODl luch a. IRDP 
0&;. 
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Otber coacesilODI 

i) Petrol is given at subsidised rates to 
disablod persoDs using motorised vehicles 
for comios to place of work ; 

ii) Physically bandicapped Government 
employees aet priority in allotment of 
Government residences ; 

iii) D~lhi Dovelopmeot Authority and 
otber Housing Board, bave a reserved 
quota for allotment of houses to handi-
capped .. 

iv) Conveyance allowance is g iV'D to 
blind and ortbopaedically bandicapped 
Central Government and State Governments 
employees; 

v) Rail travel concessions are given to 
all tbe four major catelories of bandicapped 
persons-namely visual, beariDI, orthopaedic 
and mentcI bandicaps. 

vi) Air-travel concession is liveD to 
blind persoDs. 

Allot_aloa or short Term LoaDs to Orin_ 

6735.. SHRIMATI JAYANTI 
PATNAIK : Will the Minist"r of FINANCE 
be pleased to stato : 

<al wbether Government of Orissa 
have requested bis Ministry to increase the 
allocation of sbort term loans to tbat States 
in 1987-88 ; 

(a) whether Government propose to 
, evamp tbe recruitment procedures of Staff 
Selec:tion Commission; 

(b) if so, reason I tbeteof; 

(c) tbe cbances proposed to be mad. 
in tbe existio& recruitment procedures • aDd , 

(d) the detail. thereof? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS, (SHRI 
BIREN SINGH ENGTJ): (a) and (b) 
Yes, Sir. The Commission felt tbat the 
selection procedure should test the aptitude. 
aDd abilities required of tbe candidates for 
successful performance in various cate.oriea 
of jobs and accordinlly teams of experts 
were deputed to study the job responsibilities 
and identify the various abilities. 

(c) Objective type tests bave been 
introduced which seek to test tbe various 
abilities required lor .uccessful performance 
in each catelory of job. 

(d) Revised schemes have been intro-
duced in mOlt of the seJections beinl made 
by the Commission. 

Impaet of Low Rates 01 Tax. _ '[as 
ColiectloD 

6737. SHRI HUSSAIN DALWAI: 
Will tbe Minilter of FINANCE be pleased 
to .trate : 

(b) jf so, tbe amount of short term (a) whether the policy of stabilizatiOD 
loans sanctioned in 1986 .. 87 and 1987·88 to . of low rate of taxation adopted since 1985 
Orissa ; and haa resulted in ao upward trend in tax 

collection ; and 

(c) the details thereof? 

tHE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SH&I 
JANARDHANA POOJARY): <a> No, Sir. 

(b) aDd (c) Do not apply. 

ChlIlI,1n Recrultm-t Proced1lre of sse 
6736. SH&lMATI JAYANTI 

PATNAIK: Will the PRIMS MINISTER 
be pleased to atate : 

(b) the details of resuUs acbieved in 
this regard especially in tax coliectioD and 
compliance? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCB (SDRI 
JANARDHANA POOJARY): (8) Yes. Sir. 

(b) It can be .,n from tbe followiDl 
B,um that there bas been substantial 
increase in Revenue CollectioD doriD11985.86 
aad 1986-87 over the year 1984·85. 
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(Rs. in crores) _ ___''''-'_--
Year Indirect Direct 

Taxes Taxes --- ---- ----
1984·85 17911.10 4602.33 

1985·86 22445.67 ~S32.94 

1986·87 25980.19 6853.45 

ReduetloD III Le." on Petroleom 
Products aDd T, ret 

6738. SHRI HUSS~lN DALWAI: 
Will tbe Minister of FINANCE be pleased 
to atale : 

(a) whetber OA'vernment propose to 
reduce levies on petroleum products and 
tyrca; and 

(b) if so, details thereof? 

THB MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI 
JANARDHANA POOJARY): Ca> Tbere 
is DO sucb proposal at present. 

(b) Does Dot arise in view of (a) a oove. 

Worldag of Natloaal'" BaHs 8raDdles 

6739. SHRI PRATAP BHANU 
SBAIlMA : Will the Minister of FINANCE 
be pleased to state : 

(a) wbether Govetameot bave received 
Yarious aUllatioDs for better monitoring 
aDd coordination between the nationalised 
baab, public aDd people's representatives 
for effective workiD. of different branches at 
If8IS root level ; 

(b) if 10, wbelher Governmenr baye 
COOlidereci tboae lugestions and finalieed 
any auideliDes to tbe blnts ; aad 

(c) if 10, tIao details thereof '1 

THB MINISTER OP STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JAMAltDBANA POOJARY): (a) Sa.lCI· 
tioDI baye beeD nceivei '" the Goyemmeot 
from ti .... to tim. for DlociatiDl the 

representatives of the people aDd tbe public 
witb varioul forums for coordinatinl aDd 
moaitorinl the functioninl of bank branches 
and State Government agencies at the district 
a od block levels. 

(b) and (c) Government bave already 
advised tbe State Governments to constitute 
a Sub- Group at tbe district level to overste 
tbe grievances of the borrowers and seek 
redressal of their grievance~. It had been 
SUllested tbat besides tbe officials of the 
Reserve Bank of India, banks 
aDd tbe State Government the Sub-Group 
may include representatives of Farmers· 
Cooperatives. Dairy Farmers' Cooperatives, 
Small Industries' Associations. Associations 
of the Cooperatives of Artisanl and Crafts-
men etc. alongwith one or two non officials 
to be Dominated by tbe State Government. 
The State Governments had been advised 
to set up an Advisory Committee at the 
block level to help the State agencies and 
the nationalised banks in tbe implementation 
of the Integrated Rural Development pro. 
sramme (IRDP). It had been propoaed 
that the composition of tbe Block-Level 
Advilory Committee should include the 
Chairman of tbe Block Panchayar: Sam iti, 
the Block Development Officer. an official 
to represent tbe banks, thre!t non-official 
members baving knowledge or practical 
experiencc in respect of agricalture, rural 
economy, cooperatioD, Small Scale Industry 
etc. aod thAI! local M.L.A.Cs). The Govern-
ina Council of the District Rural Develop-
ment Alene, (DRDA) which bas been set 
up to monitor tbe JRDP. al.o includes 
Members or Parliament and M.L.A.CI) aod 
representatives of Weaker Sections and a 
representative of Women. Tbe District 
Level Review Committee (DLRC) hal allo 
been .et up in each district to review tbe 
performancc of banks under the Anoual 
ActioD PJaD on a haJl-year]y basis. Lead 
Bank, have been adVised that a eros. section 
of DOD-officials could be associated witb 
DLRC. 

Nuelear Power T .... oIOl' ffOlD Prlaee 
IIIdc_a. 

6740: SBRI PRATAP BHANU 
SHARMA: wm tbe PRIMS MINISTER. 

bepJe.ed to atate : 
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(a) whetber Union Government are 
activel, considering tbe purpolals for impor. 
dOl lome bilber capacity Dudear power 
plants witb advanced tecbnolog, from France 
and Canada on )00, term basis ; 

I, 

(b) if so, the details tbfreof: and 

(c) the views of our nuclear Icientists in 
tbil reaard ? 

tHE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGV AND MINISTER OF STATE 
IN THE! DEPARTMBNTS OF OCEAN 
DEVELOPME.NT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K R. NARAYANAN): (a) to (c) Govern-
ment bas received a preliminary offer from 
France to set up a nuclear power plant. 
Tbe offer w.1I be evaluated by tbe concerned 
aSCDcies of tbe Government. 

Tal\Cet for LoaD Adt.nces In M.P. 

6741. SHRI PRATAP BHANU 
SHARMA: Will tbe Minister of FINANCE 
be pleased to Itate : 

. (a) wbetber tbe target fixed by tbe 
various nationaliled bants and Regional 
Rural Bants under IRDP. SEPUP. STEPUP. 
Training of Rural Youtb for self-employment 
(TRYSEM) and self-employment schemel in 
Madbya Pradesb "'as been acbieved during 
last two years; 

(b) if 10. details of actual finance made 
available to the beneficiaries under tbe above 
schemes by tbe banks upto 31 Marcb, 1987 : 
aDd 

(c) tbe cases still pendinl in various 
braocbes iD tbe State ? 

THB MINISTBR OF STATS IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a> Ceo,ral 
Bant of Iodia (CBO, the convenor bank for 
the State Level Banker'. Committee in 
Maclb,a Pradab has reported tbat the 
physical targets bad been exceeded doriol tbe 
yean 1984-85 Ind 1985·86 under the Inte· 
Irated Rural Dlvelopmeat PrOiramme 

OR-DP) by the nationaliled bank. and the 
relional rural banks in Madbya Pradesh. 
The physical targets bad been acbieved during 
1984·85 under the Scheme for providinl Self. 
Employment to Educated llnem ployed Youtb 
(SEEUY) and Scheme for Traioiog of Rural 
Youth for Self-Employment (TRYSEM). 
During 1985·8~ acbievement 01 physical 
taraet under SEEUY and TR YSEM was 98% 
and 78Cj6 respectively. SEPUP was launched 
from tbo year 1986·87 only and fiaures for 
tbe year are not Jet available. 

(b) CBI bas reported tbat Joan amount 
disbursed by tbe banks under IRDP duriog 
1984·85. 1985-86 and 1986 .. 87 (upto 
February, 1987) was RI. 84.59 crores, Ra. 
71.67 crores and Rs. 79.60 crOtes re.~c· 
tively. Reserve Bank of India bas reported 
tbat during 1984-85 and 1985-86, tbe amount 
sanctioned under SEEUY was RI. 34.04 
crores and Rs. 33.68 crOIes respectively. 
There is no credit linkage under TR YSEM. 

(c) CBI bas reported tbat in Dfccmber. 
1986. 37. 319 cases under IRDP aDd 
TR YSEM and 629 cales under SEEUY were 
pendinl with various bank branches in 
Madhya Pradesh. 

PrOpOSal to set up District RebablitatiOD 
Ceatre iD M.P· 

6742. SHRI PRATAP BHANU 
SHARMA: Will the MlDister of FINANCE 
be pIca sed to state : 

(a) whetber Madhya Pradesb Govern-
ment bas sought financial assistance for 
setting up district rebabilitation Centres to 
help tbe handicapped periODS; 

(b) if so, tbe details thereof; and 
• 

(c) Union Government', reaction 
thereon? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WBLFARE (SBRI 
GJRIDHAB. GOMANGO): (a) Yes. Sir. 

(b) and (cl A proposal to e!tabHsb a 
Diatrict Reb.biHtation Centre in Bilaspur " •• 
received from Government or Madbya 
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Pradesh durins 1985·86 aDd • lum of a .. 
15.60 lakbs bas been relcued to tbe State 
Government for this purpose. 

ACteptlnce of B.D.A., Site Appllcatiolll 
bJ Natlo •• Usecl Baakl 

6743. SHRI V.S. KRISHNA IYBR: 
Will the Minister of FINANCE be plealed 
to state: 

(a) the number of nationalised banks 
selected to accept Balllalore J)cyelopment 
Autbority Site applications during December, 
1986 and February, 1981 in BaoJlllore cit, ; 

(b) tbe total amount received by tbeIe 
nationaliled banks as commission on demand 
drafts and direct payment by public towards 
site deposit; 

(c) the total amount received by tbese 
bank. from B.D.A. towards commission; 
aDd 

(d) tbe amount pa~d to employees for 
working extra bours to clear tbe bea", rUlb ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (.) From 
amODa the twenty nationalised bants, three 
baaks namely, Canara Bank, Vijaya Bank 
and Syndicate Bank were deliloated to 
accept Bangalore Development Autbority 

. (BOA) site application, durin8 December 
1986 aDd February t 987 in Banlalore city. 

(b) These three banks are reported to 
bave earned commission/service cbarges of 
B.s. 1,53,394.10. 

(c) These banks bave reported that tbey 
did Dot receive any cqmmission from BOA. 

(d) Vijaya Bank .alone bas repbrted 
havin, paid Rs. 4176.34 to its employees for 
extra hoU1'l of work to clear tbe heavy rUlb. 

coutract- of H.,....' Lie '.r 
PoHcr-HoIdtn 

6144. SHRI V.S. KRISHNA IYBR: 
Will tile Minister of FINANCE be pJcIIICI 
to state : 

(a) tbe namet of places "bere bOIlle. 
for tbe policy·lloldeta of Life Insurance 
Corporation are uDder CODstruction ia 
Baoaalorc City ; 

(b) tbe aumber of bouses propoaed to 
be constructed by LIC for allotment to 
poUcy-hoJders : 

(c) whether aoy committee bal been 
constituted by tbe LIC to select the blne-
ftciaries : 

(d) the detaill of norms to be fo lIowed 
wbile makiDI allotments; and 

(d) wbether bousel are proposed to be 
allotted to all policy-bolders irrespective of 
tbe amount of policy' 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDBANA POOJARY): (a) and (b) 

Name of place 

Jeevan Bima Napr 

Sarraki Sector-I 

Sarraki Sector-II 

Proposed Remarkl 
number of 
DwelUnl 
Units. 

396 CODltructioD work 
in proarea •• 

122 Construction "ork 
in prolre.e • 

184 Construction eto-
pped due to court 
caac. 

(e) to (e) LIC bas not yet fioillised tbe 
scheme for aJlotmcot. 

Po,ert, iD Industrialised States 

6745. SHRI MULLAPPALLY RAMA· 
CHANDRAN : Will tbe Minister of 
PLANNING be pleased to state: 

(al wbetber CODotr,', moat· indUitnaHsed 
States bave tbe I ..... t percenta.e or 
population below the poverty JiDe ; aDd 

(b) illO, the rtaIOII. tIMrcof , 



THB MINISTER OF STATE IN THE 
MINISTR.Y OF PLANNING (SBRI 
5UKB RAM): No, Sir. 

On tbe basis of tbe perceDtaae CODtri· 
bution of indust~y Sector (i.e. i ) Minml and 
Quarryinl, ii) MaDuractariDa and iii) 
Electricity Gas and Water Supply to the Ne. 
State Domestic Product rel.tiDI to tbe ,.ar 
1983-84 at ConstaDt (1970.71) prices, as 
released by tbe Central StatisticalOraaoi-
.ation. the three most industrialised States in 
order are: Maharasbtra (30.9%), Gujarat 
(23.6%) and KarDataka (23.1 % l. 

Based on tbe results of the latest House· 
bold Consumer Expenditure Survey conducted 
by the National Sample Survey Organisation 
in 1983, tbe Plannina Commission has worked 
out Statewise Estimates of number of perSODS 
below tbe poverty line and tbeir percentale 
in tbe population f 01' 1983·84. As per this 
exerctse, the percentaae of population below 
tbe poverty Jine in 1983-84, at National level 
was estimated at 37~4% wbile tbe same in 
tbese tbree most industrialised States are: 
Mabarlsbtra (34.9%), Gujarat (24.3%> and 
Karnataka (35.0%). 

It may accordingly be noticed tbat tbe 
percentale of population below tbe poverty 
line in 1983·84 io eacb of tbese three most 
industriali!ed States. viz. Mabarasbtra. 
Gujarat and Karnataka was Jel. tban tbe 
National Average. 

(b) Does oot arise. 

lategrated Rural Eaer., Prog,.mme 
Cells 10 Kerala 

6746. SHRI MULLAPPALLY RAMA· 
CHANDRAN: Wall tbe Minister of 
PLANNING be pleased to state: 

(a) the number of iDtesrated rural enerl' 
Plogramme cells fUDctioninl io Kerala; 

(b) wbetber IREP cells in Kerala have 
been lOt up at all district and block levels ; 

(c) ir oot. tbe names of districts/blOGtl 
that are ,ee 10 be GOY.rod ; 

(d) wbether all tbe .xiltiDI IREP cen. 
are lufticientl, staffed: aDd 

(e) otber mealurcs propoled to improve 
supply or enerlY to rural areas '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): (8) The Plannina Commi· 
I.ion approved the proposal of the setting up 
of one State leve) IRBP cell and ODe level 
IR.EP cell block of Wadakkaocbery in 
Tricllur district of Kerala State. 

(b) No, Sir. 

(c) Since tbi. is a pilot Icheme, it bal 
been onl, let up in Wadakkanchery Block 
10 far. 

(d) Tbe followioB Itaff, al per guido1inea 
of tbe ceDtrally sponsored scheme, has been 
provided at State level and blOCk/district 
level cell or IPEP. 

Staff at State Level Staff at Disttl 
block level 

1. Project Director 1 Project Officer 1 

2. Economist 1 Jt. Engineer I 

3. Steno grade II 1 Clerk/Typilt 1 

4. Clerk/Typist I 

(e) Besides tbe IREP Ploaramme which 
bas been'taken up on a pilot basis to develop 
jDltitutJonal capabilities in the State for 
planninl and implementing integrated rural 
enerl' proarammes, the other on-101D& pro-
srammes for energy supply to rural areas in 
Kerala includo rural electrification pro-
Irammes, new and renewable energy sources 
i(JcludiDI biolas, improved cbullah other 
alternative sources lucb as solar enerl' 
demoDstratioo ; aDd social forestry (IDc)udJOI 
rural firewood proararome. Tbe Statement 
liven below gives tbe plln provision for these 
oalOiDa eaerl' IUPPI, prOll'ammel to rural 
areu ia Kcrala. iacJudiDa JREP Proaramme. 



1. kura} Electrification 

2. New and Renewable 
Sources of Energy. 

3. Integrated Rural Enrlye 
Programme. 

4. F oreslry floelud iog itural 
Foelwood Plantation) 

- --

APkIL 15, 198' 

StatemeDt 

VlItb Plao 

29.50 

1.00 

I.S0 

J 0.60 

1985·86 
(Actoa) 

4.10 

1.16 
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(Rs. crortl) 

1986·87 
(OutJay) 

5.00 

O.2S 

1.88 

1987·88 
(Outlay 

proposed) 

S.OO 

o 10 

030 

2.00 

(b) Physical Proaress under on-going programmes of rural energy in Kera1a. 

Rural Elee. VII Plan 1985·86 1986·8'7 1987·88 
(Actual) (Targats) Targets 

Proposod ------ ---- --- ---- ---
I. RURAL ELSe. 

(a> Village Elect. All 12~8 Villales have beeD electrified 

(b) Pumpset eneraised 
potential 1,45,526 75,000 13714 15000 ISCOO 

2. NON.CONVENTIONAL SOURCES OF ENERGY 

1) Biogas 12,000 ~.405 2400 2400 

ii) Improved ChuUah 4863 15000 15000 

3. SOCIAL FORESTR. ~ 

Social Forestr, Compact 911.39 1000 1000 
piaotiDl (Hac) 

.. IllBPP 

t)O. 01 bloekl. 8 - 1 2 
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Sett"'a up of BraDt'. ,f D Istrltt Lead B8.ks 

6747. PROP. NARAIN CHAND 
PARASHAR: Will the Minister of 

"FINANCB ~ pleased to .tate : 

<a> whetber tbe proposal to set up 
brancbes 0 f th~ r istrict L~ad Bank at a1l 
the block headquarters of tbe district for 
implementataon of tbe 20-point and otber . 
poverty alleviation programmes at the block 
level bas been considered by Government ; 

(b) if so, tbe decision taken in tbis 

regard; 

(c) if not. whetber the proposal would 
be considered and tbe concept of Block 
Lead Banks in addition to tbe District Lead 
Banks would be introduced at an early date; 
and 

(d) tbe date by wbich it is likel, to be 
done? 

THB MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 

Under the current Branch IJicensiol Policy 
for the period April 1985 to March )95'0. 
one branch is to be opened for every 17,0, 0 
population in tbe rural and semi-urban 
areas of each Development Block, Besides 
spatial laps are also to be filled up and a 
bank branch js expected to be available 
within 10 Kms. of each villale. These 
arranlements are considered adequate for 
meetiol the bankinl needs/credit require-
ments under tbe 20 point and poverty 
alleviation programmes of Government. 
There i. at present no proposal before 
Government either to have B10ck Lead 
Bank or to have a braucb of tbe Diatrict 

Load Bank It all tbe Block He.dquuters. 

Vollata" 0'.88 •••• 10. Worll_. ror 
ProhibItion 

6i4S. SHRI KAMAL CHAUDHRY: 
Will tbe Minist.r of WELFARE be pleased 
to state : 

(8) the number of relistered .. ,ncia 
voluntary or otherwise, workinl in each 
State/Union Territory for promotinl prohi-
bition ; 

(b) the amoont sanctioned to cJcb 
agency annuaUy b, tbe Central aod Slate 
Governments separately; 

(c) how many sucb aaencies have come 
up and bo ~ mal'Y have closed down duriog 
the last three years cnding December 1986 ; 

(d) tbe criteria for recoanisiDI luch 
agcnciel and whetber tbe criteria have beeD 
chaoged durin. tbe last ) S years ; and 

(e) if not, tbe reason. thereror 7 

THE DEPUTY M1NISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) to (c) The 
Jist of 81cncics workinl for promotiog 
prohibition is oot maintained. The Dames 
of agencies aid~d under the Ceotral Scbeme 
of 'Assistance to Voluntar, Oqanisatioos 
for Education Work for Prohibition, 
Counselling and Rebabilitative Wort for 
Alcobolies, Drug Addicts and Other Victima 
01 Social Crime', however. i. available. Tbe 
number of vo1untary organisations assisted 
State-wise. together witb tbe .mooDt 01 
.rut.in-aid lanctioaecl is livca below :-
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Name of State IUnion Territory 

Andbra Pradesh 
Assam 

Bibar 

Gujarat 

Himachal Pradesh 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Delhi 

Total 

(d) There is no s)'stem of recogDlzlDg 
aFDeic.. However, each requelt for granc .. 
in-aid is considered OD merits keeping in 
view tbe eligibility condItions as prescribed 
in tbe above mentioned scbeme. 

(e) Does not ariae. 

SC/ST iD Ceatr.' GovernmeDt se"l~ 

6749. SURl SYED SHAHABUDDIN : 
Will tbe PRIME MINISTER be pleased to 
refer to repl), given to Started Question No. 
388 on 25.3.87 regarding posts reserved for 
Se/ST and state : 

(a) whether tbe statistics of representa-
tiOD of Scbe duled Caste/Scheduled Tribe 
in various groups of Central Government 
service. refers only to tbole who have been 
recruited aaainst reserved quota or also to 
those who have come in tbroulb the lenelal 
lilt • • 

(b) wbether the carry-over Iystem bas 
heeD ... adODcd or wbether it Is still in 
fotCO aDd if 10, whether laY edlinl bas been 
pIIGod OD it ; Md 

No. of Voluntary Oraanisation 
assisted during tbe year (fllur. 
in brackets represent tbe laDC-
tioned amount in lacs) 

1984-85 

1 (0.7) 

1 (0.6) 

2 lO.74) 

3 (1.37) 

4 (3.69) 

11 (S.93) 

J985·86 

1 (0.8) 

1 (0.81) 

1 (0.90) 

3 (1.21) 

3 (1.61) 

2 (0.82) 

10 (5.82) 

21 (11.25) 

1986·87 

1 (O.tO) 

1 (0.13) 

1 (0.11) 

1 (0.81) 

1 (0.8S) 

7 l2.74) 

4 (1.50) 

1 (0.14) 

7 (3.81) 

24 (10.19) 

(c) the level of representation of 
Scheduled Castes/Scheduled Tribes In tbe 
job of sweepel s and in case tbey are over 
represented, tbe reason for over-reprelenta-
tion? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): <a) Our 
statistics of representation of SC/ST refer to 
the total number of 'SC/ST employee,· in 
various groups of Central GoverDment 
serviccs and posts as on 1st January of tbe 
year in relation to lb. 'total number' of 
Central Government employees in thole 
Broups, together witb tbe corrtspondlo" 
percentage, lfrespective of wbt tber sucb 
SC/ST employees bave come lbroup 
f'scncrallist" or alainst reserved ¥acaocics. 

(b) Carry forwatd of reservatioD-
sYltem is still in force. Total reservation 
including tho carry· forward rcaercatioD il 
subject to • ceiliD. of SO% of total Dumber 
ofvac:aooiea. 
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(c) Tbe level of representation in tbe .. 
Irade of sweepers as on l.t.8S, is as 
follows: 

Total No. of SC %aae ST "ale 
Sweeptrl I, 

(1) (2) (3) (4) (5) 

1,08,855 82,622 75.90 2,441 2.24 

No study hiS been made regarding 
reasons for over-represeDtation. Such over-
representation may be due to the fact tbat 
SC/ST candidates come in larger number 
tban tbe general category candidates for tbe 
job of Sweepers. 

Jncome Tal: Cases PeDdlDg ID Courts 

6750 SHRI V. TULSIRAM: Will 
the Minister of FINANCB be pleased to 
refer to the reply liven to Unstarred Ques-
tion No. 3990 on 28 November, 1986 
regarding income tax cases pending in courts 
and atate : 

(8) whether necessary informatioD has 
since beeD collected ; and 

(b) if so, wben it is exoected to be 
laid on tbe Table of tbe House" 

THE MINISTBR OF STATE iN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) and (b) 
The requisite information bal been collected 
and scot to the Ministry of Parliamentary 
Affairs on 2nd April, 1987 to fulftl tbe 
aSlurance. Tbe same is expected to be laid 
00 the Yable of the House around 20th 
April, 1987. 

PI.slag of MODVAT Beneau to CODSumen 

6751. SHRI YASHWANT RAO 
GADAKH PATIL: Will tbe MiDister of 
FIN ANCB be. pleased to state: 

(I) whether an, steps bave been tatea 
to ensure tbat concessions or reductions in 
CeDtral Bxcise doties arisiDI from MODV AT 
or otherwise are pused on to the consumers; 

(b) if 10, tbe details thereof : aad 

(c) if Dot, the .... ODI thereof ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (Sblll 
JANARDHANA POOJARy): (a) to (c) 
Tbe Government bave called upon tbe • 
manufacturerl of certain consumer articles, 
in respect of which tbe benefit of MODVAT 
was extended recently to pasion the benefit. 
of excile duty concessions to the consumeR. 

FIDIDclal A.utaDce to Hili St.t" 

6152. PROF. NARAIN CHAND 
PA RASHAR Will tbe Minister of 
PLANNING be plealed to state : 

(a) whether any special attention hu 
been paid to tbe alleviation of povert, in 
the bill States/regions of tbe country by 
providing adequate financial assistancc for 
seU-employment programmes/scbemel Itee-
pinl in view the topograph, and natural 
resources of tbe bill States/reaions ; 

(b) if so, tbe nature of tbe stepa/pro-
.rammes undertakeo in this regard ; and 

(c) if not, wbether anti-povert, pro-
grammes would be reoriented in such Statal 
region! during the Seventh Plan so al to 
achieve maximum results from tbe resources 
of tbese relioDs ? 

THB MINISTBR OF STATB IN THE 
HINISTRY OF PLANNING (SHRI 
SUKH RAM) : (a> to (c) Yea Sir, 
pursuant to tbe policy of balaQCOd resioual 
development. the identified back.ard bill 
States/relions of tbe country baw boea 
receiving special attention over the plan 
periods under tbe existiol HUI Areas 
Development Programme (HADP). The 
main objective of HADP is to promote 
socio-economic development of tbe biD 
people in barmony with preservatioD of 
ecololical balance. Tbe luidelinel for 
plans aod programmes locio-ecoDomic 
Irowtb informed b, ecololicel paramcten 
bave been set out in tbe Chapter Sixteen of 

• tbe Seventh Plan Document. 

Amoolst the important policy mea .... 
taken at tbe national level arc tho libcnliaed 
pattern of centra) ... i,taace to tbe pJus 
of bill states/relionl and certain nlaed 
Dorms for developmeat of some sectoral 
activities in tbele areas. An illUlh'ative Hat 
of the rclaations provided to tbe biU Ita_I 
reaio81 of the OOUDtrJ ;s liveD below ia 1\Ic 
ItatclDCDt. 
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Statemellt 

111.st,.at/felllt of ,~/QX Jlio" !.Jr the hilly areal 0/ th~ c"U",ry 

-------------------------------------
Sector 

1 

1. PLAN FUND 

2. HEALTH 

a) ODO IOb-ceGter 

b) ODe primary 
health centre 

3. POST OFFICB 
a) One Post Office 

b) Onl Te1ephoDl 

4. ItURAL aOADS 

All India Norm. 
General Catelory 

2 

70 per cent loao and 30 per 
cent Irant 

S.OO~ rural population 

30,000 rural population 

2,000 population of • villaae. 

5,000 or more population witbin 
• radius of 5 kms. 

All villqes witb a population 
of 1500 aDd above and 50 per 
ceDt of villa lea with a population 
between 1.000-1,500 b, the end 
of tbe Sel'IDtb Plan. 

Norms for tbe biny areas 
of tbe countr, Special 
Calelor, 

3 

Liberalised fundi ""jtb 90 
per cent grant and I 0 per 
cent loan 

3.000 populatioD 

20,000 population 

1,000 population even in a 
cluster of villa lei in 1.5 km 
radius 

2,500 or more within a 
radius of 5 tml. 

a) 100 per COIIt )intaKes 
durinl 10 years time 

frame to villages with 
population over Soo. 

b) SO per ceDt Iiok.les 
durinl 10 Jearl time frame 
to villalel witb Population 
between 200-500 

s. CENTRAL INVEST- Cat .. 017 A: 25 per ceot 0; the Entire Himalayan relion 
~BNT SUBSIDY investment fixed capital inv"t- baa been declared as 'A' 

ment or after 1.4.1983 subject to catelOry indu.trially bact-
minimum of Rs. 15 1akh.. ward areu. 

CateaOl'J B: 15 per CCDt 
subject to a muimwn of Ill. 
IS lakbs. 

CateIorr C: J 0 per ceDt 
.abject to a ma.imam oIal. 
10 latbl (Gc:ludiol MaTPI 
PEllA COGIpuies). 
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1 2 3 

90 per cent of tbe trans-6. TRANSPoR T 
SUBSIDY -Nil- port.tioD cost of .elected 

industrial raw materials 
brou,bt into and finished 
Moods which are taken out 
of tbe selected areas of the 
Himalayan Region between 
location of new existing 
units and identified rail 
heads. 

7. RURAL ELECTRI-
FICATION 

Normal Higb Priority. 

8. WAtER SUPPLY Normal' Seventh Plan envisales to 
evolve a new policy to tackle 
.pecial problems of water 
supply which are peculiar to 
hilly areas. 

Suicide by Tigers 

6753. SHRI KAMLA PRASAD 
S INOH: Will tae Minister of ENVIRON. 

MENT AND FORESTS be pleased to 
state : 

(a) whether large number of tigers have 
bee a sbot dead by pO.lcbers from Nepal 
side in the Dudbwa Wild Life National Park 
during tbe last one year ; 

(b) if so, number of tigers killed; 

(c) wbether tigers are also comitting 
suicide and if so, tbe num ber of tigers tbat 
committed suicide during tb~ lalt ooe year: 
and 

(d) deps takeD to protect tigers in tbis 
park? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.It. ANSARI): (a) No. 
Sir. 

(b) QueltiOD dOCI Dot ad •• 

(c) Newspaper reports aHelina suicides 
bave appeared. The details 8re beinl 
ascertained and will be placed on the Table 
of tbe House. 

(d) Dudhwa National Park hal been 
receivinl financial assistance from tbe Central 
Government since the Fifth Fhe Year Plan 
for conservation which includes protection 
of igen. 1 he State Government of Uttar 
Pradesh notified 490 sq. kms. of Dudhwa 
forests as a National Park In 1977 and have 
stDpped tbe (ellinl of trees, arazing by 
domestic cAttle. collection of sal seed fire 
wood aod tbatch grass in order to preserve 
tbe natural babitat cf tigers and otber 
wildlife found in tbe Park. Armed wildlife 
guards bave been posted to control poachiDI 
and other iUepl activities. 

Natloea' Semur OD Scbeduled Caste Wo .. 
67'4. DR. B. L. SHAILESH: Will 

tbe Minister of WELFARE be pleased to 
Itate : 

(a) wbetber a two day National Seminar 
on tbe statuI of Scheduled Caste Women 
bel~ recoody in ~e" Delhi, bigblilbted tile 
pitiable coodhiODl of tbe Scheduled Cute 
womea ian. 
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(b) if 10, tho welfare programmes beinl 
undertaken by Government apart from deve-
lopin.l an information .ystem 00 the status 
of Scbeduled Caste womeo ? 

THE DEPUTV MINISTER IN THE 
MINISTRY OF WELFARE (SHill 
GIRIDHAR GOMANGO): (a) Yes, 
Sir. It was beld under tbe auspice. 01 
National Institute of Public Cooperation and 
Child Development (NIPCCD) under tbe 
Department of Women and Cbild Develop-
ment in tbe Ministry of Human Reaources 
Development. 

(b) Some of tbe importaot schemes beinl 
implemented for the development of Sch. 
Caste women are as under :-

Schemes for Educational De,elopmeDt : 
Hostels for 8ch. Caste air Is, book ar'Dtl, 

stiptnds, uniform allowances. etc. 

SebelDe for Economic De,elopmeat : 
Financial and marketing assistaoce is 

provided to tbem for settil's up and ruoniD, 
eottale industries, like beedi-rollinl. carpet 
weaving, candle making. matcb matio& food 
processing/food pr:"servation. fisheries, 
poultr,\ sericulture etc. t broulb tbe Sch. 
Calte Development Corporations. Tbey are 
also trained in selccted crafts lite tailorin" 
embroidery. handicrafts, batik paintiDgs, 
chappal makil1g, so as to enable tbem to 
improve tbeir economic pos;tion. 

Schemes to look alter tile Healtll Problems : 

Integrated Child Development Service. 

Establlshmeat of Natlona. Parks 

6755. SHRI SAYED SHAHABUDDIN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) tbe namel of national parks. sanc-
tuaries and reser.es in Bihar; 

(b) tbe proposal for declaration of more 
loch parks, laoctoarie. aDd reserve. under 
coolideration ; 

(c) the role of the Government in the 
manqemeDt and adminiauatioD of tbele 
parte, sanctu.d. aDd reset ... ; ... d 

W rlllell Aiuw"" · ~JL 
(d) tbe auidelinel. if any, issued by tb. 

Union Goyernmeot to tbe States in tbis 
"prd ? 

THB MINISTER Of STATE IN THB 
MINISTRY OP ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSAR 1): (8) A 
statement is lIven below. 

(b) and (c) The declaration, management 
aDd administratioo of any area as a national 
park or saoctuary vests entirely with tlv: 
State OovernmeDts. However, fioancial 
al.i.tancc i. provided to tbe national parts 
and sancluarica b 1 the Government of India. 

Cd) Guidelines include, constitutinS babi· 
tatll of endaDlcred species as well as 
representative and viable samples of bi Oleo-
Irapbic areas of the country as national parkl 
and saDctuaries ; tbe preparation of manage-
ment plans for national parkl aDd sanctuaries; 
that persons trained in wildlife manalement 
.bould be POited in tbe wildlife wingl ; tbat 
wildlife Itaff should receive special pay; tbat 
tbe Dian alemen t and complete control of 
tbese areal mUlt be made over to the respec-
tive wildlife win.s: aDd to ban. or where 
tbis i. not immediatly fcasible, to phale out 
all commercial forestry operations from 
witbin sanctuaries. In natiooal parkl 
commercial forestry operations are not legally 
permissible. . 

StateBleat 

Bi/tQr It., 0" e natloPlal l'Drk and t M eJv~ 

6I1nCIUQ"~I. 

NATIONAL PAkK 
J. Palamau 

SANCTUARIES 
1. Bbimbandb 
2. Dalma 
3. O.utam Buddha 
4. Hazaribaab 
S. K.imur 
6. Law.lon, 
7. Mabuadaur 
8. Na.i Dam 
,. a.jlir 

10. Topcb8ocbi 
11. UUlpur 
12. Valmiki 
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OpeDlaa of Ba.l Brladatl Ia HI •• ellal 
Pnd .... • 

6756. PROF. NARA1N CHAND 
PARASHAR: Will tbe MInister of 
FINANCE be Pleased to refer to tbe repl, 
liven to Unltarred Que,dob No. 250 OD 25 
February, 1987 reaardiDllicences for opeom. 
of bank brancbes in Himachal Pradelh and 
atate : 

(a) the names of tbe Nationalised Baotl 
fO which each of tbe identified ceDtres baa 
been allotted for opening the Branch. district-
wise in Himachal Pradesb ; 

(b) whether an, time limit bal also been 
, set for the opening or tbelle branches failiDg 

wbicb the IiceDce would be traDsferred to 
another Nationalised Baot ; and 

(c) if so, tbe details of tbe luidelines' 
directives iSlued to tbe various banks in tbis 
relard ? 

Name of District/Centre 

BILASPUR 
Behal 
Chbakob 
Dagrebn 
Kalthla 
Gbaodir 
Aubar 

CHAMBA 
Mate 
SaikoJbi 
Bairaaarl l 

Garola 
Sirrisiri 
Labai 
Harsar 
Dieur 
ladera 
CbaDed 
Dharbala 
Dur&batti 
Sich 
Trella 

TBB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) District-
wile detaU. of allotment of identified centres 
to commercial banks under tbe currcnt 
Branch LjcensiDI Policy for opening their 
braDches in Himacbal Pradesh arc let out in 
tbe Statement givln below. 

(b) and (c:) Reserve Bank of India (RBI) 
has advised tbe bank. that the branches at 
the allotted ceDtre. sbould be oponed in a 
phased maDner spread over tbe remaininl 
period of current Branch Licensiol Policy for 
1985-90. RBI bas also advised tbe bants 
to indicate tbeir Branch Expaolion Pro-
Iramme on a balf-yearly basi' to the 
respective Relional Offices of RBI to enable 
them to issue licences accordingly. Further 
tbe Task Forces set up in the Regional 
Olices Ibould meet quarterly to monitor tbe 
BraDcb Expaosion Proaramme. There is no 
lOch cODdition tbat if " bank does not open 
tbe branch within a stipulated time. the 
licence will be transferred to anotber bank. 
Tbe Task Force can take a view on this ooly 
at tbe appropriate time. 

Namo of allottee bank 

UCO Bank 
PUDjab National Bank 
State Bank of Patiala 
Punj-ab National Baok 
UCO Bank 
State B.at of India 

Plnaliy. Gramin Bank 
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do· 
-do-
·do-
!"CIo. 



Name of District/Center 

Hatli 
Hobar 
Baghdhar 
Talka 
Sahco 
Rajnalar 
Mangla 
Kbairi 

HAMIRPUR 
Tal 
Cbakmoh 
Dbangota 

KANGRA 
Sansarpur Terrace 
Majbin 
Srimolog 
Bankbandi 
SUDhi 
1\'astgarh 
Darini 
RajbooD 
Chamunda 
Bbaroli 

KINNAUR 
Moorang 
Karcbam 
KULU 
Sarsari 
Dohranal 
Lubri 
Kunlas 
Lagipul 
Seobag 
Kalatb 
Gushaini 
Jibbi 

LAHUL &. SPITI 
Gemur 

MANDl 
. Jamni 

Dalwan 
Leda 
Karkoh 
BaJbtikkar 
Ghatar.oj 
AlaiDdi 
Tatapaai 
Majhwar 
Kla.at 
Jatol 

APllIL 15, 1981 

Name • of allottee bank 

-do-
-do-
-do-
-do-
-do-
-do-
-do-

State Bank of India 

Punjab National Bank 
State Bank of India 
ueo Bank 

Himachal Gramin Bank 
-do-
-do-

Punjab National Bank 
-do-
-do-
-do-
-do-

Central Bank of India 
Himachal Gramio Bank 

State Bank of India 
Punjab National Bank 

Himachal Gramin Bank 
-do-

State Bank of India 
-do-

ueo Bank 
-do-
-do-

State Bank of Patiala 
-do-

State Bank of India 

Himacbal Oramin Bank 
-do-
-do-
-do-

State Bank of India 
-do-

State Bank of Patiala 
-do-

PUDjab National BaDk 
-do-
-do-
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Name of District!Ceotre Name of al'ot tee bank 

---------------------------- -----
SHIMI,4. 

Koti 
Bala 
Maubari 
Kuthar 
Dbarecb 
Madhauoi 
Banoti 
Nirtb 
Ganvi 
Dhagoli 
Kawar 
T<utara 
PujarJi - 4 
Dayori Khanati 

SIRMUR 

Kheri 
Kbalog 
Bharari 
Ncripul 
Didagkbaoot) on 
Wasani 
Dharwa 
Koti Obiman 
Rajana 
Bbwai 
BbagsDi 
Timbi 
Balahan 
Panog 
Bogbdhar 
Parara 
Banetbi 

SOLAN 

Kwarl 
Gauda 
Sai 
Devra 
Nund 
Lohar.bat 
Dabhota 
Kotbeja 
BaIera 

UNA 

Nil 

Punjab National Bank 
-do-

UCO Bank 
State Bank or Padala 
State Bank of India 
PUDjab National Bank 
veo Bank 
Punjab National Bank 
State Bank of India 
ueo Bank 
Stllte Bank of Pali.la 
State Bank of India 
State Bank of Patlala 
l'CO Bank 

State Back of India 
-do-
-do-

Ueo Bank 
-do-
-do-
-do-
·do-
-do-
-do-

State Bank of PatiaJa 
-do-

State Baok of Pat;ala 
-do-
.. do-

PUDjab NatioDa~ Bank 
-do-

State Bank of P6ltia1a 
-do-
-do-
.. do-

UCO Bank 
-do-

Punjab National Bank 
.. do-

Punjab" Sind Bank 

ND 



A~aIL 15, 1911 Written Answer $ ~e» 

DesallaatloD or Sea Water 

6757. SHRI SYED SH.\HABUDDIN : 
Will tbe PRIME MINISTER l'te pleased to 
state : 

<al brief particulars of tbe pilot plants 
in operation in tbe country for desalination 
of sea water for irrigation snd drinking 
purposes ; 

(b) the na _ .. 3 of laboratories engaled in 
research OD desalination tecboololY ; 

(c) the investment made in research and 
development of desal inatioD technology so 
far; and 

(d) tbe target date for the establisbment 
of a delalination plant OD comm~rciaJ in the 
country ? 

THE MINISTEk OF Sf ATE IN TqE 
MINISTRY OF~ SCIENCE AND TECH· 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENT5 OF OCEAN 
DEVELOPMENT, ATO\{IC ENERGY, 
ELECTRONICS AND SPACE. (SHRI 
K.R. NARAYANAN): Ca> Several pilot 
plants for tbe desalinatiQ_o of brackish water 
for drinking purposes are in operation in the 
country. These plants work mainly on the 
principles of (0 solar evaporation and 
condensation, (ii) e'ectrodialysis and (iii) 
reverIe osmosil. 

(b) The names of the main laboratories 
which are engaged in researcb 00 desalination 
are: 

(0 Central Salt & l\tanne enemieal. 
Research lnstitute, Bbavoalar. 

(ii) Defeoce Researcb Laboratory, 
Jodbpur. 

(iii) Bbabba Atomic: Research Ceotre. 
Bomba,. 

(c) The Department of Ocean Deve)op-
ment bas 10 far invested Ra. 285.5 lakbs on 
researcb aod devolompont 00 desalination 
CeGbaolou· 

Cd) Several disali"ation plants upto 
50,000 litre capacity per day are in operation 
in differeot States aod ~uch plants are DOW 
heidg commercially produced by tbe Bharat 
Heavy Electricals Limited. 

JudgemeDt on Tax 08 HRA to Employees 

6758. PROF. MADHU DANDAVATB: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether bouse rent allowance paid to 
Central Government Employees is taxa ble in 
the bands of the employees? 

(b) jf so, whether there is a judgment of 
tbe Punj1b aod Haryana High Court as well 
as lncome Appellate Tribunal Delhi that it is 
not taxa ble ? 

(c) Jf so, reasons for not comployiol 
wJth tbe' same leadIng to discriminatIon; and 

(d) whether tbis is not a disincentive for 
the House construction act ivity ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FJNAN~E (SHRI 
JANARDHANA POOJAR Y): (a) Under 
Section 10 (13A) of the Income Tax Act, 
1961, read with Rule 2A of the )ncome·ta& 
Rules, 1962, HRA J!ranted to employees by 
his employer is not taxable in the bands of 
employees subject to conditions aDd limits 
prescribed therein. 

(b) Tbc= Punjab aDd Haoana High Court 
in the case of Justice S.C. Mittal reported 
10 (1980) 121 IIR 503 held tbat benefit of 
exemptiou u/s. 10(l3A) is allo available to 
employees who are residing in tbeir own 
houses. However, the Delhi High Court in 
the case of All India Laxmi Commercial 
Bank Officers' Union and Anotber VI. U.O.I. 
aDd Otbers reported in (1984) 150 IrR 1 bal 
dissented from tbo Punjab and Haryan. 
Riah Court. 

(c) Taxation Law. (Amendment) Act, 
1984 has witb effect from 1.4.1976 inserted 
declaratory Explanation tbat tbe c'ICmptioD 
uDdcr.ectioD lO(l3A) .ball Dot apply wber. 
tbe rOlideotial accommodatioD oecupied b, 
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the assessee is owocd by bim or tbe assessee 
baa not actually incurred expenditure on 
paYOleot of reot. 

Cd) No, Sir. The Income-tax Act. 1961 
provides for incenti\1es for bouse-construction 
activit) . 

Malpnctiees in Syndicate Bank 

6759. CH. RAM PRAKASH: Will 
tbe Minister of FINANCB be pleased to 
refer to tbe reply given to Starred Question 
No. 413 regardirg alleged malpractices in 
certain branches of Syndicate Bank on 5 
December, t9Q6 and state : 

(a) the names of tbe two branches whose 
cases bad been forwarded to CBI for Investi-
lation ; 

(b) whether the CBI has submitted 
report on tbe cases ; 

(c) If so, tbe details of tbe findings; and 

(d) the :Jetton taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCe (SURI 
JAN ARDHANA POOlAR Y): <a> to Cd) 
The Cel tral Burtau of Investieatlon has 
reported tbat in a case relating to G.B. Road 
Brancb of Syndicate Bank, it bas filled 
cbargesbeet in tbe Court against a former 
Divisional Manager and a Brancb Manaler 
of Syndicate Bank aod one otber person 
under S~cuon 120-B IPC read with Sections 
420, 467. 471 and 477·A IPC. 

Tbe CDI has also reported tbat in 
another case relating to Karolbagb branch of 
Syndicate Bank it bas bfen decided to prose-
cute tbe accused persons, includiog a former 
Branch Manager. 

Tax Coac:enIo.1 to NO'felists 

6760~ SHRi C. SAMBU: Win tbe 
Mioister of FINANCE be pleased to state : 

<a) wllecber Government propose to 
remove or reduce tbe _ 00 ro,.lty paid to 
Do"l wricers OD locial themes ; 

(b) if so, the detail. thereof; 

(c) if not, tbe reasons tberefor ; 

(d) whetber tbe Ministry has received 
any representation from writers associatioo. 
in tbis regard recenlly ; and 

(e) jf so, tbe action taken tbenon ? 

THE ~UNISTER OF STATE IN 1HE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) No. SIr. 

(b) Does not arile. 

(c) The Government do oot consider it 
necessary to prOVide an)" furtber income· tax 
concession in respect of royalty paid to 
authors. 

(d) A representation dated 25th March. 
1987 ha. recently beeo received from tbe 
Indian Society or Authors seetinl, inter-alia. 
exemption from the application of tbe pro-
visions of new section 194E prcpofcd to be 
inserted in tbe Income-tax Act, 1961 through 
clause 49 of the fioance Bill, 1987 in respect 
of royalty paid to autboll. 

(e) The representation made by the 
Indian Society of Autbors is under exami-
nation. 

Losses Incurred by ONGC Ia latera.u.s. 
Market 

6761. DR. V. VENKATESH: Will the 
Mioister of FINANCE be pleased to atate : 

(a> wbether ONGC is beiDa forced to 
incur substantial losses 00 account of the 
loaos in tbe international capital market aDd 
iovesting them 10 GovernmeDt Securities and 
public deposit account at lower iaterest 
rates; and 

(b) if so, ,he reasons thereof? , 
THE MINISTER OF STATE OF THE 

MINISTRY OF PBTROLBUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
PINANCB (SHRI BRAHMA DUTT): 
(a> and (b) OrlaDisatioDi like ONGC whicb 
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iDcur larae expenditure in roreilo uobana. 
for capital aoJ revenue porp\),es, for meeting 
the cost of equipment, services. stores, 
materials etc. are advised to meet a part of 
tbeir foreign exchange needs tbrouth (oreign 
currency borrowio@s. Tbese foreign cur rency 
borrowioll are resorted to at tbe most 
opportune times to take maximum advantage 
of favourable terms and conditions in inter-
Dational financial and capita) markets. The 
for.igo currtDCY borrowinlls of ONGC have 
been much less tba n tbeir ne:-ds of foreign 
excban,e. If in tbe process, certain rupee 
surp'uses accrue (or tbe time being to tbese 
organisations tb.y are advised to keep such 
surpluses temporarily in tbe Public Account 
ratber tban with Commercial Banks, subject 
to lucb general or special orders al may be 
hlued from time to time-

Failare orET Proaramme 

6762. SHill C. MADHAV llEDDI: 
Will the PRIMB MINISTER be pleased to 
atate : 

(a> whether Pbase-I of Embryo Transfer 
Prolramme undertaken at National Dairy 
Development BC'ard bas failed to produce 
aD, pregnancies leadiua to start of Phase-II 
like operation ftood-I and II and 111 (Indian 
Dairyman November. 1986) ; 

(b) whether scientists at Indian Agri: 
cultura) Releafcb In.thute. National IDstitute 
of Immunology have claimed success in tbe 
same tecbnique as also Indian Veterinary 
Research Iostitute and NatIonal Dairy 
Researcb Institute earlier ; 

(c) wbether tbe above teehnique il beinl 
routinel, uled in USA IDd Europe for over 
a decade ; and 

(d) wbetber Natioaal Dairy D~v.lop­
meat Board prOlramme at (a) above is a 
part of National Mislion Proaramme ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCB AND TBCHNO-
LOGY AND MINISTeR OF STATB IN 
THB DEPARTMENTS OF OCEAN 
DBVELOPMBNT, ATOMjC ENERGY. 
BLECTRONICS AND SPACE (SHRI 
K.R. NAIAYANAN): (a) Yes Sir. 
P •• ·lo, tbe prOiramme uncler NaUoal 

Dair, Development Board (NDDB) is 
primarn" to standardile various techniques 
and parameters of embryo transfer sueb as 
loper ovulation, embryo ftushing and 
collection, syncbronisation of oestrous c, ele 
in recipient cows and successful implantatiOD 
of embryo. Standardisation is also to b. 
done to ensure the quality and quantity of 
the hormones and reagents needed for success 
of all tbe ahove steps. Under Phase-} at 
tbe National Dairy Development Board 
(NDDB). these are beinl .tandardised from 
tbe begioninl itself. 

(b) Yes Sir. A female calf was born 
in January 1987 out of the embryo transfer 
done jointly by the National Institute of 
Immunology and the Indian Agricultural 
Research Institute. The Indian Veterinary 
Research Institute have standardised aod 
succeeded in embryo transfer in goats ~ 

(e) Yea Sir. 

(d) Yes Sir. 

Exca,.tioD of Dutch Ship b, NIO 

6763. SHR) K. RAMAMURTHY: 
Will tbe PRll\IjE MINISTER be pleased to 
state tbe reason I for stoppiOI tbe scbeme to 
excavate the Dutch ship which sank off 
Tranquebar in Tamil Nadu coast and the 
discontinuance of the scheme to searcb for 
tbe submerled part of Kaveripatoam ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
K.It. NARA Y ANAN) : UDder a DST 
sponlored prolramme, surveys were 
conducted in 1986 for locatin. and excavating 
tbe Dutcb Ship whicb .ank of Traoquebar 
to Tamilnadu. Furtber work is contemplated 
and a project proJ)QEal is beiD' formulated 
io this J'eI.rd. 

Rel.mol tbe wort for Iubmerlftl "rt 
01 Kaveripataam. certaiD preliminary lurveY. 
wen carried out doriDa September-OctOber. 
1981 iD coUaboratioD with Di,CClorat. of 
Archaeloay t Govel'lllDCllt of Tamil Nadu at 
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tbeir request aod report submitted. Since 
theD, there bas been no furtb.r assignment 
by Government of Tamil Nadu for carrying 
out tbe work furtber. 

Smuggling of Foreig. aad Iud laD 
Currene, to PaklstaD 

6765. SHRI H.N. NANlE GOWDA: 
SHRI G.S. BASAV~RAJU : 

Will the Minister of FINANCE be 
pJeased to state : 

(a) whetber Governmen t have taken 
measutes to cbeck smuggling of foreign 
currency from India into Paki~tan ; 

(b) if so, whether Government ba\c 
given tbe detailed Ieports to tbe Stdtes 
regardmg indian currency being smUi&led by 
Indian pilgrims \'isiting holy places in 
pakIstan ; and 

(c) whether SflY directive has been 
issued to tbe State Governments to cbeck 
the same '1 

THE MINISTE.R. OF SlATE iN THE 
MiNISTRY OF fI'NANCE (SHRl 
JANARDHANA POOJARY): (a) lbe 
Government take approplIile measures to 
cbeck smuggling of {oretan and Indian 
currenc~ out of India includ ing to Pakistan. 

(b) and (c) The antj-5Imu8sling drive 
in general bas beeD int,:oslficd lhrouaihou. 
the country with particular empbaslt 10 tbe 
hiably vulnerable areas of our land border 
resions. The preventivo and lDlelhacnce 
machinery of tbe Customs Deoartment. In 
tbe border reltons remain vigilant agalDst 
smuaalinl activities. Tbe trends in smugg-
IiDg and \CIZUles made are kept under 
constan l review for t.ak 101 apPlopraate 
remedial moasurcs in close co·ordlDation 
with the concerned Central and Slate 
Government authorities. 

Mia ... Sit. I •• tlled iD IDdlaD Oceaa 

6166. SBR.IMATI JAY ANTI 
PA tNAIlC.: Win the PRIMS MINlSTBIl 
be 01eas04 to atato : 

(a) the mininl sites identified by tbe 
Goverrmcnt in the sea bed of Indian Ocean; 

(b) the different kind 01 metal. found 
in these sites; 

(c) tbe steps taken to exploit these 
re.ources; 

(d) the technology adopted for extrac-
tiog metals from the nodules ; and 

(e) tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN)! <a> Two mining 
sites bave been identified in the Central 
Indian Ocean, each measuring 150,000 sq. 
km. 

(b) The pol},metallic Dodules found in 
these mining sites contain copper, nickel, 
cobalt besides manganese and irOD. 

(c) EXDloration of the mining sites is 
being extensively uDdertaten and this work 
will be accelel'tted after our applica ion IS 

registered b, tbe Preparatory CommiSSion of 
tbe International Seabed Authority. 

(d) aDd Ce) Severe) processes lor the 
extraction of Dlctals from tbe po)ymetaUic 
noduJes are belDg tried on a sc:mipilot scale 
in the Reg:onal Research Laboratory, 
Bhubaoeswdr. and in some other irstitutions 
These processes follow bydromciaJJurgical 
and pyrometallurgical techniques. Copper, 
nickel and cobalt bave already been extracted 
in pure forms from tbe nodules at 
Bbubaneswar. 

Amendment. to Wealth Tax Rutes 

6767. SHRI YASHWANfRAO 
GADAKH PATIL = W;)J tbe Minister of 
FINANCE be pJeased to state : 

la) whether action has been taken \0 
amend the Wealtb lal ~ Rules a, tC~omlDC:"-
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ded by the Public Accounts Committee in 
paragrab ! .10 of their 48th Report (1985·86) 
relating to jncorrect valuation of unquoted 
equity sbares : 

(t-) If fO, details tbere('f ; and 

(c) if n~t. the reasons tberefor ? 

THE MJNlSTFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHAl'. A POOJARY): (a) to (c) 
The ent.re basis of ~aluation of assets for 
the purpo<ies of the Wealtb Tax Act 1957 
bas been reviewed as a part of tbe exercise 
of simplification and rationalisation of tbe 
direct tax la\\s. The necessary amendment 
in this regaru are proposed to be made 
tbrough the Direct Tax Laws (Amendment) 
Bill. 1981 "blcb is expected to i:'e IDtroduced 
in ParI aF:e(lt shortly. 

Radio Active Waste by India. Rare Eartbs 

67t 8. SURI SYED SHAHABUDDIN: 
Will tbe PRIME MINISTER be pleased to 
state : 

(a) wheth~r Indian Rare Earth Plant at 
Alwa,e, Keral. releales radio active waite i 

, 
(b) tbe arrangements for the diSpOsal 

of tbis WEast(- ; 

(c) whether an independent cbeck bal 
been made to determine whether the plant 
is disreeardlDg standard international practice 
for such disposal ; 

(d) \\bether systematic check bas been 
made about the incidence of radiation 
JDduced diseases among the workers of tbe 
plant and among the "people Jiving in its 
viciDlt, ; 

(e) whether water of tbe river Peri),ar 
and of tbe Arabian Ocean where tbe radio 
active waite 11 being discharled hal been 
tested for the increase in radio-active 
content ; and 

(f) tbe steps proposed to be takeD for 
tbe waste disposal .JStom to be in line "iib 
intemltioDllltaodard'1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND T[CHNO-
LOGY AND MINIS1ER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE- . 
LOPMENT ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA Y AN AN) : (a) and (b) Some 
radioactive waite is Icneratcd in the Rare 
Eartb Plant at Alwaye from the processing 
of monazite sand. The wastes generated in 
the plant arc disposed off in acccrdaQcc 
with internatiOl)aJly accepted plactices. The 
solid wastes are fixed in concrete and then 
buried in concrete trenches. Tbe Jiquid 
emuents arc treated in an effluent treatment 
plant and discharged IDto tbe Pcri)lar river. 
after monitoring. 

, 

(c) The Healtb Pbysics DiviSIon 01 
Bbabba Atomic Research Centre (BARC) 
and tbe A tornie Energy Regulatory Board 
of abe Department of Atomic EnellY wbich 
are indeper.dent of tbe Plant Manaaemcnt 
reaularly carr,)' out monitoriflg to cnsure 
adherence to safety procedures and intcrna-
tional practices. 1 he tests reveal tbat 
waste dilposal from the plant is in accor-
dance witb standard JOt.rnahOI al practice. 

Cd) Yel, Sir. Investigation. conducted 
by tbe Company have Dot indicated incidence 
of aoy radiation-induced diseaser; amonl 
the wOlkerl of tbe Plant. 

(e) Yes, Sir. 

,f) The W8st~ disposal system conforms 
10 interoatlonal practices and is adequate. 

DOt:umentatloD Work in Re.pect 01 
LoaDee Fishing Companies of SDFC 

6769. SHRI K. RAMAMCB.THY: 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) wbetbC'r the Shlppiol Development 
Fund Committee sanctjoned additionaJ loua 
to fisbing campaniel to the tUDe of Rs.4.6 
crores on 7 January, 1987 in pursuance to a 
commitmea, made on 25 Aqua&. 1'86 in 
\be ScreeDiDa Committee of the Miniltey of 
",ri(ulture ; alld 
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(b) if q~, tbe Itepi beitlg to commence 
documentation work in respect of pondinl 
fisbing companies whicb bave been sanctioned 
loanl by tbe ShippiDI Development Fund 
Committee carller 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) The 
erstwhile Shippiol Development Fund 
Committee (SDFC) had sanction~d additional 
Joan amountin8 to Rs. 4 1 S crores to 14 
Fishinl Companies on 7th January 1987. It 
had been recommended by the Screening 
Committee of tbe Ministry of Agriculture in 
itc; meeting held on 14th October. 1986. 

(b) Information in this behalf is beinl 
.follected dnd to the extent available will be 
placed on the Table of tb. House. 

[Trorz,siallo .] 

EdlitatioDal Facilities to Maaa Tribe In 
Mabar.shtr. 

6770. SHRI VILAS MUTTBMWAR: 
Wall the MI:lister of WELFARE b.; pleased 
to state 

ta) whether Adlvasi Mana tribe in 
CbandrapUI. Bbanddra and Gadcbcroli 
districts in Maharashtra was recognised 8. 
Scbedulod tribe prior to 1980 and tbe 
perlons beluogiog to this tribe were allo 
:arovided with ed ucational facilities ; 

lb) whctbtr the educational facilities 
made avallable to them have been witbdraWD 
after 1980 ; 

(c) If so, the reasons therefor; and 

(d) the steps beiDg taken by Government 
for educational devc)opoent of tbis tribe? 

THE DEPUIY MINISTER IN THE 
MINISTRY Or WELFARE (SHRl 
UIRIDHAR GOMANGO): <a) to (d) 
Tbe lOlormation bal been called for (rom 
tbe State Government and will bo laid OD 
the Tablo of tho HoQSe "bea reoei"d. 

J.p ••• e LoaD for NaIto 

6771. SHRI P.M. SAYEED: WilJ tbe 
Minister of FINANCE be pleased to stllte: 

(a) wbether the National Aluminium 
Company bas recently signed loan agreement 
with Japanese financial iostitutions ; 

(b) if so, tbe amount ano terms aod 
conditions of the loan; and 

(e) whether Japanese institutions arc 
private or lovernment compani(s 'I 

THE MINI5TER OF STATE OF THB 
MINISTRY OF rETROLEUM AND 
N~TURAL GAS AND MINISTI:R OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT): 
(a) to (c) Yes, Sir. National Aluminium 
Company have recently been permitted to 
raise two loans, one of US S [50 million 
from Mitsui Finance Asia Ltd. and another 
of US $ 70 million from Dai Icbl Kangyo 
Bank Ltd. Botb tbe loans have a total 
maturity of 10 years including a grace 
period of 6 years and carry a floating rate 
witbout any spread over LIBOR.. Tbe 
londing inltitutions are Banks. 

"CultlvatioD of Rudraklha Trees" 

6772. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH 
MALIK: 

SHRI PRAKASH CHANDRA: 
Will the Minister of ENVIRONMENT 

AND FOKESTS be pleased to stale : 

(a) wbetber there is any proposal under 
consideratIon of Union Government to 
cultivate Rudrauba trees in bill areas of 
tbe eountr)' ; 

(b) wbether cultivatioJl of such trteS 
bas bcCD experimented in the hill areu a4 
if 10, tile clctails thereof! 
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(c) tbe places where such trees are 
likely to be cultivated ; and 

(d) the funds allocated for the purpose, 
if any? , 

THE ""INISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI): ,a) 
There is no propJsll currently und:r consi-
deration of the Government of India to 
cultivate RudrakCiba trees extensively. 

(b) aDd (c) Prop~gation techniques of 
tbis species are known. Sporadic occurrence 
of this tree is noticed in North- Eastern 
India. However, the spe.les could be 
cultivated in similar bl0·c)&mdtic zon.:s such 
as tbe Western Ghats. 

(d) Provi:;ion of sepalcuc fands exclu-
sively for cultivation of Rudraksha trees has 
not been made as the species could be 
introduced under various tree-planting 
programmes. 

U. K. Aid for Mines 

6773. SHRI P. M. SA YEED: Will tbe 
Minister of FINANe E be pleased to state: 

<a> whether tiDlted Kingdom signed 
two agreements recently for disbursement of 
arants under the British bilateral aid pro-
gramme to India for mines; 

(b) if so, tbe total amount to be 
disbursed under each agrtement; and 

(c> the projects wbich would be financed 
under tbe two agreements, separately? 

THE MINISTER OF STATE IN THE 
MINISIRY OF fINANCB (SHRI 
JANARDHANA POOJAR Y): <a> to (c) 
Yes Sir. Tbe two agreements sianed on 13 
Marcb. 1987 provide for a Britisb arant of 
,.,3.55 million for tbo Rampura-Alucba 
ZiDc/lea4 miDe and al8o~iated smolter proje~t 

of Hindustan Zinc Limited and a grant of 
£31 million for coal miDiog projects. The 
~rant for the zinc/lead project consists of 
£55 million <Rs. J 13 crores) for imports of 
British goods and serVIces, £18 30 million 
(Rs. 38 crores) for meeting Rupee costs and 
£ 250.000 (Rs. 5 lakhs) of technical assistance. 
The coal sector grant is for projectised and 
non-pr0jectised imports of BIitish goods 
and services for coal minina projects; 
specific iter:», to be cC)vcred ty the coal 
sector grant are to be mutually agreed upon. 

Delay in Fixation of Price of Cigarette] 

67;4. SHRI R M. BHOVE : Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that the prices 
of vanOUi brands of cigarettes had gone up 
considerably in tbe rDarket after prec;cnta .. 
tion of tbe Budget 19~7-88 althougb tbe 
ci!?arette companies bad [jot re6xetJ the 
prices of cigarettes consequent OD tbe 
increase in the excise duty ; 

(b) if so, the facts thereof; 

(c) whether aoy check wa~ put by 
Government in this regard ; and 

(d) if so, the details thereof? 

THE MlNISTER OF STATE IN THE 
MiNISTRY OF FINANCE (S8RL-
JANARDHANA POOJAR Y): <a> to <d) 
Repot'ts reccivcj indicate that most of tbe 
ci&arette companies bad suspeaded clearances 
of cigarettes temporarilly after tbe budaet 
even thougb tbe Government bad Iranted 
procedural relaxations In respect of pre-
budget stocks of cigarettes. This might 
have resulted in increase 10 prices of, 
cilarettes in the market to some extent. 
Cigarette manufacturers bave baen allowed 
more tIme to follow tbe revised procedural 
requirtments. Reports received indicate 
that clearances of cigarette. bave resumed 
a nd manufacturers ha ve also annoUDced .. 
revised prices of cilarettes. 
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CORRECTING STATEMENT TO UN~· 

TARRED QUESTION NO. 345 DATED 
25·2·87, RE : PRE·EMPTIVB PURCHASE 
OF IMMOVABLE PROPERTIES BY 
GOVERNMENT 1'1 BOMBAY AND 

DELHI. 

THE MINIS1ER OF STATE IN TAP 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJ~RY): In tbe 
statement referred to in rerly to part (b) of 
tbe Lok Sabba Uostarred Question No. 345 
answered on 25tb February 1987 tbe followmg 
information was furnished : 

(I) AgalDst S. No. 7 of tbe hst of 
detaIls of pro::>erties purchas~d under 
Chapter XXC in Delhi lD respect ot 
property No B-.\5, Mabaram 8agb, 
New DelhI, under column 5, ,be 
ap;larent consideratIon Rs 16,00,000 
inc 10,('0,000 DDA. 

(II} Againlt S. No. 26 of the Jist of 
details of pr Jperties purchased 
under Cbapter XXC in respect of 
G· 79, Preet VJbar, New Delb, u:1rler 

(I) Against SI. No 7 in respect of 
property B ·45, Mabarani Sa&ll, 
New DelhI, under column 5 tbe 
a.,parent consideration for Rs. 
16 OO,O{ ° inc. 10,00,000 DOA be 
read as Rs. 16,00,000 t 10.,00,000 
DD~. 

(II) Ag 1inst Sl. No. 26 in respect of 
property No. 0-79, Preet V,bar, 
New D.:lbl, under column S tbe 
apparent consideration for Rs. 
27,00,000 be read as Rs. 17,00,00. 

(lit) Against SI. No. It of Bombay list 
10 resp~ct of ~1.Jperty open plot or 
land at Gavenpada, Mulund (Bast) 
Bombay, under column S tbe 
apparent consideratIon for RI. 
10,66,784 be read as Rs. 10.66,784 + 10 Flltes worth 22 lakbs. 

The dc::lay in correcting tbe statemeot in 
regretted 

column 5 tbe apparent cODside· [EnglIsh] 
ration ••• Rs. 27,00,000. 

(ill) A~alDst S. 'No. 11 of the list of 
details of proPFctles purchased under 
Chapter XXC In Bombay 10 respect 
of open plot of land at Gavenpada, 
Mulund (East) Bombay, under 
c:>lumo 5, the appareot cODslde-
ration .••• Rs. 10.66,784. 

2. On further verification it is fouod 
tbat tbe apparent consIderation In respect of 
property No. B-45, MdharaOi Bagb, New 
Delhi, IS Rs 16.0J.OOJ ;-10.00,000 DO ... 
anstead ot Rs. 16tOJ.OO~lDc. 10,00.000 DDA. 
Similarly tbe apparent consl.JeraUon in res-
pect of pre perty No. O. 79, Preet Vlbar, 
New Delhi is Rs. 17,00,00,) Instead of Rs. 
27,00,000 and the apparent consIderation m 
respect of Op~D pial of land elt Gavenpada, 
Muluod (Bast) Bombay IS Rs. 1066,784 -+- 10 
Flats wortb RI. 22.00.000 IDstead of Rs. 
10,66,784. 

3. Statement referred to 10 reply to part 
<b) of tbo Que.tion may tberefore be 
amcndod as undor :-

12.00 brill. 

SHRI H N NANJE GOWDA (Hassan) : 
I have given a notice for discussion •.•• 

. { Inl.rruptlo'13) 

MR. DEPUTY SPEAKER: I will 10 
through that. Now Papers laid 00 the table. 

SHRI M.V. CHANDRASHEKARA 
MUR THY (Kaoakapura): I bave li,en a 
nouce for dl'CUS~IOD under Rule' 93. 

MR DEPUTY SPEAKER: I will 10 
through tbat. 1 wlll let you know. I will 
fiod c ut the facts aod let you know. 

(/n/~rruptio",) 

MR. DEPUTY SPEAKER Order 
please I wil) &0 tbrouah that. I baye 
already told you. I will find out. 



SBRI SBANTARAM NAltc (Panaji) 
NiD you let us know by evcniDI ? 

(,,,,prJ uplionS) 

SHRI SHANTARAM NAIR: They are 
cettinl an tbe assurances from you. We are 
lot letting an al)SUraDce. You assure us by 
omorro"' ••• • (Jn~' rruptions) 

MR. DEPUTY SPEAKER: 1 will let 
,au know. Order please. 

SHRI THAMPAN THOMAS (Mavelikara)! 
It~ms 7 and 9 are ope and tb~ .ame. When 
we are discussing under Rule 193 th. same 
subject, why should Minister make a ~rate­
ment now 1 ... . (Tnt,,.,up',cn,). 

MR. DEPUl Y SPF.AKER Order 
please. Lhteo to tbe Minister's statement. 
Based on tbat, we can have a discu~sion. 1 
bave no objection. 

D.02Ian. 

PAPBRS LAID ON THE TABLE 

(En,1I8hl 

Detailed De_aDds for Grants of tbe Mlalstry 
of Welfare, 1987-88 

THB MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
R.AJBNDRA KUMARI BAJPAJ): I beg to 
la, on tbe Table a copy of tbe Detailed 
Demands for Grants (Hindi and Englisb 
versions) of the Ministry of WelfaN for 
1987·88. 
[Placed in Libraf)·. Sre No LT-4172/S7] 

No •• tIeD ... C.toms Ad. Ceatral 
Esclse RaleI. Go,era.eat Sa,lap Bab 
Ad ... GO'el'lUllalt Sa,I.1I Cerdflcates 

Act 

THE MI~ISTER Of STATE IN THE 
MINlST&Y OF FINANCB (SHRI 
JANARDHANA POOJARY): I bel to lay 
OD tbe Table-

(I) A cop, each of tbe followins NotificatioD 
(Hindi and English versions uudor sectioD 
159 of the Customs Act, 1962 :-

(a) G.S.le l23(E) published in Gazette 
of India dated the 27th March, a981 
together with an explanatory memo-
randum prescribint! a basic customs 
duty of Rupees 1,305 per L;abt 
Displacement Tonnage and additio-
na) duty of customs of Rupees 365 
per Light Displacement TonDale. 

(ii) G S R 324(E) puLhsbed in Gazette 
of India d~ted tbe 27th March. 1987 
together with aD explanatory memo-
randum making certain amendment 
to Notification No. 113,87 Customs 
dated the lst March, 1987 so ItS to 
prescribe nil auxiliary duty of 
customs on ships for breaking. 

(iii) G.S.R. 32~(E) publt::tbed in Gazette 
of India dated the 27th March. 1987 
together with an explanatory memo-
randum extending the validity of 
Notification No. 70!8S-Custom, 
dated tbe 26th March, 1981 upto 
tLe 31 st March. 19b9. 

(iv) G.S.R. 334(E) published in Gazette 
of India dllted the 27th March, 1987 
tcgether with an explanatory memo-
randum making certain amendment 
to Notification No. 114·Customl 
dated the 1st March, 1987 so as to 
restore the rate of AuxilIary duty of 
customs on 5pecified goods prevailinl 
prior tv tb~ Finance Bill, 19117. 

(v) G.S.R. 348(E) published in Gazette 
of India dated the 311t Marcb, 1987 
together witb an explanatory memo-
randum makinl certain amendments 
tu NotiBcation Nos. 2S8/84·Co'toml 
dated the 30th October, 1984 and 
14/S,.Customs and 7,/aS.CultolDl 
da.tad tbe 17th March, 1985 so .1 to 
extend the tiule limIt for attainios 
the norma of fuel·efficiency for tbe 
purpose of tho import duty con-
GCIIiODI upto tbo 3001 JUDO. 1987. 
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f (vi) G.S.R. 350(E) published in Gazette 
of India dated tbe 31st Marcb. 1987 
together witb an expJanatory memo-
randum e"tendinl the validity of 
Notification No. 19/8S-Cultoms 
dated tbe 1st February. 1985 up to 
tbe 31st March, 1988. 

(vii) G.S R. 351(P) published in Gazette 
of India dated the jist Marcb. 1987 
together "'Itb an explanatory memo-
randum extendlDg the valldit, of 
NOtificatIon No. 319-Customs dated 
tbe J6th Marcb~ 1985 upto 31st 
March. 1988. 

(viii) G S.R. 352(E) publilhed in Gazette 
of India dated the 31st March, 1987 
together wnh an expJlna tory memo-
randum extending the validity of 
Notification No. 230/82-Customs 
dated tbe 19th October, 1982 upto 
tbe 31st March, )988 

(ix) G.S.R. 353(E) publisbed in Gazette 
of India dated tbe 3\st March, 1987 
together with an explanatory memo-
randum eJtending tbe validity of 
NotificaticD No. 306/8S-Customs 
dated tbe Jst October, 1985 upto 
the 31st March. 1988. 
(Placed in Library See No. L T -
4173!87) 

(2) A copy each or tbe (ollowiD.' No~ifica­
tions (Hindi and Eo&ltsb versions) Issued 
under tbe Central Excises RullS, 1944 :-

(i) O.S.R. 319(8) published in Gazette 
of India dated the 27th Marcb, 1987 
together with an explanatory. memo-
randulD regarding exemptloD to 
infants' feedlDg bottle~, from tbe 
dUly of excise an excess of 25 per 
ceot ad va'ortm· 

(ii) G .S. R 320(E) to 322(E) pobJilbed 
in Gazette of India dated tbe 21th 
Matc:b.l 1 ~ 8 7 tOlet ber with . an 
explanator, memorandum altOlID. 
tbe exiltinl ex_ dut, .tructure iJl 
respect of abip brcakiD& scrap. 

(iii) G.S.R. 347(E) publiabed in Gazet 
of India dated tbe 31st Marcb, 19f 
together with an explanatory menu 
randum extendinl the vaHditJ ( 
Notification No. 463/86-CE date 
tbe 9th December. 1986 upto th 
30th JUDe, 1987. 

(iv) G S.R. 3S4(E) publilhed in Gazett 
of India dated the 31st MarCh, 19~ 
toaetber with aD eaplanatory mem. 
randum makinl certain ameodmen · 
to Notification No. S3/~7·CB date 
tbe 1st Marcb, 1987 so al to exten 
tbe concessiona) rate of basi~ esci. 
duty on polyester-wool bleD de 
yarn to such yarns cODtaininl othe 
natural textiles fibres. 

(v) G.S.R. 355(E) publilhed in Gazet. 
of India datod tbe 31st Marcb. 191 
together with an explanatory memc 
randum matins certain amendment 
to Notification No. 34/81-CB date 
tbe lIt March, 1987 so as to exten 
the time limit for approval of lut 
face des ian on ciprette pack .. ~ 
upto tbe 15th April. 1987. 
(Placed in Librar)'. See No LT-
4174/87) 

(3) A copy ~acb of tbe following Notifies 
tions (Hindi and En.Usb venioDI) uod« 
lub-section (3) of sectioD IS of It 
GovernmcDt Savioll Banka Act. 1113:-

(i) The Post Office Time DepOi 
(Amendment) Rules. 1 ~87 publilbe 
in Notification No. G.S R. 363 (I 
in Gazette of lodia dated the I: 
April. 1987. 

Oi) The POit Office RecurriDI Depos 
(Amendment) Rules, 1987 publisbc 
in NotitlcatioD No. O.S.Il. 363(1 
in Gazette of India dated the 1: 
April, 1987. 

(Placed In Library. See No LT-
411S/87] 

(4) A copy eacb of the followin. Notiticl 
tions (Hindi and Eoalilh versions) uodt 
lub-section (3) of section 12 of It 
Government SaviD" Certi8cat. M I'" ;-
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(i) The National Savings Certificates 

(VI Issue) (Amendment) Rules, 1987 
published in Notification No .. O.S. R. 
364(E) in Gazette of India dated 
the 1st April, 1987. 

(Ii) The National Savings Certificates 
eVIl Issue) (Amendment) Rules, 
1987 publisbed in Notification No. 
G S R. 36S(E) in Gazette of India 
dated tbe 1st April, 1987. 

(iii) The Indira Vikas Patra (Amend-
ment) Rules. 1987 publisbed in 
Notification No. G .S.R. 366(B) in 
Gazette of Incia dated tbe lit April 
1987. 
(Placed in library. See No. LT-
4176/87] 

(5) A copy of tbe Income-tax (Third 
Amendment) Rules, 1997 (Hindi and 
EDllisb versioos) publisbed in Notifica-
tion No. S. Q. 276(E) in Gazette of India 
dated tbe 1st April, 1987 under section 
296 of tbe Income-tax Act, 1961. 
[Placed in Library. See No. LT - 4177/87} 

(6) A copy of tbe ADnual Report (Hi.ndi and 
Engli.h versions) of the Deposit Insu-
rance and Credit Guaraoleo Corporation, 
Bombay, for tbe year coded the 31st 
December 1986 alo08 "jtb Audited , . 
Accounts under sub-section (2) of section 
32 of tbe Deposit Insurance and Credit 
Guarantee Corporation Act, 1961. 
(Placed in Library. See No. LT-4178/87) 

~ Report of aad Statemeat re : re,lew 0. 

J_tit.te of Matllematlcal SeIIlCe, Madras (or 
1985-86. -St.teme •• r.e. dela, 10 1a,IDI tbese 
papers. Detailed DelDaDds for Gnats of tile 

De .... eat of Oeeaa J)e,elopmeat'" 
Departaeat of Electr." for 1!JI'7·11 

THE MINISTER OF STATB IN THE 
YINISTlt Y OF SCIENCE AND TECHNO-
LOGY A)JD MINISTER OF STATB IN 
THB DEPAIlTMENTS OF OCEAN 
DE\ELOPM£NI. ATOMIC ENBRGY 
ELl!CTaONICS AND SPACB (SHR.I 
&. R. NARAYANAN): I bea to la, OD 
"Table-

(1) (i) A copy of tbe Anooal Repoh 
(Hindi and English vertions) of tbo 
Institute of Mathematical Sciences. 
v1adras, for the ,ear ]985·86 aloDa 

wi tb Auditc:d ACCOUDtS. 

(ii) A statement (Hindi and En.Usb 
versions, regard 109 Review by tbe 
Government on the working of the 
Institute of Mathematica) ScjeD~s, 

Madra., for the )car 1 9~5·86. 

(2) A sta lement (Hindi and Enllisb versions) 
sbowiol reaSODS for delay in layina tbe 
papers mentioned at (') above. 
(Placed in Library. See No. LT-4179/87) 

(3) A copy of tbe Detl iJed Demands for 
Grants (Hindi and Englisb versions) of 
tbe Department of Ocean Development 
for 1987-88. 
[Placed in Library. See No.'LT-4180/871 

!4) A copy of tbe Detailed Demands for 
Grants (Hindi and Enllish versions) of 
the Department of Elcctrooics for 
1987·88. 
'Placed in Library. See No. LT-4181/87j 

Detailed Dem_d. for GnDts of the MlDlstry 
of Textiles for 1987·88 

THE DEPUTY MINISTER IN THE 
MINlSTR Y OF TEXTILES (SMRI S. 
KRISHNA KUMAR): I beg to Jay on the 
Table a copy of tbe .Detailed Demands for 
Grant. (Hindi and English versions) of tbe 
Mioistry of'lextilcs for 1987-88. 
(Placed in Library. See No LT-4J82JS'] 

ESTIMATES COMMIITEE 
fEn,ll.h) 

Fort1 SeeWId .... 1 

SHRIMATI CHANDRA T&IPATHI 
(CbandauU): I bel 10 prescDt tbe Forty. 
aecond Report (HiDdi and Enalilb version.) 
of the BltimatCl Committee of tbe Ministry 
of Tourism-Tourism in Or... and MiDut. 
of the Sittinll of tbo Committee relatina 
tMreto. 

---
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12.0311r1. 

STATEMENT RE·INQUIRY ORDERED 
BY FORMER MINISTER OF DEFENCE 
INTO ALLEGED PAYMENT OF 
COMMISSION BY THE SUPPL1ER TO 
AN INDIAN AGENT IN A DEFENCE 

DEAL 

[£116118hJ 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OF OFFENCE (SHRI ARUN 
SINGH): Mr. Deputy Speaker S.r, Witb 
your permission I would like to place before 
the House inforll'ation regarding the inquiry 
ordered by tbe former Defence Minister int.) 
• defence contract in which an Indiab agent 
wal said to have bad an arrangement for 
receiving payment of 7 per cent commission 
from the supplier. 

On February 25, 1987, G"vernment 
received a secret teltgram in cipher from 
one of our Embassies stating tbat an Indian 
agent is involved in a defence contract in 
which the agent has an arrangement for 
receiving payment of 7 per ceot commission 
from tbe supplier. The identit, of tbe 
agent or the amount of money said to have 
been received by him was not stated. 

Tbis information was furnished by a 
foreign loveroment. Keeping io view 
sensjtiviti~s pertaining to international 
relatioDs. I do Dot prllpose to divulge any 
information on the subject matter of tbe 
defence contract or tbe source of supply. 

The papers on tbe subject were put up 
to tbe then Defence MiDlster on March 3. 
1987. On March 11, 19117, tbe tben Defence 
Minister ordered that the matter should be 
referred to the Directorate of Enforcement 
for investigation of violatioDI of tbe Foreign 
Bxcbanl" RCluldtion Act and to lbe Central 
Board of Direct Taxel for possible violations 
of tbe Income Tax Act. He .·urther desired 
that the Economic Intelliaence Bureau of 
the MiDiltr) ()f Finance should be requested 
to carl'J out 8 systematic study of the 
modus operandi of all _senu. Indian and 
fOl'OiaD. 10 tbat firm action could be tat. 
..... t tllem. U Deceua..,. 

On March 25, 1987. a draft letter from 
tbe Derence Secretary to the Finance 
Secretary was put up to the tben Defence 
Minister for approval in pursuancc or hi. 
order of March 11, 1987. On ~pril 9. 
1987, the tben DefeDce Minister approved 
the draft Jetter and authorised ita iSlue. 
He further directed that a committee under 
tbe chairmanship of the Defence Secretary 
should report cn the modus operandi of 
fore go and Indian aleots in defence deals 
and to luggest steps necelsary to eliminate 
them from defence transactions. 

The Hon'b1e Memben are aware that 
the Directorate of Enforcement. the Central 
Board of Direct Taxes and tbe Economic 
lntelltgence Bureau conduct inquiries in a 
confidential ma~Der so tbat relevant evic.ence 
is not destroyed. 

However, on April 9, 1937, the tben 
Defence Minister directed tbe is~ue of. 
press note stating the lub •• ance of informa-
lien received (rom an Indian Embassy and 
further sratinll tbat an inquiry into tbe 
matter had been ordered. The press note 
also announced the. establishment of a 
committee under tbe Dc-fence Secretary. 

The concerned file was despatched to 
tbe Prime Minister's office for jnformation 
of tbe Prime Minister on the evenio. of 
ArrH 9, 1987. However, before the file 
could te put up to the Prime Minister on 
April 10, 1987, the newspapers bad already 
carned tbe press Dote, giving rise to 
specula tions. 

I would like to draw the attenticn of 
tbe Hon'ble Members to tbe followinB 
specific points :-

i) 10 relard to tbe ap:cific cale of tbe 
defence contract in wbicb an Indiao 
agent was reported to be involved, 
tbe inquiry ordered by tbe tben 
Defence Minister wal to be conduc-
ted by tbe Directorate of Enforce-
ment aDd tbe central Board of 
Direct Tues of tbe MiDistry of 
Pia.DOC. 
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mell' 01 CDmmisslDn tD llldla" 
Ag,.nj 11'1 defence deal 

(Shri Arun Singh 1 
ii) The Economic I ntel1igeDce Bureau 

of the Ministry of Finance were 
• also desired hy the then Defence 
Mioi~ter to carry out a systematic 
study of the modus operandi of 
tb~ agents, Indian and foreign. 

The Defence Secretar, bal 
written to • he Finance Secretary in 
pursuance of these directioos as 
per the draft letter approved by 
then Defence Minister. 

iii) The committee under tbe Defence 
Secretary to !study the modus 
operandi of agents has also been 
constituted and bas begun its work. 

I wish to categoricallY state before the 
House that the Department of Defence of 
tbe Government of India bas not appoiDted 
aoy agent authorised to act on its bebalf 
in respect of any defence contract. 

(1111trJ upllo8::) 

I would also like to assure the House 
that tbe most stringent procedures have 
been laid down to eDsure quality and tech-
nical parameters of equipment procured by 
the Departmen t of Defence. 

( ,,,terrupl;oJlS) 

MR. DEPUTY SPEAKER: Why are 
you interrupting? No interruption, please. 
1 am not allowing any io€crruptions. 

SHRI ARUN SINGH: No equipment 
is purcbased ...••. 

SHRI NARAYAN CHOU BEY 
(Midnapore): Question. 

MR. DEPUTY -SPEAKER: Why are 
you interruptio&? No interruption, please. 
I am not aUowin. an, interruptions. 

(1 nt.rrllptl01l6> 

SHRI ARUN SINGH: May I repeat? 
No equipment is purcbaaod without techni-
cal certification of acceptabUitl from ,be 
~cemed Service Headqua .... 

On assuming office, the Prime Minister 
reiterated tht- existinl instructions tbat tbe 
Department of Defence should not deal 
with aoy non-Iovernmental agent of • 
foreign supp1ier in respect of any commer-
cial negotiet ions. The Prim e Minister 
also directed that foreign government. aod 
suppliers sbould be told unequivocalJy about 
the decision. This policy directive bas been 
enforced rigorously by the Department of 
Defence with satisfactory results. 

11.10 hn. 

RULLING RE: QCESTION OF PRIVI. 
LEGE AGAINST THE TIMBS OF 
INDIA. THE HINDUSTAN TIMES AND 
THE INDIAN EXPRESS FOR GIVING 
ADVANCE PUBLICATION TO NOTICE 
OF MOTION FOR REMOVAL OF 

SPEAKBR 

[l!,ngUlhJ 

MR. DEPUT' SPEAKER: The 
House will now take up Item No.8 that il 

,/ 

motion forleave to move tbe resolution 
relarding removal of the Speaker liveD 
notice of by Sbri Somnatb Cbatterj~e and 14 
other members on 30th March. 1987. The 
notice was extensively reported in tbe 
newspapers of 31st March. 1987. The 
same day, that is on 31st Marcb.. 1987. 
three members, namely Sarvashri Ram 
Singh Yadav, Pratap Bhanu Sharma aDd 
Shanta Ram Naik, gave notices of question 
of breach of privileae under Rule 222 
aaainst the Timel ollndia, The Hlndu.r"" 
Time!, The l"'dian £Xpr~.s ond The StatelMa" 
for living adv8ace publicity to the Dolice 
of motion for removal or Speaker in tbeir 
issues of that date. The mat~er was 50ulht 
to be raised by tbe memben in tbe House 
00 the 31st March itself and again on lsC 
April. 1981. 

Even before tbe not ice of a resolution 
for removal of tbe Speaker was received b, 
tbe Secretary.Ooneral, a. required under 
Rule 200 of the Rules of Procedure, it was 
widel, and repeatedly mentioned in the preu 
that luch a notice was beiDI liven. After 
tbe potice ".. ,iveD on 30th Marcb, 1'87." 



m~m~er stated on tbe Floor of tbe Hou9s, 
-'I take tbe responsibility of sayiog tbat I 
bave liven tbis ioformation (to the press)". 

To take tbe privilege issue first. I have 
looked into tbe matter in deptb. 1 may 
inform tbe House tbat givinl of advance 
publicity to notices for raisina matters in 
tbe House is in co ntraventbn of tbe Rules 
of Procedure and Conduct of Business in 
Lot Sabha. Rule j34A reads as follows:-

.' A notice sball not be given publicity 
by any member or otber person until 
it has been admited by tbe Speaker and 
circulated to members." 

Tbe rule is thus quite clc ar and wbat hal 
been done is a violation of tbe Rule. 
Successive Speakers bave ruled tbat it is a 
breach of propnety to give advance publicity 
to notices which are yet to come up before 
Parliament for consideration. 

In a similar case in 1975. premature 
publicity was gIVen to a notice of motion 
for removal of the Speaker by a newspaper. 
Wben a member sought to raise tbe matter 
in tbe House, !be Speaker observed, -inter 
alia'. as follows:-

"Procedure should be followed correctly 
and in sprite I respeet tbe Constitution. 
1 respect the rules. But I also expect 
tbat the liberty sbould not be converted 
into a licence." 

In view of the unconJitional apology 
tendered by the Editor of tbe 'United News 
of India' tbe matter was treated as closed. 

In view of the wide publicity tbat bas 
been glv(n in the instant case, I deem it 
my duty to remind the memben tbat the 
rules and well-eatablished conventions of 
this House apply to aU sides..-of tbe House 
equally. They bind Dot only ,be Presidlog 
Officers themselves but also every member 
on every lide of tbe House. Neither the 
members . of tbe ruling pat ty can violate 
them witb impunity simply because they are 
in majorit" nor caD tbe opposition members 
flout tbem because tbey arc in tbe opposition. 
I, thereforo. bold tbat tbe extensive and 
JepoalCd pubiiGitr liVID to ,be DO&iGO for 

removal or Speaker not only after it was ' 
reeeived by the Secretary-General but even 
before tbat, was most unfortunate aDd 
deplorable. Ma tters concerning day to day 
fDnctioninl of tbe House arc best lettled 
tbrough woll-settled Parliamentary cbanDels 
ratber than tbrouth tbe columns of tbe 
press. I would, therefore, urge upon all 
sections of thi, Heuse to cooperate witb tbe 
Cbair in the observance of tbe rules and 
well-established convention. of this Hou •• 
I would alao urge upon the press to reflaill 
from giving pubJicit, to notices in clear 
contravention of tbe rules. 

So far as tbe quesbon of brea~h 0 f 
privilege is concerned, accordiog to well. 
establ,sbed parliamentary practice, usa,. 
and convention. it is improper, although 
not technically a breach of privilcle or 
contempt of tbe House. to give, for any 
realOD, premature publicity JD the press to 
notices of motions, etc. "TRIbes of .... 
CODftlltioDI and practices arc not rcauded 
as breacba of privileac. Breaches of rules 
and propriety may invite the c~nsure of tbe 
House on a proper motion or displeasure 
of the Speaker but cannot be allowed to be 
raised al breacbea of privlle&e or contempt 
of the HOUle. Therefore, Sbri Ram Sinlb 
Yadav. Pcatap Bhanu Sharma and 
Shantaram Nalk do not have my conlent 
to raise the matter as one of privilege. 

So far 81 tbe quest'on of admissibility 
of the notice is concerned, I am of tbe view 
tbat tbe advance publicity aiven to it iD 
viOlation of RULe 334A bas vitiated tbo 
DOtice Itself. FUllh~rt the notico suffen 
from maoy infirmities whiCh I should like 
to Place before tbe House. AI memberl 
are awale, Article 94 ot tbe Constitution 
confels upon tbe House tbe power to remove 
tbe Speaker by a reSOlutiOn paued by ·'a 
majority of all tbe then members of the 
House" Rules 200 to ~03 framed' under 
tbis Article lay dOWD tbe procedure to be 
followed in tbis respect. But tbat is Bot 
all. Such a resolutioo is loverned DOt ooJr 
by tbe afol esaid Article of tbe Co~stitutioD 
and the rules mentioned above. but also 
by Article 9' cf tbe COilsthullon and tbo 
"Derat rule applicable to other reaoludoaa. 
yiz. Rulo 113 of lbo aula of ProgcdW'l. 
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(Mr. Depoty Speaker] 
Article 96(2) provides. -'inter alia", that 

the Speaker shall bave the right to speak in, 
and otherwise to tako part in tbe proceedinls 
of tbe House when any resolution for his 
removal from office is undtr cODsideration 
in tbe House, 

kule 173 of tbe Rules of Procedure, 
··inter alia", provides that io order tbat a 
'resolution may be admissible, it shall satisfy 
tb~ rollowine conditions, namely :-

(1) it shaH be clearly and precisely 
expressed: 

(ii) it shall raise substantiJlly one 
definite issue; 

]0 the light of tbe foregoiog. the 
resolution should ha\'e been specific wIth 
respect to the charges, Tbe notice under 
consideration refers to "rulings aiven by the 
Speater of tbe House including the one 
on March 19, 1987, on tbe question of 
privilege and adjournment motions.. • ." 
It also speaks of den ia) by the Sp,akers 
tbeir rilbt to raise "vilal constitutional issues 
and procedural issue and buroinl problems". 
It is, tberefcrc. not at all specific with 
respect to 'he cbarge. 

Viewed in the liaht of tbe constitutional 
pr\)visioos as well as tbe requirements of 
tbe Rules of Procedure, as mentioned above, 
I am of tbe view tbat it is Dot a matter 
of more technicality. but one of substance. 
As tbe Speaker bas tbe riabt to participate 
in and to vote OD Fucb a Resolution. it is 
OPiy fit and proper tbat he must know 
precisely \\ bat tbe cbarles against bim are 
so tbat be could reply t) tbem. Principle 
of nalural justice also demand tbe same. 
ID as much as tbe charges arc not sJ:cclfic. 
are Dot "clearly and precisely expressed" 
and do Dot raise "one defiDlte iSlue" of 
which due Dotico baa boen liven, tbe 
resolution would be -prima facie' out of 
order. AIIO, al stated by me earlier, the 
DOtice stands vitiated b, advance publicity 
.. violation of Rule 334A. 

However. DotwitbatandiIJ. all this, I 
would Dot lite to stand bet"lCD the members 
"",,0 bave amD tbe notice aDd the relt of 
dae House. Sioce tbtl bappcDI Co be. 

lesolution liven under Articie 94 of tbe 
Constitution and concerns tbe remo~al of 
tbe Speaker himself, I would leave it to tbe 
House to decide for itself whetber leave:: 
s: ould be granted to tbe member (tbe first 
lianat~'ry to tbe notice) to move the 
Rcsolu:ion. Rule 200(2) pro~ide, tbat "a 
motion for leave to move the resolution for 
removal of Speaker shall be entered in tbe 
List of BusiDess on a day fixed by tbe 
Speaker, provided that tbe- day ~o fixed 
sbaU be any day after 14 days from the 
date of receipt of notice of the resolution". 
Since tbis involves tbe removal of the 
Speaker, toJay beiD~ tbe earliest opportunity 
under tbe rule'S, tbe matter is heing placed 
before tbe Houee. Thereff're, I now call 
upon Shn Somnatb Chatterjee to ask for 
ieave of the House to move the Resolution. 

'SHRI PRATAP BHANU SH~RMA : 
lVidi~ha): I am on a point of order. The 
text of the Relolution is totaHy baseless and 
mislead mg. I wanted to draw Jour 
attention to .•..• 

MR. DEPUTY ·SPB~KER : I caDDot 
al:ow any dhcussioo DOW. I Caonot live 
any ruling. 

MR. DEPUTY ·SPEAKER : You sbould 
bave raised before. not now. Please take 
your seat. 

MR. DEPUTk'-SPBAKBR: J have 
given my ruhol. You cannot raise it now. 

Me. Chatterjee. 

12.2Gbrs. 

RESOLUTION RE : REMOVAL OF THE 
SPEAKER FROJ\t OFFICE 

[EnlluhJ 

SHRI SOMNATH CHATTBRJEE 
(8olpur): I bel to move lor leaYI of tho 
HOUle to move tho foJJoWiaa RCIOlutloo :_ 
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"That this Houl~ baving taken ioto 
consideration the Rulings of the SPf alerT 
of the House includioll tbe one on March 
19, ~981 on the qutstion of privilege and 
adjournmeot motions feels that ~y 

denying to the Members rigbt to raise 
vital constitutional and procedural issues 
and burning problems, the Speaker bas 
ceased to command the confidence of all 
I~ctions of tbe H~use aDd therefore 
resolves that be be removed from bis 
office.u 

T nte:rl.lp'ion,) 

PROF. MADHU DANDAVATE 
(Rajapur): Before tbe leave is granted, 
tbey have start~d the dt:bate : 

MR. DEI'U1Y-SPE~KER Please. 
order _ order. 

(1Ilterrllption3) 

SHRI SHAN1ARAM NAIK. (Panaji): 
All tbe discussIons under Rule 193 were 
star!ed by them. Which burnig issue he did 
Dot allow? •••• (lnterruplloII) 

MR. DEPUTY-SPEAKE: The question 
is : 

·'That leave be .ranted to move tbe 
following Resolution :-

··Tbat this Houle hav JDI taken into 
consideration tbe Ruhngs \)f tbe ~peaker 
of the House including the one OD March 
J 9, J ~Sl7 OD the questJoD of pnvJkgc 
and aDjournment mOtlQDS feels that by 
dcnYlDg to tbe Members n&bt to r.use 
viral ccnstitutiooal and procedural issues 
aDd burn101 problcmes, tbe Speaker has 
ceased to command tbe confidence of 
all lections of tbe House and tberefore 
r:~olvcl tbat be be removed from bll 
offi~e.". 

Hoo'ble Members \\bo are in fayour of leaYe 
beiDI .raDted will kindly risc in tbeir 
rlacca--Yel. tbe leave to move tbe 
Rcsolution is ,ranted UDder rule 201 (3). 

The Resolution is to be takcD up for 
.*-'ioa _j&bia '0.,. ~ tilt datI 08 

which leave has be~n Biked for aDd I1'loted 
by tbe House. I bave no objection if tbe 
Resolution is taken up today itleJI at 3.30. 
p.m. and lbe diSCUSSion is to be co.lDcluded 
by S.:O p.m. (l"te"up~'o"') I think tbe 
House wllI agree to tbis.-- We will take it 
up at 3 •. '0 p.m. Z hours are allotted to tlais ••• 
(/nuT'UptlOnS) 

THE MINISTER OF PARLIA· 
MENTAR Y APFA1RS "AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI 
H K L. BHAGAT): May I make a 
submilsioD? We caD proceed witb this 
debate lmmedlatc1y and I would sogelt 
that we dispense with tbe IUDch hour. sit 
right upto 3 3) or at tbe most. iocludlDI 
tbe reply bv the Minister, by 4.0' clock anJ 
tben take up this .~ 

SHRI SOMNATH CHATrERJl~E: You 
ha ve got the discretion to decide wbetber 
thiS sbould be taken up today .. 

(Interruption. ) 

MR. DEPUTY.SPEAKER: It is the 
House which has to decide. 

PROF. MADHU DANDAVATB : There 
is a procedural POlOt. Does it ItaDd to 
JOlic tbat or,e debate is to be over by 3.30 
and another debate will start immediately 
afterwards? 

(Int."u/) [Otll) 

SHRI SOMNATH CHATTBRJEE: 
You take it up t0morrow or any day 
af'er"ards. 

MR. DEPUTY -SPEAKER: Let tb. 
Hou.e decide it. 

PROF. MADHU DANDAVATB: 
Acco( d lDJ to tbe rules, it is left to Jour 
dIScretion. How can 'h~ House decido it , 

MR. DEPUfY-SPEAKBR: I haft 
decided tbat it can be takeD up at 3.30 p.!D. 
today itself. Now II at all tbe Boo. 
decides otbcrwiae, it is left to tile Houle. 
I bave giveo m, rwiDI. Now Maa .. under 
lUI. 377. 
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saRI SOMNATH CHATTfRJEE: 
On a Point of Order, SIl' •• In,~aUPli(}IIJ). 

MR. DEPUTY SPf-AKER: No 
Point of Order. On 377 wbat is the Point 
of Order? 

SHItl SOMNATH CHATTERJEE: 
This is a matter where you enn use your 
discretion .•. (illt.·rllpitons'. 

MR. DEPUTY.SPEAKER : 3.30 p.m. 

SHRJ DINESH GOSWAMI (Guwabati): 
Let uiliave it tomorrow, Sir. How cad we 
discuss . (1 "",r",,'on,). 

saRI SOMNATH CHATTERJEB: 
How two important matters will be disculled 
toda, ? 

MR. DEPUTY SPEAKER: Tbis is 
also a very important matter. We caD 
discuss it today. 

I bave told you. SHRI SOMNATH CHATTERJEE: 
You Dever asked us. You took their view. 

SHRI BHAGWAT lHA AZAD 
(Bbagalpur): You have decided, Dot the (lnt"ruptlons) 
Minister .. (Int"ruptIOB.,). 

SHRI INDRAJlT GUPTA : In a wa)', 
tbe Minister of Parliamentary Affairs bas 
luaested ooly 

MR. DEPUTY SPEAKER: Only 1 
have sUllelted. I sUl!gested tbat ••• 

( In,erruptlons) 

saRI SOMNA IH CH -\ TIERJEE : 
You never asked us. 

PROF. MADHU DANDAVATB: 
Does it appeal to your reason that if one 
debate ia goiog to be over at 3.30 p.m •• 
tben another debate WIll start •. ln,e"up,'o",). 

MR. DEPUTY SPEAKER: It is a 
ruling which 1 bave already given. No 
furlber discussion on tbat now .•• 

MR. 
order. 

(Interrupt,on6) 

DEPU1Y.SPEAKER: please 

PROP. MADHU DANDAVATB: 
Kindly use your dl~reuon. Sir. Tbe rlgbt 
of discretion you bave to usc. Wo appeal 
w IOU 10 utilise your discretloo. 

MR. DEPUTY SPE "KElt: It will be 
(lver in two bours ••. '0' 

(I"",,"plionl) 

MR. DEPUTY SPEAKER: We are 
skipping the Luncb Hoor also. 

SHRI INDRAJIT GUPTA : It is w. 
who aave the notice of tbe motioo Dot they. 

MR. OEPUTY SPEAKER: Tbe, will 
also participate. Tbey bave the riabt to 
participa le •••.•• 

(lnte"uptlon.) 

PROF. MADHU DANDAVATB: One 
appeal to you, Sir. When you art lappo,ed 
to use your dilCretion, would you not 
consult both tbe sectiODI of the Houle 7 •••• 
(1 nte"llpt;OftJ;. 

SHRI SOMNATH CHATTERJEB: 
You couJd bave eveD called us to your 
Chamber and consulted everybody about 
the lui table time for that .• 

(J nlerrllptlonl )'''. 

MR. DBPUl Y SPEAK.ER: I bave 
not allowed it. I am Dot allowio8 ao),'hiDI •• 

\lnie""plloft')·. 

MR. DEPUTY SPEAKER PJeIIC 
ML DEPUTY SPBAKER: PrcYioUll, .ake ,our .eal •••• 

also • .beD it we. takeD up like dais, lbo 
same da, dilealsioa took pia" ••• (Inle"uJlllo".)·· 



Mil. DEPUTY SPEAK.ER.: If 00 the 
I8JDe da)' we can finilh, tben wb, ask for 
poatponemcnt? Wbat is the purpose of 
poatponioa till tomorrow '1 Tell me. Why 
caD't we discuss it today? Wbat is the 
purpose of postpon iOI •• 

MR. DEPUTY SPEAKER Two 
debates we are takina up wben tbe notices 
bave been liven ... 

( '","rruptlofl,) 

SHRI DINESH GOSWAMI: You 
never asked UI, you obtained tbeir coosent. 

MR. DEPU1Y SPEAKER: You bave 
liveo tbe notice but oot oo)y you are loin. 
to .peak ••• 

(''''IIr,,,ptlollJ) 

MR. DEPUTY SPEAKER: Only tbe 
Bouse bas to decide, otberwise m,self. 
Wbeo tbe House bas different vie"s, then I 
bave to tate tbe decision. I bave decided 
3.30 p.m. Tbere is sufficieot time .... 

(1"/~"lIpt'ofIl ) 

MR. DEPUTY SPEAKER: ) cannot 
understand wb, ,ou want to postpone. Wbat 
il tbis? You tell me •• 

( '''letr.ptf",.,) 

MR. DEPUTY SPBAKER.; Wben tile 
leave bas been aranted. there is no point in 
postponement.. • .•. 

('"ler""pllo"8) 

MATTERS UNDER RULE 371 

(1.-.11,11] 

(I; DeaIad lor a selaelae lor Prot ........... 
• at .. to yarlou te ..... tile ceutrJ. ..,.. 

clall, .. Uttar PnMIeIIa 

[TrtIIIII4IIDIIl 

DR. CHANDRA SHBltIIAR 
TklPATBI «((balilat.4): Mr. Dopa" 
Speaker, Sir, tbe plObIoaa 01 .a. aupp), ia 

coDtinously increasing in tbe country. 
Increale in tbe population and fleeiog of 
people Irom rural areas to cities hal made 
tbis prot lem further complicated. In Uttar 
Pradesb. at present tbere are 685 cities out 
of which arralement, for drinking water lor 
566 citits have already been made and for 
tbe remaining 119 cities sucb arrangements 
are yet to be made. Even in tbose citiel 
wbere machinery for water supply was 
instalted some 10 to 15 ,ears back the 
arraD.ements have become inadequate due 
to rapid increase in population ard fast 
urbanisation of the cities. For this ReSOD. 
it is necessary tbat reorlanisation and expan-
sioB should be don.. This will retluire 
about Rs. 525 crores but in tbe Seventh 
Five Year Plan an outlay of RI. 156 crom 
bal been earmarked. With tbis amount it 
is not possible to make arrao,ements for 
drinking water for tbe remainiDI cities aDd· 
also port reorlaniaation aod eXPInsion of 
about 200 cities. Therefore, additional 
funds should be made available for water 
supply to -cities. 

I. therelore. demand from tile Central 
Government tbat for the cities also crub 
programmes for water lupplJ mould be 
formulated by it, as is beiDI done in the 
rural areas. In additioo, a fioancial oqani. 
.. tion sbould be set up for implemeotiol a 
proaramme for drinkiog water and cleaolineaa 
drive. Wbicb may allocate fundi for tb .. 
items. 

[ T,"",IIIIID1J] 

(U) NeecI to .e,elop Shraal''''''' R ... 
a. ..... t area of P ...... rea'" .. 
Uttar Pradesh as a teadst resort. 

SUR) R.AM PUlAN PATBL (PhuJpar): 
Mr. Deputy Speaker, Sir, I want to draw 
tbe attention of tbe Government of India 
towards a matter of u .... ot public impor-
tance. SbraDlverpur .. Ram-Chaurllbat located 
hi the Kudihar DevelopmeDt Block of 
Pbulpur ParJiamcDtary CODltituenC)' iI a 
place of bistorical importance. Lord a .... 
.bile in eme. bad p.-ed one aiabt at tbiI 
plaoe aDd had crossed the river Gaaaa froa 
bere. At prcaent. An:beoloaical De ...... ' 
iI cDlllaed in acamioa of tbiI area. It 
bal fouod Olle Itraaaoly ahaped taDt _ida 
.... to be tbOUlaDdl of yean ow. la 
aclditioD, maD, IDoro aacieat IdIcIII III" 
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[Sbri Ram Pujaa PatoJ) 
also been fuod. All th"se things .bow that 
tben must have been a bUIO fort at this 
place. 

It is said tbat Nisbadraj's tort was 
located here. Every month lakhs or 
devotees come to this place. This was the 
place wbere Lord Rama and Nishadraj bad 
met. Bven now the people tbere live fun 
reapect to tbis place, People come for 
b.vina bath in the Gaoga. Moreover. this 
place bas become a place of tourists 
attraction also. But tbe Government has 
not formulated any scheme for tbe develop. 
ment or tbis s.lcred place.. People have 
started thinldu& as to why it is not beiDI 
de.eloped .1 a place of bistorical importance. 

I want that reapectiol tbe feclina of tbe 
people, tbo Government should arrange 
development of Shranaverpur.Ram .. Cbaura. 
abat and other connected historical and 
aacrcd places like Sitakund, Rajahlt, 
SbiatiJbat, Brabaaadhari tund etc. tbrougb 
tile Department of Tourism. For tblS, 
fUDda Ihould be made available !'o tbat 
.... places are properly developed. 

RBSOLUTION RS-REMOVAL Of 
SPSAKElt FROM THB OFFICE-

CONTD. 

MR.. DBPUfY-SPBAKBR: Please sit 
down. Pleale take Jour seat. 

SBRI JNDllAJlI GUPTA: We kno" 
tbat 'OU have lot tbe discretionar, power. 
Bat are we wroDI to expect tbat you would 
at least CODIOh us OBCe ? 

( ,,,,.,,,,,,,,,,,,,) 
na., aic DOt moviol the IDOtiOD. We are 
..... dae motioD. Even the MiDister of 
.... Jiamea1lrY AfFair. did Dot botbtr to 
.,..It •• 

MR. DEPUTY ·SPEA itER: Pleate 
lilten to me. I bave oDte sUllesatd tbat 
tbe House could dC'c;de this pOint. But 
,ou only suggested that I could exercise my 
discretionary power to fix tbe date. 

(l"'~""Ptio, .) 

MR. DBPUTY.SPEAKER You 
suagested that I could fix tbe date. At 'he 
same time )OU aJso SUllested 'bat J could 
use my dilcretj('nary po,,'ers. 

( l11le,.ruplions) 

ShRI JNDRAJJT Gl PTA: I think 
it is one of tbe responsibilities or the Cbair 

(1 "'U,.uplinns) 

MR. DEPUTY.SJ"'EAKER: You have 
aiven me the power. I have exerc;.ed it. 

SHRr SOMNATH CHATTERJEE: We 
are not cballenging your discretion. We 
are sUlgesting about tbe time to be fixtd ..•.• 

MR. DEPUTY.SPEAKER: On 18th 
December, 19S4, leave was sought to move 
a Resolution. 

(I",.",uptioIU ) 

PROF. MADHU DANDAVATB: You 
are quoting tbe precedent. Sir, sbalJ I 
clarify the poiot? On 18rb December 

• • 1954, ",beD tbe motion was there alaiost 
Sbri Mavalanklr, at tbat time there was DO 
debate. There \l a. LO discu.sion. You 
kindl, check up tbe proceedinlS of 1954 
debate. When the No Confidence motion 
came up saaios' Shri Mavalankar, tbero 
-as DO otber debate. You caD 10 tbroUlh 
tbe proceedinls of 1954 deba1e. You Would 
know tbat there was DO otber disculSion OD 
tbat day. 

MR. DBPUTY .SPEAKER: There was 
• dilculaioa. At 12 O· cloct tbat was 
mo.ed. At 3.30 it WI. tateD up. 

(1"'_',.,,lon,) 

Ma. DSPUTY -SPEAKER.: I lao" 
dla& &Ilae .11 • precadODt. 

(1111 .,,,,,tlM') 



PROF. MADHU DANDAVATB : 
Wbea motion a,ainlt Sbri Mavalankar wal 
moved. tbere was DO otber debate. 

(lnt,rl'llptlons) 

MR. DEPUTY-SPEAKER: It wal 
not tbe only business OD tbat day. When 
there was DO confidence motion, tbere was 
lome otber debate also on tbat date. 

MR. DEPUTY. SPEAKER Now, 
matter under rule 377. Sbri Anoopcbaud 
Sbab. 

(Interruptions)·· 

Notbinl except tbe sta toment of the 
Hon'ble Member under Rule 377 wiil 10 on 
record. 

----
MATTERS UNDER RULE 377-CONTD. 

r EI,gli,It) 

(III) Oem •• d for brl_llag Db.,a.de, TelephoDe 
Escbaage •• der Malll.ager Teleph.e 

Nlalm Ltd (Bombay). 

SHRI ANOOPCH~ND SHAH (Bombay 
North): I would like to draw tbe atteD'iOD 
of Ministry of CommunicatioDs to the 
problem • .of Shyaoder people. 

(1) Dhayander Telephone Excbanle bad 
been workiol under Bombay Telepbones 
from 1942 to 1985. 

(2) Bbayander is a part and parcel of 
city of Bombay and all tbe subscriben of 
Bbayander )-.ave made deposits etc. as per 
the rules and ~egulatioos of Bomba, 
telepboDes. 

(3) Unluckil, at the time of formation 
01 Mahanapr Telephone Niaam Ltd., 
Bba,aDder wat .eluded from M.T.N.L. 

A draft Bill prepared by Governmcot wu 
81 under. It will coosist of Bomba, Muni-
cipal Corporation area, Thane Municipal 
area and New Bomba,. 

(4) Tboulb Bbayander was un .... 
Bomba, Telephone., Bbayander does not 
fan under aoy of tbe areas mentioned aboye. 
So, there .a. an omission at tb. time of 
Drafting of BiU. I request the Minister of 
Communications tbat notification relard •• 
tbe inclusion 01 Bbayander under MeT.N.L. 
Ibould be issued so tbat people or Bbayader 
can enjoy tbe advantages of M.T.N.L. 
Staff of Bbayaoder exchanle wal work ina 
under Bombay Telephones. 

I hope Minister will verify the fact and 
will tate nccessary steps to rectify the error. 

SHRI NARAYAN CHOUBBY 
( Midnapore): Are we helpless, Sir ? 

(1 nt.,.ruptlonl)C'. 

MR. DEPUlY -SPEAKER: Onl, the 
Itatement mad~ by the Member under Rule 
377 will 10 on record. Nothing eJse will 10 
on record. 

(1 nl.r1'llpllonl) •• 

( I,) De ... ad for 1 ... 1.1 asslst.ace to 
Kar_taka Gover.meat for devel .... t 

of sagarea_ i. the State. 

SHRIMA TI BASAVARAJESWARI 
(Bellar): Sir. ICarnataka State bad 
requested the Central Government for 
financial assistanco from Sugar Development 
Fund for t be purpose of development of 
sUlarcane in December. 1986. The Central 
<:,overnment after exam iniDI the applica-
tIons of 8 SUlar factories wbicb were found 
incomplete in relard to material ioformadOD 
required in support of these scbemes 
proposed to be implemented asked for lome 
more informatioo. 

"Not recorded. 
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(Shrimati Basavarajeswari] 
Sir. the required information and tbe 

details which were fornisbed by tbe lupr 
factories were forwarded to the Central 
Government for early d.cision. So far tbe 
fig.neia1 assIstance bls not been provided 
to the •• sUlar factories. AI they bave beea 
suffering greatly it is necessary tbat tbe 
Cantral Government should procels their 
applications immediately and provide the 
fiGancial assistance from tbe Development 
Fund for the purpose of developinl sugar-
eane in tbe State. 

I bope and trust tbat the hOD. Minister 
wil1100k into the cue seriously and belp in 
expediting the matter. 

(,) Need for ameDdmeDt fa JUdlelal SeRa 
Reerultment Rales to ea.ure 20% rSerf.tl. 
for women In the ServIce. 

SHRI SHANTARAM NAIl{ (Paoaji): 
The Government of India and tbe Govern-
ments of various States and Union 
Territories arc making every effort to see 
that ju.tice is delivered speedily and 
efficaciously and in that, tbe burden on 
average litigants is reduced to the miDimum. 

In this respect, establishment of Lot 
AdaJats tbrouhout tbe country. commencing 
of Legal Aid Schemes to tbe poor and 
abolition of court-fee are lome of abe steps 
being streseed upou by the Central as also 
State IUnion Territory Govfrnmeots. 

f 

However, in tbe matter of dispensation 
of justice, I would lIke tbe Government of 
India as also State/Union Territ,,,y 
Governments to consider the appointmept 
of more women judges in the various courts. 
It is my feeling that as it is largely be lieved 
tbat in the treatment of sick patients, women 
are best suited, similatty, rendering of 
justice to agarieved pardee wbo in a way 
iDjured. a woman witb a more balanced 
and cool mind can do equal justice compared 
to a mao, if Dot better. 

I therefore, reque.t the GovernmeDt of 
Jadia'to make a revolutioDUJ chuae in tbe 
B.ccruitment R.ule. relatina to the recraitmeDt 
01 Judicial officer. aDd lee to it tlla t at .... t 

2(" POits of judicial (meials riMbt frem tbe 
post of Civil Judge, Junior DivisloD to 
Supreme Court Judgc, are reserved for 
Women. 

(,') D_aDC1 for a DoonlanhD Keadra ".tII 
Stucllo Faeilities at Jam.a. 

SHRI JANAK RAJ GUPTA (Jammu): 
Jammu is the Capital of J&K State and 
provincial headquarters Lf Jammu province· 
situated at tbe lower Shivaliks, it bas a 
distinct topograpby socioeconomic conditions 
and a rich cultural heritage shared by tbe 
people in tbe adjoininl areas of Punjab and 
Himacbal as also across tbe border in 
Pakistan occupied areas of J. & K. Havinl 
been a centre of art. oulture and literaturo, 
it bas been producing artists whose talcnt is 
sbown on these silver screen. It bas beautiful 
acenic Ipots and tourist relorts whose 
captivatiDg charm bas often been exploited 
by the film industry. The programmes 
telecast in the National book up do not 
cater to the peculiar agricultural and socio-
economic needs of tbe rural arells of Jammu 
relioD. 

I would like to urle upon tb. Minister 
of InformatioD and BroadcaJtiDI to let up 
a Doordarsban Kendra wisb studio facilities 
at Jammu so tbat tbe local talented c:ulture 
is promoted and encouraged. 

(vlf) De.lad for 8 rail-cum-rold bridge OD the 
river Krlshoa eoDoeetlDg Repalle aad 
Madllllp.faam. 

SHRI N. VENKATA RATNAM 
(Tenali) : Two important districts of Andhra 
Pradesb, Krishna and Ountur, are separated b, River Kriabna, connecting bridaes are 
.xistioa ooly at Vija)'awaJa, which is more 
tban 125 km. flom tbe places wbere Krisbna 
a iver flows ioto the sea of Bay of BeDlA1. 

Railwa, IInel OD tach aid. 01 the river 
are UDCODnected. Two important pJacea. 
Rapalte on GUDtur side aad MacbilipalDam 
08 Itrll ... ide. are separated b, Itrishaa. af.er jUlt ." 4 to 5 km •• 
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Botb are very fertile lands and arc to be 
connected by road-cum- rail bridle as at· 
Rajabmundry C.A.U. Both the Zil. 
Parisbads of Krishna and Guotur. all 
Samities and political part~el have passed 
resolutions to that cffect. 

Even tbOllgb some expenditure il involved, 
it can be recovered "ery soon by relular 
traffic between the two places which forms a 
ring between tbe two important districts. 
It is financially a sound propositioD also, 
and '" auld earn much to tbe Government. 

Hence I request that tbe Rail-cum-Road 
bridge may be included in th~ next plan aDd 
executed and meanwhile steps may b.: taken 
to complete the survey. tests and otbfr 
formalities. It i4i the most important 
project for the State of Andhra Pradesh. 

(,16) RemUDeratlve price for tobacco. 

SHRI B. N. REDDY (Miryallada); 
Sir, tobacco crop is the source of 1500 crores 
of rupees of annual incomo and earn Rs. 200 
crores in foreign ecchange to out country 
annually. But duc to Jack of domestic and 
external market ror tbe produce, prodocen 
face arave situation. For example, in 
Andbra Pradesb, 90% V Ifginia Tobacco of 
our country is produced. Bllt due to lack 
of market facilities about 75.000 ryots in 9 
diltricts are facinl alarmiDI situation in 
Andbra pradesb. 

( Inte""ption8) 

MR. DEPUTY-SPEAKER: No dialogue 
please. No interruptions. 

SHRI B. N. RE·JDY: Last ycar 1.15 
1akb toones of tOJacco was produced. But 
there IS no market f,1r purchase of this 
produce. Often 50% cf tobacco produce is 
purchased by domestIC tobacco compaDies 
but they are not prepared to pay remu. 
nerative prices or even the averale market 
price iD tbe bcgiooinl of crop saw,n.. For 
example. if tbe pric: ia Rs. 11.97 per kilo, 
in the seasoo time only Rs. 8/- per kilo is 
paid. 10 this regard. Tobacco Board and 
STe are not belpful. They neither control 
tobacco compaDY moaopolies Dor an 
PfOpand to parcbue at rolDUDOlltiYl price. 

In this way, tobacco producers are left at 
tbe merc, of tbe traders. In IS81-S2, 1.5 
lakh tonDes of tobacco was ex polled but 
in 1985-86, eaport fell down to 60.400 lonnes. 
This i, a aerious situatioD which oDe of our 
valuable crops (commercia) is faciDg. So, I 
requelt the Centre to provide domestic and 
external market for tbe cntire produce of 
tobacco at lemuncrative prices thereb, 
encouragiDI the producers of tobacco. 

U.40 .rl. 

DISCUSSION RE : INQUIRY ORDERED 
BY THE FORMER MINISTER OF 
DEFENCE lNYO ALLEGED PAYMENT 
OF COMMISSION BY THE SUPPLIER 
TO AN INDIAN AGENT IN A 

DEFENCE DEAL 

[&,II&h] 

MR. DEPUTY· SPEAKER : No., 
discussion under rule 193_ 

Sbri Suresb Kurup. 

PROF. MADHU DANDAVATE 
(Rajapor): Sir, before tbe discUSlioD is 
started, I would like to raise the procedural 
POint. (1,,:~rrupIiOI.) Sir. I am only raisiDI 
• procedural pOlDt and tbe POlOt of order. 
Vader rule 193, tbey are 10108 to discuu 
tbe Defcnce deal and tbe alleaed irrqn-
latities involved. Tbe other day wben 'We 
were discuslinB OD another subject. Fairfax 
issue, there was a]so specifiC motion ,ivlD 
and that was allo a!Jow~d to be moved. 

What I would suggest is rule 193 also 
allowa a discussioD to take place. After tbe 
whole tbiDI is talked of. the Minister replies. 
My point of order is, since I have also liven 
a notice of motion expressing concero over 
tbis episode and recommendinl to the 
Government set ling up of a parliamcotaIJ 
probe, tbat sbould alao be taken up toaetber. 

SHRI DINESH GOSWAMI (Guwahati): 
M, motion is also there. J have also ahCD 
• motion. 

SDRJ BASUDEB ACBARIA (BaDtura). 
Ilia" "10 liveD • IDOIioa. • 
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SHRI S. JAIPAL REDDY (Mabbub .. 
DAlar): We bave all liven notices of 
motion .. 

MR. DEPUTY .. SPEAKER: Already 
tbere is a motion under rule 193. Wben you 
are liven a chanee, you can speak OD that. 

PROP. MADHU DANDAVATE: Sir, 
I may move it. I will Dot even speak. My 
colleague is gOiDI to speak. I am not 
aOiDI to participate in it. The only tbinl 
is" my motion sbould be allowed to be 
moved. 

Wbat i. your ruling? 

MR. DEPUTY .. SPEAKER: Already 
we have admitted tbe motion under rule 193. 
You caD speak, whatever you want to speak 
00 tbe subject, at tbat time. 

(Interr"plion. ) 

SHRI THAMPAN THOMAS (Mavali-
kan): There should be substantivi mQtion. 

saRI DINESH GOSW AMI: There is 
• distinction between rule 193 aDd rule 184. 
Rule 184 is about the substantive motion 
which caUl for action on tbe part of tbe 
House. We waDt tbat in tbis debate, thero 
.bould be aD actioo whIch should be 
followed. Merely talkinl under rule 193 is 
oot enough. 

MR. DEPUTY.SPEAKER : The Minister 
.. ill reply. Already we bave admitted tbe 
motion uoder rule 193. You can discuss on 
that. 

(Int~rr"ptltln' ) 

MR. DF.PUTY ·SPEAKER: Only the 
can be admitted, not atl. Sbri Suresh 
~urup. 

SMRI SURESH KURUP (I{ottayam) : 
J Itand before this A.lt House to initiate 

.... dilcossioD uDder Rul. 193 on tbe 
DefeDce deal. I am Dot here to Icore aoJ' 
_batiaa poiats or to make it a partiaan 
"air. 

Any bod, who bu a aemblaac:e of 
iateIritJ will be palDed to 1M abe alDoUDt of 
ODInaptioa that bat ore", lato oar poU". 

Every weet, scandals after seIndal. are 
coming up whicb shows tbe rullD. palty .Ind 
tbe Government of our country is steeped 
io corruption. 

( /""""1'110,") 

PROP. MADHU DANOAVATB: He 
meant tbat Governmeot is Iteeped io purity ! 

(I"t~rrllp (O"I) 

SHRI V. KISHORE CHANDRA S. 
DBO (ParvatbiDuram): Even 400 Member. 
do not (In,.rruptlo"s) tbat tbe Prim. Minister 
is·· 

MR. DEPUTY-SPEAKER: I won't 
a)Jow tbis statement to 10 on record. 

THB PRIME MINISTER (SHRI 
RAJIV GANDHI): I take exception to 
tbat remark. 

MR. DEPUTY-SPEAKER.: I woo', 
allow. I have said that Ibis kind of 
interruption, I will not allow. (interTilprio".) 
I do Dot allow tbe allelation to 10 on record • 
(IlIte",upticn,) I request tbe Memberl not to 
make casual remarks. (/"rer'uptlolls) I request 
all the Membrrs not to miite aD), casual 
remarkl. (IIII."UplIOlll) I regulat .n the 
Member. not 10 make aoy casual remarks 
sitting like tbat. (/nterruplions) I won't allow 
sucb kind of tbinls to 80 00 record. 
(Interruption,) Not allowed. DOD't make any 
cal ual remarks, any allegations. I do not 
want it to 10 on record. (b.,errllp1iou) 
'NotbiDI will 10 on record. 

(/",.rru;lon.> 

SHRI RAllV GANDHI: Mr Deputy 
Speaker, Bjr eitblr Ule Member should put 
lpecific cbarpl or h. should apoloaise ••• 

MR. 
please • 

(1"'."IlPI,O.l) 

DepUTY -SPEAKBR: Order. 

SOME HON. MEMBERS: Hi, 
allCiatioOl lbould Dot 10 00 record. 
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SOMB RON. MEMBERS: We demaad II. apoiOlY. 

(I"",,"p,'o'" J 

MR. DEPUl'Y ·SPEAK.ER: He is on 
bis leis. Let him aay. Plca,e hear wbat 
he •• ,. •••• 

(1 nt e"r"pt lonl) 

SHR.I MUICUL WASNIIC (Buldhaoa) : 
Tbe ODI), IhiDI is tbat be bat to apoloaise •.•• 

SHRI S. JAIPAL REDDY (Mahbub-
Dalar): Sir, I am 00 • POlot or order ...•. 

MR. DEPUTY-SPEAKER: Tell me 
.. to wbat i. your point of order. 

SHRI S. JAIPAL REDDY: Sir, I 
would like to know • • • • 

SOME HON. MEMBBR.S: No, DO •••• 

(lnt~"."ptl(J"') 

MR. DEPUTY -SPEAKER: He is on 
his legs •.• What is your poinl of order 7 

MR. DBPUTY-SPEAKER: Let me 
listeD •••• 

ssal CHANDRA PRATAP NARAIN 
SINGH (Padrauna): Tbe discussion sbould 
be accordiDI to tbe subject •••• 

(I"te,rup"on, ) 

SHRI SHANT ARAM NAIK (Panaji): 
Sir, you please ask tbe 4ucitioD •••• 

MR.. DEPUTY • SPEAKER : Let me 
listeD to whit be •• ,1 . . . 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Mr. Deputy Spelker, Sir •••• 

SHRI JAI PRAKASH AGARWAL 
(Qaaodai Cbowk): Sir, 1 am aD • polot of 
Order ••• 

(/"re,,,,pllollI' 

He mOlt apolOlis~ firlt and tben .. , .... , 
he wantl ••• 

MR. DEPUTY·SPEAKER : The Leader 
of tbe House hal asked for It. He is aoiDl 
to reply ••• 

MR. DEPUTY-SPEAKER: What is 
,our Point of order 'I 

SHRI JAI PRAKASH AGARWAL: 
First, be must apololise. He canDot lay 
ao •.•• 

MR. DEPUTY-SPEAKER.: The boo. 
Prime Minister bas asked for it. Let IUm 
clerifJ. 

SHRI SAANTARAM NAIK : Sir, yoo 
please ask tbe question before he saYI •••• 

(]n,e'Tllptlo.,) 

SHRI CHANDRA PRATAP NAIlAIN 
SINGH : I implore tbe Opposition also •••. 

The precedeDt in this HOUle is th, 
precedes" of tbe country •••.• 

(1"''''''Pllo"s) 

I implore tbe Oppositioa that ia tile 
iDterest of tbe ••.• 

MR. DEPUTY SPEAICBIt: Pleue 
listen to me. 10 wbat I am .. ,ina. You 
please listen first •••• (l."'rtlpllora) ••• .$bri 
Kisbore Cbaadra Deo passed some rcmarb 
witbout livinll any Dorice a' all. Be baa 
made some remark. aDd tbe Leader of tile 
Hoase "'lnll to poiDt OIIt tbat if at aU .. 
waall to la, it, be Ibould su ..... da. it. 
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MR. DEPUTV SPB~KBR· Mr. 

Xi,bore Cbaodr,i Deo, are you takina 
reaposibility for wbat you have said ? ••• 
(/nt.rruptions l,. , •. First let bim take respon-
liblUitJ ror tbat, otherwise let bim 
.pol08ise .•.•.. (11'e .. 'up'/on\) .••• You have not 
li.~D an, notice, how are you makin. tbis 
kind of allegation? (lnterruptlo"~),,. If 
108 want to make aoy aliegatloD, YJU have 
to .ive tbe nottce to me. How CBn you 
mate atle.adoo wilbout glVIDg notice to me? 
••••• (l"terrllptlor.s) ..•• When a Member is 
apeaking, bow can you make allegation ? 
TIlls is Dot tbe way .... (lnl.rrup'ion ) •• He 
baa to substantiate, olherwise be bag to 
.pOlogise .•.•. (Inter IIptlonl) ...•. You made 
some rcmalt!!, why can't lOU withdraw' 
(l",'r~llpttons) ••.• You made some remarks, 
why can·t you \\'ilbdraw that remalk now? 
When Mr. Kurup was speaking, you made 
lOme remark, why can', you wltbdraw that 
remark now? You withdraw that remark. 
H~w can you make tbat remark' I want 
to know wbetber be wants to ",hbdraw that .• 
(l.l.rrllprlons) •.•• That is what I am asking 
bim •••••• 

(interruptions) 

SHRI CHANDRA PRATAP NARAIN 
SING H : I am on a point of order Sir. 

MR. DEPUTY SPEAKER: Wbat is 
your point of order' 

SHRI CHANDRA PRATAP NARAIN 
SINGH: About a Minister, or the Goyern-
meat or tbe Prime MID1st~r even one word 
ill this Hoose is quoted by tbe Press. But, 
if ,OU allow tbangs lake thIs, a precedent 
lite this. then it w.1l be covered by tbe 
Pr_ and it Will be reported, it will set a 
bad precedent ••••• 

THB MINISTER OF PARLIAMEN-
TAR.Y AFfAIRS AND MINISTBR OF 
FOOD AND CIVIL SUPPLIES (SURI 
H.LL. BHAGAT) : Government i, prepared 
&0 flee aoy •• lel&'10D', aoy cbarges and 
u,tIaiD&. We are prepared to do tbat 
bat tlacre are rula. You make toonel of 
alIIIatiODI 8Dd widlout tbo nalca. Tbere 
are nat-. You bate me prOYiliou. Rule 
35Z .... : 

(l66nt ,. de/.-c. d •• , 

"352. A mtmber wbil •• peaiioll.aU DOC-
(v) reflect upon tbe conduct of per.o_ 
in hilb autbority uoless tbe discussion 
is based on a stibstaDtive motion drawn 
in proper terms ;., 

Government is person and perlool both. 
If you have the courage ; if )'ou have aDY 
evidence you can come forward with a 
lubstanti\'e motion. You canDot do like 
this. Yuu are making toon. of allegation • 
witbout aD ounce of evide8ce. Tbat it 
very irresponsible. Rule 352 is Vir), clear. 
You cannot do like tbis. We are not 
afraid or facinl. We are willing to 'ace 
any allegation under the rules. t Int~rrllptloll) 
You cannot refute Rule 352. (1 r.terruptio".) 
What do you know of Rule 352? None 
of you bave tbe courage to refutt it. 

PROF. MADHU DANDAVATE: You 
want allegation should be made but it should 
be under tbe rules. (llller'llptloll,) 

SMRI H K.L. BHAGAT: You mak!l 
tonnes of a))e,ations witbout any evidence 
You want to rush artificial balloons in ,be 
air to live a bad name to tbe Government. 
1bat is your motive. You don', bave tbe 
guts to do UDder the rules. 

PROF .. MADHU DANDAVATB: He 
is perfectly rigbt wben he says alleaatioDI 
could be made but it should be under tbc 
rules. 

(InI6,rIlJliion,) 

SURI SHANTARAM NAIK.' S'r J , 
wbether bo i. apoloaisiDI 01 Dot? 

SHRI V. KISHORB CHANDRA S. 
DEO: Mr. Deputy Speaker, Sir. you bave 
called me to speak. (In,e''1I1'1I0.s) 

MR. DEPeTY SPEA KER: No' to 
speak ..... 

SHRI SHANTARAM NAIK: Not to 
speak but wbetber JOU arc apoJOIisiol or 
DOt. 
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MR. DEPUTY SPEAKER: Please sit PROF. MADHU DANDAVATE: 
dO"D. You Can witbdraw it. .Why don't Could tb y settle tbe matter directly w;thODt 
,.00 witbdraw it ? 10ur beiDI there? Who is cOD.rolliaJ the 

House? 
AN HON. MBMBER: He must 

.polo,i,e then only be can speak. 

(/nterruptto"s) 

SHRI INDRAJIT GUPTA (Baslrbat): 
Please conuol tbe members. You bave 
asked him wbctb~r be is witbdrawioB or not 
but when you do Dot .now him to speak •.• 

MR. DEPUTY SPEAKER: You 
withdraw tbat. 

SHRI v. KISHORB CHANDRA Sa 
DEO: \1r. Deputy Speaker. Sir •..• 

(Interruptions) 

SHRI SHANTARAM NAIIC.: Under 
wbat rule he is speaking. 

~fR. DEPUTY SPEAKER: I am Dot 
aUowing him to Ipeak. I am 8skin. him to 
withdraw tbe statemeot tbat be made. 

SHRI v. KISHORB CHANDRA S. 
DBO: If you allow tbem to sbout like tbis 
I caonot Ipeak.(lnterruptions) 

SHRI BHAGWAT lOA AZAD 
(Bhlla)pur): Withdraw your statement. 

SHRI V. I{ISHOR-B CHANDRA S. 
DBO : Mr. Deputy Speaker. Sir •••• 

(Interruptions) 

M-t. DEPUrV SPEAKER: If aU of 
you 10 on speaking how can I control , 

SURI v. 1C1SHORE CHANDRA S. 
DEO: Mr. Deputy Speak~r. Sir •.•. 
(Interruptions) am not loing to be cowed 
down by tbese cat·calll •••. (lnterruptioDs) 

SHRI SHANTARAM NAIIC: You 
_ .. to bow to tbe House. 

(laterruptlons) 

(Interruptions) 

MR. DEPUTY SPEAKER: M, 
request to all the booouiabJe Member. is to 
be silent. I dOD't like tbis kind of remark 
coming (rom any Member \\then tbe Members 
are speaking. Tbat is what I am teDiDa. 
If they baye anytbing to lay, let them lift 
notice and tben it can be discussed. I haft 
no objection. Tbeir limpl, makio, this 
kind of ioferruption. is not lood. I request 
Sbri Kisborc Cbandra S. Deo to please 
withdraw this. 

SHRI V. KISHORB CHANDRA S. 
DEO : I have to reiterate what I have aid 
earlier. 

(Interruptions) 

MR. DEPUTY 
caoDot allow. 

SPEAKER: No, I 

(lntenuptioDS) 

MR. DEPUTY SPEAKBR.: NotbiDa 
will go on record. 

(Interruptions)·· 

MR. DBPUTY SPEAKER : It is WI'ODI 
on the part of aDy Member to make aa 
allegation witbout living notice. 

(lat~rruptioD ,) 

MR. DEPUTY SPEAKBR: OrdR 
please. 

(Interruptions) 

THE MINISTER OF COMMUNICA. 
TIONS (SHRI ARJUN SINGH): Sir, dais 
aUJust House cannot be made tbe instrumeDt 
oJ a smear campaign against tbe leader of 
this House and tbe natlOD. That illUe bas 
to be settled: Mr. X, Y. Z Canoot .., 
whatever tbey h10 aDd do we bave to hear 
it' That is wby I request 1011 to at IIiID 
to apoloaile so tbat the diacuaion cu eo _ 
Dot otberwiso. 

(IntemJptioua) 

"Not rccorcIecI. 
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SHRI BHAGWAT JElA AZAD 
(BJa ... lpur) : Mr. Deput, Speaker, Sir. 
"hat I II, is tbis. II this remark is allowed 
to 10 011 record and is Dot witbdrawn. wbat 
Ire its implications? It onl, means tbat 
aDJ Member iD tbis House eitber aide can 
tell anJtbiDI be lit.s. For examl)le. any 
Member from tbis side caD la, tbat Mr. 
Madha Daadavate or In, otber Member is 
• tbief, he is a "'rObber. be is a scoundrel. t.e 
is aD idiot. You win not aU ow tbat. If 
an,bod, lays tbat •••.•• 

(Ioterruptions) 

The next steac would mcan tbat wc caD 
abase each otber without any rule beinl 
ia\loked. The tbird stale would be tbat we 
come to biowl and tbe fourtb Itaae il tbat 
democraCJ in Parliament will be destroyed. 
Wllat bave you lot to say on tbis ? 

(Interruptiooa)·· 

MR. DEPUTY SPEAKBR: I will not 
allow an), bon. Member. Pleue listeo to 
me. I request all tbe bOD. Members to be 
• iI.nt wbeo aD bOD. Member i. spe.kiD •• 
Please allow bim to lpeak aDd do not make 
8a, IClDark. ia tbe middle, and abuse any· bod,. 

(Interruptions)·· 

MR. DBPUTY ·SPEAKER Plea. 
tate Joar 118t1. I would not allow sucb 
tiDd. of tbinll. I am aot allo"iag. 
NotbiDI wiD 10 on record. 

(IDterruptiona)". 

MR.. DBPUTY ·SPBAKER.: It i. not 
011 record. The remark bas beta espuDIId. 

NotbiDi will 10 00 record. 

(IDterruptioDl)* • 

MR.. DEPUTY SPEAKER: No, DOt 
allowed. Now. pi ... take ,oar _t .. 

(loterruptioDl) 

Sa8.. DIMBSB OOSWAMI: Sir, OD 
• ,oiDl of ordef •••••• 

MR. DBPUTY SPEAICBR: What is 
the point 01 order? The .. II DO poiDt of 
order. All of JOU please take your _tl. 

(Ioterruptiooa)·· 

MR. DBPUfY SPt:AKER: LilteD to 
me I want to live my raliol, pleaR take 
your leats . 

( Interruptions)·· 

No, I would Dot a1l0". 

SHRI DINESH GOSWAMI: Sir. I 
have a rilbt to raise point of order. 

MR. DEPUTY SPEAKER: The same 
point of order bas already been railed. WbJ 
arc you raisiD. it alain ? 

SHRI DINESH GOSWAMI; How do 
JOU toow tbat even before I raised it ? 

MR. DEPUTY SPEAKER: Take ),our 
leats. There is DO poiDt of order • 

SHRI DINBSH GOSW AMI : I have a 
rilbt to raise point of order and I am Dot 
10iDi to lit till I raile my point of order. 

(lotenuptiool) 

MR. DEPUTY SPEAKER: No, Dot 
allowld. 

(lDterruptioDa) 

MR. DepUTY SPEAKBR: Yea Mr. 
lCisbore ChaDdra Deo. 

SHRI V. I{ISHORB CHANDRA S. 
DEO : Pleaae briDI tbo HOUle to order •••••• 
(IDterruptiODI) 

MR.. DEPUTY SPEAKBR.: Order 
pie... I will Iilteo to you also ••.• 

(IDterruptioDI) 

MR. DEPUTY SPBAXB1t: Let him D, ...... (laternJptJoDl) 
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~al' BtI,\'lW4T. JII' .AZ~D: 
There is no point of order. Wby sbould we 
htar him' (h"etrt'PliDII') 

MR.. DEPUTY SPEAKER Mr. 
Kishoft Chandra Deo, wbat do you want 
to 811 ? 

(1" terruptlo".) 

MR. DEPUTY SPEAKER. What is 
this? I am catliDa bim. I will call you 
afterwards. Please sit down. 

(lnlt"lIptionl) 

SHill v. KfSklORE CHANDllA S. 
DEO: I waDt to 8ay ••••• ( Interruptions) 

SHRI INDRAJlT GUPTA: You have 
said tbat you have expunged his words. Your 
order was to .~PUDI'. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEV ANCES AND PENSIO~S AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): Mr. Deputy 
Speaktr Sir, ~bat bas bappened in this 
House is unprecedented. You a~~ed bim to 
withdraw tbe remark tbat he bas made. He 
reiterated tbe remark We demand tbat 
)'ou should act under Rule 3-: 3 Rule 37.J 
is available to you Sir We dtmand, we 
request and we impiore you to act under 
Rulo 373 and protect tbe dignity of tb~ 

House. Tbe power is with you. Please 
act under Rule .J73 to prlltect the digoity of 
the House and the diaoity of tbe Members. 

( '''''''lIptton,) 

MR. DEPUTY SPEAKER: I am Dot 
goinl to allow aoybody to speak. expect 
Sbri D:o. 

(Inrer,upti"11';* 

Ma. DEPUTY SPEAKER: All of 
yoU, please lit down. I will call you One 
by ODO. 

881.1 P. CHIDAMBARAM: Please 
inyoke Rule 373. 

SHR) BHAOAWAT JHA AZAD: 
Sir .. you have two ~ptiODI when sucb remarts 
are made. Tbe first optioD i. to expun.e it, 
for which we bave DO objectjcD (1Itt~rrllptklU) 

MR. DEPUTY SPEAKER: I will 
live my rulinl. Plea ••• it dowD. 

SHRI BHAGAWAT JHA AZAD: 
The second option is to ask him to with-
draw the word ••• ( lnterrllption,) 

MR. DEPUTY SPEAKBR. Plea. 
listen to mo. All of you sit doWD. I told 
you in tho begiDDinl. • • • • 

(Inter'lIpt/D".) 

MR. DEPUTY SPEAKER: I told iD 
tbe beginning that I would Dot allo" locb 
kind of remarks. I said it in tbe beginniog 
Itself. Then I also Ixpunled it. Afterwards 
Sbd Kishore Cbandra Deo ,onco a.ain. • • • • 

(lnt.rruptloll~) 

MR. DEPUTY SPEAKER: Lilten to 
me. Wbat Irc you doing. J am on my lOll. 
You caDnot speak. Nobod, sbould speak 
except myself wben I am on my leis. 

( 1"ler11lptlOlJS) 

MR. DEPUTY SPEAKER: I bave 
in the beginning that wben one member 
i. speaki"l. other memben should nOI inter-
fere. Sbri Kisbore Cbandra Deo made IO~ 
remarks. I expunged tbem. Lisfen to me 
please. 

MR.. DEPUTY SPEAKER: ListeD to 
me. Why are ,OU bebavinl )i~ e this ? 
Listen to me wheD I am speaking. ListeD to 
my ruling. I bave Dot yet finished speakioa. 

(Interruption,) 

MR. DEPUTY SPEAK.ER: Wait. 
Wait. DOD', be in a burry. WbeD I •• ked 
bit if be is witbdrawiDa it. be I.id had to 
reit.rate it. 

( ,,,,.,.,.,,,.,.,) 
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MR. DEPUTY SPEAKER: Be wuted 
to reiterate bis remark. Tbat il what be 

. ..id. Tborofore, are you witbdrawiDI this 
.tatcmeot tbat you bave made ? 

(f,ue rJ'IlPlio.,) 

MR. DBPUTY SPEAKER: 
caninl ,ou., I am talking to him. 

I am Dot 

MR. DEPUTY SPEAKER: When the 
House i. goin. 00 smoothl,. • • • • 

(l"'!rrup'io,,~) 

MR. DEPUTY SPEAKER: 
calliog ooly Sbri Deo. Others 
interrupt. 

(1IJu,ruptio1J:') 

J am 
don't 

MR.. DEPUTY SPBAKER: First let 
him finish. Then I will como to yC'u also. 

SHill INDRAlIT GUPTA: Are you 
.Iting him to withdraw lomethiol which il 
already expunged by yoo ? 

MR. DEPUTY SPEAKER: Because 
be hal reiterated it, tbat is the problem. 

( Inte"upllo",) 

SHRI S. JAIPAL REDDY: You pot .. 
tbat remark back OD record, he will with-
draw. 

(I nterr"ptloll') 

MR. DEPUTY SPEAKER: You sbould 
bave simply said liko that when) Biked bim. 
He Ihould have told tbat a)read, it is 
."puDICd. Why did be la, "l am reiteratins 
the sometbing" ? 

(Inter,uptlon,) 

~Hlll BHAGWAT lHA AZAD: Sir, 
tbe point al I uoderstaod it is, JOU upuol'd 
it. Tbis i& Dumber ODe. -

(bu",,,,t/O'I) 

SaRI BASUDEB ACRARIA: Tlaat 
.. alto been el:punaeci. 

(111''''''''''011') 

",at'" De/ene, _, 
PROF. MADHU DANDAVATB: 001, be remaiDs to be fxpun.ed: Tbat is all. 

SHRI P. CBIDAMBARAM : In "lola· 
lioD of Rule 3'3, that remark .,.8 1I'0Il1, 
offenlive to the diaDit, or this HOUle aad to 
tbe diaDit, of the Leader 01 the HOUle. You 
lave him aD opportunity •••••• 

(Int,,, uplio nIl 

SRRI P. CHIDAMBARAM: All rilbe 
Please Itop ,our cat calls-We ClD also 
sbout at ,OU, but we won't do tbat. 

( Int,rruption,) 

SHRI P. CHIDAMBARAM: Sir, you 
lave him an opportunity to withdraw tlae 
remark. Wbat b. did was disorderly and 
Iross misconduct. He said '1) reiterate that 
remark." He caonot do tbat. He will be 
a coward if he takes shelter uDder your 
ruliog of ~XPUDctjOD. If be made that state-
ment once, if he made that statement twice. 
be must suffer tbe cODsequeDCf.. I wiD 
invite your attention to Rule 373. If be 
mat_ tbe remark not once .but twice he 
mUlt suffer tbe coDsequences or be most 
stand up and substantiate it. You mUit let 
under :&ul. 373. 

,Inte"uption.) 

MR. DSPUTY -SPEAKBR: ListeD to 
me. 

(Inttrluption,j 

Wbat i. tbe pOint of order? 

SHR) DINBSH GOSWAMI: You Itcp 
tbem, theD only I caD sa,. 

(Interr"ption, ) 

Mil. DEPUTY·SPEAKER: I will call 
'OU afterwards. 

(Interruptions) 

Wb, cao't you sil, all of yoo? (1I:Iet'nIIltlllft,) 
Pleale lit dOWD. (/.'"'lIpllo,,.) Tate you 
Scat. 

(I1I""II.P,lon.) 

Pleue .ft don. I do Dot •• at .,bod, 
, to ..... -' Sbtl Kisborc • 

(lnter •• lolll) 
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TBB MINISTBR Of HOMB AFP AlR.S But. there are two or three courses open to 
(8. BUTA SINGH): Mr Deputy-Speaker, IOU () The moment a remark il expunged. 
Sir, (1.""UPI.08.,) it 1011 out of record. Now it it lOCI oat of 

record, how can a member withdraw tbat 
MR. DEPUTY·SPBAKBR: Let the nmark which il Dot there 00 tbe record? 

Miaister .. , lomething. (Inl.rrupllollS) 

Please order. 

(lnte"upfi 118) 

S. BUrA SINGH: 10 lbe •• (I.""""") 

Mil. DBPUTY ·SPBAltBR : You tate 
,our.at. 

SHRI DINESH GOSWAMI: You are 
Dot allowiol me tbe rilbt to raise tbe point 
01 order. 

MR. DEPUTY ·SPEAKER : Under what 
rule ,OU waDt to raise tbe poiDt of order? 

SHRI DINESH GOSWAMI: I am 
raisiog a point or order. 

(lnt,,,·uptioru) 

Mil. DEPUTY·SPBAKER.: What is 
,our ooiot of order 'l 

(Int",uptionJ) 

PROF.IAIFUDDIN SOZ (Baramulla): 
I am also OD a point of order. 

f Inter/uptions) 

MR. DEPUTY .. SPEAKER: I cannot 
listen to all of you, because in tbe name of 
point of order. you make a statement. So. 
Don't mate a statement, all of you : 

(Int6"uption, ) 

MR DEPUTY-SPEAKER: You quote 
tf\t rules. You t~lI me under wbat rul. you 
want to raise a point of order '1 No. DO, I 
bave to lasten to tb: boo. Minister. Afler 
tbat, I will call } ou. 

(Inte"lIpti01l'; 

Mil. DEPUTY-SPEAKER: You firlt 
quote tbe rule. 

(Int~"uption' ) 

SHRI DjNESH GOSWAMI : It. member 
II precluded rrom makio. • defamatol'J 
... tement under rule "3, aad 1 willa that 
tbI .... bon will Dot mate aacb 1" __ &1. 

(Inter,uption,) 

SHRI SOMNATH CHATTERJBB 
(Bolpur): You do not listen to us. You 
Iilten to that side. (1 nle"llplion6> 

MR.. DEPUTY·SPEAKER : I am BiviD. DI, rulia .. 

(Inte,'"ptlol&s) 

saRI BHAGWAT JHA AZAD: I 
IUIPst that, if it is your order tbat minus 
Mr. ({i.bore Deo's remarks, if you expunge 

everytbiDg,tben there is problem.(lnlc,ruptlon6) 
Minul Mr. I{isbore Deo's remarks. if you 
expUD.e everythinl, from the beginning to 
tbe eDd, even tben we bave problem. 
(l.rerrllplions) 

AN HON. MEMBER: You directed 
tbe membet to withdraw his tematks. He 
lot an opportunity to explalD the position. 
But he reiterated that remarks and at that 
.tage we said please refer to rule 313 and 
live ,our rulllll 

(1 nl.""pllons) 

MR. DEPUTY SPEAKER: When the 
proceedings are loing OD, except tbe member 
wbo is speakiog. DO otber member ia 
supposed to speak. 

(lnl.,,,,ptlonl) 

MR. DEPUTY .. SPEAKER.: Wbtn .. 
are making such type of remarks.. it affects 
the whole proceedin&1 of tile Hou§c. Now 
wbat bu happened is tbat nenrel,40 minutes 
of the HoUle have been wested j ve.., 
precioUl time of the Ho .... bas been wuted. 

(l",.,,.,tionl) 

MR. DBPUTY-SPEAKER: YOIIUI'" 
to me. We mUll Dot create tbis kind of a 
precedent becaUIC the wbole time of tbo 
HOUle will be wasted if WI ao 011 ctiIc:uuiDa 
lit'tbiL 

(,."".",.u) 
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.. MR. DEPUTY.SPEAKER: I told at 
tINt time itself tbat 1 was 10iDI to expunJ. 
'that remark. Generally, otber members felt 
flaal if I 10 OD allowing like tbi§ in future, 
tben somebody may once again make tbis 
kind of a remark and tben tbe Chair may 
allo once alain expunge tbat remark, a:.d it 
will create some sort of a cbaos ; tbat was 
tbe feclio. of the members of tho House at 
that time. 

(lnterruplio 11) 

MR DEPPUTY -SPEAKER .: -Tbat i. 
wb, I asked -even tbou,h I expunged lbat 
remark -the member to withdraw it ••••• 
•••.• (lnl~"uplf()ns' 

AN HON. MEMBER 
yout ,rulinl. 

(llller, up'ion&) 

Please give 

MR.. DEPUTY -SPEAKER Please 
lilten to me. Listen to me. I willaive tbe 
ruliDI. 

MR. DEPUTY .. SPEAKl:R: I am Dot 
alJowlDI anyone. I will not !Surrender. I 
am Dot surrenderiog. 

(Interruptlon.s) 

Mil. DEPUTY-SPEAKER: I waDt to 
uk aU or you, hOD, Memberl. Please listen 
to me. 

(Int~'r"pllon') 

MR.. DEPUTY-SPEAKER: Is this tbe 
way of behaving? Is tbil the way of 
behaving? Is it faII on tbe part of ~D'­
body. eitber from tbls lide or tbat side? 
This kind of a remark ..••••• (!n'.,,",:IOIi') 

MR. DEPUTY-SPEAKER: Tbat is Dot 
my poiDt. f am on1y layioJ. wbetber we 
can allow any lucb kind of a remark • • • • • 
(111'.1'1111110".) 

SBllI NARAYAN CHOUBBY; I am 
OD • point of order. 

MR.. DBPUTY -SPBAICBR: Sit dowD. 
Wbat it tbe poiat of order ? Yoa lit dna. 

(I.'''''''''') 

.",. in tlt/tnc. tI •• ' 

. MR. DEPUTY·SPEAKER: "My request 
• 1. • • • • • 

SHRI KAMAL NATY (CbbiDdwara): 
We waDt a rulinl. not a request. 

SHRI ASUTOSH LAW (Dum Dum) : 
He bas to lee Rule 3S2 and you can act 
under Rule 373. It II up to )'OU. You cao 
see ),ourself aDd follow tbit. 

(lntertllpr ion') 

SHRI H.K,L. BHAGAT: You may 
ask tbe other side not to Interrupt you IDd 
then you give your ruling . 

(Inlte,upI 0118) 

s. BUr A SINGH : Sir, I waDled to 
mate a sabmissloo. 

MR. DEPUTY-SPEAKER: You say, 
Sar. What is your lub-mlssion ? 

S. DUrA SINGH: We aro conduetio, 
a ICrlOus bUIiDeS! in tbi. House. 

saRI KAM AL NATH: Please live 
. ) our Julioa. 

Cllller'lIp. ion,) 

S. BUTA SINGH: Mr. Deputy-
Speaker, SIr, let us Dot lose siaht of our roJe 
in tbis Houlc. Tho people of tbe COUDtll' 
bave Dot seot ua ioslde tbis House to rai .. a 
7 a1lla4/aQ everyday. The people 01 tho 
country expect. . . • • .,. 

MR. DEPUTY-SPBAKER 
order please. Orter, 

s. BUTA SINGH: Sir, the people of 
tbe country expect us to conduct the bUlinC8I 
of the HOUle accordiol 10 'be aule. of 
Business and tbe COD61ituIioo of our countr)' 
Now, Sir. tbo incident tbat hu tatCD place 
today, I waot to have lOme clarificatioD 
about it. 

SHRI S. JAIPAL REDDY ~ What is &hit , 
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MR. DEPtrrY -SPEAICER : "Please sit 
dowD. 

SHRI D.B. PATIL (Kolaba): Yoo 
wbere not in tbe House io tbe moroiD •• 

(InlelTllpticw) 

s. BUrA ~SINGH: Mr. Deput)'-
speaker. Sir, Iball I bave to tell tbe boo. 
Members of tbe oppositioo that I have beOD 
tbroughout in tile House toda,? I do not 
koow how they could lose siabt of a Sardarji 
litting oPPolite. The, ~ay that I have oot 
been io th~ House Let Prof. Oandavale 
tell tbat I was cot in the 80u.e. 

PR.OF. MADHU DANDAVAfB 
You are so colourful tbat I caoDot misl JOU. 

S. BUTA SINGH: Sir, I was in tbe 
House. I bad listened very carefully 10 
every word said on tbe fI;)()r of tbis House. 
Unfortunately tbe tbing that bas bappened 
today •••• (lnt~',."p'r(lns) 

MR. DEPUTY·SPEAKER: Listen to 
him. Wby are you commenting? W~, 

arl you dISturbing tbe House? (lnt~rruptions) 

S. BU r A SINGH: Tbe tbinl tbat 
bas happened in tbe House has caused ..•• It 
eojoios upon the Cbair-Yoo. "Iittiol in tbe 
Chair, bave a role to pia, in this incident 
and I wisb to be colilMened by you. I 
waot to seelc two clarifications OD tbe 
tubltance of tbe matter.·.(ln erruplions) 1 am 
ape.kiDa witb your permission. Tberefore, 
I will complete my submisiioD.(I""~rrllp'ions) 

MR. DEPUTY -SPBAKER : I bave 
liven bim petmissioo ••• . (In ~"uplioll8) ~c i. 
apeakiD. With my permissioD •••. (InterruptiollS, 

SHRI BASUDEB ACHARIA: Is be 
railiDa a point of order? (Interrup,iollJ) 

MR. DepUTY ·SPEAK.ER.: I have 
livID bim permilsioo. 

SHRI SURESH IlUB.UP! WiU you 
allow' all the f8dnn ? 

M&. DBPUIY -SPBA&EB. : I wall 
.. low .•••• ~.) 

s. BUT ~ SINGH: J am sect_ 
clarificatiool from tbe CIa.ir. TIle,e are two 
tbiols in the is!ue iDvolved One 1& .. II 

. tbat )'Ou were pleesed 10 .. , •• t tlae remarb 
'Were txpu,,1t'd But tbea laler 00, "'1011 
had ~JJed tbe ben. MemWr to tet Gp •• _. 

(Int.".plton.) "nd tbe hOD. Mtm"'.1taIed 
tbat 't) reilerate this". My too.ledp 01 
Ensdisb Jaogua.e is ver, poor because I 
studied in a Dlltrict Board echool ••.•• 
(Interruptions) 'What dees 'reiterato' meao' 1 
~ ould like you to tell the aalalt Houle &1 
to wbat does -reiter.te- meao. If 'reiterate· 
means tbat wbat be said earlier bas bee. 
brought on tbe record tbrouab reiteratioD, 
tben tbe lituation is dlfl'ercnt I would lite 
to know from you, Dot from anybody else-
kindly enligbten tbe Hoose -wbat 
'reiteretion' means Tben we CIa proceed 
furtber ..•.• (lnterruptioM) 

MR. DEPUTY.SPEAKER : Mr. ICisbore 
D :0 .••• (Interrllptio1ls) Pleas, take your .aca. 
Tbere is no POlot in raisina tblDls lite tbis •.• 
(Interruptions) Wby I am telliOl is Ibat what 
evc. ybod, is feelina .••• (InterruptiOn.f) PIouc 
sit down. Why are YOU riliD, lite Ibi,7 
Please listen to mo •• (Inteml.P'liola) 

SHRI SATYAGOPAL MISRA (Tamlot): 
You cannot 10 'beJood rules. Let , .... 
rem.rts be recorded ••. (Inrerl"Uptions, 

MR. DEPUTY.SPEAKBR: "pie 
formula I am Ilviol . (Int.,TllpliOllS) 

SHRI SYtD MASUDAL HOSSAIN 
(Mursbidabad): Let tbose remarb be 
recorded and tbeo ,00 live til, naUaa. ••• 
(Illterruptions , 

SHill SA TYAGGPAL .... ISRA: Tilat 
is tbe procedure 1hat should be .adopted. •• 
(Interruptions) 

MR.. DEPUry-SP8AJCSll: Yoa.IiI 
down &nt. 1'ate-7OtU' .. , •••• 

MR. DEPUTY SPS.AKBa: WIIat J 
uid w. 1 uPlIOled at dual w.. ... 
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MR. DBPUfY 
liat:a 10 IDe. 

SPB~I{BR : YOII 

SHRI SATYAGOPAL MISRA: You 
also caooot 10 beyond rules. R,ll. are YO" clear .•.• (Inln-rllPlions) I am not your 
It_ent ... r •••• 

Mit. DEPUTY SPBA \(.ER : Sit dowD .•• 

(Interruptions) 

SHR.I P.R. KUMARAMANGALAM 
(Salem): Sir. under r,,10 374, all lbo.e who 
atop tbe proceediols of tbe House can be 
aamed. Please do tbat •••. (lnlerruptions) 

MR.. DEPUTY SPBAKER: Simpl, 
OM lUIIestiOD I want to live to tbe House. 
I want to live ODe ,ulgestion to tbe 
Memben, especially to Sbn V. Kisbore 
Cbaodra Deo. EveD tbouab I expunged •••• 

(Interruptions) 

SHItI SURBSH KUaUp: Under what 
rule ? 

MR. DEPUTY·SPEAKER: I am Dot 
aputioa uDder any rute. What I .m •• ,101 
DOW. JOg lisleD •••• 

(Interruptio1U) 

SaRI S. JAIPAL REDDY: We want 
to kDOW wbat are tbe remarks. Sir. We 
buc DOt beard tbe remarks ••. (lnterruptions) 

MR. Df-PUry SPEAKER: DOD', 
dilturb. I am on my lIas. Don', disturb. 
LilteD to me. My Il118atioD i •....• 

SHill SATYAGOPAL MISRA: 
SDlllltion I 

Mil. DBPUTY SPEAK.ER: I am 
Ii ..... m, rullDl. Uader Rule 373 ••• 

SHRI SATYAGOPAL MISRA: It i. 
jaIt like pYiDl lUaation to your students. 
WMr. is me rule '1 •••• (lnterruptlons) I am not 
,our Itudoot to have your sUUCItion •••• 
(l'*'fIlJItIonI) W. WaDt rulina from IOu •••• 
(~ . 

MI.. DEPUTY SPEAItEil : I am 
.... ., ndiJIt. ••• 

(~ 

4ft, III _',I.e. .. 
SHRI SATYAGOPAL MISRA: "You 

bave alread, livOD it ". (InterruptiollS) 

MR. DBPUTY SPBAKBR: Plea. be 
silent. I want to la, .••• 

(Interrupliolll) 

SHRI SATYAGOPAL MISR.A: You 
cannot cbanp ,our decision. 

MR. DBPUTY SPEAKBR : I am DOt 
chanliol my decision. Already I have 
expuDlcd the remarks. That is there. 
UDder rule 373 the Speaker may direct any 
Member wbole conduct is, in his OpiDioD, 
grossly disorderly (0 witbdraw .• 

(Interruptions) 

MR. DEPUTY SPBAKBR please 
order. 

(Interruptions) 

AN HON. MEMBER: Ask him to 
witbdraw (rom tbe 80use •• (I" ·er,,,ptlo,.> 

MR. DEPUTY SPEAKER 
can" you listen to me ? •• 

(Interruptions) 

Why 

MR. DEPUT Y SPEAKER: In order 
to aVOId this kind of diiorderliocsi in future 
J sugest to Mr. Kllbore Cbandra Deo.... ' 

(Interruptions) 

SHRI 'SATYAGOPAL MISRA: He 
is DOt ,our examinee, Sir •• (Interruptionl) 

MR. DEPUTY SPEAKBR: Please lit 
down. In order to avoid this kiocl of 
dilorderline5S, I request Nr. ICi.bofl 
Cbandra Oeo .•••• 

(InterruplitJ118 J 

AN HON. MEMBER: Sir, tbe dine-
tiC) D i. already liveD. 

(interfUJJtio1U) 

MR. DepUTY SPBAICBR: I requeq 
Sbri lCiaboN CbaDdra Deo to ttl""" 
.poIOlJ. 
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MR. DEPUTY-SPEAKER: EveD 
makia. tbis kind of behaviour is • contempt. 
ae bat made tbe remarks. 

(illur,.,ptiOllS) 

SHRI V. I{ISHORB CHANDRA S. 
DEO: Mr. Deputo-Speaker. Sir. you first 
_cd me to withdra VI wbat I have said 
here in tbis House. You bave already 
eXPuDged it thereby ,OU denied me the 
rilht even to withdraw my words. Nhat 
is tbere to be withdrawn now? The 
word. which ba.e already been expuoged 
canDot be witbdrawn now. 

MR. DEPUTY-SPEAKER : Tbat is 
oot tbe point. It is your way of behaviour 
tbat matten. 

({M,rruptiotJl) 

SHill V. KISHORB CHANDRA S. 
DEO: Sir. I caott speak wbeD a hundred 
people about. If you don't want me to 
apeak, I can 10 away from here. 

(Int~,,"pl'on') 

SOMB BON. MEMBERS: You ,0 
I.a,. (In'6r,",'ioll') 

SHRI V. KISHORB CHANDRA S .. 
DEO: Mr. Deputy.Speaker, Sir, I woo't 
10 Iwa, from this House. I would not 
have come to this House if I were to speak 
for IOmebod, else. I bave my owo riabt to 
speak. 

(lnr~n.,llons) 

MR.. DEPUTY-SPEAKER You 
please take your sea t 

[T'''8tJlatlD" ] 

SHill RAJ KUMAR RAJ: Wb, is 
be makiolstatell"eo ~ ., (lnltr",ptfo",) Has be 
tbe liver" to make Itatement; What for 
be i. makin, statement , (In'er "ptiOllS ) 

(""!"] 
MR. DBPUTY .SPBAKSR: I caDIt 

allow ,OQ. .... tate your seat. 

(I.""""'''''') 

SRRI AlIT KUMAR. SABA 
(Vi.bnupur): Sir, wby are 10U .IiowfDa 
them to speak ? 

MR.. DEPUTY ·SPBAKBR: I am aot 
al1owiog tbem. 

(In'errupllons) 

SHRI CHANDRA PRATAP NARAIN 
SING H : Sir, the problem is wben two 
Memben are 00 tbeir leal. YOU permit diem 
to speak. 

MR. DEPUTY·SPBAICER: I baft DOt 
permitted tbem. 

SHRI CHANDRA PRATAP NARAJN 
SINGH: You bave permitted tbcm. WIIJ 
dOD't you stop tbem from iDterluJ)tiD.' 
They keep 00 sa,inl sometbiDI. 

( Interruptions) 

MR. DEPUTY.SPEAKER: Slad Deo· 
you please say 'Yes' or 'No'. 

SHaI V. KISHORE CHANDRA S. 
DBO : Mr. Deput,-Speaker, Sir. I am 
also here to rtBeet the opiD10D anc1 tile 
views of tbis country. 

(Interruptions).· 

14m. 

MR. DEPUTY -SPBAKER.: NotIaiDa 
will 80 on record escept what Mr. Killian 
Cbandr. Deo says. Tbat is all. 

(Int~"uptio1lS) •• 

SHRI V. KISHORE CHANDRA S. 
DEO: Sir. I r~fuse to compromile or 
forfeit aDJ of my righU al a parliaaleatarieD. 
I am bere to perform my duties aad I nI_ 
to compromise or forfeit aDJ of DlJ ,_... 
IS I parliamentarian. ADd, Sir, .at Iliad 
laid, 1f you coDsider it uDparliameatarr or 
if 10U think that it should DqI be 011 record. 
well. )'ou are within ,our po.erl to ...... 
it and ,OU havo 8t .... d' done it, aad tIaere 
is DO question 01 mJ teact.ma aD aPGIoIr 
for performiDl my dutiel OD tile Ioor eI 
tbe HOIIII. 
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MR. DEPUTY.SPEAUR: I waDt 10 SHRI DINBSH GOSWAMI (OuwMati) 
•• ,lOmetbiDI. Please ait down, all or YJ)U. Who-moved tbis motioo? (In ""'I'Uon,) 

AN HON. MEMBBR: We are al.o 
perlormio. tbe datica. 

(]lIlerruptionJ) 

MR. DEPUTY -SPEAK BR: Well, to 
uoid tbi. lind 01 8, thiOI I bave liven tbe 
opportunit, to Mr. Kishore to witbdra. or 
11li8i0i • ., but be is telliD, tbat be ... Dot 
compromisiDI ror tbat DOW. Then I aar, 
be caD witbdnw from tbe HOUle. 

( 1n"r"",pl;01ll) 

14 ........ 

SUSPENSION OF MEMBER 

(&"""] 

1116 MINISTER OF PMlLIAMEN-
Tldty AFFAIRS A~D MINISTER OF 
fOOD AND CIVIL SUPPLIES (SHRI 
H.~.L. BHAGA n: Sir. UDder Rule 374. 
I bet to move : 

a4ftat since the bODourable Member. 
Ad Kiabore Cbaadaa Deo, hal refused 
Ie witbdra. ill ,pile of the Chair·. 
directioD the Member be auspeodcd 
from tbe service of the HoUII for tbe .y.'. 

(1",erruptitnU ) 

MIl. DSPUTY -SPEAKER: Tbe qua-
daD II : 

........ siace tIae 1aoD. Member, Sbr! V. 
KIIboJe Cbaadra S. Dea. bal refused to 
..... io ..... 01 die ebair'. dircc-
dea, lite MIt .... 'r ..... peaded fram the ...... 01.,., " fJ)l tile da1.·· 

nw .."., .., "",.d. 
PROP. MADBU DANDAVATB 

.... ): I waat to bow. w1ao _wd ....... 

MR. DEPUTY-SPEAKSR: It " •• 
moved by Sbri H,LL. Dbalat. 

(/nt~r'lIJJtions) , 

Mil.. DEPUTY· SPRAKER : The House 
will adjourn for balf-aD·hour alJd re-
asembl" at 2-35 p m. 

7 he Lok Sa6ha IIdjollf'rnd I111 th,rty /i,. 
.(nute, past Four/un {t/II" Clock. 

---
The lok SlIbha 'e·tUl.mb/~d II/ter Lunch.t 

/ort, minutes plUt Fortetn o/th. Clock. 

(MR. DEPUTY SPEAKER In 1M cllGlr] 

DISCUSSION RE: INQUJRY ORDfRED 
BY THE FORMER MINIS1ER OF 
DEFENCfl INtO ALLEGED PAYMENT 
()14' COMMISSION BY TilE SUPPLIER 
TO AN JNDI1.N AGENT IN A 

DEFENCB DEAL CONTD. 

SHRI SA TV AGOPAL MISRA: IlIu,,,",",, 
lor yoar ruling Sir. Th. country "UI 
remember it, bistory will remember it. 

MR. DEPUTY·SPEAK.ER.: Everyoal 
bas to remember. 

(J nt,r,.pt;on,) 

SHal SURESH KURUP (KoU.,..m): 
Sir, ever, week scandala are comial out 
which abo.. that the rulin. part)' aDd abe 
Goveramcot io •• i. couotry arc lteeped ill 
conuptioa ••. 

(J ."uptlo",) 
MR. D"UiYetSPEAUR: Pl .... 

clOD't iaterf.fI. Let lJi" .., wbatever be 
JIll to II,. You CIJI apeak wheD ,our turD 
CGmtI • 
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SHR.I SURESH KURUP: It was 001, 
a few days back tbat tbe Government was 
forcrci to inltitule aD inquir) about the 
employment of a foreigD aleDc, whicb 
inquired into tbe unaccounted mooey of 
Indianl in Swiss banks .•. (lnterruptlou) Soon 
after tb\S leaada' hal erupted in wbich tbe 
people of tbis c0!lntry believe lbat thOle 
wbo are in tbe hilber echcloDs of tbc rulina 
hierarcby are involved. Sir. it ""as on last 
Friday tbat reports appeared in tbe Preas 
• bout the Defence Minister ordering a 
departmental inquiry into an arms deal in 
wbich an agent hal received Rso 30 crares. 
tbat il about 7% of tbe deal. . . (Interruptiqns) 

MR. DEPUTY ·SPE-'KER : No comments, 
no interference. 

SHal SURESH KURUP: It was quite 
natural on the part of tbe tbcn Defence 
Minister to iDstitute. order t a departmental 
inquiry becau!c it is quite obvious that there 
i. sometbinl 61hy about it and we sbould 
cODlratulate Mr. V . P. Sinlb for hi, 
cour_geout quality. 

SURI H. A. DOk1. (Srikakulam): He 
i. ,ery Perfect Singb ! 

SHRI SURBSH KURUP: Sir, but to 
everybody's surprise tbere was a big bue and 
cry in tbe rulios party at tbe centre. 

( Interruptions) 

MR. nEPU rY -SPEA KER: CaD I 
request tbe Members Dot to interrupt wheD 
he is speakiD.? Let him say whatever be 
wlnt. to say. You can also rt'pb ..•. 
(Interruption,) 

SHRI NARAYAN CHOUBEY: Sball 
we pay tbem back in tbe same coin? 

llnterruptions) 

SHRI SURESH KURUP: There wu a 
bi, hue aDd cry by the Members of the ruliDI 
party. When peoplc all over the count,., 

were tatlD a back by 'bit revelation and were 
eaaer to Ind tbe culprhl, tbe Members of tbe 
ruU .. puty were quite worried about tbe 
iaqgir,. • • • • (I.te,""tio.)) 

MIl. DBPUTY.SPEAl(.eaS No 
com_tl. 

SHRI SURESH KURUP: All of them 
• • .(Interruptlon,). •• Wby do you allow 
tbis type of runnina commentary ? 

(Intetnlptio1l8) 

MR. DEPUTY -SPEAKER.: Let bim 
ape_t. Plcase do not interrupt. II there iI 
anytbina to be expuDged I will see to it. 

SRRI SURBSH KURUP: Sir. all of 
tbem were after tbe tben Dcfeuce Minister 
who made an attempt to fiDd oot tbe trutb. 
Wby did they do so? Is it not btCaUie 
Mr 0 Clean was suddeDly forced to appear 
before tbe public of IDdia witb bis dirty tiDeD. 
(lnle,,.,,ptions ) 

Sir, I am Dot interested in wbether 
Mr. V.P. Sinah is iD tbe CabiDet or outside 
of it. I am Dot interested about it at all. 
What we are iDtereated is the way in whicb 
be was kicked out of tbe Cabinet just for 
orderiDI a departmental inquiry ioto a 
Defeoce deal. He was bounded out. 
(Interruptions) 

AN HON. MEMBER: "'by your 
Finance Minister resilned ill West Bengal? 

MR. DEPUTY·SPEAKER : Order. 
Order. 

SHRI SUaESH KURUP: Sir, tbere il 
not much information before UI reaardiDa 
tbis Defence deal. Evcn Parliament aDd ita 
Committees are kept in cbe dark J'elardiq 
tbe Defence deals and they are not permitted 
10 see tbe Ully ,ceDes coacted behind &be 
cortein. Tbe reports that have come out 
sa, tblt tile Government of Iodia entered 
iDto a contract witb a German firm for tbe 
purchase of lubmarinea. The amount come 
to Rs. 430. For tbis a commissioD of 7 per 
cent work. out to Rs. 30 crores wbich wa. 
paid to an alftlt. The people were told tIlat 
Government bas allegedly tat .. a decitioD 
sometime back to elimiaat. .... sort 01 
middlemen re.ardin. Defeace parc ••••• 
la tbe It.tealeot .110 the MiDilter states tllat 
GovemmeDt of IDdla baa not IIDPIoJed .., 
..... t on their behalf for aD, aort of ..,.. 

ptIfObIIe. (Int.rlflllllD",) 
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SHill SOMNATH CHATTERJEE 
(Bolpur): Sir. tell them there are only two 
vacancies in tbe Cabinet. How many or 
them will come' Everybody wants to catcb 
tbe eye. 

SBRI BHAGWAT 1HA AZ4D: Sir, 
tbis is bittinl below tbe belt. 

SHRI SURESH KURUP : The pertinent 
question is how ao alent came between 
Government of lodia and tbis Weat German 
firm in tbis c:1eal 7 The statement of tbe 
Minist~r states tbat our Embals, informed 
this to our Government 00 tbe baais of infor-
mation supplied by a fOleilO Governmeot. 
So, it is quite certain that there is an &leaey 
working in tbis deal. Wbat we want to know 
is wbo is that a~ent? Wbo has allowed tbis 
alent to come int\) the picture and are tbere 
any more defence purchases in wbicb tbis 
a,ent bas teeo allowed to negotiate 00 bebalf 
of the Government cf India? Row did tbe 
Indian 'Embassy get this informatioD 00 tbe 
basIs of tbis information supplied to it by a 
foreign Government? The information may 
not be wronl otherwise why another Govern-
ment supplied it to the Government of India 
through our Em t aSIY. 

Anotber pertinent point is wlaetber the 
commission to thi. agent was paid in foreilD 
fcurrency or in Indian culreocy. If it is in 
oreigo currency aod if tbe aaeot is aD Indian 

as stated by tbe Mloister in bis Itatcmcnt-
I think, be mentioned Ibat--\\ bether tbe 
Reserve Bank of India bas given the sanction 
for payiDtt tbe mone) in foreiln currency •• 
the rules provide? And if tbe money was 
liven io Indian currency where bas tbat 
money lone? 

Every year we earmark a major portion 
of our Budget f, r tbe defence of our country. 
This year also it is about RI. J 2000 crore •. 
If for tbe defence of our country sucb expeo-
diture is necessary, it has to be spent There 
is no doubt about it. We have no obje~tioD 
regard in, soeb thin ...... • (In'e''MpIIOlu) 

MR. DEPUTY ·SPEAltBR: I requelt 
ttae hoD. Memberl to be aileDt. OBI)' if loa 
allow other IIoa. Memben 10 lpeat, you paa 
IIIIIIk .fterwarc1a ia die ... wa,. ~ .. 
~, wiD be ,.. ".... If P, ,'"~ 

to talk to eadl otber. 10 oatlide and talk, 
but Dot there. Do Dot interrupt wbile 
Ulotber Member is speakiDl .••• 

I am DOt allGWios )'OU. You 10 oa 
malin. remarts all tbe time. 

SHRI SURESH KURUP: Considerinl 
tbe political situation and the US imperiaUlt 
open move to arm PakistaD a.aiDst India. we 
mUlt be quite viailaot about tbeac matters. 
But if the money o( tbe people, of tbi. 
country. wbich is earmarteci for defencc is 
siphoned aWl, for commissioD, for tbfle 
kinds of dirt, deals. tben the que.ticD arises 
about the WI, in tthicb the money il beiDa 
I"ent There is no accountability for tbe 
GovernmeDt to any forum .1 to bow tbis 
mone, is beiDa spent. Tbe scandal pointl 
out to the facl tbat some 80rt of ParJimcDtary 
Committee should be there to 10 throUlb tbe 
expenditure incurred by the defence depart-
meDt. Nowbere in the world defcnce is a 
bol, COw .1 in our couDtry. Sir, we can cite 
10 many example. inside and cUlside tbe 
couotry when a Minister had to relinquish 
his ('ffice due to cbarges of corruption levelled 
against him. But, thil is aD uDusual altuatloD 
in which a Minister is throwD out of • 
Cabinet by Prime Minister lor orderiDI a 
departmental enquir,. 

(II"~""JI: Ions) 

SHRI SURESH KURUP: Sir ... 
would like to know OD what afound be was 
forced to reliMD ? 

MR. DEPUlY SPEAKER 
all tbe Members to be silent. 

14.S6lan. 

I request 

SHR! SHARAD DJOHP In u.. Chal'] 

MR. CHAIR MAN: Please ail dOWD 
Order plcate. The boa. Membtr ml; 
cootioue. 

SIlR.I IUaUH KURU': Sir, wb, did 
tbell i,copbantl of tJae Prime Mfata .. mate 
Ibit k!ad 0' aD IpproacJa ... faat Mr I V.P. 
..... aedoa lor ezpaa!DI dae ICIDdaI? 
Are tbeJ DOt WOIriecl abou& till IPODOJ 'Of 
~ '*f Ioottfr .. 
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Sir. oDe straolc ar,umeot wbich nobod, 
caa follow or understand is tbat tbe Prime 
Minilter's imaae i. tarnisbed by this inquiry 
tbat il wby tbty are 18)iol all tbese tbin •. 
Sir. tbat meaos tbe propalanda by tbe ruliol 
party Members of tbis House prove, beyond 
doubt tbat tbe hiaber-ups in tbe JuliOI part, 
have 100'0 direct iovolvrment with tbe aaeotl 
and tbat commission is paid to tbem. Otber-
wise. I fail to undcntand bow tbe imale of 
tbe ruliol part, il beinl tarnished by a mere 
departmental inqulr,. I r,quat tbat tbe 
Government sbould come forward witb all 
tbe details regardinl tbis deal becaule tbe 
statement by Minister makes tbe situation 
much more confusiog. You .,bould not tbink 
of sw:eplDg all tbis under tbe carpet and 
cover it once and for all. 

Sir, in th' Fclirfax issue, a pertinent point 
was the unaccounted money or Indians in 
Swiss bank Now, (be questioo is about tbe 
amount tbat loes to tbe cofl'ers (lr the rulina 
parh in Ibis type of defence deall. That i. 
tbe most importaat questioD tbat the scandal 
raise.. Sir, let a Parhamentary Committee 
inquire into all tbese thinls in detail. It is 
.n tbe more important. • •• 

MR. CHAIRMAN: No interruptionl, 
please. 

SHRI SURESH KURUP: Inquiry by 
tbe Parliamentary Committee i. all the more 
important becaule tbere is anotber important 
question, whether tbe Prime Minister know 
about tbis deal at abY point of time when 
tbil deal was lakina place.. If be tno" about 
Uai, deal tbat means th.t he il also inyolved 
in tbia deal Sir, ir be was Dot aware of this 
deat tatinl place. if be was unaware. that 
sbows the failure of tbe Government aDd that 
tbis Government i. quite incompetent and it 
is Dot fit to loveJ'n tbis countrY.(lnlerruplions) 

Sir. other reports ba.. appeared in the 
pJ as tha' tbis particular Welt German firm 
bu liven tbe blue-print of these submarines 
to Sootb Africa. 10 tbis relard. I would 
like to tnow flom the Minister wbether it 
wu bow to the Govemment of IDdia that 
all tbao aiDI' were .ppHed to a COUDtry Uke 
South Africe • aDd 1110, at aDY Ill.. _bot-
Iler GOWIII_ of lad. mad • .., objeodODl 
naarcliDI daat. 

Another tbiDI J want to know from tbe 
Minister is \\h"ber tbe inquiry instituted b, 
tbe former Defeoce Minister under tbe super-
visioD of tbe Defence S:cretary would 
continue or oot. An inquiry by an official 
wbo is in\'olved in tbil dea I and wbo bu lot 
responsibility ;n tbis whole affair is not at all 
sufficient. That is whJ, we Il3in demand 
that. •••• 

(In t~''''p,'o",) 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF DEFENCE RESE4RCH 
AND DEVELOPMENT IN THB 
MINISTRY OF DEFENCE (SHRI ARUN 
SIN OH): I want to merely bri..,g Jour 
attention to a J)<lint of fact 8S opposed to tbe 
interpretation tbereof. Tbe former Defence 
Minister, as I have explained in detail in my 
statement ordered tbree inquiries. One i. 
inlO lbe particular transaction as it WIS. into 
tbe concept of agcots and their operatiool-
into tbe concept of aleots and their opera-
tiODS. I have made tbat exeeediDlly clear. 

SHRI S. JAIPAL REDDY: 
repeatiDg it. 

You are 

SHRI ARUN SINGH: Kindly let me 
finish. I am sayiDI exactJ, wbat bas been 
ordered. I am matins a verl specific point 
of fact. 

(Interruptions) 

SHRI AR UN SINGH: Please hear me 
out. I am not repeating anything, I am 
merely statiDI exactlY wbat was ordered. 
Tbe first was ao inquiry into tbe traosaction 
itself to be conducted by two agencies, viz. 
( 1) Central Board of Direct Taxes on iocome 
tax and (~) Directorate of EnforcemeDt 00 
Fore gn Exchange Regulation. Act. Tho 
second inquiry was into the mod". o~rJ' til 
of alents per &« generic to be conducted 
by tbe Economic Infelligence Bureau of tbe 
Ministry of Finance And tbe tbird inquiry 
WIS ioto the mtHI", operll·d, of alcnts IN' •• 
.eneric to be conducted by a Cemmittce 
under tbe Defence Secretary. AU tbe three 
are ODe 

(InternqJtiouJ 

SHltI AJAY MUSHB.AN (labalpur) :' I 
am OD • poiat of order. 
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MR. CHAIRMAN: Tbere is DO point 
of order, pllase sit dOWD. 

SHRI AJAY MUSHRAN: It is tbe 
rigbt of every boo: member- be can raise a 
point of order. 

MR.. CHAIRMAN: What is it ? 

SHRI AlA Y MUSHRAN: The hOD. 
member hal just now asked in his speech 
as to how tbe inquiry bas beeD liven to an 
officer, i c. the Defence Secretary, who is 
involved in it. Is it Dot an inliouation 
agaiolt a person? Is it Dot alleaiog some-
tbiDI alaiost a penon wbo i. not in tbe 
House to defend bimself? I t must be 
cxpuopd. 

MR. CHAIRMAN: Tbere is no point 
of order. The Defence Minister will reply 
to it. 

PROF. P.l. KURIEN (Idukl): Sir. 
you look into tbe record .•• (ln,.rTllpllon.,) 

MR. CHAIRMAN; The Defence 
Minister il bere. H~ wiU reply at tbe end. 
There is no poiot of order. 

(Interruptions) 

MR. CHAIRMAN : Evorythinl will 
be replied to by the Minister. 

SHRI S. JAIPAL REDDY: They 
canot qU.tiOD tbe fulinl of tbe Chairman. 

MR. CHAIR.MAN: He has not taken 
ao, aame. Whatever allelationa are made 
caa be replied to by tbe Defence Minister 
please. 

(Interl1lJltlon6) 

PROP. P.I. ~UIlIEN: The Defeace 
secretary is • putical.r persoo and be bu 
..... meadooed. 

Mil. CHAIRMAN: He caD la, 10 in 
tile debate. It is a debate OD. particular 
aabject aad tbat will be replied to .. 

(Intm'lqltitnll, 

...... lkd_a. 
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SHRI SURESH KURUP: Sir, J 1m 
Dot 10ina to tate mucb lime of tbis HOUle. 
What we demand i. that iet the trud! come 
out by a tborouab probe by the Parliamen .. 
tary Committee. Let Dot the Cooarellmen 
run away at the siaht of truth like Luciler 
secil\, tbe cross. Let Dot tbe people of tbis 
country say that it i. Ali Baba aDd 400 
thieves wbo are rulinl aad lootiol thi. 
country. 

SHRI BHAGWAT JHA AZAD 
(BbalaJpur): Mr. Cbairman, Sir, tbi. debato 
and all this i Hue comes out of a telex that 
was received by tbe Government from Indian 
Embass, io (oreiln country. Wbat are the 
issues involved in tbis '1 Strailbt, I come 
to two poiDtS. ODt, tbls particular alleled 
deal which bas not yet been established, 
and second, about tbe general agency 
s,stem. 10 the course of tbis, tbe Hon. 
Member wbo bas moved tbis bad broulbt 
aU sorts of charles, wide corruption in tbe 
country alleled bue and cry in the rutiDI 
party and about Sbri Vishwanatb Pratap 
Singb whether be was thrown out or kicked 
out. It is aD insult to a Minister like Sbri 
Vishwaoatb Pratap SiDlb who resigned on 
bis OWD. (Interruption,) If you are not 
prepared to bear I do Dot spe.k. 

MR. CHAIRMAN: Order, order. 

sual BH\GWAT JHA AZAD: 
Either you allow me to speak aDd bear or 
you also don't speak. 

Therefore. wbat I SI, i, this kind of 
wild cbar.. OD tbis ODe telea received, a 
deal tbat bal takeD place and to la, to 
Sbri Vi.bwanath Prstap Sioab tbat be bu 
betn bounded out, kicked out is an inlult 
to • capable a-MiDi.ter. Wbat I la, j. 
tbat be Railoed. Every Member in tbe 
Cabinet bas lot a riabt to reailn aDd it II 
tbe privilcle of tbe Prime MiDister to accept 
it. 10 tbis HOUle .ioce ••••• (IntRnqitlollS) 41 
Please .hut ,our moutb. I CAD tell you 
tbat in tbis House since 19S4 Mini,con lik. 
Sbri V. V. Giri, Sbri Deabmukb aad saari 
T. T. K.risbnamacbari bave r.1Iaed 00 their 
OWD aDd tbeir fealanadODI bad been accepted. 
Now, lam .. iaaaDotber Sbri Visllwaatb 
Pratap SiDp. There II DOtbIaa wroaa 
.bout It. Bat to put Ibt GIOIoar 011 ...... 



s., 
you are tryiol to politicise the entire issue 
by I.,inl tbat be bat been kicked out. Mr. 
Chairman, I do Dot waDt to go iD to politics. 

I do not do any politics; I straigbtway 
come to tbe point. What are tbe pointS 
involved in it ? The first point is tbat Mr. 
·V.P. Singh bat put up a Committee of 
Enquiry under the Defence Secretary. Wbat 
is tbe enquiry' The eOQuiry is that there 
should be an enquiry about tbe leneral 
alency system. The procedure and wbat 
could be done about it; that is the enquiry 
be bal done. What be bas done about tbe 
second tbing? Tbe moment be received tbe 
telex. be asked for a certain draft to wbich 
I tball come later. He said that it should 
be enquired into by the Ministry of Finance, 
by tbe Et'forcement Directorate and otbers 
wbether actually, this amount hal been paid 
to an aleot or not. Tbese are tbe two 
important thinas in the whole tbiol, Dot 
tt\lkiol that tbere is a bue and cry io th. 
Coogress Party on tbil; tbe bue and cry is 
on that side, not with us, hecaule we know 
wbat is tbe trutb of the matter. We bave 
laid about it. lb. Minister bas also said 
about it. Tbe Minister of state bas laid 
that crutb in his (our-pale statement out-
riaht date-wise. If you have lot more tban 
this to lay. you speak and we will hear. 
(I"t~rruptions) 

SHRI AMAL DATTA (Diamand 
Horbour): You know. (InterruptiOns) 

SHRI BHAGWAT lHA AZAD: You 
have COthiDI to say except quotiDl a general 
statement of corruption, tbis and tbat. 
(Int~,rput;01lS) 

MR. CHAJRMAN No ranDioa 
commentry. I do not lite it. (Interruptiolls) 

SHRI AMAL DATTA: They caDoot 
rUD tbe loveroment. (Interruptions) 

SIIRI BHAGWAT lHA AZAD: 
Have 10u fiDisbeci Mr. Amal Datta? If 
YOU have finisbed it, tben I Ibould reply. 

The fint part it about tbe alent. It 
baa bees olearly laid io this at.eelDeDt 00 
PIle 3. It rctada.1 follow i 

• I wish to cateaoricaJly ltale before ,Ia. 
HOOle tbat tbe Departmeat or Deleoce 
of tbe Government 01 ladie bu DOt 
appointed aoy alent autboriaed to act 
io respret of aoy defence CODtrect, tbat is 
tbere is DO a,eney system exiltiDI io the 
Government 01 India in tbe Department 
of Defence for purchase or what... it 
may be." 

It is clear. But tbe queation will immedi-
atelyarise bow did tbis telex come about. 
Tbere two situ.tioos. One situation is 
before siloiol a contract wbat precaution do 
you tate reaardiol YOllr supplier ; wbetber 
your supplier has lot an aleot or not ehb.or 
with your koowledae or witbout your 
koowledlc' You must explain to remove 
the apprehension of tbe boo. membe~. TIle 
second Slll:Iatioo is tbis. For example, ia 
this case, DOW you. bave lot a telex: ,ou 
have lot information from a foreip loYero-
m~nt tblouab your embassy that Itere is an 
alent who has been liven 7 per ceot 
commission after tbe deal has been done. 
Tbere is 00 mentioo of tbe amouot; that 
amouot somebody miabt bave calculated j. 
tbe Ministry; I do not tao. wbo, but 
tbe mention is tbat 7 per ceat bu been 
liven. So, in tbis case, wbat do JOU do? 
Government canDot sa, nor do aoJtbioa 
except to sa, tbat we baye abOlisbed tbe 
contract: DO foreilD luppUer bas lOt aOJ 
Ilent. If it is there and if it comes to 
your toowledle. wbat precaution do JOQ 
take? Do you take a precaution that soeb 
a supplier· il blacklisted? Do JOU take 
a prccaulion ·tbat YOU bave asted them to do 
as ,OU do before tbe sialniDI of the contract 
that YOU muat deduct this alDOUDt Ibat you 
propose to live to Jour 8100t' Wbat do 
you do witb regard to tbat! If ,ou c1arif, 
tbese points, tbat win clear tbe miDd of tbe 
members. 

There is a misapprehensioD, misunder .. 
staDdiDI in the miod of Mr. Kurup tbat 
there is a bil amount beina aipboaed out 
from tbe defeDcc expeDditurc for abe .,...., 
and otber reasons. WeU, we are a putr. 
We fiabl electioDs u tbe, do, u 'tbeJ .. ve 
j~t DOW 'ouallt it in Wat "'1. II 
ebow_ tbat our jeap nIDI with petrol ucl 
tbeir jeep rUllS witb water. TIaeir __ 
live bUDlry aacI OD air and our _t Ii .. 
OD bread alld cake. So. tbcIe· it __ 
....... i' ..... but Dot ... aut of .... « 
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an,tbiol of tb. kiDde Thia ia sometbiDa 
otbawise. A. tbe, do, 50 also other partiel 
do. Tberefore, one .hould Dot tbrow 
IIODes on otber. if one cannot tolerate 
Itonel tbrowo 00 bim by otber.. Wbat I 
la, Mr. Deputy-Speaker, il tbi.: Tbat , . 
we purcbase from tbree sources, one II 
throuab free (cretin exchaDle from the 
European countries, we purchase from 
domestic sources wltb the Indian rupees 
either from tbe private sector or tbe public 
sector and third is congertible currency of 
l04ia~ rupees tbat meanl from tbe locialist 
countries, like Moscow. migbt be otber 
countries allo. I would hke to know bow 
you 8rr8010--IO tbat tbe bon Members 
in tbis House could koow--to have your 
supplies. tbe financial l1elotiatioDs the 
tecbnical nelotiations, because Rs. 1.200 
crores of expenditure on Defence is a big 
amouot. Apart from tbe amouDt we are 
concerned about tbe defence of our country. 
We do not want a finD, lun takeD flom 
Sweden or aOJwberc, which is supposed to 
fire 24 kilometres distance and whicb fir. 
001, 14 kilometres. Our defence sbould 
not in aoy cue be harmed. And therefore 
we would like to know cbis tbiDI from IOu 
ADd tbe mOlt important thiol I would like 
to tnow is, at what stale does tbis DClO-
tiation comes to you in tbe M loistry and to 
the Mio.ter, or I would like to put a blunt 
caUat.OD: Can aDl Minister in tbe MiDistry 
6f defence or aoy ofticer aDd for tbat 
matter 8o,'Chier, whrtber Cbief of Air Staff 
or tbe Naval Chief, or the Army Chief, say, 
"1 want tbia weapOD. It is m, persooal 
CODvictiOD, my peraooa. toowledle"? How 
do JOU deal witb tbis technicnl lid.? I am 
001, utiol tbil to •• tisfy my sclf aDd my 
ff_dl. But I am DOt asking at lengtb or 
for such informatioD whIch cao jeopardise 
tbe defen:e of tbe couDlr Y. lor example, tbe 
Miraae. we are bavin. tb.tt aircraft in tbis 
couiury. Mirap is fiyiDI 2,000 kilometres of 
aeronautical tilom( tres wbltever it may be. 
n taltes a 1uro ma, be 18 de.rees 80lle , .. 
mililt be 61, if I uk for tbe lDformatloD --
tbe boo. Member Mr. J{urup bas in a IOod 
aDd I bona tide' conviclioa asked for a 
Patti_mentar, Committee caD the 
P.mllDCDtary Committee be liveD aDd 
iDf ... tiOD' Because it ma, be 1000, but 
.... it ft.. at 300 metra )eftl it ma, be 
oatr 100 aDd Pat"tan tao", that plane 
.... be wattiDI ,eo tiIomtIIa • .., at.1 

tJ"nl ". D~/enee d~tlI 
deane. 6" cannot be Iboot ,oa out? n. 
question is, it is Dot like the ordiDa,y. dell 
in tbe other Mioitltries talkinl 01 tbis. and 
tberefor~, wbat I sa, is, when 1 .Ik this 
question- - and may be tbat is a .ecurlty 
arraOlcmfnt or .curity problem, tbat is 
ao Imporlaot problem. Still,_ you mUit 
tell mt, once for all, I am Dot aakina for 
any objectionable information. 

SHRI AMAL DATTA: The Govero-
ment doel not koow anytbing. 

(Interruptions) 

MR. CHAIRMAN: Mr. Amal Datt., 
)'OU cannot 10 OD like a funnin& commentary. 

SHItI BHA,GWAT JHA AZAD: 
Please sit dOWD, MI. Ama) Datta. If you 
do Dot know why do )'ou keep quiet? 
r Interr uptions) 

SHRI AMAL DATTA: Tbe, do Dot 
know. 

SHRI BHAGW A T JHA AZAD: Wbat 
do you know '1 You know oDly t.lkiD. aDd 
notbing_ Tbis is tbe way of Amal Datta·. 
wa, of exprelliDg ignorance of everytbioa. 

MR. CHAIRMAN: Mr. Amal Datt. : 
Do Dot intervene. 

SHRI AMAL DATTA: He is a,kiDa 
for a matter about whicb tbe Government 
does Dot know aO)'tbiD8. 

SHRI BHAGWAT lilA AZAD: All 
riaht, all rjabt I am very bappy. Ami' 
Datta kne;ws everytbjn. and he knows and 
be will sbut his moutb. The only tbiol iI, 
we are janolant on our aide. we wanted to 
know. Amal Datta does Dot wlnt to too. 
tbia. I .,ree. He is aD intelbacnt man, 
very well iaformed maD. He bas beeD tbe 
Air Cbief berort. 

THB MINISTER OF STATB OF THB 
MINISTRY OP CIVIL AVIATION (SBRI 
JAGDISH TYTLEk): ae i. apcakiDI for 
Ul. 

SHRI BBAGWAT .JSA AZAD: I do 
DOt oee4 ,oar ,appon • 
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SHRI JAGDISH TYTLER: He i. 
• ~atiol ror us. 

SHRI BHAGWAT lHA AZt\D: You 
keep quiet. Every time tbe question coma 
be illalkiol. I am reminded of lometbio •• 

SHRI AMAL DATTA: Whenever we 
bave asked for auy informaticD tbey are not 
liviD'. 

(Interruptions) 

MR. CHAIRMAN: Please do Dot 
carryon like tbis. It will bo difficult to 
carry 00 tbe debate at all. Please do not 
bave a runniD. commentary for every 
sentence. 

SHRI AMAL DATTA: He is sayiD& 
tbat I am igoorant and all tbat. 

SHRI BHAGWAT JHA AZAD: All 
riabt. all riabt. I w;tbdraw. I tbi~k I ba~c 
never laid be is ilDorant. I laid be IS 
inteilillcnt, be knows everytbiol. Only my 

side is I&DOrant. Cbeck tbe record. 
(1,.,,',l1pllo.) Will you anow me to speak 
or not? 

SHRI AMAL DATIl.: Please do. 

SHR. BHAGWAT JHA AZAD: 1 
profusely hank Mr. Ama) Dalla tbat be bal 
permitted me to speak DOW. 

Mr Cbairmao .. therefore, I am layiol 
tbat I must know from tbe Minister that 
tbis ezpeodituro, this kind of a8~nt-a hu,e 
amount bas been sugl~sted-well, an amount 
of Rs.30 crores bal bMD taken •• it il 
alleled - I do oot say tbat it ba. been 
laken-it means that bo cannot digest tbe 
wbole tbiol ... (/.urruPli08) I only presume 
Tb, point is this tbat tbls c"n only bappco 
at ,be cost of natioD~l defence. Tbere mUlt 
be lome standard tb,s. Thercfore, I want 
to bow: How do you take safeauarda 
because 00 techoical aide, on finaDcial lide 
all tbe agreements are done" And ,00 
mUlt reply to tbe bluot question: cao '0.-
.. a Minister or a J)efcDce Secreta.., or All 
ellie' ot Na\'al CIlie' la, 'J WaDt tbis 
...... weapoD' or he'" to judie it OD 
...... of the ,ec:IaDicaI .mali... aod • ~i", ..... &baI wiD .. 

much of tbe mi.understandi.... bow tbin .. 
are dODe in defence? Wbetber defeDce mea •• 
because it ia secret, Dot miD, dlia .. are 
liveD to others, therefore aaytbiDi • aybafd, 
can do. I would like to toow 'rom ,OU 
tbat. Therefor •. if tbere is aD, inquirJ. 
bow far can you reveal 00 tbe teclmical 
lpecification. about tbe finaDeial terms! Caa 
)'ou do tbat' 1 am tol4 -I am lpeakina 
from my koowledac ; I bad tbe privilece to 
serve Public Account Committee, a. 
Chairman of tbe Estimates Committee aDd 
I bad th! privileae lOme time or the 0'''' 
on some aspects to examine it -aDd, there-
fore, I am sa, In, : is it pOIIible to tellus tbe 
financial terms? For example, aa MM 
tank tbat you take can possibly be COItin. 
you 1000 bere but it ma, be liven to GIber 
countries, tbe same IUPplies, at lSOO. Ao-t 
jf you disclose tbe finaocial terms, you "iD 
be at lreat disadvantage. How far caD you 
do tbat? Tbat I waDt to understand from 
you Therefore, one aspect is over that the 
MlDistry ballot DO aleuc1171t~m. Bul 
in sucb casel as tbis whicb bas come to our 
koowIcdac. jf it is true, bow did it happen ? 
This supplier aiviDI you a promise tIlat rllerc 

- i, DO agent. which you .aDled from him 
brforc supplyiog, then bow could be live 
such a buac amouot' What particular 
precaution to you tate in post CODtnct 
period after delivery, to stop Ibis 1 In lbia 
parti~ular instance. the statement .,. ltaat 
00 24th February certain ioformarioa was 
received. On II th Marcb it reached tbe 
FinaDce Mioister and OD tbat day, be .... 
tbe fint ordel. And tbe order iI lbat it 
should be referred b, the Defeoce Secreta.., 
to tbe financc Secretary about ioqair1 bJ 
Income·taz Departmentw by other ..... 
possibly to find out. Suppose, be finds out 
aDd reI en it back to 10u, wba' will you (10 'I 
Wbetber tbe Defencc MiDilter or Dolence 
MiDi.tr)' can itself order aD ioqui.., or baa 
it recommended to the Fioance Mioi.try f. 
such aD inquiry which .a, dODe iD tlIis cue 
at tbe first iOltaDco? So tbe Itatement .. ,I 
tbat OD 24tb March a draft I"tter wu put 
before bim. 

SHRI SOMNATH CBATTBltJEI!: lSI'" 

SHRI BHAGWAT IHA AZAD: It IDa, be 25tb March .. Mr. ....... ... 
.taDd Now tbe q __ ia tlat .tr' • 
lmportaDt ioformadGa came - 24tIa, ... 
Qae PefeDtI Mila"", 'Ill it .'1' ttl, " ~ 
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(Shri Bba ... t Jb. And) 
refer to Finance for an inquiry. But tbe 
letter draft was put 00 25th of March. And 
10 aDd behold! EVCD if tbe draft was put 
before tbe Mil'listtr 00 25tb of Marcb, tbe 
order could be passed only 00 9th of April. 

SBRI SOMNATH CHA TTERJEB : 
Very siloi6caot ! 

SHal BHAGW AT JHA AZAD: Very 
sipi&cant. I am astina bow il it tbat such 
aa importaat matter came to tbe knowledle 
on the 24th of february, and 00 the 25lh 
of March tbat letter wa" drafted (or r.(orrina 
to Fioance. EveD arter puttiDI up tbat 
draft, tbe order was passed OD 9tb of April. 
lletw~ tbil~ mucb tbina bas bappened in 
thi. country. ADd imalioe, Sir. tbe Minister 
telll UI tbat tbe letter bal been jaued to 
Pinance on 13th. On 9th April tbe Defence 
MiDiiter approves tbe draft but tbe file loes 
to tbe Prime Minister OD 13tb ! 

15.26 In. 

[Mil. DEPUTY SPEAKER III ,A, cluJ,,] 

WIly all tbis? What i. tbe admiDistrative 
procedure, Mr. Arua 8inp? How doc. it 
laappaa? Wb, i. it lbat wbat your Def.nce 
Miailter tbouabt was 10 imporlant. could be 
",It with withill morc tban a mODth? 
Wh,? Tbere mUlt be realOOI for this. I 
am Dot cballCOliD, tbe bonafide of 
Vilbwanatb Pratap SiDlb. tbe then Defence 
Mioisccr, w ... t J am cballeoliol i. tbe 
administrative proprlet" tbe administrative 
fuactioDiol of tbe Minister or tbe MiDi_.ry. 
Ito. could it happeD? You have made it 
IUCb a biI BboW. AU of them are concerned, 
., am I CODDccroed. But bow did it bappen 
lite this' Tbi, is one tbiol wbicb you 
.1IIt bow. 00 that very day .•• (Int.rruptionJ) 
Be would Dot do on your bebelt. b. Cln do 
eo DI, bebeat, if I deserve it. Tberefore, 
Sir .... t I am .. yiol is tbat after tbese two 
.... were pauecl on 9th April. all tbe 
..... CIIM OD 11th MarcIl. But lWO 
_den were,....-cme for the Committee. 
TIll COIDIDittee doet Dot .. , lbat it will 
......... ... .eal. It .,. about tile 
....... 00., .,..... 

I11III DlDIlAJlt 00",.: AM .. ' ""1 · ' 

SHRI BHAGWAT JHA AZAD : 
Please listeo. Let UI see. and we will let 
from tbe Minister. It says: (i) inquiry 
about tbe leneral alenc), syltem procedure; 
and (ii) refer to Pioance wlaetber tbis a.eot 
bad been paid by the Bofo:c~lDeDt Directorate 
and all tba t. Theore is DO mentioo aoywbere . 
of Rs. Thirty crores. ADd tbe lame eveniol. 
before tbe Prime Mini:.ter looks at tbe 61e, 
tbere reacbes him tbe Pte •• story that tbere 
is a deal, bia one. bia acaudal. Rs. 30 crores. 
seven per cent. I bSlve ooly constructed my 
story. not from tbe statement of the MiDister. 

,bow al1 tbis bas bappened'1 We .UPPelt-. 
all efficient Minister must bave looted into 
'bi, queltion before loinl to tbe Press aDd 
tbat also I am surprised. • • , .(Interruptions) 
I bope you understand what I say and what 
1 mea~. 

So, Sir. I am askioa a questioa tbat wbeD 
be lot the information, post-contract SigDed 
and delivered. inrormation about an a .. nt, 
is he competent as a Defence Minister or 
a Defence Mioister of St. te to ord.r an 
inquiry Itrailbtaway, or does be r&~comm.Dd 
to Finabee for tbe action? In tbi. case be 
did Dot pa., tbe order. Of cour.e, tbe 
Pres. got it but he did not pass tbe order. 
Why? I want to know bow i. it tbat tbe 
order tbat was paued OD IOth_'ter. 10DI 
time-a month aDd plus-was iSlued on 
13th. Tbererore, tbere are tbree point, in 
tbis wbicb I will tell. It. political and 
administrative implications wbich I have 
aaid already ; its forcilD implicatioDS-1 am 
just •• kiDI m, bon. Members to live me 
tbeir beariDI. A foreilD government 
informs our Embassy about tbis. It is DOt 
tbe oDly information of ita kind. We bave 
t~rrori.t activities in tbe country. We act 
information from the foreila Goveramenf • 
We bave IOCUrit, eDvironmcnt problem in 
tbe countr,. W. act informatiOD rrom tbe 
foreilD Government. Are we suppoled to 
deal witb the information liveo b, tbe 
foreian Govemment io tbis ",ay? Do you 
feel, bon. cotleaaucs. tbac you will be able 
to ... fordiD iDformatioo about ,our lCCUI'it, 
CDViJoolDCDt or about teal activit,,.. If.You 
.poIe all tbit iD tbi. public way, I 1m IIOt 
a .. IaII, miad )'ou, tbe actioa. Wbat J am 
...... fa tbe prGCldure, the _la, 10tl llave 
"ODe it. No ION'" OoWlDlDODt ••• 

tiL DE.UTY BPBA~: 1)0 'OQ 
"..to..-... ? 
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. SHRI BHAGWAT JHA AZAD : Ycs. 

MR: DEPUTY SPEAKER.: After 17.30 
yOu caD tate up. As I have stated earlier, 
tbe motion before tbe Houle il worded io 
lenerallerm. Now I am talkinl about tbe 
Speaker's No Confidence Motion. 

( InterruptionJ) 

MR. DEPUTY SPEAK.ER: IS.30 

PROF. MADHU DANDAVA1E: JUlt 
• miDute. 1'he Miniucr for Parliamentar) 
Affairs consultld tbe leaden of tbe Opposition 
and all of UI said tbat we would not like tbe 
Speaker' _ Motion to be intercepted in tbis 
debate. Let this contiDue tomorrow. If 
10U bave DO otber item,ttben take sometbiol 
elle and let it 10 00 for Mooday or take it 
up to-morro. 

(Interruptions) 

SHRI H.K.L. BHAGAT: I did bave 
discussion with tbe Jeaden of lhe opposition 
aDd I did offer ~ tbem. 

(Interruptions) 

SHRI H.K.L. BHAGAT: If tbey feel 
that tbis D,fcnce debate does DOl take 
eoough time. we are prepared !o take up 
either at J 7. ~O in tbe evening to-d., or 
even to-morrow if they like. We arc 
prepared to &i'V~ more time. But we are 
not prepared to stall tbe debate cr stop tbe 
debate on tbe No Confidence Motion aaaiost 
tbe Speaker, That must \'e tak.en up at tbe 
scheduled time Tbat is what I told tbem 
aDd tbat is wbat I ltick to. 

SHRI SOMNA TH CHATTERJEE: 
You haye lot the autbority and discretion. 
You fiod tbe Opposition i~ sa,in, 
uDanimousl, • 

PROP. MADHU DANDr\VATB : Why 
do the, consult us at aU ? 

(InterlllPtions) 

paop. MADHU DANDAVATE: 
Beaae-for •• rd do DOt CODI8lt .. at all. 

SHill H.K.L. BHAGAT: I am 
prepared to tllree for exteoliOD to-morrow. 
You can bave your rilbt. . You caD take up 
Defence debate to-morrow and have mere 
time. 

PROP. MADHU DANDAVATB: Do 
not aet aOlfY. 

(Int.rruptlons) 

saRI H.K.L. BHAGA T: Why an 
you sby to tako up tbe No CoDfideDce 
Motion al~jDst tbo Speaker? You cao 
b'1ve Defeoce debate cia ber at 17.30 or '" 
can ba ve dobate evoo to-morrow. 

PkOF. MADHU DANDAVATB : M,. 
MiDistcr, do not spoil your blood preasaro. 
Caemly we arc telliD& 'au tbat we bad 
apeed that we would Dot take up No 
Confideoce Motion alaiDst the Speat. 
to-day because we do not waDt to he 
intercepted like tbis. 

(Interruptions) 

PROF. MADHU DANDAVAT~: If 
you have no otber item on the qenda, 
becauae some one has to 10 to the other 
Houle; in tbat case we are already in the 
Bud,et Sessioo, tbat they bave forlollOO. 
Something elle milht be taken up. But 
tbis Speaker's Motion mi,bl be taken up ..• 

(Interruptions) 

SHal H.K.L. BHAGAT; That is 
DOl tbe question. 

SHRI INDRAlIT GUpr A.: We will 
be at a diladvantage·bccauso tbe _wa, the 
Minister is IUlieit inc we w~ll speak .fttr tile 
MIDi,ter's reply in tbe otber House. He 
will have ~iveD hiS reply. Every tbiDI will 
be over. I t will come out in the press aDd 
tben to-morrow he exPects us to speat. 

(Interruptions) 

saal INDItAJIT GUPTA: Of ... 
wbat i. tbe meaDiol about it ? 

PROP. MADHU DANDAVATS· Let 
lbia debate be ooncluded cvea if it_ 
upto ., SheD. 

( I "t",,, ,tlO1ll) 
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MR. DEPUTY SPBAKER: The 
Minister has 'to 10 at 4 O' Clock. 

(lnte,.""tlons) 

SHit I SOMNATH CHA TTBRJBE : 
Minister will reply to-morrow. 

(In,erl'upllons) 

PROF. MADHU DANDAVATB: We 
had tor ted out everytbiDI. He un-necessarily 
confuses. 

(1I1tt" uption,) 

SHRI JAGDISH TYTLER.: Rajy. 
Sabba is also important. 

(Inr~'ruptlolls) 

SHRI AR UN SINGH: There is lome 
informatic n-that the Rajya Sabba debate 
bal been postponed for to morrow. Let me 
verify tbat. 

(Interruptions) 

SHRl H.K.L. BHAGAT: If tbat is 
so we should take up No Confidence Motion 
.I~inst the Speaker and we shall continue 
tbe debate tbe De:lt day. 

PROF. MADHU DANDAVATB: The 
M mister of Parliamentary Affairs bas alread, 
_llested tbat .. 00 

, Inter, uplion If) 

SHRI ARUN SJNGH: I am bero. We 
will carr\ on till 12 O'Cloc1< to-n •• bt. 

BHAGAT: Till the SHRI H.K.L. 
debate is over. it \VIII continue. 

(lnferruptions) 

PROF. MADHU DANDAVATE: No, 
no. 1 bope be bl3 not mis-understood. 

(Interruption,) 

PROF. MADHU DANDAVATE: Let 
tbil debate cootioue- be was .,IIII-tUI it 
iI over. 

MR. DEPUTY -SPEAKER: I alread, 
told at 3.30 we were loinl to take up tbls 
motioo. Shri lodrajit Gupta felt suppose 
the repl, il liveD by the Minister in the 
Rajya Sabba today. it may Dot look Dice 
to postpone it till tomorrow. That is wbat 
be IUllested. Bot tomorrow only be il 
loioa to repl, there. Therefore, we cln 
finisb it bere earl,. 

(Int.""ptfo"s) 

PROF. MADHU DANDAVATE: If 
tbe, want to do everytbing witbout ~oosul­

ting UI, let them do anytbina tbe), want in 
tbis House. Whatever tbey want, they can 
do. But io future, we will not live priority 
for anytbinl. (/nterrllptioll.) On lucb matterl 
you have always taken our consenlUI. Tbe 
eotire OpPOIitioD bas pot forward tbeir 
point of vjew. Why do you want to 
intercept one debate witb another '1 
(Inter'upt;ons) 

SHRI DINESH GOSW AMI: Sir, we 
were told that because tbe Defence Minister 
bad to 10 to tbe otber HOUle at 4 O'clock, 
this debate may be intercepted and may be 
taken up afterwards. But if tbe Defence 
Minilter is not loinl to tbe other HOD" 
and oot repbina there. wby not continue 
tbis debate now ? 

Clnte"uptlons) 

SHRI BASUDEB ACUARIA; Tben 
wby did you consult UI? 

I Interruptions' 

SHill H.K.L BHAGAT: Sir. on 
~ery tliml, Irounds, moaningless .rounds, 
tbey briDl tbe No Confidence Motion aaaiolt 
tbe Speaker. If tbey do Dot waDt to COD-
tinue the debate tomorrow tben, finish it 
toda,. (I,.,.,,,,,rl(l",\) 

SHRI AMAL DATTA: He bl.oo 
business to call it 'flimsy'. 

SHRI H.K.L. BHAGAT: I lay it il 
8Im.,. In my opinion, it is flimlY. 
(1",.,.,."",.".) 

MR. DEPUTY-SPBAK.ER: PI •• 

PROP. MADHU DANDAVATE: It II 
..... to iotcrgept oao debate wIdI tile 
.... ",,","""011.) Someta- at ... ,oa i 

111 toG to \11 .1 10 esoe,tiol. 

order. Now. if YOU are comiDa toaether 1 
Uft DO objection to CDDtiDue tblJ. 
Odlenrfae, a. I told in die bqiDDiD'. that 
decIIJoD wBI ... od. That II 811 • (,,,,.,,..,,,.,,) 
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PROF. MADHU DANDAVATB: I MR. DEPUTY .. SPEAKER: May be. 
would request you to retain your identity. But you eaDnot be 00 your Jell. SheD I 
On every issue don't be Suidcd by tile 1m OD my lop. 
Parliamentary influence. 

MR. DEPUTY ·SPEAKER : I am 
sorry for tbat. 1 always keep my identity. 

f Int~rtupIIDu) 

PROF. P.l. KURIEN: Sir be is 
mak iog as persioD on the Cbair ? 

(InterruptIOft' ) 

SHRI SOMNA TH RA TH (Aska): 
Sir, can a Member cast aspersions 00 tbe 
Cbair? 

. (In'erruplions) 

MR. DEPUTY-SPEAKER: There is 
no . aspersion cast. I always keep my 
identity. That is what 1 wanted to say. 

(Interruptions) 

Mit. DEPUTY-SPBAKER: All bave 
stated earlier, tbe motion before the House 
it worded in geDeral terms, I tllerefore, feel 
it oectSlary to define tbe scope of tbe 
disculsion. Firstly, I must point out that 
while members are free to criticise tbe 
Speaker. wbatever is forbidden by an, ruliol 
will remain forbidden. that is to la)" the 
rul ins giveD by the Speaker un aDY point at 
issue caDDot be contravoned. For example, 
tbo mover of tbo relolution bas made a 
reference to tbe rulina liven by tbe Speaker 
00 19th Marcb, 1987. Tbe Speaker had 
tben specifically ruled tbat correspondence 
between tbe President aDd the Prime Mioister 
and the whole lamUI of relationsbip between 
tbe Prime Minister and the Prelident could 
not be tbe subject matter of discuslion in 
Lot Sabha. 

(Inle"uptions ) 

MR.. DEPUTY ·SPEAKER : Fint OlteD 
to me. 

(1111.,,,.,,10,,,) 

MR. DBPUTY ·SPBAKBR: I am on 
m, loa.. Plcue ail dOWD. 

SRRI S. JAJPAL UDDY: I am aJIo oa., ..... Sir. 

Ma. DEPUTY-SPEAKER: lba, mlinI 
wiU prevail and wbat canDot be all0. cd to 
be dilCU_d directly 00 the floor of the 
House. caDnot be allowed to be brought in 
indirectl, under tbe aarb of a resolution for 
removal of the Speaker. 

PROF. MADHU DANDAVATE 
Whatever is allowed by tbc Conatilutio[ we 
will'discusi. 

MR. DEPUTY-SPEAKER For tle 
I bave 110 objection. 

I would furtber hke to draw the c1ttcnticn 
of tho members to the provisions of Rule 
352 wbich provide, 'inter alia' tbat a 
..nember, wbile apeakiD" shall Dot (i) refer 
to IDY matter of fact C)o which a judicial 
decision is pending ; (Ii) use offensive 
"pressioDs about the conduct or proceedinBl 
of Parliament or a by State Legislature; (iiij 
reflect on any determination of the Houle 
except on a motion for resclDding It ; 

SUR.I S. JAIPAL REDDY: Why are 
these lermons, Sir ? 

MR. DEPUTY-SPEAKBR: I have to 
live. tbere i, no alternative. Wbatever I 
hive faced before tbis, I know. I ban to 
coDlider this DOW before band, 

(l.,er,uplIDlU) 

MR. DEPUIY·SPEAKBR: (iv) UI8 
tho PresideDt's nam. for the purpose of 
influenciol tbe debate i (v) utter reasonable 
aeditioa. or defamatory words; and (vi) usc 
bit riabt of speecb for tbe purposo of 
obitractiDa tbe bUaiooss of tho House. 

I need bardly lay that this is an 
c&tra_iDarr procedure wbich is to be 
tateD recoune to. ill verI uceptioaal 
circum.tances oa)J. Now tbat 101M 
Momben have CboloD to brin. forward tbiI 
&eIolatlOD, aeaerat demmciation will Dot b. 
,..iCeod. I "ould~ aGOOIdillal¥ ....... 
.,. tIae IDIIDben to fOCUI at .... ioa _ l 
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[Mr. Deputy-Speaker) 
few specific points al have reletanee to tb. 
Resolution. Also, members may please 
remember tbat uader Rule 353 no alleaation. 
of • defamatory or incriminatory nature 
CAD be made alain~t any pe1'lj)D unless 
previous intimation is liven. 

PROP. MADHU DANDAVATE: It 
IDlY be laid on the Tablelof tbe House. 

Mil. DEPUTY ·SPEAKER: I bope. 
on a solemn occasion hke tbis when tbe 
House is to discuss tbe conduct of tbe 
Speater -a persoo wbom tbis House itself 
bas eJected to guard its rigbts and privileges, 
to luide its deliberations aod to voicl! i ~s 
collective wlll--Members shan be 
restrained, con~lderate and dIspassionate in 
vOlciol their o;>lDions In tbe be)t traditions 
of parliamentary democracy. As Paudit 
lawabarlal Nebru observed wbile speaking 
00 tbe ResolutioD for removal of Spealcer 
Mavalllnkar in thiS very House on 18tb 
December, 1954 : 

"\\'e ale concerned with the honour of 
Parliament-concerned with the honour 
of tbe oenon wbo balds the dignity and 
tbe prestiae of this Parliament··. 

Sbri Somoatb Chatterjee ma, now move 
tbe Resolution. 

SHRI NARA. "i AN CHOUBEY: Is it 
auided democracy or democracy 'I 

(Inrerrup,ions) 

MR. DBPUTY ·SPEAKER Mr. 
$omoatb Cbatterjee, you move tbe R.esolu-
don. 

(Interruplionl) 

SHRI SOMNATH CHATTERJEE; 
Sir t you .. ve liven u, temOD" but tell 
tIIem to keep qu~t. 

Ma. DBPUTY·SPBAUll: Yu, I 
.... .. die memben to keep qalet. 
DoD't dIII.b. 

I 11IIelTllP,ItJ1II) .. 
AN BON. MBMBBll: lir. wm yo. 

• 11 ...... ' 

MR. DBPUTY·SPBAKER Yos, 
please order. 

SHal BHAGWAT lOA AZAD: I 
request my Members not to follow Mr. 
Amal Datta in disturbinl other •• 

15.4Sbn 

RESOLUTION RB: IlEMOV A.L OF 
SPEAKER FROM OFPJCB-CONTD. 

[Enl/1.sh) 

SHRI SOr,Jl'A1H CHATTERJ[E 
(Bolpur): J be, to move: 

"That tbis HOUle baviDI taken inca 
consideration tbe ruUnls of tbe Speaker 
of the House includina tbe ODe on Marcb 
19, 1987 OD the questioD of privllele 
and . adjournment motions feell tbat b, 
denYing to tbe Member. rilht to raise 
vita) coDstitutional and procedural issues 
and burniog problems, tbe Speaker bas 
ceased to command the conftdence 01 
all sections of tbe House and therefor. 
resolves tbat be be removrd from hi. 
office," 

MR. DEPUTY·SPEACER: Since two 
bourl bave beeo anoted lor dileu.lion 10 lb. 
House, tbe mover may take 15 minutes. 

(Int.rrllpllon.) 

MR. DBPUTY.SPEAKER: We will 
lee tbat. Evcrytbinl we are tellin&. 
Sometimes 10 minu tes are exceeded aDd we 
are Dot objectiq to that. At tbat time. we 
are ftteDdiDI tbe time. 

saRI SOMNATH CH4TTBRJSS: 
Wbo bal allotted 2 bolUl 7 

MR. DSPUTY ·SPEAKER : I am 
ltlliaa tbat. The mo, • ...., tab JS miDatel 
• .. odIa Membtn to tab DOt I8OI't tJau 
10 tDiaatea .... 
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SHltl S. JAIPAL kEDDY: Why do 
re'lrice tbe time? In 19~4 "l.en ftc mG';c.{J 
• a. tabJtd .Iainst tbe It,n Sref.er, wbat 
WI. the time aJJottrd ? 

MR. DEPUTY-SPEAKER: Two bourse 

SURI S. JAIPAL REDDY: It took 
more tban 2 bourse 

SHRI SOMNATH CHATTERJEE: 
Sir. "jtb anluisb but DO animosit, •• 
(Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Let tbem tr, to learn ~omethinl. 

MR. DEPUTY -SPEAKER: Pleale order. 

SURI SO\llNATH CH4TTERJFE: f 
am makil1ll I' '('a"f'~t. J 1'11'\ COD!cioos of 
he solemnity of tbis (,CCP!':°C'Il Plf'llse do 
Dot Jive 8n iropressicn of .hrott)if1J us. Do 
not give 80 impression or tbrottling us. 

C Inle,,,,ptloIlJ) 

MR. DEPUTY-SPEAKER: I requec;t 
aU tbe Members to be silent. Don·t 
disturb tbe debate. '-et Mr. Chatterjee 
speak. I am only aski.,. Mr. Chatterjee to 
speak and not~ ntbers. When your time 
comes, ,OU can speak Dof now. 

(I,. ~r Uptlo·,) 

SHRI SOMNATH CHATTERJEB: I 
do not waDt your encouragcment. 

MR. DBPUTY·SPEAKER: Please 
order. Please address to the Chair. 

SHRI SOMNATH CHATTERJEE: 
Eitber you stop or I ltart. 

MR. DBPUTY-SPEAKFR Yon 
add res. to tbe Cbair, 1 am teninl. 

saRI SOUNA TH eHA TTERJEB : 
Sir, with ao.uis" but no animosity. with 
aerio8SDeII but DO motive except tbe purest 
OlIO aod impelJed b, a SCDse of duty. we 
are coDltralDed to move tbi, resolution 
.. alDlt Dr Bslrlm Jatbar. tbe Speaker ...... 

MR. DBPUTY-SPEAKER: Pl,a.c order. 

("."".""..,) 

PROF. JdADHU DANDAVATE 
cr4ajaJ)ur): Tiley should remember tJaal 
tbey bave to 'peak also io tbe HOaM • 
Sometimes tbe Prime Minister allo it to 
speak in tbis HOUR. (IIItt"llptlo".J 

SHRI SOMNATH CllATTERJEB : ••. 
IhoUIb Dol ala;n~t Dr. BaJ,am Jalbart tbe 
perSOD (or that matter, a loveable ODe, 

(1"'t,,"p1(0",') 

MR. DEPUTY· SPEAKER : Do DOC 
make any comments. 

SHRI SOMNATH CHATTERJEE: 
Sense or duty like wisdom and patriotism i. 
Dot the monopoly of rbe rulio. Party. We 
00 tbis side arc also active participants in 
tbe parliamentary process. We cannot be 
silent Srf'ctators of tbe Dear coDsisteDt and 
almost coordinated attempt to denude tbe 
Parliament of irs authority aDd utility. We 
sban be fdlling in our duty to th: posterit" 
if ~e do not voice our prOk'st and that too 
emphatically. IE is a sad da, foe aU 01 III 
tbat ",e perf(Jrce S8)' (Inl.fTupliolll) tbat 
the bon. Speaker is a pri7Y to the attempt. 

(l,,'~· rup I ,o,,~) 

PROF. MADHU DANOAVATE: TIle 
Cabioet Minister is joiaiol the becldiDl)Sir ••• 

(I 11 te""p"o .. ) 

SHRI DINESH GOSWAMI (Gu.abati): 
Sir, tbi~ will go 00. You asked .v.,bod, 
to remain .ileDt. Is tbis the resPODie of 
,oor request aDd the acrmonisatioo that we 
lot' 

(InlelT1lptitl1lS) 

MR. DEPUTY SPEAKER: I asked 
everybody to keep quiet except tbe speak .... 
If ever) body 10e5 on interferiDI how ClD 
I ccnduct tbe business of tbe Hoa~? U, 
tbroat has lODe bIKI • • ,. I cannot about. 
How caD I sbout ? 

(1111_''''''''0118) 

MR. DEPUTY -SPBAKER.: I ~ 
all tbe hOD. Memben to raIIain aileDL .. ~. 
Cbatterjee, YOQ please cootinue •••• 

SHRI SURBSH KURUP (~): 
lou liv, ,our CoovictioD. TIle, wil lee; 
quiet •••• 
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SKRI SOMNATH CHATTERJEE: A 
muted Parliament is as mucb a danger to 
ParI iamentar , Democracy as Bxecutive 

saRI GJRDHARI LAL ·VYAS: You 
are also doing tbat in West Benlal ••• 

."tborilll iaoislD. 

SHRI GIRDHARI LAL VYAS 
(Bbilwara): V~ry lood •• 

(IlIte""ptlon, ) 

MR. DEPUTY SPEAKER: Mr. Vyas, 
are ,ou speaking? 

(InterrIlPlions) 

PROF. ttfADHU DAND-\VATE: Sir. 
it illOiol over theit' head. What to do ? 

(Inter,uptions: 

SHRI SOMNATH CHATTERJEE: 
Freedom of dissent and freedom of debate 
are tbe balhnarks of ParhamentarY Demo .. 
cracy. I should imaaine that tbe floor of 
tbe House is tbe mOlt obvious place to 
disseot. Tbrough debate. But once the 
access to the Boor is restricted or closed, 
luffocatioo, If not annihilation, of tbe entire 
.,.tem will be the Obvious consequence .•• 
(l.ff!~"pfion') We,on tbis side,I am ~ure. arc 
second to none in our respect for the august 
office of tbo bon. Speaker. He bas a very 
'lor, vita) role to play not only in ... 
(IRl~rrllptlofl$) maintaining tbe dJgnity of th1s 
Bouse but also to protect, strengthen the 
areat aDd Important position it occupies in 
oar constitutional set up. Parliameot is Dot 
tbe • esclusive property of the ruling r:irty 
ettllu or of the Treasury Benches. The 
Opposition i. an integral part of tbe entire 
I,stem in Parliamentary Democracy ....• 
(Interr"p,'"ns) Sir, May I bave a little 
patience "I I earnestly request you to please 
tear me, lear my submission in your reply. 

( lnt.,ruption,) 

PROF. MADHU DANDAVATE 
Tbcrc is DO ,tylc of debate t~ take note of ••• 
TIae7 have to speak also. . . · • 

SHRI SOMNATH CHATTERJEB ~ 
In a Parliamentar, Democracy, tbe rial\t 
&0 pow il an inalienable rJlbt of tbe 
people of tbe country aod to be exerei.ed 
prilDaril' by tbe people througb their 
repr_DUd,. ID Parliament. Accountabi· 
Ii" of COPItitutional fUDctiooarie. i, ODe 
01 ".. ke,-.tooa of our Parliameotary ..... 

MR. 
please 

DEPUTY SPBAKBR ~ Order 
Don't make Boise, let him .~ eat. 

(Interruption,) 

SHRI S. JAIPAL REDDY (Mahbob· 
D8Iar): We will settte car scores tomorrow 

wben tbe Defence scandal is bursted. 

( Inler,"pli"".) 

PROF. MAD,HU DANDAVATB: If 
they carryon like this, tbe Finance Ministor 
Will Dot be able to preteot his budget in tbi' 
HOUle, we will see. 

(Inte"uptions) 

MR. DEPUTY SPEAKER: Order 
J)lc.~~. All of you, take your soats .•• 
(Tnrerrupt/o'1S) • I once again request all tbe 
Members to pre.erve the dignity or tbe 
Hou8e. 

PROF. MADHU D'NDAVATE: If 
this is allowed to continue the entire I 

Opposition Will ""&ilk out and boycott tbe 
ParHament for all tbe time ••• .(lnte"uptionl). 

Mil. DEPUTY SPEAKER: I don't 
want otbers to interrupt when a Member is 
speaking. Therefore. I requelt all tbo 
Members to keep silent when one Member 
is Ipeakiog •••• (lnre"uptionf) .• .I hope you will 
8ccept my reQuelt ···(I"rerrupliolll) •••• AII are 
HOD. Memberl. Onl)' I can requelt them. 

SHRI SOMNATH CHATTBRJBE: I 
should h.lve tbouabt that tbis was a matter 
which Ibould not be takln on partisan lines. 
Why the opposition feels 80 stronl" aboa' 
it, plcase listen and reph •• • (1111."",,10,,,) •• 
'Ibis is tbe very ba.i. of tho democratic leC 
up. 

AI I wal layiol. GID anybody diaputo 
tbat accouDtability by ConltitutioDal 
fuoctionaria is tbe very .ou) of tbe .)'.lem 
of tbe Go,ernment tbat we have in tbiI 
country wbeD a wtilteD CODititutioJa fa dIen? 
TbID. ..., II tide .. _ ... ., 
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Accountability mtans 'Cffel 'iblli'~ t f1 d 
tbat respoDsibility is imposed 00 tbe 
fuoctionaries by no leis a document tban 
the Constitution of India That is wby we 
are .. yina tbat tbe Parliament bas tbe rigbt 
and tbe autbority to see that the Consti-
tutional· functioneries di~charge their 
constitutional re.ponsibilities aod obligations 
in tbis country. 

When we found tbat in Parliament tbat 
responsibility is no t discharged, and tbe 
ioforma tion is not disclosed by the 
Government, tben wbat else remains for us 
than to expose tbem and to seek exposure 
of wbatever w: thi, It people ought to know 
in Ibis country ? 

Sir, we find tbat in tbi. matter the very 
important role of tbe Parliament is Dot beinl 
allowed to be played and there we must try 
to play tbat role. come what may, in wbat-
ever possible and lawful manDer tbat we can 
do. This is ODe of the methods by Which 
we could project our view. and express OUf 
anluilb and atony. Govermcnts will come 
and 10 and tbe Prime Minister will also be 
cbanaed. Everday tbey are havins reshuftlc 
of tbe Ministers •• . (1l1,e,ruplions) • •• But 
tbi. Parliament will remain and has \0 

remain. 

16 hrs. 

Sir, in the matter of tbe discbarlc of 
our fUD~tions we are daily reminded by tbe 
bon. Speaker about the rulos of proCedure 
and tbat we are tbe authors of tbe rules. 
Tberefore, accordiol to tbe interpretation 
I)Qt by the Cbair whetber we arc able to 
diacusl or not able to discuss that is Dot 
left to tbe authors of tbe ruici but tb., is 
beiDI e1tercised by the Speaker alone. But 
I would like to kno~ witb all humility are 
the ruJ •• meaD' or Ibe), sbould be construtd 
to .title discussioD, to stjlh exposure or 
COWl' ap .polute of Cooatitutional aberrationl 
in til. CODDtr)'? I would )ike to know wbat 
ia the role of the Chair in tbe matter of 
iDterpretatioD of tbe rules wbether to permit 
d ..... ioa or .top diaculsioD; whether tbe 
rule aIloDId be "I'. of events or rulea 
1boul4 foUow the .",,11 by adjaatiol itself 
to lIt.ldoa dtat cIeYcJopI. 

We would like to know whether in tb. 
namo of applying tbe Juies and liviDI • 
particular interputation to the rule. can 
anybody in tbis country be treated to be 
above the Constitut!on and above the Jaft 
and abc we the reach of tbe Parliameot of 
India? Thi. is unfortunately tbe direct 
result of tbat ruliog of 19tb Marcb. Tbe 
otber day the boo. Speaker uid tbat be 
would adjudicate upon the maiter with 
rererence to the rules. But I say you 
adjudicate but do not subjugate this Parlia-
ment for ever to the eKecutive tyranny. 
'Int~"uption3) The patb of adjudication must 
be lilbtcd by informed relSOD aDd a 
commitment to the true role of Parliament 
in tbe Constitutional set·up we bave in cbis 
country. You do not convert this patb iDto 
a blind aD~ dark aUey and thea say whatever 
may be the aberration. or tbe Constitution· J 
whatever may be the deficitncise •••• 
(l"'~r""p tr· .)Sir, may I use simpler Eollisb ? 

PROP. MADHU DANDAVATB: You 
may ule any English but do Dot use K. IC. 
Tcwary'. English .. 

SHRI SOMNATH CHATTBRJEE: 
Therefore, wbatever may be the CODstitutioaal 
aberrations ; wha tever may be the deficiencies 
•.. (Inter,uptlon.) Sir, I am Dot yieldiol. 

SHRI SHANT ARAM NAIIC: Sir. I 
rise on a roint of order. He started his 
speach at 1551 h-s. After CfOlliaa IS 
minutes be has 10 seek your perm_ion. 

PROF. MADHU DANDAVATB: Sir, 
be does noS know the conventions of ~i. 
House. 

MR. DEPUTY SPEAKER: Tbere ia 
110 point of order. 

SHRI SOMNATH CHATTBR.JEB: I 
believe DC body will question tbat CODItitutioa 
transcends over tbe rules of procedure. 
Therefore, tbe interpretalion of the ..... 
conform to tbe requirements aod the 
provisions of tbe Coostitutioa ,01 India •. 

Sir, so far as the preteDt Go~s 
attitudo towards us is cooccrocd it _ 
tbe, treat us a. unavoidable b.,· ...... 
That is wb, probablY' the, an more beD. 
coaccal facta tban dilclOle fectl ... to .. 
Parl ....... t at tbe .... of "" _It:! 2 • 
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lSbri Somnatb Chatterjee1 
Sir, a t no otber occasion was it more 

prooouDCCd tban recently whlre tbe effort 
tbat bas been made to keep tbe Parliament 
in dirt about tbe confrontation betwetD tbe 
two bigb~st Constitutional functionaries of 
tbis country iospite of tbe clear and specific 
mandator, provilions of tbe Constitution of 
India. It seeml, Sir. that in tbis sphere we 
bad ~xptcted tbe boo. Speaker to come to 
the aid of a proper aod fuller discussion iD 
tbe House so that tblS couotry could judae 
wbetber tbere bas been any violation or any .... 
difault in carryinl out tbe Constitutional 
oblilalions by however bi&b a Constitutional 
functionary may be. But unfortunately, we 
have fund that tbe hoo. Speaker baa Dot 
only Dot permitted such a disculs;on, but 
ha. made certain ebservations which take 
away minimal rights of tbis Parliament. 

w. have found with dismay tbat inllead 
01 enccurapment whicb we sbuuld have 
received from tbe chair for our bumble 
.ons in spite of our depleted atreDl1 h berl, 
we bave received sermons, wbeD w. should 
.. ve received appreciation, we have received 
admooitioDI from the cbair. Tben, wbat is 
opeD to us sittinl on the opposition? Can 
t.re be anytbinll more ludicrous tban a 
documeot wbich hal "'eo published in tbe 
aational dailies of tb.1 country and bal been 
repeated, commented upon, and bas been tbe 
aubjrct matter of intense "ublic enquir y and 
a.ilatioo-- at lea It enquiry- - i, beiol 
treated al a private confidential document 
iD this countr, 7 Tbe authenticity of tbat 
document bas not been questioned Tbere 
iI a public debate outlide, but complete 
lilcocc inside tbe lIoule on this subject. 
The authenticity of tbe document i. not 
cllalleopd aDd is available to ever,bod,--
I "'ve lot a journal bere wbich bal publil~ed 
it io full--but it is treated as a secret 
cJc)cumcDt jellde tbe HoUlc. Look at the 
• realit, of the entire liluatioD. Can this 
Parliament 10 into tbe queatioD .)Jetbet the 
.andatOfJ proviaiooa or tbe CODltltution of 
....... bleD carried oat or Dot' Should die.... positioo of • Member of &be 
B .. ;laoWevct bonourable be my be. be 10 
.. 1MPd daat we lllouid be pauiye lpectatOl'l 
.,.... YioIatioD of rDla, Il80re tbe 
.......... of ... violatioD~' the clearest 
....... of tbe CoDsribdioD 01 ladia? Dal._tel,. ..... qUlltioDi nmaiD 
.11 ......... ruIiDI of 1_ MarcIa. 1911. 

0/ 8".hr 640 

Dr. Ambeclatar, il I ma, quote bim, 
.aid : 

"The Preaidont occapies Ibe same 
pO.ilioD a. tbe Kinl in tbe Enalilb 
Constitution. He r, presco ts the nation 
bu [ doe. Dot rule lb~ natioD. He ie tbe 
symbol of tbe nation." 

He allo laid: 

ItA democratic executive mUit be botb 
Itable and responsible". 

Pandit Jawaharta) Nebru--I bope you 
do Dot mind my quotina bim- -laid in the 
Constituent Assembly: 

"Thougb power reatly rested in tbe 
Minister, and Dot in the Presideot.1 
sucb, Jet we did DOt want to make the 
Pr~.ideDt a mere fiaurehead, as the 
Frencb Presideot, we did Dot live bim 
aoy real power. but we bave made bie 
pOlitioD ODe of Ireat autbority aod 
dilnity." , 

Sbri K.M. MUDlbi. aootber architect of 
tbe Conltitution, .aid : 

"The Preaideot under tbe Indian Consti-
tution ia really tbe Iymbol of impartial 
dilBity 01 tbe CODstitutioo." 

Prof. wade, a well koown EOllisb autbor 
said wbile spe_kinl 00 tbe Kinl's position 
in EOlland tblt be lS tbe very perloni6cltion 
01 tbe State. 

So lar U tile Kio. in BOllaod or the 
Queeo io BOII.ad or the Preaident in India 
are coDceroed, it i. admitted by .verybody 
includiDI Mr Sathe. becaule thia ia DOt ~ 
public lCCtor private lector controY.rsy--
be will I.ree DIe • 

THB MINISTBR OP HOMB AFFAIRS 
(8. BUTTA SINGR): You waDt to keep 
tbe Pleaidenl ta the Private _tor. 

SHRI SOMNATH CBATTBRJBB • 
Pncilel, DOl. I want to mate laim public. • 

TIle l'nIIdeaa oIladia UDder the Coaatl-
tUlloa of ladia hal a riItIt to be CODtDlted 
• .! to ........ Md • ,..., to WOI": 
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Sir. bow does tbe K.in. in Boal_od or the 
Presideat uader tbo Indian CODStitutioD 
perform tbis important task? Sir, in 
BOlland cooventions have grown up because 
tbore i. no written CODltttutioD, but foundinl 
fatben of our ConstltutiOD. Sir, did Dot leave 
it to tbe cODventions ooly. Tbey made a 
,pecific provision in the Constitution of 
India, which unfOl'(unate)y did Dot find an, 
reference in tbe ruling of the 19th March 
wbich i. Article 78 of tbe COD5titutioD. Sir, 
if 1 may quote witb your kind permis)ioD, I 
hope it wUI not be treat~d as some:biol 
improper readinl tbe Constitution of this 
country-

Article 78 SIYS that : 

.. It 1ba1l be the duty of tbe Prime 
MiDister 

<a> to communicate to tbe Pre:ident all 
decision. of tbe Council of 
Ministers relatiol to tbe adminislra-
tion of .«airs of Union and 
propos.tl for tbe legislation; 

(b) to furnish sucb information rel.tina 
to tbe admiolstratioD of the affair. 
of the Union and proposals for 
lelislation, as tbe President may 
ca 11 for ; and 

(c) if tbe President so requiteS to 
submit for tbe cODsideration of tbe 
Council of Ministers any matter on 
which a decision bas been taten by 
a Minister, but which bas Qot beeD 
considered b1 the Council." 

• 
Sir. 10 far al the pro"fisioD'1 cootateed 

in lab-Article (I) of Article 78 is concerned, 
it b- been imposed 88 a maudatory 
requirement on tbe part of the Prime Minister 
to commuDicate to tbe President all decisioDs 
of tile Couocil of Ministers relating to the 
admiuiatratioD aad even ",.oposala for 
"illati.,.,. Sir, arc •• not suppoa:d to 
know tbls' Sir, I am sure. Mr. Sallie and 
IIi, frieD" .ill net treat it as a dry parch-
meat bat .a a ~ htatrument wbich most 
be coDstrued 10 • manner to live effect of 
1M true IDfeDlicm of tbe CoIIslitatiOll.mattn. 

MR. DEPUTY SPEAKBR: Order 
pleas •• 

(Inlemqtlo1l8) 

MR. DEPUTY SPEAKER: You caD 
quote .•••.• 

( In'errup"ons) 

SARI SOMNATH CHATTERJEB: Sir 
tbe Constitution or Iodia should not .. 
construed in a manner to provide an escape 
route to the violators of the Constitotion. 
Sir, tbe Supreme Court of India, I bope 
afler Primo Minister's specifi:: respCDS. tbe 
otber day with regard to tbe Supreme Court. 
position. he win not disturb me wben I md 
a Supreme Court judgement • 

(lnt'ftuptionl) 

AN HON. MEMBER.: Tbis is not 
Pre •• , Sir. 

SHaI SOMNATH CHATTERJeB : 
Sir, in Sam.ber Sineb's case, it bu teen 
said-lustice Krishna Iyer put tbis in bit 
judgement, "Does this reduce tbe PresideDt 
U :lder Indian Constitution to a fiaurebead 7 
Far (rom it. Lite the Kina of England be 
win !tiJl have a right to l"e consulted, to 
eDcour .. '~e and to warD. Actin. on Miniaterial 
advice c~.)~s oot nece.~arily mean immediate 
acccpta.,ce of tbe Ministry's first tbOUabtL 
Tbe President can state bis objections to •• Y 
proposed course of actioil and ut Jai, 
Ministers and Council, if occell8l1, to 
re-consider a matter. It ia ooly in tbe last 
resort tbat he must accept their fioal advice." 

Sir •• Iain the Supreme Court bu aid. 
"The President indeed i. oot at all a BIoriled 
cipber. He rep:esents tbe majesty 01 tile 
State. be is at tbe apex tboolb ooly symbo-
lically and bas rapport witb tbe people IDd 
parties beiDg above politic,'1 Indeed Article 
78 wisely use. • . 

MR. DEPUTY SPEAKER: M,. 
Cbatterjee do not bring in tbe fclati08lbip 
more and more because already tbe Spea. 
bas liven a rutinl. I have told you in t1ae 
beainaiDa itself not to draa on this t .. _ 
under tbe present situatiOD. Quotiq II 
.tirel, dift'ereDt, you can quote, I ... .. 
objectioa but do DOt draa OD tItit .... _, 
"terwardl. 



SRR1' SOMNATH CHATTERJEE: I 
am onl, readiDI for the time beiOI from 
Supreme Court's jud.emeot becauae ~,. 
related to the ilia,. tbat is wb, I am telliDa· 

"The Presideot represents tbe majeltJ of 
• State. He'l at tbo apea tb08lb om, 
SJlDbolicall, -and bas a rapport with the 
people aDd partiel beifil above politics. 
Bia "iailaDt presence mat.. for 100d 
Goyernmrnt, if onl, be uael wbat Balchot 
delCl'ibed as tbe right to be coasalted, to 

_ warD aad eoc:ourale. It Indeed Ardcle 78 
wist), used. keeps tbe Presideot in close 
toadl with tbe Prime Minister on matten 
of national -importance aDd· policy 
aipiticance. 

(Interruption,) 

THE MINISTER OF STATS IN THE 
DBPARTMENT OF PUBLIC BNTElt-
PR.ISBS IN THE MINiSTllY OF 
INDUSTRY (PR.OF. K. IC. TBWARY): 
Tbll Is Dot rel.vaot to tbe dobate. • I • 

(Interruption,) 

MIl. DEPUTY -SPEAKBR: 1 bave 
ahad' given tbe rulina that be caDDot 
dilcol. . • .(III",.",pt'tJ") 

pR.OF. MADBU DANDAVATE 
What it bappeniDI Sir? What is this Cabinet 
Ministers pttiog up and rai.iDa Points of 
order" Bas it ever happened in tb. couaar,? 

S. BUTA SINGH: Mr. Deput, Speaker 
I _at to know ooe tbinl. How il it 
nlevaDt to tbe conduct of Sbri Balram 
Jbatar ., Wbat is it '! 

• JlOP. MADHU DANDAVATB: You 
, ... e to decide it •. 

Mil. DEPUTY-SPEAKER Mr. 
Qlatterjee. tiD~J, try to come to the _poiDt. 
IIIaYO already told you. 

SBRI SOMNATR CBATI'SRJBB. 
yoU .... 14 coatrol tIN Boa .. aDd ODDtrol __ • Mia"'. Do Dot blame ... Si,. 

SHal SOMNATB CHA1TEltJEE: I 
am brief. J 1m not letthl. even ODe UOiD-
terrup" minute. How can ) apeak·? 

SHa) T. B~SHBBR (Cbira)'lotil): Yeo 
have allowed him to 10 on fir 1 S minutes 
You must control him. . • 

(IlItmuptlons) 

MR. DEPUTY ·SPEAKER : I have liven 
my ruliDi. 

(Inter11!ptions) 

PROF. MADHU DANDAVATE· He 
i. apeakiDI seriOUlly and Dot frivolousl;. • • • 
(Interrupt;o1l8) 

MR. DBPUTY -SPEAKER : I bave liveD 
IOU my rolio.. . 

THB MINISTER OF COMMUNI .. 
CATIONS (SHRI ARJUN SINGH): I am 
on a POint or order. 

PROF. MADRU DANDAVATE: 
Cabinet Ministers are raisioa points of order! 
Has it ever happened in the House ? 

SHRI ARJUN' SINGH: My point of 
order is tbat tbe ruling of tbe Hon. Speaker 
OD 19tb March. if I am c( rrect in my inter-
pretation. still standi. That ruliog bas Dot 
been .breaated. So 10nl aa tbat ruling 
preY. ill, wbat ia probibited by tbat ruliog 
callnOi be discussed in Ibis House. If tbere 
ia an attempt- to discuss wbat the Speaker 
on that da, ruled alaiolt. I would like to say 
tbat tbe Motion of No Confidence caDDot be 
t~ vchide for that kiDd of I discussion. I 
.aDt ,our ruliol on tbat • 

MR. DEPUTY-SPEAK.ER.: I bave 
already meationed in tile begiODiDI itself tblt 
·it cannot be discussed. 1 told tbat. 

PROF. MADHU DANDAVATE: Our 
OIDIa,. of the Speaker is blled OD ·that 
ratiDI· 

(1IItn,,,,..) 

YR. DlPUrY -IJIB4KBR: JtuIiDa 
CIIIDDt be ~...... You CAD poiat OIlt 
~ otber ..... -.. ~ ~it1' .. 
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so 00. Under the larb of dilCUlIioD. do 
Dot brio. tbe Prelident and tbe Prime 
Minilter into tbe picture DOW. Tlat it my 
rulinl. 

(Int"l'Uptlolll) 

SHRI INDRAJIT GUPTA (Buirbat): 
I t is precisely tbat rulinl of tbe Speaker, 
wbicb we are questiooiD,. 

MR. DEPUTY -SPEAK.ER: Tbat rulios 
caoDot be dilcuucd. You may dilCUU about 
his behaviour. You may speak about hi. 
impartiality. Like tbat, you can speak. 

PROF. MADHU DANDAVATB 
Fortuoately or unfortuoately, tbe Speaker ba. 
admitted tne motion. 

SHRI INDRAJIT GUPTA. The motloD 
makes a specific reference to tbe ruliDI. 

MR DEPUTY-SPEAK.ER: Tho 
motion mentions not only tbis ruUal but 
10 man, other tbiDls too. Once tbe Chair 
bas liven a ruUDS, that mUlt Dot be 

I 

discussed. 

(Interruptions) 

MR. DEPUT 'i -SPEAKER; Tberefore. 
you ha ve to restrict ,ourlel ves to thOle 
points Do Dot discuss tbe merita an d 
demerits of tbo rullog. • • • • 

(Interruptions) 

PROF. MADHU D4NDAVATB • Oar 
motion arises out of tbe fault, ruh.... Unl ... 
we discuss tbat ruling, how can we proceed ? 
(Interruptions) 

MR. DepUTY ·SPEAKER: It i. Dot 
allowed like tbat ) ou can discus. it but Dot 
'be merits and demerits. 

PROP. MADHU DANDAVATB. Sir, 
iD 1954 wben tbe motion wal moved apiaac 
Shra Mavalaokar tbOle ruliap were dilCOIIed. 

THE MINISTBR OF PAR.LIAMEN-
TARY AFFAIRS AND MINISTBR OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H K.L. BHAGAT) Sir, lbe difliadl1 it 
thit JOU aid i. tbo momiDI tbat OD 18". 
GODtitatt_ ad .""__ tIaI 1DOtioA WI 

Dot reali, admissible. You said, 10U ruled 
tbat tbi •• a. what happened in 1"4 debate 
a110. You in ,our wisdom permitted it iD 
the Iut dilcaaiOD in 19'4, the DepaIJ. 
Speaker laye tbe .. me imprcnioD, tb. aame 
ruliD8. But tbeD Prime MiDister Sbri 
Jawabarlal Nebru wbile ioterYcoiaa said: 
·'1 do Dot want to Itand 08 tbis tecbDicalilJ 
and let tbe discuuion be allowed". Bat 1111 
difficult, i. this. The, caDDOt cbaUenp dae 
rulinl of tbe Speaker: they cannot refer to 
tbe PresideDt for the purpo •• of ioJlaeaciDI 
tbe debate; tbey CUDOt do that.(IIJIm-.,,,.., 
You are ref.nina to tho powers of the 
PresideDt. to influence the debato. ActuaJl, 
••. (lnt."",lIli11n8) 

MR. DBPUTY.SPBAI{ER: PleaIe 
hs,en. If you 10 throulb the 1954 
proceedlDls, at tbat time allO, the Deput,-
Speaker pve tbe rutin .. 

(l"te,,.,,,tloll8) 

AN HON. MEMBER: Wbat w .. tbe 
rulins? 

MR.. DEPUfY-SPBAICBR.: I am 
aiviDa. When the Speaker is elected. DO 
debate tatea place. Therefore. if JOU ue 
Dot satisfied with him, becauae ,00 elecllaim 
,OU have lot tbe riaht to remove him ..., 
( 111'·'1'1111110"') 

PROF. MADHU DANDAVATB : You 
waDt me to .. , that we want to remove him. 
Do we limp., la, tbat we WaDt to remo_ 
bim aDd lit down? Is tIlet what we IIIoaId 
do? 

(l.,."lIJ'IkIIu) 

MR. DBPUTY -SPBA)tEa: Tile ... 
pOint is wbether tbe Speaker bal ....... 
impartiaU,? that is tbe maio poiD&. 

MR. DEPUTY -SPBAICBll: If JCMJ. ia 
the name of briDlinl some debate. ao .... t 
the rulel of procedures of &bis Bow.. I 
caDDOt allow that. (Int."", .... ) 

PROP. MADHU DANDAVATE: Sir. 
it IDIIDI. if we feel &bat this impu1ialIl1 iI 
adtiDa out of tile flCllbat he is ~ 
.. ..... i. __ 01 ... .....u.. .. it 
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(Prof. Madhu Dandavatel 
why we bring tbis motion ; in that case, we 
cannot discuss tbe op~ration of the rulina at 
all. That seem, to be your ruliDI B,ow 
can I accept it? (lnttr,,,,,ions) 

MR. DEPUTY ·SPEAKER: There is 
a point of order. 

PROF. MADHU DANOAVATE: Sir, 
it is our contention that. in tbat ruling be 
has violated the ConstitutioD, be bas violated 
tbe ruliog and he bas violated tbe privaleae. 
and conventions of tbis House (Int.rrllptIDn~) 

SHRI INDRAJIT GUPTA: Do you 
want us to discuss th~s outside tbe 
Parliament ? 

MR DEPUTY .. SPEAK~R; .Not out-
side the Parhament. But tbe merits of the 
ruliDI you cannot discuss. 

(Int#rtuptionl J 

SHRI INDRAJIT GUPTA: You cannot 
ludge us like this. Wbat is the remedy for it? 

SHRl SOMNA1Ji RATH (A4ika) : My 
point of order is tbis According to rules, 
the rulina of tbe Speaker is final. It cannot 
be cballenged. The Speaker need not live 
any reason wbile gIVing a rutin.. Now wbat 
il tho point at issue? (1 "t.rrllpllons) So, it 
is tbe resolutioo oot relationsbip between 
tho PresideDt and tbe Prime Minister tbat is 
beiDa discussed today. So. while upbolding 
the rulios of the Speater, I would say tba r 
.e canoot short-circuit the matter and ..••.• 
(l.urrupl,o. ). • • . they cannot dilCUIS hke 
tbil. I want )'our rulinJ. 

MR. DBPU1Y·SPEAKBR: I "nDot 
allow tbis. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SBIVllAJ V. PA TIL): 10 this debate. tbe 
laue is wbether tbe adjourament motioo 
moved by tbe membeR bas beeD properl' ...• 
('",.rnlJltlo8 ) Tbe important issue il wbetber 
tbe adjouramcDt motion aDd the privUeae 
modoD wuo Pt"operJ, ditaHowed or Dot. 
Atlodaer ... is _ .. Idler &1M oe-,ODcIIDOI 

between tbe Pnsident aud tbe PrIme Minister 
et'tjo,s tbe confidentiality or Dot. Now a 
memt:er is entitled to ... y tbat the 
correspondence between" tbe President and 
tbe Prime Minister is not of a confidential 
nature. We are not discU5SiDg the fllbts of 
tbe President ; we are not discussing wbat 
is tbe Positioo of the President. Now, if we 
are using the name or tbe PresideDt bere 
for influenclDIl tbe debate. it is not allowed, 
accord II"I to the rulel. if we are to disculs 
anything relating to tbe re .. ident, tben there 
is a prC'cedure la'd down in the Constitution 
itse1f. 14 days notice has '0 be- liven. 
(1"r.rrup·io t

,) Here it is Dot hke tbat. 
C]nt.·"lApt Oft,) YOu cannot; you cannot 
discuss tbe correspondeoce between tbe 
Prc~ident and tbe Prime M rnisterfInterruptions) 

MR. D~PU1Y SPEAKER: I once 
a~ain appeal to )OU to avoid discussinl the 
relationship bet·ween tbe Pr~s deot and tbe 
Prime MlOi~tt"r. Tbe Speaker bas already 
liven a ruling 00 tha t. 

( Intert"plionJ) 

PROF. MADHU DANOAVATE: 
That ruling itself has inVited tbe ~Dsure 
motion Otberwi~e. way sbould we beiDI 
it ? (Interruptions) 

MR. DEPUty SPEAKER: We are 
001 allowtd to discuss the ruJioa of tbe 
Speaker. 

(Interruption,) 

SH&I SOMNATH CHATTERJEE: I 
have not referred (0 it. I am 001, read ina 
from tbe Constitution. Will you allow me 
to read from the Constitution' Otherwilt. 
wbere do we discuss these thinll ? 

(Interruptions) 

SHI'VRAJ V. PATIL: You cannot 
brin. tbe Dame of tbe PraideDI ia tba. 
fashion. 

SHRI SOMNATH CHIt.TTER1BE: 
W. bave Dot printed lb •• book. 

. 
SHRI DINSSH GOSWAMI: We have 

liY. tbi. resolution because •• leel daat. 
partfc8lar Julm, 10.1 apnllldl, IpiDat die 
proWlleas of ,lie CODItitutiou. U..... WI 



can ooint out and prove 'bat bis fulinlloes 
a._inK tho provisions of the Constitution, 
-0 caDDot support our retolution. Tberefore. 
ill order to support it we must Point oot as 
to bow tbe Speaker'. ruUol is wroo. 
(l"te" Ilpt ltln s) 

PROF. MADHU DANDAVATE,: It is 
on record. Once" 1 asked tbe Speaker tba.t 
if tbe rulina of tbe Speaker violates the 
provisions of tbe Con.titutioD, wbat is the 
remedy open to me? He sai~. see me ;0 
the Chamber. Witbout seeing hi~ in tbe 
Chamber, we have brought tbis censure 
motioo. (Interruptions) 

MR. DEPUTY SPEAKER: The relolution 
is very clear with regard to the rulir:g of 
the Speaker of the House. You accept it, 
but wbeD ,00 are not given an opportunity to 
raise certain tbing~, at that time, Your . 
contentioD i, dlfrerent. You get agitated 
because ,ou want to express certain thlOII. 
We cannot do vi<tlate tb. rules aDd 
procedure. So, please do not briog the 
President ioto tbe picture. You cannot 
inftuence the debate by bringing tbe name of 
the President. Therefore, don'[ b l ina tbe 
name of the President bere. That is my 
ruling aod tbat stands. 

( Inte"lIpliolll) 

SHRI SOMNATH CHATTERJEE: 
I continue to quote from the Supreme Court 
judldment. Only four lines I want to quote. 
(Interrupllonl) 

AN HON. MEMBBR: What is the 
purpose' (Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Let us 10 out. (Interruptions, 

PROF. MADHU DANDAVATB: If 
quotiDI r rom tbe judgment is unparliamentary 
tbeb •••••• (lnterrllptions) 

MR. DEPUTY SPEAKER: I have 
nevll' laid that this i. unparlimentary. 

(Inte"uptions) 

SRRI SHIVRAJ V. PATIL: 'am on 
• poiot of order. If you rule iD • parti. 
calar maDoer. and qaiDst yoUr rwiDI • • • • o.r.,,.,,.,) 
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PR.OF. MADHU DANDAVATB: W. 
are tbe MembeR of • free ParliameDt. W. 
are not bonded labour in this House. Let 
UI clearly tell you. 

( Inter-nqJtiolJl) 

SHRI SHIVRAJ V. PATIL: My poiet 
or order is. if you live a ruliDI if tbat 
rul.ng is Dot followed, what comes after 
lbat ruling, can it from part of tbe record? 
If you lay that sometbinl cannot be •••• 

MR. DEPUTY-SPEAKER: If it is 
aaaiDst my ruliDI it will 0':>' 10 on record. 

SHRI SOMNArH CHATTERJEE: H 
I my, because I have been tryina 10 •••• 
(lnt~rruptions) 

MR. DEPUTY-SPEAKER.: Whlt do 
you want ., 

( Interruptions) 

SHRI SHAN rARAM NAIK.: I am 
quoting RUle 352. 

MR. DEPUTY -SPEAK.BR: What is it? 

SHRI SHANfARAM NAIl{: I am 
quotiog Rule 3Sl sub clauae (iii), I am 
placin, fhi. rule before you. 

'fA member while IpeakiDI shaJl 001--

(iii) use offeo.ive eapressions about the 
cooduct 01 proCCCdiop of ParJiameDt 

" ...... 
PROF. MADHU DANDAVATB: II 

somebodY reads Article 79 wh ich ..,.. 
"There sball bo a ParbamoDt for t~ UDioD 
which shall consist of tbe President and two 
Houses. • • •• " You w&ll .. y it iI oat of 
order 7 . Can it be done , 

SHR.I DINESH GOSWAMJ: That 
ruliol il absolute" .rona. B:ca .. of that 
r&lliBa call it be said that we canoot eile tho 
~upreme Court roliDI? A Sup ...... Court 
JudlmcDt cannot be ciled in this !lOUIe , 

SHill SOMNATH CBAl'lBlUBE: I 
GIDDOt nacl it' 1 VO.II .... i& 2 



MR. DEPUTY-SPEAKER: If it is 
relevaDt, it will 10. Otberwise. it will not 10. 

SHRI SOMNATlf CHATTERJEB 
What? 

MR. DEPUTY ·SPEAK.ER. : If it is 
relevant to the debate, it will 10. Otberwise 
it will DOt 10. ' 

SHRI SOMNATH CHATTERJEE: If ,OU are in doubt about tbis book. • • • • • • • 
( In,eJ-t'II,Plio1lS) 

MR. DEPUTY -SPEAKER: Also, if it 
IOCS a,aiolt my ruling it cannot 10. Tbat 
also I am telling. 

SHkl SO ANATH CHATTERJEE : 
Wh it is alainst your fuling ? 

SHill DINESH GOSWAMl: Supreme 
Court judgment cannot be read in tho House! 

SHRI SOMNATH CHArTERJEE: If 
I read Article 78. Article 78 refers v~ry 

specifically to th: duties of tb. Prime Minister 
in reapect of certain matters of State. 

MR. DEPUTY -SPEAKER: I want to 
toow if 1\ is relevant. Wby have you laid it? 

SHltl SOMNAIH CHATTERJEE : 
Article 18-uofortunately was not men-
tloaed by the Speaker in his rulinl. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I do Dot 
allow. 

(Interruptions) 

SHill SOMNATH CHATTERJEE 
What is it that you do not allow? 

(Interruptions ) 

MR. DEPUTY-SPEAKER: I have not 
allowed. 

SHRI SOMNA TH CH.~ TTBRJEE : 
wtaat is tho ruliol on Article 78 'I 

PROP. MADHU DANDAVATB: You ... eel_ us iDdircctl, that ',ou better walt 
out of dtc Bouse and withdraw from tbe .... '. 

AN HON. MEMBER: What is the 
sanctit, of tbe debate 'I 

SHRI SOMNATH CHATTBlUEB • 
Article 78 of tbe Constitution cannot ~ 
cited in the House? (IlIterrputioM) WheD 
tbe judgment of tbe Supreme Court •••••• 
(Interruptions) 

MR. DEPUTY -SPEAKBR' I havo Dot 
objected to quotina Article. • 

SHRI SOMNA TH CHA TT£RIEE: Tbe 
Constitution relers to the President and we 
quote. You wrll say that it is unparlia-
mentary. tVbat is the ule? 

MR. DEPUTY-SPEAKER: 
relevant. how can you quoto? 
relevant here ? 

(InterrupttonJ) 

If it not 
Wh~t is 

PROF. MADHU DANDAVATB: 
Suppose, I quote Article 79 which cootains 
the name of the President will you tell us 
tbat because tbere is' a reference to the 
Prelidena tbat Article is unparliamentary 1 

MR. DEPUTY -SPEA KER : I hive never 
given such type of ruling. 

SHRI INDRAJIT GUPTA: 00 the 
1100r of the same Parliament, Mr. K. K. 
Tewary bad made the mOlt scurrilloul obs.r-
vatious and you did Dot object. Nobody 
else objected. How do ,OU allow? How 
did the Speaker allow 'I (Interruptions) 

MR. DEPUTY.SPEAKER: I have not 
alloweu. Eveo if it was allowed, it ia wronl· 
Ihat is all I can 18,. If at &11 it was allowed. 
it is wrODI. (In'~rrllP"o,,') 

PROF. MADHU DANDAVATB: When 
he talked of Rashtrapati Bhav,o. wheD he 
talked of P R. mao, WhOD he talklcl of 
Rashtrapati 8bavao liviDI .belter to the 
terrotists, it wal allowed. (1.,.ruplltJIU) 

SHRI JNDaAlIT OVPTA: TJUi II 
doable .taDd.~ 
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MR. DEPUTY· SPBAKBR: I do not 
10 b, the preas reDOrts. Is it a prel' report 
or tbe proceedings of the House? 

PROF. MADHU DANDAVATB: This 
is the page from the parliamentary proceeding 
of 11th April, 1"8S. Do you have two 
standards-one for the Ministers and another 
for us ? 

MR.. DEPUTY·SPEAKEIl. : I cannot 
accept tbat point. 001, I request Members 
to speak about Speakor's behaviour. That 
il aU I call say. Do "ot brinR in the name 
of the P.esident, Prime Minister and then 10 
on dralging ...• • (lllt.rn'pr{l'n f ) 

PROF. MADHU DANDAVATE: Wo 
will not discuss tbe perSOn81le of tb~ Speaker. 
We are not interested in devaloinl his person. 
We waDt to discuss only tbe political and 
lelal aspect and procedure aspect and we 
waot to ceosure him for that.; 

Mil. DEPUTY.SPBAKBR: You can 
discuss about the procedural alpect but do 
not brio. tbe name of the President and then 
80 00 drauiog the matter. Do not do tbat. 
If the Speaker bas done ao,thing wrong pro-
cedurally you can discuss that, I have no 
objection. Bot in the name of the procedure 
do not briog in the name of the President 
hue. 1'hlt is al1. (1.'errllpdOf sl 

SHRI SOMNATB CHATTERJEB : Can 
I Dot read th~ Conltitution or India 7 

MR. DEPUTY·SPEAKER : You caD. 
(lnt",,,ptionl) 

PROF. MADHU DANDAVATB: I 
want a clariRcation. Is quotinl Article 78 
alainat tho tulina ? 

MR. DBPUTY .. SPEAKER: BrinpDI 
tbe ruhol canoot bo acepta~lc. MeDtiooiDI 
tbo name is entirely different. But the wa, 
of fUDctioninl wbich you are briDaiog io. 
tbat CaDDot be dilCUllCd. Tbat il wblt I 
waat to sa,. 

IRRI H.K..L. BBAGAT: Now I am 
mat .... '"GIlt to ,08. Tbo GODIdtatioDal 
PGIIdoD aDd till raIo ..... ,.. "a" a ... is 
, ..... , . oorNCt. TIle ralol ...-alto 

framed under article 118: of the CooltitutioD 
and have been approved by tbe HoUle. All 
tbe same, wbat tbey are doing is aboiluteJ, 
alaiolt tbe law aDd tbe CeoltitutioD. EftD 
tbe advice wbich is tendered by tbe Couacil 
of .~ ioisterl to tbe President canDOt be 
discusstd even by tbe courts.. (Inl.rntptfDlu) 
I am loiDg to be helpful absoluteJ, out of 
the way tbough you do not delerve it~ I 

What I am layinl is tbis. Now the Speaker 
says that DO reference caD be made to the 
President. The correspondanee ia confiden-
t ial. The Chairman of the RajJa Sabba 
bas said thil. The PresideDt, wben tbe 
Prime Minister was there, hal said and I 
I8wa report. 

l TrlJnllatlon] 

The journalist. aated the Pnlideat 
whether he bas Written any letter. He 
replifd tba t they Ibould Ir jo)' thair meal. 
and should Dot bother for other thiD". 

["",111"1 

That il between me and the Prime MiDiI-
ter. All the lime tbou.1I it is abSolutel, 
uDtenable-1 know what the, Ire airPioa at • 
we will answer that-still I request J08'; 
allow them to apeak and whatever 'OU IDd 
letter should not 10 00 record ,08 tee to 
that. 

PROF. MADHU DANDAVATB : 
After oDe week you can apullae eYft'Jtb .... 

SHRI H.I{ L. BBAGAT: I bow that 
they are Spatinl absolutely a&aiDIt tile rulea 
aDd the CODItitutiOD. We do Dot waat to 
stand in their way OD technicalities. I wiD 
aDswer IOU wben my tum coma. 

s. BUT A SINGH: The oPPCllitiaa 
wants to live 00 week to week. 

(lnler,.""tiou) 

SHRI B.It.L BBAOAT: 1M'" 
.. , 10 .. 1' aad nlttlal, CODIIitutiaDal ... 
UDCODStitutioMI. W. waot let ... .. 
walt out. 

SHlU IOYNATB CllATral8ll: 
Sir. I am 1Ia.,." MI. daat ,.,.. n1iDI 
......... tile ........ or Mf. ", •• ,. 
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Nt. DBPUTY SPEAKBR: No, my 
ndiol al •• ,. Ilreva ils. 

SHRI H.K.L. BH!'GAT: No. (t is 
... pnerOlity tbat he said tbat your m'ltion 
....... dmialible but yet be allowed. 

SHRI SOMN~TH CHI\ rrERJBB : 
Your reluctant cooperatlo'l IS appr~ciated. 

SHRI H.K.L. BHAGAT: No, DO. my 
cooperatio, is tbere. You believe in maklna 
toones of al1~gations, putting artificial air 
into the balloons. They are punctured. 
ADd dOD', be overbelmed Don't tbink 
tbat India bas become a desert for us. Your 
victor, .ho\lld Dot elate, OU tbat much We 
are not in a desert even iD West Bengal. 
DOD', fOfaet tbat we are 41 per coot. DOD't 
foqet that. 

SHIN SO"'N"TH CHATTBRJEE: 
Sir, DOW, witb the kind perm sSlon of rbe 
Minister for Parliamentary Affairs, may I 
read tbis paSlale'l It says: 

"Indeed, Article 78 wisely used, ke·ps 
tbe President in close touch with the 
Prime Mlni~ter on matters of national 
importance and policy Slloificaoce, and 
tbere is no doubt tbat tbe imprint of 
his persooal:ty may cbaCitcn aDd correct 
tbe political Government ...• In short, 
tbe President, lite tbe king, bal Dot 
merel, beeD constitutionally romantt-
ciled but actually vested .ath a p:rvasive 
and pctsuasive role. Political tbeorist. 
aro quite convenant with the dynamiC 
rolc of the Crown wbicb keeps away 
from politics aDd power and yet 
ioftvaacca both." 

Tbis i. oxaclly the role which bas been 
prIIGribed for tbe PresideDt of India and 
tbis occessarily imposes an oblilat,oo on the 
oOi;o of tbe Prime Minister of lodia under 
Article "1&.. But wbether tbis constitutional 
obIiaatiOD bas been performed or Dot. bow 
doll ODO loci out' If there is ao, 
,........ .." violatioD of tbe Cooltlto-
tioaal oblilatioo, tben bow doe. tbe couavf 
__ caiD tbe fact and bow does the 
...u-eu asoertaiD till , .. ? .tao i. to 
....... tbat a Primo Mia.,.,. iD a liND 0'.';-, bat ....... WI d., • DOt 

because it imposcs duty OD tIaa Plim 
Minister? Dr. Ambedkar said QDCe •••• 
(Interruptions) Ooly yesterday tbe, paid tlleir 
resp=cts to him. Dr. Ambedkar said. ] 
quote: 

,eNo Constitutional lovernm.at can 
fu oction in an, country uoless aD, 
particular Constituuona\ au tbority 
remembers tbe fact tbat bis authority 
is limited by tbe Con.thutioo." 

Therefore, tbere is DO uobridled power 
in any authoiity. or in the Prime Minister 
or even on the President of India under tbe 
Indian Constitution. A ceJeba1td Speaker 
of tho Hou~e of CommoDs said, Parliament 
must be the forum wbere important i.sues 
can be debated. Tbe task of Parliament is 
to scrutinise the behaviour of tbe executive 
and the Ministers and the officials. He 
furtber said that tbe House of Common. 
must function as tbe common jury of tbe 
nation. That means accountability to the 
nation througb the process of parliamentary 
debate and discUSlioD. Our President is 
an inte,ral part of the Palliament But 
be cannot tate part in tbe deliberatiou. of 
Parliament. Under tbe rules, we are 
prevented from using tbe name of tbe 
Presitfent to influence the debate but. Sir, 
can we not discuss an issue to bear inftuerce 
on tbe executive inside the Parliament, in 
tbe country tbat it must conform to the 
Constitutional requirement, namely. tbe 
Prime MiDister'. obliaatioll to keep the 
Head of the State iorormed about what is 
bappeniol? Where is tbe otber remedy? 
There i. DO other rom~dy open to us. 

MR. DEPUTY -SPEAK.ER 
wind up DOW. 

Pleale 

.SHRI SOMNATH CHATTERJEE: 
Sir, 10 a liven case, how tbe matter caD 
become of areal public moment aDd 
naturl~IY. ,fer, pertinently aDd properly, it 
has alltated the public mind bec:aule one 
~f tb. bipest Cooatitutional fDDctioDariea 
10 our coontr,. Damely, the Hea. 01 the 
Sfate hal felt 80 strGall, about it that not 
001), he ba. cboeeo to Qut it on record ad 
it b. seen it. way to tbe Pre.u aDd it • .... tiel" Ia. 11ft« bee. -JIeaaecL 
No. tile ....,. ia tJIia eo..", eW loot 
at dat. IN will CGalkter • .., deaf ... 
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domb perIOD.. Shall we not ,.-act to 
tbat? "111 not the people of this coaoUy 
re-act to lbat? nat particularly in tbe 
CODtest.···· 

(Int~rruptID"') 

PIlOF. MADHU DANDAVATB : 
Tbere i, a telepbona can for you outside. 

( InterruptionJ) 

SRRI SOMNATH CHATTERJEB: 
CODiider tbis in tbe coatext of the observa-
tion, comments 01 the Prime Minister tbat 
b. bal broken mao)' conventions. But 
buatio. of the convention doe. not permit 
lIim to breat the mandatory provisionl of 
tbe Constitutioo of India as contained in 

,Article 78 of the Constitution and thereby 
deoi .... t. the position of tbe Head of the 
State io tbi. country ••••• 

MR. DE.PUTY -SPBAKBR Please 
wind up. 

SHit I SOMNATH CHATTERJEE: I 
feel it is tbe solemn duty of tbe Parliament 
to ba" proper and full discussion in tbil 
HoulC 10 cb.t at least tbe people in tbis 
country .hould know that there is no 
coDscioos violatioD of the cOD,titutional 
protisioD in this country which our foundina 
fatber. after considerable tbought, after 
considerable delaberations, after taking 
inlpiralioD from our freedom Itrulgle alao 
I_ve ctecidec.' ••••• 

(Intwruptionl) . 
SHill SOMNATH CHATTERJBB: 

What il tbi. cz You caonot stop me like 
th •• 

(ln~"IIJlllonl) 

Ma." DEPUTY S'EAKBR : You bave 
tat .. fifty minutea. Tberefore. you wincl up. 

.... SHRI SOMNATB CBATTBlUBB : I 
lID afraid tlaat uMortuaataly but 1D00t 
portland, Article 18 doll Dot tlDd aD, 
place ia the Speaker" ndiDa- B. doll 
DOt CDlWid. tile oblipdoD of the Prime 
~ to be ita COIBIIR1IliCltiOD wi. till 
....... ., .... 11°1 08"" 01"" 

so-called conBdentiallt, of weD pubJicilCd 
document baa DOt aDowecl ParU....,t to 
ctiacbarae its role. We cannot bclp it. 

SHRI SOMNATB CHATTERJEE: So . ' we mUit prea thIS Resolution IDd we do 
pr. tbis Rnolotion. 

MR. DEPU1Y-SPEAK.ER: Motion 
moved: 

"That tbis House bavinl taken into 
coDsideration the R OIiDI of the .speaker 
of the Bouse includiol the oee on 
March 19, 1987 on the ..juestion of 
privilele an4 adjourament motion. feels 
tbat'b, denying to the Members riabt 
to ,aile vital cODstitutional aDd proce-
dural i,suea and bumiD. probleml, the 
Speaker ba. ceased to command the 
confidence of all sections of the Bouse 
and tberefore resolYei tbat be be 
removed from bis office." 

I once alain remind the Members that 
time is limited. Therefore, afterwards only 
ten miautes each. 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS ANn MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.IC L .. B~AGA T): I sball certainly tr, 
to be braef 10 accordance with ,our directioD 
aDd tr, to be relevant also uolike my very 
boo. lood friend Prof. Somnatb Chatterjee, 
tbe famous advocate. I canDot claim that 
boo. Somnath Cbatterjee does Dot know 
constitution aDd d~1 DOt ,koow Jaw and 
does Dot tn •• rule. J corcede that he 
know better than I. I canoot accuse him 
of ianoranee. But I do ebarae him with 
deliberate ilDoranco. 

[TrQnl/atto.n} 

081 can awaken tbose who are sleeping. 
ICDowiDI everytbinl •..•• 

("lUil 

You bow law. You know Coastitudoa. 
You bow rulo but 10a an doiDa . 
~~~~ H 



8HIU HLL. BIlAGAT: Prof. Madba 
DaIIda .... .,.. do DOC bave uolimited dab' 
fII ....... aDJ Dumber of timel. I blow 
,. WOO tile electioDl. I alse won. You 
.. with • certaiD •• rain. I won witb 
.,.. ma ... in in Deibi. So, you do not 
.... UDlimited ritht Jike tbis. 

I 

I do DOt wilh to enter into Ibat conad· 
'aliaoal debate witb him because my feeliDI 
i. all Ida .rlameDt "u ablOlutel, off tbe 
poiDt. 1 only wisb to 58)'-

Article 74 ·'There s •• l1 be a Couacil of 
Ministers witb tbe Prime MiDister 
at the bead to aid and advise 
tbe President who shall, iD ••• 
cite of his faacdons ...... 

PROP. MADHU DANDAVATB: 
What about Article 78. 

SHRI H.K.L. BBAGAT : I sball come 
to ArtIcle V8. 

Article '14 furtber reads 18 UDder :-
I 

.t ...... ct iD accordance with such 
advice : 

(Provided tbat the Pr •• ideot may require 
the Council 01 Ministcrl to recoDsider 
loeb advice. eitber aenenUy or otberwise 
and tbe Presideot lhall let in accor-
dance with tbe advice tendered after 
loch reconsideration) 

(2) Tbe quatioD whether any. and if 10 
what. ad,ice wal tendered by Ministers 
to tbe President lball not be inqUired 

. C ttt iDto In any OUI. 

PROP. MADHU DANDAVATE: 
OBI, court. 

SHR.I H.K.L. BHAGAT : Please wait. 

1 willa to ., ClteaorieaUy. the Prime 
M1DiltCr bas alr_dy said it-tbe pro .. ioes 
of Article 18 of the CooItitutiOD lave been 
_, wcD followed by tbe Prime MiDilter. 
........ ill DO ~ of Jta Yi01adoL 
.... ", ... btil ......... :,.. 
, .......... , 00'1311 ........... . 

T.o _Jlom 1 What remtcl, bav, we lOt 7 
Haft J to t,JJ IOU Ibis' Gcwcmmcot is 
rapoDlibIl certainly Co tbis Parliament is 
responsib1e to tbe people of Jndia. You 
18, ~OD don't have tbe remedy. Now, 'OU 
laave tbe tcmed,. If you bave any arievance 
a.aiost the Government, you have tbe 
remedy. I •• id in the morDioa tbat you 
bave. r(med, and ,ou can brilll a IUba-
tantive motion Ilainit the Government. 
There aJlo you will 1I0t be able to brio. 
tbe President in to con t roveJsy. But JOU 
bave remedy aDd that is to come to tbis 
House for rcmovio. the GOvernment. 

AN BON. MEMBER: We do ont 
WIDt aD), coatroversy. (lll,err.ptlo",) 

saRI H.K.L. BHAGAT: J do Dot 
waDt to pr,o"oke ,ou. Sut you are Dct 
takin,. Itrai.bt·forwaTd COUflC. What is 
tbe feason' The reason is tblt you are 
Dot Interested in ConstitutIonal proceedinl. 
1 did Dot believe tbat you could be a party 
to it. Nor am I accusiDI tbat you are a 
party to it. But I do say that there is a 
deliberate conspiracy in th is couDtry to 
Itqe • coup a.aiDst the Conltitutionall, 
elected GovorDmeDt. (l.te,'UptI0l6) 

AN HON. MEMBER: We are Dot 
sa,iD, tllia. 

{Tranllation J 

SHltl H.K.L. BH-\GAT: Be ready. 
Now it ia my turn. 

[En,ll.h] 

Now, plea •• lit down. I do Dot waot 
to quote tbe newspapers. Who have liven 
tbit uncoostitutional call? Parliament is 
irrelevant Speaker il irrelevant Chairman is 
relevant; every bod, is irrelevant. Now I 

t • don t waDt to make a01 reference to tbe 
Prelideot. Now. lome people are tr,iDI 
to pia, a very danaerous aame of de-
ltabilisiDl Government which bas tbe 
support of 400 M.mbers of the Lot Sab" 
aa.d al1 the wishful thiotin, that tbis party 
wDJ cncl Udder aD, I.. .('ac:t .ill be 
~ Tbit part, f. united to tb' Jut 

pIIIOII wita 1110 "imo MiDitt •• (lnler1'llJ)llonl) 



Sir, J am cbarital certaia forcea fa t.iI 
couotry. I hopo )'ou are not. privy to k. 

SHRI AMAL DATTA (Diamond 
Harbour): Pleale read the Coaltitutioa. 

SHRI H.K.L. BHAGAT: Now. Sir. he 
says tbe chaogo is ~at tbo Prime Minister, 
bad Dot followed or implemented tbe prOVi~ 
,ions of Article 78. Tbe Prime Minister 
say "I have done it". The whole tblol i 
based on a Jetter. He lavi tbe argument. 
The wbolo world know it. (lnl."IlP,lo1ll) 
Now, tbt corre!pondence between tbe Prime 
Minister and tbe President il confideDtial. 
I( some bow or other .•. My dear, be patient. 

So far officially even the Jetter bas not 
been confirmed by anybody. You Sly tbe 
world knows it and wby we sbould not 
dilcuss it. The first poiDt jl tbat tbe letter 
is not conf.nned. (lnl~"upl;O"8) Even if it 
were there, ....• if something is tbieved or 
stolen, do )OU want to rea)y 00 sometbing 
thieved or stoltn \\'bich is again wrona? 1 
am sure you are Dot roinR to be a party to 
it. If tbat is Dot CODbrmed •.• (Interrtlplll1U) 
In spite of your provocations and interrup-
tions. Mr. Datta, I WOO'f lose relpeot for 
you. 1 will continue to rCfpect you. Now, 
Sir, it il true tbat in tbeir motioD tbey bave 
mentioned tbis. 

But otbeJwise the, have said many 
thinls in a general way. Sir, I bad expectld 
--one motIon bad beeD diacuued in tbit 
House in 1954 aaaiust tben Speaker. Jato 
Shri Mavalankar and Jawabartal Nebru wu 
Sitting bere.(1nterruptions) I have gone through 
tbe debat: and 1 am sure Mr. Somoatb 
Chatterjee had done it. That is why bt 
bas dehberately concentrated on one poiot, 
DotbioB ,:Le Now I had expected from 
10U-- In this House tho Speaker has to 
deal \\alb thGUSinds of questions. tbe 
Speaker h as to deal wltb adjournment 
motions. ' Now, in t.n. House of Common. 
till about 1954 for mao, ycars tbore was 
perhaps one and not even one adjournment 
motioa. 1he Speaker bas to conlider 
Callan, Attention motioos. He sits witb us 
in tbe Business Adviso.., Committee. I 
dare say tbat it is because of tbe Speaker'. 
fairmindC'doe'., objcctt¥IlJ and reapect lor 
tbe OppositiOD equal., aa for tbe Ralina 
'artY tbat ta. _die d._loa .. wU&cYcr 

JOG bave .ked for, bad·1Jeeg dllc ..... aU 
the dccilioDS in the BusiDaa Ad"iIorJ 
Committee have bec.o UnaDDOUI. 
(J.,.,ruptltnU). PI .. lit down. Whatever 
Committee tbe Speaker bas presided. efta 
tbe Rules Committee, evei, decision bu 
heeD unanimous. Here I live due _peel 
to my Mrmber. aDd alao to ,ou, we beft 
lOIDetima, )'OU and UI, our Members-
the Speaker bal been aittiDa tbere aad we 
have alaiDlt all rules, both aida, .tood up 
on our feet oven wbon tbe Speaker ". 
ataDdinl, we bave even cut-aome of 
,OU, Dot our people--al peRiODS ... iDat 
the ruUnlS. defied bim .. sometimes threatened 
him. and ,et the Speaker had Mea toleraDt. 
aud I am oot .. yinl it myself, I am quotiDa 
one of tbe scoiormost journalists who bu 
been coverinl tbe Parliament 'ur a 10Dl 
time, Mr. Maniam of the 'Statesman .bo 
has said: ·Speaker'. record of toleranec.' 
He bas lone to tbe extent of .. yinl .•••• 
(l"t~"IIp1lon.). He hu also criticised us • 
number of timel. Now, be hal even lODe 
to tho extent of saying that sometime. we 
have written, which ouabt not to ha ye been 
written. but tbe Speaker bas been "'J VGrJ 
toleraot. About tbe Speaker'. conduct aad 
behaviour. if you C&CUIC me, be bas beea 
more tbaD fair to you. 1 do Dot want to 
10 into calculationl in comparison to th 
dme taken by the Rulio. Party. nw, are 
layiDe that ,00 bave taken more time thaD 
anybody else and of aU tbe Mcmbers..in the 
HOUle, it is Mr. Dandavate who bas talt_ 
more time tban Inytody else. (lllt.rrllption.). 
a. hal beaten tbe Opposition allo. 

PROF. MADHU DANDAVATB: I 
win return it back witb retrospective cifect ! 

(IntetTllJllio1l8). 

SHIU B.K.L. BHAGAT: Plea. ait 
down. Don't worry. I wjl) con tin. to 
respect him, don't bother. 

Sir. tbe time hal been tateo, questiODI 
have been answered. adjournment motions 
ba .. been takeo uP, lometime. twice it II .. 
happened. JOU failed to mUlter Itteqtb for 
Jour adjournment motio.. The Speater 
still allowed a dilcullioo •••. U.,.,,.,,tIou). 
You canDot deD" you canDot disputo aD, 
of t .... facta IDIDtioaed b, me. ADd tIacn 
Jou 11&. taW ia -... ...... late 
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• discussioD under Rule 193. Tbere i. 
.... dly a sobject of importance which bal 
Dot been discussed. 

Then Sir, COroiD, to tbe Zero Hour, I 
bow to you less to my Members but more 
to 'au beeause you are more viioroul. 
DUriol the Zero Hour 20 or 30 of you 
.tand at tbe same time, I caDnot bear. the 
Speaker cannot hear, nobod)' can hear wbat 
bas been said without permilsion and some-
times witbout any notice. And tbe Speaker, 
as • very 1000 Speaker I should say, 
conducted this House very well. We are 
proud of tbe impartial manner and the 
dianity with which be bas conducted tbe 
Houle. (lnr.rrllpllon:.). The Speaker bas 
been in tbis areat office for 1 years, be bas 
been doing excellently. I think be had 
said somewhere wben be was elected last 
and when be was congratulated by all of 
,ou: 'I will keep my ears and ey., attuned 
to you. But if 1 sometimes burt you, don't 
catcb me by car.' He had said it, probably 
be understood you. Tberefore, I am sayinl 
tbat tbe Speaker bal been very impartial, 

"and tolerant. At times, my Members have 
come to me sayinl tlaat be live you greater 
preference, by allowiol you more time. I 
tell tbem, what bas be OpPOIition to do, 
except talk. Let them talk. I do Bot 
grude Jour talkina. You 10 on talkiog. 

17 brl. 

I am concluding. Unfortunately, in the 
ejections. for lome people, Parliament is 
reJevant when tbey win. Parliament is 
irrelevant when tbey have lost in tbe elections 
to Parliament.. I can quote some Opposi ... 
tion leaders who have said, Parliament is 
jrrelevant. 

Now, 81 I said. the conspiracy for 
unconstitutional coup i, there outside tbe 
country. ioside the country, beina orcbeatra-
ted to make false alleaatioDl witbout an 
ounce of evidence. You cannot find even 
an GDuce of evidence. TODues of IUlpicioDs, 
tODDel of balel_ alleaatiool are made. You 
bow Sir. Yr. DaD4a~.te ... derailed. You 
,ouarelf. boo. Dend.... brouIbt three 
.... I do DOt .... U) Inial Pairfa 

issue once a.ain. You brou,hl thlte piete. 
of evidence : secret visit, Vi,b".oatb Pratap 
Sio.h takiDI tbe fiJe •••.• 

(/IIlerruptlonJ) 

SHRI H.K.L. BHAGAT: I am alad 
to accept tbat you were derailed. The 
difficulty ii, you want a short-cut. I ISlure 
\fOU on behalf of the people of India tbat we 
will Dot ooly stay here for tbe full term, 
but we will win mloy more terms Tbis is 
a lame Ilaiost tbe Speaker. It il a political 
lame alainst tbe Speaker, unfortunatel,. I 
feel lorr, tbat even the leftis, parlY hal 
become a party to tbis. 

PROF. MADHU DANDAVA1E: The 
debate is Dot about tbeir term but about tbe 
Speaker's term. 

SHRI ANANDA GAJAPATHI RAJU 
lBobbiU): Mr. Deputy-Speaker. with areat 
regret that we briol forward the motion 
alainst the Speaker. Tbo Spelker typifies 
and beads one of tbe most aUlust bodies. 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF PUBLIC ENTERPRI. 
SES ,IN THE MINISTRY OF INDUSTRY 
(PROF. K.I{. TEWARY): the Ceotre is 
tbe reality. not a mytb, be sbould realise. 

SHRI ANADA GAJAPATHI kAJU: 
Tbere il DO reference to you. 

From tbe common sense point of view, 
re.ardiol the sovereignty of tbis House, it is 
tbe duty of the people who head it. to 
protect it and thel' ouabt to fUDction in tbe 
maDner in wbich it could be well protected. 
It i, with great regret, we find tbat man, of 
issue tbat have been raised by tbe Opposition 
at different times faU on deaf ears. We 
find tbat thelc issues do not find a place iD 
tbe alenda of tbis House. 

. 
When the Pari iamcotary Affair. Mioister 

was referriDI to tbe POiDt tbat 20 Membel'l 
alandio. and alkina tbe same tbinl. all I 
would lay ii, if eacb MlIDber bas been 
liven ODe miDute to repreleDt wbat matter 
be waDta to represent, tbeD In '20 miDQteI 
they would lubmit all tbae matton. 
Otberwile the proc:eediDp would be ltalltd 
for haIf-au-boDr and there _ould Dot lie .. 



an, solution to these problems. So. basi-
caUY. Parliament bas become. talkina·sbop 
aDd tbe Opposition does not want to contri· 
bute to tbis idea tbat it is 8 talkinl-sbop. 
Tbey want to cODtribute to the idea thlt 
tbi. PerUament ma, be able to reflect tbe 
people and deliver tbe 100ds tbat it ought 
to deliver. 

We find tbat t be otber day. one of our 
Memben raised tbe issue of tobacco Browers. 
It was a very relevant issue and tbe Issue 
wa' reali, heart burnioz in a lot of districts. 
But still the issue was not allowed to be 
raised and wben it was souabt to be raised. 
the Speaker just waved bis bands and 
dismissed it. So, it is not against tbe 
Speaker as a person wbo wo try to find 
fault with I but W~ are trying to find fault 
witb tbe Iystem of tbe speakersbip as it 
exists toda,. Therefore. our stress is Dot 
on th~ pers"naJit, but 00 tbe functioning of 
tb. Speaker. 

Today we find that tbe Pre.ident and 
Prime Minister controversy bas gained a 
lot of momentum, momeo~um, io tbe seose 
tbat it is not tbat it is a problem wbich is 
outside Lbe purviow of tbe House. When 
the Pre.ideot is discussed in this House, he 
is discussed as an institution because be also 
(orms part of tbe House and also forms 
part 01 tbe parliamentary set up. But wben 
we wanted to discuss tbis issue, wben we 
find tbat certain lacuoae came out and when 
tbi. issue was louMbt to be railed, 00 tbe 
19th of March. it was disallowed. There-
fore it was. breach of justice. a breach to 
see ;bat nothina more of substantial nature 
could be discussed in this House and, 
tberefore we t.ought to raile tbis issue. It 
WI8 oot ~lIowed to be raised and tb. itsue 
weDI jn!o cold storage for some time but 
tbil issue Will not go 10 cold ,toraae for 
1001 because it will alain come up, because 
tbe President has a rigbt to be informed 
about tbe position of tbe Government in 
tbe Cabinet jUlt like tbe Queen of Britain 
wbo bas a rilht to be informed and tbe 
PresideDt in a Repubhc is definitely io. 
similar position as the Queen. To quote 
Walter Baushon : 

·-The tilbl to be consulted, the rishe to 
eaoouraae ad the riPt to nm.·· 

This is tbe riabt wbich tM BritilJa 
lovereiln bal lot, over a Joug period of 
time over tbe evolution of tbe CODsdtutiOD 
aod this is tbe risbt wbicb tbe President 
al.o bas, more 10.. in a Republic. ADd, 
therefore, wben be finds tbat be i! Dot 
consulted on important matter or he espre-
sses dissatisfactJoD over a matter in wbich 
be is consulted r then definite)J it is a matter 
of pain to tbe Members of thiS HOUle aad 
particularly to Opposition to sec tbat tbe 
Constitution is Dot functioning in the wa, it 
ought to. 

It is witb great thlt I support the molion 
against tbe Speaker.. It is With great rearet 
that I find tbat there is DO other remedy 
but to point out tbis. 

It is witb great regret that I support tbo 
motion against the Speaker to see tbac 
somethina IS done 10 tbls matter and lbe 
Opposition IS oot drawo in tryina to re-
examine the issues. A t every stage in tbi. 
House, over tbe last 21'2 YClfI, various 
issues have been .ought to be raised aod 
tbey bave all been· pusbed to the comer 
aod not mucb dohberatlon bas beeD done 
on this matter. Therefore, It is with Ireat 
regret tbat I lupport tbis motion alaiost tbe 
Speaker. It is not tbat we have anytbiag 
personally alainlt bim. He bas beeD kind 
to us at times, lomeumel he bas bullied us, 
sometimes be has eveD cajoled us and eveD 
stifled us. (lnt~,,,,pltons) So, in spite of the 
mixed feelings tbat we have towards him, iu 
.pite of all tbe feelings neaative and positive 
that we bave for him, we bave areat aft'ectioD 
for bim and we like bim as a man but 
nevertbeless we would relret to say that we 
support tbe motion alalost him because that 
is the need of tbe bour. 

SHRI lAGAN NATH KAUSHAL 
(Cbandiaarb): Mr. Deputy Speaker, Mr. 
Somnatb Chatterjee started by sayiol tbat be 
bas liven tbis motloD, 8S be bls DO confi. 
dence aaainst tbe Speaker, with aOluisb. I 
feel it is a 'fery unfortunate event wbich bas 
happened in tbi. Lot Sabba. He shoulcI 
have aquisb, be should be aad and eYery 
ODe of us feels that it is an absoJatel, 
uncalled for motion. 

May I live tbe bactlround in order to 
judp whetber there is any "aJidil, in tbill 
IDOve of till OppoaiUOD 7 Wbat "pc uf 
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Speaker do we bave 'I What actuilly bas 
be dooe , How bas he behaved with tbe 
Oppoaitioo 'I Bow bas be behaved with tbe 
whole House? What respect has be Ibowo 
to tile rults and regulations framed under 
lbe Constitution? Because unless tbat 
bactarouod is put in a systematic maDncr, 
we w~ll Dot be able to appreciat as to what 
harm ha. been done by the Opposition in 
brinaioi this motion of DO confidence. 

Our Speaker was elected for the second 
time. It ia a rare bonour. And when be 
wu elected for the second time" tbe Members 
of tbe House from both aides paid tributes 
to bim. May I, with YODr permislion, 
quote tbe tributes wbich some. of tbe 
Opposition Members paid'll will Itart 
witb the tributes which were paid by Prof. 
Madhu Dandavate. Prof. Madhu Daadavate 
sa d •• bich I am quotina: 

.Cln tbe last Lot Sabba our Speaker 
was Bal Ram and our Deputy Speaker 
was Laxaman and we had really 'Ram 
Rajya' iD thll House. I once again 
CODlratlJiate you 00 behalf of Janata 
Party with aD assurance tbat we will 
live you full assistance in conducting the 
prOCtcdings of tbe House" •...• 

Tbis ia by P,rofeilor Madbu Dandavate. 

SHR.I SOMNATH CHATTERJEE: 
That is why our sorrow i. areater •.••• 

SHRI lAGAN NATH ICAUSHAL: I 
do Dot kDOW about your lorrow.... These 
.re Dot even crocodale tears. 1 am sorry 
to say... How I wish it were sorrow. 1 
win demonstrate to you. It is DOl in the 
sorrowfu1 spirit you have brought it 

PROF. MADHU DANDAVATE.: You 
bave not completed my reeord. because I 
IIad also laid: ·'in order to- complete ' aam 
aaj,a'. Luaman is Dot there •. ApPC!iot 
... ·Sita9 00 tbe panel also" •••• • TblS 15 
what I .. id •••• 

SHRI lAGAN NATH KAUSHAL: 
Then. Sir. 8notber bOD. Member. liUiDa to 
,be leU C7l Prof. Yadbu Daodavaw, aid : 

I "There is DO doubt with reaard to your 
leadersbip here because )'OU have been 
impartial botb to tbe treasury bencbes 
aDd also tbe OpPOSitiOD ...... 

Tbe tbird Member who paid tribute was 
Shri Ebrahim Su!eman Sait. He said : 

"AU tbose wbo were with you in the 7th 
Lok Sabha. know full we)) tbat YOU bad 
conducted the proceeding, of the Houlc 
in the past in an admirable manner and 
also bandJed the situation whenever 
tbey arose in the 7tb Lok Sabba in a 
very admirable manner •.••• 

(Interruptions) 

SHRI JAGAN NATH KAUSHAL: I 
do expect everybody to be sileut because I 
am the one penon wbo never interrupts 
an) body. I only wish tbe same thlD~ now. 

SHRI SOMNATH CHA1TERJEE: 
Do you allow otht:s? Your frIends 
JDterrupted ever) body. I could complete 
Dct even one sentence. In an important 
debate, yoU interr upt like this .• 

(Interruptions) 

PROF. MADHU DANDAVATE: 
Don't interrupt him. He is one of tbe 
gentlemen •.••• 

SHRI JAGAN NA1H KAUSHAL: I 
was reading tbat when I was loinl to 
complete. What was said tben wal :. 

U All those who were with you ID tb. 7tb 
Lot Sabba, know full well tbat you had 
conducted the procc,cJD~S of the House 
in the past in an admirabJe manner and 
also handled the snuahOD whenever 
the 7th Lok Sabba ID a very admirable 
maDDer Your unanimou. choice once 
agai n h~ acknowledgement of your capa-
city aDd impartJaln'·' •••• 

The last person wbo paid tributes, wbicb 
I am qU(\tJDI. is Mr. GCOttc Joseph 
Muodackal. H. said : 

"In the last 3 years you had aervcd tbi. 
HOUle bODcltly and .dIicitntJy. You 

arc ,er, tall and b,", 101 aJ.o lOur 
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Ideals and principal.. I bad tbe oppor. 
tonity to travel witb you in two 
delegations to foreiln countries. You 
bave risrD to the occasion ard upbeJd 
tbe dignity and prestige of tbe Houle. 
You are a leader among international 
Speakers" •••.. 

Now, tbis "type of Speaker we have .ud 
today I am faced with a very sorr, apectacle 
to see that tbe Members of tbe Opposition 
want tbis House to pass a Resolution that 
we bave-the \\'hole House bas-lost 
confidence in bis impartiality. 

May I bring one more fact to your 
notice? Obviously you know well and 
some of us also are knowing it. Ht is tbe 
Chairman of the Executive Committee of 
tbe Commonwealth Parliamentary Associa-
tion. This is a rare bonour" This honour 
bas been conferred on an Asian, for tbe 
first time. We sbould be proud of him 
Instead, we are trying not only to denigrade 
bim but also we are trying to deniarade the 
august office of tbe Speaker .••• (!nterruptionl) 
Let us bave a look at tbe words of tbe 
Resolution because tbey have been drafted 
by a very seasoned lawyer .•..• 

SURI SOMNATH CHATTERJEE: 
You do Dot know who bas drafted it •.•• I 
bave become unseasoned •••.• 

SHRI lAGAN NATH KAUSHAL: 
Wby I am saying so is atlealt Mr. Somnatb 
Chatterjee knows tbat the No Confidence 
Motion against tbe Speakor bas to be 
specific. It bas to cont~in instance ~De. 
two three, four, five, 8IX, •••• " to CODVlnce 
tbe 'House that this is the conduct of the 
Speaker consistently and this Speaker ha. 

ow forfeited our confidence. Now wbat 
:ave they done? They only say, we will 

tioD anI, one ruling and tbat is all. 
~n " b" That is all what tbe, have ID tell" armour-
yand otbers are mostly gencral, and as I 
lay, mOlt value. They say : 

II ••••• on tbe question of privilea' anel 
d 'ournmcnt motiool feels tbat by 

aJ "btt . denJiog to the Members rll 0 raiae 
vital cODstitutional and pr ocedural 
i.sun and barnin. probleml. the Speak.r 
bas Clued to command th.~ coofidence 
of all ICCtionl of the HOUR 

Afterall. what has he done '1 He hal liven 
one rulinl and to that ruUol I will come 
jUlt io a minute. 

But shall.l bring alain to the Dotice of 
the House what the Speaker hal dealt wilb 
iD his teoure? I will compare tbe work 
which has been done by tbe Speaker in the 
6th Lot Sabha, then I will come to the 
7.h Lot S3bhl and then talk of preseDt Lot 
Sabha. The important mitten which are 
beiDg dealt witb by 1he Speaker are fintl, 
Adjournment Motions. These aro the most 
important M OtiODS 00 which the HOD. 
Speaker has a discretion either to admit or 
o Dt to admit. How many MotioD. were 
admitted an~ discussed in tbe 6tb Lot 
Sa bha? It was lix. How maDY were 
discussed jn tbe 7th Lot Sabba" It was 
five. And how many have been discuaed 
in the 8th Lok Sabba till toda,? Two. 
Is it the evidence of tbe partialit, of tbe 
Speaker? Cao anybody sa, tbat a Speaker 
wbo bu allowed five adjournment motioDs 
in tb~ last Lok Sabba. two adjoormnent 
motionl till today, is partial? Partial to 
whom? 

Ultimately I am loin. to a.ree with m, 
Hon. friend Mr. Bbalat that be hal beeD a 
highl, tolerant Speaker, be ba. beea a 
Speaker wbo bas in fact been goinl out of 
his wa, to accommodate tbe Membera OD 
the other side. I have seen a number of 
timts memben of treasury bencbes some-
body said rishtl,. cryiDI. Somebody .aid 
that Sir, an your attention i. meant for 
that side. Now. therefore, the one very 
important subject whicb I brOulht to t .. 
notice of tbe House is tbe Adjournment 
Motione 

Then, there i. CaUing Attention Motion. 
Callinl Attention Moiions tabled and 
discussed in the Sixth Lot Sabba were 165 
discussed in tbe Seventh Lot Sabba ....; 
301 and tben in tbe Eigbt Lot Sabba dlat 
is the present Lot Sabha, were 135.' The 
Speaker is Dot allowiDI discus.ion I Tbe 
Speaker i. Dot aliowiDa debate! Tbe 
Speaker is Dot anowinl dissent ! 

Let UI come to the matt.... raised ..... 
rule 377. Tbose wbich ..... railed in tile 
'til Lot labba were 834, iQ tile 'til Lot 
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(8Itri J_ Nath "autba1) 
Sabba-3134 and tben in tbe preseot Lot 
Sabba 157J alread, and we are on I, balf 
... , throolb .•... (Inter"''1tloft')., ••• 

Court "'al: wbat are tbe power. of the 
President and tbe Supreme Court said be 
is only a Constitutional bead. All powen 
vest in tbe executive Government and wbile 
discussiol and dilcussine an 1 dilCUl.iul 
some refereoce is made .•• Jlnt','uptionl) May 
J aaajn submit that m1 friends .bould Dor 
disturh me. I ooly crave this iudul.eoce 
because I do not disturb. 

Now I win quote 193. I hope 193 is 
more to )'our taste. Mr. Madbu Dandavate. 
Matters under rule 193 admitted and 
G1tCU!sed in tbe Eth Lok Sabba were I], in 
tbe 7th Lok Sabha 54 and in tbe 8tb Lot 
S.bba tbe number is 35. May I apin say the onl, decision wbich 

the Supreme Court arrived at "'I' tblt the 
entire executive power veat. in the Govcm-
ment? The President is ouly. Constitutional 
formal head. 

Other motioos discussed were 33 in tbe 
6th Lok Sabba, 34 in tbe 7tb Lok Sabba 
and l' in the present Lot Sabba. 

J. with all humility, ask: my friends on 
.the opposition il it an evidence of tbe 
Speaker'. trying to obstruct tbe debate 't 
UDletl tbat ;s so, is there any real reason 
for JOO to lose confidence in tbe Speaker ? 
Now ,our only arievaDcc is ODe ruliDI. 
Weill am loinl to discuss tbat ruliD, in a 
miDute because according to my submission 
DO other fulinl could be given except tbe 
ruliol wbicb bas been liven by tbe Speaker. 

My friend, Mr. Somnatb Chatterjee 
was ",iDI to read some paasaaes from 
Summer Sinlh's judgement. Undoubtedly 
tbat i. the celebrated judaement wbicn bas 
defined what is the position of tbe President. 
That is tbe roliol wbich bal defined wbat 
arc tbe powen of the Government aDd 
.bat are the powen of tb-: Prelident. But 
m, friend is very fODd of nOI reading tbe 
majority judlement. 

SRal SOMNATH CHA1'TERJEE ~ 
TbiI is part of the majority concurrent 
jadaement. (Int.rruption,) Do not mislead. 
) haYO Dot read any mioorit, judaemlDt. 

SHlll lAGAN NATH KAUSHAL: 
I am ..., Ion,. No member or tbi. House 
baa any dahl to read the Supreme Court 
jadaemeot out of context. 

AN BON. MBMBBR: It is not out 
of coatst. 

SHR.l lAGAN NATH KAUSHAL: 
Of c:oatW. he iI out of CODtat. I am 
..,... 10. TIle 081, point wlaicb w •• 
..... -' uldmatll, Mid bJ' tilt Supreme 

My friend was very eloquent 00 001 
matter. He sa,. tbe Article 78 hal not 
~eD dis~~ssed by the Speaker. Ma,) 
WJtb bumlllty lay (or the fuliol which tbe 
Speaker had to live Article 18 was Dot 
rclev~Dt. Article 74 was only relevant and 
t~.t IS ",b, tbe Speaker is not expected to 
diSCUSS and Article which has no relevance 
to tbe pointed issue? I do not know 
whether my friends bave actually tbe 
democracy at their heart: tbe, are So Ifeat 
lovers of democracy ; I am surprised •••• 

SHRI SOMNATH CHATTERJEE: W. 
are lovers of true democracy but not personal 
democracy. (Interruptl"on8) 

. SaRI lAGAN NATH J{AUSHAL: It 
I. a very unfortunate situltion tbat wben 
~e try to mate a point you do not try to 
IIltCD. 

SURI SOMNATH CHATTERJEE: 
You teacb us. 

SRRI lAGAN NATH ICAUSHAL. 
Mr. Chatterjee, I aaain sa, that I do DO; 
cx~ct tbe cbarae that you are leveJliDi 
aplolt ~s. Anyway I am Dot yicldial. I 

. am .• aYln~. what W.I the controven, on 
wblcb pnvllcp motion and then othea 
motioD' wldeh the Speaker Rid, I am IOl'I'l 
~ canDot • permit. Two main poiatl"; 
Involv~ ID tbem. Haa tbe Prime Mioilter 
commItted aD, breach of prj.i. of Ihia 
HOUle wben be ltated tbat oa aU important 
~attera we haft been telflD. tile Prelideat 
mfOrmed., Thil... ODe eta ..... , -iob 
be made, 
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PROP. MADBU DANDAVATB: It 
i. wrona. 

SHal lAGAN NATH KAUSHAL: 
My friends are food of .ayiDI so. The, 
an sayiDg eveD now and by saying Itatement 
wrOD, it does not become wrong. 

" PROF. MADHU DANDAVATE: It 
il Dot ooly wronl but also untruthful. 

SHRI lAGAN NATH KAUSHAL: 
Prof. Dandavate I am very sorry. I exoec-
ted a much higher sta ndar'd of debate from 
senior people hke yeu. It is to my dismay. 
I do Dot know wbether we are, in fact, 
railiDI tbe standard of debate. Now, if 
you 10 on repeati.,. • Of course, it is 
untrutb", "of coune, it is wrona", by 
merely sayin. 10, it wod't become 10. You 
were tr,iDg to lay on tbe basil of a docu-
ment reaardioa tbe authentici ty of whicb 
tbe Speaker said: I don·t know; I can', 
depend on a documeot wbich bas appeared 
somewhere in tbe Press. 

Every day we sa, so. As I laid during 
my lalt speech allo in tbe Parliament, it we 
discuss unestabUshed facts.. we tread 'a 
danlerous patb because whatever we speak 
here is broadcast to tbe wbole nation. The 
nation II interested in koowiDI is tbe 
·Parliament discu •• ing facts or is tbe Parlia-
ment only interested in cbaracter assassina-
tion inlinuatioD. innuendo. and all types of , 
tbinas. CouDtry is not interested in tbis 
Country is interested in knowing how does 
tbe ParliameDt debate lerlOUS matters. 

Now, (be: Speaker's ruling is based OD 
two flcts. Number one. be .aid it il 
Mb.olut.l, impossible for him tc bold or 
prima facie even to come to a CODCIUlioD 
tbat tbe Prime Minister's statement is not 
correCt. We have to accept what tbe 
Prime Minister ba. said. Number two, he 
laid now 10U waDt to briol in tbe debate 
tbe Dame of the Presideot. You want to 
tell: the -Prime Minister is wron.: tbe 
President is correct becaus, tbere is a letter 
whicb pW'ports to be i.aued from the 
Pr.ideot'l estate aod we do not know bow 
it bal leated &0 tbe Prea and this, tba. aDd 
aDoaber. Still JOu tbiot that debate wili 
aot be ODtin), ill tile Dame 01 tbe Presidea t. 
couJcI ..., Spqker permit it? 'Your ~" .. 

rul. lay 10. Tbe only fa.lt of Shri Balram 
Jatbar il-l sbould say witb Ireat reapect-
be has a)wa,s been layiDa: Please, you 
can discul. anything und.r the lun ; I never 
debar you: only, ple.le, discuss accordiDI 
to the ru)c.. W beneyer you feel rules ba v. 
been badly drafted, rules have npt been 
properly framed, chanle them. Otherwise 
be lay.: I am bound by tbe rules; I am 
bound by tbe Constitution: I am boued 
by tbe directioD and so are 'OU. But 
unfortunately 1 shouldn't say so because I 
am not bappy in levelling any charge alainlt 
my friends. But tbe Opposition wlnts to 
have it. way wbether it i. within tbe rules. 
The gist is tbis. No Speaker will permit, 
No Speakerr can permit because once the 
rulel bave been framed, even tbe House is 
bound by the rules we cbange the rules. 
Either don't frame tbe rules. leave everytbinl 
to tbe Speaker. Whenever Speakfr gives 
an, judgment, which is not to your Iskina. 
you say we will throw bim out. Well, 
tbrow bim out if you bave a majority. If 
you don't have a majorit,. you can't tbrow 
bim out. Tben if you sbow proper respect 
to him, if you try to obey bis dircctign, jf 
you try to obey wbat be wants you to follow 
I have no doubt in my mind, Speaker will 
give you more tban your due. Speaker 
bas been giving more tban your due. 
Therefore, what I wish to submit to tbe 
House is tbis. I will meDtion only two 
more instances. 

Sir, have you seen the Speaker duriog 
tbe last slven ycars of his tenure Damiol 
not eveD one person? Altbough we are 
not sure, how many disorderly conduct, 
are exhibited in tbis House 7 Have we DOt 
seen at Zero Hours wllat should tbe unfor-
tunate Speaker do: wbat sbould he do ? 
Sometimel I beve lone to bil cbamber and 
asked bim: How do you control your 
blood pressure? I am knowD in my OWD ••• 

AN HON. MEMBER: He waated 
bit doctors tben ? 

SHRI lAGAN NATH KAUSHAL: ••• 
career a. a person wbo possesses areat 
equanimit,. But I said: Mr. Speaker 
if I wero in ,our chair. I wiD, in an, cue' 
coli..,.. It is j.t not ponibJo. t 
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1SIIrI ...... Nadl X ...... I) 
Now. Sir, may I oDl, add ODe tbiol" I ".0 called down the qualities or tbe 

attributea wbicb are required of • Speater 
from tbe textbook writer. Let us have a 
ba'laace-,beet of tbe present Speaker: How 
man, qualities be posselsel and bow man, 
... lactl. 

Sir" J have made a Jilt of the qualities 
of Speaker. These are patience, cO'Jrtcasv, 
calamelS, bomour, occasional deafness and 
bliDdneu. A text boot writer sa,. that 
tbe Speaker bas nocessaril, to be deaf aDd 
bliDd at certaiD times. Then knowled.e of 
procedure, tact, prudence, self· control and 
tben a very important tribute is to lit 
quietly and suffor in silencc. And tben 
impartiality and independence. My friends 
have attacked his impartiality aDd indepen-
dence lolely or the around that there is one 
ralina which is not to tbeir likio,z. Tbat 
ie all. 

As a lawyer, I am not concedinl, but 
on the ot"e-r band, I am very vebmently 
contendiDI tbat it was an absolutely correct 
ruliol ; it was allo liven by another very 
important autbority in tbis buUdinl itself, 
by tbe Chairman of Rajya Sabha. No 
other view could be taten, but I say, 
UlUllie tbat tbe ruling is Dot correct, but i. 
there 8D, reason for you to lose the confi-
dence in a Speaker wbo ba, been totany 
impartial for tbe last seven years' Tbere-
lore, all I will lay j. that I am very sorry 
lor the opposition; they have been today 
totany uncballtable and unfair' to a 
lentleman tolerant Speater. 

Mil. DEPUTY .. SPEAKER.: W. have 
.• tread, completed two houn: we will 
estcod the time ror discussion on tbis resolu-
tion by another balf an bour. 

SHR.I S.K.L BHAGAT: There are, 
I tbiD"~ two or tbree more speakers from tbe 
opposition side and some apeakell from tbi •• 
lide. The Prime Minister bal alto to speak 
We than ask for extensioD of time 
accordiaaly. The time wOuld need to be 
at.ended. 

... MR. DEPUIY ·SPBAK.BIl: Prof. Uadbo 
J)aacIa.lte. . 

PROF. MADHU DANDAVATB 
(Rajapur): Mr. Deputy.Speater. Sir, while 
_aeodinl my support to the ResolutioD 
which bal been moved by my esteemed 
colleque-, Sbri Somoatb Chatterjee, at tb. 
very outset. Jet me make it clear tbat I do 
so witbout an, penon a} animosity to tbe 
Speaker, but cut of my total dissatisfaction 
about a very sjlDiftcaDt ruliog tbat could 
actualJy mar Dot only the democratic 
procedure! in this House, but that i41 likel, 
to create wrODI interpretation of tbe 
Constitution and tbe rules of procedure. It 
is only OD tbis .round that I rise to extend 
My support to tbe motion that has beeD 
moved by my col1ealues. 

I am of the opinIon that even tile 
Speaker bas to be luided [lot only by rules 
but by the Constitution in lettf r and spirit. 
I may briag it to your notice that OD one 
cccassioD, I lot up in the House after the 
rulin. and I said: "1 do not challenge 
your ruliDI. but I want to seek a clarifica-
tion." 1 said: "If in my bumble opinion, 
I feel tbat in giving tbe particular rulinl, tbe 
Speaker has violated the Constitution or tbe 
country. wbat is tbe remedy open to me." 
He said: "Come to my chamber." I 
weDt to my chamber and applied my mind 
and I have found a remedy. I must point 
out to you tbat when 1 second tbis Relolu-
tion, lupport tbis Resolution, I have before 
me tbe traditions of tbis country, tbe 
coDventions that have been set in this very 
House. I woold like to start with a very 
significant example. Since Sbri Somnath 
Chatterjee bas moved the motion t I would 
like to make a reference to his fatb4.':r Shri 
N C. Chatterjee who was a respected 
member of this House. On one occasion 
when the Rajya Sabba adopted tbe Special 
Marria~ es Bin, in one of tbe meetiDls in 
Madras Sbri N.C. Cbatterjee stated that 
tbe Bill had been passed by a park of 
urchiDS. Tbe members of Raj,a Sabha 
were very much disturbed. Paodit 
Jawabarl.l Nehruji was \tery much disturbed. 
Sbri N C. Chatterjee was a member of tbil 
House and a privilege motion caDle against 
bim iD the'Rajya Sabba aod the Secretar, 
of Rljya Sabba passed on tbat notice to 
Sui N.C. Chatt.rjee. Shri N.C. Chatterjee 
tabled a counter-privilele motion in tbis 
ver, BoOle ad his .raument was lbat .ince 
be beloased to tbi. BouM, be could Dot be 



sub~t to the jurisdiction of tbe other 
BOUlt". Shri Mavalankar "as tbe Speake! 
tben. He lot up and said: "I have received 
a notice of privileae from Shri N.C. 
Cbatterjee to tbe effect that while be happens 
to be tbe member of this Houso, he is beida 
subjected '0 tbe jurisdiction of the otber 
HOUle." • 

No less a penOD tban Prime Minister 
Jawabadal Nebru lot up from bis seat and 
stated tbat in view of the type of remarks 
tbat were made by Sbri N.C. Cbatterjee, the 
privilcle motion tbat bad come up in tbe 
other was fully justified. But Sbri Mavalankar 
wal Dot cowed by tbe stature of the Prime 
Minister. He told tbe Prime Minister: 
·'Mr. Prime Minister, I differ witb you. 
Kiodly take your soat." And he told tbo 
House tbat be would not allow a member of 
tbis House to b. subjected to the jurisdiction 
of the other House so Ion a as be continued 
to be Speaker of tbis House. 

SHRl H.K.L. BHAGAT: And there 
was a privaleg~ motion moved by tbe 
Opposition against tbis very same 
Mavalankar. 

(Interruptions) 

PROF. MADHU DANDAVATE: Sir, 
tbis House had a celebrated Chairman as be 
was called tben, occup),ing tbe Speaker's 
atatus. He was Vithal Bbai Pate 1 whose 
portrait bangs over bere. Vitbal Bhai Patel 
was occupying tbe very same seat wbich you 
arc OCCUPYID& Sir. You probably remember 
tbat the Bhagat S:ngb Episode bad,., 
taken place then. He wanted to rouse 
tbe country alamst the Public Safety Bdl. 
The debate 01 tbe Public Safety Bill had 
already started Already the process of 
debate bad cOa'cltnc:d. On one occasion 
Vithal Bhai P.itel who was in tbe Chair lot 
up and !.Iud : • I know tbat soo::e members 
91111 not hL: me to adjeulD the debate. 
But I am c:o[icerned about the fate of the 
patriots in tb. Meerut CODspirac, Case and 
tbe issues whicb are involved in tbe Meerut 
Conspiracy cale against tbe patriots are tbe 
v~ry same issues wbich are involved in this 
debate 08 the Publ.c Safety Bill in our 
House. My patriotic motivatioD tells me 
tbat I do not want debate on tbe Public 
Safet, Ball in this House to affect tbe fate 
of tbe patriot. in the eourt or law am1 ill 

m1 own .1" I am adjourDial tbe dcbate 
·sino clio·... That wal wbat Vitbal Bbai 
Patel laid. 

saal CHANDRA PRATAP NARAIN 
SINGH (Padraona): Prof Dlndavale, I 
would like ,OU to merel, rectify one tbiol. 
The pbotOiraphy of the acntlemaa is not 
banlinl. It is placed in a promincnt 
position. 

PROF. MADHU DANDAVATF.: J 
am sorry Sir, my Enllish is bad. I have 
been a teacher of Nuclear Ph)-sics aDd my 
Englilb is very poor. A Vi: ry prominent 
person bas stated in this House tbat my 
Pnslish is poor. I concede my povert, of 
laoluaae and I shall bave the ricbnesl of tbe 
lanluale from my bon. friend. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: I concede the richness of tbe 
laDluale to our Professor. I am merely a 
student. 

PROF. MADHU DANDAVATB: 
Tbank JOu. I will give you adequate mark I. 

Sir, I am merely tryio. fo point out to 
you tbat very often, it is said tbat England's 
Parliament-House of Commons-is the 
motber I)f Parliameots. I may be permitted 
to quote a very si&nificant instance. 

In 1642, Chprh:s, tbe first, dfc)8red that 
five Members of tbe House of Commons 
were auilty of tr~aSOD. AloDa with tbe 
lecurity troops, he wanted to come to the 
House. 'I he nel' s ~ en t round tbat be is 
like]y to enter snd. earture tbese five 
Members of tbe HOUFe of C()mmons. Tile 
HOUle requesred tbese fi-/e Members to Jeave 
tbe House of Commons. Charles, the First. 
came with arauments, He went to the dais 
of the Speaier and sa:d: "Mr. Speaker-
Sir, will you tfY to find out and locate tbolO 
five Members of the House of CommoDs 
whom I want 1" Thc), are lullly of treasoa: 
Witbout buo@inl. tbe Spcaker said: "Your 
Majtsty, I have no (y~s to see. J have DO 
earl to bear. I see with the e) (s of tile 
HOUle. I bear \\'ath the cars (r the HoUiC-. 
I am the ielvant of this House. Your 
Majesty I cannot obliio JOll." QuiotJ1. 
Charita, the First with his armJDleIl. left (be 
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{Prof. Madbu nandavate1 
Chambet of House or Commons aod al1 the 
Members of tbe Houle. irrespective of tbeir 
political party sbouied at tbe Kina and said : 
"Breach 01 PriviJeae, Breacb of Privilego" .•• 

(Interruptions) 

SHRI SHIVRAJ V. PATIL: How is 
it relevant ? 

( Interruptions) 

PROF. MADHU DANDAVATE: I 
am sorry. Sir. To my mind, it is relevant 
because I am trying to point out to you, how 
i.a our country as well as outside tbe country 
the Speaker, bas never been cowed down by 
the ways of tbe executive He bas never 
tried to protect tbe executive, rather be wal 
protecting the disoity or tbe House. Tbat 
is my point In this context, I would IIlce 
to point out to you, without leading to any 
controversies, Sir, violation of the Constitu-
tion by the Speaker and misinterpretation of 
tbe Constitution is probably tbe greatest 
default that can be committed in this parti. 
cular Housc. 

I kDOW tbat President's name canDot be 
actuallv utilised accordinl to Rule Number 
3S2(6) for infiuencinl tbe debate. But as 
rar al tbe ConstitutiOnal procedures are 
concerned and tbe provisions are concerned, 
to defend tbem, tbere is nolbiDI wrona· So 
eacb one of us took oath in the House. We 
aid tbat we will defend, protect the Conlti· 
tution of tbe country. Tbere is a wronl 
application as far as the interpretation is 
CODcerned. I do not take tbe view that 
Rule Number 352(5) prevents us even from 
rclerrinl to PresideD t. All tbat j t say. is : 
you caDnot use the name of the President to 
iDiJueDce tbe debate. 

10 this House, year after year, we bad 
be'D dilcuss1nl the Motion of Thanks to the 
President. Agaio. 1 would like to refer to 
1952. This seat was occupied by Comrade 
A.K. Gopatan. He was apeakina and 
lotervtniOI in tbe debate on tbe MotioD of 
Tbanks to the President and once .,ain 
before comios to tbis House, I checked up 
t)le I)roceedinll of the Lok Sabha of 1952. 
Bow did be belin bis Ipeech., Comrade 
GopalaD" bepD bil spcecb reprdiDi Ibe 

Presidential Address b, s.,m. ,.t 
·'PresjdeDt'. Address is a declaration of WlIS 
aaainit tbe people and I rise to declare tbat 
we are determlDed to fiaht tbis war." Tbat 
il wbat Comrade GopaJan said. Tbe 
Speaker never said tbat you cannot at tribute 
motives to the President. It ..,.. the 
political criticism and he said that, "bis 
Address is tbe declaration of war I.aiost 
the people and we are determined to 61bt 
tbi, war." But Sir. tbat was not at all 
misunderstood. (jnt~rNlptio.) 

Sir, I would like to refer to Article 74 of 
tbe Constitution. Much is made in tbe 
context of tbe ruHng of the Speaker, which 
bas been liven and which bas been repeated 
aDd it has been said: tbe relationsbip 
between the President aDd the Plime Mioister 
aDd tbe confideDtiality of 'be Jeuers tbat had 
been addressed by the President to tbe Prime 
MIDister cannot be made tbe subject matter 
of the debate. 1 ha t is wha t bas been said. 
But, Sir, uofortunately. the Speaker went a 
step ahead and said tbat on eYen No 
Confidence Motion aaainst the Government 
and the substantive Motioo 00 an, subject, 
he would not allow the relatIonship between 
the President and the Prime MinIS tet and 
the confidentiality of tbe letters and the 
correspondence bet ween them to te discussed 
in the House Sir, I would like to raise ooe 
more constitution.l issue io the context of 
Article 74. Sir, I may sum up the framers 
of tbe ConstitutioD. I had the opportunity 
to be in an institution which was founded 
by late Dr. B R. Ambedkar. We have in 
our University Library the copy of the 
Constitution in which Dr. B.R. Ambedkar 
in his own band-writlDg bal put down 
hiS own comments about tbe his ibterpreta-
lioD on various Artic)es and how the), are 
lIkely to come under stress and strajo. Sir, 
take Article 74(1). Article 74{i) says tbat 
tbere wiJl be a Council of Ministers beaded 
by tbe Prime MiDist.r. Article 74(2) •• ys-
I will Dot discuss all tbe details-it wjJJ aid 
and advise the President and bere tbere is 
qualification wbether and what advice bas 
been liven b) tbe CouDcil of Mioisters to 
tbe Presidont sball not b. iDquired into in 
any court of law. will oat be inquired into 
in any court of Jaw. Sir, there are variou. 
provisions of tbe Constitution. There an 
Fundamental lUpts in Part III of the 
Constitutioo. If anybody violat. tbem. I 
bave the remed1 to 10 to tbe Supreme Count 
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Tbere ar. other constitutional provisions t 
If tbey arc violattd, if a Bill vielates th~ 
provisions of tbe Constitution, I can I 
cullenle tbe conltitutional validuy of th 
Bill in tbe Supreme Co urI. Tbat i. aUriaht 
But if article 74 is inlulated and we are 00 

allowed to 10 to the court c f law Bod if an 
one in th: conuotr, violatel Article 74, i 
the Council of Minilters violate, if tb 
Prime Minister, imalZine he, violates, wh t 
is the remedy open to me ? Tbe Constitution 
farmers have ontv closed tbe doors of th: 
court. They have laid. wbetber and what 
advice has been aiven by the Council of 
Ministers to tbe President; sball not be 
inquired into In any court. If they bad 
wanted to insulate a¥aiD~u dlSCUSJlon in 
Parliameat, tbey would have said, they Will 
Dot be inquired ioto in any court of law and 
the Parliament. But tbe framers of the 
Constitution remained s I~nt on the word 
'Parliament' and, therefore, though it is 
Iilent on ·Parliamer.t', I take It to be the 
valuable riabt of the Parliament to discuss 
tbe violation of Articles 14 and 78 of the 
Constitution. That is an inalienable right 
and that is tbe correct interpretation. Sir. 
bere is a ctaqb of interpretation. Why do 
we live this censure Motion '1 Tbere is 
Dothing agamst Dr. Jakbar. I cln say OD 

the floor ot the House tbat, 10 far as my 
personal relation, witb the Speaker are 
ahe warmest and second to none. 

(Interruptions) 

SURI KAMAL NA TH (Chbiodwara): 
Prof. Madbu Dandavate bas not mentIoned 
that in the Seventh Lok Sabha be came to 
tbe 1100r of tbe House with a revolver and 
at tbat time, it was tbe Speaker who protec-
ted him and it was because of his rulina 
that he is here now. 

(InterrupliolU) 

PROF. MADHU DANDAVATE : 
Let me quote tbis. I bad given Dotice and 
I had said. "Ooe police officer bas given 
tbe revolver to a criminal to kill pohtical 
opponents· witbout any cartrid.,s I am 

, " I prepared to come and abow it to you • 
bad liven notice. The matter was inquired 
into aDd I am II ad to tell you tbat a 
'prima facie' cue bas CltabUshed in thac 
pardcuIar CUI. 

Sir, I will take a few minD" mo .... 
Article 78 vcry clearly say. about lbe dutia 
of the Prime MiDi.ter vll-.-vis tbe Prelideot 
and it prescribes Ihat OD aU important 
matters of national interest, tbe President 
Will be kept informed. There are proposals. 
there are dtcisions, there are lelislative 
proposals, and tbis is tbe amount of 
in fprma tion to be liven. 

It is a very wide spectrum. I do not 
want to attribute aoy motive But on tbe 
2nd of Marcb, when debate on tbe Motion 
of Thanks to tbe President tV as goiog 00, 
Shri Ama1 Datta made scme observation 
tbat the Prime IV! inister bad failed to comply 
with tbe provitions of Constitution J am 
just now not referflng to the President. 
The Pnm~ Minister is perfectly parliamen-
tary. I am referring to bim He has not 
observed Art lc1es 74 and 78 of tbe 
Constitution. Then be intervened. Wbat 
Mr. Amal Datta said bad gone on record. 
Wbat be talked about President and tbe 
Prime had gone 00 record What the 
Prime Minister said about President bad 
aone on record. When that Particular part 
had lone OD record and becaml! part and 
Parcel of tbe Lot Sabba Debates. be bas 
denied that and said, ·'8S required by the 
provisions of the Constitutions. OD all 
matters of national interest, I bad kept tbe 
President informed: I personally and my 
Defc:nce MlDister bad kept bim informed." 

After that appeared a letter purported 
to be addressed by the President. 

MR. DEPPUTY SPEAKER: Don', 
bring here tbose tblDgs. 

PROF. MADHU DANDAVATE: I am 
not going into tbat. 

MR. DEPUTY SPEAKER : The rulio, 
has made it clear. 

PROF. MADHU DANDAVATB:) am 
Dot 10101& into tbe ruhol.(lll'erruptio.,,) I am 
Dot IOlDa into tbe merit of it. 

MR. DEPUTY .. SPEAKER: It ,,01 
create uDntCeSsary controvers,. 

(InterrllJltio",) 
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paop. MADHU DANDAVATB: You 
10 tlaroolb tbe record of this Lot Sabba~ 
(l"te"aplltNU) Tbe Speaker bad said, Prof. 
nudavale, I am not challenging tbe autbon-
ticit, of thil lettor; 1 am. only chancoliDa 
JOur riaht to raise It tbrouah tbe priviloje 
motion here; I caDnot allow it. So, even 
tile authenticity of tbe Jetter was Dot cballen-
pd. It is very clear that it bas been 
violated. I will only req~st the Prime 
MiDister to live certain categorical repliel 
becaale tbat will also help tbe debate 00 the 
Speaker because tbe Speaker bas also lot 
iDyolved in that. (lnle"lttpt,ons) As far as 
the President is concerned. very often in this 
House aod elsewhere, be bas told that tbe 
status of the President ii 8nalojus to tbe 
status of tbe King. 

THE MlNISIER OF ENERGY (SHRI 
VASANI SATHE) : Are ,OU trying to say 
here tbat the Speaker bad said tbat the 
alleaed letter was autbentic? Old be say 
tbat? 

PROF. MADHU DANDAVATE: 
Don't mifquote me. I bave laid that be is 
Dot cballengiDl the autheo tlcny of the Jetter 
whicb I am quoting; he is only challenging 
my riSht to raile a privilege issue. 

(Int,rrupllon,) 

SaRI VASANT SATHE: Therefore, 
don't make it appear a ~ if the Speaker said 
in repl, to you tbat he was not challenging 
tbe authenticity meaninl there by tbat be 
wu accepting tbe authetuicity ; that was Dot 
10.. No ooe bal accepted tbe authenticity. 
(lII1erruptionfl) Tberefore, don't go on that 
basis and reail;Je tbe courtesy shown to you 
b, the Speaker. Today. you are peoallaing 
the Speaker for the courtesy be has shown 
to you. (Interruptions) 

PROF. MADHU DANDAVATB: I 
ooly quoted wbat be had said. Therefore, 
if 'au want to interpret it in your own way, 
I cannot help it. (Interruptions) 

saRI R.AM PYARB PANIKA 
(Robertslaoj): I am 00 a poiot. of order. 
AccorcilOI 10 rule 203, a member cannot 
apeak for more than 1 S minuttl. He i. 
tUin, moro time. (InlerruptilJ1I8J 

SHRI VIJAY N. PATIL (Brandol): 
a. .. boriDa &hI Bouae. (1IllerruptIo1l6) 

MR. DSPUTY SPBAKBit: Thtrc is 
00 polot of order. Please wind op. 

(Int"rllPtio".) 

SHRI VAKKOM PURUSHOTHAMAN 
(AUeppey) : If be continues bis .peech like 
this, it will violate tbe rules. 

( Inl.r,uptlo".) 

PROF. MADHU DANDAVATE: Mr. 
Patil, kindl), tate your seat, what is tbis ? 

C[nterruptiolU} 

AN HON. MEMBER: Please, ODe 
minute. 

PROF. MADHU DANDAVATE : You 
can give bim freedom to ao. 

(Inter,uption, ) 

S1f, in this House and elsewbere, very 
often, a comparison bas been made between 
the Presldcmt and tbe Kina of Enlland and 
iD tbat context It i. point out tbat no 
reference to the President cao be made in 
this House. I Wish to point out bere, ••• 
(Interruptions) Why do you not listen, Mr. 
PDika ? 

MR. DEPUTY-SPEAKER: Mr. Paa,ta 
tbere is DO point of order. Take your scat.' 

PROF. MADHU DANDAVATB: 
When my bon. friend wal talkios. we were 
JistCDlDS to blm. 

AU that I was saying is, very orren an 
analolY is drawn between the President of 
India and tb~ King or Engl.nd. and we are 
tol'.i tbat tbe lame relationsbip exists bere 
With a lutle dlfference. I would like to 
point out you tbat in 1939 wbeo StaDley 
Baldwin wa. tbe Prime Minister of U.K., at 
tbat time the Leader of the Opposition 
Attlee sent a word to Stanl.y Baldwin ul 
would lite to raise a question of' tho 
marriale--lbe proposed marriage--of 
tbe Kioa .Edward Vlll wltb Simson". H. 
asked tM qUe'tlon. Tho Prime Mioitter 
replied to the question. Sir Wioston 
Churchill raised a supplementary. All 
became a part aDd p.rccl of tbe rceord. If 

we are tryinl to have that aDaloa1. by .. t 
aaalOU. Ibe laID. ibould be loUo.. ... •• 



Mit. DBPUTY -SPBAKBR: Please 
wind up. 

PIlOF. MADHU DANDAVATE: Sir, 
as far as tbe Indian Parliament is concerned, 
vii-a-vii tbe President it C8noot have Jess 
pcwers then tbe power. of tbe House of 
Commoal vii-a-vis the kin.. Tbat is the 
point tbat I woald like to make, and Sir~ in 
nercising tbe powers, ver, often, during tbe 
debates tbe Speaker hal e"pun,ed a numher 
of remarkl. He said, -'Whatever bas been 
said without my permission will not go 00 
record." 

It is aD accepted fact of Parliamentary 
life an over tbe world tbat lome of tbe best 
repartees Ind interventioDIIJ in tbe Parliament 
have taken place, wben lome times tbe 
Members of Parliament sittinl have liven 
the repartees, some times tbey have got up 
and made interventions. Some of the best 
interventions (If C\bri Mahavir Tyagi in this 
Parliament Ind Sir Winstoo Cburchill 10 tbe 
House of COlI'mOnl, lome of tbe best 
repartees bave taken place witbout the 
permilsion. And, therefore, just a general 
expunction of all the remarks is not tenable. 
(Inte,.·uptions) 

MR. DEPUTY ·SPEAKER: Please wind 
up now, Sir. 

PROF. MADHU DAND,\VATE: I 
would like to conclude witb some questions. 
and I would like to raise certain questioDs. 
If tbe Prime Mini,ter is able to r'ply to 
tbole questions, probably then tbe Speaker 
will not come into trouble. 

First questioo is: The letter tbat was 
sent .• •• 

MR. DBPUTY -SPEAKER : That is 
not allowed. Do not briol tbat in. 

'PROF. MADHU DANDAVATE: 
Secondly,Article 78 is violated.( Interruption,) 

MR. DEPUTY-SPEAKER: No,oo, 
please listen. Do.not bring tbat in here. I 
cannot allow. (Interruption')·-

MR. DBPUTY -SPEAKER: What is 
thaI? I cannot allow. I will not allow 
tbat. I cannot aUow tbis to 10 OD I ceord. 

(Interruptions).· 

~ot recorded .. 
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. PROF. )lJI'FU D~~DAVA1E: J 
want to ask whebter sucb!l lftter wal 
written ••••• 
(In/ erruptions) 

MR. DEPUTY-SPEAKER' Not a1J(\wed. 

(Interruptions) * 
SHRI VASA NT SATHE: Not even 

one word bas be sp-:>ken about the Speaker. 

(Infertuption,) 

SHRI VASANT SATHE 
sad day I 

18.00 .rl. 

A very 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES A~D PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRV OF HOME AFFAIRS (SHRI 
P CHIDAMBARAM) : I am glad that 
Prof. Dandavate bal joil'ed Issue on tbe 
question of law. But If be brought to b.s 
avowed subject of Duclear physics the same 
amount of ignorance :lnd Jack cf preparation 
that be bas brought to tbe discussion on 
(he question of law, 1 am lorry for bis 
palt students •.•. . (lnterrllptiona) Wbat are 
we discussioJ? We are discussiol tbe 
motion to remove tbe Speaker. But Prof. 
Danda vate bas not uttered a single word 
againlt the Speater. • • . • 

PROF. MADHU DANDAVATE: I 
said that be bad misinterpreted tbe Coo.ti-
tution, misinterpreted the Rules of Procedure 
and therefore, misinterl'reted tbe conduct of 
tbe Prime Minister. 

SHRI VASANT SATHE: Mis-interpre-
tation cannot be a ground (or no-confidence 
motion. 

SHRI P. CHIDAMBARAM: He bu 
used this forum aod he bas uled tbis 
parliamentary device to argue .pinst lbo 
ruliol of tbo Speaker which bas beeD liven 
after careful coosideratjon of tbe provisioOi 
ef the Constitution. 
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(Ari P. CbWambaram) 
I will DOW deal witb tbo provisions of 

tla' CobstitutiOD. Fortunately, for tbe 
learood IawJer who opened. tbe debate and 
tile leamed Professor who last spoko. this 
i. nOI • coLirt. Ir this wa. tbe court. tbey 
would Dot b'l ve been allowed to argue on 
behalf or tbeir latent principles of b:ncvolcDt 
lDOIlarcby prlDciples which tUY" been po\)h. 
poobcd in ~e'veral court d:cisioos in the 
la.t 35 years. 

saRI SOMNATH CHATTERJEE: He 
is not tbe judge either. 

SHRI P. CHIDAMBARAM: II you 
have palieDte, we will read what the judie 
said. 

SHRI SOMNATH CHATTERJBE: 
Ybu never Ihowed that courtesy but we will 
hear yoa. tlnlerrup lions) 

SHRI P. CHIDAMBARAM Two 
Article! of tbe Constitution bave been cited. 
One il Article 74. "Tbere shall be a council 
or ministers that is not vlOlated-"witb tbe 
Prime Minister at tbe bead" - tbat is Dot 
Vlolated _Uto aid and advice tbe President·' 
-tbat is not iD question _. 'who shan. in 
the e&ercise of his functions, act in accor-
danee with lucb adVice. Wbat is tbe 
',Item of GovernmC'ot tbat we aave unto 
ourse lve I , 

SHill S. JA(PAL REDDY: Thakkar 
Commillion Report ., 

SHRI SOMNATH CHATTERJEE: 
Nobod, bas .aid tbat the Plime Minister is 
bound to listen to tbe President. 

SHill P. CHIDAMBARAM : I thought 
we are ar,uiol wbat oor Constltution il. 
We have beard IetlOn. OD Article 74 and 
Article 78. Hevio. patiently suffered tbose 
lectures frOID your lide. may 1 DOW requelt 
JOU to autrer mJ lecture from this side allo? 
What II tbe .,.tem of GOVCIlllDCDt tbat we 
"YO IIbto oanclves , You can bave a 
.,.... which Ii .. YOU r.poalibilit,. Mr. 
CbaUIrjee started by sayiDl tbat we mUlt 
aye rapoDIibitit, and out of rapoaaibilit, 
CID ... .... .. bilit'. ADd "bat dOlI 
par iudIe .., Mr. CbaUerjce t 

SBRI SOMNATH CHATTDJEB: 
Ooly my jodie, not ,our judIe? 

SHRI P. CHID~MBAR"M You 
quoted blm first. 

You caD bave a system which can live 
you more stability but less responsibility. 
Or you can have a system wbich aives ,OU 
more respoDlibility but 1 •• 1 Itability. 

SHRI SOMNATH CHATTERJEE: 
That is wbat Ambedkar bas said. 

SHRI P. CHIDAMBARAM: Let ODe 
quote: 

"The Americln and the Swiss systems 
live more Itability but leiS responlibility. 
The British system on tbe other band, live. 
you more responsibility but Jesl Itabilit,. 
In England w here the parliamentar, s,stem 
prevails, tbe assessment of responsibility of 
the executive i. both daily and periodic." 
The daily assessment is done by Member. 
of Parliament through questions, which 10U 
ask every day, through resolutions, which 
you hring every da,. througb Do-confidence 
m(Jtiool, like the onc which we are debatiDI 
no\\', throuab adjournment motioDs, five in 
the Jast Lot Sabb. and two already in this 
Lok Sabbs, debates and addresscs. "Periodic 
aue.lment is done by tbe electorate 
at the time of eJectioDS wbicb may take 
place e\ery five year. or earlier. Tbe dail, 
assessment of responsibility which is Dot 
available in the American system, is f~Jt for 
more etrective tban tbe periodic assellment 
and for more neceslary in a c:ouDtrJ like 
I nOla. Tbe draft CODstitution i.o recommeD-
d in. the Parliamentary system of executive 
has preferr.ct more responsibility to more 
stabiJit,." Tbat is the basis OD wJaich .ltla 
ConstitutioD il founded. Tbat is the basil 
of our parliamentary democra~y. Yo. 
bat'e now raised a dispute tbat UDder 
Article 78. the Preaidcot bas certaio fiabtl. 
Read Article 78 and tell us which duty baa 
tbe Prime Minister violated. "It lball be 
the du.y of the Prime MjaisteJr-

(a) to CODHDuaicate to die Pmid., 
all dcciaioe. 01 tbe CoUDCiJ of 
MiDilt.. ·"tiaa 10 tho adm.fI. 
ltatioa 01 tile "lin of tile UaioD 
a,. propoaall for ..... tioa , 



PIlOP. MADHV DANDAVATB: 
PrelideDt bimself reels tbat he bas v jolated 
Article 78. 

SHRI P. CHIDAMBARAM: Every 
decision of tbe Council of Ministers is 
communicated to tbe President, every pro-
pOlal for lelislatton is communIcate to the 
preaident. ~ 

PIlOF. MAOHU DANDAVATE: Is 
Tbakkar Commission's Report banded over 
to tbe Prtsident ? 

SHRI P. CHIDAMBARAM: I am 
reldin. Article 78. If you ha ve not read 
Article 78. please take a copy of 1be 
Constitution and read Article 78 (a). Article 
71 (a) sa, • 'all decisions of the Council of 
Ministers rolatins to the administration of 
tbo affairs of tbe Union and proposals for 
legillation." Every proposal for lelillation 
in tbi, Houle comes after tbe approval of 
tbe Pre~ideDt, a copy of every decision of 
tbe Council of Ministers IS marked to the 
Pre,ideal. 

Article 78 (b) says: "to furnish sucb 
information relatina to the administration of 
the affairs of tbe Union and proposals for 
le,i,lation as tbe President may can for." 
Tbe President calls for information, tbe 
Prime MiDister furolShes information. fhe 
President asks for informatioo. the Prime 
Minister advises bim. 

PROF. MADHU DANDAVATB: 
He bas .. ked for Thakkar Commission's 
Report and tbey have refused to live it to 
him. 
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r 
cODsidered b, the Council." It is not ,our 
case tbat the PresideDt b~s asked the Prime 
Minister to .u~mit aoy admlnisfrative 
decision to the Council of Ministen. 
Article 78 does not create a monarcby in" 
tbis country. If you waDt to create. 
monarchy in this country t we on this aide 
will stronlly oppose it. W. believe in a 
parliamentary democracy aod we are Dot 
going to make a monarcb of our President . ' 

PROF. MADHU DANDAVATE: He 
has not replied whether Tbakkar Commi-
Slioo's Report hI'S been band~d over to him ... 
~ Interruptions) 

SHRI P. CHIDAMBAR~M: I am 
tlot yieldlDl, Sir. Let us Jay tbe ghost to 
rest once aDd for all. Every ten yean ..•• 
.1r.I."IIpilons) 

MR. DEPUTY-SPEAKER: I oace 
again repeat tbat don't bring tbe Prime 
Minister and tbe Pres1d:!nt in tbe debate 
Try to avoid it. • 

SHR} P. CHIDAMBARAM: Sir, ever, 
Bv e years, every ten years people whose 
rrultratlons beain on the date when tbey 
Ilre defeated in a par~lamentary election 
:let out of their frustration by pleadinl fo; 
I kind of a monareby. Let us go back to 
:he d 1y8 of tbe Con~tlt~ent ASlembly 
Kindly listen to me Profe"sor. I am sur.· 
fOU liko drama. Here I am going to read 
to you a drama. The most powerful 
dramathation on tbe ConstItutional issue is 
found in a debatinl episode in tbe Consti-
tuent Allembly when Dr. Rajendra Prasad 
bad pointed exchangel with Dr. Ambedkar. 
We may reproduce thOle telhog pales here: 

SHRI P. CHIDAMBARAM: Please 
lilten to me. Tbe President caUl for infor-
mation tbo Prime Minister give. tbe 
iDform~tion. The Prestdeot askl for ad,ice, 
the Primo Min,ster gives bim such advice. 
Tbe Prime Mioister is also entitled to advice 
about tbe nature of informatioD. about the 
coDIIQuencee of tbe informatioo, about what 
information should be available and at what 
time. It is subject to tbe advice of the 
Prime Mioistor.. Tbea. Articlo 78 (c) laYS : 
.'If tbO Prelic1eot so requires, to submit for 
tile COOIideration of tbe Couecil of Ministen 
&OJ .. tter OD which. decilion bas beeD 

taPa '" • Mia_tor bat wbicb.... not bolD., 

Ie Mr. Presidc;nt: There is anotber 
ameDdment which bas been moved 
by Sardar Hukum Singh in which 
be lays that the President may 
promulgate ordmancea after consul-
tation with his COUDCJ) of Miniaten. 

"Honourable Dr. B.R. Ambedkar J I am 
very Irateful to ,OU for remindiDe 
me about this. The point is dlat 
that amendment i. uonecesslU7 
because the Pres.idtnt could not act 
and will Dot act except 00 the 
advice or the Ministen-
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llini P. Qidambaram] 
Mr. Prelident: Where i, the provision 

10 tile Draft ConltitutiOD wbich 
biDds tbe President to let in accor-
dancc with the advice of tbl 
Minister? 

"Dr: Ambedkar: I am lure that tben 
is a provision and tbe provision il 
tbat there sball be a Council of 
Ministers to aid and advi.e tbe 
President in tbe .xercise of bit 
functionl. 

"Mr. President: Since we are bavin. 
tbis written Constitution, we mUlt 
bave tbat clearly put somewhere." 

•••• (l.,errupliofls) Kindly lilten to me. 
(In,e".""t;on,) You refuse to listea to law or 
100ic. 

"Dr. Amtiedkar : Thongh I cannot point 
it out just DOW, I am sure tbere is 
a provision. I think there i. a 
provision tbat the Prelident will be 
bound to acee!)t tbe advice of the 
Ministerl. In fact, be cannot act 
witbout the advice of hi' M inisterl • 

··Mr. President: It only lay. down the 
dut, of tbe M.inilters, but it does 
not Jay down tbe duty of tbe 
Preaident to act in accordance witb 
the advice liven by tbe Mioisterl. 

It does not la, down tbat tbe President is 
bouad to accept that advice. Is there aDY 
other provision in the CODstitution ? 

"Dr. Ambedkar: May I draw yoor 
attention to Article 61, wbich deals 
witb tbe exercise of tbe President's 
functions? He cannot exercise 
aDY of his functiQPS. unless be has 
lot the advice, 'in the ex.rciso of 
hi' functions'." 

Kindly see tbi,-be canDot exercise any of 
bil functions unle. ho ba, lot ad.ice in tbe 
uerciae of hi' functions. It is Dot merel, 
"0 aid aDd advise'. 

SBal SOMNATB CBATTBRJES: 
Who hll said tbat? 

SHRI P. CHIDAMBAaAM: ·Ia the 
... of Ida flJDCtloDa'-tIaeIe ... tile IDOII 
iIDfJortIDt ..... 

The Pretideot caDDot alk for ID,t'''' 
caODot do anytbiDl. cannot tum aWl, ...,. 
IhiDI, canoot advile aoytbiDI, caDDot lad 
ao,thiDI, canDot receive an,tbina. wltbout 
tbe aid and advice of tbe Prime Minhter 
aDd Ibe CoUDoil of his Mioister •• 

( lnt~"upIID".) 

"Dr. Ambedkar: Paralrapb 3 reada : 
In aJl matters within the scope of 
the executive power of tbe Union, 
tbe President sball. in the e:xercise 
of tb. power. conferred upon him, 
be luided by tbo advice of hil 
Ministers. We propose to mike 
some amendment to that." 

"Mr. President; You want to chanle 
tbat? As it is, it lays down tblt 
tbe President wm be luided by tbe 
Ministers in tbe exercise of the 
executive power. of the Uaion aDd 
not in its lelislative power .'t 

"Dr. Ambedkar: Artie). 61 folJowa 
almost lit.rall, various other coni-
titutions and the Presidents have 
alwa,s understood that that langulae 
melns tbat tbey must accept tbe 
advice. If there is aDY difficu1t" 
it will certainly be rem.died b)' 
auitable amendment." 

The Prelideot ia bound to accept tbe advice 
of tbe Prime Minister. If tbe Prime 
Minister advises him that this is tb. infor-
mation tbat is relevant, if tbe Prime Minister 
advi_ him that tbis is tbe information il 
tbat is sufficient, if tbe Prime Minister advisel 
bim that tbis i. the proper coune for tb. 
lovernanee of the country. tbe PreSident is 
boood b, tbat advice and that advice cannot 
be called into question in IDY wa,. 

Wbat is bappeninl in tbis coont", 
Prom time t!J time we have people wbo rile 
and la, and act out their deep seated 
IICIItaIlia for a kind of monarch,.. We arc 
Dot aoiDI to Illow any kind of mooal. iD 
tltil coaDUy. 

Sir, lb. law •••••• 



MR. DBPUry SPBA.KBR : Tais will 
not 10 OD record. 

SHRI P. CHIDAMBARAM: Prof. 
DaDCIavate .aid that be bal taken oatb in 
tbe Dame of tb. Coo.titutioa. That all 
tbose wbo bave taken oath in the name of 
tbe eonstitutioa are obliaed to remain under 
tbe Constitutiod. I am Dot denyinl tIIet. 

Unle""ptlon, ) 

SHRI P. CHIDAMBARAM: Kindly 
bear with me. AlaiD tbe court sa,. in tbe 
lame judgement which Snri Chatterjee said-

"If every functionary wbo takes tbe 
oatb by tbe Constitution interpret. it 
according to hil lilhts tbe solemD 
documeot would be tbe source of chaol 
and collilion calualty would be the rule 
of 1&.'" 

I tbink, Profelsor. YOU should leav. tbe 
interpretation to the coutt. of India and 
not interpret it in your own wa, and accuse 
tbe Speaker of mis-interpretation and viola-
tiOD of tbe Coustitution. 

Tbe office of tbe Pmid.nt in tbis 
country will arow in stature, will Irow in 
moral ltature, if you listen to tbe advice 
liVeD here. 

PROF. MADHU DANDAVATE: I 
would like to point out Article 74 and 18, 
their interpretation and examination canDot 
be done by the court. So. this is the onl, 
forum where we can brio. it. 

(Interruptions) 

SHRI P. CHIDAMBARAM: The voice 
of reaSOD-

(Interrupt/ons) 

SHRI P. CHIDAMBARAM: "It bas 
buD obStJ'Ytd Ibat the influence of the 
CrotJn and of tbe House of Lords a. well 
iD Enllaod bal growD with itl ever, conail-
ment of le,.l power by cODvention or 
Itatutc. 

A similar retolt ia likel, to follow in 
IocUa too for it baa bIID wlI eaicI. ",bo , 

voice of realOll i. more readily beard when 
it caD persuade but DO longer coerce. The 
judp 1.,,-

"One can conceive of no better future 
for tbe Pre.ldent of India tbat be ahould 
be mOre and more like monarcb lD 
Baaland eschew ins leaal power ataDdin. 
outside tbe elaab of parties and laioinl 
in moral aUlborit,. It " 

Tbese worda of CODltitutioDal wisdOm come 
from one who played key role in lhapial 
the frame-work of tbe Republic but bad DO 
political affiliation. 

(Inlerruptiolll) 

SaRI SOMNATH CHATTBRJEE : He 
cannot read tbis adinfinitum. You did not 
allow me to read two lentences. 

(Interruptions) 

MR. DEPUTY SpEAKER: Do not 
about. Sbri Amal Datta, do oot sbout. 
B1 sbouting it does Dot add value to tbe 
.rlument •• 

SHRI P. CHIDAMBARAM: Tbi. is 
tbe coDclusioD of tbe Supreme Court : 

Wo declare tbe law of tbi. brancb of 
our Coostitution to be that the Presi-
dent and Governor, custodiaas of all 
executive and otber powers under uriou! 
Arlicies sba 11. by virtue of tbese provi. 
SiOOl, exercise their formed Constitutional 
powers oo!, upon and io accordaace 
with tbe advice of their Ministers." 

That is tbe law of this countr, and lbe 
Speaker in bit ruliol of 13tb Mareb ba. 
lODe 'b, tbat law and blre we stand up aDd 
.. , tbat tbe Speaker bas violated the 
Constitution. What bas tbe speaker don. '1 
Sir, tbe Speaker on 2nd March, 9th Marcb, 
13tb of March and 18th of March, lave 
.... b.taDtially tbe same ruUna aod be ... 
coosiltent. Are you impUIIlIO, tbe Speaker 
bcca.... he .AI CO."tcDt? Sir, the 
Speaker laid tbat for the acreilc 01 all tho 
_ccutive power the Dame of tbe PresuMet 
IIld for lbe dllcharle of all hi' fuoctioat, 
it II tile CouaGiI of MiD.on aIoac tIIat 
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is responsible to Lot Sabba. That i. what 
the Court said. Are you impuloiDg tbe 
Speaker merely because be reflected the 
correct position of the law. Sir, the 
Speaker laid that in view of the express 
provisions of tbe Constitution, tbe Rules, 
the precedents and the earlier rulings, "I do 
not consider that any case has befD made 
out requiring me to reconsider tbe matter." 
Are we impogninl tbe Speaker because be 
lon.wed tbe CODltitutlOD, he fonowed tbe 
rule and he rollowed tbe precedents? The 
Speaker said tbat any controversy wbich 
tcnds to discuss the relationship between 
tho President and his CouDet) of Ministers. 
must be avoided at. aU costs in the winder 
interestl of the nation. Are we impulniol 
the Speaker because he place the wider 
interest or tbe nation, above tbe party 
interest. Tbe Speaker finally said "I would 
therefore again apeal to all sections of the 
House to desist from making it a political 
or party issue to be df bated or a matter for 
points to be scored alainat each other." 
Sir, are v-e Impugning the Speaker because 
be sail "we shall Dot make it a political 
iuue, we sba 11 Dot make it party issoe? 
Here iii a Speaker who hal upheld the 
coDstitutioo, who bas upheld tbe 
Jaw. who has upheld the rules of thi. 
Bouse. Here is a Speaker who bas faithfully 
follow~d the law laid dO\\D by the Supreme 

. Court. Here is a Speaker who bas suppor-
ted and upheld the parl.amentary balis of 
eot democracy. Here i~ a Speaker who bas 
followed the rules of the House. Here is a 
Speaker who bas allowed full debate aDd 
J.t the Opposition is DOW impugniog tbe 
Speaker. So, I cay, Sir, this motion is 
underserved, uDJustdled. unwarranted, il an 
abuse of parliamearary process and it 
deserve. to be rejected. 

PROF. MADHU DANDAVATE: Sir. 
let bim answer a simple question. I do not 
want to interrupt him. 

(InJerruprionJ) 

SHI.1 P. KOLANDAIVBLU (Gobicbe-
ttipalaJam): Sir, it is a vcry ad day. 
Actaally we are discu.sinl • motion wbicb i. 
ablolutely uncalled for. 

SRlll AMAL DATTA (DiamODd 
Harbour): Sir, doea be ItaDd and Ipeak 
from Cooarou aid. or... t 

AN HON. MEMBBR: He it apeakiDg 
u a Member of tbi. House. 

SHRI P. KOLANDAIVELU: Sir J we 
are baviog a Speak. r wbo is biabl, prudent 
and bigbly a knowledleable perIOD. I 
remember it couectly tbat on ,be ,er), firlt 
day when h. was eJected as Speaker aU 
sections of this HOUIC, cbe OppolitioD le~ders 
includioa my.elf had all prail. for tbe 
Speaker. He is blab)y an iDtellipot ~"rIOD 
aDd he has been impartial to botb tbe 
T~ea~ury bencbes as well aa the Opposition. 
SIf, It is unfortunate that the leaderl of the 
Opposition party arc stoopinl to .ucb a 
level of baving a debate like tbis by • back-
door method. It.1 a lurprise to me. Tbe 
remedy is always there for tbe Opposition 
tbat ii, by briD&inl a lubitantive motjo~ 
al~iost tbe Government. If there is any 
IfJeV8nce. tbat can be remedied by tbe 
Government. But 8a far al tbis motion is 
cODcerned, I would lay tbat it is unDcceuary 
~Dd unwarranted. It is just lake '&abbio& 
10 the back and destroyiog the root of tbe 
Parhameot', fUDCtloniol. So, ewn the 
motIon they have brouaht in is uncalJed for 
and I think It is Dot tbe forum in which 
this motion bas to be discussed at all and 
1 brlDa it to the notice of tbe Houa'e that 
eveD in the BUllnesl Advisory Committee 
wbenever We have met each otber, at tbal 
tsm~ be bal aU owed so maoy adjourDIDIDt 
motions. he hal allowed so maDY disCUSIioDl 
uDd~r Rule J~3 and a1&o CaJlinl Attention 
motion.. Even be; was very vcry impartial 
to lh~. Irea.ury Benches and alia to tho 
Opposition. So, as far al this motion i. 
concerned, It IS absolutely an -uncalled for 
motJOD and tbis metbod ouaht nOI have been 
adopted by the Opposition. Tbat i. all. 

18.2111r1. 

THB MINISTER. OF STATE IN THE 
DEPARTMENT OF Df:.F5NCE PRODUC. 
TION AND SUPPLIES IN THE 
MINISTRY OF DBFSNCB (SHIU 
SHlV&AJ V. PATIL): Sir. J would lab 10 
be VOl')' vory bricf. 

J will refer only to B.ule No. $8 Rule 
No. 213. Article 9. aDd Article 78. ' 



Rule S8 of tb, Rules or Procedure '.Y' : 
"Tbe rilbt to move the adjournment of 
the House for the purpose discos.inl a 
definite matter of urlent public impor-
tance aball be lubject to the followiol 
restrictions, t. 

If an \ adjournment motion has to be 
moved in tbe House, tbat adjournment 
motion should relate to tbe urgent matter. 
Wbat was tbe urgency involved in the 
adjournment motions tbat were givon by 
tbe bon. Members? And if on tbis count 
also tbe bon Speaker bad come to tbe 

conclusion tbat adjournment m ltions could 
not have been admitted. be would baV'e been 
riabt. 

Rule 223 of the Rules of Procedure says: 
"A member wisbing to raise a quesrion 
of priviloge shall give notice in writiol 
to the Secretary brfore tbe commence-
meot of lb, sittin& OD tbe day tbe 
que'tioD is proposed to b.= raised. If 
the question raised is based on a docu-
ment, tbe notice sball be accompanied by 
tbe document." 

If a privilcle motion is based on a 
document, tbat document also will be 
produced before tbe Speaker along with tbe 
notice. Was tbere any document produced? 
And if any document was produc:d. could 
any reliance be placed on tbat document? 
Could an, matter wbich app~ars in tbe 
Dewspaper be reliod up.)n 1 Tbat is tbe 
question. Even in tbis House one of tbe 
bun. Members lot up aod said. 'Ooe of tbe 
laon. Ministers bad g010 to tbe Gulf country 
and not lone to tbe otber country.' And 
be bad read tbat from tbe newspaper, and 
tbe bon. Minister said tbat be bad not gane 
LO tbat country. Now. bere in this Houle 
within a period of on'Y sevin days tbis bas 
como to our Dotice. All that appears ill 
tbe nowspaper is not autbe. c tic, it cannot be 
relied upon. One does not kr.ow wbo bas 
liven tbis information, one does not know 
wby tbat information bas been publisbed, 
one does not know wbat is tbe intention 
behind livin. wide publicity to tbose tbiDp. 
Bvea if • document is produced by a 
MiDister on tbe ftoor of tbe House. it is 
Dot accepted unlca it i, autbenticated a. 
trae. EveD if a Member wants to give a 
documeDt it true aDd hore is a cue in wbicb 
HI .... ililked to be placocl OD lOIDOtbiDl 

which has appeared ia a De_paper aDd 
tbat It il askei that tbe pri"'.... motioD 
sbould be admitted. Even oa lb. coaot 
also tbe privileao motioD tbat W81 moftCl 
could Dot bave beeD admitted. Adjournmeat 
motion. could Dot bave been admitted, 
privilele motiou could Dot hive been 
admitted accordiDI to tbe rul .. wbicb are 
liven b, us and so the decision of disallow-
ing t hem is not WfODI, is Dot illeaal. 

Reference has been made to Article 74 
and Article 78. Very abl, interpretation of 
these articles bas been placed before tbis 
House. 

I will not DOW like to take much of tbe 
time or this bon. House. One of the 
r:ferences which are made relatea to tbe 
interpretation of tbe article 74 (2). It 
reads like tbis : 

"The q uestioD whether any, and if so 
what. advice was tendered by Ministel' 
to the Pretident shall not be inquired 
into in any Court." 

An bon: Member, Prof. Madbu Dlndavate 
said, tbis a limitation placed on produc:iDI 
any advice in' the COUI t of law and not in 
th' HOUle. A very in,oDious interpreta-
tion is put on this. My questioD is, the 
advice ia liven by tbe Council of Ministers 
to tbe President and sometimes tbe advice is 
also passed or lome hints are also passed 00 
by tbe President to the Council of Ministen. 
Dues this article mean tbat the advice liven 
by tbe Prime Minister to tbe Presideot 
cannot be brought in a court of law but 
what has been said b, tbe President to the 
Prime Mlni,ter can be discussed in a court 
of law. )f you want to put an iDI~rpretatioD 
or this kind on tbis anicle. tbat kind of 
iDterpretatlon will be very very mialeadiol 
and thit will create a lot of diflicultiel. The 
intention in baving this kind of provision 
in the Constitution is to see that the 
correspondence or advice wbicb 80Wl rrom 
the President to tbe Prime Minister from 
tbe Prime Minister to tbe Pr.ident or 
from the Council of Mioistera to tile 
Prosid.,ot or vice Hr. Ihould be inviolable. 
should be confideDti.1 and abould Dot be 
easil, and liptl, discuased OD the sh'eetl, 
in the courtl u well as in other fora also: 
If ,ou put that LiDtarprotadoa OD 1IdI .... 
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,.awe. wJrich is heinl.WIID .. the eo"acil 
'. MiDiiten to tbe Pftaid80t caBOot be 
" .. sed 00 the Boor 01 this House aIao. It 
... eot tequire loDa araUlIlent to establish 
aGd to .., tbat tlte correspondcnco or the 
811&t. wlaich flowl from the Psesideat to th. 
PdIDc Minister or frOID tho Prime Miniltcr 
to tho President is hlvio. a conficlehtlal 
nature and ShDU'd Dot be discussed. On 
this count also, th, raaliDI liven by the hone 
Speaker was correct. _, 

Ab article 78, there arc three things': 

(i) Tbe Council of Ministers can advise 
the President; (ii) tbat information has to 
10 to him. Tne article re ads lite thil : 

"(a) to co::nmuDicate to the President 
all decisions of the COUl cit of 
Ministerl relatiDI to tbe administra-
tion of the affairs of the Union." .. 

There is tlO ca so wbere tbe decisions taken 
in the Council of Ministers are not commu-
nicated to tbe Pre,ideot. Another point is 
relatinl to the proposals for lelislation. 
Tbere is no case where tbe information 
relatina to the legi.lation is not communi· 
cated to the President. A'ld the other point 
'is to furni~b &ueh information relatin, to 
the admlDistratioD of the affair. of tbe 
Union. Tbh is also not aDplicable. And 
anotber POlO' is, if the Pre.ident so 
require., to submit for tbe consideratioD of 
the CoUDCII of Mini!ltels any mattr!' 00 
whicb a decis;oD hal been caken by a 
MioiJter but \\hlcb has not been considered 
by tbe COUDCII. Tbe President can ask tbe 
Council of MlOisten to recoasider aythiag. ., 

Sir, tbe informatIon about tbe policy 
speecb which bas been m~de at the begionina 
of the Budget Session is the speecb made 
b7 tbe Pr:sident. Tba t informadoD is 
there. Information r:latmg to the Budie' 
reaches tbe President Information obout the 
decision taken in the Council of ,. Min itters 
roacbel the President. All tbe diloitorie. 
wbo are comiol to the countr, meet the 
President aDd aDY information wbich is 
reali, required reacbes Ibe President. rbe 
Preaident ba. alao.. rlabt to uk for 
information .. 4 tbe lafor_ti_ it .,.a. 

This kiDd of arraDiemeDt iI 1Mn. ADd 
tbose matters could not be dilcuuod OD the 
floor of the House. Th~ intendOD io Dot 
anowin. these ac:lj'lurnment-motlonl and 
privilege motioDS was to provide 'om, lort 
of immunity to tbe office 01 tho President. 
ADd I will repeat that IDteotioD in disaliowiDI 
tbe adjouromcnt-motioD aod tbe priviielc 
motion was to provide immuoity to tbe 
President and keepiol in view tbe dJlnit, 
of tbe office of tbe Pr~sideDt. It was Dot 
to provide immunit, to tbe Government or 
to the Prime Minister or to tbe MiDi.ters. 
How maoy motions have be:o mocYCd in thi. 

t BOUIe .pinst the Government '1 How 
many motions have been moved aleinst the 
Ministers? You have said os many tbiols 
against tbe Prime Minister, aaainst the 
MlDistcrs and againlt others also. And 
who bas obstructed you from sa,iol all 
tbose th iogl '7 Tbe whole intention was to 
briDe down tbe dignity of tbe hilb office of 
th~ country. You want to discuSl. Dot this 
motion. T be intention in brinlina tbis 
motioo il not so much to denigrat tbe 
person of tbe Speaker but to discuss some· 
thiDg wbich you cannot discuss otberwise 
00 the floor of the House. And that is 
wby you bave brouRbt tbese tbin.1 but 1D 
the process# you have done a Ireat dilsorvic: 
to tbe office of the Speaker t you bave done 
a ar:.t disservice to tbilll House, aad 70U 
hav" done a great dilserve to the .ystem 
wbich we are following today in tbe couotty. 

The repeseDtatives in the House repr:soDt 
tbeir Constituencies and this House represent. 
tbe entire nallon as &ucb and lbe boo. 
Speaker represeDts the HOUle. This is wbat 
Pand't Jawabarle) Nebru said. while ioter 
venio! in tho dc.bate in 1954 and aDY 
indilnity iDtlicted alaiDst the Speaker is .an 
indj,oicy inflicted alainst tbe Members of 
tbe HoOle, ia an jndilnity inflicted aptos' 
tbe system itself and is an indiaaity intl.cted 
a,aiDst tbe entire nation al lucb. Yau 
bave tried to bring tbe President iato tb, 
debate. You bave tried to pull doWil tbe 
position of tbe Speaker also and you bave 
tried to harm and injure tbe in1titution 
wbich can help you in lDaDy man, respects. 
By playint a role of iconoc&st, bJ tryioa to 
destroy tbe institutions, you would not be 
able to protect tbe par1iameatary de.oelaCY 
or democracy in tbe COODtry. We.are vety 
vcry lorry that ,om 11 •• 0 adopted 'a. 
d ..... tlaod of lIIIliaiDilli till ..... 1acr 
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with ad IbteDtioD of maUlDiDI the Govera-
moot, aDd 100 have broulllt tbis kind of 
motiOft bere. We boP' we sball implore OD 

our ftie.d. and they "nl witbdraw tbe 
O1otloD e~eD at tbil 8tagl and that would 
havl just reduced lome dama.e whicb il 
bellII cauled to tbe office of tbe Speaker. 

8Btl INDltAIIT GUPTA (Balirbat) : 
Mr. Deputy Speater, I listened with areat 
atteDtion to tbe interpretation beiDa liven 
JIBt DOW by my friend Mr. Sbivraj V. Patil 
to tbe pro¥ilionl of Article 78. Only ODe 
queation remainl uDaD8wer:d aDd tbat is 
wbat is troublint UI aDd DO repl y bal bOCD 
liven from tbat side. Some constItutional 
and lel81 pundit sitting there, sbould please 
latisfy tbis question. If tbe lituation arisel 
wbere tbe President's rilhts under Article 
78--be bas certain riahts there wbich 
are spelt out in Article : 8 (2), what be is 
entitled to let from the Council of Ministen, 
certain informatioD tbat he may seek him.elf 
also. decisionl every information re •• ,diDI 
the Government'. activities and 10 OD---
I do Dot want to read out tbat Article 78 
alain-- -,u'Ppoae tboH rilhtl wbich the 
Preaideat i. entitled to under Article. 78 
are iDfriDled upon, are Dot carried out, 
are not implemented by anyone at aoy time, 
tbn. wbat i. the remedy? How are tbe 
rilb', of tbe President under Article 78 to be 
protected? Tbat is what I waDt to. know. 
This whole crisis has arisen out of tb.l. 

saRI P. CHIDAMBARA~: Please' 
read Article 78. It speaks of tbe duty of 
tbe Ptime MiDister. Tbe dut, of tbe Prime 
Minister is to advise tbe President. It i. 
Dot ,wr case tbat Article 78 <a> was violated. 
I t is DOt your case tbat Article 78 (C) "a. 
violated. you tried to make out a case 
under Article 18 (b). Under Article 78 (b), 
tbe President may call for IDformation. That 
i, an executive function of tbe Presideot aod 
UDder Article 74, in e.ercise of every 
functioD, tbe p.idenl is bOUD d by the 
advice of the Prime Minister. ~ 

SH&l DINESH GOSWAMI (Ouwahati): 
WiD 'OQ kindly aoswer one of my questions? 
WhJ d14 DO. the Speaker permit: tbj, to .be 
arp4 ill the BOUIe' 1his very poUlt 
.... ,011 81'1.,..... It Dot permitted ." 
1It1ptabr. 

saRI P. CHIDAMBARAM: Self· 
evldeot trutbs need not be argued. 

saRI INDKAllT GUPTA: Nt. 
Cbidlmbaram, we ba ve not made out a., 
caee specifically tbat sucb aDd such prcm-
.ioos of Article 78 h ave been violated. We 
bave not made out such a case. The wbolo 
proubJe bas arisen in a pleu1iar situation. 
Let me firat meke one tbiDI clear. I 
personaJJy and m, party deplore ver, much 
and are very much distresse'd by the Itatap 
of tbis document. Wherever the leatale 
may have come (rom, whatever its IOurce 
may be, I do Dot know. One can speculate; 
onr can insinuate many thinl_ and let me 
tell you that there is more tban one vertioo 
and if ~ou want to believe tbe mills, the 
1000ip mills, there is more tbaD cne versioa 
ftoltinl around IS to tbe .ouree of that 
leakltle. I am Dot ioteresfed. Please sit 
doWD. You are a Minister. What ue you 
boppinl about for all the time? Give us 
some ebance to speak. 

(Interruptions) 

AN HON. MEMBER: Not only do 
tlley disturb but tbey allo alk the others 
to disturb ••.•• 

SHRI INDRAlIT GUPTA: At my 
age. yoo see, I am able to read some BoaJish 
allo. The Englisb does not have to be 
translated to me by Mr. Cbidambaram. 
tbouth bis EDllisb is much bett .. r than mine, 
I all.. I do not need any Interpreter or 
Translator. I have seen atleast six Speakers 
in this House, while I have been a Member. 
I do Dot remember any Speaker barrio. tile 
present one wbo la'te lucb riaid interpreta-
tion 01 certain of our rule. Mr. Dbapt 
lought fit. to quote ODC journalist, I tbink 
Mr. Maniam of the Statesman and quoted 
lome headline one some article 01 hie to 
uy tbat praisiDI tbe tolerance of tbe 
Speaker'. Dul I t1aint he bas misquoted 
him alao bec:auee if be road that artide a bit 
furtber dowD, tileD Mr. Maoiam bas referred 
to what he calla "aepioa rDliDas of tbe 
Speaker'. Tbat it also there. That. be 
did not quote. 

(~.JIII""') 



THB MINISTBI. OF PAllLIAMBN-
TAllY APPAIItS AND MINISTER OP 
FOOD AND CIVIL SUPPLIBS (SBRI 
H.KeL. BHAGA. TJ: Be has coDveniently 
foraotteD one tbiDa. What I said is correct. 
Be .... prailecl the Speaker and he bas 
laid bil toIetaoCl •••••• 

(Interruptio1l6) 

SHllt INDRAJI'I GUPTA: Tbat is all 
dahl. Mr. Maoiam may be ,our Bible. 
Be is Dot my Bible. 

(Int~rruJJtlon8) 

SHltl H.K.L. BHAGAT: About Mr. 
llaDiam'. writina. I VlU specific in raisin. 
dilcasaicm. que&tioD, Callin. Attention. 
AdjourDmcnt M.otioo, 317 and wbat Dot •••• 

SH&1 INDRAJIT GUPTA: I lee I 
macle a millete. I Ihould ha.e allo done 
., fIlIota. my abare of bccklin. and inter-f'" aad interrupting wbicla I did not do. 

( 1.'.r1'llptID1I8) 

SHRI INDIlAJIT GUPTA: -Anyway, 
Sir, liace I lOt tbe infection from Mr. 
Bhapt. let me quote one other journalist, 
Be is .110 very-well known to all thue 
Members here. i.e. Mr. I aderj it of INFA. 
Be is known to ever, body. I see bim in 
1M compan, of maDY Minilters aod illus-
trious people .•••• . (lnt~rruptio1l8) Mr. 
JIldor lit is a very toowWae_ble journalist. 
I tbiDk be bal stated. This is a public 
dOCUJDalt i.e. Newlletter or .ometbiul which 
be publ.... I am readiDI tbis out becaose 
it it Mucb aborter tbao to explain. Now, 
I quote him. He sa,s : 

·'1 .pote to Mr. S.L. Shakdlaar. former 
Sectetal7-Genenl of tbe Lot labha and 
Co-aadlor with Mr. Kau) of the authori· 
tad .. work: Practice _nd Procedure 
of ParlialllcDt. Be said-that means 
Mr. 1IaItd .... laid to Mr. Inder Jit, it 
II iD cpatiOD mark-&'It II a Il'-t pit, 
dlat Parliameat ... DOt .... allowed to 
..... IOIDOtb .... wIaicIa is .,.. debated 
'" die WIIoIe coaatrr. The PrhDe 
MiDiittI' .. "'D ......t of miI .... iDa 
... -. Be .... DOt aye _0 
............. mJlr to ......... V. 

Quito Irutl" the Speak.', ruUD, ... 
come to me as a lurprilO. I am Doable 
to lee bow any rule COIDeI in the .a, of 
tbe House debatini tbe i.ue. Al aD1 
rate. we allo bave a rule wblcb 
empowen the Hoose to suspeDd aD1 
role. Tbe important tbiol wal for tbe 
House to como to .rips with tbe Bopn-
cedented crisis. In fact a dileo.sion 

• t 
sbould still be held. It would not onl, 
belp to let off steam but afford tbe Prime 
Minister a cbance to clarif, matters. )t 
would allO belp to rcamrm e.tablisb..,. 
conventioDs, put tbe issues in proper 
perspective aad enlure cordial to IltioD' 
between tb. Prime Minister and tile 
President in accordance witb tbe letter 
and spitit of tbe Constitution." 

Tbis i. tbe view of Mr. Sbakdber. 

Our maio complaint against tbe Sptaker 
is tlae kind of rulin. wbicb be gave, 
completely cuttin. off. sealinl off all 
dilCUllion on this ilsue from tbe Parliament. 
It il 10m'thiDI really unprecedented, unbeard 
of. It is unbeard of. We don't think tbat 
tbis document, thil so called letter-I don-t 
bow whetber it is a otbentic or Dot, it il for 
,ou to la, or somebody-else to sa,. nobody 
bal publiCi, challenged its autbenticity ,eta 
Nobody bas publicly centradicted tbis letter 
and said tJaat it is a fOllery or it is not 
authcDtic .••• 

SHRI VASANT SATHE: Do you waot 
the Speaker to let OD fbil 1 

SHRI INDRAlrT GUPTA: I deploJe 
ve.., much the leatage of tb. Jetter. It it • 
thiDg wbicb should never laave taken place. 
But once the letter bas become public tbrouab 
some paper, 910 cannot Ibut our eyea to it, 
we caODot close our eyes to ita contents. 
Wbat do ,OU _pect us to do? Therefore. 
we dOD't believe tbat tbi. letter can be 
treated 81. pri,atl affair. It caonot _ 
treated al a private aifair. 

saRI VASANT SATHE: Yog_ 
IOCIt • IOOd '.rliamlDtariaa. bow Gall a 
Speaker lab COIDiaaocI of • ..,._. 
... it II .utbeatioated. ••••• ,fl....",_,.. 
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SHltl SOMNA 111 eHA lTERJEE : 
The &Peaker proceeded on the belief that 
it was an authentic document. 

MR. DEPUTY SPEAKER: I request 
Member~ not to go into the merit of this 
letter. 

" SHRI INDRAJIT GUPTA: J am not 
going into the merits of this lett~r at all. 
Just as on the Farefax issue. I am not in 
the least interested whether Mr. NusH 
Wadia or Mr. Dhirubhai Ambani 
is going to down the other, which one is 
going t() pull the other one down. The 
whole Press, the whole Parliament, the 
whole country '" as involved for fifteen 
days in a furore over an issue which was 
basically a strugsle between two corporate 
giants, as though there was nothing more 
important in the country for the people 
than that. We are being drawn into a 
state of affairs where you have to say as 
though insinuations are being made ; 
whereas the better thing, IS to make a 
clean brest, take the Parliament into con-
fidence and state your case here clear, a 
whatever it is. 

That is sought to be evaded by this kind 
of subterfuge that this is a subject which 
cannot be discussed here because you can-
not drag in the name of the President to 
influence the debate. Nobody is doing 
that. You cannot ment ion the name of 
the President. I think the President is 
also a creature of the Constitution just as 
all of us are, just as thili House is, just as 
the Speaker is. We are all creatures of 
the Constitution, so is the President. He 
is not some kind of a sacred cow, above 
the Constitution. I am sorry to use these 
words. He is a creature of the Cons-
titution. 

Therefore, when some situation arises 
where a great deal of public concern 
aroused about some allegations tbat cer-
tain provisions of the Constitution are 
not beiDI carried out which affected the 
relation between the Prime Minister and 
the Pr.csidcnt, the best place and the first 
place which should have Jccurred to the 
Government to come and make· a clear 
statcmca.t about and to explain the whole 
PGSiti_, tlS you are doing BOW only aft.er 
we have ~"'t this DO-C~ae motiop, 
ia in t"e ParHameot and nowhere else. 

Some other friends referred to the fact 
that that provision in the Constitution 
which sa)'s that advice given by the COUD-
cil of Ministers to the President cannot be 
gone into by any court of law means it 
includes the Parliament a]so. Were our 
Coustitution makers such fools, dunder-
heads to knowingly restrict the limitation of 
that clause only to the court of law? Why 
din't they mention Parliament there? Why 
didn't they say that Par iament also will 
not be competent to go into this question? 
They didn't say it. Parliament is also a 
creature of the Constitution; hut this is 
the highest authority, this is the sovereign 
authority. 

Therefore, our complaint against the 
Speaker on this issue-because this is a 
very important issue, this is a question 
which involves compliance with the Cons-
titution or non-compliance \\ith the Cons-
titution-is about shuthng the Parliament 
out completely from this issue. It means 
that if anytime, any d3Y. anybody seeks to 
violate this Article 74 fhere IS no remedy. 
You cannot go to the court. The Speaker 
will say you are not allowed to discuss it 
here. Do you think that was the intention 
of the Constitution maker? I think-if 
you excuse my saying so-the members 
oppc~jte. for some reason not knewn to 
me, are being haunted by some kind of a 
spectre. It has been· stated here. Some 
conspiracy of a coup is going on. They 
are hunted by this conspiracy inspite of 
the fact that they have got such a huge 
majority here; inspite of the fact that 
they go on saying that this majority is 
completely united and nobody should enter-
tain any hopes that there wiJJ be a split or 
a break in the pary. Inspite of all that 
you are haunted by some spectre of a 
coup. Well we are not trying to bring 
about a coup, I do not know who is 
trying to bring about the coup. You know 
better than we do. But if you are rea]]y 
solidly united and you have got this 
tremendous unprecedented majority then 
why you are afraid of a coup and ~hy do 
you think somebody is trying to elevate 
the' President to the position of an 
absolute monarch-not like the monarch 
in Enaland. Monarch in England is noth-
iq. Absolute monarcb. Why do some 
PlQp1e talk of Presidential form of Govern-
ment being preferable to the present? We 
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[Sbri Indrajit Gupta] 
do Dot subscribe to that view. Mr. State, 
we subscribe to the view that Parliamen-
tary form, the sovereign Parliament, should 
be defended, retained and strengthened 
and not be replaced by Presidential form 
of Government. 

SHRI VASANT SATHE : Who has 
talked of Presidential form of Govern-
ment? 

SHRI INDRAJIT GUPTA : I do not 
know. I am also haunted. 

mE PRIME MINISTER <SHRI RAJIV 
GANDm) : Let me just s~y that I support 
you fully. 

PROF, MADHU DANDAVATE : 
Even when you stand by it win not do ... 
(Interruptions) 

SHRI INDRAJIT GUPTA: I want to 
raise another point. The rules of proce-
dure of the House have always to be sub-
ject to the provisions of the Constitution. 
that is, Article 118. I cannot quote the 
whole thing now. Article 118 makes it 
clear that all rllles of procedure 0 f Parlia-
ment and of this House have to be sub-
ject to the provisions of the Constitution. 
Now there are number of Articles of the 
Constitution corresponding to which there 
are rules of procedure framed to enable 
those Articles to be implemented but un-
fortunately as far as Article 78 is concer-
ned no such rules of procedure have yet 
been formulated or embodied in our rules 
of procedure. There is no such rule yet. 
Such rule should be made and should be 
made without much further delay, If the 
existing R.ules Committee cannot do it then 
a special committee should be set-up and 
within a short space of time, within a few 
weeks, rules should be incorp"rated in our 
rules of procedure which will corres-
pond to the requirements of Article 7 8. 
But because there happen to be no rules at 
present which permit Article 18 to be 
implemented does it mean that the Speaker 
can shut out all discussion on it? Then 
it would be violation of the Constitution. 
It would be violation of tbe Constitution. 
For all other important Articles resardina 
impeadtmeat of j ... or luch thiJ181 there 

are corresponding rules of procedUre but 
not of Article 78. This is a lacunae in 
our rules of procedure. Simply because 
those rules do not exist-of course, he did 
not take shelter behind that argument. 
He could have. There are no rules of pro-
cedure governing what to do in case of 
Article 78. Therefore, I would not allow 
any discussion He did not even do that. 
He simply said it would not be allowed be-
cause you cannot bring in the name of the 
President. 

Finally I want to say one thing. Even 
though the other colleagues of mine have 
mentioned it yet it requires some registi-
tion, It is a very false and wrong analogy 
which is sought to be drawn between the 
President's position here and the position of 
the King or Queen as it may be England. 
One is the hereditary monarch who occupies 
that position in Britain simply due to here-
dity and nothing else. Here is a President 
who is creature of the Constitution, who is 
elected in an electoral election-which is 
very much a political election--and who can 
also be removed from office and the two 
cannot possibly be equated. So, what I 
want to say is this the power of the House 
of Commons-we have to say this because 
we are always on other occassions priding 
ourselves on the fact that our model is 
patterned after the Westminster and the 
House of Commons and aU that. In other 
matters which don't suit us so much, we 
should also try to feel like that the powers 
of the House of Commons viS-Q-vis that 
King or Queen who is a hereditary 
monarch, those powers cannot be should 
not be more than our powers vis-a-vis the 
President. Our powers vis-a-vis the Presi-
dent cannot be less than the powers of 
the House of Commons vis-a-vis that 
monarch who- is a hereditary monarch. If 
I had time, Sir, I would give you the 
examples how the House of Commons has 
dealt with this matter. Even recently, Sir, 
let, me ask-the Queen of England at 
present it is widely rumoured, reported, 
written in the newspapers that she was in 
favour of imposition of sanctions by the 
British Government against the apartheid 
Government of South Africa. But or course, 
Mrs Marpret Thatcber's Government is 
not agre,.bJe to that. It could Dot be dis-
cussed. The House reCused to take" notice 
of simply soslip, speculatiOD and all tbat. 
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, 
Suppose, Sir, the Queen had written a 
letter expressing her views about the leave 
to impose sanctions and that letter comes 
out, appeared jn the press, leaked out to 
the Press, the House of Commons could 
not have ignored it. Here there are so 
many more case .. . (lnterruptions) ••• 1 leave 
it to your intelligence. You are a person 
of common sense. 

AN HON, MEMBER: All presump-
tions, Sir. 

SHRI INDRAJIT GUPTA: There IS 

an Opposition in the House of Commons 
also. 

So, all I want to say, Sir, finally is a 
reference to what happened when King 
Edward the VJII was proposing to marry 
Airs. Simpson has also been mentioned. It 
was . certainly brought up in the House. 
Ultimately the Prime Minister after certain 
amount of hesitation and reluctance did 
make a statement on it. He did make a 
statement as to what would be the effect 
of such a marriage between a King of 
England and the commoner. Not only a 
commoner-what they call it-but a 
divorcee also. So, they did discuss. H 
they can do that with respect to their 
sovereign monarch and we cannot discuss 
anything about the President, simply be-
cause the name is mentioned, but the same 
Speaker will permit Mr. K. K. Tewary 
here to make all sorts of remarks here 
about the President. 

(Interruptions) 

SHRI KAMAL NATH (Chhindwara) : 
Nobody objected at that time. I have seen 
the proceedings of the House. He talked 
about the Rashtrapati Bhavan. 

(Interruptions) 

SHlU INDRAJIT GUPTA : Talking 
about doubtful shadow over the institutions 
which keep the country united, individuals 
come and go but the institutions must 
remains powerful. He says : How are 
these people coming and staying ae 
Rashtrapati Bbavan? Who has invited 
them? Who bas authorised them, and so 
on? W,bat is the implication ? 

(Interruptlo",) 

SHRI INDRAJIT GUPTA: I am not 
on any political matter or political dispute 
which mayor .may not exist between the 
President and the Government-the Council 
of Ministers. I am not prepared to take 
any sides.. I am not taking any Sides. I 
do not know what you were up to and I 
do not knew what that gentleman was up 
to. There is so mucI{ speculati on about 
all these matters. But I am concerned : 
If a situation arises where it is alleged that 
the provisions of Article 78 are not being 
implemented and the rights of the President 
under that Article are not being honoured. 
than a situation arises where the Govern-
ment has to come forward and remedy 
this situation by putting all the cards on 
the table and taking the Parliament com-
pletely into confidence. But that was pre-
vented by the Speaker. Therefore we are 
against what the Speaker did. The question 
is like this. If any coup or anything comes 
about any day, don't blame us. Blame 
these short-sighted people who want to 
short-circuit the Parliament. 

If you try to short-circuit the ParHa-
ment, then coup will come about. Whether 
we want it or not, please remember that. 
This is the best safety valve for demo-
cracy. Do not try to throttle or strangle 
the rights of the Parliament. 

And finally, one smalJ remark, though 
compared to what I have been saying, it is 
chicken-feed. This is Rule 376. I have 
been in this House since 1960. When 
statements are made by Ministers. not all 
statements but important statements, iD 
House, I remember for years and yearsl 

and it still goes on in the other House, 
Members weI e aI10wed to seek one or t\\'o 
clarifications. Heavens do not fall because 
of that. But now it is rigid. He shows 
me the sook and says here it is written in 
the book that nobody wi)) ask a question. 
I said, all rIght, J would not ask a ques-
tion. He would ~ay : "You cannot raise 
a point of order." I would not raise a 
point of order and I do not ask a question, 
subject to these two restrictions, you would 
Dot allow me even to say a single sentence 
when an important statement has been 
made. Are we children or what? That 
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!Sbri Indrajit Gupta] 
is wha sometimes we say rather impetuo-
usly, I am afraid, that our House compared 
to the other House is being treated like a 
second class House. 

MR. DEPUTY-SPEAKER There is 
.. (: zero hour in the other House. 

(Interruptions) 

SHRI INDRAJIT GUPTA : Are we 
not to have minimum rights? The Speaker 
is so rigid on these matters. The Speaker 
must have all the qualities which were 
recited by nly hone friend, Shri Kaushal, 
that he must be that .. he must be flexible, 
he must do that etc., but I do not think, 
he is at all flexible. He is terribly rigid. 

Therefore, I support this motion and I 
think. the Governmen t should not attri-
bute motIves where motives do not exist. 

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH) : Mr. 
Deputy-Speaker, Sir, the motion against the 
hone Speaker today has taken note of every-
thing but the essence of what it is meant 
for. It has been very aptly documented 
here and the en tire approach in this motion 
of no-confidence is to paint the Speaker 
in a light as if he was trying to choke 
out all discussions in Parliament and he 
was trying to subvert the rules of this 
Parliament and was trying to bring about 
a situation where the ultimate authority 
of Parliament is itself questioned. 

I may be permitted to say that, in 
fact, what the Speaker bas done is to put . 
in correct perspective the rights and the 
duties of Par liament, and not in 
a very rigid or wooden manner but taking 
into consideration the broad sweep of the 
constitutional position, the poJitical contin-
gencies and above everything else, his 
effort has been to protect the institutions 
of this country, the institutions which have 
been enjoined with specific responsibili ties, 
specific powers, and the execution .of those 
powers has been made a subject of very 
intricate interweaving duties and responsi-
bilities. 11 the Speaker had liven free 
hand and what the opposition wanted to 
do, I think, he would have been doiD, a 

great disservice not only to this Parliament 
but to the country as a whole. I lID 
saying this because we must be aware of 
what is the broad framework of our (onsti-
tution. I am not a constitutional lawyer. 
I aftl a public workers and a public worker 
who has had the privilege to work for thirty 
years in the country and I can say that 
the COltmlon man in this county perceives 
the broad consitutiona) framework as if 
coming out of the ultimate sovereignty of 
the people. 

The sovereignty of the people is expres-
sed by their free choice when they eJect 
the Government and that Government 
which enjoys the majonty in this Parlia-
men t has the ultimate reposibiJity on 
behalf of the people of this country. In 
what manner that Government functions 
is subjtct to what the ParHament wants 
to do or say. But and this is a very 
important BUT: Mr, Deputy Speaker, 
whatever ParlIament has to say has to 
be through the procedure laJd do\\n b) 
the Parliament itself. 

19 brs. 

Here we ale being a~ked. whiJe acccun-
tabiJity is here and responsibility js bere, 
all the accountability and responsibility 
have to be on this side of the House while 
the other ~ide is totally obsolved cf accoun-
tability and responsibility. On tbis, the 
Speaker had put his foot down and did 
not aJlow it to happen and tbat is ~ hy the 
motion of no confidence has been brdught 
forward. 

Prof. Madhu Dandavate has quoted 
examples of 1641 and 1642, about Charles 
I and about people trying to invade 
Parliament and all that. I quite concede 
his right to antiquity but that alone does 
not make any argument. I have been 
witness in this Parliament Mr. Deputy 
Speaker Sir, though not a member to some 
of the acts that the Government to which 
Prof. Dandavate belonged, had executed 
in this House. I would have liked Prof. 
Dandavate to stand up then and say that 
the rights and ptlvileges of members of 
this Parliament were beiDI violated in a 
most arbitrary and most brutal manlier, 
when Shrimati Gandhi was staudm, on 
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that aide. And she had to say ultimately 
that if for her views, it was in their power 
to Cllt off her head, they miaht cut her 
head off but that she woujd say what she 
wanted to say. What was Prof. Dudavate 
doing then? Then the right of Parliament 
or the right of a member was of no conse-
quence, He. did npt raise the matter with 
the Speaker that what was happening was 
something unprecedented and it should 
not have happened. He did not do so 
because there was the political motivation 
and because certain political objective 
had to be achieved then. That was why 
everything was forgotten. 

Now I would like to put this point 
before you Mr. Deputy Speaker. The ques-
tion of the advice and its not being subject 
to a court of Jaw is being brought up time 
agaifl as if to ~uggest that we are trying 
to create a new constitutional provision. 
I would 1ike to remind Prof. Dandavate 
and all others on that side of the House 
tha t this is not a question of the court 
being barred from ir vestigating any advice 
being given. The question is why it has 
been keJjt secret. It is kept secret so that 
there shaH be no inhibition on the part 
of the Prime Minister and the C ouncH of 
Ministers. There shall be no inhibition 
on any side if the whole thing is kept 
confidential. And Mr. Deputy Speaker, at 
t11at level,that is at the level of the Presidtnt 
and the Prime Minister. lack of uihibition 
can only come about when there is total 
confidentiality and it is only to keep that 
'confidentiality inviolate, that provision 
has been made, 

Now it is being suggested that while 
CO\H'ts cannot inquire, Parliament can 
inquire. Then where is the concept of 
confidentiality left? That very same 
confidentiality is violated hel e and tbe 
same consequences will follo\\'. So, it 
is an argument, which by itself is no 
arlument because it does not proceed in 
any dj~ion. 

PROF. MADHU DANDAVATE : If 
Article 74 is violated. can you tell me 
what the remedy is ? 

SHRI ARJUN SINGH: I think my 
friend Shri Chidambaram has answered 
that quenfott ~ery well, 

SHRI P. CHlDAMBAaAM: AMiole 
74 is DOt violated at aH. 

SHRI ARJUN SINGH: Shri Indrajit 
Gupta has talked about the Bible ••.••. 
(Illterruptions) Of course, I am not Boinl 
to quote a bible that suits me. But forut-
nately there is a bible here which is the 
real bible and whether it suits somebody 
or does not suit somebody is immaterial 
and that bible is our Constitution. That 
Constjtution has laid down very clear 
guidelines, none of those guidelines have 
ever been violated by the Prime Minister; 
by his Council of Minister'i. That is why 
when this matter wa$ brought up not only 
by way of any Substantive Motion, but 
just in a manner to provoke or embrass 
the Prime Minister the Speaker riptly 
said that this cannot be done because it 
takes away or belittles or certainly 
wnittles down tne authority thl sanctity 
which the Constitution has given to some 
of the highest institutions in this country. 

Therefore, Mr. Deputy Speaker, Sir, I 
think this vote of No Confidence aaainst 
the Speaker is an act of petty petulance the \ 
Opposition has been exposed as baviJII 
taken recourse to this because haviDl 
faHed to perform their real substantive 
dllties in the House, they now want 
to drag the fair name of the Speaker into 
it. Therefore, I oppose the adoption of 
this Motion of No Confidence. 

MR. DEPllTY SPEAKER: Mr. 
Dinesh Goswami. Very brief Sir. It is 
already 7.0S P.M. I will.ive five minutes 
each to Prof. Soz and yourself. 

SHRI DINESH GOSWAMI (Guwahati): 
Mr. Deputy Speaker Sir, it is after cxueme 
serious consideration that I have appended 
my signature to this Resolution. I haw 
done it with a sad mind. Mr. Sbi~ 
PatH in his speech said that; umovina this 
resolution, we have done a dis-service to 
the Parlialnentary dCQlOCracy." H, by takina 
recourse to the constitutional provilicms, 
the P.arliamentary democracy is eroded, 
then I think, he should blame the founding 
fath .. of tile QmstitlltioD fot t providi.1tl 
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audl all avenue Or reliefs.. This was the relief 
-PUted by the foundiDl fatbers knowing 
lull)' well tbat thole ma, be a time when 
mere dwt SO Members of tho Parliament 
may feel that the Speaker has not behaved 
iD a manner in whiCh be should behave. Tbe 
farmers of the Constitution thousht that 
if an outlet is not provided, in that case, 
the entire concept of the Parliamentary 
democracy may be blown off. That is why 
th1S provision bas been kept and I do not 
thlAk that the Parliamentary democracy 
acts affected jf any Member or a number 
of Members~ take recourse to the provisions 
which the Constitution permit them to do 
so. 

, . 
In fact, when you said that, when a 

Member takcs recourse to the Constitu-
tional provision, the ParJiamentary demo-
cracy is eroded, you don't know the 
underlying basic principles of Parliamentary 
democracy. 

Mr. Deputy Speaker, let me point out 
one thing. Befolc giving this ruling, I 
myself pleaded with the hone Speaker on 
three consecutive days that I an) not going 
to refer to the letter. but before you give 
your rwing,you kindly hear us on the point, 
wllether tbe President"s and the Prime 
Minister's relationship can be debatea in 
the House. Before, the bon. Speaker 
lives tlte ruling, naturally the justice 
demaBdtd that be ought to have heard us on 
that particular point. After hearing us. 
if the hOD. Speaker bad re~ted our points 
and if be had given the ruling, I might 
have said that I am not happy with the 
ruliq. But I would have accepted tbe 
rulinl. But the fact that the ruHng which 
affects the very foundation of the demo-
cratic structure which has been given 
widtout hearina us, well give such a right 
to take recourse to the prov.isJons which 
I luave taken, Mr. Dha •• t spoke about 
CGDstitutionaJ coups. Do you realise 
Mr. Bhapt tltat this ruliDl has liven the 
FlcaitJeat the ript to 10 for a cODstitu-
t .... coup and I will say how ? 

Article 74 of the Constitution makes it 
oNiptory to the President to listen to and 
to ..... die "aid and ad.vise of Council 
of Ni1liaters:· Mr~ CIlidainbaram poiated 
.... tIaat·wr Pl"aidID' Ills DO iad.,..-
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dent~ CDCUtivc function of his own. He 
is bouDd by the aid and advict of tbe 
Council of Ministers. I entirely asree 
with Mr, Chidambaram that the President 
of India is bound by the aid and advice of 
tbe Council of MinisfelS, but Jet me also 
point out to him that at that time, when 
the Constitution was framed, this point was 
being debated threadbare. In fact Rajendra 
Prasad later had to take up this issue. 
Shetalvad bad to gIve an opinion. Rajendra 
Prasad then referred it in the discussion 
in the India Law Institute. That :speecb 
which he made in the Indian Law Institutt 
does not find place in the volumes 01 
letters, speeches given by him. It wab 
Dr. Ambedkar, who said that the Presi 
dent is bound by the aid and advice of thl 
Council of Ministers. He is not a filure. 
head. He has the right to warD. He 
bas the right to consult. He has the right 
to give an opinion, 

No'W. under ArticJe 74, I asked hon. 
Prime Minister this question, If the hon. 
Prime Minister tomorrow gives an opinion 
to the President of India under Article 74 
and if the President in complete disre.ard of 
the advise given by the Council of Ministers 
passes order which is against the ;ldvise 
given by Prime Minister, then what is the 
remedy? Can we not impeach under Article 
61 of the Constitution of India. Aod on 
that, this has been arsued and this has 
been made final that on the arounds of 
impeachment tbat. 

(InterrUjJlions) 

AccordiDI to Article 61 (1), the Parliament 
shall determine which are the impeachable 
offences. It may include abuse of discre-
tionary Powers, refusal to accept the aid 
and advise of the Council of Ministers 
and the impeachment proceedinls is con-
ducted in the Parliament. Even in the 
impeachment proceedings, the President 
comes and says that because of the ruliDI 
of the Speaker, what advise was tendered 
by the Council of Ministers cannot be 
discussed in Parliament then how the 
Parliament is IOina to impeach the Presi-
dent of India. Because on that impeac:h-
ment proceedin,s, the issue will be wh~ther 
the President realI, respoadcd to the aid 
and advice of the Couucil of ¥inisters. 
It CaDDot be takeD up as the Bon. Speaker 
ilia wet. aad I fail to ~. WIlaa III 
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said,. tbe relationship between tho President 
aad the Council of Ministers is a matter 
entirely between tbean. It is not a private 
relationship, it is a constitutional relation-
ship. And when it is a constitutional 
relationship Pari iament has authority to 
discuss the constitutional relationship. 
Supposinl ~ tomorrow. an impeachment 
proceedinl comes because of the President, 
as tbe Hon. Shri Bhalat has said for 
constitutional coup ... 

(Interruption,) 

SHIll H.K.L. BHAOAT: Don't 
mistake me. I said: 'unconstitutional 
coup outside the Parliament by certain 
people". That is what I said I did 
not make any reference to the President 

(Interruptions) 

SHIll DINESH GOSWAMI: Let us 
remember, Sir,we came very near on a num-
ber of occasions. On a number of occasions, 
When Sbri Jagjivan Ram was not called 
to form this Ministry, tben almost we came 
to that position. Supposing there is an 
impeachment proceedings tomorrow against 
the President on the ground that he is 
not acting on the aid and advise of the 
Council of Ministers, he is taking inde-
pendent decision, then in that case what 
will be tbe basis on which impeachinent 
will be passed? The Prime Minister shall 
have to come and say th is was the aid 
and advice I gave and the President did not 
act on the aid and advise and therefore, 
be caD be impeached. Mr. Deputy-Speaker 
Sir, the President can be impeached 
an impeachment proceedings under Article 
61 says what aid and advise was given so 
that President becomes an issue. In turn, 
impeachment proceed inls alainst the Prime 
Minister, can it not be said whether the 
Prime Minister followed Article 78 or 
not. Even in t he impeachment proceedings 
apinst Prime Minister which is a No 
Confidence Motion how can I be barred 
to say tbat tbe Prime Minister too does 
not follow tbe CODfidence of the House 
today because be has not discharged the 
constitutional oblilations of Article 78. 
When tbe Speaker bas barred us from 
raisins in an impeachment proceedinls 
tbe advice whicb the c.ncil of Ministeff 
... 8ivea to tile rr.ident and thereby 
Uti. ~ if it is tekea tc) its loaical 

conclusions. destroys tbe very fOddations 
of the Parliamentary democi aey in this 
country aDd may lead to the worst kind of 
pt08idential democracy. This is a point 
aD which I stronlly oppose tecause I 
(eel that the relationship between the 
President and the Prime Minister is DOt 
a private relationsh.ip, it is a constitu-
tional relationship and when there is a 
constitutional relationship, the hiahest 
IcaisJature has a right to discuss. 

Sir, the other point that has been said 
is we cannot take the name of the Presi-
dent. But Sir, this bas been taken from 
the Queen of House of Commons. We fail 
to understand how we are debarred. The 
provision never saps that we cannot tate 
or discuss the office of the President or the 
name of the President cannot be discuaed. 
The reason is jf you do not permit the ofIice 
of the President to te discussed,You cannot 
discuss even the President's Address also 
in this House. In the House of Commons, 
the Queen's name is not permitted. They 
have made the distinction ~et~een QUeen 
and the CrOWD. Queen's name is not 
permitted on the ground tbat tile QaeeD 
has no individual opinion of her own. 
Therefore, the name of the Queen aDd her 
relat ions' are not permitted in lhe House. 
But the Crown and the office of tllet Presi-
dent always can be discussed in -t. 

.House. 

Supposing the President tomorrow is 
insulted while he is goina to "address a 
public meeting by a public authority~ are 
we not entitled to discuss it on the grOUDd 
that he cannot, under any circumstances. 
being the President, go outside and 
address a public meeting? If I want to 
intluencc the debate by sayiDl that Giaui 
Zail Singh the President of India. san 
somethin,. I will be out of that debate. 
But if I WI!!t to show t .. t Giaoi tul 
Sinah the President of India and o.sti'. 
tional authority, acted in a way wlaich p.e 
Constitution asked him to door acted in 
a way which tbe Constitution ProbibJ ... 
him to do. this rule to which the Speabr 
has referred, never comes in the way. lD 
fact, we always start our Presidentts AdcIress 
by saying in the opposition that the Prtsi-
dent has not taUo no" of any or tile 
importaat i_ in the COUDtJ'1. (I" .. ,.",.. 
tlfllU) 
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THE MINISTBR OF HOME AFFAIRS 
(S. BUTA SINGH): Precisely the hone 
Speaker loki the opposition that if they 
want to cBscuss it, they can discuss it on a 
sulNtaative motion, it cannot be dilCuased 
in .. Oidinary maDDer. 

PIlOF. MADHU DANDAVATE: We 
have liven a substantive motion. 

s. BUT A SINGH : And today they are 
discussill, it on a substantive motion. He 
did. not bar you under substantive motion. 
nan why did you bring a substantive 
BlOtieD? 

PROF. MADHU DANDAVATE: You .0 thro\l8h the ruling. 

(Interruptions) 

s. BUTA SINGH : He hal never said 
this_ 

SHlU DlNESH GOSWAMI : He has 
aaid, the Speaker has said that even in a. No 

CoofideDCe M-otion or any other motIon, 
dris CaDDOt be discussed; and this is what 
we a:re ol:tjQctiag to. If this is not per-
mitted to be discussed, if the Speaker be-
comes untouchable in this House, if bis 
conduct is not permitted to be discussed, 
this may lead to a Presidential form of 
government outside the base of the Cons-
titution, and the Parliament mu~t JU8rd 
our ript ; tbat is wby we have objected to 
this ruling, Now, what is t~ way o~t, 
if we strongly feel that a particular ruhng 
bas violated the very essence and the 
fo undation of the Constitution? For three 
days we bad tried to listen to the Speaker 
aDd ~requested him to give us an opport-

-ty to express our views. He has not 
UD1 al . done it. Therefore, the only ternatJve 
·that was left with us to take recourse to 
the constitutional provision of this. No 
CoJdidoucc Motion or the other ~Otions. 
We have J(K nothing personal allu.nst t~e 
$peaker· we have the best relationship 
with )Jim: If we have moved tbi~ resolu-
fioo, it is because of our comnutmeftt to 

,I:.._t..-v democracy; and we feel 
,Paru,..._ .. -" 1J lei. that this rui .. bas aone comp et Y aaalDSt 
.. fouadaUOD at: iJKigen4cDt 4cmocracy 
daat tbU ruIiiw 1las made;. moCkery of this 
deIIIl:»CRCJ, ..... it has t6eD ....., a 
vital _ vi partiadteId ad it ... eacr.· 

ched upon valuable rights of the members, 
because we have felt stron .. , aDd therefore 
we have given this resolution. 

I commend this resolution for accep .. 
tance of the House. 

:PR.OF. SAlFUDDlN SOZ (BaramuUa) : 
Mr. Deputy.Speak.or, I hold Shri Somnath 
Chatterjee in very hiab estcwm ; so do. I 
respect Prof. Madhu Dandavate and 8hri 
Indrajit Gupta. It i. therefore that I bring 
forward my point of order because this 
motion )las been already' publieisod on a 
wider scale; and there was no specific 
taraet against the Speaker, 

Now that I rise to speak on this motion 
I feel I can characterise this discussion. 
As we say in Urdu gunahe heghazeal, but I 
will not translate it because ) do not feel 
that there will be any substantial outcome 
of this debate. I will not bring in Article 
78. I beg to diff'er with both sides of the 
House, because that Article was debated 
here; that was not under discussion at all. 
The motion under discussion is that throuah 
a motion they want removal of the Speaker. 
And why I say, gunahe Beghazeal because 
lawaharlal Nehru was quoted many a time 
here by my friends. When on the 18th 
December. 1954. a motion was debated 
here in this aUlust House, Jawabarlal 
Nehru did not try to overstep the discussion. 
But he did alert this House at that time 
and I read. very briefly, as I promised that 
I will be brief. that he did not like a 
motion a like that against Mr. MavJanJce.r, 
because be felt that the office of the 
Speaker was very high, and we had to 
preserve the dignity of that office and 
tkerefore he cautioned the Members at that 
time : 

"This matter is too serious a 
matter to be dealt with in a trivial 
manner or on IeplledJnicatities. 
We attach great importance to this 
matta" and we propose to sec it 
through," 

Rete, there were interruptioRS. 

' .... th-au IS matt~ nor on))" tile 
fUture of the Rbuse is c~ 
but the future of lie wOtt of tid. 



721 'RMIlllliOll rt : R,moval CltAITAA 250, "09 (SAKA) 0/ Speaker 722 

House end ttbe future of the 
deMocnulc SIt up in this country 
are conoerMd." 

bter, ill 1'95 8 ~ he was UDVeiling 
the perttait of the lreat t8peaker, Mr. 
Patel-wdll. '\'1 friench l'dferred to him, 
he .ave further details about the office 
aad c1irJnity of -tbe .spealfer. It was during 
tltat funetion '9lhHc be Ufti\IIeiJod tbe .portrait 
of 1be Speaker, Shri Patel, he said and I 
qaote: 

"The Speaker represents the 
House. he represents the d1snity 
the House, ~he freedom of the 
House and because the House 
represents the nation, in a parti-
.gular way the Speaker becomes 
the s)llDbol of the nation's free-
dom aDd liberty". 

New, I brought in Pandit Jawah~r1al 
Ncluu because he was among the promInent 
law .i~rs and the Constitution makel's of 
this CQUob'y. And it is therefore that I 
waBted that such a Motion should not be 
debated in this House. 

The basic question is that as I read, as I 
10 through two volumes of Kaut and 
Shakdber, I feel that the Speaker has vast 
powcas andhe goes by :ules. ~e real trouble 
. ·f my suggestion IS considered by the 
IS, I • h th Saker's friends,if you are annoyed WIt e ~ 
behaviour, then you are annoyed ":Ith the 
set of rules that he bas to deal with and 
therefore, if you want to change the be-
haviour or the attitude of the Speaker than 
you have to consider to change the. set of 
rules that the Speaker has to deal With. 

Despite the fact that the Speaker has 
to ., by the ntles, despite the fact. that 
he rtjeceed so maey adjournment m~tJon~, 
I want to remind you that here In thiS 
House during the Seventh Lok Sabha and 
. .... ....... D:_t..th Lok Sabha, there were 
In .""'" ........ . people 
lituations, there was pandemoruum, . 
went to the pit; well, the Speaker 'did 
not name anyone, except in the .Seventh 
L'Ot. ~ablta there •• s only use Ul&tance 
~ itle Spelltor n-' ~m: M~, Mr. 
MlGd~'.ari, ad there as DO mstaaee 
itt _ .... Let Iabba .. 

A!t4"II8M. JJlEl.l& : 'I'adaY ..... 

PROF. SAIFUDDIN SOZ : Today, 
it is a -dlffctreot situation. 

Now, Shri Indrajit Gupta referred-
because there is a constraint of time I 
cantl()t go into the details--to an article 
of Mr. Indrajit which had come in the 
"Ectnlomic Times. I had the privilege to 
read it, it is a very interesting article. 
But the burden of song of the article is, 
the Speaker is not the master of the 
House, but he is the setvant of the House. 
That is what Speaker, Dr. Balram Jakhar 
telJs you aU the time, Well, he says, "I 
am in your hands. You are the people 
who frame the rules. You are t he people 
who lay them down" and the conventions." 
So" on the one hand we have a set of 
rules. On the other hand he has conven-
tions and now, I teJl you, this article gives 
a very interesting reading. It tells us 
that the House of Commons showed the 
way. Actually the House of Commons 
does not show the way, because, ...•..••. 
(Interruptions) 

SHRI NARAYAN CHOUBEY : What? 

PROF. SAIFUDDIN SOZ: Mr. 
Choubey, Jearn something from this. He 
refers to the year 1642. (Interruptions) 
He refen ed to the year 1642 when the 
House of Commons made the Speaker to 
behave in a particular way. But that was 
the time when the so-called. His Majesty 
the King could intervene in the proceedings 
of Parliament and he had told the Speaker 
to adjourn the House. bu t the Members 
asserted their position vis-a-vis the KiQg. 
That is not the situation here. As I told 
you about the rules, so I teU you about 
the conventions. I win invite Your 
attention to what Mr. Mavalankar had 
said. The Speaker has a difficulty in 
respect of ruJes and in respect of conven-
tions also. So about conventions what 
Mr. Mavalankar had said I want to invite 
your attention to that. I sincerely feel 
thet if anyone of us is in that Chair, M 
will -not behave difterently as 10Dg as you 
have set of rutes and as long as you have 
conventions, I will quote Mr. MavaJankar 
very briefty : 

"It is not POSsible in present 
coDiitiOD& of .our political Md 
,.r1illMlDary life to nmaia ... 
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{Prof. Saifuddin Sox] 
insular as the English Speaker, so 
far as political life goes. But the 
Indian Speaker. acting as such, 
will be absolutely a nOD party 
man, meaning thereby that he 
keeps aloof from party delibera-
tions and controversies. He does 
not cease to be a politician, 
merely by the fact of his being 
Speaker. 

We have yet to evolve healtby 
conventions about Speakership, the 
principle of which is that once a 
Speaker always a Speaker and that 
be is not opposed by any party in 
the matter of his election." 

So that kind of political climate, that ,kind 
of convention we do not have. Therefore, 
it is not correct to compare the position of 
the Speaker with that of the Speaker of the 
House of Commons. 

Before concluding I would like to give 
one or two suggestions for future. So far 
as adjournment motions by individual 
Members are concerned, I have a particular 
sugestion. It has become the habit of 
every Member to table adjournment 
motions. 

SHRI NARAYAN CHOUBEY 
(Midnapore) : He used to give more. 

PROF. SAIFUDDIN SOZ: For 
future, whenever a sizeable number of 
Members approach the hone Speaker with 
the adjournment motions, sinee adjournment 
motion is on a very important matter of 
public importance, be must invite parlia-
mentarians to his Chamber for a discussion 
before rej~ting or accepting those adjourn-
ment motions. 

In order to maintain harmony in the 
House I will make an earnest appeal to 
Mr. Chatterjee tllat he may kindly 
COJJJi4er my sugestion and withdraw this 
motion. 

~ PlUME MINISTBIl (SHRI 
Jt.UlV GANDHI): Mr. :Deputy-Speaker t 
Sir. it is a lad occuion &odIr. I ..,cak 
...... at .. ID_. \VIIat is 

involved here is the very future of 
parliamentary democracy in India. Parlia-
mentary democracy depends on healthy 
functioning of institutior.s. This motion 
that we are discussing today seeks to 
undermine these institutions. To what 
end-partisan end or political gain? 

The Speaker is the custodian of tbe 
rights and privileges of the Lot SabhL It 
is under bis guidance and under his control 
that we function and discharge our 
rcsponsiiMJities in the Lok Sabha. 

We have built over the last 40 years 
traditions which have strengthened the 
functioning of the Lok Sabha. But when I 
hear Prof. Dandavate speak, I cannot help 
feeling that I am in the presence of the 
past, specia1Jy as he has taken us back to 
1642 and 1936. And ironicany be bas 
quoted the same case that a Member 
quoted in 1954; ironicaJ1y the Member 
came from a neighbouring constituency. 
Mr. More had taken up the same case of 
Charles I in J 954. And J win just like 
to quote what Pandi tji had to say on that 
occasion: 

"Mr. More. in his soft and gentle 
voice, which often contains many 
bitter things, went on and told us 
of what happened to the head of 
a king in England in the seven-
teenth century ...... 1 listened with 
amazement. Here was a seriouS" 
matter, here we are in the middle 
of the twentieth century, in the 
Republic of India, and we are 
told about what happenen in the 
middle ases or Some other time 
in England. We are not concerned 
with what happened in British 
Parliament, we are concerned with 
the honour of our Parliament." 

PROF. MADHU DANDAVATE : 
That is why I quoted VittbaJbbai 
Patel and Mavalankar. 

SHRI RAJIV GANDIn; The _eat 
tradition of this HOllie is that we do JJQt 
question tbe boDafidcs of tile __ or." 
whether we qree with him Dr ~ witb 
him. The Speaker has to function in a 
cIiIIoIIlt litUUioa ... ,.ni~.~. 



run 'hish. 'I'be Speaker has to rise above 
them and to give decisions to rosulate the 
orclerly coaduct of business. One may like 
what he does or one may not like it, but 
if we question his good faith and his com-
mitment to the values of parliamentary 
democracy, we are destroying the very 
basis of our iqstitutions. This is what is 
being done today. Motives are being 
ascribed to the Speaker. he is being accused 
of working under the pressure of the 
executive, he is being accused of stibg 
free discussion. I repudiate these charges 
with all the emphasis at my command. 

Dr, Bal Ram lakhar has functioned 
with great dignity and total impartiality. 

SHRI S. lAIPAL REDDY: Reading 
out the speech is not allowed. 

SHRI INDRAJIT GUPTA: It is Minis-
ster's privilege. 

PROF. MADHU DANDAVATE: It 
should be allowed so that it creates less 
complications. 

MR. DEPUTY SPEAKER: No, he is 
referring to the notes. 

SHRI RAJIV GANDHI : Anyone obser-
vIng this House will simply be amazed if 
he were told that the Speaker has gagged 
this House. A.ll manner of subjects have 
been discussed in this House. That is the 
glory of our Parliament. This Government 
has nevor fought shy of any discussion. AU 
this talk of a coverup is baseless and to-
tally mischievous. But we can discuss 
things only within the framework of the 
rules and the regulations. There can be 
no licence. Freedom is contingent upon 
discipline-the discipline of rules which we 
have ourselves made. That is what the 
Speaker does-to enforce the rules that 
Parliament has made. And for this you 
want to criticise the Speaker and hurl ac-
cusations at him. It is most unfortunate 
and most regrettable. I want to remind 
the House of the only other occasion when 
the Speaker was the subject of such a 
debate. It was on December 18th, 19 S4. 
InterveJ1UlI in the debate, the then Prime 
Minister Jawaharlal Nehru had said, and 
I quote: 
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"It is one thing not to like a rul ... 
In8 or to .disagree wIth it or even 
to feel if I may say so, sHahtly 
irritated about something that has 
happened. These things happen. 
But, it is completely a different 
thing to challenge the bonafides 
of the very person in whose keepiq 
IS the honour of this House. When 
we chaJlenge his bonafi.des, we 
betray before our countrymen and 
indeed before the world that we are 
little men and that in the serious-
ness of the situation. It is for you 
to decide because we are display-
ing to the world and to our coun-
try that we are little, quarrelsome 
men who indulge in frivolity, who 
indu1ge in accusation without 
thinking what that means and 
without thInking what the 
consequences of it might be." 

This is the ~pirit in which I want to 
approach this debate. 

I have found listening to the debate 
that the discussion has Dot centred on the 
Speaker's actions at all. 

8hri Amal Datta: At aU 1. 

SHRI RAJIV GANDHI: Barely, They 
wan t to discuss somethIng quite different. 
This is a misuse of the Motion. But I 
shall let that pass. I only want to appeal •.• 

AN. HON. MEMBER : Loose motion ! 

(Interruptions) 

MR. DEPUTY SPEAKER: Order, 
order. • 

(Interruptions) 

SHRI RAJIV GANDHI: I cannot be 
held responsible for the Opposition's 
motion! 

(Interruptions) 

SHRI RAlIV GANDHI: I only want 
to appeal to my friends on the other side 
of the House to consider carefully what 
they are doing. In the auise of a moticm 
on the Speaker, they are tryinS to upset 
the delicate baluce of our polity. A1q 
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[Shti Rajiv Gandhi] 
nation that chooses its own path invariably 
faces difficulties. India- because we have 
chosen our own path\.is always under 
pressure to be deviated from that path. 
At least some in the Opposition have the 
perception that the unity and integrity and 
independence of this country are being 
~ubjected to pressures and strain. These 
pressures. omanate, in part, from e.xternal 
elements. This is the time to get together. 
to close ranks. AU democratic and patrio-
tic forces have to be conscious of the 
dangers that we face to-day. Is ... this the 
time to ignore these wider considerations 
and to get lost in melodramatic happe-
nings? I submit, not. I do not want to 
say much more. 1 would on1y say tha t we 
~ust respect institutions. We must abide 
by their discipJine. This Motion goes 
against the sanctity of institutions, the 
sanctity of Parliament. I hope wiser 
conscience will prevail and people 'will see 
the error of their ways. 

I oppose this Motion. I repose full 
faith of all democratic forces in. Speaker, 
Dr. Balram Jakhar, who has served this 
House with great distinction. And I would 
request my friends in the Opposition, in 
the interests of our institutions, in the 
interests of our parliamentary democracy to 
rise above petty politics and not to press 
the Motion. 

MR. DEPUTY SPEAKER ; Shri Som-
nath Chatterjee. Do you want to say any-
thing? You have already spoken. 

SHRI AMAL DATTA: Why not? 

MR. DEPUTY SPEAKER: The time 
allotted was two hours but four hours have 
been taken. 

SHRI SOMNATH CHATTERJEE: As 
soon as I stand ..... . 

(Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Everybody is aJlowed unlimited time. 

(Interruptions) 

SHRl SOMNATH CHATTERJEE: We 
are interrupted by the Chair at,so. 

(1".,.,.",110".) 

SHRi SOMNATH Cl!AT'fERJBB : The. 
Prime Minister has referred to uRit, and 
illttlri.ty of the country, the danaers, that 
we are facing and there are supposedly 
forces which are trying to upset the ddicate' 
balance of our polity. Precisely those 
were the questions which were put by us. 
Neitber the leader of the House has chosen 
to respond to that, DOr a single member of 
the eminent speakers on the other side, we 
had an array of Ministers to-day who wero' 
quoting or misquoting whatever may be., 
but none of them has chosen to rel)ly to-a 
single question that has been put. 

Sir, we wanted to know: was there a 
letter as published? (Interruptions) 

MR. DEPUTY SPEAKER; Now, we 
are winding up the debate. 

(Interruptions) 

MR. DEPUTY SPEAKER 
order. 

(Interruptions) 

Please 

SHRI H.K.l. BHAGAT : Sir, what j8 
the scope of reply? The scope of the 
reply is that if a new point is made by 
other Members then he call reply to that. 
It is not for supplementing the peiats to 
his original speeeh or for summing up his . 
orisinaJ speech. The scoPe of the repl)' is 
1imited to the new points which mi,ht have 
been raised by the Members. He must 
restrict his reply only to the new points; 
if any. 

(Interrllptions) 

SHRI NARAIN CHOUBEY: "Let him 
speak of 'maya', (Interruptions) 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): Sir, I can say 
with all the. responsibilities at my command 
that there was no letter from Dr. Ba1ram 
Jakhar. 

MR. DEPUTY ·SPEAKER. Order 
please-

(I",e"lIJItio",) 



SHIt1 H:K.L. BRA<D\T·: I did not 
sive any reply. What for I should r~ply. 
If nothing how has been said, then what for 
I should repJy ..•.•• (Interruptions) If no thin, 
has been said, then how it was said that 
there is a front ...... (Interruptions) 

[English] 

MR. DEPUTY-SPI!AKER: No~, we 
are gOing to conclude the debate. Therefore. 
please try to be brief. Do not bring in the 
letter or the President. If you have 
anything to mention about the Speaker, you 
can do so. 

(Interruptlons) 

SHRI S. JAIPAL REDDY: SIr, he IS 
replying to the debate. 

SHm SOMNATH CHATTERJEE: Sir, 
I have never used the name- of th~ Pres1-
dent. I only said: was there a letter as 
pubn~h"? Evon the eminent lawyer Shri 
Chidambaram has read all the relevant 
pOJ1iOl1's of the Judgement of the Supreme 
Court, kncwing- the Article 74, nobody had 
questioaed. He did not say anythinl. I 
specifically asked whether anybody in this 
country is above the Jaw of the. Con~jtu· 
tion. You don't choose to reply to thi~ 
question. Even Mr. Jagannath Kaushal as a 
seasoned lawyer, eloquent speaker, who 
has experience and an that-he was the Law 
Minister also ...... (Inlerruptions) 

SHRI BHAGWAT JHA AZAD: It is 
obvIous. (Interruptions) •..... 

SHRI SOMNATH CHATTERJEE: I 
ho~ you won't deelare it unparliamentary. 
Up-till-now, you have not made the word 
Prime Minister' unparliamentary although 
YQQ),havelmadc tile word ·PresideDt' unpar-
liamentary in this Hoase (Inter,uptio",). 

MR. DEPUTY· SPEAKER : I only 
said. dOD't draa the relationahip beMecn 
the 'lime Miniater atld the President ••.••• 

SRlU S8MIfIA1'H eHM'TElUEE : 
CeIt'yma telf'ua'wbtstliit tlfe" statc •• 11t' of 
the Prime Minister made ~.. act 
March, on the loor of the House corres-
pond"" to facti or not l' My clttl't .. the 
Prime Minister· sa, 'yest at 'DO~? Witt 
dOes".he DOt say? (fllterlWJltlOlt8J 

MR. DEPVTY -SPEAftR : I aft1'" DOt 
allowing it. 

MR. DEPUTY·SPBAKal: You. are 
to speak about the Speaker. Why are you 
bringing it again '1 I \\' ill not allow. 

( I1rteH'",,;onsJ* 

SHRI SOMNkTH CHAI'TBlWEE: 
This is the impression in the cotIIltry. 
Regarding the statemeDt made by the 
Prime Minister In this House on the 2nd 
March .•• (Interrupt ions) 

MR. DEPUTY ·SPEAKER.: No, no. 
I wilJ not allow. I am not allowiua it. 

(InterrUpllons)* 

PROF. MADHU DANDAYkTE: Sirr 
he is referriag. to the Prime MiIliMet-... not 
to the President. (In,erfuptions) 

MR. DEptJTy-SPEAKE.R-: Y.oa caJt.. 
say how 1he Speak-cr was partiat. TJaat . 
is aU. 

SHRI SOMNATH CBATrFJUIiE: 
We and our party do DOl want to be ~ •••• 
(Interrupti.o1l6). We do Dot wan. to be· 
over-emphasized on the importance of the 
unity and intergrity of the country. No 
other party has sutfeJed greater than my 

. party in this country. 

(/ItterruJllit1Ifff). *'* 
MR. DEPUTY-SPEAKElt: No, tto-l 

won't allow. I am not allowiDl. Somnath 
Chatterjee. 

*Not recorded. 
"Not recorded. 



,,~It. ~TY..sPEAUlt: I am not aD...... ._ wiod up, Mr. Somnatb 
Claattcrjce. 

SHIll SOMNATH CHATTERJEE 
Sir, we have heard them senerously and 
patiently. We are not given a reciprocal 
treatment. (Interruptions) We have heard 
tIlem in patience, You control the H~usc 
only when they speak, not us. (Interruptions) 

Sit", the whole basic issue of this debate 
(InterrIlJltitHU) I am Dot yielding, I am not. 
yiefding. (Interruptions) 

Sir, the basic issue which has been in 
the forefront of this debate that has not 
been touched by the Prime Minister or any 
boGy else is whether the importance of this 
institution bas to be maintained or not, 
whether Parliament ... ... (lnterruptio1ls) 

SHRI ASUTOSH LAW: Is it in any 
way co-related or connected with your 
motion which has been moved here? 

(Interruptiolls) 

SHRt SOMNATH CHATTERJLE: 
Sir, the who Ie attempt has been made by 
the Ruling Patty to divert this motion as if 
it is a rna· Her of confrontation between 
the Prime Minister and the President 
or consultation with the President •.. 
(Interruptions). Sir, I am sorry you think 
of discipline only when they speak, 

(Interru.ptiOlIS) 

SHIll RAJIV GANDHI: Sir, for a 
second. Mr. Deputy-Speaker, Sir, the 
hone Member h substantiating every word 
or what I said. Thank you. 

(Interruptions) 

PROF. MADHU DANDAVATE 
M least he is also support ins no confidence 
motion. 

SHRl SOMNATH CHATTERJEE: Sir, 
f did not take the attitude of sermonisins 
tbe others on tbe basis of a prepared spe~b. 
) ave not tried to teach others about 
~ or about die UQit)' and intcpity 

of die couutry. It is a very ~erio" debate 
but not a single important question lllat has 
been raised on this side bas been auanp 
ted to be ansy.,ered. What is the meaDiol 
of Article 78, nobody Das sa ide Mr. 
Chidambaram read a Judgement wel1, A is 
not involved, B is not involved, C is not 
involved, therefore ArticJe 78 is not attrae 
ted But there is a solemn charge against this 
Government that they have slighted the 
President of India, the Rashtrapti of India. 

(Interruptions) 

MR.DEPUTY-SPEAKER: No, no. 
You speak about the motion, do not divert 
from It. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE: 
SIr, our unhappiness is that the bon. 
Speaker, without imputing motives to him 
by reason of his Ruling of the 19th of 
March has taken away a very important 
function and position and power of this 
Parliament. We cannot accept it, Sir, 
without any protest and this is a humble 
protest we wish to make that because a 
particular individual is involved, a parti. 
cular office-bolder is involved, therefore, 
Sir, an attitude canot be taken that be is 
somebody untouchable in tbis country. 

Mr. Chidambaram bas spoken about 
our supposed Joyalty for monarchy, nosta-
Jagic attachment for monarchy. We are not 
in favour of hereditary institutions. Who 
is in favour of hereditary form of Govern-
ment in this country? We do not want it. 
They do not have to teach the lesson about 
monarchy. 

Therefore, 1 am sorry to say that in 
spite of my hi,hest personal regard and 

. respect for the Speaker, Dr. Balram Jakhar. 

SHRI VASANT SATHE: From N.C. 
Chatterjee to Somnath Chatterjee, is that 
hereditary? What is hereditary '} 

SHIll SOMNATH CHATTERJEE: 
Sir J I cannot but commend this resolution 
to this House because I cannot live QP 
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the tipt of Parliament, the right of the 
.,eople of this country to catch hold of 
the perpetrators of the Constitutional 
improriety in this country. Therefore, 
t hey must answer and if the answer they 
do not have, if they want to avoid 
Parliament, I, the people of this country 
wi)) live the reply, and they have started 
already liviD. the reply. (In',rruptiMs). 

MR.. DEPUTY·SPEAKER The ques-
tiOR is : 

"That this House having taken 
into consideration the rulings of 

the Speaker of the House inclu-
dina the one on March 19, 1987 
on the question of privilege and 
adjournment motions feels that 
by denying to the Members right 
to raise vital Constitutional and 
procedural issues and burning 
problems, the Speaker has ceased 
to command the confidence of all 
sections of the House and there-
fore resolves that he be removed 
from his office". 

The motitln was ne,lltived. 

19.52 ..... 

PAPERS LAID ON THE TABLE-
CONTD. 

Noti6eatioD under Cuttoaas Act 

THE MINIS1ER OF STATE IN THE 
MINISTRY OF FINANCE (SHItI 
JANARDHANA POOJARY) : 

I beg to lay on the Table a copy of 
Notification No. 167!S7-Customs (BiDdi 
aDd English versions) published in Gamte 
of India dated the 15th April, 1987 
together with an explanatory memorandum 
making certain amendments to Notification 
No, 364/85-Customs dated the 20th Dece-
mber, 1985 so as to reduce the basic cus-
toms duty on imported aluminium iDIots 
from the existnig Jevel of 35 per cent till 
valorem to Rupees 3,700 per tonne which 
corresponds approximateJy to aD ad valtII"eIIJ 
duty incidence of 20 per cent at current 
international prices, under section 159 of 
the Customs Act. 1962. 
[Placed in Library. See No. LT-418S/S7] 

MR. DEPUTY-SPEAKER: The House 
stands adjourned to meet at 11.00 a.m. 
tomorrow. 

18.53 hrs. 

The Lok 8abba then adjDIl"'" IIIJ 6lnBl 
-/ the Clock on Thllr.dlJy, A"il 16, 1"7/ 
elulitrll 26, 1909 <Sak,,). 




